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INTRODUCTION 

I, the  Chairman of the Public Accounts Committee, as authorised 
by the Committee do present on their behalf this Thirty-Fourth 
Report on paragraphs 65, 86, @ ( A ) ,  8 6 ( B ) ,  86(C), 86(D), 88(d), and 
117 of Audit Report ( C i v ~ l ) ,  1964 relating to Bharat Sevak Samaj. 

2. Audit Report ( C i v ~ l ) ,  1964 was Iai? on the Table of the House 
on the 11th March, 1964. The Committee de ided to examine all the 
paragraphs In the A u d ~ t  Report referred to above together as they 
related to  matters pertaining to the Bharat Sevak Samaj, a private 
body which is rcceiv:ng grant?. loans, contracts, facilities and assist- 
ance from various Ministries. Deptts. and Organisations of the  Central 
Government (apart from State Governments). For this purpose the  
Committee sent to the Ministries. etc. concerned a list of points aris- 
Ing out of the Audit paras asking for written information so that as 
much information could be available to the Committee as possible, 
before the examination of representatives of the Ministries etc. was 
taken up. Written replies received from the  Planning Commission, 
Ministries of Information and Broadcasting, Education, Deptt. of 
Social Security and Ministries of Works and Housing and Health, 
have been printed as Appendices I-VT. A note on programmes of 
Bharat Sevak Samaj which are being assisted by the Planning Com- 
mission through grants and loans furnished by the Public Co- 
operation Division of the Planning Commission is enclosed as 
Appendix VII. 

The Committee examined the Audit paras concerned at their sit- 
tings held on the I%h January. 1965 (forenoon and afternoon) and 
23rd January. 1965 (forenoon and afternoon). A brief record of the 
proceedings of each slttinq of the Committee forms Part  IT* 9f the 
Report. 

3. The Committee considered and finalised this report at their 
sitting held on the 30th March. 1965. 

4. A statement showing the summary of the princinal conclusions/ 
recommendations of the Committee is appended to t h e  Report (Ap- 
pendix XLVIII). For facility of reference these have been printed 
in thick type in the bodv of the Report. 
- - - - - - - .- 

'Not printed. One copy laid on the Table of the Youse and five coples 
placed in the Parliament Library. 

(vii) 



(viii) 

5. The Committee place on record their appreciation of the assist- 
ance rendered to them in the examination of this matter by the Comp- 
troller and Auditor General of India. 

They would also like to express their thanks to the Secretaries 
and other representatives of the Ministries of Education, Health, 
Information and Broadcasting, Works and Housing and of Deptt. of 
Social Security and Planning Commission, the Chairman, Central 
Social Welfare Board and Member, Central Board of Direct Taxes 
(Ministry of Finance-Deptt. of Revcnuc) for the co-operatinn in 

giving detailed information asked for by the Committee during the 
course of evidence. 

R. R. MORARKA, 
NEW DELHI; Chairman, 

The 31st March, 1965. Public Accounts Committee. 
- -. - - - 
Chaitra 10, 1887 - ( ~ a k a ) .  



ORIGIN, CONSTITUTION AND FUNCTIONS OF BHARAT SEVAK 
SAMAJ 

The Bharat Sevak Sarnaj is a body registered in 1952 under the 
Societies Registration Act, 1860. "It is a non-official voluntary Orga- 
nisation engaged in multifarious activities which concern different 
Central Ministries and the State Governments." The Planning Com- 
mission have stated the history of the creation of the Bharat Sevak 
Samaj  as under (Appendix VII). 

"The Resolution setting up the Planning Commission had em- 
phasised the fact that the success of the Commission 'will 
depend on the extent to which it enlists the association and 
co-operation of the people at all levels.' In a note prepared 
in May 1950 by the then Deputy Chairman of the Commis- 
sion, it was pointed out that public co-operation was needed 
both because it was necessary that the real and felt needs 
of the people should receive the fullest consideration in the 
formulation of the Plan and because the people should play 
an important part in the implementation of the Flan. It 
was necessary to ascertain public opinion through a proper 
machinery devised for the purpose and also to educate and 
re-train 'the minds of the people so that they have a better 
understanding of facts and their own needs and problems, 
and may be ready to join in a large scale constructive 
effort.' It was also necessary to evolve a method and an 
agency for making the best use of the hitherto untapped 
energy and resources of the people. The idea of evolving 
a new national non-official agency for this purpose was 
suggested for meeting these requirements." 

2. At a meeting of the Members of the Panel on Social Welfare 
held on 25th January, 1951 in the room of the Deputy Chairman, 
Planning Commission, a proposal to set up the Bharat Sevak Samaj 
(referred to in the minutes as Bharat Seva Sangh) was considered 
(Appendix VIII-Point No. 3) .  At that meeting, the aims and objects 
of the Bharat Seva Sangh, a draft constitution of which was circulat- 
ed by the Deputy Chairman, were briefly discussed. "The Commis- 
sion's panel on Social Welfare in June, 1951, approved the proposal 
t o  set up the Bharat Sevak Samaj, a non-political and non-ofRcia'I 
voluntary organisation, to meet the requirements," as enunciated a t  
a (Aii) LS T 



para 1 above. The Planning Commission, in its Draft Outline of the 
First Five Year Plan, endorsed the proposal. At  the first meeting of 
the National Advisory Committee on Public Co-,operation held on 12th 
August, 1952, the constitution of the Bharat Sevak Samaj was con- 
sidered and approved. The Bharat Sevak Sarnaj was then set up 
on 12th August, 1952. 

3. At pages 150 and 151 of the First Five Year Plan information 
about the setting up of the Bharat Sevak Samaj, its aims and objects 
etc. have been incorporated. The primary objects of the Samaj as 
stated therein are as follows: 

(1) to find and develop avenues of voluntary service for the 
citizens of India- 

(a) to promote national sufficiency and build up the econo- 
mic strength of the country, 

(b) to promote the social well-being of the community and 
to mitigate the privations and hardships of its less fav- 
oured sections; and 

(2) to draw out the available unused time, energy and other 
resources of the people and direct them into various fields 
of social and economic activity. Information about the  
working of the Samaj has also been given at page 143 of 
Second Five Year Plan and at page 296 of the Third Five 
Year Plan. 

The objects of the Bharat Sevak Samaj have been enunciated in 
their Constitution (amended upto 15th July, 1962) (Appendix IX) 
as follows: 

Objects: The objects of the Samaj are: 

(i) To find and develop avenues of voluntary service for the 
citizens of India (a) to promote national sufficiency and 
build up the economic strength of the country, (b) to pro- 
mote the social well-being of the community and to miti- 
gate the privations and hardships of its less favoured 
sections. 

(ii) To draw out the available unused time, energy and other 
resources of the people and direct them into various fields 
of social and economic activity. 

(iii) To take all steps which are necessary for the fulfilment of 
the aforesaid objects. 



4. The Bharat Sevak Sarnaj has State and District Units also and 
these have ncrt been separately registered under the Societies Regis- 
tration Act, 1860. According to the Planning Commission, "the acti- 
vities for which the State Units of the Bharat Sevak Samaj receive 
grant-in-aid from the State Governments, they render the accounts 
therefor to the State Governments concerned." 

5. The participation of the  Bharat Sevak Samaj in construction 
work commenced in early 1955 with the construction work of flood 
protection embankments along the Kosi River in Bihar. The Central 
Construction Service was started in 1958, with a defined constitution 
of "Construction Service of Bharat Sevak Samaj" (Appendix X). I t  
was later decided by the National Advisory Committee on Public Co- 
operation in the Planning Commission as to how the B.S.S. Construc- 
tion Service was to be organised. The consequent reorganisation of 
the B.S.S. Construction Service is given in Appendix XI. 

6. The Bharat Sevak Samaj is financed by grants given by the 
Central Government, State Governments. donations from the public 
etc. According to the information furnished to the Committee. the  
total grants-in-aid given to the Bharat Sevak Samaj by the Planning 
Commission. Ministries of Education and Information and Broadcast- 
ing alone amounted to  about Rs. 2 crores and 30 lakhs upto 196465 
as detailed below: 

(Amounr it? Lakllr of Rr.) 

%finistry of Planning Minis:r?- 
No. Year Education Commission of I. 8r R. 

I. 1953-54 2 67 0 19 
2. 1954-55 4.85 2.96 0 30 
3- 1955-56 22.39 4.69 o .63 
4. 1956-57 I 3.16 I 1.03 2.63 
5 .  1957-58 11 '58 4 65 4.04 
6. 1958-59 18.05 5.68 3.8- 
7. 1959-60 15.00 11.39 3 . 1 9  
8. 1960-61 14 19 5 - 7 8  4.46 
9. I 961 -62 5 32 9 %  79 

10. 
3 66 

I 962-63 5 . 3 7  8.64 3 .26  
I I .  1963-61 3.05 I 0  30 3.23 
12. 1964-65 0.72 5 .  IO* 3 oo** 

-- (Appendices VIII, XII, XIII, XIIlA & XIIIB) - 
*(upto December I 964) * + (Proposed to be raised to Rs. 4 68 lakhs) 



In  addition, Planning Commission advanced a loan of Rs. 15.80 
lakhs for purchase of machinery and equipment etc. The Committee 
could not get the information regarding the grants given to B.S.S. by 
different State Governments. The information has been promised to 
the Committee and is still awaited.'' 

7. In connection with the Construction Works undertaken b:. the 
Bharat Sevak Samaj, Government have afforded a large number of 
unusual facilities and concessions which are dealt within a separate 
chapter. 

According to  the minutes of the Meeting of the Working Group 
on Construction Service of Voluntary Organisations and Labour 
Contract and Construction Co-operatives held on the 2nd March 
1964, the targets of Construction Service for the Fourth Plan were 
approved as under: 

. . Rs. 12 crores 
. . Rs. 15 crores 
. . Rs. 18 crores 
. . Rs. 21 crores 
. . Rs. 24 crores 
- - - - - - --- 

TOTAL . . Rs. 90 crores 
- - -. -. - . 

8. Other concessions and facilities afforded by Government which 
have come to the notice of the P.A.C. are as follows: 

(i) The Bharat Sevak Samaj has been treated as a limb of 
the  Planning Commission for purposes of allotment of 
Government accommodation and as such, no rent, except 
service charges is recoverable (Ministry of Works. Hous- 
ing and Supply order dated 28-9-54). 

(ii) Free Railway passes are issued to the office bearers/work- 
ers of the Bharat Sevak Sarnaj (Appendix XIV). 

(iii) Exemption from payment of Income-tax has been granted 
to the Bharat Sevak Samaj, induding its Construction 
Service. 

*The information has since b:en rwcived f r o n  the Pl!lnn:ng Cgrnmission. 
Accordmg to the statem-nt furnished the total grants givcn by various State Govts. to 
the Blurat Sevak Sarnaj during the pcriod 1952-53 to 1964-65 comes to about Rs. 96 
lakhs, wh~ch includcs a sum of abnut Ku. 5 3  lakhs g!vcn as grant by thc Gujarat Gwt .  
for Local Development works. 



9. In  the constitution of the Bharat Sevak Samaj provisions re- 
garding Membership etc. have been laid down as follows: 

Menlbership: There shall be following classes of membership: 

(i) General Members: Any person who has attained the age 
of  18 years. signs the membership pledge and offers t o  
devote at least two hours a week to voluntary work in 
furtherance of the activities of the Samaj and pavs an 
annual membership fee of Re. 1. 

(ii) Active Members: Any person who having been enrolled 
as a General Member. devotes at ,least five hours a iveek 
to  any specific item or items o f  the  programme of the  
%maj for a minimum period of six months, is confirtn- 
ed thereafter as an active member by the appropria:~ 
authority as prescribed under the rules. 

(11)) L l fe  Members Any active member ~ v h o  after ti\.o !-cars 
of actl1.e work in the Sanlaj offers to  dedlcate h ~ s  l l fe  
to  the work of :he Samaj and agrees to  work whole 
tlme, may be admltted as a llfe member by the Presi- 
dent of the S a m a ~  on the recommendation of the Bha- 
rat Sevak S a m i t ~  (Central Board).  

(11.) Associate Members: Any person tvho has attained the  
age of 18 years. slgns the  membership pledge and 
agrees to pay at least tnvlve  rupees per annum as his 
contribution t o  the funds of the Samaj. 

( v )  Instltut ional Members: Inst~tutions engaged in social ivel- 
fare  or constructive ~ v o r k  which agree to  associate 
themselves In the u v r k  of  the  Sanlaj 

( a )  Persons secklng ~nernbership shall sign the adnllssior: 
form and undertake t o  abide by the Constitution and 
rules of thc Samaj. 

Helpers: Any pcrson ivho pays  a min inmn subscription of Re. 1/-  
per annurn to the Sami i~  or \vho agrees to volunteer his serv!ctls 
occnsionnlly or for a spcc.1a1 purpose may be enrolled as a Helper. 



(i) No person or organisation shall be admitted as, or con- 
tinue to remain, a member who engages or professes 
faith in violent or subversive activities or communal 
hatred or has connection with any organisation coun- 
tenancing such activities. 

(ii) Any member who uses or attempts to use the platform 
or  organisation of the  Samaj for political advantage or 
personal gain shall be removed from the  list of mem- 
bers. 

(iii) Any Life Member whose work is prejudicial to t h e  
objects of the Samaj shall be liable to expulsion from 
the  Samaj, as described under the  rules. 

10. A list of office-bearers of the Bharat Sevak Samaj since its in- 
ception in 1952 to 1965 is appended. (Appendix XV). List of Mem- 
bers of the Administrative Committee of the  B.S.S. for the years 
1960-61 to 1964-65 is also appended. (Appendix XVI). The present 

membership of the Samaj is estimated a t  41,560. 

Since the Bharat Seoak Samaj is registered under Socidies 
Registration Act, 1860, the Committee had desired to be furnished 
with list ~f names and addresses etc. of Governors, Directors, etc. 
filed by the  Bharat Sevak Samaj with the Registrar of Societies 
under Section 4 of the Act for every year. Section 4 lays down that 
'Once in every year, on or before the fourteenth day succeeding the 
day on which, according to the rules of the Snciety, the annual 
general meeting of the society is held, or, if the rules do not provide 
for an annual general meeting, in  the month of January, a list shall 
be filed with the Registrar of Joint Stock Companies, of the names, 
addresses and occupations of  the Governors council, directors, com- 
mittee or other governing body then entrusted with the manage- 
ment of the  affairs of the society.' 

The Committee has been furnished w ~ t h  a llst of Members of the 
Kendriya Pradhan Mandal (Administrative Committee) of the 
Bharat Sevak Samaj-bcmg the Governing Body cntrustrd with the 
management of the affa~rs of thc Samaj-for the year 1964-65 duly 
filed with the  Registrar o! Soc:eties Delhi with refcrencc to Sec. 4 
of the Socjeties Registration Act, 1860 While furnishing the list, 
the  Planning Cnmmission have stated "the Samaj have regretted 
that  no such 1 s t  was filed with the Registrar of Socictics previous- 
ly " 



It is indeed surprising to the Committee that the list of names 
d c .  which 'shall be Ned' once in every year, has been filed for the 
&st time since the registration of the Society and that too on the 
lSth March, 1965 after the Committee desired to be furnished with 
such a list. The Committee feel unhappy that provisions of the 
legal requirements had not been complied with by the Bharat Sevak 
Sama j. 

The Committee have been informed that the Central Board and 
General Council of the Bharat Sevak Samaj held meetings in 1961, 
1962, 1!%3 and 1964. All India Conventions were held in 1961 and 
1963 and the number of members who attended was about 1200 and 
600 respectively. 

11. The Committee have held detatled discussions on matters 
relating to Labour and Social Service Camps, Night Shelters, execu- 
tion of constructional and other works, Plan Publicity, stacking of 
sand, Lok Karya Kshetras etc. with the representatives of the 
Ministries/Dept,ts. etc. concerned which have given grants/ 
loans/contracts and/or other facilities to the B.S.S. and these have 
been dealt with in the following chapters. 



GRANTS GIVEN BY PLANNING COMMISSION 
Bharai Sevak Samaj, Para 86. pages 106-107 of Audit Report (Civil) ,. 

1964 
12. The Samaj is financed by grants given by the Central Gov- 

ernment, State Governments, donations from the public, etc. No 
consolidated accounts (income and expenditure accounts andl 
balance-sheet) showing the overall financial position (including 
the  accounts of the branches in the States) are, however, prepared 
by the Samaj. Audit have not, therefore, found it possible to com- 
pare the grants given to the Samaj by Government with the. 
amounts which the Samaj is raising by its own efforts. or as grants 
from other sources for the same purpose. 

Since the  inception of the Samaj to 31st March, 1962, grants-in- 
aid aggregating Rs. 1.37 crores were paid by the Planning Commis- 
sion and by the  Ministries of Information and Broadcasting and 
Education as shown below: 

(In lakhs of rupees) - - - - - - - - - - -- - - -- - we--- - 

Year .4mount of grant-in-aid Total 
3iinlstry of 

Planning Inf'orma- Eduction 
commi- tion Sr 
ssion Rroadcas- 

ting - 
1952-57 . . 3 ' 7 2  27'65 31.44 
1957-60 7 . 1 r  11.19 45.87  6 5 - 1 7  
I 960-6 I 5 . 2 6  3'48 13.24 21.98 
1961-62 8.03 3'67 8 .07  19'77 

-- .- - - -  -. -. -. .. . .- . ~ .- .- -- --. - .... .~ - .. .- -. 

In addition, the Samaj was advanced a loan of Rs. 15.80 lakhs by 
the Planning Commission for purchase of machinery and equip- 
ment for constructional activities and for financing constructional 
work. 

The Committee desired to know the control exercised by the  
Planning Commission over the grants given by them to the Bharat 
Sevak Samaj. I t  was stated by the Secretary, Planning Commis-, 
sion that a Financial Adviser had been appointed by the Govern- 
ment to look after the accounts of the Bharat Sevak Samaj; re- 
ports of the chartered Accountants who looked into the accounts of 
the Samaj were received by the Commission and there was a sub- 
committee of t he  Co-ordination Committee on Public Co-operation 



which ensured proper coordination of the grants given by the vari- 
ous Ministries to the Bharat Sevak Samaj. The Samaj was a body 
registered under the  Societies Registration Act, and it functioned 
under the general control of the Planning Commission. From a note 
submitted to the Committee in January, 1965, it is seen that the  
Financial Adviser referred to above was appointed only in July, 
1963 in pursuance of the following recommendation of the Public 
Accounts Committee contained In para 35 of their Eighth Report 
(Third Lok Sabha): 

"The Committee also suggest that in view of the large scale 
grants that are being given to :he Bharat Sevak Samaj, 
the feasibility of associating one of the officers of the 
Ministrv of Finance with the Samaj to tender advice in 
financial matters may also be examined." 

The Committee understand from Audit that this officer is of the  
status of an Under Secretary to Go\rernment. 

In reply to a question it was admitted by the Secretary. Planning 
Commission that State Branches of the Bharat Sevak Samaj xvere 
not individually r e p t e r e d  and the Central Unit o f  the Samaj did 
not compile and prepare consolidated Accounts. Obviously. there 
was some lacuna in the arrangement. The Central Bharat Sevak 
Samaj made the grants to the State Units and the Planning Corn- 
mission had been getting the accounts of the Central Bharat Sevak 
Samaj. From the Note submitted by the Planning Commission. 
the  Committee find that thc accounts of the  Bhara: Sevak Sarnaj 
submitted to the Commission related only upto 31st hhrch ,  1963 
and :hat pertained only to Sections receiving grants in aid from the 
Government of India. 

It was pointed out by the Committee that while the Planning 
Commission had claimed in Para 19 of a written note (Appendix 
VII) furnished to the Committee. "on programmes of Bharat Sevak 
S a ~ n a j  which are  being assisted by the Planning Commission 
through grants and loans''. that "the grant is subject to various con- 
ditions laid down in paras 148-151 of the General Financial Hules". 
the Samaj had no: maintained consolidated accounts as required 
under Rule 149(3) of the General Financial Rules. The represen!a- 
tive of the Planning Commission admitted that "ob\?iou~l\- there has 
been some slip". and the information furnished to the Commit:ee 
was not correct; but from their point of view they a bee11 
checking it. They had accounts of ell the  different seeions re- 
ceiving grants. But i t  was not the consolidated acc.our: of Bharat 
Sevak Samaj as a whole. The Committee pointed ou: t i ~ a t  in order 
to  judge the validity or suitability of the grclntcc?. i t  was ntxccssnry 



t o  have the consolidated account of the  organisation, The represen- 
tat ive of the Planning Commission stated that the view taken in 
the  Planning Commission was that the Section-wise accounts met 
the  needs of the rules, but admitted that, "interpreted strictly, 
these (the rules) would call for consolidated Accounts." 

The Committee desired to know how the  scope of audit had been 
widened from 1961-62 and a financial review of all the grants re- 
ceived by the Samaj conducted, as claimed in para 19.1 of the  note 
furnished (Appendix VII) by the Planning Commission. The re- 
presentative of the Planning commission stated "As far  as w e  are 
concerned we have done it grant-wise." 

Secretary, Planning Commission stated further that on the basis 
of the Audit para, advice was given by the  Financial Adviser to the 
Bharat Sevak Samaj in November, 1963 to maintain the consolidat- 
ed accounts and the matter was also placed before the Sub-Com- 
mittee of the Co-ordination Committee on Public Co-operation. No 
written communication was, however, sent to the Samaj. 

The Committee desired to know whether under the  Societies 
Registration Act. 1860, "there are any obligations on the Societies 
registered under it to prepare annual accounts and have them 
audited." Secretary, Planning Commission replied, "There is a 
provision for preparation of Accounts but they are not required to 
submit the accounts to the Registrar" Asked if the Commission 
ever verified whether the requirement was being con~plied with, 
the  Secretary Planning Commission stated that "Planning Com- 
mission has confined its interest only to this grant-wise sort of 
accounts and not to the consolidated account." 

The Committee were further informed that the Planning Com- 
mission had given some grants to the Samaj for the first time in 
1953-54 for the local works programme which had not been shown 
in the written notes furnished to the Committee by the Planning 
Commission. The Planning Commission had also given grants to 
Bharatiya Gram Mahila Sangh (about Rs. 35,000), Association of 
Social and Moral Hygiene (about Rs. 20,000) and All India Pan- 
chayat Parishad. 

At the instance of the Committee, the Planning Commission h a w  
furnished the following additional notes (Appendix VIIT, para 1, 2 ) :  

(i)  A statement showing year-wise the amounts of grants 
given to the Rharat Sevak Samaj from the date when 
the first grant was given, upto December, 1964, and the  
text of the advice tendered by the  Financial Adviser 
in the matter of grants to Bharat Sevak Samaj and 



(ii) A statement showing the details of grants to other p i -  
vate voluntary organisations or  bodies year-wise so far, 
indicating whether the  audited accounts of such bodies 
were examined or insisted upon before the grants were 
given. 

Rule 149(3) of the General Financial Rules lays down:- 

"Before any grant is paid to a public body or  institution, the 
sanctioning authority shall as far  as possible insist on 
obtaining an audited statement of the account of the 
body or institution concerne.! in order to see that  the 
grant-in-aid is justified by the financial position of the  
grantee and t o  ensure that any previous grant was 
spent for the purpose for which it was intended. In 
the case of small institutions which cannot afford to 
pay the charges for audit, the sanctioning authority 
may exercise its discretion of exempting any such ins- 
titution from the submission of accounts audited in this 
fashion." 

Audit had also been informed by the Planning Commission in 
October. 1963 that the Samaj u-as being adxpised to maintain "consoli- 
dated accounts showing the overall financial position." In reply to a 
specific question as to the basis on which this advice was tendered, 
the Committee were informed in the course of evidence that it was 
on the basis of the Audit para. I t  was also admitted that it never 
occurred to them that the rules demand that a consolidated account 
of the organisation to which a grant was being made should be ob- 
tained, and no communication was addressed to the Samaj before 
October. 1963. 

The Conunittee were surprised to learn that, in spite of the speci- 
fic provisions in rule 149(3) of the General Financial Rules no con- 
solidated accounts were asked for from the  Bharat Sevak S a n ~ a j  
at any tinlc till October. 1963. The Committee were pained to  learu 
that in spite of the fact that audit had drawn the attention of the 
Planning Cornnlission to this continuing lapse more than a gear ago 
(July 1963) and the Planning Cnnlnlission had as a consequence 
agreed to advise the Samnj to maintain consolidated accounts, the 
answer given to the Coriln~ittcc in evidencc mas: '*in the Planning 
Cornnlission the vicu. taken was that section-wise acccmntz met the 
needs of the rule." The Con~mittee need hardly cmphasise that mere 
section-wise accounts neither m w t s  the require~llc~lt  of the mles nor 
depict "the overall financial position" of the organisation, which is a 



sine qua non for judging: 
(a) whether the organisation has utilised the grants for t h e  

purposes for which they were given; 
(b) whether grants to cover the same expenses have been 

raised from any other source; and 
(c)  whether the pcrforniance and the methods of functioning 

of the organisation entitled it to such grants from the 
Governmen 1. 

13. In  the absence of the consolidated accounts, it is also not possi- 
ble for the Comniittee to know the ratio of grants recei\'ed by the 
B.S.S. from Central and State Governments and the collections made 
by them from the public but the sectional accounts for the year 
ended 1962-63 show that the rcccipts of the Saniaj from sources other 
than Government amounted to lcss than Its. 1 lakh as against Rs. 28 
lakhs provided by Government. The question as to how far the exer- 
cise of control and supervision over the activitics of Saniaj has been 
conimensuratc with the large anwunt of funds placed at its dispmd 
has been examined in subsequent paragraphs of this Report dealing 
with expenditure from the grants. 

14. The Sec~Wal-?.. Planning Commjssion agreed that "I t h i n k  i t  is 
necessary to insist on getting consolidated accounts." Later  on in the 
course of examination o f  the contracts ctc.  relating to the Construc- 
tion S e n i c e  of the  Bharat Sevak Samaj,  the Secretary, Planning 
Commission stated in reply to the question "Do you not think i t  
desirable to bring the Bharat Sevak Snmaj under some sort of finan- 
cial discipline", "Yes; certainly" and added "discipline has got to be 
enforced whatever be the loss and whatever be the consccli~ences." 

In  the course of evidence relating to the accounts of the Ministry 
of Information and Broadcasting in answer to question as to why they 
did not comply bvith Rule 149(3) of the G.F.R., the Secretary of that 
Ministry also agreed that "I do lhink that c.onsolidatcd accounts a re  
absolutely necessary." 

In answer to question as to why they did not comply with Rule 
149(3) of the G.F.R., the Secretary, Ministry of Education also stated 
i n  the  course of examination of the  matter relating to Labour and 
Social Service Camps. that "we have not really conformed to  the  
provision relating to the consolidated Accounts in this case," and 
he stated in reply to the question why it was not possible to insist 
on the observance of t h e  rules, "It has  not been done in the past. hut  
it  can be done in the  future." 

A t  the sitting of the P.A.C. held for  examination of Audit paras 
of Audit Report (Civil) 1964, relating to  Ministry of Finance, the  
Committee asked the representative of the  Ministry of Finance 
(Deptt. of Expenditure) whether they had a machinery to see tha t  



Rule 149(3) of the General Financial Rules were enforced before the 
grants were given. w e  Secretary, Ministry of Finance (Deptt. of 
Expenditure) stated that so far as they were concerned, they insisted 
on this rule being observed and they had also reiterated this in the 
instructions issued on two occasions after that ?oint was raised last 
time. He added that "this is a rule which is strictly enforced." 
Asked if an institution did not keep the accounts for several years 
and had not submitted them, what could be done about it. The 
Secretary, Ministry of Finance (Deptt. of Co-ordination) stated "short 
of refusing the next grant, there is no way of enforcing the discipline." 
Asked further about the machinery by which such things could be 
checked, Secretary, Ministry of Finance (Deptt, of Expenditure) 
stated "the machinery is that the Financial Adviser before he agrees 
to the next grant insists on it. That procedure may have failed in 
respect of some organisation or Ministry." He added that if they had 
not been insisting upon it "then there is a failure of the procedure." 

The Committee are surprised that the Bharat Sevak Samaj itself 
has never considered it nercssary to prepare and submit a consoli- 
dated arcount of their organisation in any year from 1962 till now. 
The Committee are also surprised that in spite ef the clear stipula- 
tion in the GFR 149(3) the concerned Ministries have been giving 
grants to the B.S.S. year afber year without realising that this essen- 
tial requirement was not being complied with. Each Ministry has a 
Financial Adviser attached to it. The Committee fail to understand 
how these Financial Advisers in all the concerned Ministries could 
have overall these years failed to point out that the conditions laid 
down in Rule 149(3) were not being fulfilled. 

The Committee regret to note that the Commission has adopted 
a complacent attitude in respect of the contravention of the pro- 
visions of Rule 149(3) in spite of the magnitude of the grants given 
year after year. The Committee cannot escape the conclusion that 
the Planning Commission has not exercised the financial controls that 
the rules prescribe and that whatever check has been escrciscd has 
been perfunctory and inadequate. 

1 The Committec, thercforc. recommend that the Planning Com- 
mission should without any further delay insist on the submission 
of consolidated and duly audited accounts of Bharat Scvak Samaj 
showing the overall financial position of the organisation for every 
year since it started receiving grants from the Government. The 
Committee further recommend that no further grants should he made 
till the provisions of Rule 149(3) are fully complied with. However, 
a time-limit of six months may be allowed to B.S.S. for the submis- 
sion of consolidated Accounts in respect of all the earlier years. 



15. The Cammittee have not been able to find any provision in the 
Societies Registration Act, 1860 under which a body registered under 
the Act has the obligation to prepare its annual accounts. The Com- 
mittee suggest that Government should examine whether some suit- 
able provisions should be incorporated in the Act to make it obliga- 
tory for the swieties registered under the Act to prepare and submit 
their consolidated and audited accounts to the Registrar of Societies. 
Lok Karya Kshetras-Para 86 (C) (i) , page 110 

16. The following grants have been given for the running of Loi 
Karya Kshetras, mostly located in the rural areas to secure public 
participation in the developmnt programme pertaining to the rural 
sector. The grants given were in excess of actual requirements. 

- - - - . .  - 
Year ' l ' d  grant Expenditur-e 

mid (inclu- incurred 
bing unspent 
balances of 
previous 
years) - - . -- - - - -- - - - - - - - - - - - -. - - - - - - 

Rs. Iis 
1958-59 54,000 32,317 
1959-63 . 2,177253 1 763,647 
1960-61 . . 3,1?.906 2,87,923 
1961-62 . . . 6.96.1 83 461,074 

Each Kshetra is paid a grant-in-aid not exceeding Rs. 5,000 per 
annum which is intended to cover expenditure on salaries of three 
paid employees (one Sahyogi and two Up-sahyogis). their travelling 
allowances. rent of office building and other miscellaneous expendi- 
ture. The entire expenditure of the Kshetras set up in the Central 
Sector of the Samaj is borne by Government while the expenditure 
on Kshetras set up  in the States is to be shared by the Central and 
State Governments concerned in the ratio of 6 0 9 .  

Seven out of 156 'Kshetras' set up in the Central Sector upto 1961- 
62, on which an expenditure of Rs. 30,000 had been incurred, were 
closed down due to 'inefficient functioning'. 

The Committee desired to know about the activities of the Lok 
Karya Kshetras. Secretary, Planning Commission stated in evidence 
that  the Kshetras were both in rural and urban areas. At present 
there were 38 Lok K a q a  Kshetras in urban areas and 200 Lok Karya 
Kshetras in rural areas. Their activities more or less ran through 
the entire range of the rural development programme. Some of 
them had built Schools, Water Supply, roads, organised some Shram- 
dan activities, minor irrigation works and things of that kind. 

Asked why large grants were released by the Planning Commis- 
sion without ascertaining the spending capacity (as a considerable 
amount of the sums granted during 195&59 to 1961-62 had remained 



unspent), the Secretary, Planning Commission stated that they got an 
estimate from the grantee about their capacity to spend and there 
was a certain yard-stick fixed for each Lok Karya Kshetra. The 
gap, however, was being increasingly reduced. In 1961-62 part of this 
was due to the fact that the Commission asked them to control the 
expenditure. In 196263, the unspent balance was Rs. 1,64,000 and in 
1963-64 it was Rs. 44,000. The system prevalent was that at  the 
time of releasing next year's grants, credit was taken of the unspent 
balance and grants were released accordingly. Further, there was 
invariably two months' gap in issuing sanction orders, and the grantee 
had to have in their hands funds to carry on for months of April, 
May and June. 

The Secretary, Planning Commission admitted that there was 
no direct control exercised by the Planning Commission over expen- 
diture. The witness added that in the Central Lok Karya Kshetra 
Committee there was several voluntary organisations which were 
associated. People were sent round to review the work of the Lok 
Karya Kshetras. There was no regular system of inspection, but 
nearly one third of the Kshetras were looked into every year by the 
persons deputed by the Central Committee. The control was exercis- 
ed by the Bharat Sevak Samaj. However, in the Central Lok Karya 
Kshetra Committee and in the State Lok Karya Kshetra Committees, 
the representatives of the Planning Commission and of the State Gov- 
ernments were included. The money granted was actually spent on 
staff. There was one Lok K a n a  Sevak In each Kshetra and where 
the activities expanded, they had the discretion to a2point two or 
three persons. The salary of these people was between Rs. 100 and 
Rs. 150. The staff had to be able to enthuse public opinion, to get 
them to settle a programme and to do some work on that. The state- 
wise break up of the Lok Karya Kshetras was given as follows: 

Andhra Pradesh . 13 
Acsam . . 17 
Bihar . . 18 
Delhi . 6 
Gujarat 14 
Himachal Pr~desh 7 

Jammu 8: Kashmir. 6 
Kcrala . . 12 

~Mnnipur . . I 

Madhya Pradesh . X I  

Maharashtra . S  
Madras . . . Y 
Mysore . 13 



Orissa . 6 
Punjab 9 
Rajasthan . II 

U. P. . . . 27 
West Bengal 9 
Goa . 4 

The Committee referred to para 6.2 of the Planning Commission's 
Note on programme of Bharat Sevak Samaj which are being assisted 
by the Planning Commission through grants and loans, (Appendix 
VII) wherein it was claimed that "the increase in membership in the  
co-operatives functioning in Lok Karya Kshetras is of the order of 
6.4 per cent. The Committee pointed out that the period during 
which the increase had been achieved had not been mentioned. Nor 
had it been made clear whether the increase was due to the work of 
the Kshetras. I t  was also pointed out that concessions and facilities 
being extended to the Co-operative Societies at present were such 
that even without such Lok Karya Kshetras. Co-operatives were 
growing and their membership was increasing. Therefore, to  take 
credit for the increase might not be justifiable. The Secretary admit- 
ted that in the wake of the general development which was taking 
place such a view could be taken. He stated, however, that i t  was 
one of the imponderables, if the people (who had been induced by the 
Lok Karya Kshetras to  become members of the co-operative societies 
and for which they have legitimately taken credit) would have be- 
come members it left alone. 

The Committee then referred to para 6.6 of the same note of the 
Planning Commission wherein it was claimed that in 1962-63, 10.05,643 
man-hours had been put in by local people in Shrarndan activities 
through the efforts of the Lok Karya Kshetras, in constructing 
approach roads, schools, buildings etc. The Secretary stated that i t  
was one of the activities in which some Lok Karya Kshetras had 
done useful work. The Committee pointed out that this impressive 
figure of man-hours when examined further actually came to one 
man working per Kshetra per d a y  

When the Committee pointed out that according to the report of 
the  Programme Evaluation Organisation which studied 30 of the 
Lok Karya Kshetras in 1960, the level of education of the Sahayogis 
and Up-sahayogis was rather low and most of them were also of the 
higher age group, the Secretary stated that the position had changed 
since 1960. Now there were 39 BAS.,  20 Intermediates, 20 Higher 

'Secondary, 100 Matriculates and another 100 who were non-matri- 
-culates. As regards age, 15 were below 20 years, 32 were between 



20-25 years, 95 were between 26 and 35 years and 31 were between 
36 and 45 years. A few were over that limit. He admitted that all 
,these figures were based on the figures furnished by the  Bharat Sevak 
Samaj and there was no independent agency to assess the work done 
or to check the figures. 

The Committee are surprised that despite the fact that there is no 
independent agency to assess the work done by the Bharat Sevak 
Samaj or to check the figures furnished by it to the Planning C o r n  
mission, claims have been made before the Committee by the Com- 
mission which do not appear to be sustainable. From the facts and 
figures placed before the Committee, the Committee feel that neither 
the claim regarding the increase in the membership of CO-operative 
nor  the claim about the contribution made through shramdan activi- 
ties, has been substantiated, They also cannot appreciate the position 
that Government which gives such large grants to a private organisa- 
tion has to rely entirely on the facts and figures furnished by the 
grantee organisation and has no independent machinery of itc own to 
scruth~isc  claims and assess and evaluate performance. . . 

17. In  para 6.1 of the note furnished to the Committee (Appendix 
VII) i t  has been stated "the notable work in this regard has been the 
unanimous clectlon of the Panchayats In most of the Lok Karya 
Kshetras in Goa and in certaln Lok Kx-ya Kshetras in Rajasthan, 
U.P. and Bihar." The Committee desired to know if that was nct- 
able work. Secretary, Planning Commission stated in reply "It is 
known thnt Panchayat elections gencrate a lot of heat. So. they 
have hclpcd In being able to promote unanlnious eiec:,ons, I suppose." 

The Conunittee are surprised a t  the claim that  this has been a not- 
able work of the Lok Karya Kshctrns organised by the  Bharat Sevak 
Snmaj. It is not clear to the Committee how the Planning Commission 
appraised the role of the Lok Knrya Kshetras pcrsonncl \vho had been 
appointed after a training of three months duration and distinguished 
their work from thnt of other irdluential bodies or individuals in the 
respective areas. 

18. With regard to the "ineficient funct ion~ng" of 7 Kshetras 
which were closed down, the Committee were informed that t h e  
Central Committee of the Bharat Sevak Samaj which arranged for 
regular inspection found that these Kshetras had become muribund 
and were not doing work, so they were closed down and a report 
was made to t he  Plannmg Commission. No details except 
t h e  decision to close down had been given in the report. As rec 
gards evaluation of the work, the Programme Evaluation Orgz~ni- 
sation took it up and where the report of the P.E.0 was not fa 
z w n L s D - a  



agreement with the Central Committee of the Bharat Sevak Samaf, 
a e  Planning Commission took up  the  matter with the Samaj and 
i t  was expected that within a reasonable limit the suggestions would 
be implemented or the defects would be removed. The witness 
added that the first report of P.E.O. was made in January, 1960. 
The  P.E.O. was already making a second review of 40 Kshetras and 
the  report was expected by end of March 1965. It was known 
informally that according to tentative findings there had been im- 
provident and the work was satisfactory. 

Thtl Committee drew at tent~on to the paragraph under "Super- 
v ls lon  c ~ ~ l d  Guidance" at page 17 of the pamphlet "Lok Karya on the  
march" s u b m  :iud to the Committee by the Plannmg Commission 
whelein . t  II,,,, been stated "the Distrlct Organising Secrc.tary will 
be required to visit the Kshetras In the District at least twice a 
month and spend at least two nlghts In the Lok Karya Kshetra 
every t ime" The Commit t~e desired to know whether this had 
actually been done and any reports were submitted to the Bharat 
Sevak Samaj, and through them to the Planning Commission The 
representative of the Plannlng Commissron stated lhat the Director 
of Public Co-operat1011 in the Plannlng Commission was a member 
of the Central Lok Karpa Committee and reports of lnipectinn had 
come up before him. 

The Committee then reic-ued to the followlng e x t ~ x t s  from the 
tour notes of the Secretary, Construction Service. Bharat Sevak 
Samaj dated 11th July. 1962 wherein he had cnncluded that "our 
Kshetras have been a dismal failurev;-- 

"Viewed with this criteria, our Kshetras have been a dismal 
failure and it is for the high-powered committee which 
has been set up for guiding all the activities of Lok Knrya 
Kshetra to consider how best to achieve the real purpose 
and to bring about closer collaboration amor,g the  
development officers and panchayats on the one side 
and B.S.S. Sahayogls and other voluntary workers on 
the other." 

The Committee desired lo know what steps had been taken by 
the Planning Commission after July 1962, as suggested in the note. 
The Secretary, Planning Commission stated that their first decision 
was to remit i t  as a special problem for study by the Programme 
Evaluation Organisation. Secondly, no new rural  Karya Kshetra 
had been sanctioned for the last two years. 21 Lok Karya Kshetras 
which were proved to  be particularly inefficient had been close& 
down. He admitted, however, that even after t h e  report a h a t .  
"dismal failure" cash grants were being released. 



The Secretary, Planning Commission added however, that t h i n s  
might have improved or altered after what was looked upon as 
dismal failure after a study of some of the  Lok ~ h r y a  Kshetras. It 
was urged in extenuation that about 100 Lok Karya Kshetras were  
inspected annually and that the Secretary of the  Construction Ser- 
vice who was one of their officers, inspected some of them which 
were a dismal failure. This did not mean that all of these were  
dismal failures. 

In a note furnished at the instance of the Committee (Appendix 
VIII, para 8) ,  it has been stated that  as regards machinery for Ins- 
pection at the national level, the programme is steered and super- 
vised by the Central Lok Karya Committee. The members of this 
Committee periodically visit and inspect Kshetras different States. 
At the State level State Lok Karya Committees have 3een set up. 
The working of the Kshetras in each State is reviewed annually 
by the Planning Commission and the State Governments a t  t h e  time 
of annual plan discussions in N o w m b e r  and December. Besides, 
the Planning Commission arranges for per.odica1 evalnation cf the  
Kshetras, through the  Prnqmmmc l3.al11ntion Organisation. Plan- 
ning Commission. 

The Committee do not feel that the esisting machinery for the in- 
spection of thc Lok Karya Kshetras is adequate. The inspection is 
not being done b y  independent authorities. Even so, the Committee 
find that adverse remarks about the working of  L.K.K. have been 
made in a number of report5 of Inspection that the officers of the 
Samaj themselvc% have submitted. As for instance in the tour note 
dated 6th June. 1961 about Lok Karya Kshetras in Jammu and Kash- 
mir, it has been stated "Thk Kshctra (at  3Iarh-Jamn~u) was estab- 
lished in the first phase of our Lok Karya activity, but not niuch im- 
pact appears to have been made during all this perid." In the same 
report about Lok Karya Kshctra a t  Kulgnm (North Kashmir) it has 
been stated "The real purpose of the Lok Karya Kshetra is not being 
served for want of collaboration and co-ordination with Block Deve- 
lopment Authorities." The Committee. however. find it significant 
that the Secretary Construction Service, B.S.S. and member, Central 
Lok Karya Committee in his tour notes dated the 11th July, 1962 has 
made the following general remarks which speak for themselves: 

"GENERAL REMARKS: In Jammu and Kashmir as in other 
Pradeshes, it was found that the main activities in the 
I..K.Ks. are the running of Balwadis and Women's centre 
and observing cultural programmes etc. All these activi- 
ties are much akin to those which are being conducted in 



rural projects which have been sponsored by the Central 
Social Welfare Board and the State Social Advisory Board." 

The Committee would like the Planning Commission and th.  
Deptt. of Social Security to take note of the duplication of activities 
and take urgent steps to avoid it and thereby save avoidable expendi- 
ture. 

19. The other observation of the same officer of the Bharat  Sevak 
Samaj  t o  which reference has been made by the  Committee earlier 
is as follows: 

'The main object of the  Kshetra therefore, was to a c s ~ s t  the 
Government agency in the organisation of programmes 
mainly based on the ut i l isat im of vo1un:ary labour and 
local resources. It was also expected that  the  Lok Karya 
workers would undertake the  execution of suitable 
tasks forming part of the accepted development pro- 
gramme, namely: 

( a )  local works to be carried out v;ith the help of vojun- 
tary labour; 

(b)  training of non-officials in Panchayat and c ~ v l p t ~ r ~ t i v e  
work; 

(c) ic) assis? and guide the  viilsgc people iri I ~ : ! ~ I : I ! :  ctfec- 
iivc. use of nckily cre;itcyi assets, such 2 s  : r r i p ; i ! ) n ;  and 

(d) organising rural  and urban labour co-operativm f ~ > r  .:mall 
and large projects and industries. 

Viewed with this criteria, our K h e t r a s  hayit h!htln :i tiismai 
failure and it is for the  high-powered Committee which 
has becn sct up fo r  guiding all t he  activjtie: of Lok 
Karya Kshetras to consider how best. to schicve the 
real purpose and to bring about closer coll?boration 
among Development Officers and PanchqYa t s  cn thc  one 
side and B.S.S. Sahayogis and other voluntary workers 
on the  other." 

In view of the above remarks of the office bearers of the B.S.S. 
the Committee consider it hardly necessary to make Rn y further com- 
ments about the working of the Lok Karya Kshetras. 

20. The Committee learnt with surprise that in spite of the f a d  
that twenty-one Lok Karya Kshetras which proved to be particularl~ 
inefficient had to be closed down and even after the report about the 
'dismal failure' of the Kshetras as reported by the Secretary, Cons- 
truction Service of the Bharat Sevak Samaj, grants oontinued to be 
released without any further safeguard. This gives t h  CommitCee 



the impression that the Planning Commission has not been keen to 
exercise control over the Bharat Sevak Samaj to ensum effective utili- 
sation of the grants released by them. 
Training of Sahayogis and Up-Sahayogis Para 86(C) (ii), pages 

110-111. r l  

21. For the first two courses held, one each during 1958-59 and 
1959-60, for training of Sahayogis and Up-Sahayogis engaged in Lok 
Karya Kshetras, 80% of the total expenditure was reimbursed by 
Government. 

During 1959-60 and 1960-61, the  number of days during which 
no courses were held are given below: 

Period during u?hich no courses where held No. of idle days 

19-4-59 to 18-5-59 . I : : :  3c 
12-3-60 to 24-540 
25-6-60 to 24-8-60 . 135 

The Snmaj claimed grants with reference tc, the expendlture on 
these idle days also although according to the condl;~ons l a d  down 
by Government the payment was to be restricted to expendlture 
on staff, c:c rcquircd for  thc dura t~on  of the w u r s t s  ac:ual!y held. 
Thc cJsccc,? grant thus paid io the Sarna, amountmg to Rs 5,836 
requires to be recovered. 

From 1961-62. the Samaj was reimbursed the entlre estmated 
expenditure incurred by ~t on training courses KO courses were. 
how-ever, held for a total perihd of 99 day- d~ir ing the per:oci of about 
7 monihs from July.  1961 as shov.-n helow: 

The Ministxy have stated (November, 1963) that the future pro- 
gramme of the t rxning n.111 be so planned as tr, redact. t ! ~ .  idle 
gap between the two courses to !he minimurn. 

The Committee desired to know if the expenditure for the days 
when the tra~neea wt re  not working was also borne by the 
Planning Commission Thcb representative of the Planning 
Commiss~on statcd that the original interpretation was that accord- 
ing to the agreement, the payment was to bc made for the whole 
d u r a t ~ o n  of the course but in view of the specific language of the 
letter it was really taken as working days, and that was why B.S.S. 
was asked to refund the amount. which they had done. That was 
not the normal or usual position. 



The Committee feel that in view ob the specific language ob the 
letter there was no scope for misinterpretation that was made in this 
case. 

22. The Committee pointed out that the P r o g r a m e  Evaluation 
Organisation had gone into the working of Kshetras and they had 
adversely commented on the training programme arranged for the 
Sahayogis and Up-Sahayogis. The Committee wanted to know whe- 
C e r  any steps were taken to rectify the defects pointed out. The 
representative of the Planning Commission stated that the C. & A.G. 
had also pointed out that the standard was vely low. The witness 
accepted that the criticism was true. The PEO had pointed out 
that the training was conducted by unqualified persons who were 
too old. Efforts were being made to get better qualified younger 
people who could do little more active work, to reduce the Idle 
period (which was now 10 to 12 days) and to  improve the training 
and the staff. So both at the recruitment and at the training stage 
some improvement had been shown. The witness added that the 
PEO was a r  independent agency and their reports were very cons- 
tructive. The witness addod that on receipt of a further report 
from PEO expected by end of March a lot more about the working 
of Lok Karya Kshetras would be known The Committee regret 
to learn that not only was the level of education o l  the Sahayogis 
and Up-Sahayogis low, but also that their training was conducted 
by unqbalified persons who were too old The Committee would 
like to be furnished with a copy of the further report of the PRO 
on recelpt. 

Pilot Projecr jor molrz~zr(;:zu71 oj publzc c.0-opc?rutzwt (07  .\oc~O-cc~o- 
nomic ncti7~;tics 1 7 1  thr ??urn areas, pnrn 88 ( c )  ( 7 2 7 )  w r c ~ r ~ c :  1 1  1- 
112. 
23. The S a m a ~  Ila; !::elr 1ur11~1rig 35 ce~rtres, the lnaiti !uncti 11 of 

which is tr, promote civil consciousness among thr  slum dtr-cllrrs. 
educate :hem in public ilellth and sanitation, create r n ~ t i : r ' i . ~ ~ ~  .tnd 
leadership among them, and to ~rganise them for pa:.t:c~~a:r 11 in 
the slum clearance prcigran~~nes During the years 1960-51 i,nd 
1961-62, :I total  grant 3f R\ 5 20 lakhs was paid 1 th Samaj. 
against which a ncl oxpendlture of Rs 4 37 11kh\ ,vnC ! I I C ' I I !  j - ~ d  
leaving 311 unspcxnt halancr. of R; 83,000 



iinto account by the Commission while sanctioning the grant. The 
.Commission have now stated (November, 1963) that the separaG 
fund account has been closed from 1962-63 and that the iiccumulatel 
:amount would be spent on schemes approved by the Commission. 

The Committee desired to know how the 35 Centres were now 
.working and what purpose they served. The representative of the 
Planning Commission stated in reply that the  Centres were worklng 
very well. As regards the unspent balance of Rs. 83,000 the witness 
added that an order had been passed that the money could be kept 
with the BSS for two months because non-official bodies often had 
great difficulties in paying salaries and allowances for the months of 
April and May as they got the grants late. The order was dated: 
the 22nd April. 1964 issued by the Planning Commission with the 

eoncurrance of the Ministry of Finance. Asked what the speciality 
of the scheme to which this order applied was. the representatve of 
the Planning Commission stated "We felt the need. A representation 
,was made to us. We moved it and i t  has been approved." The 
,order applied to all the voluntary organisations who were grmtees 
of the Planning Commission. Although other organisations like 
Universities. Bhartiya Gramin Mahila Sangh. the Association of 
Social & Moral Hygiene were also concerned. the Bharat Sevak Samaj 
was the main beneficiary. On receipt of a representation, the Plan- 
ning Commission felt the need for this pattern of financial assistance 
to all voluntary organisations receiving grant-in-aid from the Com- 
mission in respect of public cc,-operation. The activities taken up 
a t  Centres ;wrc halwadis. craft centres, libraries. adult t.ducation 
centres, dispensarit~s. familiy planning centre, etc. Some coaching 
classes for weak students were conducted and legal aid \vas given. 
apart from a few cultural nctivlties. A s  regards progress on the 
eronomic front, they had been running a pilot project of co-operatkc! 
for  auto-riksha and tnsi-drivers i l l  Ahmidabad a n d  ! t  was worklng 
very well. In Delhi there was a stoncbreakers' co-operative sociilty 
and  III Rerala thew iva.: a rict,-mill in t h r  co-operative sector. 

When H representation \ \ .as ~nndc  to tht. Ylalming C01nmi401i 
they ncknowlcdged the difficultv and i\wctt an order oil the 22nd 
April, 1964 The C o n ~ n ~ i t t ~ e  orr sr~rprisecl to observe that though thb 
urcler was o~tenribly meant t o  cover all the voluntnry orgnnisations 
which nerc grantees of thc* Cot~uni\sion, in actuality, it rewltctl in 
thc Dhnrat Scvak S~tl l i l j  ~ C C O I I I ~ I I ~  ttw n~n in  he~it-firiarv c\f thc n c v  
order. 

24. If n voluntnry ~rgnnic~atiotl fact-s great dinic~rltie\ irl paying 
salurics and aIlawmccs of its stnff for the months of April and Mny 
ilr they gct fhrir ~ n n u n l  grnrtt.; l n t r  i f  i s  C I C R ~  iindirntion that the 



activities af such an organisation are being financed mostly by grants- 
irom the public exchequer and that the part played by public contri- 
butions donations etc. is a very minor one. I n  this connection, t h e  
Committee can do no better than to quote the following observations 
of the then Finance Minister made in the meeting of the National 
Advisory Committee on Public Co-operation held on the 27th and 
28th August. 1960: 

"if voluntar~ c)qanisations were maintained or run with gov- 
erlment grants, they would cease to be voluntary organi- 
sations. They would become official and then the very 
root of the matter would be lost. The organisntional. 
expenses of voluntary organisation should be met en- 
tirely by themselves. Voluntary organisations which 
could not raise funds to maintain their office- 
expenses could hardly be described as voluntary in t h e  
real sense of the term. He was not personally against 
giving government grants for specific schemes or prob 
jects, implen~entcd by voluntary organisations and the  
staff fechnical and others, required to work the srhcmc 
could be provided from out of the grants. But, the ex- 
pense\ required to run the organisations as such s h ~ l d  
not be met through governnwnt grant\." 

25. As regards t'nc cc:l':ectio:ls m:\de by centres  :I.: :!I .~:tlen!.;, 
beneficiaries, t he  Committee were informed th:it 11ut oi' !hi :lm c f 
Rs. 39,246;- a sun: of Rs. 12.000 - was a d j w t e d  in 191;3-G4. l > u t  of 
the remaining Rs. 17,OOQ:-, they had been pel,mitteci ! r )  , ':; 'Wraw 
Rs. 14.000/ In the  current year lenving a balance of Rs.  3 00il . m!;.. 
The BSS wanted to establish some dispensaries, hdwatii:, :!lid ;:,Ira- 
ries in slum areas for wlic!i no funds were provided. So 1 . h ~  . . ied 
to obtain donalions and contr!butjons in cash in order to supy-..e~:!ent 
their activities. However. as suggcs!ed by Audit. thcse ai.iIf,uc:-; !!:>ti 
been taken into :~ccount in the grants given t o  the Samaj, ,ri .cl: 
was not being done previously. 

The Committee regret that while giving grants in the past, the 
Planning Conmlission ha5 not taken into account the m o u n t  nf 
monies collected by the Samaj, with the result that certain activities 
of the Samaj have becn practically financed entirely by Governmerit 
without laying down any spcrific condition to relate the quantum of 
Government assistance to the extent to which the Samaj was able t o  
secure funds from non-Government sources by its own efforts. Tho 
Committee view this as a lapse and hope that the principle underlying 
the Finance Minister's observation quoted above would be carefully;. 
followed in future. 



Accounts relating to Lok Karya Kshetras. . . 
26. When the  Committee desired to know if anyone in the Plan- 

ning Commission scrutinised the  Audit Reports of the Bharat Sevak 
Samaj, the Secretary, Planning Commission replied, "I hope so." The 
Committee then wanted to know what action had been taken on t h e  
Audit Report of the Chartered Accountants dated 10th October, 
1961 on the Accounts pertaining to Lok Karya Group of Bharat Sevak 
Samaj, Central Office. New Delhi for the  period ended 31st May, 
1961, (Appendix XVII) wherein it was stated inter a h : -  

1. "As mentioned in our Report for the year 1959-60 we still 
find that no separate record was maintained perbining to 
each instalment of grant." 

2. "No part of Grant remaining unspent out of Budget allo- 
cation ior 1959-60 was refunded to Government." 

The Secretary, Planning Commission regretted that he was not 
able to f u r n i h  the ~nformation. He added that :hey wcre trying to 
take care of the unspent balances to some estcnt by scl'ting up some 
Central Organisntion where representatives of the Planning Com- 
mission, Financc. hii:mtry, the Flnancinl Adv~scrs of various hllnis- 
tries  ere included a!:il they [vere ab!th t ,  take s o x e  over-all view 
to prevent duplication. so f a r  as Central grants u-erc concerned, 
though I! was no t  perfect Some sm:ill i.nprovenents had been 
made ns a rc<i:lt of cc r tq~n  t!l!ngs c?ming t o  l:qh! throuqh Xuctlt 
reports Further ~in!,rovemcnts x 7 c x  ncede-l f r n m  the p ~ ~ r , !  oi vlew 
of how one consohdated account could be had. 

The Conlmittee were infornlcd that the State Units of the Bharat 
Sevak Snmaj are part of the Central tTnit ,  and not separn~ely rqis ter-  
ed. The Co~nnlittee are,  therefore. unable to appreciate the written 
reply furnished to then1 viz.: "The Planning Commission is, therefore 
not in a position to furnish any infonnation in rcgnrd to the grants 
given to the Ssnlaj by the various Statcs. The administrative rei- 
ponsibility of grants/loans riven hg the State Gavernmentc rwts  with 
them. The activities for which the State Units of the Bharat Sevak 
Samnj receive grant-in-aid from the State Govcrnmrnts. they render 
the accounts therefor to the State Governnlent concerned.'' Since 
the  State Units of the Rharat Sevak Samaj nre part of the Sanlaj i t  ic 
all the more necessary that Government should insist on the prepara- 
tion and sribmission of consolidated nccounts, as required under 
G.F.R. l U ( 3 ) .  

27. The Committee pointed out that i t  appeared from the Audited 
Accounts furnished (Appendices XVII A and B) in respect of varf- 



ous centres that almost the entire amount was spent on pay and 
allowances of staff and establishment and nothing on the activities. 
Tfie representative of the  Planning Commission stated that Planning 
Commission gave grants only for the pay. The persons were expect- 
ed t o  do the work by getting public co-operation. Moreover, in the 
accounts they did not show all their activities, but only for the 
amount they received. When it was pointed out that it was not so, 
as activities like adult education etc, had also been mentioned in the 
accounts, the  representative of the Planning Commission stated that 
the  funds provided by the Planning Commission were largely for 
staff and some other items, whereas funds for their activities came 
from the Municipal Corporation and other Departments of Stete 
Governments for which accounts were not furnished to  the Planning 
Commission. At this the Committee pointed out that it meant that 
t h e  Accounts furnished in respect of even different centres were not 
complete or. if the accounts were complete. being certified by the 
Chartered Accountants, nothing had been spent on the actual acti- 
vities. Moreover. the impression created by FI study of the written 
information furnished that grants were g v e n  for slum clearance, etc 
was not correct as the grant actually was for salaries of staff and 
establishment The representgt~ve agreed that the details as to how 
the accounts were compiled and what myere the complete accounts 
would be looked Into and the Committee informed about ~t The 
information has been furnished in a note (Appcndiu XVTTI) which 
states as under.-- 

"As required by the terms of the sanction the accounts of the 
Urban Lok Karya Kshctras, as subm~ttcd to the Plannmg 
Commission. include the accounts of ~ h t .  grants given bv 
the Planning Commission and the cash contr~butions 
and donations cnllwted Irrcally from thc sluln dwellerc, 
and others 

The accounts cio n1,t il~c!ude the cont~ibiirior? ~ n u d r  hy thc 
workers of the Sanlaj and the local sluin dwr,llcrs i n  t h e  
form of kind n!ld services. This is sizcablc. in most cases. 
But stiil i t  1s excluded mainlv on account of t h c  difii- 
cui ties e x p ~ r l ~ n c ~ d  in assessing such csontrjhution in 
finrincinl tcrrl-. :>:-I thc hasis nT somt, standard nolm? 



is governed by the rules and regulations of the C o q e -  
rative Act applicable to the State concerned. 'I'he 
accounts of such societies are also excluded as they ore 
submitted separately to the Co-operative Department of 
the State Gwernments concerned." 

The Committee pointed out further that Municipalities had their 
own staff for slum clearance etc, end the Central Social Welfare 
Board also gave grants for Welfare extension projects (urban) which 
were meant to provide Community jWelfare Centres for low income 
groups of slum areas of large cities and towns where such services 
were needed. The representative of the Planning Commission s t s t e d  
that the Municipalities "might also help these Centres." 

I t  must be stated that the present system of accounts is not quite 
satisfactory and it  does not disclose any real contribution or donation. 
More than that the Committee feel that the Government should be in 
a position to assess in concrete terms the extent to which the amount 
sanctioned for slum clearance achieved the purpose in view. There 
should be a clear distinction between the activities of the Samaj and 
those of local bodies and other organisations which also receive assis- 
tance from Government sources for the same purpose. If the Govern- 
ment grants to the Samaj were spent only on salaries and ertahlish- 
rnent, the Ministry giving the grant and the Finance Ministry should 
be specifically consider how far this would contribute towards the 
achievement of durn clearance. 

The Committee would suggest that a method \hould he devised to 
assess the contributions made by  the \vorkcrs of the Sa~nnj  and the 
local slum d\\eliers in kind and services in financial term\ auti for 
thi$ purpose \omc basis of standard norms should be decided upon. 
Th~rcnftcr a \unlmary should he npptvidrd to  t h ~  account\ 50 a\  to 
rnakc the picture cwmplete. 

G T ( ~ I ? ~  to:. p 1 ~ r c . j j n s c ~  0 1 '  T ' f ~ o l . <  G ;  b:d , ~ ~ ? ~ i ! t i ~ ~ ~ + ~ ~ ~ :  ;>,:,.(: / I - )  , 9 ,  
Page 112. 



These were distributed to 169 Block Development Offi-ers and 32 
functionaries of the Samaj. 

1. It was reported by the functionaries of the Samaj in August, 
1960 that they had made no use of the equipment. 

2. No half-yearly reports about the physical nvailability of 
the tools and equipment as prescribed by the Samaj are  
being received from the Block Development Officers or 
Samaj's functionaries. 

3. The purpose of release of grant to a private body for the 
purchase of tools nnd equipment for use by officers belong- 
ing to a Government department is not clear. 

The Committee were mformed by the represcntat~ve of the 
Planning Commission that the grant was g ~ v e n  for purchase of tools 
for the youth camps and Shramdan activities to be organised by the 
Bharnt Sevak Samaj The Shramdan programme was meant to 
attract labour In the form of 'dan' to help In the construct~on of 
village roads, culverfs, etc. The work was done through Blocks 
w ~ t h  the help of the Ministry of Comnlunltv Development by the 
B.S.S. and they distnbutcd 169 sets of tools to Block De~.elopn~ent 
Officers and 32 yets t > l ' n ~  r l s t r i - t  Conveners of the Bharat Sevak 
Samaj. I t  was ~h tuqh :  h t ~  .- that the tools could bc u s ~ d  for other 
programme as might tx c 1 durtc 4 b: +he  loi.31 officers, schools, 
colleges, unlverslt~es ct: 5,) 35 I3.D 0s .  Irmsferred the sets of tools 
back to Bharat Sevak Sal a 3  ~ f t c r  the Commission wrote to the 
Mlnlstry of Cornmun~ty De\.clopment. who In turn wrote to the 
Blocks. 

When the Committe. refL r r 4  to one of the cond~tions of the 
grant that stock registel; reh ' A - i t  to t )ols a d  equlpnlent would be 
maintained both Centrally a r  d 35 the Block Development Officers 
and other functionaries, the reprewr,tat.ve of the Plannlnq Commis- 
aion statcd that the tools etc. we,(. taken on the Stock Register of 
the  Central Bharat Sevnk Sarnaj and then transferred to the B.D.Os. 
The Committee wanted to know how Planning Commission waE; con- 
cerned in the matter when :hey wrote to the Ministry of Community 
Develop~nent asking them to issue instructions to their officers to 
keep the stores (tools) in thcir custody and alsn to maintain stnck 
registers. I t  was stated in reply that this was done evidently a t  
the  request of the Bharat Sevak Samaj or by the Planning Com- 
mission on their own. It was admitted that as pointed out in the 
Audit Report, no half-yearly report nbout the physical availability 
of tooh and equipment with the B.D.Os. was evtlr called for. 



The Committee regret to note that no half-yearly reports about 
the physical availability of the tools and equipment as prescribed by 
the Samaj wero being received from the B.D.Os. or Samaj h e -  
tionaries. 

29. The Committee desired to know why Bharat Sevak Samaj 
were asked to buy the tools and equipment, if theze were required 
by the  Community Blocks. The representative of the Planning Com- 
mission stated that the Bhnrat Sevak Samaj was endeavouring to 
spearhead the Shramdan drive through public co-operation. The 
Blocks were willing to  co-operate provided they were given tools 
and equipment. So the Bharat Sevak Samaj took the initiative to 
obtain the grunt from the Planning Commission. About the  prices 
paid for the tools etc. the Secretary: Planning Commission stated 
that these tools were simple thing.; required for earth work. He 
added that the explanation furnished in writing by the Commission, 
(that because of shortage of time the Ministry of Community Deve- 
lopment could not do it as tenders had to be culled and so Bharat 
Sevak Samaj were authorised to purchase them, who being unen- 
cumbered by ruler, etc. and tenders were a\roided) was not a very 
happy one. Asked whether the prices were compared ~ i ~ i t h  those 
obtained by the D.G.S. 8- D., i t  was stated t h t  it would have to be 
checked up. A note has since been f ~ ~ r n i s h e d  about this mntter 
stating that the Sama j  i n ~ i t e d  quota~ions onl:,, from the approved 
firms whoso list was furnished hp the D.G.S. Rr D. The Committee 
pointed out that this novel procedure amounted tn this that the tools 
were purchased by a non-oficial agency from Go\-ernment grants 
and then sul)plicd to  nnothcr Government Department. The Secre- 
tary,  Planning Commission stated that there rvas some misunder- 
standing as these had nt~t  been txnsfcrred :o the Cammunity Deve- 
lapment hIinistr-y and  takt:n on their register. The tools etc. actually 
belongcd to Bharat Snvak Samaj n-ho were respmsible for the works 
and for whom this assistance \vns given by :he P l ~ n n i n g  Commission. 
Whrn the Committee p:)intcd out that the tools ctc, lvere t ? ~ e  prclner- 
ty of t!ic Planning Commissiun rind tht. grantee had to maintain t he  
audited accounts and recolds of assets created wholly or s:~hstrmtially 
out of Government Grants, the witness stated th3: some of the items 
were such as quickly got worn  nu t .  He addcd th3t t h r  Stock Regis- 
ter was bcinq mnintnintd 

The Committee were surprised to learn that tools and equipment 
purchased by the Bharat Sevak Sarnaj f r c u n  the grants released by 



the Planning Commission, were taken on the Stock Register of Cen- 
tmI Bharat Sevak Samaj and then they were transferred to the Block 
IBevelopment Officers who were supposed to keep the stores in their 
custody and also maintain the stock registers. The Conlmittee feel 
that the proper course would have been for the Ministry of Commu- 
nity Development to sanction the expenditure for purchase of the 
necessary tools and equipment, in which case they would have re- 
mained with the B.D.Os. as property of Government. 

30. In connection with the issue of the letter of sanction for Grant- 
in-aid to Bharat Sevak Samaj for the purchase of tools and e q u i p  
ments, it was incntioned in Planning Commission's letter to A.G.C.R 
No. P C / h b / 8 ( % )  '56 dated 22nd March. 1957 (Appendix I, Annesure 
111 to parts VIII and 1);). "The Government of India is sat is f ied 
about the financial posii~on of the Bharat Sevak Samnj." 

Asked how the Commimon were satisfied about the financial 
position of the B.S.S. (as stated in para 4 of that letter), the repre- 
sentative of he Planning Commission stated "In 1957, i t  appears t ha t  
they Ivere satisfied." 

The Comlnittee are surprised at this reply. It really ijasses their 
coinprehension how a written statement could be made that "Govern- 
ment of India is satisfied about the fillancia1 position of the Bharat 
Sevak Samaj." in an oficial communication without there being a 
satisfactory ground. The Committee cannot approve of practice of 
recording such certificates relating to private bodiec in Government 
documents as a routine matter. 

31. The Connnittee note with regret the circuitous and abnormal 
procedure followed in this case by the Planning Commission. They 
take strong exception to the procedure adopted in this case for the 
purchase of tools. They can find no justification for the plea of 
urgency adopted in this case to justify the Bharat Sevak Samaj pur- 
chasing tools and equipment costing Rs. 4-38 lakhs from the grants 
released by the Planning Commission on the ground that time could 
be saved and tenders avoided if, the purchase could he made through 
the B.S.S. instead of Ministry of Community Development. 

The Committee regret to note that to avoid the established proce- 
dure and buying stores through regular tenders, this devious method 
was followed. Apart from the fact that they do not find any urgency 
in the matter, they deprecate this method of circumventing t he  
healthy safeguards provided for preventing wasteful expenditure. 



GRANTS GIVEN BY THE MINISTRY OF INFORMATION AND 
BROADCASTING, PARA 86(A), PAGE 107 

'Jan Jagran Scheme' 
32. (a) Mass Contact. 

(b) Jan Sahyog Kendras (Public Co-operative Centres). 
(c) Brochures. 
(d) Bharat Sevak-A Journal. 
( e )  Bulletins. 

At the instance of the Comm~ttee a statement showin? the totel 
grants given has been furnished (Appendices XIII, XIIIA, XIIIB) 
which is as follows:- 

15,318.75 
30.405 .+ 
62,865.3- 

2 \ 6 2 . F 3 1 . 6 2  
l,o?.gr1.63 
?,86.616,71 
3.18,8j8.30 
3946,382 '& 
?.6j ,914.48 
7.25.7#'35 
3,".743' 16 
3.00 ,000~00 

Proposed to be 
rased KO Rs 
4,68,000) 

The Secretary, Ministry of Information and Broadcasting admit- 
ted in evidence that they had not been insisting on consolidated 
accounts but gmnts were being given to the Bharat Sevak Samaj 
on the basis of scheme-wise audited accounts. He stated. however, 
that the real objwtion to giving grants without having an overall 
idea about the working of the Bharat Sevak Samaj was not to ;e-i- 
ous in the case under discussion, as in each case the figures of receipts 



Trom other sources of the Samaj were taken into account when the 
grants were given. He admitted, however, that  i t  wns not possi3le 
to know fully about the activities of the body or whether thelr 
.deserved the  grant by a scrutiny of the incomplete accounts sub- 
mitted to the Ministry. 

The Committee referred to D.O. No. 1123163-PP, dated 4th 
November, 1963 from the Secretary of the Ministry to the Audit 
.wherein it had been recorded inter alia that: 

"As the  various acti\ritles of the Bhurat Sevak Samaj are 
clearly d i s t ~ n g u i s ~ ~ ~ b l  e from one another and only one 
Ministry of the Central Government is concerned with 
one set of activities there is hardly any chance for the 
Samaj to get aid from more than one source for the same 
purpose For the Jan Jagaran Vibhag of the Samaj for 
instance, the Samaj cannot ask for assistance from any 
other 1bI1nlstI-y than the Ministry of Information and 
Broadcasting As such no useful purpose would be serv- 
ed in asking the Samaj to subnxt the conso!idated accounts 
in addit~on to the accounts in respect of grant-in-aid given 
by this Ministry. I-Towever, in future the  Samaj would 
be asked to furnish a certificate that they are not get- 
ting subsldg from any other source for the activities sub- 
sidised by the Mlnistrv of Inforn~stlon and l3roadc;isting." 

Asked about the reasons leading to the issue of this letter, the 
'Secretary, Ministry of Information and Eroadcasting replied, "I will 
find that out from the notings that led to this letter. As I said in the 
beginning. I do think thnt consolidated accounts are absolutrlv neces  
sary." 

In  this connection the Secretary, Ministary o f  Information and 
Broadcasting further deposed: - 

"If I may make a submission in this connection, I think all 
these problems of such organisations can be solved if 
gants-in-aid are given only by one Ministry or by one 
Organisation of Government." 

The Committee desired to be furnished with a note indicating 
reasons which led to  the issue of the  d.0. letter of November, 1963 
which is at Appendix XIII. 



Explaning :he details of the J a n  Jagran Scheme, Secretary, 
~ ~ n i s t r y  of Informution and Broadcasting stated that the  Scheme 
was  for publising the Plans. I t  was started in 1953-54. 

The Samanla Committee appointed in December, 1963 was review- 
ing the whole question as to whether the voluntary organisations 
(Rhasut Sevak Samaj and others) were working properly or not, 
whether they were crititlcd ttr the  continuation of grants or not. 
The  Committee were expected to report by the 31st Januar j ,  1965." 
T h e  witness stated that the Bharat Sevak Samaj was chosen as the 
agency for the Jan Jagrun Scheme as it was considered to be one 
of the most important organisations which had Seen doing that 
sort of work. No special scrutiny or survey of the activities of the 
Samaj had been made by the Ministry before making the selection, 
but  he added: "the only guess that: I could hazard in the absence 
of any enquiry done by the Ministry was that when this crganisa- 
tion was being assisted to such a great extent by other organisations 
of Government, it was taken at it; face tnlue" initially. He added 
that  the subsequent activities in regard to three or four of the pro- 
grammes of the Ministry entrusted to the Bharat Sevak Samaj justi- 
fied the thinking of the Ministry that this organisation could do 
effective work. 

The Committee have been f u r n i s h e ~  wlth n statement showing 
'the total grants given by the Ministry to Bharat Sevak Samaj year- 
wise and scheme-wise from 1953-54 to 1964-65 and the basis on whicn 
thew were given (Appendices XIII, XIIIA. XIIIB) . 

711 replv to a question the Commi:tee were Informed that agm- 
.ties other than the Bharat Scvak Samaj to ~vhlch assistance hss  been 
given for Plan Publtcity i v v r k  Liere unlvers~tles and colleges 1nst1- 
tutes 11kc Ramakrlshna Vldcllap. Coimbatore, IIarljan Sevak Centre, 
I k l h t ,  All 1nd.u Women's C~)nft>rence. New Delhi, Ramakrishna 
Mission Instltutt. Calcutto Y 31 C.X . New Delhi and Bangnlorc All 
India Boy Scouts Assoclatlon, Adlmjati Sevak Centre. Ba:~aras 
Hindu University. P u n j , ) h  Uni\rersit:;. hleeru' College ~ t c .  !he a n m u ~ t  
of assistance was of the older of R.; 1,500 or Rs 4.000 or  Rs. 5.000 
only 

. - -- - -- - -- - --- - ---- - 
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In respect of grants given to such organ is at ion^^ the h r e t a x y  
agreed with the suggestion that there should be an annual review 91 
the work done by an independent body, instead of the present review 
once in every Ave years. I t  would help in knowihg how the grants 
had been utilised, what were the achievements and to what extent 
the utilisation of the grants had resulted in awakening the people 
to contribute their share. 

In reply to a question, it was explained that grants were given 
to the Bharat Sevak Samaj during the yew itself in two or three 
instalments based on their performance of earlier years. Therefore, 
grant given in a particular year was more in the nature of en  ad- 
vance. When the audited accounts (pertaining to grants) were 
available after the year wus over, these were examined to determine 
exactly the amount of grant to be given on the basis of the agreed 
formula. If any excess had been paid, it was deducted and if any  
nmount remained unpaid, it was paid. 

The Committee referred to the written answer furnished by the 
Ministry with regard to Jan Jagran Groups formed in each State 
wherein representatives of Government Departments dealing with 
plan publicity and public relations were included and wanted to 
know whether this practice was desirublc. The Secretary, Ministry 
of Information and Broadcasting stated that from one point of view 
it was not desirable, but from another it was felt that many non- 
officials were prevented from going wrong or helped in going along 
the right lines, if officers of Government were associnted with them. 
This also secured co-ordination between official and non-offlcial 
organisation. He added that financial discipline could be imposed 
on Bharat Sevak Samaj even though it had not been done and this 
had created some misunderstanding. He further remarked "I am 
not speaking as Secretary, Ministry of Information and Broadcasting 
but it is in my personul knowledge that the picture is neither black 
nor white, it is grey, as in most cases. They have got some concrete 
achievements to their credit though there have been defalcations 
and embezzlement in certain areas." He further added that since, 
however, the Committee were concerned with the accountability of 
the Samaj to which money m s  being gven  by Government, this 
could be secured by insisting on consolidated accounts. 

As regards Plan Publicity, the Secretary, Ministry of Informa- 
tion and Broadcasting stated that Plan Publicity was a very dim- 
cult task and even Government organisations had not been able to 
publicise Plans properly. He was of the opinion that the Bharat 
Sevak Samaj "are certainly not less effective than the Government 
organisations" as "both ti:? C; o;. -.rnrnen: Organisations and the 



Bbarat Sewak Samaj were equally indifierent." But ultimately, non- 
d!Bcial organisations would be better organisation to undertake Plan 
Publicity. 

In the course of evidence certain features, which the Committee 
consider to be of importance, came out. These may be summed up 
as follows:- 

(i) The Secretary of the Ministry had written in November, 
1963 to Audit that no useful purpose would be served in 
asking the Semaj to submit the consolidated Accounts in 
addition to the accounts in respect of grant-in-aid given 
by the Ministry. A note has been furnished to the Corn- 
rnittee indicating the reasons which led to the issue of 
this letter (Appendix XIIT, Point 2. But the present 
Secretary is of the view that consolidated accounts are 
absolutely necessary. 

The Committee desire that the Ministry of Information and Broad- 
casting should also follow the same course of action as has been sug- 
gested in para 14 of this Report in regard to insisting on the immedi- 
ate suhmission of consolidated and duly audited accounts of the Samaj 
and the stoppage of grants till the provisions of Rule 149(3) of the 
General Financial Rules, are fully complied wi th  

(ii) According to the Secretary of the Ministry no special 
scrutiny or survey of the nctivities of the Samaj has been 
made by the Ministry before choosing the Bharat Sevak 
Samaj as an agency for the Jan Jagran Scheme, but it was 
stated that the fact that the o r ~ n i s a t i o n  was being assist- 
ed on such a large scale by different departments of the 
Government made the Ministry feel that the Samaj was 
a suitable agency :hat they could utilise. 

The Committee consider this to be a wrong precedent and wordd 
desire that no Ministry/Deptt. of Government should release grants 
to private bodies without satisfying themselves about the suitability 
and capacity to undertake the task allotted to them. This also leads 
the Committee to the conclusion that it would be advisable that 
as already recommended in para 69 of their 34th Report (2nd Lok 
as already recommended in para 69 of their 34th Report (2nd Lok 
Sabha). The Ministry so nominated will of course, have to make 
arrangements for consultation with the other Ministries concerned 
with the different subjects. 



(iii) In view of the opinion on Plan Publicity expressed by the 
Secretary, Ministry of Information and Broadcasting, the 
Committee feel that a w r y  thorough probe into the whole 
question of Plan Publicity with a view to making it more 
effective with due regard to economy in expenditure is 
called for without delay. 

"Arnollg the  voluntary organisations doing Plan Publicity 
1i-or.k. Bharat Sevak Samaj is the largest beneficiary 
receiving aid from the Ministry of Inforrnatioll and 
Broadcasting as much as 95 per cent of the total grants 
allotted for that purpose." 

The Committee feel that in view of the facts disclosed in this and 
subsequent paras relating to Jan Jagran Scheme, a review is neces- 
sary to decide upon the quantum of assistance to be given to B.S.S. 
and other voluntary organisations. They consider that encourage- 
ment should he given to other voluntary organisations as well to take 
up programme of Plan Publicity and there should not be almost cx- 
clasive dependence on t h e  B.S.S. 

(v) The Secre:ary of t h e  Ilinisti-y ;~grtwd that  financial disci- 
plinr could be inlposecl on 1 ! Sc\?ak Sumaj  even 
though i t  !lad not been done. 

The Committee desire that thc provisions of the rules and condi- 
tions relating to grants-in-aid to private bodies should be strictly on- 
forced in all cases and no special relaxation should be made in prac- 
tices and procedures relating to financial transaction, unless in any 
case Government consider that there is special justification for such 
relaxation and place it on record. 

(vi) The Committee were perturbed to learn from the Secre- 
tary. Ministry of Information and Broadcasting, who des- 
cribed the picture of B.S.S. as neither black nor white, but 
grey, that there had heen defalcations and embezzlements 
also in certain areas. Since the Bharat Sevak Samaj is a 
private body, the Committee did not consider it appropriate 
to probe into these cases of defalcation and embezzlement 
in that organisation. However, keeping in view the fact 



that this organisation is financed by funds from the pubtic 
exchequer, the Committee would like Government to exa- 
mine whether i t  is not necessary that a11 cases of defal- 
cation and embezzlement are investigated properly hy 
an independent agency. 

Headquarters cxpendztu re of the Sanzaj, para 86 (A)  ( I ) ,  page 108. 

33. It was noticed that certain items of headquarters' expenditure 
of the Samaj which were reimbursable to the extent of only 10 per 
cent were included in the expenditure relatlng to the field activities 
resulting in an excess reimbursement to the extent of Rs. 16,000 for  
the period 1960-62. 

The Committee desired to know the  correct position about the re- 
covery of the overpayment of Rs. 16,000 (as a result of mis-classifica- 
tion), to the Bharat Sevak Samaj. The Secretary, Ministrq. of Infor- 
mation and Broadcasting stated that Rs. 16,000 had been recovered 
by adjustment against the second instalment. It was, however, un- 
derstood after analysis that the over-payment was less than Rs. 16,000 
and if this was confirmed by Audit, the Bharat Sevak Samaj would 
get credit for the difference. According to a letter received on 31st 
December. 1964, the actual amount came to Rs. 9,873. This Tclinistry 
had not investigated if there was any misclassification of similar 
nature prior to 1960 but it should have been done; it would be worth- 
while in view of the fact that a cent-per-cent check of the accounts 
was not made by Audit. 

The Committee hope that early action will be taken to review if 
similar misclassification had occured in the past. 

Mas-contact scheme, para 86 ( A  ) (ii) , page 108. 

34. Under the 'Mass Contact Scheme', about 125 'Pracharaks' and 
'Mukhya Pracharaks' were appointed by the Samaj on payment of 
maintenance allowance ranging from Rs. 83 to Rs. 103 per month. 
The Scheme for having 'Pracharaks' was replaced with effect from 
1st April, 1962 by another having District Information Organisers. 
75 District Information Organisers were appointed by the Samnj upto 
March, 1963. No review of the working of the  scheme w a s  conducted 
by the Ministrv as prescribed under the Financial Rules. 

The Committee were informed that the Report of the five Member 
Evaluation Committee appointed to  assess the work done by the  
Samaj WRS to be ready by the 31st Januarv, 1965. With regard to 



replacement of "Pracharaks" by District Information Organisers, the 
Committee desired to know whether any of the  Pracharaks had been 
appointed as District Information Organiser. 

The Committee haire been informed that 25 Pracharaks and 
Mukilya Pracharaks out of a total of 88 were appointed as District 
Information Organisers (Appendix XIII, point 5). 

The Comnxttrc find from para 3.26 of the Report of the Evalua- 
tion Cornrmttce on Plan Publicity by Voluntary Orgnnisations 
(Samanta Committee) dated 16th February, 1965 that under the re- 
o r g a r ~ s ~ d  mass contact schcmc, the  progranmcs o f  which were ap- 
proved by the hIln:s4rg of Info~rnatlon and Brondcastlng, ~t was de- 
cided to set up a numbcr of Plan Inforn~nt~o!l Cent1 c4 111 a  few select- 
ed Districts The Samsnin Cornrnittcc ~ . l i i i ( ' ( i  ?!) C C I ~ T ~ C S  o u t  of about 
57 that arc at presi!lI ! L L ! ~ C * I ~ ) ! I I I ~ C  Of ! 1 1 ~ w .  oiie third Tli.rr.e very 
active (paras 3 22 and  2 3 3 )  But thzt  Committee have abwrved: 

The Committee art. greatly disappointed i \ t  this obiervi~tion and 
hope that urgrnt s t t p  would bc taken either to ( low tlo\vn \uch w n -  
tres or to improve their working so as to avoid furlhcr \i;i\t;rgc of 
funds. 

33. In February. 1962. the  &Tinistry exprcsscd dis5atisfact1on about 
the  work~ng  of ' Jan Sahvog Kendi-a?' a n d  pomtcd out that the per- 
formance of 11 kendras on whlcll an cspcnditure o f  Rc 23.000 had 
t een  ~ncur red  was 'nil' or much below ntLlndard T ~ P  Schr.mc was 
wound up b ~ t w e e n  November, 1961 and A p r ~ l ,  1962 and the exlstmg 
kendras were converted into 'Lok Karya Kshetras' to be financed by 
the  Planning Commission. 

With regard to duplication of work as between Lok Karya 
Kshetras (financed by the  Planning Commission) and Jan Sahayog 
Kendras (financed by the Ministry of Information and Broadcasting), 
the  Secretary, Ministry of Information and Broadcasting stated that  
the  Programme Evaluation Organisation made a report about it after 
making a study in 1960. On the basis of that  report, the Planning 
Commission made a reference to  the Ministry of Information and 



Broadcasting in December, 1961. The matter  was considered and 
.grants for Jan Sahayog Kendras were stopped from 1st April, 1962. 
The Kendras were amalgamated with Lok Karya Kshetras. The dup- 
lication was really with regard to the two groups of persons doing 
more or less the same work. 

Asked about the reason for the Secretary of the Ministry stating 
in his letter datcd 4th Kovembcr, 1963, that there was no possibility 
of duplication, when the report of the Programme Evaluation Organi- 
sation had pointed out that  there was duplication, i t  ivas stated that  
orders had already been passed in 1962 in pursuance t:f tha t  Report 
and therrlore ; r l  l!)63. thcrc was no 1onyc.r nny cf duplica- 
tion. Thc \ v ~ ? I I ~ . ~ s  s1:lted in rtxplv to a qumt ion  that in r ~ s p c c t  of 
other items e.g. publication of brochures, journals and n:hcr ractivi- 
ties, t h r % r ~  \ v a :  !lo ~ v ~ x i b i ! i ? y  ( - i f  a n y  rfuplicati~~n. 

Tht, St>(,~.~b',,!,\., ;Ll;lli~:T.>. ] ! l f o r ~ ? > : ~  :: ::::;I :;: ,:;,! \ ,  : ~~ .i. . L :  -i!:-;!.- 
tctl that. thrrc \vns no ~ n n c h i n r r i .  t o  wc !11.);\- \<.s>:.k n.;i,T I~">inc ~a!.rii'i!* 
out in the  J a n  S : ~ h : ~ y o g  KC TIC^^;^^. O171r. !!:~lf ycn:-l;~. :::'cl,:!-css reyclr':s 
were  being rccti\.ed, on thc basis of ivhii.h t h c  JIinis!!-!. rsprw+.d 
thcir dissnt isfnct ion. Tllc C: rn~rnittci. 1ia'c.e bccn f~lr!~i.;!'c.d iviih 3 

note on thc  l o ~ a t i o n  of ~ h c  \ .nr io~~s J a n  Sah:iycy Krnrlrns indic:i!i!?: 
the names of oflic,cr.; \vho t v ~ r t ~  in ch:lrpr of each Kcndra (zipprr?dir 
XIIJ, point 6) .  

The Committee find from the statement furnished by the Ministrv 
(Appen " -  XIII) that thcy had been pving grants-in-aid for Jan 
Sahayog Kendras from 1953-54 right upto 1961-62. But they find that 
the f01Iowing recommendations of the Programme Evaluation Or@- 
nisation of the Planning Comnlission were made in 1960.--- 

"Finally, the Bhnrat Sevak Samaj receives grants from the 
Planning Commission, the Ministry of Information and 
Broadcasting and certain other Covcrnmcnt departments. 



The Lok Karya Kshetras and the Jan Sahayog Kendrss; 
(financed by the Ministry of Information and Broad-. 
casting) operate in the same districts with much the same 
objective. The separate identity of the grant giving. 
department perco'lates to the field level and tends to per- 
petuate departmentalism and separatism among the work- 
ers." 

The Committee also find that the Samanta Committee have stated 
in para 3.20 of their Report (1965): "On the recommendations of the, 
Programme Evaluation Organisation of the Planning Commission, t b  
Jan Sahayog Kendras were converted into Lok Karya Kshetras and 
handed over to Lok Karya Section of the Bharat Sevak Samaj in 
1960." 

It has also been stated in the note furnished by the Ministry (Ap- 
pendix 11) that in the light of the above observations, the position 
was reviewed by B.S.S. and they dezided to convert the Jan Sahayog 
Kendras into Lok Karya Kshetras and made a request to this effect 
to the Planning Commission who had to provide funds for the L.K.Ks. 
so formed. 

It  is surprising that the duplication of work by both the Kendras. 
was not noticed earlier before it was pointed out by the Programme 
Evaluation Organisation in 1960, which shows lack of coordination 
between the Planning Commission and the Ministry of Informatbm- 
and Broadcasting. 

If as stated by the Samanta Committee, the work had been hand- 
ed over to Lok Karya Section of the Bharat Sevak Samaj in 1- 
i t  is not clear why the Ministry of Information and Broadcasting con- 
tinued to give grants for Jan Sahayog Kendras in 1961-62. (The 
amount of grant given to Bharat Sevak Samaj for Jan Sahayog. 
Kendras during 1961-62 was Rs. 63,559). I t  is also not clear why it 
took more than a year to wind up the Jan Sahayog Kendras. The 
Committee suggest that this matter may be investigated further. 

Brochures, para 86 ( A )  (iv) (a), pages 108-109. 

36. The Samaj brought out 17 Brochures in the year 1959-60. 'I"he- 
Ministry admitted an expenditure of Rs. 28,701 incurred on 14 rof 
these brochures as a special case although in their opinion the mate- 
rial brought out in the brochures was not in conformity with the o b  
jective for which the subsidy was paid to the Samaj, namely, to sup- 
plement Plan Publicity. 



The Committee desired to know what was the basis of ad hoc. 
grants given to the Samaj prior to 1959-60 and why was t b  basis 
changed to the grant of 8Q per cent of the cost of brochures after- 
wards. The representative of the Ministry stated that the idea was 
that they should not make any profit. "They used to earn by way 
of contributions and donations." The difference between whatever 
was earned and whatever was spent was made good. It was added 
by the representative of the Ministry that as the amount of grants 
was increasing it was thought that it should be related to the total 
expenditure and it was decided that it should be limited to 824 per 
cent. Later on in consultation with the samaj, for "mass contact" 
it was modified to 95 per cent of the gross expenditure subject to a 
maximum of Rs. 3,40,000. The remaining 5 per cent came from dona- 
tions and contributions. In reply to a question, the witness stated 
that it was not possible to say whether this 5 per cent came from 
other Governmental Agencies, like the State Governments as sources 
of receipts were neither received from the Samaj nor were they ask- 
ed for. 

The Jan Jagran Scheme consisted of five items-(1) Publication of 
Bharat Sevak Samaj Journal (2) Jan Sahayog Kendras (3)  publicatior 
of brochures (4) publication of bulletins and (5) mass contact. Now 
the Scheme consisted of 4 items. 

The Committee desired to know on what basis grants for Jan Jag- 
ran Scheme were given. The information has been furnished 
(Appendix XIII. Para 1). 

Asked whether the Ministry of Finance ivas consulted before de- 
ciding the waiving of recovery of Rs. 28,701 spent on pamphlets pub- 
lishing the activities of the Samaj, the Secretary, Ministry of I. & B. 
stoted that it was not necessary to take the concurrence of the 
Finance Ministry, as the decision to condone the lapse could be 
taken by the administrative Ministry. 

The brochures and journal brought out by the Bharat Sewak 
Samaj were mostly priced publications. The Committee were 
however informed in evidence that most of the publications under 
reference, whether they were brochures or journals, were intended 
to be distributed free. The Samaj had not been able to distribute 
about 69,000 copies which showed that they were inefficient and not 
working properly. The brochures were distributed through Pradesh 
and District Chairman of the Bharat Sevak S&n~aj and the whole-time 



workers in camps and Lok Karya Kshetras. They had not main- 
tained any mailing list at all though the Ministry had asked them 
t o  maintain the mailing list and furnish the list. 

The Committee desired to be furnished with a statement show- 
h g  the amounts of grants given for the publication of broch~res  by 
the Bharat Sevak Samaj from 1961-62 onwards which has been 
given (Appendix XIIIA) . 

In this connection, the Committee invited the attention of the 
Secretary, Ministry of I. 5: B. to a letter written by the  Ministry 
to Secretary, Bharat Sevak Sanlaj on 13th March, 1961 (after r r -  
ceipt of the six-monthly Report) wherein it had been stal;ed: 

The follou.i~ig extracts from ano!ht.;- I ~ ! t c r  dated t l i c .  27111 F e b ~ u -  
ary, 1961 to !he Secretary. Rhara t  S:.Y:I~ Samnj by t? ic  >l!ni;:t-rg 
were also referrcd t o  bv the Co1nn-1it:c.r (;lppcl:dis XIII. Amexure 
S I I )  :- 

"I am directed to refer to your lett 'r DO.  Nos br,th da cd 
24th October, 1960 and to sttite that the 1,rochures 
mued during the period under review have been exa- 
mined and it 1s found that while most of them deal 
w t h  the objectives and activities of the Rharat Scvak 
Samaj, they are not in conformity with the objectives 
for which Central subsidy is paid to the Jan Jagran 
p u ~ ,  namely, to supplement Plan publicity pm- 

gramme. While a certain amount of publicity for the 
Samaj and the work that it is aiming at and is engaged 
in, is understandable, exclusive and all-pervasive 
emphasis on that aspect and to meet the cost thereof 
from the Central subsidy received by the Jan Jagran 
group for purely Plan ~ubl ic i ty  programme. defeat: 
the very object of that subqidv." 



The Secretary stated that  these were facts and the Samaj had 
given an  assurance on 9th March,' 1961 that  they would see that  what 
had been l a ~ d  down by the Ministry was followed in future. Asked 
about the justification for continuing the  grants in view of the fact.. 
disclosed, the Secretary, Ministry of I. & B. stated that when rLon-offi- 
cia1 organisations went wrong, i t  was brought t o  the.r notlce and 
when they assured the Ministry that they would follow the correct 
line in future, the Mlnistry could not just disc on ti nu^ the  grants. If, 
however, the Samaj persisted in doing their own publicity, the grant 
would be discontinued. 

I t  was admitted by the Sccrctary that i t  did not occur to tke 
Ministry to ask for title of brouchures and scripts so as to examine 
them, in 1SG1 even when it came to nolicc that money was spent for 
the publicity of the Snmaj, or even sfterit-ards. X o r  had ti?r Pclinis- 
try given any directive or  order to  Ellarat Scvnk S x m j  cmcernltig 
:he contents of the brochures in future. Copies of brochu: -~5  were 
csnmintxl 1.;. an officer. in the M i n i ~ t l - y  when priniecl co:,ic~ tvt?l.t: 
rcceivcd. bu? no report ] ,ad been suhn~lt!c~tl b:: ; b e  o ? i c ~ ~ r  . i irce 1962 
t o  early ;l,i::. 

When the Committee pu~nted out that c\ en nolc +k ?I:n15 n i:*J 

not know whc:'ler the s :nP t c x d ~ ! ~ c \  of public.. ::g 'he wo:-k of the 
Samuj contmucd or not the Sccre:ary s'nted t ' ? n t  !f t h e  samc ten-  
dency continued, hc woi Id knoiv The wni ten assurance & - e n  by 
the Samaj on 9th March, 1961 (Appendix XIII, Annexure I 'III) was 
to the following effect: 

"With regard to the general statement of policy we are un- 
able to accept the view of the Mmistry. SideUned p=- 
tlons of the publication will convince you that it is pri- 
marily intended to persuade the  common msn t o  give 
his co-operation to the programme underlying the Plan 
itself. I t  would also be borne in mind that indirect pub- 
licity of the Plan and the  programmes under it is b- 
variably preferable to direct publicity for which our 
experience tells us that there exists obvioui ap;i--hy. 



The criticism and suggestions made in paragraphs . . . . . . . . 
of the letter under reply have been noted. We shall, 
however, be glad to discuss them again at t h ~  forth- 
coming meeting." 

On being pointed out that the Samaj had dcfended themselves. 
rather than accepted the charge, the Secretary slated that there was  
subsequently a meeting at which the Samaj assured the Ministry 
that they would carry out the dire-tive. The Committee desired to 
be furnished with a copy o f  thc minutes of the  meeting in which 
Bharat Sevak Samaj agreed to re-orient the contents of their bro- 
chures for Plan publicity. The Committee also wanted to know if 
any written communication was sent to the Samaj on this matter. 
A note has been furnished (Appendix XIII, para 9) .  

The Committee referred in this connection to a statement fur- 
nished by the Planning Commission (Appendix XIX), showing the 
local contributions raised by the Bharat S e m k  Samaj for Labour and 
Social Service Camps, Local Development Works and their own 
activities. In this statement against the Programme of the Ministry 
of Information and Broadcasting a sum of Rs. 3,50,000 had been 
shown as local contribution. The Committee desired to know how 
this figure was arrived at. It was stated by the representative of the  
Planning Commission that it was prepared on the basis of figures 
given by the Bharat Sevak Samaj. Then the figures were verified 
with the Financial Adviser of the Ministry including the figure for 
the sale of publications. When it was pointed out that sale proceeds 
il! b:oc!lures ~ t c .  could not be termed as 'local contributions' the  
Secretary, Ministry ,of Information and Broadcasting stated that 
Bharat Sevak Samaj reported a sum of Rs. 3.93 lakhs as income 
over a period of years including the sale proceeds of priced publica- 
tions. The amount which could be called local contribution would 
certainly be less by a considerable amount. 

The Committee desired to be furnished with a note giving the 
break-up item-wise of the amount of Rs. 3,50.000 shown as local con- 
tribution and whether i t  included sale proceeds of brochures, jour- 
nals etc. which has been given (Appendix XIII, Para 4). 

The Committee do not find the break-up of the sum of R9. R,50,000 
which is stated to have been worked out by the Planning Commis- 
sion on rough and ready basis, in the note of the Ministry of Infor- 
mation and Broadcasting. They are, however, surprised to note 
that in the statement of the Planning Commission, sale proceeds of 
brochures, journals and bulletins have been indicated as 'local con- 
tributions raised by the Bharat Sevak Samaj'. 



37. The Committee feel disturbed to learn that most of the bro- 
bchures brought out by the Samaj with the subsidy given by the 
Ministry of 1. & B. for Plan publicity 'deal with the objectives and 
activities of the Bharat Sevak Samaj' and were not in conformity 
with the objective viz., plan publicity programme for which the 
Ministry gave grants. In evidence the Committee were informed 
that the Samaj had girm an assurance on 9th March, 11j61 thdt they 
would see that what had hctm laid down by the Ministry was follow- 
ed in future. The Cornn1i'rc.t. find from a note (Appendix XITI. Para 
9) furnished in this connc.r.'iolr that the Rharat Sevak Samaj had 
stated "we find i t  dificult to accept that the literature produced by 
us contains 'exclusive and all pervasive emphasis on publicity for 
the Samaj and its aims and programme'." The other portions of that 
letter also indicate thnt there is no clear assurance. The Committce 
also find that the matter was not discussed at the meeting held on 
14th March, 1961 according to the note furnished by the Ministry. 
The Committee very much regret that incorrect information was 
given by the I. & B. Secretary when he said that at a subsequent 
meeting this assurance was given. The Committee do not find in 
these circumstances any justification on the part of the Ministry in 
admitting an expenditure of Rs. 28,701 incurred on 14 brochures 
although in their o m  opinion the material brought out was not in 
conformity with the objective for which the subsidy was given. 

The Secretary also admitted that they had not been examining 
the manuscript of the brochures ctc. before publication and it did not 
occur to then1 to ask for titles of hrochures and scripts so as to exa- 
mine them when it came to ttotice in 1961 that money was spent for 
thc publicity of the Samaj. or even afterwards. Such a lapse on the 
part of the Ministry, thr  Cnmmittee find inexplicable. The Com- 
mittee has been furnished with a note (Appendix m. Para 10) in- 
rlicntinc whcther the Brochures are examined in the Ministry and 
thc rwult of such esnn~inntion. The Committee are distressed to 
find thnt despite the 'so cnllcd' assurance of the Samaj, of the three 
hrochures brought out by the Ssnlaj during 1963-64 it had to be dc- 
cidcd not to admit espcndit~lre on one "as its subject matter does 
not concern plan publicity" 

The Committcc find thnt the Sanlaj had not heen able to distri- 
bute about 69,000 cop ie  of the brochures etc. which had been attri- 
hated during cvidencc as indicating that either they were not effi- 

I cient or they were not working properly, The Committce feel that 
in view of the continued tendency on the part of Bharat Sevak 
Saninj to publish brochtlrcs whose "suhjcct matter docs not concern 
plan publicity" i t  should now be seriously considered as to whether 



it d d  be desirable to continue @an@ and subsidies to that body 
for plan publicity through brochures. 

Para 86 (A )  (iv) (b )  & (c) , Pages 108-109 

38. The stock registers of the brochures on hygiene and sanita- 
tion, short stories, poems etc. brought out by the Samaj for the  
period 1st April, 1959 to 31st March, 1962 showed the following posi- 
tion. (The registers for earlier periods were not available): 

Balance in No. of copies Total No. of copies No. of Balance in 
stock on printed du- distributed copies stock as on 
1-4-59 ring 1959-60 free sold 3 I -3-62 

to 1961-62 

It  has been stared that the Sanlaj has started keeping proper re- 
cords from August, 1963 to show the persons to whom copies bre dis- 
trlbutcd free. Pnor  to  that date. no nmling list u7as mainta~ncd. 

The grant given by the \finistry is: to be limited to 831. per cent 
of the gross expenditure, the sale proceeds of the brochures are to 
be taken towards 17; per cent of the cost to be borne by the Samaj. 
I n  the accounts rendered by the Snmaj to the Government, the  Samaj 
has been treating the discount allowed to the trade, ranging between 
334 per cent to 50 per cent of the marked sale price as expendi- 
ture, 82; per cent of which is reimbursable by Government. This 
resulted in an excess payment of grant amounting to Rs. 8,973 for the 
period 1959-60 to 1961-62. The am0un.t has not yet been recovered 
from the Sarnaj. 

The Secretary of the Ministry of Information and Broadcasting 
was asked to reconcile the statement made in the Audit para that 
"the Samaj has started keeping proper records from August, 1963 to 
show the persons to whom copies are  distributed free" with the  
written note furnished by the Ministry to the Committee that the  
"Bharat Sevak Samaj have explained that they are not maintaining 
any standing mailing list for distribution of brochures." Explaining 
the position, the  Secretary, Ministry of I. & B. stated that the Samaj 
were now maintaining stock registers in which they mentioned the  
names of organisations to whom brochures etc. were being distri- 
buted, but they did not maintain a mailing list of individuals to 
whom brochures were sent invariably. He admitted that they had 
not verified the statement of the Bharat Sevak Samaj before giving 
i t  to Audit. 



The Committee drew attention to the condition that grant was to 
be limited to per cent of the gross expenditure and the sale pro- 
ceeds of the brochures were to be taken towards 17) per cent of the 
cost to be borne by the Samaj, but the fact was that sale proceeds 
in some cases amounted to 40 per cent resulting in excess payment 
to the Samaj. It was explained by the representative of thk Minis- 
try that even though 821 per cent had been given in many cases, 
the Samaj had not been able to make up the balance of 171 per cent 
with the net result that the account now showed a loss. When the 
income by selling the brochures exceeded 17q per cent the grant was 
proportionately reduced from 821 per cent. Only when the income 
fell below 174 per cent, the grant of 824 per cent was given. That 
ceiling (of 821 per cent) had. not been exceeded. 

The Committee regret that the Ministry put complete reliance on 
the statement made by the B.S.S. and furnished it to Audit without 
exercising any check of their own. The Committee wodd like the 
Ministry to ensure that a proper mailing list and Registers of sales 
and stock are regularly maintained by the B.S.S. 

The Committee also learn from a note furnished [Appendix 11, 
Part VLI(i)] that the amount of Rs. 8973 paid in excess has been re- 
covered from the Samaj by adjustment against the instalment of 
grant-in-aid released to the Samaj in March, 1964. The Committee 
hope that circumstances under which this excess payment occurred 
would be avoided in future. 



GRANTS GIVEN BY THE MINISTRY OF EDUCATION 
Labour a n d  Social Sert>ice Camps-Para 8 6 ( B ) - p a g e s  109-110 

39. The number of camps organiscd by the Samaj, the amount of 
grant given by Government and the expenditure incurred on the 
organisation of the camps are given below: 

- - - - -  
No. of 
Camps 
I~cl J 

Amount 
of grant 
paid 

Net Unspent 
expenditure balance 
incurred refunded to 

Government 
(In lakhs of rupees) 

---- --- - ~ ..-~ .. 

The activities undertaken in the camps relate to agriculture, 
animal husbandry, extension and demonstration, irrigation and re- 
clamation, health and sanitation, education, social education, etc., 
which are also covercd 11). the Community Development 
Programme of the Ministry of C u n ~ m u n i t ~  De\relopment and Co- 
operation. In addition, the Central Social Welfare Bnwd carries out 
al!ied activities in their Welfare Extension Projects lvhich are co- 
terminus with the Community Development Blocks. The Ministry 
have stated in September, 1963 that they h a ~ ~ e  stopped @\ring fur- 
ther grants to the voluntary ol.ganisations for rural youth c a m p  
(non-students) from the year 1963-64. 

The Committee desired to  know how the Ministry had been sanc- 
tioning the grants without insisting on the consolidated accounts 
when the financial r-ulcs required that there should be audited 
accounts. .;11e Secretary. Ministry of Education stated that the  
financial ~ u j e s  applied to the Ministry of Education, "but we have 
nct  really conformed to the pro\.ision relating to the consolidated 
accounts in this case." Grants were given under the Scheme of 
Youth Welfare according to certain principles and pattern which 
had been clearly laid down The Ministry received the accounts of 
each camp, checked them and issued utilisation certificates to the  



A.G.C.R. Insistence on observance of the financial rules "has not 
been done in the past, but it can be done in the future." ' 

"Tb Committee desire that the Ministry of Education should 
also follow the course of action as has been recommended for the 
Planning Commission and the Ministry of Information and Broad- 
casting in paras 14 and 32 of this Report, in regard to securing com- 
pliance with the provisions of Rule 149(3) of the General Financial 
Rules.'' 

40. Giving details about the labour and Social Service Camps, the 
Secretary, Education stated that in 1949 the late Prime Minister sent 
a note saying that some scheme should be evolved by which students 
should be gic7en greater attunement to manuaI work and to the con- 
ditions of rural life. His idea was that there should be some provi- 
sion for a long-term national service. This idea was discussed; there 
was reference to it in the  First Five Year Plan; there was a meet- 
ing in the Planning Commission in 1950 and again in 1954. In  
the meeting of 1954 it was decided to start these camps on experi- 
mental and voluntary basis. This was passed on to the Ministry of 
Education by the Planning Commission in 1954. Since then it had 
been in operatiun. The objects of these camps were (i) to break the 
wsistence of the students, t h ~  middle class youth usually living in 
urban areas, to manual work; ( i i )  to  give them experience of rural 
life and make them attempt some kind of shramdan; (iii) to incul- 
cate discipline of col-poratp life which comes through experience in 
camp life; and ( iv)  t o  a certain extent impart some practical skill 
which may be useful to studer~ts in earning a livelihood. The objec- 
t i1 .e~ of these camps had always been educational. 

Asked how the Bharat Sevnk Samaj were allowed to hold rural 
~ 0 1 1 t h  camps for non-students. tvhen the scheme was for s t u d e ~ t s  
only. the Secretary. Education stated that the Scheme was Youth 
Welfare Programme of the Ministry of Education which was meant 
for  students. I t  was, ho\vevrr, thought that a certain mising of the 
~ t u d e n t s  w i t h  non-student youth n.ould be educationally g o d  and 
st.rve the purpose of camp life About 20 per cent of non-students 
uvere included i n  thp students camps also. The non-student camps 
by the Bharat Se\.ak Samaj were also of an educational nature and 
intended to serve the various purposes outlined. 

As regards control of the Ministry in regard to location, compo- 
sition, estimates of expenditure, etc. of these camps, there was a co- 
ordination committee of all the camps consisting of representatives , 

of various Ministries and some ~ocial  workers which met from time 
to  time, determined the programme for the year and laid down the 
1 t&i)  IS-5 .  



pattern. Once the pattern was approved and the general programme 
was agreed to, it was left to the Bharat Sevak Sarnaj to decide the 
location of the camp and activities in consultation with local autho- 
rities. The Ministry could not do i t  directly and that was one of t h e  
reasons why Bharat Sevak Samaj came into it. 

In reply to a question, it was stated that the extra expenditure 
of Rs. 1.10 lakhs incurred by the Samaj in 1961-62 (Grant paid 
Rs. 6.97 lakhs, net expenditure incurred Rs. 8.07 lakhs) was adjust- 
ed out of balances of the previous years. 

With regard to change made in the basis of grants from April 
1958 (initially grants were sanctioned for specific camps and were 
released in fun) under which the requirements of the Samaj were  
determined for the whole year on the basis of the estimates and 
past performance, the Committee were informed that this was done- 
on the basis of past experience. From 1958 block grants had been 
given to the Samaj to operate upon a certain number of camps. 

As regards the recommendation of the Committee on Plan Pro- 
jects in 1959 that the Scheme should be discontinued as it did not 
adequately serve the purpose, the Secretary, Ministry of Education 
stated that the Ministry considered these obsmva\ions and set up  an  
Evaluation Committee (Kunzru Committee) in 1959. Its report was  
received in December, 1963. This was to cover a wider field of all the  
schemes of youth welfare. There was also a smaller committee un- 
der Shri Asoka Mehta which was set up In January. 1962 to assess 
the  whole operation of this scheme Its Report was submittcci in 
January, 1963. Therefore, no action was taken on the Report of t h e  
Committee on Plan Projects. The Committee have hcen furnished 
with copies of the Asoka Mehta Team and Kunzru Committee Re- 
ports. The Secretary added "We have received a number of reports 
which were adverse of the operation of the camps." The Ministry 
of Education consulted the Ministries of Finance and Defence and 
a letter was written to the Bharat Sevak Samaj to tell them that t n e  
quality of camps was uneven and they must improve. The wit- 
ness admitted: "There may have been some wastage in some camps". 
He added that the Asoka Mehta Team had said that the camp move- 
ment was very vital and dynamic movement; that  it had very im- 
portant educational content and that  the  camps had been useful and 
must be improved and expanded. The Team was favourable to the 
continuation of the scheme, especially the use of Bharat Savak 
Samaj and other voluntary agencies for operating these camps. 

In reply to a question it was stated that on the Asoka Mehta 
Committee two out of six members were repmsentatives of t h e  



Bharat Sevak Samaj, but on the Kunzru Committee there was no 
representative of the  Bharat Sevak Samaj.  

The Kunzru Committee on the other hand had proposed that  
while camps were useful, essential, quite a good m o e m e n t  by which 
some good has been done, its operation should be improved and 
it should be wholly left to the educational institutions, colleges and 
universities. The Kunzru Committee hqd recorded: "in proper 
hands and under proper control the camp movement can lead to a 
development of character and personality. It is, however, essen- 
tial that the organisation and control of these camps should be 
vested in educational organisations. Outside agencies should be 
excluded from managing these camps." 

The Secretary informed the Comm~ttee  that the matter was un- 
der consideration of the Minis tn  and they had for the present 
slowed down the whole operation guided by the recommendations 
of both the committees. FO; instance in the year 1964. a grant of 
Rs. 30,000 only was p v e n  for holding 100 non-student youth camps 
and in June 1964 a grant of Rs. 1.79 lakhs had been glven and an 
absolute payment of  Rs 72.000 made for 140 student camps alone. 

The Secretary, Education stated that they thought that Bharat 
Seuak Samaj's expert knowledge was of some value and Asoka 
Mehta Committee had also emphasised upon it. When it was point- 
ed out that the Kunzru Committee had not recommended that 
Bharat Sevak Samaj or voluntary organisations should run these 
camps but the work should be passed on to educational institutions 
the Secretary. Education stated that the recommendation which had 
been accepted by Government was in regard to student camps. The 
Ministry of Education was concerned kvith the youth welfare pro- 
grammes which included students as well as non-students. 

He added that people who were not in ~nstltutions also requir- 
ed a certain educational influence which was the whole purpose of 
adult education and to that extent the Ministry of Education \vas 
concerned with non-student youth also. 

The Asoka Mehta Team had said that the camps for non-students 
would be useful. Ministry of Community Development were asked 
to organise camps for non-students but they did not agree. Since 
the suggestion of the Asoka Mehta Committee was good, some 
grants were g i w n  to Bharat Sevak Samaj for non-student camps. 
The policy of running such camps was under review. It was being 
discussed with the Ministry of Defence whether the students 
should be given the alternative ei ther to join the N.C.C. or go to 
long-term camps in vacation time. Some social service might also 



be  introduced. The witness added that as far as it could be seen, 
the Ministry would not rely in future solely or even largely on the 
Bharat Sevak Samaj and the camp movement would probably en- 
ter  a new phase. 

The Committee drew attention of the Secretary, Education to 
paragraph 3.28 and 3.29 of the Asoka Mehta Team Report wherein 
i t  was stated:- 

"In view of the limited financial resources the Team feels 
that camps under the scheme have to be confined, for 
the present to students with an addition of only a limit- 
ed number of non-students in each camp to make the 
camps more useful to the student community." 

Secondly, 

"In the course of our discussion we have found that separate 
camps for non-students, urban and 1.ura1, would be 
quite valuable, but for that an approprlntc scheme with 
necessary financial provision u.ill have to he drawn up." 

The Secretary admitted !hat the ~ c o m m c n d a t i o n  o f  the Team 
regarding continuation of the scheme for non-students was not im- 
perative as they realised the limitations of finances as well as of 
the  scheme. 

The Committee desired to know what were the ohjectives which 
were laid down officially to the Scheme of labour and social service 
camps. A note has been furnished (Appendix XX).  

The Committee pointed out that the hlinistry had informed 
audit in September. 1963 that grants for camps for non-students 
were being stopped from 1963-64 but in January, 1964 they gave a 
grant of Rs. 30,000 for conducting 100 non-student youth camps. The 
Secretary, Ministry of Education admitted that this was not consis- 
tent but added that when the letter was sent to the audit the 
thinking in the Ministry was that no grants should be given by 
the Ministry for the purpose and some other agency should do it. 
The Ministry of Community Development however refused and 
then the deviation from the earlier statement took place. He added 
that the Ministry gave grants for holiday camps also. 

The Committee desired to know why the Central Government 
gave grants for these camps or directlv run them, when all this 
was part of education, which was a State subject. The Secretary, 
Education stated that there were certain schemes for educational 
development and youth welfare was ont. of the schemes under which 



the Centre gave grants to promote worthwhile activtiy which 
would be eventually taken over by the State. 

The Committee then wanted to know if any attempt had been 
made to introduce rationality in the camp programmes in view of 
the over-lapping and duplication of work between Bharat Sevak 
Samaj, Ministry of Community Development and the Central Social 
Welfare Board as mentioned in the Audit Report. The Secretary, 
Ministry of Education assured the Committee that there was no du- 
plication or overlapping. Ministry of Education was concerned 
d t h  educational content. The Ministry of Community Develop 
ment was concerned with those things in a substantive way. The 
Department of Social Security had a different kind of programme 
for women and children. Moreover, the Co-ordinating Committee 
made every effort to avoid duplication. 

The Chairman of the Central Social Welfare Board stated that 
the welfare extension projects that the Board had in rural areas 
dealt with Balwadis, creches, social education, maternity senices, 
etc. They could not overlap any kind of social service camps. 

The Committee desired to be furnished with a statement giving 
the details of grants given to the Bharat Sevak Samaj by the Minis- 
try of Education year-wise, from the inception todate. This infor- 
mation has been furrushed (Appendix XII). 

The Committee note that the recommendation of the Committee 
on Plan Projects made in 1959, that the scheme of Labour and Social 
Service Camps should be discontinued as it did not adequately serve 
the purpose, was ignored by the Ministry. Instead, it appointed the 
Committee for Cosrdination and Integration of Schemes operating 
in the field of Physical Education, Recreation and Youth Welfare, 
in 1959, with Dr. Kunzru as Chairman. This Committee submitted 
its report in December, 1963. In the meantime for a period of four 
years, the Ministry continued to give grants for the Scheme, I t  is, 
however, significant to note the following evaluation of achieve- 
ments of the Scheme of Labour and Social Service Camps, made by 
the Kuntru Committee: 

"In the labour and social senice camps, as they are o r g a n i d  
a t  present. the campers are required to devote about 
4 hours per day to manual labour. The main emphasis 
appears to be on hard work rather than on the educa- 
tional value of these camps. It has been found that 
generally there is little follow-up of the work done and, 
in several kinds of cases, the projects become unser- 
viceable soon after their completion. For instance, the 
approach roads constructed by the campers or the trees 



planted by them disappear not long after the campers 
leave the camp. This creates disappointment in tbe 
community and the material value of the work under- 
taken becomes nil. There is no real or meaningful co- 
ordination between the community and the campers. 
On the administrative side also, in the case of voluntary 
organisations, the Ministry of Education had recently 
sent a team to .observe the conduct of the reoriented 
camps and the report presented by them revealed the 
fact that there was poor advance planning, paor execu- 
tion and a general attitude of carelessness about the 
management of these camps which was quite discowag- 
ing." 

The recommendations of the Kunzru Committee about Labour 
and Social Service Camps are, however, very clear. It has been re- 
commended by that Committee that- 

"(i) In proper hands and under proper control, the camp move- 
ment can lead to a development of character and per- 
sonality. It  is, however, essential that the organisation 
and control of these camps should be vested in educa- 
tional organisations. Outside agencies should be ex- 
cluded from managing these camps. 

(ii) Strict control should be kept on the financial aspect and 
proper accounts should be rendered to the Ministry of 
Education by the appointed time. 

(iii) In matters of organisation, the main emphasis should be 
placed on the educational values of camping. Consider- 
ing the age of the campers, the social service aompo- 
nent of these camps is not of very great value. Socinl 
service is undoubtedly useful, but need not be unduly 
stressed in these camps." 

The Committee are sorry to note the state of affairs that the 
findings of Kunzru Committee reveal. The Committee aFe of the 
view that the above recommendations of the Kunzru Committee 
about Labour and !!hid Service Camps should be implemented 
without further delay to avoid wastage of funds. 



GRANTS GIVEN BY THE CENTRAL SOCIAL WELFARE BOARD 
(DEPARTMENT OF SOCIAL SECURITY) 

N q h t  Shelters-para 88 ( d )  , page 116. 

41. During the year 1958-59, the Central Social Welfare Board 
initiated a scheme to organise 'night shelters to provide relief i n  
some of the bigger industrial cities to regular wage-eamers who 
spend the night on street pavements. The scheme is being run 
through the agency of the Bharat Sevak Samaj. During the  period 
ending March, 1963, recurring and non-recurring grants (aggregating 
Rs. 3: 09 lakhs) had been paid to the Samaj for providing 48 such 
shelters. The pattern of assistance for the shelters is as follows: 

- - - -  --- - - - - -- - - -  - 
Shelters Shelters Shelters 
for ~ o o  for 74 for 50 
perqons persons persons 

- -  - - -- - -- --- -- 
Rs. Rs Rs. 

h o n  recurring item4 like blanketq. 
furniture, rad~o etc.  2 .W 2,250 1 ,475 
Recurring items per nnnum- 
Caretaker, rent and contingencies 44-40 4440 4,020 

- - - - - -- - - - 

Durmg the perlod February, 1960 to Aprll, 1962, 14 shelters were 
closed down, owing to unsuitability of locality ( 4 ) ,  non-requirement 
(6), bad management ( 2 )  and transfer of control (2) .  

The total expenditure incurred on these shelters amounted to 
Re. 48,917. The Board's inspectors brought out that some of the 
shelters were either vary sparingly used or used by persons other 
thon those for whose benefit they had been intended. 

The Committee desired to know the details of the Scheme of 
night shelters for which grants had been released by the  Central 
$ocial Welfare Board to the Bharat Sevak Samaj. The Chairman, 
CSWB stated that it was a very good experimental scheme and it 
met a growing need in the urban areas. Being an experimental 
scheme, it was entrusted to one of the major voluntary organisa- 
tions, the Bhcvat Sevak Samay, to implement the scheme. Gmnk 



were c h a n n e m  through the Central Head Office practically to a s  
the various branches that they had to help so that they could keep  
an eye on the progress of the work that was being done and also to 
see that the expenditure was commensurate with what was being 
done. She added that even though there had been certain failureu 
50 per cent of the night shelters were still functioning and meeting 
the needs of those urban areas in various States. The B.S.S. them- 
selves recognised that some 14 night shelters were not giving the 
result which was expected of them, and they were closed down as 
they were not functioning properly. Chairman of the State Social 
Welfare Boards and representatives of the CSWB visited these shel- 
ters which were not functioning properly. Out of 23 shelters prac- 
tically closed down, accounts had been settled nearly for 15 and 8 
of these were still in the process of being settled as the accounts 
were coming in. 26 shelters were still functioning. A close watch 
about the work of the shelters was being kept through State Boards. 
Further sanctions for the shelters had been stopped since July, 1963. 
When it was found that some shelters were being used by persons 
other than those far whose benefit these had been constructed, a 
little time was given to see whether they improved. Then they 
were closed down. 

In reply to a question, the witness stated that it could nt>t be 
said that working of the night shelters was completely satisfactory. 
as in winter attendance was greater but in summer poople preferred 
to sleep on the pavements than inside the shelters. But on ?he whole 
they were working satsfactorily. She added that at the last Board's 
meeting it had been decided that the Scheme of running the night 
shelters would be open to other institutions also, since it was found 
that the Bharat Sevak Samaj could not shoulder the responsibility 
of running the shelters. 

With regard to the assets at the shelter at Hubli, it was state& 
that the cheap blankets, mats, durries, cups and saucers etc. were 
supplied, but they were not of much value after being used for a- 
few years. Other voluntary organisations would also not take over 
the blankets after they had been used in the night shelter;. The 
Hubli Centre had been opened in 1958, the blankets were bought 
in 1960-61 and the grant was stopped from November. 1963. When 
it was pointed out by the Committee that according to the reply of 
the Bharat Sevak Samaj, the shelter had b ~ n  shifted to a new 
building on 1st March, 1964, the Chairman, CSWB stated that they 
thought that the new shelter might improve but in fact it did not. 
This case was considered again in November, 1964. Since the report 
WQ outstanding, the grant was not renewed. 



The witness added that certain of the equipment m the shelters 
which had been closed had been collected. The State Boards had 
taken account of them and it was proposed to hand them over to 
voluntary organisation who would be willing to take them. Certain 
items had been handed over to other shelters. 

The witness stated that in the Saupal shelter (Bihar) the arga- 
niser would have to be taken to task for allowing college students 
to occupy the shelter. The report of the State Board Chairman was 
awaited. 

With regard to the shelter at Vaanasi which was used for stor- 
ing lime, the Bharat Sevak Sarnaj had not replied so far. It was 
being pursued. No more grants were being advanced for the shelter. 

The Srinagar shelter was closed down as Chairman of the State 
Board wrote that it was not serving the purpose. 

In Arnbala some students who were living there, were being 
charged rent at Rs. 5 per month. The shelter had been shifted to 
another place in Arnbala as it was in a dilapidated condition. The 
witness added that collection of the rent was irregular as the ser- 
vice was meant for the needy people. It would be known who had 
kept the money only when the accounts were received. The amount 
would be deducted from the grant to Bharat Sevak Samaj. The 
Committee desired to know how much rent had been collectwi a t  
this shelter and by whom. The witness promwd to furnish the 
information. A note has been received (AppenAx XXI).  It has 
been stated in the note that an income of Rs. 628.80 Paise from the 
inmates of the Night Shelter has been shown in the Accounts during 
1963-64 but there is no indication of the amount realised separately 
from the students as rent. 

The Committee would like the Central Social Welfare Board to 
look into this matter. 

42. With regard to the shelter at Cuttack, the Committee pointed 
out that it had been stated in the note furnished to the Committee, 
that it was running well whereas audit pointed out that the Organiser 
of the Bharat Sevak Samaj himself was residing at the N~ght  Shel- 
ter. The Chairman. C.S.W.B. stated that it had been brought ta 
the notice of the B.S.S. for necessary action and a reply was awaited 
The Organiser would have to be asked to pay the rent for the  accorn 
modation. The Committee pointed out that the Organiser should 
have taken the permission or at least should have informed the 
Board. The witness added that a Zonal Inspectorate was being or- 
ganised and all the organisations would be inspected independently 



without depending on anybody. At present the shelters ware being 
inspected by members of the State Board and also by the Inspectors 
once each every year and they sent reports regularly. 

The Committee regret to learn that in some cases where defects 
have been pointed out, replies have not yet been furnished by the 
Bharat Sevak Samaj. In the opinion of the Committee if no suitable 
replies relating to the irregularities mentioned by the Inspectors of 
the Central Social Welfare Board are received within a reasonable 
time, strict action including stoppage of grants should be considered. 
The Committee would like to be informed regarding the action taken 
against the organiser at the Saupal shelter (Bihar), as also the action 
taken in the case of Ambala night shelter where rent at the rate of 
Rs. 5 per month was charged from students. 

With regard to the night shelter at  Cuttack, the Committee learn 
with regret that the organiser of the Bharat Sevak Saninj himself 
was living in the shelter where as such shelters are meant for the 
poor and the needy. It is indeed surprising that the organiser neither 
sought prior permission of the Board, nor did he inform anyone that 
he was occupying the shelter. The Committee note that at the last 
meeting of the Central Social Welfare Board it was decided that the 
scheme of planning of the night shelter would be opened to other 
institutions also, since it was found that the Bharat Sevak Sarnaj 
could not shoulder the responsibility of running the sheIters. 

The Committee agree with the views of the Chairman, C.S.W.B 
that the scheme of night shelters is a very good scheme, s i u e  it meets 
the growing need in urban areas. It  is, therefore, all the more regret- 
table that nearly 50 per cent of the Night Shelters run by the B.S.S. 
had to be closed down, due to inefficient or improper management. 

The Committee desire that a review of the position should be made 
in the case of night shelters which are still being run by the Bharsrt 
Sevak Samaj and the decision taken as to whether those shelters 
should continue to be run by the Bharat Sevak Samaj, in view of the 
facts that have come to light. 



NON-RECOVERY OF DUES BY THE MINISTRY OF WORKS & 
HOUSING 

Outstanding Service Charges-Para 86 (0)  Page 112. 

43. Service Charges amounting to Rs. 26,816 for the period 5th 
December, 1958 to  30th June,  1963 are  outstanding against the  Samaj 
for Government accommodation, covering an area of 12,728 sq. ft., 
which was allotted to  them free of rent in September, 1954. 

The Committee desired to know the latest position about the facts 
mentioned in the Audit para. The Secretary informed the Commit- 
tee that the arrears of service charges upto 30th December, 1964 had 
mounted upto Rj. 37,436, in respect of Janpath Barracks A, Theatre 
Communications Building and another section of the Theatre Com- 
munications Building. Including the U S .  Pavilion Building the total 
amount would be Rs. 47,500. The Bharat Sevak Sarnaj had been 
occupying the accommodation since July, 1952. The arrears for the  
period from 5th December, 1958 to June,  1963 was Rs. 26,000 and the  
balance amount was for the period since June,  1963. Reminders had 
been issued and the mater was taken up  a t  level of the Secre- 
rary and the Minister. but the money had not been received. How- 
ever ,  a sum of Rs. 4,996 had now been paid by cheque; a sum of 
Rs. 7,258 had been recovered by the  C.P.W.D. by withholding cer- 
tain payments due to Bharat Sevak Samaj; the Bharat Sevak Samaj 
had accepted further liability amounting to  Rs. 6.933 and had pro- 
mjsed t o  pay this very shortly. H e  added that another amount of 
Rs. 9,653 which the  B.S.S. had sald would be paid, related to  the 
accommodation occupied by O.T.I. The Samaj were applying to 
the  Delhi Administration for a grant to  pay this amount because 
this related to a period when the  building was occupied by the  
Occupational Therapy Institute for which Delhi Administration had 
given a grant. Asked if there was any amount under dispute, the 
witness stated that  the Bharat Sevak Samaj were contesting an 
amount of about Rs. 10,000; for the balance amount there was no 
dispute. 

The Committee desired to be furnished with the  Demands of 
Service charges year-wise and building-wise due from the Bharat 
Swak Samaj since 19% and how many ietters were issued to that  



Organisatlon since 1938 asking them to pay their dues and on what 
da tes  The Committee also desired to  know what were the  reasons 
far the  service charges falling into arrears since 5th December, 1958. 
The informa tion has been furnished (Appendix XXII) . 

The Committee pointed out that as far  back as June, 1956 Gov- 
enunent had decided that instead of granting concessions in rent, 
which amounted to the grant of a concealed subsidy, if financial as- 
sistance was considered necessary, it should be given in the form 
of a cash grant. The Secretary, Ministry of Works and Housing 
stated that in respect of these office buildings, a note was recorded 
in June, 1954 in which it was stated that the Bharat Sevak Samaj 
was in fact, "a limb of the Planning Commission" and as such the 
Ministry of Works and Housing were asked to provide accommoda- 
tion free 01 rent. I t  was. therefore, decided to recover service 
charges only in respect of the buildings. In this connection an order 
of the Ministry of Works and Housing dated 28th September, 1954 
recorded: 6 ? f  

"I am to state that the President is pleased to decide that the  
Bharat Sevak Samaj should be treated as a limb of the 
Planning Commission for the purpose of allotment of 
Government accommodation and as such no rent need I c  
levied on the Samaj for any accommodation allotted by 
Government but service charges shall be recovered from 
it." 

As regards residential accommodation five buildings had been 
allotted to the Bharat Sevak Samaj and rent was charged under the 
provisions of F.R. 45-B in three cases, market rent in another case 
and in the fifth case the accommodation was allotted rent free. 
Asked if Government buildings could be used for non-Governmental 
purposes, the Secretary, Ministry of Works and Housing replied:- 

"We have done so." 

When the Committee were informed that the Ministry of Works 
and Housing had written for the first time on 19th October, 1964 to 
the Planning Commission to use their good offices, in helping to  re- 
cover Rs. 7,258 in respect of Theatre Communication Building, i t  
was pointed out that this was done only after the Public Accounts 
Committee had asked for certain information in respect of this case 
on 8th October, 1964. 

The Secretary, Planning Comlnission informed the Committee 
that immediately on receiving the request from the Ministry the 
Planning Commission wrote to the Bharat Sevak Samaj that they 



should pay up the service charges. They made a promise to depo- 
.eit Rs. 6,000. D 

The Committee pointed out that a letter had been received i r o n  
the Chairman Bharat Sevak Samaj, Delhi Branch (relevant extract 
vide Appendix XXIII) wherein it had been stated that sometime 
i n  1963 they were informed that service charges had been increased 
w.e.f. 1st April. 1961 and 1st October, 1961 retrospectively. The 
Secretary. Ministry of Works and Housing stated that the initial 
charges were provisional and there were no separate meters either 
for electricity or for water. The service charges were calculated cjn 
the  entire building and spread over all the occupants. Since then 
separate meters had been installed and now each one paid accord- 
ing to the meter readings. The calculation was made on certain 
basis in 1961, 1962 and so on. In the meantime, Municipal rates for 
electricity and water were raised. necessitating recalculation of the 
charges of various occupants. These were arrears but the bills had 
perhaps been sent a year o r  more later. 

Explaining the latest position. the Secretary, Ministry of Works 
and Housing stated that the  buildings in the Janpath Barracks were 
orig~nall!. occupied by the Occupational Thcrapy Institu'e upto 31st 
Dccemkwr. 1962, since when i t  was being occupied by a Technical 
Training Institute. The hlinistry of Works and Housing were not 
consulted ivhen the tenancy was transferred; i t  u-as an internal 
arrangemrnt by the Bhnrat Sevak Samaj themselves. When accom- 
modation ivas wanted for a specific purpose, the whole question of 
making i t  al.nilable on payment of rent or free of rent was examined 
and the !c.rrns of allotment %.ere based on that. Rut ivhen the 
change over from one institute to another was made. :he &Tinistry 
ulcrc aivart? of that. The \citness admitted: "ice were at fault in 
no: :\sklng them t o  justify this change or recalculate the rates." He 
added that on the 16th January. 1965 the Hhara: Sevak Samaj m o t e  
10 them snylng that thvy had approached Delhi Administration for 
a grant i l l  respect of the Occupa:ional Thcrap '  Institute. In another 
Ii.t!cr t i i i tw i  21st Januar!-. 196.5 tllcl\.  had written that they Lverc 
approaching t h r  hlinistq- of Labour for a grant for the Technical 
'I'r;cinlng Irlsti~utt. and nskiyj for time till a decision was tnk tn .  If 
thcy  got the grant, they wcx~ld pay the charges (Rs. 213.947) for :he 
buildings occupied by tht. O.T. Institute and later by the Tcchnicnl 
Training Inst~tute.  Othcrivisc. Government would press them to 
pay from some othcr source 

Asked for justificatic.,n for continuing the allotment of the accom- 
modation free of rcnt to  Bharat Sctrak Samaj e\.en after the vaca- 
tion lo!. thrh Occupational Therapy Institute. tht.  representative of 



the  Ministry of Works and Housing stated that since the TechnicaI 
Tra@ing Institute was also doing good work of a similar kind, the 
accommodation was allowed free of rent. As far  as the witness was 
aware there was no sub-letting involved in this case. He, however, 
stated that it was correct "that at the time of any change in tenancy, 
particularly where the concession has been granted a t  a mduced 
rate or completely rent-free accommodation, we should be consult- 
ed before-hand and we should have the opportunity to look into the 
use of the successor body going into the building to take a decision 
on merits whether the same terms should continue or whether the 
terms should change or even whether at all we should agree to any- 
body else coming into that area." 

The witness promised to check up if the Bharat Sevak Samaj 
had or had not included in either of the Projects an item which was 
shown as rent for the floor area occupied by the two Institutes. He 
also promised to find out i f  this particular accommodation was occu- 
pied by any similar organisation earlier; if  they were paying rent 
and if the Ministry asked them to vacate i t .  Thc information is 
awaited. 

The Committee then invited attention to the following contents 
of Estate Office Circular No. 0476 '3WE.O.IV dated 5th October, 
1957:- 

"I am to state that due to expansion in the actirrities of the 
Government of India in varlous directions and conse- 
quent increase in establishment the demand for office 
accommodation has considerably increased. Therefore, 
after very careful consideration of the overall position 
it has been decided by the Government that it would 
not be possible any longer to cater for the nec~ds of 
private associations and organisations foi.  office accom- 
modation and that the allotment already made should 
be withdrawn after gv ing  them reasonable time for 
making their own arrangements for alternative accom- 
modation. Accordingly the allotment of Rooms Nos. . . . 
to your organisation is hereby cancelled and you are 
requested to vacate the same as early as possible but 
not later than end of March, 1958. Kindly acknowledge 
receipt of this letter." 

The Committee desired to know if this circular was sent to B.S.S. 
or not. The information has been furnished (Appendix XXlV 
para 4). The Secretary, Ministry of Works and Housing admitted 
the position and added that pressure on office accommodation was 



43 
continuing and i t  was worst of all a t  the moment. Asked why then 
did they not get the premises vacated in January, 1983 when change 
of occupancy took place, the  witness replied: "This area was allotted 
to  Bharat Sevak Samaj. They utilised it for the other purpose. I 
do not think we even asked them to go out at this stage." The 
Committee pointed out that the Bharat Sevak Samaj had unautho- 
risedly, without the permission of the Ministry, moved in another 
Institution and yet no action was taken, even though they were pay- 
ing neither rent nor service charges. The witness admitted that 
technically the position was like that and "they should have report- 
ed the vacancy to us. Then we would perhaps have gone in or a t  
least re-considered the whole question before allowing them to use 
it for other purposes." The only excuse that could be g l w n  by him 
was that the property had been allotted to the Rharat Sevak Samaj 
and ~t remained with them. Asked "if you were aware of i t  and 
you were also aware of your needs at that time, why dld you not 
take some act~on", the witness replied "I have no sntlsfactory ans- 
wer to give you. It was certainly within our knowledge but we 
never felt that we should call upon them to explain why they trans- 
ferred that accommodation from one organtsa tion to another." 

The Committee thereafter referred to another letter No. 3/65 61- 
office OFC dated 28-9-1962 written to the Bharat Sevak Samaj 
wherein they were asked to vacate the floor area of 5972 sq. ft .  in 
Theartre Communication Building by 31-12-1962 failing which evic- 
tion proceedings would be taken and rent at the rate of Rs. 50 per 100 
sq. ft. plus other charges would be charged from November, 1962. 
The Committee wanted to know what action was taken in the mat- 
ter. The Secretarv, Ministry of Works and Housing stated that such 
letters were issued in a number of cases. Always there were repre- 
sentations and they were asked to re-consider After examination, 
etc. in some cases, these were vacated, but in most cases they were 
allowed to continue. In the present case. the ~vitness promised to  
prepare a note on the sequence of events and furnish it to the Com- 
mittee. 

The Committee were also informed that the Bharat Sevak 
Samaj had represented that the water and electric~ty charses being 
paid by them now on the basis of meter reading were low. but the 
rates of charges for which Government had sent bills to them were 
very high. They h a w  therefore requested that recoveries may be 
made from them on the basis of meter readings. 

As regards allotment of accommodation to the Construction 
Service of Bharat Sevak Samaj, i t  was stated by the S e c ~ t a r y  of 
the Ministry that "we h a w  not given all accommodation free of 
rent to Bharat Sevak Samaj." The accommodation allotted to the  



64 
construction service in the Exhibition Grounds in the 'American 
Pavilion' has not been allotted either free or at concessional rate. 
"We are charging the market rate". The Committee thereupon 
pointed out, that as admitted by the witness earlier, once accommo- 
dation was allotted to Bharat Sevak Samaj, they did not know as 
to how the Samaj was utilising it. The witness stated that they 
knew about the use of the building a t  the Exhibition Grounds; but 
in  reply to a question he admitted that straight away he could not 
say that he  had the details of utilisation in respect of all the build- 
ings taken from Government at concessional rent or free of rent 
and  he 'could not certify' that all the accommodation allotted at 
concessional rent or free of rent was being used fully or partly for 
the service for which these were allotted. 

The Committee desilwl to be furnished with a note stating whe- 
ther the rent-free accommodation allotted to B.S.S. are being used 
for the purpose for which these had been allotted to them. Informa- 
tion relating to Janpath Barracks has been furnished (Appendix 
XXrV) . 

The Committee consider it unfortunate that Government which 
allotted accomnlodation a t  concessional rent or free of rent to R.S.S. 
were not sure whether all these were being used fully or partly for 
the purpose for which these were allotted. The Committee consider 
that periodical investigation is essential in order to ensure that the 
Government accomn~odation allotted to private bodies is being uti- 
l i d  for the purpose for which the allotment was made. They hope 
that this will be done in future in respect of all accommodation al- 
lotted to private parties. In view of the continued shortage of ac- 
commodation for Government purposes, the Committee are of the 
view that the practice of giving Govt. accommodation to private 
parties should be discontinued. In very special circumstances, when  
such accommodation is given purely as a temporary measure, NI 
market rate should be invariably realised. The irregular practice of 
giving hidden subsidy to private organisations by giving C80vt. ac- 
commodation free or at concessional rent should be discontinued. 

44. As regards Government accommodation, the Committee wcre 
informed by the Secretary, Ministry of Works and Housing that the 
buildings (8 in all) had been made available to the Samnj under 
a general arrangement. They were treated as a special category. 
The witness stated, however, with regard to private accommodation 
requisitioned by Government and allotted to B.S.S. that "we might 
have done something wrong" and "perhaps we should not ha\+c done 
so." He added thit they were slowly moving towards dt:rcquisi- 
tinning of private buildings and that somehow these cases sccmed 
to have been overlooked. He promised to examine the quc~stion of 
derequisitioning these buildings. 



The Committee consider i t  objectionable that private accommo- 
dation is requisitioned by Government and then allotted to a private 
body. The Committee also understand that there is a judgment of 
t h e  Supreme Court on a similar issue. They desire that speedy 
action should be taken to derequisition such building5 and the  Com- 
mittee should be informed of the action taken. 

45. The Committee find from a note furnrshed by the Ministry 
(Appendix XXII, item 1) that out of four cases of office accomnlocia- 
tion allotted to the Bharat Sevak Samaj, service charges in respect 
of 3, have been paid by the Snmaj for the period upto 31st Decem- 
ber, 1964. As regards accomnlodation at Janpath Barracks 'A', a 
sum of Rs. 28,947.26 is still outstanding as arrears of service charges 
a s  on 1-1-1965. The reasons for the accumulation are stated to he 
that  B.S.S. had not been regular in making payments despite r e p -  
l a r  demands and reminders. 

The Committee cannot understand why a voluntary organkcation 
which is mainly financed by Government Grants and which is also 
given rent free accomnlodation should h a w  been allowed to go in 
'rrrears for the payment of service charges The Committee feel 
that necessary action was not taken at an)- time to recover t h e w  
public dues 

Thc Committee would like the Ministry to pursue the question 
of payment of arrears in respect of Janpath Barracks 'A' vigorously 
with the R.S.S. and to enlist the good offices of the Planning Corn- 
snission in thc matter. 

46. The Committee. however. feel perturbed o \e r  s o n ~ e  disturh- 
Jng features diwlosed in this case which are as follows: 

( i )  According to the Ministry the Bharat Sevak Samaj. a 
non-govern~knt  body has been treated as a "limb of 
the Planning Conunission" for purpow\ of Government 
accomnlodation b \  an official order -1% a result they 
h a w  been allotted C i ~ t .  acconimodation for residential 
purposes on payment of rrmt (a t  rents lower than mar- 
kct rate4 in threw- cases) and ofice accomnlodation free 
of rent. No satisfactory reasons for doing so have been 
advanced. Thib ronrcssion bcconies unjustifiable* I\ hrn 
it is n0tt.d that Government h a w  been and still are \Cry 
much hard pressed for office accomnwdation for official 
purp0.m as well as for residential accomniodation for 
thcir own use. To give such  concession^ to 3 particular 
private body, aypeiirs to the Conunittw to be quite 
irregular. In their view if such a conct-ssion. which is 
unusual, is to be given, i t  should be donc by giving an 
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open grant for renting accommodation and not hi this 
hidden manner. This matter should, therefore, be look- 
ed i n t i  from this angle. The Committee consider the  
issue of an official order stating that the Bharat Sevak 
Samaj should be treated as a "limb of the Planning 
Conimission" as highly misleading and objectionable 
in principle. Such blurring of the line of demarcation 
between a private voluntary organisation and Govt. 
Deptt. should be scrup~lously avoided. The Committee 
desire that a formal order cancelling this official order 
should be issued without further delay. 

(ii) There was change in the occupancy of at least one of the 
office accommodation for which advance permission of 
of the Ministry was not taken, though Ministry were 
aware of this change. The Committee learnt that the 
Ministry asked the B.S.S. to vacate the premises when 
it came to their notice, but on representation they made, 
they were allowed to continue. It is not clear why the 
terms on which the occupancy should continue were 
not reconsidered even at that stage (Appendis XXIV. 
para 5 )  This practice in the opinion of the Committee is 
irregular as the acco~nmodation was allotted for a par- 
ticular purpose rent-free. If there was change in occu- 
pancy. the Ministry should have been approached for 
permission so that they could examine if the allotment 
was fo be continued and if so on what tchrms and con- 
ditions. 

The Committee would like the Ministry to review the whole- 
position about grant of this unusual concession of allotment of Cov- 
ernment accommodation 4, B.S.S., a non-Govt. body. 



INDIRECT SUBSIDY GIVEN BY THE DELHI DEVELOPMENT 
AUTHORITY-MINISTRY OF HEALTH 

Indirect Subsidy to Bharat Sevak Samj -Para  117, page 147. 

47. Three acres of Nazul land in Bela Estate was allotted to  the 
Bharat Sevak Samaj in June, 1962 for the stacking of Yamuna Sand 
on a licence fee of Rs. 360 per annum as the  Samaj had entered into 
a contract with the Municipal Corporation of Delhi for the quarrying 
of sand. This works out to 21 Paise per 100 sq. yards per month as 
against Rs. 30 per 100 sq. yards per month charged to a private con- 
tractor in 1960 for 2 acres at the same place. The period of licence was 
1st January. 1962 to 31st December, 1962. The licence was rencwed 
further up to 31st December, 1963 on the same terms. The allotment 
of land at a nominal fee resulted in an indirect subsidy of over Rs. 1 
lakh to the Samaj computed with reference to the rate charged to 
the private contractor in 1960. 

The Committee desired to knotv about the background of the case. 
The represcntati\?e of the Ministry of Health stated that in i.ierv of 
para 3(d)  of Planning Commission's letter dated the 24th August, 
1961, the Delhi Development Authority thought that they \vould be 
able to make a dent in the prices of sand if the!: allowed concession 
to Bharat Sevak Samaj to use the land lying near the place where 
sand ivas being collected. BSS Xvrote t o  the DDA seeking 
permission ! o  use 2 acres of land to  stack sand. In the 
previous years the rates of sand n7ere very high. They thought that 
they would be ab!e to  reduce the price of sand and this expectation 
the representative af the Ministr), said "I must say ,  came true." Later 
on some sort of study \\.as made and it \vas found that the rate of 
sand per truck-load had been reduced from Rs. 15.18 to Rs. 10.12. the  
net gain to the consumers of sand for 52.000 truck loads was 
Rs. 2.85,000 and the reduction in price \vas about 33 per cent over that  
of the previous year. Delhl Administration charged a Rovalty a t  
Rs. I ,40 per truck-load of sand and the Royalty paid to Delhi Admin- 
istration in 1962 was Rs. 73.000 as against &. 24.000 during 1961. 

When the Committee p,~lntcd out that according to the note of 
discussion held in the room of S r c r e t a y .  Ministry of Works and 
Housing on 30th October. 1964. as other persons who lvere allowed to 
lift sand from lands of private persons at Wazirabad and Jagatyur 
villages, sold sand a t  much cheaper rates. "Bharat Scvak S n m a ~  \\.as .. 
also forccd to sell sand at chcnper rates and thus incurrrd !onscs. 



The witness stated: "this is in respect of sand contract of 1962-63 and 
not in respect of 1962." 

The. Committee then referred to the letter dated 13th October, 
1964 from the Ministry of Health to the Chief Accounts Officer, D.D.A. 
wherein i t  had been stated: 

"It has. howcver, been cibservcd from the  statement showing 
the market rates of sand, sent with your letter referred to 
above that the rates of sand actually did not fall In 1962 
and 1963 after  the allotment of land to the Hharat S(,\.ak 
Samaj. but \vent up in the months of March. April a n d  
Ju ly  In 1962 and August and November. In 1963 " 

The Committee wanted to know how in the ci~.cunlstancc:.; thcl 
rates of sand actually came down after  the  allotment of land to B.S.S. 
The representative of the Ministry of Health stated that Surveyor of 
Works. C.P.W.D. had given some figures in a statement dated 8th 
September. 1964 according to which the prices had gone upto Rs. 13 
ciliring two or three months. But according to a study made by the 
Planning Cornmissicm and supplied to the Ministry of Health thc 
prices had come down. The representative of the Planning Commis- 
sion stated that according to the terms of tho c.:j!;tract actually given 
to B.S.S.. during the period of contract. Rs. 7 was the maximum ra te  
that ~vould be charged per- 100 cubic feet and at no stage more than 
RS. 7 right upto Ju ly  was charged by them. There was some other 
agency which was working at Okhla. He added that they had not 
consulted the Ministry of Works and Housing beforc gi\*ing the Sur- 
vey Report. Tha t  S u r ~ , e y  of price was based for prices at the point 
of sand quar? and did not take into consideration thv cartagc e t r .  
for taking sand to points of consumption. 

The Committee then pointed out that the statement made b y  the 
rcpresentativf. o f  the M i n i s t y  of Health that  prices of sand had gone 
do\vn a f t t r  allo!rnent of land to BSS was not borne out by  the letter 
from Ministry of Health itself dated 13th October. 1964. The reprc- 
sentative o f  the Ministry of Health stated: "I am sorry if T have given 
that information." He added: "The statement is attached with this,  
and i t  was nrver  my in tent ion  to mislead the Committee.. . . . - And 
i t  was hnscd on information supplied by  the P l a n n i n ~  Comn~ission." 

Thr. Commlttw ha\?r* h w n  furnished with- 

1 .  A note indicating how far prices of sand fcll ac; ;( ri>sult of 
:illotment of land to Rharat Sevak Samaj f o r  stacking of 
sand in Delhi 



2. Statement showing the cartage rates and other rates with 
regard to  sand. 

3. The Survey Reports of the Ministry of Works and Housing 
and the Planning Commission on the basis of which reduc- 
tion in  the  price of sand was claimed. [Appendix XXV] 

The Director of Construction Services, Planning Commission stat- 
ed in reply to a question that h e  was the person who conducted the 
survey under the direction of the Planning Commission and what he 
stated was "the rates of supply of sand at the quarry site have been 
brought down by nearly 3 3 7  over that of the last year." He 
added that as far  as he could recall, he m u t t  have decided that the 
study should be made at the source, becti:: r ;n difTerent colonies lt 
was very dlfficult to compare the prices. .'i:,kcd ~f there was any- 
thing more than this report which made  !ne :.Iin:stry of Health to 
conclude that the market prlce had bee.: brought down, the represen- 
tative of the Ministry of Health stated tha t  hc had already read out 
the notes. 

Thc Comrn~ttee referred to the statement in w h c h  a saving of 
Rs. 3.24 crores had been shown to the Exchequer on account of work 
done by BSS. In  that statement the difference between the contrac- 
tors rate and the rate at which the work was undertaken by the BSS 
had been shown as saving. But in the case of sand in Delhi, credit 
had been taken without knotving at a particalar point of time what 
the market price was. The Director of Cons?ri~c!ion Services. Plan- 
ning Commission stated that his study was a: the point at which sand 
was being sold at Delhi. He admitted however, that he had not taken 
into consideration cartage in his study and there lvas no doubt that  
a study of this could be made. 

In reply .to a question whcthcr the Dclhi Deveiopment Authority 
had the authority to give n Iicr'nce at a p r t . c u l x  rate on the ground 
that the price of sand lvould be brought down in the mnrket. the 
reprcicntatlve of l3DA stated th:~t :he rate prescribed was Rs. 25 pcr 
bigha per annum for "cult~vating purposes and for dumping of mate- 
rial" and it was a licerlc~ (not a lease) that was p v e n  to merely en:er 
upon the land for stacking, bu t  he promised to look znto thc  matter. 
The  Committee wanted to be furnished with a note on the fallon-!ng: 

"Did the Delhi Development Authority have the authority to 
give a concession in the licence fee etc., as was done in the  
case of land allotted to Bharat Sevak Samaj." 



The representative of the D.D.A. stated that though this land was 
not agriculture land, the rate of Rs. 25 per bigha per annum was the 
same for 'dumping of material'. 

He agreed, however, that 'stacking' could not be treated as ' d u m p  
ing of material' normalIy, as prescribed by Government. He added 
"subsequently we realised that it was a mistake". The witness also 
stated in reply to a question that so fa r  as the quarrying of sand was 
concerned which was given on a negotiated basis to the Samaj, it was 
not a concession, but the allotment of land for stacking was a conces- 
sion. The Committee desired to be furnished with:- 

"A statement giving the details of land allotted to Bharat Sevak 
Samaj for quarrying of stone, sand, etc. by the Delhi Deve- 
lopment Authority and Ministry of Works and Housing." 

This information has been furnished by the Ministry c,f Health. 
(Appendix XXV, Point 4) .  The Planning Commission have also fur- 
nished a note giving supplementary information regarding the reduc- 
tion in prices of sand as a result of quarrying by the B.S.S. (Appen- 
dix XXVI). It has been stated in the note of the Planning Com- 
mission that "There \\.ere two main sand quarries in 1962 in Delhi, cine 

at  Gita Mandir and the other at Okhla. The quarry at Gita Mandir 
was run by the Samaj while that at Okhla by a private contractor. 
The prices in the statement read out by the Comptroller and Auditor 
General were collected by the C.P.W.D. and related to the Okhla 
Quarry. The Planning Commission survey related to the Gita Man- 
dir Quarry". 

The Committee are not convinced with the arguments advanced 
either in evidence or in the notes now furnished in view of the fact 
that as late as 13th October, 1964 the Ministry of Health in their D.O. 
letter No. F.l-4/64-LSG-I dated the 13th October, 1964 to Chief 
Accounts 
stated as 

"It 

office;. Delhi Development Authority (Appendix XXVII) 
under: 

has. however, been observed from the statement showing 
the market rates of sand sent with your letter referred to 
above, that the rates of sand actually did not fall in 1962 
and 1963 after the allotment of land to the Bharat Sevak 
Samaj but went up in the months of March, April and July 
1962 and August and November in 1963. It  does not, there- 
fore, appear to be correct to say that the rates of sand ac- 
tually came down after the allotment of land to the Bharat 
Sevak Samaj, This point may kindly be further examined 
and elucidated." 



It  is interesting to note that the Surveyor of Works, C.P.W.D. has 
mow clarified that the statement furnished by him to the DD.G re- 
lated to sand quarried at Okhla. Tbe Surveyor of Works had no 
similar information about the sand quarried a t  Bela Road. The Com- 
mittee do not, therefore, understand h m  in the absence of properly 
shecked and verified market rates of sand, a claim that allotment of 
land to the Bbarat Sevak Samaj resulted in the falling uf price of 
sand could be made. The Committee find it interesting that it has 
been observed by Audit from a recorded note of the discussions held 
in the Ministry of Works and Housing on 30th October, 1964 that the 
Samaj was forced to sell sand at cheaper rates and thus incurred 
losses due to competition from the private contractors working in 
other areas. The Committee also note that the land was surrendered 
by the Bharat Sevak Samaj in April, 1964. In the view of the Com- 
mittee in these circumstances, it cannot be claimed that there was fall 
in prices of sand and that this was due to low rate of licence fee charg- 
ed  from the Bharat Sevak Samaj. 

In a note furnished to the Committee (Appendix XXV, Point 5) 
as to whether the Delhi Development Authority had the authority to 
give a concession in the license fee etc. as was done in the case of land 
allotted to B.S.S., it has been stated that there is no specific provision 
for licencing of the land. In the absence of any such provision in the 
Nazul agreement of 1937 in regard to the temporary licencing of land, 
the D.D.A. thought that there was no restriction on its power in this 
behalf and they leased out the land on a concessional basis without 
obtaining the sanction of the Government of India. It  has been ad- 
mitted in that note that this aspect of the matter was not examined 
by the D.D.A. while giving this land. The Committee would like the 
Ministry of Health to examine whether it was within the competence 
of the Delhi Development Authority to lease out this land on conces- 
qsional rate to Bharat Sevak Santaj. 



CONSTRUCTlONAL AND CONTRACT ACTIVITIES OF BHARAT 
SEVAK SAMAJ 

MINISTRY OF WORKS AND HOUSING 
Grant of tct~usunl facilities to a contractor-para 65,  pages 79-81 

48. The follou.ing concessions which a re  not ordinarily allowed tcd 
contractors were granted lo the construction service of the Bharat  
Sevak Samaj which was entrusted with the  execution of certain 
works: 

( a )  The organisatjon was exempted from payment of Earnest 
moneylsecuri ty Deposit. 

( b )  Loans totalling Rs. 11 lnkhs were given to the organisat~on 
in respect of 45 contracts entered into with them during 
1959-1963 (interest bemg charged @ 3 per cent for loan- 
of currency up to one year and @ 33 per cent per  annum 
f, I- loans of currency exceeding one year)  one-half of t he  
loan given In respect of each work was to be recovered 
after 50 per cent of the work was completed, and the 
balance, aftcr 75 per c-cnl of the work was completed. 

(c) The cxganisaticm has been advanced a loan of Rs  15.80 
lakhs by the Plannlng Commiss~on for the purchase of 
machinery and equipment for constructional activities and 
for financing constructional work, etc. The organisation 
has also been given rent-free accommodation covcring an 
area of 12,728 sq ft 

Thirteen out of the forty-five works entrusted to the organisation 
have been completed so far  (October. 196.7). three were abandoned. 
two  works were withdrawn for departmental execution and n por- 
tion of these !nvo lv in~  40 lakhs cft, of earth-work was re-allotted t o  
them at higher rates. Certain points with reference to the specific 
works executed by the organisation are mentioned below: 

(i) The Project work of rc-sectioning and r eq rad~ng  the Najnf- 
garh Jheel was split up into several sections for execution. 
The  work on four sections only, in the first instance, was  
awarded to the organisation, a t  negotiated rates, in October, 
1960, a t  the estimated cost based on the prcvailing schedule 
of rates, of Rs 6.40 lakhs, for completion by 30th June 



1962. The organisation did not, however, take up the work 
and in November, 1960 demanded higher rates. Later in 
April, 1961, the work on six sections (estimated cost 
Rs. 10.08 lakhs) including the four sections which had ori- 
ginally been awarded to the organisation and which they 
did not take up for execution, was awarded to them at 
rates varying from 2 per cent to 8 per cent above the rates 
previously agreed upon for the four sections. The organi- 
sation, however, undertook the work in respect (jf two sec- 
tions only (estimated cost Rs. 4.19 lakhs), out of the six 
sections, the rates for which were 3.57 per cent above the 
estimated cost in respect of one section and 2.21 per cent 
above the estimated cost in respect of the other. The 
Department rescindzd the contracts in respect of all the 
six sections, in October, 1962, as the progress of the 
work was slow. A part of the balance work was qot 
done despartmentally. Subsequently, in April, 1963, the 
work of t he  entire project, (i.e., t he  work of all thc .  six 
sections already referred to, a ~ d  also the remaining 
sections which had not been allotted mrlier) was  award- 
ed to the organi'sation at 41.28 per cent abovr the rates 
in the sanctioned estimate of Rs. 51.37 lakhs. 

( i i )  On the hasis of negotiations. the orqanisation was en- 
trusted with four works involving the supply of soling 
stone and metal for the development of 65 acres of Innd 
a t  Najafgarh Road (c'stimated cost Rs. 3.02 !a!ihs\ qt the 
rate of Rs. 35.54 per 100 cit ,  of soling stone and R.;. 36.10 
per 100 cft.  of metal. An  unusual clauw wss ir,.:~rted 
in the agreement thnt the rates were liable to revi:im, i f  
necessary, by the Chief Commissioner. Dt--lhi, and that  
his decision would be final and b i n d i n ~ .  Subsequen:ly. 
after completion of works, the rates were rcviw? up- 
wards with the sanction of the Chief Cornmissicncr on 
the advice of the Ccntrnl Works Ad\-isor!- Ro:trci in~-.jil.ln< 
an extra payment ~f Rs. 33,628 to the orqnni.xition. 

(iii) The work of raising 2nd strenqtheninc tht- 3Iarcinal H u l ~ d  
at Shahdara (eqt~rnated cost Rs. 2 . 3 3  1akhs) was an-,:rdcd 
to the orpnisation by negotiation. at 10 per ccn: 3!>llvc 
the estimated cost. 

After the final bill had been paid in February. 1961 accc~~ding to t he  
terms of the ngreement, a further sum of Rs. 2.1265 was paid to the  
organisation nearly one pear later. in Februarv. 1962 for the esrth 
deposited beyond the designed slope (Rs. 8.662) and for 'crossing' 



the existing pits (Rs. 14,603), on the basis of a decision taken a t  
an inter-departmental meeting held on 20th April, 1961. 

49. In a wri t ten answer furnished to the Committee by the Minis- 
t ry  of W o r k  and Housing, (Appendix V, page 101) about the reasons 
for  deviating from the normal practice of not allowing such con- 
cessions to the contractors, it has been stated: 

''At the instance of the Minister for Planning it was decided 
to encourage the Bharat Sevak Samaj,  which is a volun- 
tarv organization, to enter t he  field of construction to 
promote better competition and put Government in a 
strong bargrtlining position vis-a-z>is other contractors. On 
the recommendations made in the Third Five Year Plan 
(p. 296) Government have decided to encourage volun- 
tary organizations and labour co-operatives to  take up 
construction works in preierence to private contractors. 
In  this connection. a copy of the Planning Commission's 
letter No. 19/10/61-Pub. dated the 24th .4ugust. 1961 is 
attached". (Appendix I. Annex 11. Pt. 111). 

In this letter of the Planning Commission some of the conditions 
considered essential for enabling voluntary and co-operative orga- 
nizations to carry out the task entrusted to t hem ' in  a satisfactory 
rrmnner have been mentioned as follo~vs: 

(1) Effort of official agencies should be to give the  maximum 
assistance to these organizations and a certain proportion 
of the available work should be set apart for them 

(2) Continuous flow of work should be ensured. Voluntary 
and co-operutive organizations should be given preferen- 
ce over private contractors, and where p o ~ ~ i b l e ,  they 
should be given works on a negotiated basis. 

(3)  Work may be awarded a t  "workable rates" on the basis 
of the  schedule of rates. 

(4) To avoid delay e n d  ensure prompt payments, powers 
may be delegated to the  Superintending and Executive 
Engineers. 'On account' payments may be authorised for  
works completed. 

(5) Technical personnel may be made available on deputa- 
tion by State Governments a n d  Central Ministries to  
work with and assisted voluntary and co-operative orga- 
nizations. 



(6) Assistance by way of loans should be given for working 
capital and purchase of equipment. 

I t  was also s k t e d  in this letter: 

"It is realised that in the initial stages the services rendered 
by voluntary and co-operative construction organizations 
may have certain shortcomings and deficiencies. With 
greater experience on the part of the  or@nizations and 
with a sympathetic and helpful approach on the part of 
Government agencies at all levels, these shortcomings 
will be progressively over-come and voluntary and co- 
opemtive organizations will be able to serve the public 
interest more effectively." 

50. The "Working Group on Construction Servlctb of Voluntary 
Organlsations and Labour contract and Construction Co-operatives" 
at their sitting held on the 2nd March, 1964 recommended (Appen- 
dix XXVIII) that works may be awarded at prewiling market 
rates. instead of' "workable rates" as stated in Planning Commission 
letter dated 24th August. 1961. Some of the other recommendations 
of the Working group were: 

(1) No limit should be placed on the Central Construction 
Service of the Bharat Sevak Samaj regarding the cost or 
types of works to be awarded to i t .  

(2) The Deptts. should indicate the Construction Service of 
Voluntary Organisations well in advance. whenever 
possible. the dimensions, type of Construction program- 
mes. 

(3) Long term lmns repayable in 5 years may be given bp 
the State Governments. Central Ministries ahd local 
bodies. 

(4)  To meet the needs of technical and acco~lnting personnel 
for the construction service of Voiuntary Organisations 
and the Public Corporations, suitable increase In the cadres 
of the C.P.W.D. and other Deptts. of the Centre and 
States mag be made. 



Persons to be loaned to the construction seryice of Volun- 
tary Organisation "should be good ones. They 
should also have a bias for social service." 

(5) Machinery, tools end  plants available with the concerned 
Deptts. may be made available to the  voluntary organi- 
zations at the departmental concessional rates. 

(6) Foreign exchange may be made available to meet the 
essential requirements of such types of equipment plant 
and machinery as arc not available in the country. 

(7 )  Government may authoriae the officers of the Construc- 
tion Service of Voluntary Organizations to  nct as direct 
demanding officers for the purchase of stores for which 
contracts are entered into by DBS & D. 

51. The Committee find that even before this letter of 24th 
August. !9i:': ::--:$: issued, as early as November 1957, the Ministry 
of Irrigation and Pou-er addressed a letter to all Stnte Governments 
etc. (Appendix XXIX) communicating a decision of the Co-ordina- 
tion Board of blinisters that to encourage public participation in 
the  execution of river valley projec!~, voluntary organisations like 
the Bharat Sevak Samaj, Gram Panchayats, Labour Co-operatives. 
ete. should be granted the following concessions: 

(1) Allotment of work at the prevailing schedulc of rates 
without calling for tenders. 

(2) Payment of advances to meet espcnditure on prelimi- 
nary arrangements. and 

(3)  Exemption from payment of earnest money and security. 

The hlinistry of Works, Housing and Supply addrcsscd the Chicf 
Engineer; CPWD on 28th Aprll 1959. (Appendix XXX) conveying 
the  deesion to nward contracts to the Bharat Scvak Samaj for 311 
earth work contracts upto a llmit of Rs. 5 lakhs and building work% 
relating to slum clearance upto a limit of Rs. 1 l a k h  No earnest 
money or security deposlt was to he recovered and it was laid down 
that an  initial advance of 4th of the estimated cost might be made 
available to the  Samaj. On the 9th November 1961 that  Ministry 
again addressed the CPWD Chief Engineer (Appendix XXXI) for 
awarding earth works and building works to the  Bharat Sevnk 



Samaj  according t o  the  capacity of its respective Branch organiza- 
tions wi th  certain concessions. 

T h e  Ministry of Railways elso allowed concessions to the  Samaj  
for  ear th  works to b e  done unde r  Northern Railway e.g. .  the Samaj  
need not submit  a regular tender;  no  initial earnest money o r  secu- 
r i ty deposit should be taken but a security deposit should be built 
up by 10%; deductions a s  retention money from all running bills. 
(Appendix XXXII). In this connection a copy of D.O. No. 19 ( 2 ) /  
63-Pub, dated the  6th February,  1963 f rom the  Minister for Lrrhr)ur, 
Employment and Planning to the Minister for Works, Housing 2nd 
Rehabilitation together with its enclosed note as furnishsd to  : he  
Committee h y  t he  Plannins  Commi.sion is appended (Appendix 
XXXIII). . 

52. Thc Committee desired t o  knoiv the circi l~nstanres u!.;-?cr 
;vhich Government grant rd  conccssionr; (exemption from pa!;mcnt 
o f  earnest money and security deposits. p a n :  of loans) t o  the Cons- 
Truction Sc~rvice of the  Eham: S?:,ak Sarnaj which ivns engaged in 
business deals. The Secretary. Ministry of Works and l i o x i n g  
stated that  the Bharat Sevak Samaj  was an organi.stion .'like some 
of our Public Sector Undertakings like Nationla1 Building Construc- 
;Ion Curpo:,niion, in the sense that  i t  is sponsored by Government 
*ind thts profits a re  not going t o  any individual but a re  being 
available for  community services. It was on that analoLv that  cer- 
tain concessions were  given. In  fac: !he concessions are  w r y  
t;niall: t h e y  a re  unusual and a r t  not very bra\-y." 

The Committee art* s i~rpriwd to note that the Secretary of the 
Illinistry of Work\ and IIou\ing con\idcrs t h e w  co~ices\ions a\ "very 
.;mall". 



truction works to some of the non-omcia1 agencies was mentioned; 
An important consideration was that Bhamt Sevak Samaj was a 
kind of promotional activity which would provide for Government 
another agency for undertaking works of this kind. This was or- 
ganised on a non-profit basis by voluntary workers. It was largely 
through the mobilisation of the local labour. The idea was (1) to 
set up  another competitive agency (2) to involve a large number 
of public with the plan programmes and (3) making the profits 
out of these constructional activities available for the other pro- 
motional work of the public cooperation agencies. Some of the 
manifestutions of these were seen on the programme of Lok Karya 
Kshetras and contributions made by the Government as ~vell  as by 
the construction service itself in each of the areas where big works 
were taken up. 'By this method'. the \s~tness stated. 'the volyntary 
organisations should be enabled to  become self-financing. They 
may become independent of Govcrnmcnt ci~d for undertak~nq t h e  
various kinds of activities.' 

The Committee pointed out that there was no disagreement so  
far as the objectives and philosophy were concerned. What the 
Committee could not appreciatp rr-as subsidy given in n h~dden form 

With regard to labour co-operatives to  Ilc crc&itc.d a s  rccom- 
mended in the T h ~ r d  Plan the Committee deslred to know what 
was the number of labour cooper;ltlvc rcqistc.red how man?. had 
been organ~sed by the Bharat Sevak Samaj and the lotnl nr~mbel 
of labourers engaged therem Secretary. Plann~ng Commission 
promlsed to  furnish the informat~on 

The Committee has been furnished with a notc by t h r  Pla~lr l ing 
Commission stating that the totul number of registered labour co- 
operatives as on 30th June 1964 was 3.701 with a total membership 
of 3,08.672. It has been stated in t he  note (Appendix XVIII) that 
the Samaj has advised that they have organised L ~ b o u r  Coopma- 
tives in a number of States but mainly in Bihar. Manipur  and 
Delhi. The detailed information regarding the number of :ocic- 
ties and their members has been called for from the Sta t t  Units 
of the Samaj. The Committee desire that the information may be 
furnished at an early date. 

Bharat S e m k  Samnj s w m s  t h ~  nnlg Orgnn t zn t ion  rn7mjz,,g tlte 
facilities 

54. The Comm~ttee referred to the letter No. 19 ( l o )  61-Pub . 
dated the 24th August, 1961 from the P l a n n ~ n g  Commiss~on addres- 
sed to the Chief Secretaries of all Government Administratlnns and 
Union Terr~tories and copies forwarded to Ministries of Works and 



~ o u s d n g ,  Irrigation, Railways, Finance, Community ,Development 
etc. desiring certain facilities to be given to cooperative e n d  volun- 
tary organisation who undertake construction work and wanted t o  
know what voluntary agencies, the Planning Commission had in 
mind. The Secretary, Planning Commission stated that 'at that 
time, the only organisation which was actively in this field was t h e  
Bharat Sevak Samaj', and the other was the labour co-operatives. 
Asked to specify which p r t i cu la r  labour co-operatives they had in 
mind, the witness replied 'I don't think that the Planning Cpmmis- 
sion would have information about each one of these labour co- 
operative societies. The idea really was that here was an orga- 
nisation which needed to be encouraged'. Pressed further as to  
whnt particular organisation the Planning Commission had in mind. 
when the recommendations were made in the letter, the witness 
stated, "The only organisation u-as the Bharat Sevak Samaj and :he 
other organisation which could come under the category was labour 
.coopemtivc societies." 

The Committee desired t i )  be furnished ivlth the number of 
labour cooperative societies as on 24th .August 1961. The informa- 
tion 1s still auraited from the Ministry of UTorks & Housing 

The Committee desired to know i f  there u-as a sirlgle labour co- 
operative society rvhich had got the concession from an!. Mi:~istr>- 
as a result of the letter of the Planning Commission dated 24th 
August 1961. Thc Committee also I\-nted t o  knoiv the details nf 
work undertaken by the labour co-operative and the amount in-  
volved. The witness stated that this informatiorl was not available. 
He. however, added that thc  quantity of rvork done by the labour 
coopemti\w in 1963-64 had heen reported t l \  hi) n.~~r!h R5. 5. 76 
crores. 

It has been stated in a note that this infornlation had been asked 
for from the Ministry of Conmunity Developn~ent and Coopera- 
tion. The Committee would like the submission of this information 
to be expedited. 

From the evidence placed before the Conunittee by the Secretary 
Planning Commission. as also the evidence given by the Secretary 
Ministry of Works & Housing. it is clear that by the issue of the 
letter of the Planning Conunission dated the 24th August, 1961 
which listed all the unusual facilities to be granted to voluntary 
Organizations, the Planning Commission had in mind only tbr Bharat 
Sevak Samaj as the voluntary organization to he encouraged. 
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Whether Central Construction Service of Bharat Sevak Samaj is a 

non-projit making body. 
55. The  Committee desired to know how the  Bharat  Sevak 

Samaj  was a non-profit making body which justified granting of 
various concessions to them. The Secretary of t h e  Ministry of 
Works and Housing stated in evidence that jt was such a body in the  
sense that  they were not working a t  a loss and if there was anything 
surplus to what  they spcnt it was utilised in the  social services and 
did not go to the pocket of an>- contractor. He agreed. however, 
that  there was no check a t  the moment of either revenue or of 
expenditure of the Samaj and there was no way of  verifying 
whether the amounts were utilised properly or  not. He  however 
added. tha: according to  the constitution of the Bharat Scvak 
Samaj and "what they have told us", thr? use whatcver money 
the>- make  out of these. towards improvement o f  the condtions of  
labour and gixing them facilities and using thc mow!. i n  other 
charitable ways. 

The Committee then pointed out that according to n ticcisio;~ of  
the Planning Comn~ission i l l  its meeting held on 27th August, 1963. 
"the main object of rhc  scheme ( thc  constrnc:~on scheme) was t o  
assist 12:e volun1zy~- lV-: :n!-  .,;ations to have an independent, perma- 
nent :ccurring source of i n r o m r ~  and 1 '  I S  reducing their dcprndcnce 
on Government grants." Therefor:,. the intctntion in so f a r  as 
Bhar-at S e ~ a k  Samaj itsel1 Ivns concerned. was to make profits. 
The  Secretar\-. Planning Commission stated that the decision was 
in  the contest of a proposal for :: Sew ccimmerci:il buildings built 
by Bharat Setuk Samaj for  iivhich t h e  wanted 1-arious kinds of 
assistance. But he  admitttld that "in every case they (R.S.S.) have 
tried t o  show thn: they have earned certain profits out of it." and 
the "idea Lvas to make an income. makc profits" as i t  was felt that 
nn behalf of R.S.S., if it would be possible to put u p  some large 
commercial buildings and Ict them out on rent,  it would mean a n  
assgred income and reduction of dependenc,e on Government grants 
The witness also admitted that in some works given by thc Govern- 
ment of Delhi. they (B.S S.)  had made  prt)fits as  high as 38 30 
per cent. 

The Committee (Jesireti 1 ~ 1  kl)oi<. hou. it \va.; that the  Natio~ial 
Building Cc,nstruction Corporation, a Gnvernrncn; Corporation with 
all the  faciiitj(.s avajlatlt. to i t  suffered a loss of about FLY. 44 lakhs 
or so in thc >.car cncted 31st March. 1964 in spite of thc fact that 
Bharat Scvsk Sarnaj xvas stated to have brought down the price 
of materials. wherctns. Bharat Sevak Samaj,  a privatc voluntary 
organisation only assisted by Government, were  making b ? e '  profits 
( i f  the saving claimed for. Exchequer was added to  the profits made 
by B.S.S.). The Director. Consti-uction Services of the Planning 
Crimmission stated "the voluntary body has thc fcsibiiity of 



.approach, action and decision whereas Governmental bodies a r e  
explainable for every act which is many a time viewed with more 
of suspicion. If a voluntary body takes some action which i t  thinks 
is right, nobody can question it a t  all." He added that i t  made 
much difference. Explaining the position further he stated t h a t  the 
Bharat Sevak Samaj had run i n t o  losses in a number of building 
works, 'but because of the social objective they try to make up 
the  deficit and keep going.' He admitted, however, that 'in other 
cases they make profits an1 afier making up  the losses they have 
on t h e  whole madc profits' 

Thc Committee also find from the Profit and Loss Account of 
the Central Construction S e n i c e  of the Bharat Sevak Samaj for 
the period ended 31-7-1963 (Appendix XXXIV) that a profit of 
about Rs. 1.83 lakhs had been earned. 

I t  is clear to the Committee from the evidence given and the 
facts placed before them that the Construction Service of the 
B.S.S has been making profits from the contracts given to them by 
Government from time to time. Since the main ground for the 
granting of various concessions to the Samaj was stated to be the 
fact that it wa\ a non-profit making body. it would follow that 
these conces\ions have not been justified. 

I)lslwnsing 1 ~ 1 t h  Enrnest M o n e ? ~  o ~ d  Secur:ty Depostt z n  tile case of 
Rhnrat S e m k  Snmn ) 

56 With regard 10 :he concession Elyen to  the Bharat Sevak 
Samaj regarding esvnption from payment of earnest money and 
wcuritv in connection 1 ~ 1 t h  the a~vard  of Government contracts. 
t h e  Sccrt>tary, Planning Commiss~on stated in evidence that the 
Uharat Scvnk Srimn] could q ~ v e  the= if :hey had the resources. 
I?lc~st~ Lvcrt nclcded tu m n k  sure of the hona fides of the contractor 
and to be nblc t o  enforce penalt~cs if work was not done I f ,  however. 
thrrc  kvcrc no such dangers, there was really n o  purpose In having 
cbarricst money Lvhich wi)uld onlv add to the cost of the work So. 
attention should be given !it' added to the caredit--~vorthiness and 
Imna fidcps of lhc Bharat S c u k  S<~rna!  

In th(> w r ~ t t e n  note f u ~ ~ ~ ~ s : ? k r l  tht .  Min:.-tr? (App nd:s V. 
Par t  I )  about thl, rn*>"t 1 ~t h,ih been dated ' the Sanl:ij has v,-Lrk. of 
the ordcr of c n ~ ~ l  Ii. 4 crores \I ith the C P U' D and large sums 
of moncy get held up from t ~ m e  t o  time 111 the farm of p r n d ~ n g  
bills for the work done bv t h r  Samaj, and ma!cri,~ls collt~cttd a t  
site Thcsx~ dups providt. suflic~ent safeguards for maklng recovcr- 
*es that may become due fr$,m the Samaj " 
1 (Ai i )  LS--7. 



In  this connection, the Committee wanted to know whether the  
same concession (bills pending payment being large and material 
a t  site of the  value of several lakhs being available, security deposit 
was not considered necessary) was given to other contractors who 
were doing simultaneously 5 or 6 works. The Secretary, Planning 
Commission stated that this concession was not given to others 
Secretary, Works and Housing stated that some revised decisions 
had been taken in the matter. The position ragarding other cont- 
ractors was that for each individual work costing upto Rs. 1 crorc, 
the maximum security was Rs. 1 lakh. But now the position was 
that any contractor who gave a security deposit or a bank guarantetv 
for a security of Rs. 3 lakhs was not asked to furnish any furthe: 
security. He could take any number of works on that. Hc clari- 
fied that he was not saying that the condition regarding security 
deposit was the same for the Bharat Sevak Samaj as for 0 t h ~ ;  
contractors. Secretary, Plannins Commission added that t hc posl- 
tion was that the Bharat Sevak Samaj was not in a position yet 7 ,  
be able to deposi! security for works of a larger value. 

In view of the magnitude of the tasks allotted to thc Samaj'. 
Construction Service and the amount of work already done by the 
Samaj from which they have earned profits, and on which the) 
have paid no tax, the Committee find it dificult to understand why 
the Samaj is yet not in a position to make security deposit or 
deposit earnest money. Since the Secretary, Ministry of Works 8. 
Housing stated that the condition regarding secilrity deposit was 
not the same for Bharat Sevak Samaj as for other contractors, thc 
Committee would like that uniform practice and proredure should 
be followed in this respect. 

57. The Committee were inforn~ed further tha t  sonic~ of thtc 
other Government agencies \r7ere given facilities and if  they cam,. 
up for similar concession "we would certainly do tha t "  N.B.C.C' 
had been given exemption from 2nd December. 1964 regardink 
earnest money and security dcposi t .  The Committee point cd out 
that this concession was given on a certain condition, and wanted 
to know if any condition was imposed on Bharat Sevak Samaj whilr 
granting such exemption. The Secretary, Ministry of Works and 
Housing stated that no condition was prescribed. In reply to anothci 
question that while granting exemption to a (.;ovenlmcnt Corpora- 
tion fully oyned by Government a condition was attached, but i n  
t h e  case of a body which was neither o w n 4  nor controlled by 
Government, exemption was given without any condition, the witnes. 
stated "that seems to be so". 

The Committee are unable to appreciate the extent and unusual 
type of the concession granted to the Bharat Sevak Samaj, which i, 



not available even to Government organisations dealing with const- 
ruction activities, especially in view of the fact that Government 
do not seem to h a w  imposed the financial and other discipline in the 
case of B.S.S. to which the Government organisations are subject. 
Advawing Loans to the Rharat Sevak Samaj. 

58. In the  Audit para it has been stated that  loans totalling Eis. 1 1  
lakhs were  given f o  !hc B.S.S. i n  respcct of 45 contracts entered 
into with them during 1959-63. Thc Committee have als? been 
informed that  the proposed m:ignitudc of loan to the F3.S.S. d u r i n ~  
the Fourth Plan period is to be o f  t h t  order. of about I?.<. 10 cr8irc? 

With regard to  the grant  of loans advanccd x mcn:ionc.d 11: ' 

Audit para,  the Committee have been inf,irmc:i in :.cbply t ! j  qiichl;- 
lions (Appendix V .  Par t  11) that t h t  lcm is granted in !I;,-o ins 'ai-  
rnents, half at the s tar t  of' the w-ork and the rc!ma:n:ng half  a l t c r  
25 per cent o!' -,:.ol.j.: has  been completed. T!:c renovery of the  
;unourit oi' loan. tirqi'th:,r \vi!h intert'st .s effccted in  tir:!) in:;talmcn!:; 
half after 50 per ~t t r : !  of :hc ~ v o r k  is completed anti t he  baiance r3ftc.i 
-r i . 1  pt7r w n t  of thc work is comp1e:etl. These loans :!re in  t h e  shape ot 
ways and nlcans advances t o  the Voluntary 0rgar:i.c:titions. The Coni- 
rnittee have  also lxwl informed tha? a sum of R; 7.99,926 ( a n d  not 
Rs. I 1  lakhs) uras granted as loans t ( 3  ?he Samaj  u?to 1962-63 in res- 
pect of 29 works (,and not 45 works) These loans are  pi\yen a! t he  
rlornlaI rat(.  of intcrc.:t. Such l w r , ;  ::!.r qcnr!-ally n o t  qiven to  pri- 
gat?  contractors. It h:~. fur ther  hccn .:ta:c.d t h : ~ ?  :t sum of Rs. J.84,48:: 
9ut of the loan, and Rs 23.329 a s  :n!erc>q? hrrvp !)-en rcco.c?~~red frr lni  
the Samaj so far.  

Tht. Sec:.rl;lr:, Planning Coxmiss;on srs!ed !I; evidence lha! 
Bharat Scvak Samaj did not navc thc  capi?:il 1.esnurcl.s t o  bu) 
cbarth moving or  othcr cquipmcn:~.  They m i ~ h :  becume self-suffi- 
cient in this respec! ivith the  quantum o f  \vL)rl.; ~ i .h ich  :hey havc :I-: 

hand or  a r c  contemplating to take. Hc addcd : !?z t  owing to Gt:\,- 
vrnmental procedure, quite a lot of money rernained blocked u p  ::: 
running bills and  s,j B.S.S. had  to provided wi:h working caw~tal 
(1o:ins \\.ith usual interest) .  He n1:;l-1 nl);cn.ed that a ?  p r t x m t  bills 
of I3.S.S ! ( I  :he tune of Rs.  35 lakhs n-crt. outstanding tvith Govern- 
mcnt organisations. 'I'!](. I3 S.S u'ould not aablta t~ arr:ln ge thtbm- 
wl~.lls at  this point of time i n  :his respect. 

The Comnlittcc find t h u t  loans hnvc heen advanced to Bhtrat 
Sevlik Samaj for different construction \vork\ entrusted to them. 
Thc loans havc bwu?a granted in two instalmentq. half at the time of 
start of the work and the othcr half when 25C;- of the work is com- 
pleted. The Committw feel that thic is an unusanl facility as the 
same is not available to other contractors. They suggest that  Cot- 
trnment might examine the desirability of continuing this unusual 



facility especially, in view of the increased ability of the Bharaf 
Sevak Samaj to undertake construction work. 

The Committee also noted that loans have been given to Bharat 
Sevak Samaj at ihc rates 31% to 3 j f ;  which are below the normal 
rates of interest. The charging of low rate of interest is in itself a 
hidden subsidy, which the Committee feel should be discontinued. 
In this connection. thc Committee would like to invite attention to 
Government of India's decision No. 2. below Rule 156(2) of General 
Financial Rules. 

Governme?rt Ojfrcers d o m g  the work of B h a m  S e ~ ~ a k  Soma)---Tech- 
?rical Perso?rnel made nmilable.  

59. The Committee desired to know \vha paid the salaries a:ld 
allo.rvances oi Government ofiiccrs nrho had been deputed clr lonnea 
to Bharat Sevak Samaj. The Secretary. Planning Commission stated 
tha t  their salaries were paid by the Bharat Sevak Samaj but that 
of the Director of Construction Services was paid for by the 
Planning Commission. The Director ol' Construction Services 
and the Financial Atl\:iser were appointed by the Planning 
Commission. The Secretary ol the National Advisory Com- 
mittee on Public Co-operation was also in a way connected 
with the work of Bharat Sevak Samnj. The Director was 
lipijointed in the Planning Comnlission as it was found that the 
quantum of work taken on by Ih- Eharat Scvak Samaj was subs- 
tantial and certain facilities asked for h s  them had been ,@wn by 
Government and it was felt that i t  ii.c.~uld be advisable to have an 
officer maintaining close supervision ovci- these works and ensuring 
tha: some of the terms and conditions attachcd to the loans and 
;~~ivancc!s given and other obligations were fulfilltd The Financial 
Advi:;c.r ivas there to  look after thc state of amounts and other 
matters &rising out  of the reports sent by thc Chartcrcd Accountants 
:inti tc, look into thth working of the grants and loans which wcrc 
specifically applied to ccrtain dctii4ties of the Bharat S w n k  Sarrraj. 
Thttse :wo oficers looked after the activities of the Bharat S e m k  
Samnj alone; the sanction had actually been ohlaincd in terms of 
thei:. b(l;ng avajlable for public cooperation agcncics. The witness 
: p e e d ,  however, thn t  as a matter of fact, till  todav, thvrc was only 
one service of voluntary organisation for constructional activjties. 
the Bharat Sevak Samaj Construction Service and therefore, it 
x c ~ ~ l d  he correct to say thnt thesc two officers in tho Planning 
Commission devoted their time exclusively to thc Bharnt Scvalc 
Samaj 



The Committee feel that this practice of utilising the services 
of Government officers exclusively for the work pertaining to a 
private organisation is improper. 

Asked whether the Financial Adviser was to be held responsiblc 
for the financial irregularities etc. of the Samaj, the Committee 
were informed that the officers had been appointed to asss t  in th? 
work of the Bharat Sevak Samaj and to keep a supervision over 
their works but the responsibility for financial irregu!ar;ties was 
that of the organisation. The Committee desired to be furnis!:cd 
with a statement showing details df instances where th: Financial 
Adviser pointed out defects, irregularities etc. with regard : o  
ronstruction activities or accounts matters of the Bharat Sevak 
Samaj 

In a note fui:~ished in this connection by the Planning Con~misslm 
(Appcmdix XXXV. para 6 )  i t  has hi,tn stated that the Finance OfK- 
cer lvho was appointed in the Planning Commission on the 24th July. 
19fi3- had pointed out the need for Audited Statement of Accounts 
and Balance Sheet of the Central Construction Service changi:ig 
over :,:; a commercial system of accounting on the pattern of other 
cons:suction agencies in the field. concurrent audit for all the major 
construction works, hypothecation and insurance of machinery and 
equipment purchased out of Government loans, etc. 

The Committee were lnformed that the Director of Construe- 
t ~ o n  Service ,upcrvised the larger wolks centralised under thtl 
Construction S e n v x .  There were State Unit., wnlch took up cer tn~n 
works The Director tried to ensure that some h n d  of a comrncrl: 
code of conduct and procedures were observed The Flnanc'al 
.ldviser was concerned only with th'it part of tht- nccount lvh~ch 
concerned the Central Bharat Sevak Sama] and in respect of 
specific grants-in-aid and other facilities appro!-~d hv the Centrsl 
Government 

Asked if the officer would know whether there was a sub- 
contract or not in the construction work, the Director of Construc- 
t u n  Services stated that he ivas mostly informed about the major 
works which \yere of a sizable nature 

fieferring to para 4(e) of Planning Comm~ssion's lcttcr- No 
19(10) 161-Pub., dated 24-8-61 (Appendis I, Annexi~re  11. Part 111) 
which suggested making available technical personnel + o  volunta? 
organ~sation on dcputatlon by State Govcrnmcnts and Cen:ral 
Ministries, the* Committee desired to know how they were snfcguard- 
ing the interests of the State vis-a-vis the contractors and the 
Bharat Scvak Snmnj by thrq . ; u ~ ~ e s t i a n ,  as thcrc way l1kLly to f w  



conflict of interest-on the one hand the interest of Bharat Sevak 
Sarnaj (whose employees the officers would be for the period of 
dtymtation): and on the other the interests of the State. The 
-Secretary, Planning Commission stated that  they were the em- 
phyees  of the Bharat Scvak Samaj for the period of deputation 
He added that 3 Superintending Engineers and two Executive 
Engineers had been on regular deputation terms with the Bharat 
Sw.:ik Samaj. 

In ev~dence the Secretary, Planning Comm!ssion stated that 
~echnical  help was absolutely necessary. If anything, i t  should bc. 
reinforced. It was necessary that they should h a w  competent 
technical advice because "these complicated works of multi-storey 
blocks barrage construction cannot really be done by just moh11is;r- 
! l i r ! l  o f  people." 

The Committee then referred to the nlinutcs of the hiIeeting of 
the 'Working Group on Construction Ser \ . i c~~  of Voluntary Organi- 
sations and Labour Contract and Construction Cooperati\.es' held 
on 2nd March. 1963. in  the Planning Commission wherein i t  was 
stl.essed that t h i  pt.rsc)ns :o be lomed 'should tw good oi-itb.; Thcy 
should also ha1.e a bia.5 for soc~al service'. Thr Committee wanted 
to know what test was npplicd to fi~;d tliat ou:. T h v  Sccrc~tary. 
Planning Commission stated that these were ~-ch;~lly ma tte!-s nf rccorct 
of officers. The idea %.as 'the Deptts. should :akt. cart. to stk(, t h a t  
rejected officers are not sent.' 

A statement showing the details of pay and allowances of 
dcputationlsts to Central Comtruction Servicc/Bharat &vat; S a ~ n n j  
a< on 31-1-1%5 has been furnished (Appcnct~s XXXTI Pal  t 4 I 

The Committee would like to refer to the decisions taken a t  t l i c  
meeting of the working group on construction service of volitntary 
organisations and labour contract and ron5truction rooperativrc 
held on the 2nd March, 1964 that to meet the needs of technical i ~ n d  
accounting personnel for the construction scrviw of voluntary 
organisations and the public Corporations, suitable increase in thc 
cadres of the C.P.W.D. and other Deptts. of thc* Centre and States 
might be made. The Committee do not understand on what basis 
and under what procedure increase in the \taff of Go~ernment  
Departments can be made for meeting the needs of technical per- 
sonnel of a voluntary organisation. This means in other words that 
Government should recruit technical ofEccrs for appointment in 
Government Departments and then make them available to the 
voluntary organisations. The Committee are unable to appreciate 
the logic o r  the desirability of introducing such a procedure. The 



Committee are of the view that the practice of deputing Govern- 
ment officers on loan to private bodies who execute works on con- 
tracts and earn profits is objectionable in principle and should be 
disoontinued. 

Contracts by neyotiation given to Bharat Sevak Samaj 

60. The Committee wanted to know that if the Bharat Sevak 
Samaj  was mainly intended to bring down the price and put the 
Government in a better competitive position, why was it recom- 
mended that contracts should be given to them on a negotiated 
basis and not on a tender basis. Secretary, Planning Commission 
stated that in one or two places (particularly in Kosi) it was found 
:hat a large number of low and spurious tenders were given by the 
contractors. Bharat Sevak Samaj's contention was that since the 
contractors did not want it to get established as a construction 
agency. they developed some kind of a combine and deliberately 
quoted l u x  rates to out do the Bharat Sevak Samaj. When the 
k.'ommittee pointed out that the only reason therefore, was to 
C~wrcome the fear of Bharat Sevak Samaj to be out done by other 
yontractors. that the Planning Cummission suggested gv ing  of 
~.clntracts t~ them on negotiated basis, the ~vitness stated 'there is 
,11so anothc-r thing. These negotiations had t o  be undertaken and 
accepted by the Deptt. giving out these ~vorks.  When the request 
,vas made to the agencies in allotting the work on negotiated rates. 
they were not being asked to go in for larger financial commit- 
ments'. He added that i t  had not. however. been pointed out in the 
letter !hat there lvas  a limit. 

The Secretar?. Ministr! 0 1  \ITorks snd Housing had stated in 
I vidence with regard to t he  45 items of works ullotted to  t h e  B.S.S. 
(Appendix V, Annexure I )  that ''A distinction has to be made 
'wtween negotiat~on with the B.S.S 01- anybody else Tenders may 
h:~vc been called f u r  Either no tenders were received or the tenders 
recel\red were too expc11sit.c It1 both the cases wve may award the 
work on the basis (11 negot~ntiotls It \ve negotiate wi;h somebody 
tblse, he may or may not be ~ncluded in the tenders and he ma?; beat 
othc~r do\vn " Asked ivhri! ~vould have happened II' Bharat Sevak 
Samaj did not come foswi~rd,  t h t ~  \vitness replied that they kvould 
have negot~atcd \ v ~ t h  somebody else or agam gone t o  tender. When 
~t was polrited o ~ i t  that they d ~ d  not do it. he s t a t d  tna t  "\vc all felt 
that Bharat Scvak S n l l ~ n j  lvould be able t c ~  give u~ satisfactory 
negot iatcd tvnder " 

The Committee also fhd from the statement furnished by the 
Ministry of Health showing action taken on the 18th Report of 



P.A.C. (3rd Lok Sabha) (Appendix XXXVI) that in the case relating 
to Development of land near Jhilmila Tehirpur the Bharat Sevak 
Samaj had quoted 29.3% above the estimated rates and another 
contractor at 25.8% above. Subsequently the B.S.S. agreed to reduce 
the rate to 25 per cent above the estimated rates. Their rate was 
considered reasonable and was accepted. 

The Committee also iind from the statement of 45 items of contract 
awarded by the Ministry of Works and Hous:ng to the Bharat Sevak 
Samaj (Appendix V)  that except for 8 items all other work.+ 
were given to the B.S.S. on the basis of negotiation only. Even irk 
these cases the rates quoted are stated to be as high as 78% above 
the estimated cost. Moreover, there has been drlav upto even 4 
years in completing some of the works 

With regard to the question whether the contracts shuuld tn- 
given by tender or by negotiation, the Secrctilry, Planning Ctrm- 
mission stated in evidence that i t  was a vcqr  dtxsirable thing that 
"we test the rates by open quotations." Situations might aris i~ \v!~erch 
negotiation might result in expeditious allotment of w o r k  and s::ving 
to the exchequer. But "there again the more ontL can move away 
from the basis of negotiations to the open tendel r.ntcs, t h e  better." 

The Committee have also been informed 111 evidenct. by tht. 
representative of the Ministry of Works & Housrng that the 
exchequer had not been benefited In al1ow:ng certain contracts t c ~  
be done by the B.S.S at rates hiqher than those quoted by the o th r r  
contractors 

The Committee agree with the Secretary of the Planning Com- 
mission that it would be better if one could move away from thr 
basis of negotiations to the open tender rate\ in tht. contracts. Thc 
Committee. therefore, consider it unfortunate that general instruc- 
tions should have been issued that contracts to volantnry organisa- 
tions should he given on negotiated basis The Committee desire 
that these instructions should be rescinded and the nornlal healthy 
practice of giving contracts after inviting open tenders as laid down 
by Government should be invariably followed 

Claim that tender rates were kept down by the B h a ~ n r  Se?xrk Suntat 
coming tnto t h ~  field 

61. It had been sta ted In the writtcri ~ i o t c .  furn~shed to tilt COIII- 
mittee (Appendix V, Pa r t  I )  that it was dec~dcd to encourage the 
voluntary organisatlons to enter the field of construction to promotv 
better competition and put Government in a strong bargaining p s i -  
?inn vis-a-vis other contractors 
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The Committee desired to know if this objective had been serv- 
ed. The Secretary, Ministry of Works and Housing stated that the 
existence of the Bharat Sevak Samaj and other organisations like 
N.B.C.C., National Projects Construction Corporation, Hindustan 
Housing Factory, etc., had 'certainly had the effect of keeping down 
the tender rates which, otherw.se, might have been much higher ' 
He added that previously thcrc was no competition for tht. contrac- 
tors and the coming into existcncc of this competition from organisa- 
tions which keep their profits to a minimum or which can elirnina!? 
profits has, I think, had the effect of keeping down prices and build- 
ing costs generally' 

The Committee feel that the argument that existence of B.S.S 
and other organisations like the N.B.C.C., N.P.C.C. had certainly had 
the effect of keeping down tender rates, which otherwise might have 
bcen nluch higher, is a conjcct~~ral oiw and is not, therefore, accept- 
able. That this conjecture is not nece$sarilg correct, is borne out by 
the fact that the Committee have come across instances where con- 
tracts were given to B.S.S. even though quotations from other con- 
tractor\ were lower. (In thk ronnection para. 69 of this Report may 
be referred to.) 

Cla17ns of savings t o  Exchequer 

62. The Committee has been furnished with a statement (Ap- 
pendix XXXVII). claiming that there has been a s a ~ d n g  of about 
Rs. 3 crorcs to the Eschequer as a result of the economies in major- 
construction works undertaken by the l3.S.S 

The Secretary. Plnnn!ng Commission sta:cd in e\-ldence that t h e  
largest claim for satping to the cschequer had b w n  made in res?ect 
of earth works Apart from a few building items, the savings had 
becn claimed largely in the items of work where manual labour and 
earth work was involvcd. Thv Secretary of the Planninq Commis- 
$ion, however, stated 

"I think ~t would be too much of a clam1 for t he  B h ~ r a t  
Sevak Samaj to sustain that it has been able to bring 
down the gcncral level of rates But in respect of t h ~ r  
specific works, of course subject to what vieis. is taken 
of th r  fnc:lit!cs \vh!il~ thcy have received, i t  looks o n  3 

certain commrwsr!l . t .  basis, that thcre havc bccn som? 
savings In thc cost to t h e  Eschequer I rr*~!:s. do n')t 
know whethrr i t  has  bcen able t o  inf111cn~c tht. market 
cubstantially. but thcrc havc been :I fcu sporadic cases 
whcrc thr Bhnrnt S c n k  Samai  c l 8 i m ~  that i t  ha2 bcen 



able to do that, that by their selling sand, stone chips 
and bricks the rates came down in that area." 

In this statement referred to above the "quotation by the private 
contractor" and the "quotation by the B.S.S." have been indicated. 
The 'quotation by the B.S.S.' has been shown as lower than the 
quotation by the private contractors in 9 cases and the difference 
between the two quotations has been shown as savings to the Ex- 
chequer. Moreover, in one case (item 3) the quotation of the pri- 
vate contractor has been estimated on the basis of the recommended 
tender for award of work p i o r  to entry of the B.S.S. In another 
case, the estimated quotation has been shown for phase I1 (item 2) 
on the basis of the lowest tender of the contractor for phase I. The 
Committee find it difficult to accept thi5 method of calculation which 
is hypothetical. Mowover, in the tender systcm there always will be 
the lowest and the next higher tender. If therefore, this method 
of calculation is accepted, in all such cases of tecder, the lowest 
tenderer will always claim the difference between his rates and the 
next higher rate as saving to the Exchequer. 

I t  has also to be borne in mind that the Bharat Scvak Samaj en- 
joy facilities and concessions which are not available to other con- 
tractors and contracts are awarded to them mostly on negotiated 
b a ~ i ~ .  Further. w~l l rac t s  had also been awarded to Bharat Sevak 
Sarnaj even though they had quoted higher rates initially which were 
hrought doun  to rates equal to those quoted by the lowest contractor. 
Thereforck. normally if the Bharat Sevak Samaj is in the field. it 
would deter other contractors from quoting. Therefore. to calculatc~ 
saving in the manner disclosed is neither rational nor juqtifinhlc. 

From the evidence placed before the Committee, they are unable 
to accept the claim that there has been saving of about Rs. 3 croren 
to the Exchequer as a result of the work done by the B.S.S. The 
Comn~ittee suggest that the claim should be carefully examined and 
assessed by an i:::lependent government agency. 

As regards the claim that the Bharat Sevak Samaj had been able 
to hring doun  the general level of rates, the Committee consider i t  
hardly necessary to make any observations after the Secretary. 
Planning Commission himself stated that 'it would be too much of a 
claim for the Bharat Sevak Samaj to sustain'. 

Amenities for L,ahour clairtied to be provided by B.S S. 

63. In the course of  evidence when the question of granting 
.amenities to labour was raised, the representative of the Planning 



Commission contended, that the Bharat Sevak Sarnaj spent more on 
the welfare of labour and they had tried to provide the Iabour with 
better accommodution, dispensary, vocational training, adult edu- 
cbtion classes, mandalies and things like that. In reply to a ques- 
tjon Secretary, Planning Commission stated that the Bharat Sevak 
Samaj were payin<, i'ur :iu, . leal labour, wages higher than those 
obtainable in t h ~ )  market a ,  any given time. It was not tnat the 
Bharat S w a k  Samaj would pay their wages higher than those paid 
by the contractors to same type of workers, but the difference was 
that the Bharat Sevak Samaj was working (in a big project likc 
Kosi or Nagarjuna Sagar) with local labour, which was not proficient 
In that kind of work. which would not have got the opportunity to 
ri: the work ant1 therefore add to thcir purchasing power. What the 
 har rat Sevak Samnj did was to give an opportunity to local labour 
:o take up the wnrk, train them by keeping them on the work and 
.?;so forego th(, profit which ivas a very important consideration for a 
crcntractor. 

With regard !o the fac~ l~ t ics  afforded to labour force a note has  
reen furnished tn the Committee (Appcndiccs 1'111 and XXXTV) 
cherein i t  haq been stated that in different projects amenities like 
ir:hting \:ini!l~:ic~.~, mcdical treatment, recreation and indoor hos- 

bl~!al. comnlunit~ centres etc., Lvere provided The Committee how- 
ever feel that in the absence of a permanent labour force, such facili- 
ties or amenities would he of a very limited duration. Besides the 
Committw arc not convinced that the Bharat Sevak Samaj were fore- 
going thcir profits (a\ discussed in para 55 of this Report). 

The S e c r e t a r ~ .  Planning Commission stated in evidence that in 
the Kosi Project where construction service of the Bharat Sevak 
Snmaj was started for the first time. the payments to labour went 
'.$her: th(. wages which were being paid to the actual workers were 
h1~:hc~r : ) I ; I ! ~  t h~ I V ; ~ ~ C S  paid by the contractors. Moreover. :he work 
~.;)tc?: n*hich i ! ~  t h e  t j~ .s t  \.t>;ir :lo\...ed a tendency to go up  very high, 
~ h o ~ v c d  a tcndcncY to come doiim in the subsequent years. The 
system of ~vork  was that  the people of specific villages took up work 
c.iosest t i )  their arcas of habitation and they came to work under the 
Cnit 1,endcrs. Since 95 pel- wnt ,  of the earnings were paid t o  the 
labour with n o  intermediary charges. the objective of pa::nit'l~t of 
I xmings t o  thr  workers was ensured. 

The Commitkc feel thttt it is difficult to accept the claim that 
95 per cent. of tlic earnings were paid to the labour with 110 inter- 
mcdiary supervision charges unless the complt~tc accounts of t h ~  
Rharat Scvak Samrrj arc available. 



The Committee desired to know if Bharat Sevak Samaj, N.B.C.C. 
and Hindustan Housing Factory, gave work to sub-contractors. Th<* 
Secretary, Ministry of Works and Housing stated that he would have 
to find it out, but usually these organisations did not give sub- 
coiltracts except that employment of labour was through lahour 
contractors. 

The Committee desired to be furnished with a note on thrb follow- 
ing points: 

(1) Did the Bharat Sevak Samaj employ d ~ l f c ~ e n t  agencies 
wlth regard to 45 contracts? (of which details have been 
furnished by the Ministrv to the Comrnl t t r~)  I ) ~ t a i l - ~  
may be furnished. 

(2) Details of the sub-cuntracts given b!- thc Bharat S e v ~ t k  
Samaj or organisations like the National Build~ng Con- 
struction Corporation or Hindustan Housing Factor\ 
nut of thc contrac!s allotted t o  thcm b!. i;oi.crnrncnl 
The inlormation i\  awaited. 

The Secretar!. Plann~ng Commiss~or~ stated r r i  ei71cicnct. t h ~ t  1 1 :  

arty place where the B S S  had donc major works thcg had left r 
cottage, a Panchzyat Instiiutinn a n d  school cbvlciou.cd by then: 

The Committee have been iurnishcd i i - l t h  a statement showing 
the welfare insritutions and their Iocations orgnnised by the B.S.S 
in places where they have done major works (Appendix XXXVIII) 
It is not clear from the statement whether the schools, collegc~s, rom- 
munitg halls etc.. were constructed entircly \\.it11 the monry ron- 
trihuted hg the B.S.S. They would, therefore. likv t o  hc g i t - c a r 1  fur-  
ther details about these wclfarc institutions showing brhcthcr thr en. 
tin, cost was borne by the B.S.S., whether m y  recurring g r ~ n t  ha\ 
been given to thcm or whether any endowment hns hren started i r r  
any particular case. 

Shutting out competztton b?i allotting contrnrts :o B.S.S 

64. The Committee refel red to  the letter No 2(6)/57-Pol~cy. datcd 
30th November, 1957, from the Ministry of Imiqatinn and Powcbr 
(Appendix XXIX), recommending to all State Governments [?rnnt 
of certain concessions and facilities to the Bharat Srcak Snmaj a\ 
early as 1957 and wanted to  know if the witness thought that with- 
out these concessions and facilities the B.S.S. would not be nblct t o  
compete favourably with other contractors. Thr? Secretary, Planninb: 
Commission stated 'I can only venture to express an opinion bccausr 
it is really for the B.S.S. to say as to whethw thcv can ';1lst3irj t \ l t >  

withdrawal of these facilities ' 



When the Committee inquired whether by granting all these con- 
cessions and facilities to a particular body, Government were really 
.hutting out other competitors from coming into the field, (as where 
I3.S.S. applied for a contract, others stood no chance of getting i t ) ,  
Ihc Secretary, Planning Commission stated that it was for the Corn- 
mittce to take a view on this but other purposes and the economic 
philosophy involved had also to be taken into consideration. He 
;tdded: "the fact  remains that  a fair amount of contribution to the 
c.ornmunity has been made by the B.S.S." In  the K o s  Project, it 
was stipulated that the project organisation would keep back about 
4 pcr cent. of their savings to be spent on works of local lvalue. The 
('nrnmittce pointed o u t  that since there were no accounts of the 
h d y ,  i t  was not possiblc to know how thc savings had been utillsed. 
The witness stntcd that with regard to  the construction ser\.ice, there 
:+.as an account for the year ending 31st July,  1963, but the!r did not 
know about the earlier years. Hc was, however, definitely of the 
view that i t  w:lq desirable to bring the B.S.S. under some sort of 
!inancia1 di,cipline, to make them prepare consolidated Accou~ts  
He further agreed when it was pointed ost  that in view of the fact 
:hat thc B.S.S. had the authority and pourer almost like Government 
organisations and got their finances from Government. but were not 
rlbligcd t o  prepare accounts and were not accountable to Parliament 
or anybody else, that financial discipline should be enforced on 
H.S.S. He however, pointed out that the public character of the in- 
sritution should be maintained and a certain amount of flexibility 
o f  actlon should be left with that body. As regards accountability. 
he ,.;t;ttcd that there was an indirect pukver already with Govern- 
ment who gave grants and loans and other facilities. If the B.S.S. 
did not play the game' Government would be 'entitled to withdraw 

? h e  facilitins'. The witness however. was in agreemmt wi?h tbc, view 
?ha! ~n the wider interest of public revenues. the procedure and the 
form wt.rch cquall?~ important for safe-guardm~ public revenue, and 
'tated 'Dlsclpllnt has got to bc enforced. whatever be the loss and 
whntr.\.l,r hv the consequences ' 

The Committee have in a suhsequcnt paragraph dealt with cases 
where. rontrnrts were awarded to the B.S.S. crcn though the rates 
qaoted hy them in some cnscs were higher than those quoted by other 
contractars. Therefore, thc Committee fcel  that thry would he justi- 
fied in holding the view that hccausc of all tht%e concessions and 
facilities grantcd to the B.S.S. whenever that orcanisation would be 
in the field, it would shut out competition which i s  not a healthy 
procedure to hr followcci in the cnw of award of Government con- 
tracts. In tart It  would defeat the very purpose for which the Bharat 



Sevak Samaj was encouraged to enter the field of construction, nanie- 
Ig to bring down the cost by providing competition. 

Sub-standard work of Bharat Sevak Sanzal. 

6j. The Committee asked whether it was the intention ti)nt silb- 
standard ivork executed by the Bharat Sevak Samaj should hc passed 
when the letter date<; 24th August, 1961, of Planning Commisss~(~n 
was ~ssued.  When the Secretary, Planning Commission stated tha( 
that was not at all the intention, his attention was drawn t o  t h ~  
following passage in para 7 of the letter:-- 

Tht. Secretary stated in reply that '.this would :at;#' : i t m  I I I ! ~ '  

somewhat delicate field." He added: " I t  was rcaliy m c m :  :ha: '.t8 
rigorous st:lndards which n.ere being impcwd ~n ttlr \i.o! i.:, don( .  ;:\, 
the Bhar,i.. Sevak Samaj might he relascd t o  sornt. c b s t t . r : l  

. - s ,  

I ..i 

Committee wanted to know if  Government D(5p;t;. :rnpost~,i I ISrj!. 

test on the Jvork done by Bhr'rat Sevak Samaj a!onc. Tilt. u.i:l?,.\;  

sh ted :  "that is where the delicacy comcJs 1 .  i ~ < . ~ ; t t i > c .  t;:: i ,  , , :  - 

plaint of the Bharat Sevak Samnj at least 111 thr. 1nltl;ii 5'l;rgr.s w-i 
that the Deptts., not being used to the kind of ivork executed bv 
co-operative agencies, did not look to i t  Xrery kindly I t  L v a  rcalls 
not that Ministries were applying a s t r i c td  standard 1 1 :  ihr. cast. ot 
Bharat Sevak Samaj but it referred to  certain shor1corn1ng.i and i * ~ .  
ficiencies in human relationships." Hc added that. 111 t h e  rasp I :  

B.S.S. one special problem was the "question of having i ( ,  measart* 
their works and to make on account payments at  very regular. i n t e ~  - 
vals, a fortnight or three weeks. If that was not don(& the. B.S S 
would run out of funds, the labour would not be paid and thcbr ia  
would be no more work, whereas when onr engages a u)ntractoi, i l l A  

has some resources of his own . . . Because there was no capital and 
passing of accounts and so on meant more burden for officers and l.1 

great deal of irritation which arises on account of work having t . 1  

be done according to a set time-table, which, if not conf'ornwd w i t h .  
will lead to protests." The contractors would listen to officials but 
here was 'Bharat Sevak Samaj which had access verv much bighill- 



up, and also i t  is a hard fact that  they did not have the resources 
So there will be this kind of complaint going to and fro.' That is 
why, the witness added, "at least in the initial stages the people in- 
charge of works did not look at the work by public Co-operation 
with a kindly eye." 

In a note furnished by the Ministry of Works and Housing [Ap- 
pendix V, Part v (iii)], it has been stated that out of 45 works awardttd 
24 works, 4 were completed except for  minor defects, two contract.: 
were cancelled and one was closed. The Committee have also bee: 
furnished with cop1c.s or  reports o f  inspection made ti, see i f  the 
works carried out by the Organisation were according to spec:- 
fications and standards (Appendis V.  Annexure 111). 

The Committce are surprised to find that quite a number of dc- 
fects have been pointed OLIL by the officers of the C.P.W.D. For i n -  
.stance, in t h e  case o f  t.i;c Samauh:  ,:: R n j  Ghn!, i t  111s hcen stated 
"what you are filling in earthen mounds  ia no earth but a type o: 
soil which contains a substa~:tial percentage of sand and a very litt!e 
percentage of clay", "consolidation done is not at all satisfactory and 
t h u  can be found also from casual look of the area". "It has beex 
noticed that filling uf earth it? mounds is going on in a haphazard 
manner without any reference to C.P.1V.D. specifications." In tne 
case of construction of workshop ~ h e d s  for trainixg-cum-workshop at 
Arab-ki-Sarai use of defective mortar was objected to and it iva. 
also pointed out that the progress of work was -,.pry hloiv. Tht. 
Conunittee need hardly emphasize that to award contracts on nego- 
tiated basis is itself not desirable and if on top of that the qualit? 
of work done is also below standard. i t  is desirable to consider the 
whole matter afresh. The Committee feel that the wording of the 
above passage in para 7 of the letter refcrted to is imprecise and it 
creates the impression as i f  it was meant that the substandard work3 
might be accepted. 

66. The Committee have found from the statement oi cases ex- 
amined by the  Chief Technical Examiner's Organisation (Appendix 
V, Annexure IT) that there wrre nine cases of defective works ( 0 :  

major and minor nature) out of 19 cases examined by the C.T.E 
The Committee fee1 that in construction works. defective or sub-staa- 
d a d  work should invariably be got rectified a t  the cost of the mtl- 

tractor and in addition suitable penalty imposed, wherever necessary 

The Committee would in these circumstances like the Planning 
Commission in consultation with the Ministry of Works and Housing 
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and  others concerned to review the question of various facilities that 
are given to Bharat Sevak Samaj in order to see how many of these 
should still be continued, keeping in view the fact that the construc- 
tion Service of the Bharat Sevak Samaj has now the experience of 
more than 7 years, and that i t  has been making profit in this activity. 
The in.;tructions contained ill the letter of the Planning Commission 
(No. l!)(iO)/Gl-Pub. dated 24th August, 1961) should be modified ar- 
cordingly. The Committee have no doubt that the various obser- 
vations and suggestions made by them in this Report will be borne 
in mind while making the necessary modifications. 

Non-inposition of penalties on BSS. 

67. Thc Committee wanted to know if any penalty had been im- 
posed on Bhara? Sevak Samaj for late completion of work or f o r  
defective work. The Secretary. Ministry of Works and Homing 
stated that in the case of multi-storeyed building on Rajendrn Pra2.;.nd 
Road remedial action had been taken within the tendered rate about 
belo\\ standard concrete. I n  the case of Gandhi Samadhi work 
penalty of Ri.  1.000 was l e ~ i e d  for bad work and Rs. 100 as token 
recoi.eq fo r  delay. Asked about imposing of penalties in the case of 
other contractors. the witness stated penalties were rccc~vercd only 
when they were sure that contractors were 3t f n l ~ l :  and hacl done 
something deliberately. 

"Wds an! penalty imposed on the Bhrtrat Sevak Samaj oi othel 
contr,ictors ior la tc  completion of works" Drt:iilk ma\  
be furnished " 

The lniormation is awaikd. It  has however been stated iri a notta 
[Appendix V, Part  V (6 )  1 tha! written apxxrnents were executed ior  
al l  the works awarded to the Bharat Scvak Samaj and that penalty 
clause was also incorporated It  has been stated however tha t  p n c -  
rally the penalty c1:ruse had not been invoked w ~ t h  a v r:v to pr ornot- 
ing the growth of the nrgan~sation 

The Committee do not appreciate this reasoning \Yithoat intok- 
ing the penalty clauw, the Committee feel, it is difficult to ensure the 
proper standard of work. It is, therefore, dcllirable that penalty 
clause should he applied for defective work in the race of thr contract\ 
given to the B.S.S. also as i t ]  the caw of any ofher contractor\. 

The Committee would like to invite attention in this connection to 
a list of works awarded to Bharat Sevak Samirj upto March l9G3 wh;rh 
were inspected by the Chief Technical Examiner's Organisation 



( ~ p p e n d i x  V, Annexuro IV) wherein i t  has been stated that out of 
19 cases examined, in 10 cases no defects were observed whereas in 
other 9 cases defects oE minor and major nature were found. The 
Committee are, therefore, unable to understand how penaltie5 of 
Rs. 100 and Rs. 1,000 could be considered adequate for late execution 
or defective execution of contracts respectivdy. As an  illustration of 
the late execution of work the Committee would like to refer to the 
statement of 43 works allotted to the Bharat Sevak S a a a j  by the 
Ministry of Works and Housing (Appendix V, tlnncxure I )  from 
i t  will  be observed that in most of the cases i t  took t h e  Bharat Sevak 
Samaj 2, 3 or 4 y e a n  to complete the work although the time allow- 
ed as per agreement was less than a year. Thi5 would indicate that 
undue conce\.iion ha4 been shown to t h e  Bharat Sevak Samaj in these 
cases and special relaxation of the terms of the agreement have also 
been made in their case. 

Acco~cnts of State Units of the B 3 . S  

68. When the Committee expressed surprise that in splte of all 
these things done fo r  the Samaj by Government, the Samaj was not 
furnish~ng the accounts asked for. the Secretary, Planning Comms- 
sion stated that Bharat Sevak Samaj were functioning through a 
Central Organisat~on, the State Units and the Dlstrict Units. In each 
State. Bharat Sevak Samaj had an office and an organ!sation. The 
Bharat Sevak Samaj had opened branches in 250 Districts. I t  was 
conccivc-d from the very beginning that the State Units would func- 
tion independently in their sphere and the State Governments would 
look into their accounts ~vhile releas~ng certain grants. loans, work 
advances, assistance for Lok Karya Kshetras and other activi'ies. 
He adclcd that the "reason why the State Umts mere not qiven legally 
a separate cntlty but funct~onnlly n separate pntlty Jvas that in this 
manner it was felt that a larger enthusiasm will be aroused." He 
s t a t ~ d  further with regard to the accounts that the "States had a 
system of having Chartered i\ccountnnts lookinc into their accounts; 
but we would also like the State Accountants General to come into 
the ~ i c t u r e ,  if they can While here we arrange a specin1 2udit of 
the Central Accounts, n-c would be quite happy if this kind of res- 
ponsibility could be taken over by the State Accountants CkneraI 
also." 

The Committee wouId like Government to examine the wgg-tion 
of the Secretnry, Planning Commission, to associate the State 
Accountants General with the auditing of the Accounts of the State 
units of the B.S.S.. in consultation with the Minis* of Finance and 
C. & A. G. and take suitable action. 
1 (Aii) LS-8. 



45 Items of contracts given to  Bharat Sevak Samaj by Ministry of 
Wwks and Housing 

69. I n  connection with the audit para the Committee referred to a 
statement of the works (Appendix V, Annexure I) allotted to Bharat 
Sevak Samaj, as furnished by the Ministry of Works and Housing 
and pointed out that 38 out of these 45 works were allotted by nego- 
tiation. The Secretary, Ministry of Works and Housing stated that  
out of 45 works, 19 were on the basis of ab initio negotiations with 
Bharat Sevak Samaj. 13 were negotiated with the Bharat Sevak 
Samaj after call of tenders but no tenders were received. 6 were 
negotiated with the Bharat Sevak Samaj after call of tenders. In t h e  
first case the Bharat Sevak Sanlaj had not quoted. In the second 
case they had quoted. 7 were on the basis of tenders. 

The Committee then referred to the statenlent showing action 
taken on the earlier recommendations of PAC by the Ministry of 
Health and pointed out that in respect of item(5) (Development of 
land near Jhilrnila Tahirpur) for a residential colony-SW. Storm 
Water Drain and culverts. etc.) tenders were twice invited and BSS 
quoted 29.8v;, above the estimated rates in the second call whereas 
another contractor had quoted 25:8''; above the est~mated rates. 
Subsequently BSS agreed to reduce the rate to 25CT; above the esti- 
mated rates, their rates were considered reasonable and the work al- 
lotted to them. The Committee pointed out further that in respect 
of item (4)-(Construction of Road running plarallel to the Cantt. 
Railway line) though one party quoted Rs. 34 per 100 cft., the work 
was given to BSS at Rs. 35.54 per 100 cft. which was subsequently 
increased to Rs. 38.53 per 100 cft. and wanted to know whether it 
was the usual practice. The representative of Ministry of Works rind 
Housing (Additional Chief Engineer) replied in the negative. The 
witness stated in reply to a question that these contracts wcw award- 
ed at more or less market rates and he did not think there was any 
benefit to the exchequer. 

Asked about the reasons for giving contracts to the Bharat Sevak 
Samaj at rates which were higher by as much as 78.9''1,, than the esti- 
mated rates in some cases detailed in the statement furnished by the  
Ministry of Works and Housing, (Appendix V)  the Secretary, Mini- 
stry of Works and Housing stated that the estimated rates were fram- 
ed by C.P.W.D. Engineers on the basis of schedule of rates which 
became out of date at the time of going out to tender. as in the mean- 
while prices and costs had gone up. Therefore when the tenders 
came in, they were higher than the amount estimated by the engineer. 
All the works were estimated on the schedule of rates framed in 1955- 



The Committee then referred to three cases of work given to 
Bharat Sevak Samaj without calling for tenders, a t  38% above the 
estimated rate and as the Bharat Sevak Samaj could not complete the  
work, subsequently i.t was given to others after a call of tenders a t  
32.47L, 35YO and 27.11'70 above the estimated cost. The representa- 
tive of Ministry of Works and Hous~ng stated that in all these works, 
road work had to be done in village Naraina near Delhi. A hillock 
was to be levelled up to a certain level for recreational purposes. 
So Bharat Sevak Samaj was asked if they could do the work of cut- 
ting down the hill simultaneously and use that stone for doing the 
road works. That is why work was given to them at 38';; above the 
estimated cost. This case was considered by the Advisory Committee 
of the Chief Commissioner and was then examined by the Works 
Advisory Board. The work was given to Bharat Sevak Samaj not as 
a favour or concession but as it was thought that without the cost 
of levelling of the hill area this work could be got done. After the 
Bharat Sevak Sarnaj startcd :he work. it was found that the quantity 
of hard stone which could be used for r oyd  work was much less than 
anticipated and hence at the instance o f  !he Bharat Sevak Snmaj 
two of these contracts were rancelled The work given to somebody 
else was completed at lower rates than awarded to Bharat Sevak 
Samaj. The hillock remained where it was. The contract for re- 
moval of the hillock was incidental. 

In  this connection the Secretary. Ministry of Works and Housing 
read out the following note: 

"Administrative appro17al and expenditure sanctlon for the 
work, development of 161-6 acres of land to the east of 
R ~ n g  Road, to the north of Kars~nn villaqe for a residen- 
tial colony have been accorded, vide S ~ c r e t a r y  (LGG) 
Delhi Administrailon, Dclhi* letter No. dated the 18th 
April, 1962 for Rs 67.07.0001- Against !his sanction an 
es tmate  amounting to Rs. 5.23.400 via% technicallv sanc- 
tioned for roads and paths in order that the hillock in 
Naraina area be levelled to suitable levels for use as 
recreation arca. It was decided bv the Chief Commis- 
sioner that Bharat Sevak Samaj may be civen permission 
for quarrying in this area. In order that we may not 
have to b r ~ n g  soling stone and metal from long distances, 
it was decided that B.S.S. will supply us so ling stonc and 
metal for the  areas being developed by us in the neigh- 
bourhood. In the first phase of road works the estimated 
cost for supplying soling stone and metal is Rs. 1.58.134. 



The B.S.S. were  asked to quote their rates for this work 
on the basis of use of stone from the quarries of the 
Narainn Vlllage. They are  wJ l ing  to execute the work 
a t  40' b above thc e J tma ted  cost. A copy of the letter 
dated 6-12-1962 recelvcd from the  B S.S. In th15 conncc- 
lion is enclosed. We h a ~ e  received tendels for complete 
road works in the ncighbourhood of 30(';, above the 
c\tiniated cost. 'I"lklny into  c ~ n s ! d c r a t ~ o n  the prcscnt 
rates of labour and material, a rate  of 35('. a h v c  would 
13;1~.e b w n  reasorlable The rate  at 40'';, abovc quotcd by 
them is sl.ghtly higher. .qb t hc  I3 S S is c.ne of the pro- 
minent r.oluntary orgr~nisations and nz; ~t 1s Ihil  p h c y  of 
Government to encourapc them ihcy m-iy br given t h e  
ivurk a t   he rate  quoted by them This w a s  placed be- 
fore the  Works Advisory Board and lt wa.; the decision 
of the Baard." 

The witness also read out the letter tinted 6-12-1962 from Chninnan 
of Bharat Sevak Samaj. Delhi Branch which Xvas 3.: follows: 

"We have studled your S I T  for t h ~ s  job We pl-opose to do 
these works a t  40 per cent above the s c h ~ d u l t d  rate; o f  
the CPWD prowled  the Narayana hill 1s open for us  for 
quarry. We will require 25 pvr cent of thc  total  cstimat- 
ed amcunt 4s advance and the Bharat Sevak Samaj  is 
e scn~p tcd  from pa\.mcnt of earnmt nmney" 

The Committee find from the statement showing 4.i items of work 
awarded to the Rharat Sevak Samaj (Appendix 1') that only 
items 4. 25. 37. 38. 40. 44 and 45 were on the hnsis of tcndcrs. (The 
Committee wcre howCwr infornled in evidcnce that there was a mis- 
take in the statement supplied a\ item 35 was also on the hasis of the 
tenders). I t  also appears from the note furnished by the Ministry of 
Health showing action taken on the recommendatio~ of the P.A.C. 
(Appendix XXX\?) that contracts were given to the Rharnt Sevak 
Samaj even though their rates were not lowrst or their rates were 
higher than the estimated rates or rates quoted by other contractors. 
Therefore the Committee find that it is clcorlg rstahlished that- 

(i) most of the contracts awarded to the Rharnt Sevuk Samaj 
were on negotiated basis. (8 out of 45 contracts wcre on 
tender basis). 

(ii) in some of the caws at least. when the Rharat Srvak %ma) 
failed to do the work the other contractors did thc same 
work at cheaper rate. 



(iii) in other cases when tenders were invited, the contracts 
were &en to the Bharat Sevak Siunaj even though their 
rates were not lowest ( the  lowest tenderer was not  
awarded the rontract). Bharat Sevak Samaj were given 
the contract at a price higher than the lowest quotations. 

In  view of these facts the Committee do not appreciate the justifi- 
cation for awarding contracts to the Bharat Sevak Samaj mostly on  
negotiated basis, which i\ not a normal or  usual practice. Nor do 
these facts show that the Exchequer benefited in any way by the 
award of these contracts to the ~ h a r a t ' S e v a k  Samaj. The Committee 
a r e  constrained to observe that in all these cases the sanctity of the  
tender system has been violated. Even if an immediate advantage 
occurs by such violation, it tends to defeat the long term objective. 

70. With regard to the contrnct for road work in the village Xaraina 
near Delhi. the Conimittcbe are intrigued to find that the case is not 
such as i t  has been made out to he. I t  ha5 been argued that the work 
was given to the Bharat Sevak Samaj not as a favour or concession 
but as i t  was thought that without the cost of levelling of the hill 
area this work could be got done. The Committee find however that 
thc acceptanre of the work hg the Rharat Sevak Samaj was condi- 
tional in that they stated in their letter dated the 6th December, 1962 
that they proposed to do the work a t  40r; above the scheduled ratec 
of the C.P.W.D. "provided the Sarayana hill is open for us for 
quarry." The Bharat Sevak Snmaj actually wanted to gain an  advan- 
tage thcrehp as they would not be required to bring the stone for road 
building from a distance. Rut when this hope wa\ not realised as the 
stone from the hillock was found to be too soft, the Bharnt Scvak 
S ~ m a j  got the contracts cancelled. Later on the same work was done 
by  others a t  cheaper rates. This concession of getting the stone from 
nearby hillock was not extended to any other contractor and in \pite 
of tliese thc Bharat SevRk Sanlaj quoted rate\ which \\-err higher. 
The Contnlittcc car1 find no ju\tification for the special trentnicnt f o  
Rl~urat  Scvnk Sanlaj. Thc Conunittee would like thi5 m:\:!tBr to he 
in\t\tigatcd and responsibility fixed. 

Thc C ~ m m i t t ~  a l w  find from a note rend out by the Secretary 
Mini\trv of FYorks and Iiowing t1i:lt i t  did not hear out or justifv thtB 
claim or reasons Rdvrlnced hv thc St*crrtnry of the Mini.;trv in nwnrd 
ing this c o n t r ~ r t  to Bharnt Sevak S ~ m o j .  

71 AF rc!var*ds the prc~,t.i-t ivn..k of r r - c t r t i n . 1 3 n ~  nn 1 rr7nrci " ' t ' ~ c  
NnjnfSnrh Jhcel referred tn in the audit p?r1 i t  ' ~ 3 .  b:"" 
thr. note (Appendix V, Par: V\ tha t  a t  the time , ! r .~ ' \ ' i~ ' " . '  1 -  '!"' -''h''!n 

i n  Rlnrch, 1963 it n.:lr rons'dcrcd ncbc.:.:>:;.\ '. L ' ~ ' ' " ' ~ : ' ' '  :' i' 

work 3s flood control mcacurr Tender: wc!.(' ?!'t ' ' '"17-~ 



invited for the entire project. The single tender of Bharat Sevak 
Samaj a t  41.2801, above the estimated cost was received. This was 
accepted by the Work Advisory Board. 

The Committee would like to know if the work which was consi- 
dered necessary to be completed quickly has actually been completed 
since. If not, they would like to know the present position. 

72. The Committee had desired to be furnished with the following 
information in respect of para 65 of the Audit Report. 

Para 65(i) of Audit Report 

(1) In October, 1962 the Department rescmded the agreements 
for the six sections. Even at this stage, dld rhe Department enquire 
into the  capacity of the Samaj for taking up the  work and enforce 
penalty e . g .  by recovery of the extra cost of the portion executed 
departmentally? 

Para G ( i i )  of Audit Report 

Is the increase in rates justified in this case considering that the 
truck-load rate had been converted into rates per hundred c.f.t. on the  
basis of actual observations of 14 truck-loads? Would it not be a 
case of under-loading of trucks to justify the claim for hi-her rates? 

(3) I t  has since been ascertained that upward revision of rates 
were allowed in three other contracts also at Rewari, Rampura village 
and Cantonment. In respect of all these wyorks, sales-tax was also 
allowed in addition although it was not provided at the time of the 
award of the contract. 

What was the justification for allowing sales tax in addition? 

(4) It appears from the findings of the  Chief Technical Exami- 
ner. (Annexwe IV to Appendix V) that in as many as 9 cases (out 
of 19) a large number of defects, in some cases major defects, had 
been found. 

(a) How were such works passed by the C.P.W.D. Engineers? 

(b) Were the Engineers of Central or State P.W.D. in charge 
of these works on behalf of the Bharat Sevak Samaj? 

The Committee regret that the information on the above points 
is still awaited. 



Projected Programme of B.S.S. Construction Service During 4th 
Plan 

73. The total magnitude of the  work done by the Bharat Sevak 
Samaj construction service upto the end of the Second Plan was 
stated to be of the  order of Rs. 2.5 crores. The progressive increase 
in the proposed turnover during the  Third and Fourth Plan of the  
Construction Service of the Voluntary Organisations is stated to be 
as under: 

Year  Rupees in crores 

1961-62 . . . . 2.5 (Actual) 
1962-63 . . . . 3.5 (Actual) 
1963-64 . . . . 5.5 (Estimation) 
1964-65 . . 7.5 (Estimation) 
1965-66 . , . . 10.0 (Estimqt.  n) 

Total 29 ' i  ,:r<,res 

1966-67 . . 12 
1967-68 . . . . 15 
1968-69 . . . . 18 
1969-70 . . . 21 
1970-7 1 . . . .  24 

Total 90 crorcs 

The total 1argc.t for t he  Fourth Plan fur the construct~on service 
,,f the Rharat S(>vnk Samaj was approvcd as Rs 90 crores at the  
meeting of the "Wo:klng Group on Construction Senice  of Volunt- 
a ry  0rganisa:i~w and Labour Contract and Construct~on Co-opera- 
t lves" held on 2-3-64 (Appendis XXVIII)  . The group recommended 
the grant of ,I long term loan of Rs  100  crores for the Fourth Plan 
t o  the Constsuction S e r v ~ c c  

The Group also rwo::lmendcd that the targets t o  be achieved 
by the Rural Constsu;tion Scrvicc should be fixed at Rs. 1 more for 
the  Third Plan and Rs. 16 crorcs for the Fourth Plan. For cons- 
truction work in the border areas the Third Plan target recommend- 
ed was Rs 0.5 crares and the target for the Fourth Plan fixed at 
Rs. 5 crores. 

The  Committee referred to the expected turnover of the cons- 
truction service during thc Fourth Plan as  given at page 32 of 
Agenda Pnprrs (Appendis XXXLX) of Meeting of the Working 
t;roup on Constn~ction S.;ert.~cc of Voluntary Organisations i;nd 



Labour Contract and Construction Co-operatives ' (March 2, 1064) '. 
I t  has been stated therein: 

"The turnover of the Construction Service by the end of Third 
Plan has been estimated as of Ihe order of Rs. 10 crores per annum. 
This 1s expected to increase to about Rs. 25 crores per annum by the 
end of the Fourth Plan. To achieve this target the cost of the works 
in hand would be about R;. 75 crores. The amount requirrd by 
way of long-time capital will be about 116th of the cost of the works 
i .e. about Rs. 12 crores." 

The Committee desired to know what type of set-up for the 
Samaj was envisaged in view of the fact that now neither the Gov- 
ernment nor Parliament, nor the Auditor-General had any control 
over them and the Samaj was not also obliged to file consolidated 
accounts. Secretary, Planning Commission stated: 'it will not be 
possible really to extent help of the order which had been indicated.' 
There would have to be applications for loans related to specific use 
during the period to come. He added 'in fact, we have at present 
a request from the Chief Engineer of the Construction Services i o r  
a loan which has been pending ~ ' i t h  us for some months i ~ n d  PO 
loan had been given to  :he Central Bharat Sevak Samaj during the  
last two years and recnveri~s of the loans already givtw \?'ere bc'ing 
effected.' Hc assured the Committee that 'an effort ~ 1 1 1  bc made 
to scrutinise quite s!rictly the  facilities by way of Inan w!!ich :hcs 
require.' As regards other facilities indicated in the  Plrinning Com- 
mission's letter dated 24th A u ~ u s t .  1961, he stated 'I dnrc say t h a t  
these will need to be looked into ,?gain and we will consictrr what- 
ever suggestions we receive from this Committee.' 



Ix 
GRANT OE' EXEMPTION FROM PAYMENT OF INCOME-TAX 

TO BIIARAT SEVAK SAMAJ 
74. The Committee desired to know from the  representative of 

the Central Board of Ilirect Taxes (Ministry of Finance) whether 
Bharat Sevak Samaj had been exempted from payment of income- 
tax etc. and if so, on what basis this decision was taken, particul- 
arly when the  Bharat Sevak Samaj did not prepare consolidated 
audited annual accounts. The representative of the Ministry of 
Finance stated that the Bharat Sevak Samaj had been declared as 
not liable to tax under Income Tax Act as i t  was found that it ful- 
filled the conditions prescribed by Section 4 (3 )  ( i )  of Income Tax 
Act, 19'22 corresponding to Section 11 of the  Act of 1961. It was 
further stated that on a scrutiny of the  constitution of the Bharat 
Sevak Samaj it was found that its objectives were wholly charit- 
able and were of a public nature. The witness added that on 3rd 
March, 1953, a notificat~on was issued under Section 15-B of the 
Income Tax Act, 1922 stating that donations to this particular insti- 
tution would be exempt from tas .  That Lvas the first occasion. 
The whole matter was again reviewed in 1964. 



T h e  representative of Ministry of Finance stated that if there was 
a declaration of trust by a Society, then the property of the society 
is held under trust for public charitable purposes. Definition of 
"Trust" for the purpose of Sections 11 and 12 of the Income Tax 
Act 1961 had been given in explanation (1) to Section 13, where it 
has been mentioned that "Trust" includes any other legal obligation. 
The witness added that in the present case "the legal obligation 
arises by virtue of the fact that the society has been constituted 
with specific objects which state that the income or the receipts of 
the society shall be spent only in this particular manner." The 
Constitution of the society had been examined and opinion of the 
Law Ministry was also obtained. The advice was that there was a 
legal obligation to spend the receipts wholly for public charitable 
purposes. 

The Committee then pointed out that the constitution, objec- 
tives, functions and structure of the Bharat Sevak Sarnaj Construc- 
tion Service as given in Appendix 4 of the Pamphlet "Central Bha- 
rat Sevak Samaj (Construction Service), October, 1962," were dif- 
ferent from that of the Bharat Sevak Samaj itself. 

The witness stated that their view was "the Bharat Sevak Samaj 
is exempt from tax; the B h ~ r a t  Sevak Samaj Construction servlce 
is also exempt from Tax." They had treated it as a part and parcel 
of the Bharat Sevak Samaj. It  had not been registered as a sepa- 
rate society under the Societies Registration Act of 1860. The Bha- 
rat Sevak Samaj had several avenues of services. This was cons- 
truction service which had been sponsored by the BSS for the 
furtherance of its objectives. He added: "as far as we are aware. 
the society are doing only this construction service and jn regard to 
this we examined specifically whether in view of the fact that a 
business was being carried on by the society we can still continue 
the exemption.' 

Giving further details of the review made in 1964, the witness 
stated that under a rule if any organisation wanted a contract or a 
patronage of Government they had to apply for a tax clearance cer- 
tificate. Bharat Sevak Samaj was obviously getting contract from 
the Government Organisations, so they had to approach Government 
for this purpose and in that connection they gave the total receipts 
and the total expenditure and various objectives which included also 
the receipts from the construction service of the Samaj. The 
Planning Commission also made a written request in October, 1962 
to the Central Board of Revenue regarding grant of exemption to 
Bharat Sevak Samaj from payment of income tax on the savings 
accruing to it from the activities of its Construction Service. 



The witness urged that the question had to be examined not so 
much from the point of view of accounts, as from the point of view 
of the constitution of the society. If the constitution of the  society 
said that the income of the society was under a legal obligation, 
wholly for a public charitable purpose, the society was exempt 
from tax. As for the accounts of charitable societies, once in  three 
or four years it was verified if any amount had been spent for non- 
charitable purpose because such amount was liable to tax. In  the  
case of the Bharat Sevak Samaj the CBR wrote to  them in August, 
1964 Government intimated to the  Samaj that the society was 
exempt from tax even in respect of its income from Construction 
Service. Then the Income Tax Officer wrote in September, 1964 
to the General Manager, BSS, ~equest ing him to produce the  memo- 
randum and articles of association of the B.S.S. and the CentraI 
Construction Service along with the accountsfor 1962-63. 

I n  reply to a question, the witness admitted that till today, they 
had not examined the books of account, but had examined only the  
statement of receipt and expenditure. The B.S.S. had not yet sub- 
mitted their accounts which had been called for by the Income Tax 
0ffictx.r. 

Asked if it was not a fact that the  CBR did not grant exemption 
unless they were satisfied first about the articles of association and 
memorandum of the Society, and then about the accounts the wit- 
ness replied that the Central Board of Direct Taxes need not issue 
a certificate of exenlption at all to a society or a trust; it was exempt 
if it fulfilled the requisite conditions. The primary document to be 
examined was the document which brought the society into exist- 
ence. The Memorandum and articles of association were obtained 
from the Bharat Sevak Samaj and examined by the Central Board 
of Direct Taxes. They consulted the Law Ministry and took their 
opinion also. 

In this connection the Comnlittee has been furnished with the 
following: 

(i) A note indicating whether the Accounts of the  Bharat 
Sevak Samaj were ever called for by the Income Tax Om- 
cers concerned and whether any notice was issued to that  
body for submission of the  statement of Accounts by that  
body and whether the  question of grant of exemption of 
the  business activity from income tax was examined by 
the  Income Tax Officer. (Appendix S L ) .  



(ii) Copy of the letter addressed by the Planning Commission 
to the Central Board of RevenuejCentral Board of Direct 
Taxes regarding grant of exemption from income-tax to 
the Bharat Sevak Samaj together with its enclosures. 
(Appendix XLI) . 

(iii) Copies of the opinion given by Counsel for B.S.S. regard- 
ing grant of exemption of income-tax to the Bharat Sevak 
Samaj and of the  legal opinion given by the Ministry of 
Law on the same matter. (Appendix XLII and XLIII). 

In the note submitted to the Committee, the Ministry have stated 
that in October, 1952 the Bharat Sevak Samaj had approached the 
Central Board of Revenue for issue of a notification under section 
15-B of the Income Tax Act 1922 so that donations made to it were 
exempted from tax in t$e hands of the donors. Accordingly, such a 
notification was issued in March, 1953. I t  has been stat.ed that as i t  
was implicit by the issue of a notification that the institution was 
a charitable institution under section 4(3) (i) of the Income Tax 
Act, 1922, there was no occasion for the Income Tax Officer to make 
any assessment on the Bharat Sevak Samaj under the provisions of 
the old Income Tax Act, 1922. It was further stated that in 1962, 
after the new Income Tax Act, 1961 came into force, a reference 
was made to the Board by the Bharat Sevak Samaj and the Plan- 
ning Commission to declare that the income of the Samaj including 
the  surplus arising from the Construction Service would be exempt 
from t a i  under section 11 of the new Act. The reason for asking 
for this declaration was stated to be that when the Bharat S w a k  
Samaj applied for construction contracts after they had started a 
wing called the Bharat Sevak Samaj Construction Service, the 
various departments of the Government insisted on production of 
Income Tax clearence certificates before awarding the contract.. Al 
the instance of the Board, the Commissioner of Income Tax asked 
the Bharat Smak Samaj to send statements of its accounts. Thc 
Samaj furnished in July, 1963 for the year ended 31-3-62 Riwipts 
and Payments Statement of the Central Bharat Sevak S a r n a j  (for 
the loansj & conc.olidated Profit & Loss account & balancr sheet of' 
BSS Central Con;truction Service in respect of vcrtain works. As 
these accounts did not appear to give a comple t~  ~)ictu.rc, the Board 
obtained from the BSS a consolidated statement of all its recejpts 
and payments for thf. yc:lrs 1957-58 to 1963-63. The audilcd accounts 
were no! made avai labl~ because it was stated that they had not 
v(.+ ~. + L:,;.!: compiled. On the basis of these consolidated statcmcnts i t  
v;a:; s:;i:i,rl t:'i:di t!?c Cc:~:r:il 'ihartl of Direct Taxes was broadly 



satisfied that the expenses incurred generally were for objects of 
general and public utility. After consulting the L a w  Mmistry, !he 
Board took the view that the surplus arising from the Construction 
Service would be exempt from tax under the Income Tax Act, 1961 
also subject to the rcstrictlons imposed under sectlon 11 of the 
Act. The Commissioner was informed accordingly In Auqust. 1964. 
Thereafter, the Cornmissloner wrote to the  Bharat Sevak Samaj in 
Scptembes, 1964 enclosrng an  exemption cerh5cate undcr Section 
11 of the Act of 1961 and callins for the  accvu-ltj of the Samaj. 
These accounts have not ?.et been produced. 

On an  esamination of the various materials placed before the 
Committee relating to the exemption from tax granted in respwt 
of the profits from contracts executed by the Bharat Sevak Samaj, 
the  Committee cannot escape the feeling that  the fact that the Bharat 
Sevak Samaj was engaged in a commercial activity on a large scale 
was  first lost sight of by the Income Tax Department for more than 
seven ycars and that when the Planning Commiwion was obliged to 
approach the Ministry of Finance for issue of tax clearance certifi- 
cates on the basis that no tax was payable by the Samaj or any of its 
agencies, the Ministry had displayed an undue anxiety to declare the 
Samaj as a charitable institution without calling for and looking inte 
the account books of the Samaj and even without examining pro- 
perly and adequately the legal implications of the provisions relating 
to the charitable inctitutions in the Income-tax. .\ct. 1961. The re- 
ference made to the Ministry of Law in 1964 was more full of as- 
sumption$ than a clear examination of the true facts and the Law 
Ministry gunrdcdly g a w  the opinion that on the facts stated by the 
Ministry of Finance, the view could bc supported that the Bharat 
Sevak Samaj was a charitable institution. 

7 5 .  As far  3s it has  been possible i'or the Comrxit:ee t o  gather 
t he  mater;:,!~ rile f:\cts appear to be as follo\~s:- 

The Bliarat Scvak Samaj was formed on 13th Au_gwt, I952 
with certuin objects, principles and functions and was 
registered as a $ociety u n d r  the Societies Rcglstration 
Act (XXI of 1860) on 17'h December, 1952. Irnmedia!ely 
on its formation the Bharat Sevak Samaj desired to scek 
donations and for that purpose it approached !he Ccntral 
Board of Revenue in O c t o b ~ r ,  1952 for issue of a certifi- 
cate stating that any person making a donation to the 
Bharat Sevak S a n ~ a j  would get a rebate of tax on such 
donations under section 15-B of the Income-bax Act. 1922. 



The following decision was recorded in the  Ministry: 

"The Samaj is undoubtedly an organisation for general public 
utility and to the extent funds are collected for the non- 
local activities of the  Samaj they would come within the 
scope of section 15-B as at present applied. Befose, how- 
ever, orders can issue, we should have an assurance that 
accounts are maintained separately for the local and 
larger activities of the Samaj and that funds which get 
the benefit of section 15-B are applied for latter purpose 
only.'' 

Presunmbly such an assurance was obtained and the requisite 
letter was issued on 3rd March, 1953 authorising the relief men- 
tioned in section 15-B in the case of persons making donations to 
the Baharat Sevak Samaj. The issue of this letter only means that 
the Board 'were satisfied on general principles tkpt the activities 
of the Bharat Sevak Samaj were generally in accordance with the 
conditions of section 4 ( 3 )  ( i )  ol iht Incomc-tns Act. 1922 so that 
any donation made to it would get the relief under section 15-B of 
the Income-tax Act. This order by itself. however, did not nbsolve 
the I.T.O. concerned from the responsibility cast upon him to call 
for the accounts of the Samaj and examine thcm properly to  satis- 
fy  himself that the conditions Inid down in section 4 (3 )  ( i )  were. 
in fact, satisfied in respect of each assessment year. In any msc, 
at the time these orders under section 15-B were issued the Bharat 
Sevak Samaj had not started the Construction Services and its 
income consisted mostly, according to the information given to the 
Committee, of Government grunts and donations. Having r c p r d  to 
these facts, the explanation offered in the note submi t td  hy  the 
Ministry that in view of the issue of the notification under section 
15-B of the Income-tax Act there was no occasion for the Income- 
tax Department to make any assessment on the Bharat Sevak Sanmj 
under- the old Act. is not acceptable. I t  was only in January, 1955 
that the Bharat Sevak Samaj entered a new field of actiifity, name- 
ly, taking up contracts of construclion works. Init ial ly,  thescl con- 
tracts were executed by the Samaj itself, but la1c.r on. owing to  
the  expanding volume of such activities a separate agency called 
the Blicirat Sevak Samaj Central Construction Service, with a de- 
fined constitution was set up in 1958 for handling these cons:1.uction 
works. The Constitution of this Construction Service sets out n 
separate set of objectives, functions and a separate set of provisions 
relating to its structure, administration and funds. This Construc- 
tion Service is to be administered by a Central Advisory Committee 
and n Central Managing Committee consisting of persons appoin- 
ted by the President and the Administrative Committee of t h e  



Bharat Sevak Sarnaj. The earnings arising from the construction 
works, under t h e  constitution, are t o  be placed in  a general fund 
after making provisions for various reserves. This genewl fund is 
at the disposal of the Administrative Committee of the Bharat 
Sevak Samaj. The allocations for reserves are as follows. 

(i) 25% to be set out as an All India Reserve; 

(ii) 25Y1 to be retained for acquiring equipment and use as 
working capital by the  Central Service or the Pradesh 
Branches; 

(iii) 25';; to be made available for the activities of Centml 
Organisation of the Bharat Sevak Samaj; and 

(iv) 25:; to be made available for the activities of the  Pra- 
desh branches and the benefit of the local community. 

The question that has troubled the Committee a good deal in the 
course of discussions was whether the Construction Service has no 
separate existence and is merely a convenient name to designate that 
part of the activity of the Bliarat Sevak Saniaj relating to construc- 
tion works. The witness appearing before the Committee were not 
e i t o  clear on this point though it is of vital importance for purposes 
of determining the question of exemption. 

In the note submitted to the Committee by the Ministry, :he 
Construction Service is referred to as a "wing of'' the Bharat Sevak 
Sarnaj. In a letter addressed by the Planning Commission to the  
Miniatry of Finance on 24th October, 1962. (Appendis XLI) 
i t  is stated that the Samaj "in furtherance of its c,t)jecti\.es consti- 
tuted the  Bhatnt Sevak Sarnaj Construction Seri.ice and  laid down 
regulations to  govern the working of the Const wctiaon Service." In 
a letter addressed by the Income-tax Ad\.iser i:f :hc Bhnrat Sevak 
Samaj on 27th Decembcs, 1963 to the Commissioner of Income-tas 
(Appendix XLIV) i t  was claimed that the Construction Service 
is not a branch or a s e ~ u r a t c  entity by itself but is merely one of 
the  activities of the Bharat Sevak Samaj. 

To top it all the hlIinistry of Finance in its note to the Law Minis- 
try (Appendix XLIII) ,  have stated that the Construction Service 
is a property held under trust by the Bhalut Sevak Samaj for 
charitable purposes. The Committee are unable to find any mate- 
rial to support this assumption, nor has the Conunittee been assis- 
ted in the couse of the evidence given by the Ministry's officials in 
finding out the true natalre of this Construction Service. 



However, examining the issue from each of these two positions, 
.the Committee are of the view that the legality of exempting the pro- 
fits from construction works under the Income-tax Act 1961 is open 
to doubt. If the Construction Service is merely a part of the activi- 
ties of the Bharat Sevak Samaj pursuant to its objectives, the Samaj 
will not be eligible for the exemption provided under section 11 of 
the Income-tax Act 1961 because of the altered definition of "charit- 
able purpose" in the new Act. Under the new Act. it is not every 
object of general public utility which will be regarded os a charitable 
purpose but only those objects which do not involve the carrying on 
of an activity for profit. [See S. 2(15)]. 

In the opinion given by the Counsel for the Bharat Sevak Samaj 
(Appendix XLII) it is stated that this qualification in  the new 
Act, did not in any way alter the meaning and content of the defini- 
tion and merely expressed \vhat was implicit in the definition under 
the old Act. This vienr does not appear to the Committee to have 
been based on a correct appraisal of the intention of the Parliament. 

When this definition w-as enacted, Parliament did not mean to 
bring out what was implicit previously but definitely intended to  
restrict the scope of the charitable purposes only to those objects 
which did not inlrolve any activity for profit. This is clear from the 
following extract of the speech of the Finance Minister while pilot- 
ing the Income-tax Bill in the Rajya Sabha on 4th September, 1961: 

"I shall now turn to another objection which has been raised 
questioning the necessity, in order to carry out Govern- 
ment's intention of a d d ~ n g  the words "not involving the 
carrying on of anv activity for profit" in clause %(15).  
The definitim of charitable purpose in section 4(3)  ( I )  

of the existing Act was originally based on the df~finition 
given by Lord IIacnaghten in what is kncjwn as the 
Pemsel case. He defined 'charitable purpose' as relief 
of poverty. advancement of educatinn. advnnrement not 
falling under any of the preceding heads. Ha: the Indian 
definition was w ~ d e r  in that the words ':he advance- 
ment of any other object of general public utility' took 
the place of the words 'other purposes beneficial to the 
community' used by Lord Macnaghten. The effect of 
these was that trusts which were not in essence charit- 
able and would have been excluded from the purvlew of 
charitable objects in England were allowed to he con- 
sidered as objects of general public utility in India. The 
process of widening the scope of charitable p u r p s e  was 
aided by another doctrine evolved by the courts that it 



is not a necessary element in a charitable purpose that 
it should provide something for nothing or less than its 
cost or for less than the ordinary price, that is, the 
charitable element is not essential for a charitable pur- 
pose. Thus, running a newspaper itself was claimed to 
be a charitable object of general public utility even 
though a newspaper charged its readers and advertisers 
at the ordinary commercial rates. This was the law 
laid down in the ease of Trustees of the 'Tribune' refer- 
red to by Shri Pathak. By gradual stages, a trust for 
the maintenance of a public swimming pool and a Cham- 
ber of Commerce deriving income from house property 
claimed as charitable institutions on the ground that 
their services are for the advancement oi an object of 
general public utility. A logical extension of this would 
be for a hotel to argue that it caters to the general pub- 
lic without any distinction of caste or creed and, there- 
fore, i t  subserves an object of general public utiiity. It  
is certainly not the intention that the expression "ad- 
vancement of any other object of general public utility 
should cover cases of such a commercial activities and 
should lead to these activities themselves being treated 
as 'charitable activities'. It was, therefore, necessaq to 
state it clearly in the law that any activity for profit 
shall not in itself be regarded as a charitab!e purpose" 
(R.S Debate dated 4-9-61. Columns 2925-2926). 

.fie also stated:- 

"Clause 2(15) says that the trust having derived its income 
from the business or the investment should spend it only 
on the purposes mentioned in that provision and not on 
furthering busin-s interest. Thus if n newspaper 
undertaking is placed under a trust and the income cf 
the undertaking is required to be spend and is actually 
spent on, say. medical relief, its income is c-xempt from 
tax. However, if after earning the income it does noth- 
ing but develop or carries on its business or the income 
is spent on some other utilitarian purpose. i t  does not 
qualify for the exemption." (ibid Col. 2 X f i \ .  

From the foregdng it seems clear that if the profits or nnp portion 
of it arising from the construction activity are spent on the construe- 
tion activity itself. the purpose eases to be charitable. From the 



h c t s  narrated in the preceding paragraphs it is clear that the con- 
stmction activity itself is claimed to be a charitable activity pur- 
suant to the objects of the Samaj and therefore the money spent on. 
this activity has been claimed to be money spent for charitable pur- 
paws. This claim does not appear to be sustained by the definition 
of charitable purpose as set out above. 

Apart from this, even as regards that portion of the earnings which 
is placed in the general fund for being spent on purposes other than 
the construction work, such amounts will qualify for exemption 
only if the income is derived from property held under trust or 
a business ungertaking held under trust for charitable purposes. 
Whatever may be the position of Construction Service under the old 
Act, under the new Act a distinct classification is madc hetween pro- 
perty held under trust and a business undertaking held under trust. 
The Construction Service may, more appropriately, he regarded as 
a business undertaking. 

Even assuming that the income derived from this husiness under- 
taking is under the legal obligation implied from the registration of 
the Bharat Sevak Samaj under the Societies Registration Act to be 
spent on charitable purposes. no esemption can bc given unless: 

(i) there is a claim for such an exemption; and 

(ii) the Income-tas Officer determines the income of such 
undertakings in accordance with the provisions of the 
Income-tax Act (by calling for accounts etc..) and where 
the income so determined is in excess of what is shown 
in the accounts, such excess shall he chargeable to tas .  

I t  is implied in these cond~tions that such a c l a ~ m  has to be made 
and such an examination has to be conducted every year so that if 
in any particular year either the income is not applied to cliaritable 
purpose or the income determined is in excess of income shown in 
accounts, necessary action to bring such amounts to  tax 1s taken 

In this case, these conditions have not been complied with and yet 
the exemption was given not only for the year in respect of which 
the Bharat Sevak Samaj asked for the tax clearance certificatm but 
also in respect of the earlier years as well. 

If the Construction Service is held to be a separate entity which 
because of its separate constitution, objects and powers it appears to 
be, not all the objects set out by it in clause 4 of its objectives come 
within the legal meaning of charitable purpose vide for example ob- 
jects (iii) and (v). Even if one object is non-charitable and if the 



income of the institution or trust can be spent on any one of the ob- 
jects at the discretion of the persons marsaging the institution or the 
trustees as the case may be, the institution ceases to be a charitable 
institution under the law. In this connection the Committee would 
like to invite attention to the following decision taken by the Plan- 
ning Commission in its meeting held on 27th August, 1963, about 
loan assistance to voluntary organisation for the construction of 
commercial buildings: 

"The main object of the scheme was to assist the voluntary 
organisations to have an independent permanent recur- 
ring source of income and thus reducing their d q e n -  
dence on Government Grants." 

Apart from this, Construction Service itself has not been regs- 
tered under the Societies Registration Act and hence there is no legal 
obligation on its part to spend all its income en the charitable objects. 

Thirdly, the Construction Service has to place its funds at the dis- 
posal of the Administrative Committee of the Bharat Sevak Samaj 
after allocating the money to its own reserves for purposes of being 
spent on the expansion of its activities. The Construction Service 
has, thus, no control over the funds which it hands over to the Ad- 
ministrative Committee and thus is not in a position to ensure whe- 
ther the money is spent on charitable purposes as known to law. 

All these would disentitle the Constn~ction Service to be regard- 
ed as charitable institution. 

Although the Construction Service was started in 1955, the In- 
come-tax Department did not take any steps to ascertain the nature 
of the activities of the Construction Service for the purpose of finding 
out the awssability or otherwise of the income till 1962 when the 
Planning Commission and the Rhnrat Sevak Samaj were obliged to  
approach the Department for a tax clearance certificate The actual 
certificate was issued somewhere after August. 1%. In each of 
these years from 1955 to 1964, the Income-tax Oficer should have 
called for the account books of the Construction Service. The re- 
ason for the failure to do so is not clear to the Committee 

Further. the whole procedure adopted in this case for issue of a 
tax clearance certificate appears to the Committee to be rather cx- 
traordinary. Normally, when any person requires a tax clearance 
certificate he has to apptoach the Income-tax Officer having jurisdic- 
tion over the area in which that person resides or carries on business 
for the issue of the certificate. The Lncome-tax OScer issues such o 
cdiflcate after varifying whether all taxes that are due from the 
tax-payer have becn paid or whether satisfactory arrangments have 



been made for the payment of Such t ims.  If the aSmtmm is not borne 
on the file, the Income-tax Oficer calls for the accounts, scrutinisea~ 
them to find out whether any tax is payable on the income earned by 
the assessee. If it is found that the assessee has earned chargeable 
income, the assessment proceedings are immediately started and only 
on completion of such assessment proceedings or on the assessee fur- 
nishing adequate security for the payment of tax likely to arise as a 
result of the completion of the assessment proceedings, the tax clear- 
ance certificate is issued. In this particular case, admittedly the 
Bharat Sevak Samaj or the Construction Service were unable to pro- 
duce the accounts and they adopted the rather extraordinary pro- 
cedure of writing to the Central Board of Revenue seeking its inter- 
vention for issuing instructions to the Commissioner of Income-tax 
to grant the tax clearance certificate on the ground that the Samaj 
would not be liable to pay income tax for the profits accruing to it 
from the Construction Service. When the Commissioner of Income- 
tax was asked by the Central Board of Revenue to report on this 
request, the Commissioner of Income-tax informed the Board in 
September 1963 (Appendix XLV) that it cannot be said with rer- 
tainty that the Construction work itself is held under "Trust" simply 
because the Construction Service has been sponsored by the Rhamt 
Sevak Samaj. However, he was directing the issue of the tax clear- 
ance certificate pending final decision in the issue raised by him. In 
October 1963, the Board asked the Commissioner of Income-tax to 
give a further report and his specific finding on the facts of the case. 
In reply to this he informed the Board in January, 1964 (Appendix 
XLVI) that he was satisfied that the Bharat Sevak Samaj wns a 
charitable institution. 

On the basis of this report from the Commissioner and on the basis 
of an incomplete statement of receipts and expenses which did not 
reflect all the transactions of the Construction Service, and which 
were unaudited, the Board came to the decision that the Constmc- 
tion Service was a property held under trust. The Committee can- 
not but express surprise at the way the normal procedure had been 
deviated from in this case and a decision arrived at based on incom- 
plete and inadequate data. 

76. The Committee find from the letter from the Commissioner of 
Income-tax, Delhi & Rajasthan to the Secretary, Central Board of 
Revenue, dated the 11th September, 1963 (Appendix XLV) t h ~ t  
"the tax clearance certificate has, however, been directed to be issued 
pending final decision in  the matter." In the same letter he had nlso 
raised the point "the question now is whether the Samaj is liabk 
to  tax on w r h  surplus as mag accrue from construction works which 



it has been undertaking from time to time." The Committee also 
%nd from the endorsement to the Central Board of Direct Taxes, 
letter No. 20,/38/62-IT(AI), dated the 27th August, 1964 (Appendix 
XLVII) wherein it has been stated: 

"It appears that the 'construction service' is a property held 
under trust by the Bharat Sevak Samaj for charitable 
purposes. I t  has, therefore, been decided that the sur- 
plus arising from the construction service of the Bharat 
Sevak Samaj will be exempt from tax under section 

4 ( 3 )  ( i )  of the Incornc-tax Ac:. I ! lE  'under Scction I1 of 
the Income-tax Act, 1961, subjcct of course to the res- 
trictions regarding accumulat:o~* r ~ f e r r e d  to In Section 
11 of the Income-tax, 1961 " 

What the Committee are unable to understand is how tax clear- 
ance certificate could be directed to he is\uecl in September, 1963 
when the audited accounts had not been submitted and when the 
question whether the Samaj was liable to tax on such surplus as might 
accrrw from coustruction work5 had not yet been decided. Moreover, 
the Ministry of Finanoc (Dept. of Revenue) in their note (Appendix 
XL) hnvc stated tha t  " the  Income-tax Oficer I nolv verify 
whether the requirements of law in other rcs?ects are satisfied or  
not. Accordingly, steps are already being taitcn to obtain the audited 
accounts of the Samaj for ascertaining the application of its income." 
The Committee do not appreciate this departure from normal p ~ -  
cedure, in issuing tax clearance certificnte, even before satisfying 
whether the requirements of law are satisfied or not. 

111 thew circumqtanc.c\ t%c Committee SLlggcrt that  the Board 
should imnlediately call for the nc ro~~n t s  and sali\fy itself that on 
the facts emcrging from the exnminntion of such sccountq, all the re- 
quirements of the law arc, in fact, fully and completely satisfied to 
earn the exemption in respect of every one of the assessment yean  
involved. 

As the Rharat Sevnk Samaj ha9 not so far produced the accounts, 
the Committee would suggest that pending production of the ac- 
counts the tax clearance certificates may be withdrawn. If on an 
examination of the acconnts it is found that no tax is recoverable 
from the Samaj, the tax clearance certificates may be re-issued 



GENERAL 

77. In  the course of evidence the Committee desired to know from 
the Secretary, Planning Commission whether i t  was within the  scope 
of the functions of the Planning Commission to  administer the grants 
to organisations like the Bharat Sevak Samaj. He replied that public 
co-operation was part of Plan implementation by associating the 
public and giving them a better awareness of the Plan. I t  was felt 
that  since the matter covered a generality of subjects, perhaps Plan- 
ning Com~nlssion was in a better position to give some kind of shape 
to the movement of public cooperation. The Planning Commission 
had also taken u p o ~  themsel\-es the implementation of rural works 
programme. locai ~ i u r k s  programme concerning rural sector, and a 
certain amount of' in~tiat ive with regard to prohibition was also taken. 
In some of these items. B.S.S. helped partly. Referring to  the Ht5so- 
lution of Government of India [No. 1-P(C)50. dated 15-3-1950 of 
Cabinet Secretariat] setiing up the Planning Corrunmion. the Secre- 
tary. Planning Commission urged that the method and means for 
securing public co-operat~on should be unt  of vital roncerns of an:: 
planning body and determination of the nature of the machinery 
which would be necessary for securing the successful implementation 
of each stage of the Plan in all its aspects should be one of thc legiti- 
mate activities of the Planning Commission. 

The Committee are not convinced with the argunlents given by 
the Secretary, Planning Commission that i t  was within he scope and 
functions of the Planning Commission (a) to have set  up an agency 
like the Bharat Sevak Sarnaj. and (b) to have given grantsfloans/ 
other facilities to that body from year to year. They fccl that work 
of this nature should more appropriately have been entrusted to one 
of the Ministries of the Government of India. 

78. The Committee enquired whether there \vas a possibil~ty of 
voluntary organlsations charged with the task of implementation of 
development projects escaping the financial and other controls to  
which normal Government agencies were subject The Secretary, 
Planning Commission replied "Most certainly". 



Asked whether, if the Bharat Sevak Samaj was to be utilised as 
.an agency charged with the task of implementation of some projects, 
i t  should not be subject to all the  rules, financial or otherwise, the 
representative of the Planning Commission replied in the af3rmative. 
He, however, added that the Samaj have had a little more freedom 
than what the public enterprises had got, and claimed that  so far as 
constructional activities were concerned, the record of the Bharat 
Sevak Samaj "could be looked upon as quite commendable." 

Asked about the reasons for the Planning Commission getting 
itself heavily involved in the  working pertaining to Bharat Sevak 
Samaj, the Secretary, Planning Commission stated that, where some 
pioneering work was to be done e.g. rural works programme. the 
thinking in the Planning Commission was that because of its relation- 
ship with the States and because of the comprehensiveness of the 
Programme which would run Into activities of several Ministries. the 
Planning Commission was perhaps in the best positlon to give a push 
to the idea of publ~c w-op t ra t~on  through the Bharat Sevak Samaj 
and other non-official organisations. During the course of years. the 
work had become large and a view could be taken as to which would 
l ~ e  the most appropriate Ministry to undertake the responsibility for 
public co-operation. The Committee desire to know why and under 
what authority an executive task was undertaken by the Planning 
Commission. when i t  ksas not a n  executive body. I t  was stated that 
the Comnlission's Panel on Social Welfare 111 January 1951 approved 
the  proposal to set u p  the Bharat Sevak Samaj. a non-political and 
non-official voluntary organisation for making :he best use of the 
hitherto untapped energy and rcsourccs of the people. The Plan- 
ning Commission endorsed the proposal. The constitution of the pro- 
posed Snmaj was considertd b y  the National Advison Committee on 
Public* Co-operation and the Samaj Lvas then se! up in 1952. The 
witness added that "there is a decision that certain administrative 
responsibilities in rc3spect of public co-operation should be taken over 
b y  the Planning Commission." There were other items also of 
piclnecring natcrrc. like the rural works programme, the local develop- 
ment works, prohibition, pence corps etc. He further added that. 
just because some sor: of pioneering work had to be done and the 
coverage of the subjects was so large that it would not fit in with any 
Ministry, the Planning Conlmission must have felt that it was in the  
bcst position to give n shape t o  the propamme.  

The Committee desired to be furnished with a copy of the Rtmlu- 
tion/'Order of the Planning Commission setting up the Bharat Sevak 
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Samaj and provisions regarding giving of grants to that body. A- 
note on the subject has been furnished (Appendix VIII, para 3) .  

Asked about the authority for the Planning Commission to grant 
loans to  the Bharat Sevali Samaj, the Secretary, Planning Commis- 
sion stated "as soon as the Planning Commission takes the responsi- 
bility of looking after the B.S.S., it follou~s that whatever transactions 
have to be done. will be under the charge of the Planning Commis- 
sion. Therefore, that does not call for anv Resolution. I t  follows 
from the discharge of their responsibility. Then the specific question 
arises. Whenever some specific facilities are to be given, they have 
to be given with the concurrence of the appropriat~ Ministry and the 
Ministry of Finance. Ministry was approarhed whether i t  sl~ould 
be permissible to give advances and loans to the Bharat Scvak 
Samaj." 

Asked about the authcrity governing the Planning Commission's 
taking a special interest in the Bharat Sevak Samaj. Secretary. Plan- 
ning Commission stated that in para 7 of the Resolut'on d a ~ e d  15th 
March. 1950. ccinstituting the Planning Commission the question of 
public co-operation, was specifically mentioned. In terms of opera- 
tion, the P1:tnning Comm'ssion was specially asked to look into thc 
method and means of enlisting public co-operation. The Committee 
wanted to know i f  it war: envisaged in that Resolution that the Com- 
mission w\-ould he nlmost direnting constructional acti\.ities of the  
Bharat Sevnk Samaj .  The witness replied in the afirrnative and 
stated 'when this Resolution was considered. when i t  came to thc 
Social Welfare Panel. it was felt that i t  was n recommcndntion of  
the Social Welfare Panel that thi5 is the way vou cnri rrive shape to 
this'. He added that there was a specific recommendation of the Panel 
that in view of the general'ty of the function:;, the Planning Commis- 
sion was the most appropriate body to be in charge of this work. 

The idea about setting up  the Bharat Sevak Ssmnj took shape and 
was sponsored in the Commission; i t  derived strength from the Com- 
mission at whose intance facilities, concessionq and financial rtslist- 
ante in the shape of grants and loans have been allowed to it till thnt 
body has developed into a huge organisation which is sustained mainly 
by the loans and @ants given from the public exchequer. 

The Plannbg Commission, being a Government 0rgani.sation 
whose accounts and finances are subject to proper scrutiny, is suhject 
to normal rules and procedures and financial discipline and is finally 
accountable to Parliament. But the Bharat Sevak Samnj has not so 
far been subjected to the control required to hc exercised by the 
Ministries and Departments of Government which give it large grants 



and loans and unusual concessions; its consolidated accounts which 
done could give a eomplete and overall financial position are not 
prepared; the complete accounts are not brought under the audit 
scrutiny of the Comptroller & Auditor General of India though the 
transactions run into crores of rupees. According to present indica- 
tions the transactions of the Construction Service itself may run into 
Rs. 90 crores by the end of the Fourth Plan. 

The Committee have not, inspite of their best efforts, been able to 
place the Bharat Sevak Samaj in any known category of organisa- 
tions. I t  is stated to be a private society registered under the Socie- 
ties Registration Act, but its most important office-bearers have been 
Ministers of the Union Government and several of Government offi- 
cers have been sent on deputation to that Organisation. It is not a 
Government Organisation and yet it is considered under Government 
orders as "a limb of the Planning Commission"; it is given facilities 
in constructional activities which are not available to Govt. Corpora- 
tion like the X.B.C.C. and N.P.C.C. and Hindustan Housing Factory 
Ltd.: the case for exempting i t  from the payment of income-tax is 
sponsored by the Government itself: it earns profits which are exempt 
from tax and which are claimed to be spent for the benefit of the 
Community . 

While the Conunittee are in entire agreement with the philosophy 
and economics behind the scheme for voluntary co-operative orga- 
nisations for publb co-operation, they cannot view with equanimity 
the dimension.. to which the Bharat Sevak Samaj is dependent on 
Government assistant in the shape of loans and grants and other 
facilities. In this connection the Committee would again invite 
attention to thc following decisions taken by the Planning Commis- 
sion thenlselves in their nlccting held on the 27th August, 1963:- 

"The main object of  the scheme was to assist the volw~tciry 
organisations to h a w  an independent permanent recurr- 
ing source of income and thus reducing their dependence 
on Government grants." 

The Committee would also Like in this connection to quote i n  
extenso from the observations made by the Chairnlan at the meeting 
d the National Advisory Committee on Public Co-operation held on 
27th and 28th August. 1960:- 

"Chairman said that thc question of enabling voluntary or- 
ganisationq to have an adequate administrative structure 
was very important. It was good that Finance Minister 
was also there when they were discusdnp: this question. 
They should not approach this question from the point of 



view of doing something for the sake o$ voluntary wen. 
cies. Instead they should realise that in our countrg 
voluntary activity, service and public participation had 
'b be mobilised on a scale which was incomparable to 
what was now obtaining, for the overall purpose of imple- 
menting the programme of national development. The 
paramount question was how this could be accomplished? 
If giving grants to voluntary agencies was likely to have a 
depressing effect, then the very object would be defeated. 
But, on the other hand, meeting a certain proportion of 
the expenditure by way of grants or some help, for a tem- 
porary period, was considered to be useful in securing the 
overall objective, then, that could be considered favour- 
ably. His own experience in trying to raise contributions 
for the Bharat Sevak Salnaj was that small contributions 
that could be raised by thew \! crc inwficient to keep pace 
with the expansion of the activities and the growing need4 
to have some full-time workers. Most of the voluntary 
workers developed a feeling that all their time was being 
utilised in raising contributions. The result was that their 
work of mobilising the people suffered. They should there- 
fore. approach this question from the point of view of how 
far and to what period. some kind of assistallce might be 
extended to voluntary organisations to tide over the initial 
difficulties, without in any way creating in them a feeling 
of dependence on government grants. Whatever might be 
the quantum of assistance, it should be only for a period 
and the proportion also should not be large" 

The Committee are in agreement with the above views expressed 
by  the Chairman of the National Advisory Committee on Publc Co- 
operation that whatever might be the quantum of assistance given to 
a voIuntary organisation. it should be only for a limited period and the 
proportion also should not be large. The Committee are doubtful 
whether these two criteria have been made applicable to thc Bharnt 
Sevak Samaj. The history of that organisation during the last 12 
years would indicate that its dependence on government grants/loans/ 
other facilities has been increasing instead of diminishing. The 
character of that organisation has also somewhat changed since it 
started undertaking construction activity with the object of 'making 
pro6 t'. 

Several witnesses deposed before the Committee that the Bharat 
Sevak Samaj has several achievements to its credit in the field of en- 
Sisting public co-operation in various activities. The Committee have 



n o  intention of underestimating these achievements. They have, 
however, found that several claims made on behalf of the Bharat 
Sevak Samaj could not be fully justified by facts and &urea. 

The Committee cannot overlook the anomalous situation created 
by the continued assistance given to the Bharat Sevak Samaj from 
the various government sources vlz, that on the one hand, it is given 
year after year (i) assistance from the public exchequer in the shape 
of huge grants/loans (ii) government accommodation, either free of 
rent or at concessional rent (even when there is continued shortage 
of accommodation for government requirements) (iii) loan of techni- 
cal government personnel on deputation, and (iv) several other faci- 
lities which are not available to government corporations like the 
N.B.C.C. etc. On the other hand, this organisation is n ~ t  under any 
financial discipline: ( i )  ~t has not prepared conwlidated accounts for 
any year since its inception, with the result that a clear picture of its 
overall financial position is not available. (ii) its annual accounts are 
not subject to scrutiny by the C.8cA.G.: (iii) its activities are not sub- 
ject to overall by any governrncnt machinery: and (iv) parliamentary 
control over the huge funds placed at its disposal from the Consoli- 
dated Fund of India is feeble. Ln order to resolve this anomalous 
situation and in \icw o f  the t a h  proposed to be allotted to the Con- 
4truction Ser\.ice of the Bharat Sevak Samaj in Fourth Plan the 
Committee are of the view that it is desirable to convert the Bharat 
Sevak Samaj into an organisation set up under a separate legislation 
with clearly defined objectives with the required flexibility in its day 
to day working and obligation to prepare consolidated annual ac- 
counts and their audit bv C.&A.G. 

The Committee would, however. like that in the n~canwhile. the 
following suggestions should be implemented: 

(1) In view of the large transactions and the amoupts of Cov- 
ernment funds made available to the Bharat Sevak 
Sarnaj, preparation of consolidated annual accounts duly 
audited by C.&A.G., giving an overall financial position 
of the organisation should be insisted upon. 

(2) Here, the Committee would like to reiterate the following 
observations made in para 51 of their 8th Report (3rd 
Lok Sabha): 

"It would be advisable for the Government to lay down cer- 
tain broad and healthy conventions and formalities to 
be observed by persons holding high oflticial position 
when they ere either participants or patrons of non- 



oBcial organisations whieh have any financial dealings- 
with the Government." 

In this connection the Committee are of the view that in order to 
set up healthy conventions and traditions in administrative and finan- 
dal matters, it is desirable to lay down that: 

(i) No Minister of the Central Government should be asso- 
ciated with a private organisation which enters into con- 
tracts with Departments of Central Government. 

(ii) Same principle should normally apply in the case of pri- 
vate organisations receiving grants. If any exceptions 
nre to be made they should be made only with the appro- 
val of the Cabinet in very special cases. 

The C o ~ ~ l ~ l ~ t t c e  suggest that these points may he suitably incor- 
porated in the Code of Conduct for the Ministers. 

(3) Now that the work relating to Bharat Sevak Samaj and 
other non-official organisations relating to public co-opera- 
tion has increased considerablr it should be considered if 
the work should not be dealt with by an Executive Min- 
istry of the Government instead of by the Planning Cam- 
mission. 

(4) The Public Accounts Committee had recommended in para 
69 of their 34th Report (2pd Lok Sabha) that an early 
decision should be taken on the question of channelising 
a11 the grants given by Government to the Bharat Sevak 
Samaj through a single Ministry. Details showing action 
taken in the matter have been furnished in reply to ques- 
tionnaire. para X (Appendix I). The Committee, how- 
ever, feel that in view of the facts disclosed and the opi- 
nion expressed by the Secretary, Ministry of Information 
and Broadcasting, the question needs to bc re-examined. 

(5) An annual review containing an independent evaluation on 
behalf of Government of the work done by voluntary orga- 
nisations which receive substantial grants-in-aid from Gov- 
ernment should be made in future and included in the 
Annual Reports of the Ministries presented to Parliament 

(6) The Committee have also been informed i n  the course 
of evidence that the Secretary of the National Advisory 
Committee on Public Co-operation in the Planninc Com- 
mission was also in a way connected with the work of 
Bharat Sevak Samaj. The Committee has been furnished 



with copies of the minutes of the meeting of the National 
Advisory Committee on Plan Co-operation of the Planning 
Commission held during the last four years. The Com- 
mittee find that during this period only one meeting was 
held on 22nd November 1961, after the earlier meeting 
held on the 27th and 28th August, 1960. The Committee 
note that in para 17 of Chapter VIII of the First Five Year 
Plan it has been stated that: 

'the National Advisory Committee, which is representative 
of different sections of opinion in the country, is ex- 
pected to: 

(3 )  receive reports from the Central Board of the Bharat 
Sevak Samaj and consider such specific matters as may 
be refcrred to i t  for advice by the Central Board: and 

( 4 )  make suggestions and recommendations to the Central 
Board of the Bharat Sevak Samaj on matters of policy 
and on programmes relating to pubIic co-operation'. 

The fact that the National Advisory Committee did not meet after 
22nd November, 1961, would seem to indicate that two specific func- 
tions allotted to it viz. 

( i )  to receive reports from the Central Board of the Bharat 
Sevnk Samaj and consider such specific matters as may be 
referred to it for advice by the Central Board: and 

( i i )  to make suggestions and recommendations to the Centrai 
Board of the Bharat Sevak Samaj on matters of policy and 
on programmes relating to public co-operation, 

were not carried out adequately. 

NEW DELHI, R R MOR.4RK.4. 
The 31st March. 1965 Clmirman. -- - - - 
Chmtrcl 10 1887 (Saka) Pu blrc A c ~ n ~ i n t ;  Cn-1 mtttee 
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APPENDIX I 

PLANNING COMMISSION 
(BHARAT SEVAK SAMAJ) 

(Vide O.M. No. 9 (20) /64-PVB. dated 14-1-65) 

N d e s  on List of Points 

Grants Given to the States 
CENTRAL GOVERPV'MENT AUDlT REPORT (CIVIL)  1964 

(See  Para 2 Introduction and paras 30, 49, 59, 78) 

( P a r t  I )  Para 86, Pages 106-107 of Audit Report (Civil) 1964 

I t  has been stated in the Audit para that it has not been posstble 
t o  compare the grants given t o  the Bharat Sevak Samaj b y  Govern- 
7 r m t  with  the amounts which the S a m j  is raising by its own eforts, 
or grants front other sources for the same purpose, as no consoltda- 
red accounts are being maintained by the Samaj. 

The grants given by the Planning Commission to the Bharat 
Sevak Sarnaj are utilised in creating a cadre of workers who are  
specially trained in organising activities on a self-help basis. For 
such activities. the entire resources are being raised locally and the  
Planning Commission does not give any grant for them. The ques- 
tion of matching contribution, therefore, does not arise. Organising 
these activities on a self-help basis requires considerable effort and 
apglication in the area where the Kshetras are functioning. I t  thus be- 
comes necessary that such workers should be given suitable training. 
duly equipped u-ith simple tools for Shramdan activities and given a 
minimum maintenance allo\vance. The local contributions that are 
raised in the form of cash. kind and services a re  utilised by the  
workers for organising such activities for which there is a local. need. 
As a result of such pilot experimentation, pattern for individual acti- 
vities have emerged nut which are largely based on self-help and are  
being multiplied exte~sively  to other areas for the good of the com- 
munity a t  large. The assessment of the working of the programmes 
indicates that this approach has resulted in a large number of activi- 
ties being organised on a self-help basis. which otherwise Would 
have been required to be'flnanced by the Government. The activities 
organised are  balwadies libraries and reading rooms, adult education 
classes, coaching classes for weak students; crayt kentres for women, 

a@. 
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130 
dispensaries, repair o r  construction of roads, school buildings, drink- 
ing water wells, tanks and ponds, digging drains, repair of dilapidat- 
ed houses, health and sanitation drives, production-cum-training cen- 
tres, consumer moperatives stores and industrial cooperatives. 

Part I 

QUESTION ( 1 ) :  Will  the Planning Commission please furnish t h e  
details of the  anlotints raised b y  t he  S a m j  since 1952 bg its o w n  
eflorts and the amounts given t o  t h e m  as grants b y  t he  various 
States (State-wise)  ? 

Answer: 

The Bharat Sevak Samaj is a body registered under the Societies 
Rep t ra t ion  Act, 1860. It is a non-official voluntary organisation en- 
gaged in multifarious activities which concern different Central Min- 
istries and the State Governments. This organisation is neither func- 
tioning under the control of the Planning Commission. The Planning 
Commission. therefore, is not in a position to  furnish a n y  information 
in regard to the grants given to the Sarnaj by the States. The 
administrative responsibility of grants'loans given by the State Gov- 
ernments rests with them. The activities for which the State Units 
of the Bharat Sevak Samaj receive grant-in-aid from the State Gov- 
ernments, they render the accounts therefor to the State Govern- 
ment concerned, who kvould be satisfying themselves about their 
audit etc. If there are any audit paras on account of some irregu- 
larities in the accounts etc., the same would naturally be dealt with 
by the Public Accounts Committees of the State Legislatures cou- 
cerned. 

QUESTION (2) : Has any condztion been prescribed for the Saiiuj to 
collect a matching anzounr before a grant can he gillen bg GOT- 
etnment? 

QUESTION ( 3 ) :  If SO,  has  this cotfditw11 been observed, If not. ~cvdur  
what  circumstances it  had been waived3 

Answer:  

As already mentioned above in the introductory para (1) above 
the grant given by the Planning Commission is limited for the min- 
tenance and training of the workers. So far as the activities are am- 
cerned, the entire resources have to be raised locally and the Plan- 
ning Chnmi&on does n d  give any grant for them. The question of 
prescribing any condition of matching contribution for the activities, 
therefore, does not arise. 



The test of the  success of the programmes lies to what extent the 
activities have been organised on a self-help basis. It will appear 
from the reply under para (1) that a large number of activities have 
been successfully organised with local resources. 

I n  the case of Urban Lok Karya Kshetras, the  Bharat S w a k  Samai 
is required to meet 50 per cent of the expenditure incurred on the 
rent of the office and the community tools. The Samaj have so fa r  
met their share of the matching contribution. Therefore the ques- 
tion of waiving of the same has not arisen. 

Consolidated Accounts of the Samaj 

Part 11 

The Planning Cominission had in formed Audit in Octo- 
hcr 1%3, that the Samaj was being advised to maintain consnIidated 
rrccoutrts showing the overall financinl position. 

The Central Bharat Sevak Samaj have accepted the advice of 
maintaining a consolidated statement of accounts in respect of grants 
received by them from Planning Commission and the Central Min- 
istries. The Consolidated Statement of Accounts together with pro- 
gress Report* for the year 1M2-63 is attached (Annexure). 

QUESTION (1):  #hat I S  the present pos~tzoi~' Are t h e  Consolidat- 
ed acwzcnts be1n.g maintained nmc bg t h e  Samaj' 

The Bharat Sevak Samaj have prepared a ccmsolidated statement 
of a m u n t s  as mentioned above. 

QUESTION (2 )  : .4re the nccolcl~ts o j  the San1a.j regllhriy atcdited? If 
so, the copes  of c i u d t t  reports for the lust three years rnay be 
fu rn~shed .  ~f nor. ?he reaso7u for the snme may he indicated. 

Answer: 

During the three years, 1960-61. 1961-62 and 1965-63 the  Bharat 
Sevak S ~ m a j  received grants-in-aid for the following ac t i~~ i t i e s  from 
the Planning Commission: - 

( i )  Lok Karya Kshetras in rural & urban areas. 

( i i )  Lok Karya Kshetras (Nasha Bandi) 
( i i i )  Lok Karya Kshetras training centres at Mehrauli (Delhi). 

-- -- 
'Not cnclowd. I,ivc cnplcv plilccd In Parlian~cnt librsri. 



The accounts of all the above activities relating to Government 
grant-in-aid are regularly audited every year by firms of Chartered 
Accountants, on the authority of which the Planning Commission 
furnish utilisation certificates to Audit. Copies of the audit state- 
ment of accounts for ail t h e  above activities for the years 1960-61, 
1961-62 and 1962-63 are placed below. (Not  Printed). 

QUESTION ( 3 ) :  W l m  were the clccounts last audited attd with u)hat 
results? 

Answer: 

The accounts of the Bharat Sevak Samaj for all thc a c t i v ~ t ~ e s ,  
listed in reply to quest~on (2)  above. have already been audited upto 
the year ending 1962-63. Reports of the firms of Chartered Accoun- 
tants of the last thrce years are already placed belour as mentioned 
in reply to question ( 2 )  above. 



Anncxurv to P w  I1 
BHARA?' SEVAK SAMAJ, NEW DELHI 

-&tad j&dpu& Paymeob Account for the Sections m c i v t p l  Grants-in-aid for th ~ m r  em& 31 Much 1963 

I. B y O p c n f a l B c l ~  
(Jon Jogran Section) 

a. B Rcmittmncu to the Stntr  Jdn for c- 
I! R.C.C.S. for Works Cunp 

Wet> 
ji;.joj.gz i l )  R.C.C.S. for Family Planning 

Ca s (Net) 
ii ij  L.$%. (Urban) Net 

i v  j Welfue Eaenuoor Pmieas 
(Net) 

v)  Night Shelter8 

4. By of tbc Cent4 011- 
for the mctiaticr of the S8md 

i) bhvrrt Sew& Journal 
Urn Jagran Scct~tm) 90,194.60 

ii) Brochum (Jan Jagtmn Sac tion) 26,57 1 ' 60 





B. F. 
4. To Miace1l.neour Receipts 

i) Worlr, CPmp Section 
ii) Health & Family Planning 

Section 
lu b k  Knrya K s h e m  Section 
iv -3 Jan J a p n  Section 
v) Trunmg G n n c  

vi) A.A. Section 
vii) Sale of Jeep (Jan J w  Scc.j 
viii) ,, ,, ,, (Train= Centre: 

a) jan jugran Group 

i) Sale & Advertisement 
S b t  Scvak Jourrul 

ii Sale of brochures and 
b e t  Boob etc. 

iii) Sak & Advenixments in, 
Bulktins & overspent blrncc 
at  a m  

ii)~$i& ~ r t d i t  ~ n c e  
0.1. S&nj 

iLij Bdb Payable 0. J.Scdon) . 
iv) G.A. Section larn  from 

B.F. 
8. By Closing Balance 

8) CaBh-in-hd 
i) Works Camp W i o n  
ii) Health & Family Planning 

Scction 
iu) L.K.K. Section 
iv) Jan Jagran Section 
v) Training Centre 

17,177.61 vi) G.A. Section 

i) Work Camp Section 
ii) Health & F m i l  Pln. Sec. 
iii) Social Welfare Lrban LKK 
iv) L.K.K. Section 
,v) Jon Jagran Section 
VI) Training Centre 
VII) S-1 Welfare Section 

(Welfare Exrension) 
jviii) Socinl Welfare Section 

(Night Shelter) 
u) G.A. Seaion 

i) Advances recoverable 
(Works Camp Seaion) 579.67 

ii) Advances mvcrnble  
(Health & Sanitation) 305 . 80 

iii) Advances rtcovernble 
(G.A. Section) 450'00 

iv) Sund Advances (I,.K.K.) 44597' 23 
V) -7hcctions w t h  

Kshcrrm 2,679.02 
vi) Amounts rccoverablc for 

d v e m s ~ e n t a  c t c  B b n t  
Ser& Surui 1,~860.65 





Grants of loan for purchase of machinery and equiplent  for con- 
struction activities. 

(Part Ill) 
The Planning Comrntsaion b e  paid a rum of Rt. 20.40 hkhs  to 

the Samaj upto 31st March 1962 as grants-in-aid. In addition, a ban 
of Rs. 15.80 lakhs was also advanced by the Commission fw the pur- 
chase of machinery and equipment for constructioMl activities and 
jor financing construction w m k.  
Part I11  

QUESTION ( 1 ) :  A note detailing the circum9tunces undm which 
this loan was gwen m a y  be furnished. 

Answer: 

The construction works constitute a sizable portion of the develop- 
ment plana It was realized that the Constntctlon Service organised 
by the Voluntary Agencies could serve a useful purpose In reducing 
nmts and avoidance of excessive dependam? on contractors. A de- 
tailed note gwing fuller facts may be seen at Annexure I. 

The Planning Commission set up an Expert Committee in 1960, 
under the Chairmanship of Dr. A. N. Khosla, with representatives of 
the Central Ministries and the State Governments, to formulate re- 
commendations regarding future of the construction service of volun- 
tary organisations and Labour cooperatives. The recommendations 
of ths Committee were carefully considered by the Planning Com- 
mission and incorporated at page 2.96 in the Third Plan. 

The recommendations m the Third Plan were incorporatd rn the 
Planning Commbion's policy letter No. 19(10) 161-Pub.. date3 the 
24th August, 1961, to all the State Governments and Central Minis- 
tries (Annexure XI). This letter recommended that maximum assis- 
tance should be p e n  to voluntary organisations and labour mpera- 
twes who m e  forward to undertake construction work; continuous 
flow of work should be ensured; works awarded at workable rates; 
delay avoided and prompt payment made; loan assistance given for 
working capital and purrhase of equipment and technical pemnnel 
deputed by the State Governments and the Central Ministries to 
assst the voluntary organisat~ons etc. This letter issued with the 
ooncurrence of the F~nance Miwtry. The recommendations in this 
letter have been accepted by m a t  of the Central Minrstries and the 



State Governments and the necessary loan assistance is being given 
in pursuance of the same. 

On the basis of the above policy, the Bharat Sevak Samaj (Con- 
struction Service) has been sanctioned loan mounting to Rs. 15: 80 
lakhs upto March 62-63. The details and the position of each of the 
loans are given below: - 
Loan of Rs. 5 lakhs sanctioned in 1959-60: 

The Bharat Sevak Sarnaj wanted a loan of Rs. 5 lakhs for purchase 
of machinery and equipment required for construction activities and 
for financing construction works. This loan was given at the rate d 
44 per cent to be repaid in five instalments commencing from 1st 
April 1961 with the concurrence of the Ministry of Finance. Four 
instalments have so far been paid along with interest. The last 
instalment falls due on 1st April 1965. 

Loan of Rs. 5 lakhs sanctioned in 1961-62: 

This loan was sanctioned to the Bharat Sevak Sarnaj to provide 
capital for their construction activities at the rate of 447, to be re- 
prud in five instalments commencing from 1st April 1962. Three in- 
stalments have so far been p a ~ d  along with interest. The fourth 
instalment falls due on 1st April 1965. 

Loan of Rs. 2,50,000 sanctioned in 1961-62: 

Tt.lls loan was sanctioned to the Bharat Sevak Samaj for their 
construction service at the rate of 3aV0 to be repaid at the end of 
one year from the date of drawal. The whole amount along with 
interest has been repaid. 

Loan of Rs. 3,30,000 sanctioned in 1961-62: 

This loan was also sanctioned to the Bharat Sevak Samal for their 
construction service at the rate of 4+0/, to be repaid in 5 equated in- 
stalments. Two instalments have so far been repaid. The t h r d  in- 
stalment falls due on 30th March 1M5. 

It  would be observed from above that out of a total loan ai 
Rs. 15,80,000 the Bharat Sevak Samaj besides the interest have so far 
paid back Rs. 10,63,530.28. The remaining amount is covered by the 
machinery hypothecated to the Government. 

Part I11 

Qursnolv (2): Security and other t m  and coditions of t h u  
Luan may be stated. 



Answer: 

The t e r n  and conditions on which the loans mentioned above 
have generally been sanctioned are as follows:- 

(1) No portion of the amount of loan will be used by the Bharat 
Scvak Samaj for any purpose other t,han that for which it has been 
specifically sanctioned. 

(2) For the purpose of securing repayment of the loan Bharat 
Sevak Sarnaj should hypothecate all the moveable machines, took, 
implements, stores and spares purchased by them with the aid of the 
loan. 

(3)  The Bharat Sevak Samaj shall maintain and keep in good 
working order and repair and, if necessary, replace the machinery 
and tools which may be purchased by them from out of the loan 
sanctioned to them. 

(4 )  The Bharat Sevak Sanlaj shall repay to the Governmen: the 
full amount of the loan together with interest thereon by five equated 
annual instalments (in one instalment where the loan is sanctioned 
for a period of only one year), the first instalment shall be payable 
by the Bharat Sevak Samaj on the first anniversary of the date of 
drawal. The interest shall be paid at the rate of 4fm0 per annurn, 
provided i f  the Bharat Sevak S ~ m a j  makes any default in payment 
of any of the instalments in the respective due dates, the entire 
balance then due together with the interest accrued thereon shall be- 
come immediately payable to the Government. A penal interest at 
21P,:, per annum above the normal rate will also be recovered in case 
of default in repayment of the loan or the payment of interest, as 
provided in the General Financial Rules 

(5) So long as the laan or any portion thereof or the interest 
accrued thereon shall remain unpaid, the Bharat Sevak Sarnaj shall 
furnish annual audited profit and loss accounts to  the Government of 
the actitlties financed from the loan. 

(6) The Bharat Sevak Samaj shall submit to  the Planning Com- 
mission periodical returns specifying the mode in which the amount 
of the loan is being utilissd by the Sarnaj. They shall also submit 
annual audited statements of accounts relating to the loan and the 
Government shall have every right to have this account audited by 
the Comptroller and Auditor-Ceneral of India for which purpose the 
Bhatrat Sevak Samaj shall render all assistance. 

It  will appear from the above condtions that the machinery and 
equipment purchased with the loan are hypothecated in favour of 
the Government. They serve as a security. The value of machinery 



and equipment now with the Samaj has been estimated to be of the 
&r of Rs. 10 lakhs. 

A serving ofRcer deputed by the Finance Ministry and posted in 
the Planning Commission, functions as a Financial Adviser and 
assists the Central Managing Committee of the Bharat Sevak Sarnaj 
Construction Service in exercising the necessary financial control in 
the functioning of the Service. 

Part zzz 
QUES~ON ( 3 ) :  Whether similar loan has been given, to  a n y  other 

organisat ion? 

Yes. This facility of loan assistance is available to  establ~shed 
Labour & Construction Cooperatives also in addition to the Construc- 
tion Service of voluntary agencies. The Labour and Construction 
Cooperatives are required to apply for this loan assistance through 
their respective State Governments Construction Cooperative Socie- 
ties in Punjab and Madras have been sanctioned loans of Rs. 2 lakhs 
and Rs. 70,0W1- during the year 1962-63 and 1963-64 respectively 
through their State Governments. No other established voluntarv 
agency doing construction work has so far applies for this loan 
Part I11 

Q m o ~  (4) : What is the present position about the  utzlisatim ot  
these a m n t s  by the Samaj? Have the utilisation certtficatcs 
been received in respect of all the amounts spent b!/ t h e  S a i m )  
so far? ?j not. what a r e  the reasons for rhe delnv? 

AfKwer: 
The entire amount of loan sanctioned to the Bharat Sevak Samaj 

has been utilised for the purpose for which it was sanctioned. The 
Sarnaj submits reports to the Planning Commission. A copy of their 
latest report is at Annexure HI. 
Part I11 
Q~IBTIoN ( 5 ) :  What are the cotdttions on which the loan way sanc- 

honed? What is the rate of interest? Has any pcwtaon of the loan 
been repaid since? How dues the Ccnnmisston ensure that the. 
loan has been is bezng utilised for the purpose for  u41c.h 7 1  tca.~ 
gven? 

Answer: 
The conditions on which the loans have been advanced or men- 

tioned in para 1 above. The rate of interest at u-hich these loans 



have been sanctioned is also mention& in that paragraph. The 
portion of the loan so far repaid by the Bharat Sevak Samaj is also 
mentioned in the same paragraph. The Planning Commission en- 
sures that the loan has beenlis being utilised for the purpose for 
which it was given. This is done from the Progress Report and the 
audited statement of accounts which the Bharat Sevak Samaj fur- 
nish in this regard. The Bharat Sevak Sarnai (Construction Service) 
has constituted a Central Managing Committee which consists of 9 
members. Of these, three members are officers from the Planning 
Commission, v i z .  Director (Public Cooperation), Director (Construc- 
tion Service) which is a senior engineer attached to  the Public Co- 
qqxration Division. and the Financial Adviser attached to the Secre- 
ta ry  (NACPC) who is a senior officer from the Ministry of Finance. 
Thcse officers ensure, through the Central Managmg Comrnlttee, that 
the loan is utilised only for the purpose f o r  which it is given. Tt may 
be mentioned that the Central Managing Committee meets on an 
;i\fcl~.:~gc~ once a fortnight and sometime more frequently to keep a 
chcck on  the activity. 

QIWTION ( 6 )  : l f a s  nn!/ ~c'ork  tweu ~ u t r u s t e d  t o  the B h a t a t  Sevak 
Sn nur) ti r t d ~ r  r / le Rli rnl h'orks proqrarnn~e" If so. the details 
~ t i n ! ~  be f?irt~isiied. Grants loaiu sanctioned fo r  this purpose 
t f m l  Ibe 1 ndicntcd separate ly .  

Answer:  

No The  Bhasat Sevak Sarnal is, however.. dwng a sizable con- 
struction u.ol-k in rural areas. 



Annexure I to Pura. III 

The construction programmes in the form of earthwork, buildings 
and structures constitute a very sizeable proportion of the plan 
expenditure. During the Third Plan an expenditure of over 
Rs. 3,000 crores is likely to be spent on this programme in the public 
and private sectors. There is great scope for effecting economies 
and executing works in a manner so as to provide maximum em- 
ployment. The experience of getting the works executed through 
the Construction Service of the Voluntary Organisations upto the  
end of the Second Plan. gave an  indication that this can be a useful 
Agency to achieve the above objectives. The Planning Commission 
set up a Committee of Experts under the Chairmanship of Dr. A. N. 
Khosla with representatives of the Central Ministries and the State 
Governments. They made specific recommendations which were 
incorporated in the Third Plan (page 296). The Third Plan observ- 
ed as below: 

"Construction activity in the bigger projects as ire11 as smaller 
and local works will remain the largest avenue for volun- 
tary effort towards the  utilisation of idle manpower. In 
tdlages, tviduntar3. agencies will be encouraged and help- 
ed to  take up  construction work directly or through labour 
cooperatives. This will lead to reduction of cost, obscr- 
vance of satisfactor?: standards of work, a better deal for 
the construction workers and the promotion of honest 
dealings in the working of the construction i n d u s t ~ .  
Excessive dependance on contractors will be atvoided and  
additional resources wtll become available for the pro- 
gramme of the voluntar?. organisation." 

2. The Third Plan further recommended that maximum assistance 
should be given to voluntan organisations and labour cooperatives 
which come forward to undertake construction works. "Continuous 
flow of work should be ensured; works awarded at workable rates; 
delay avoided and prompt pavment made; loan assistance gjven for 
working capital and purchase of equipment and technical personnel 
deputed by the State Governments and the Central Ministries t~ 
assist the voluntary organisations etc." 

3. The  Planning Commission issued their policy letter dated 24th 
August, 1961 (Annexure 11) recommending to all the  Central Minis- 
tries and State Governments to accept the  above policy. Thls letter 



was issued with the concurrence of the  Finance Ministry. The policy 
in  this letter has since been adopted by most of the Central Minist- 
ries and the  State Governments. 

4. The Bharat Sevak Samaj, a leading voluntary organisation en- 
gaged in Public Cooperation activities, had been participating in 
construction programmes since 1954. The Prime Minister, in his 
letter dated 10th July, 1961, drew the personal attention of the 
Chief Ministers to their activities and requested them to lend their 
support. The relevant extract from his letter is reproduced below: 

"Ever since the Bharat Sevak Samaj started work (con- 
struction work) in a big way. such as at the Kosi Dam 
in Bihar, all kinds of criticisms were made and obstruc- 
tions raised. This was inevitable because they (B.S.S.) 
were attacking a traditional way of doing things in which 
vested interests had grown but they persevered and made 
good. They have now a good deal of experience and 
competent personnel. . . . 

That inspite of the vested interests. :he change has :o be 
accepted and the more we accept the more \ve protit 
from i t  financially and in the sense of public partnership" 

Work done b!g the  Sana j  1 1 1  the first two Plans: 

5 The participation of the Bharat Sevak Samaj In mnstruciion 
work commenced in late 1954 with the construction work of Flord 
Protection Embankrncnts along the Kosi River in Bihar 

6 Land has to be acqulred before the work o ,dd  be :aken in 
hand Thc legal proceedmgs would result In delay The Samaj's 
partlapation and persuasion encouraged the surrender of 'he land 
voluntarily, thus permitting the early start of the works Tiw Chief 
Administrator, Kosi Project remarked: 

"I would read~ly acknowledge the help o f  the Public Co- 
opra t ion  Organisers in obtaining for the Project 
possession of land In anticipation of legal proccedlngs. 
With all the speed, the legal proceedings could no! result 
in our Kettlng the lands quickly " 

* 
7. The employment aspect of this pioneering experiment was 

very encouraging. The local labour was scarce and unskilled The 
agency of private contractors would have under such circumstances 
imported labour in larger numbers from outs~de ( w h ~ c h  would 
have been very expensive) and utilised machmery. But through 
the efforts of the Bharat Sevak Samaj local leaders and peasants 



in larger numbers were organised through unit leaders who were 
accredited representatives of Gram Panchayats, Labour representa- 
tives or local Bharat Sevak Samaj. By mobilising the local people 
the total employment touched the peak of 0-r 40,000. The profits 
were shared by the local people in large numbers instead of a few 
private individuals. The Kosi Project has shown that such dis- 
persed construction through voluntary organisation provides mom 
employment and by imparting skill and higher wages generally 
stimulates the local economy. 

8. Reduction in rates and economy to Gowrnment was con- 
siderable-the rates were brought down from Rs. 361- to about 
Rs. 18 - per thousand cubic feet of the earthwork. This resulted in 
large scale savings to the public exchequer. The project costing 
Rs. 11.5 crores was completed a t  a cost of Rs. 6.5 crores. Besides, 
the work was completed in 1958 against the target date of 1960 i.e. 
two years in advance (page 294 of the Third Five Ycar Plan). rn 
the process, the Samaj saved over Rs. 15 lakhs which were utilised 
for creating community assets (e.g. \lllage roads, schools and 
dispensaries etc.) and executing local welfare schemes. 

9. In the Second Five Year Plan, works were also undertaken in 
h d h r a  Pradesh (Nagarjunasar Project), Manipur (hill roads), 
Delhi (buildings and flood protection works) and Rajasthan 
(Chambal Project) etc. The Central Construction Service was also 
started in 1958. The total magnitude of the work done upto the 
end of the Second Plan was of the order of Rs. 2.5 crores. 
Work done in t h e  Third Plan: Achiecements 

10. In the first 3 years of the Third Plan, there has been a rapid 
expansion in the activities of the Construction Service of the 
Voluntary Organisations. The progressive increase in the turn- 
over during the Third Five Year Plan is Dven below: 

Total I 96 I -62  I 962-63 I 963-64 I 964-65 1965-66 l'otdl Rcmarks 
upto 2nd 'I'hird 
Plan Plan 

- - - - - -- 
2 ' 5  2 ' 5  3'5 4 0 '  50' 60' I +I:\tlmatcd 

(actual) (actual) 
- - - - 

11. The Service was reorganised. The reorganised set up 
consists of separate Advisory and Executive Wings both a t  the 
Centre and State levels. The Executive Wing was placed under 



the  charge of technical personnel and active local workers. The 
Service was further geared to meet the special requirements and 
demands of the emergency created by the  Chinese invasion. Active 
support was also lent by the Planning Commission, Central Min- 
istries and the State Govts. 

12. The Service is now equipped to undertake works of various 
types and magnitudes. The descriptive details of the important 
works undertaken by the Central aGd the State Units of the  Services 
are given in the il'lustrated pamphlet.? Broadly speaking, they may 
I>e classified in the following categories:- 

(i) Earthwork including drainage works and embankments; 
( i i )  Development of residential colonies; 

(iii) Building works including multi-storeved buildings and 
workshops; 

(iv) Construction of Aerodromes (concrete and asphaltic 
payments) ; 

(v) Construction of river works including barrages; 
(vi)  Supply of  construction materiaIs such as bricks. stone 

ballast, bajri and sand etc. 
13. The economy to the excheyuer-in the works undertaken so 

far ,  which aggregate to about Rs 18 crores, has been of the order 
of Rs. 3.0 crorcs. For purpose of illustration, the table below gi\.es 
the extent of savings to the public exchequer in certain selected 
cases: 

'RI. hkhs) 
- -  - -- . - - 

Name of work Quota- Quota- Savlnp Remarks 
tmn h\ the tlon b\ the t o  thc cs- 
private R S.S chequcr 
cont rJCt or 

- -- 

Phase-1 . I X  I 10 11 Each phase som- 
plctcil In about six 
nwn t hs 

t"ikntm1 Bharar Scvnli Smar (( :cmstruction Service\ October, I 963"- 
Published by Rham Scvak a m l j  
1 (Aii) L.S]-11. 



basis of' t l ~ c  I ~ W C S  t 
tender of' thc (:on- 
tractor for 1'113st I .  

5 .  Jmiuna Ikrrage 2-13 I yR 
(Irrigation work) 
4 4  

45 Work taken u p  i n  ]a1 . 
1964 It i k  J to 6 
months ;111e,icf ( \ I  t l ~  
\chedulc 



Name oC work Quotation Quotation savings Ikrnd~ k.; 
by the private b y  the to the 

contractor HSS exchequer 
- -- - 

8. Multi-storeved Xh s.4 2 The S l m ~ ;  effected 
hdd ing  on Ki- econoniv not only in 
pndra P r m  A this work but also 
Road 1964 helped the Deptt. in 

bringing down the 
rates of the other 
building on Jiaulana 
h7ad KoaJ which has 
been awarded to 
private conrractors. 

L, Ahsdn Hlrrdgc 2 1  c 16, 5 3  .l'h"t~'nder \rf t h ~ s  
lkhrddun-U I' work ha, been 
1gCi4 (N'nrk un- opened rc~cntly. 
cior ncpc~t~~rion Thc  finur:, given 

reldtc t o  the tender 
rate5 bt the U S.S. 
and the I 'r~i~lte con- 
tractor. ? he formal 
allutnient ut the 
work ha5 not 
issued zo far. 

14. Sizable economies were also effected by organising supply of 
material such as bricks. sand and stones ballast in Delhi, Bhuba- 
neshwar, Gorakhpur, Varanasi and Bihar etc. The working of the 
Projects undertaken was analysed by the Planning Con~mission and 
their finding was tha t  both thc Government and the Public bene- 
fitcd substantirllly :is a result of supplies organised by the  B.S.S. 
Thltrc was an all-round reduction in rates. The price of the bricks 
declined from Rs. 45 to Rs. 30 per !housanri, that of sand fro; 
1b. 15 to Rs. 18 per truck to  Rs. 10 per truck. The revenye to the  
Government increnscd three-fold both in the case of stone ballast 
and sand supply. 

15. I t  wlll be useful 1 , )  ~nd ica t e  on the basis of esperlence gained 
so far, t h c  nlnjor I;ictorz ~vlucli contribute towards cconomy in con- 
struction costs. Thcsc are: 

(a) Supply of constructim material like bricks, stone ballast, 
bnlri and sand, ctc. at  reasonable rates. I t  should be pro- 
grammed in advnncc for each major project and in  every 
important to\s7n whew there is likely to be a large con- 
struction of works. 



(b) The competition by the Construction Service of Voluntary 
Organisations keeps down the tender rates and prevents 
the  private contractors from pushing up  rates to artificial 
heights. I t  is particularly true where there is large con- 
centration of works or where works are to be done under 
pressure and speed. 

(c) The procedure should be simplified and rationalised so as  
to  eliminate the factors which lead to higher construction 
costs. The departments should keep the detailed draw- 
ings ready before the call of the  tenders, making running 
payments regularly for the full work done and final pay- 
ments soon after the completion of the work and lay down 
clearly the specifications and tolerance limits for various 
items of work and materials and keep the schedule of rates 
up to date. 

(d) The works be so planned as to allow the implementing 
agency the benefit of the maximum working season. 

(e) Shortage of local labour. particularly skilled, results in a 
higher wage bill. This can be avoided if suitable voca- 
tional programmes are undertaken well in time for the  
local labour and steps are  also taken to import labour, 
both skilled and unskilled, from surplus areas. 

Apart from economy in construction costs, the other notable ad- 
vantages have been larger scale of employment, improved quality of 
work and sizeable savings for social welfare activities. 

Assessment of t h e  p e r f m n c e  in Mid-plan  Appraisal: 
16. The performance of the Construction Service of Voluntary 

Organisations was recently assessed in the Planning Commission and 
has been summarised as below in the  "Third Plan Mid-Term Apprai- 
sal." 

"In the Third Plan reference was made to the contribution 
which voluntary organisations and labour cooperatives 
could make in construction projects. There has been con- 
siderable progress in this field since the beginning of the 
Plan. For instanre, thc Construction S e r ~ i c e  organisecl by 
the Bh;:rat Sevak Samaj has undertaken works of the value 
of Rs. 10 crores with appreciable savings t o  Governmmt. 
During 1963-64 also. works of the value of about Rs. 10. 
crores are expected tn be undertaken. Apart from direct 
economies, the activities of the Construction Service had 
led to certain indirect advantages as well, such as helping 
to maintain prices of bricks and building materials at  



reasonable levels, influencing rates in the construction 
industry, maintaining standards of work and inducing 
public authorities to simplify administrative and financial 
procedures. It has been found that in many areas com- 
pletion of works by the Construction Service of the B.S.S. 
has left behind a pool of local skill and experience which 
has, in turn, encouraged voluntary organisations at the 
local level to take up construction and other allied activi- 
ties. This has created greater self-reliance in the com- 
munities concerned." 

17. As against the Second Plan achievement of Rs. 2.5 crores the 
likely target for the Third Plan is Rs. 21 crores and the annual turn- 
over in 1965-66 is likely to be about Rs. 10 crores. This annual turn- 
over is likely to increase progressively during the Fourth Plan a s  
under: 

(Rs. in crores) 
- - . -  -- - -  -- -- 

1966-67 1967-58 1968-69 1y69-TO 1970-71 Total 
Fourth Plan 

- .--- -- - 

Broadly speaking the  turnover ~ ~ 1 1 1  be shared equally between 
the Central a n d  Statc  Units. Bes:des, apart from the types of works 
mentioned in para 12 the Service w ~ l l  be equ~ppcd to undertake con- 
struction works of bridges, steel structures and d a m ,  etc 
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No. 19(10)/61-Pub. 
GOVERNMENT OF INDIA 

PLANNING COMMISSION 
(Public Cooper~tion nivision) 

' I 'o jana Bhazmn, 
New Delhi.  rhe 24th  .4ug1i . s t .  1961 

From 
Shri  J .  M. Kitchlu. 
Deputy Secretan.. 
Planning Commission. 

To 

Thc Chief Secretaries o f  all State  Governments Adniinis- 
trations of L'nion Territories. 

SYBJECT: -Facilities to uol nii tary and cooperative Organisat ions t o  
iindertnke consrrliction work. 

S i r ,  

I am directed to refer  to Planning Commission's letter No. PC 
(VI)H/9(6) /58 dated the  24th October, 1959 regarding measures 
for  achie\.ing econorn!. in construction costs. In  paragraph 10 of 
this letter it was suggested that ( a )  labour cooperatives sh(1u1d be 
encouraged and organised by g i ~ ~ i n g  them concessions in respect 
of award of works at scheduled rates and in the  matter  o f  earnest 
money. security etc.. and (b) that  voluntary social service agencies 
which were  equipped for construction work might be ~ i \ ~ e n  sprc~al  
opportunities for participating in such work so that they could 
assist to some es tent  in reducing construction cost. 

Experience at Kosi, Nagarjunasagar and other projects has  show^^ 
tha t  voluntary organisations I ~ k e  t he  Bharat Se\-ak Samaj  can play 
a valuable part in construction activities, particularly for rcducinq 
casts by making purposefu'l use of t h e  opportunities glven them. 
In the  Report on the Third Five Year Plan attention has heen 
d r a ~ v n  to  this aspect in t h e  following terms: 

"Construction activity in the bigger p r o j ~ c t s  rts u.i*ll a s  small- 
er  and local works will remain the largest avenue for. 

I ;iO 



vuluntary effort towards the  utilisation of idle nian- 
power. 111 villages, voluntary agencies will be encoura- 
ged and helped to  take  u p  construction work directly 
or  through labour. cooperatives. This will lead to re- 
duction of cost. observance of satisfactory standards of 
work, a better deal for t h e  construction wcxkers and 
the promotion of honest dealings in the working of the  
construction industry. Excessi\re dependence on con- 
tracturs will k)(.  avoided and add:tional resources will 
becorntl ;1vaIlnhlt~ for the programmes of the \rtrluntary 
orgnnisatic~ns." 

I )  I -  I 1 y i i t  masnnry works 
rolatln: to:--- 



(c) Major structures only if the voluntary organisations con- 
cerned are adequately equipped with technical personnel 
and necessary mechanical equipment; and 

(dl Supply in bulk quantities of building materials e.g. 
stonem stone blast, shingle (Bajri) and :;and. In cer- 
tain places, near-monopoly conditions prevail in the 
matter of supply of such materials. Voluntary organisa- 
tions may, thesefore* be given all possible, encourage- 
ment to enter this field. Where pcmlhle the Adminis- 
trations concerned should allow quarrying facilities to 
voluntary organisations on payment of royalt?'. 

4. Among the conditions which the Commirtcc considers essen- 
t ial  for enab1:ng voluntary and cooperati\-t~ organis>tions to carry 
o u t  the  tasks entrusted to them in a satisfacton. m:inner are of the 
f@llowing: - 

(a) It should be t h e  effort of the  officlal :icr,nclc>s t c l  p v c  the 
maximum ass~stance to voluntar v :~nd  coopcrat ivc 
orea:li~at:ons .I< far as ~ ~ ) s s I ~ ; ! c  C !  vi'rta~n proportion 
of the avallablc ivork should ! > t l  ir!  par-t for :hem 
and m3y be extrndcd as ;hc!r c:ipnci:y dcvclops 

( o }  Cont i~uous fioiv of work \h d d  ! x k  c.nsurr*tl P rqcc t  
authc~rltles should 1nd1c:itc tvell in tl:nc the rn:)p:tu- 
des, types and spm.lfic iv, rks that can he av.ardrd to  
such organ~satlons J'oluntnry and Cotrpcr,?,t~\.t\ Orgn- 
n1sat:ons should he glvcn prcferrncc over pr:va:cl co:~- 
tractors and, lvhere pe)sslhlc, t h y .  .if?ould hc c-lvcn 

works on a negotiated basls: 

(c)  Works may be awarded a t  'workable rates' on thc basis 
of the schedule of rates increased or dwreascd by a 
percentage to be decided by the competent authoritv 
The schedule of rates should be kept up-to-date. The 
work order system may be preferrrd wherevcr possi- 
ble; 

(d)  To avoid delay and ensure prompt pa\mc~n!s. ptrwms may 
be delcxgated to the  Superintending anti Executive 
Engineers 'On account' paymcnts may btl  nuthorised 

for works complctcd 

(e) Technical personnel may be made available on ckputa- 
tion by State Governments and Central Ministrics to 
work with and assist voluntary and coopcr.' ~ . r v c  orga- 
nisations; and 



( f )  Assistance by way o f  loans should be given for working 
capital and purchase of equipment. 

5. Where loans are advanced, reasonable safeguards should he 
provided for the recovery of such loans and advances which may 
be made and which arc? not s-pecifically covered by standard terms 
and conditions of contract and devise a sultable machinery which 
wjll ensure Government ap~ns",ssible losses and breach of con- 
tract. What that  machinery should be is a matter for the authori- 
ties to consider. 

6 I n  ordcr 11) enc~urage  the growth c .  t,oluntary and cooperatlve 
organ:satlona and enable thcm to functlon effectively, emphas~; 
should be laid on proper trninlng o f  pt.rs.mne1 Training pro- 
gramme should be arranged for sclcctcd gr\)ups of vo1un:nry workers 
from the areas n ~ h e r e  public crx~pcratlon actlvit~es have a pc):entla- 
ltty S~rnllarl! tralning progsammc should also be arranged for un- 
sk~llcd and semi-sk~lled wnrkcrs orqan~sed under voluntary and 
cooperat7ve org:inisrir!ony 111 c1rdc.r + I ,  6,n , \ I : ,  +hc.rn :u ::ndcrtal:t CO:I- 

struction a c t l ~ ' ~ t \ .  i flicicntl~ -mii Ip ; i ) r l~s .~> 'h'..r tza *:,lIgi 

8 I t  :s hoped :hat State Covcrflments wdl  bc able to arrange 
for fin;~nciai asslstancc t ~ )  c ~ ~ t ~ p t ~ s t i v t ~  organisations fnm ivithin 
t h c ~ r  I'lnns For ass~stlng voluntary orgnn14ations \vh:rh t r ~ k e  \ ~ p  
consts\tct~on ivark a provls:orl of Rs. 10 lakhs hns b w n  made 
thc Planning Cornnlmiim for the  year 196143. the Ionns f\>r pur- 
ctiasp of rquipnwnt anti wilrk:tig capltnl In tcrrns of tht? rtyommcn- 
dntlon In sub-para 4(f )  above can be prov~tlcd to  this cstent  The 
amount rcquircd by cnch Stat? Cr;rvernmcnt durinp 1961-62 may 
kindly be int1matc.d tit an early date 



9. State Guvernn~els ts  may kindly keep the Planning Co~nmission 
informed of the action taken in  pursunnce of suggestioix containcd 
in this latter. 

Copy to: - 
Ministry of \V H. & SS. 
Ministry of 1. S P. 
iLiinistry o f  Rail\vaj.s. 
Ministry of Financr .  
8linist1y of C. D. 5: Coop. 
l l i n ~ s t r y  oi T ranspc~r~  
C.  0. P. P. P lann iqg  C o t i ~ t ~ ~ i s s ~ o n .  



Annexure 111 to Part 111 



Statement showing details of works to be executed during years 
1964-65 and 1965-66 and working capital required therefor 

-- -- ---- 
S1. Name of work A p p r o ~  Work Work to Work 

No. coct of clone upto be done advance 
work 3 1-7-64 during taken 

1964-65 

I M . S .  Ruilding . 85 22 5 0  5'0 

2 Building at Faridabad 64 14 45 2 ' 5  
3 Other Buildings at Delhi 103 7 5 2 5  2.51 

1.351 
4 Yamuna Barrage . r gS 24 113 10.0 

5 Purnea Airfield 
Phasc I . I I I 
Phase TI . ?5 1 

25 / 
6 \'aranasi University 

Works 65 - HinJtm R o ~ f  W o r k  . r 6 

7 19 
8 S e w  \X'orks . 203 

I'otal cost of works in- 
clusive of Cement and 
Steel 

Total cost of workc ex- 
clusive of Ccmcnt and Steel 

Deduct cost of materials 
to be supplied by Con- 
tractees & 3 5 O : ,  from 
item marked "A" . 

Cost of works to be 
financed 

Working capital required 
(1 2 5 " , ,  

Deduct work advancc5 
already taken 

Expected on New Vi'orks 

Working capital to he 
provided for by i3.S.S 



Lok Karya Kshetras 

Part ZV 
Question ( 1 )  : What are the reasms for giving grants for the runn- 

ing of Lok Karya Kshetras much in excess of the requirements 
during earlier years since 1958-59? 

Answer: 

The position of grants-in-aid given to Bharat Sevak Samaj is 
gwen below: 

Year Amount given Amount actual- Unspent 
as grant-in-aid 1y spent balance 
including un- 
spent balances 
of previous year 

rv58-~g  . 54,000 32.31- 2 I ,-93 
195940 . 2.17353 I ,53,64" 63 606 
1963-61 . 3.13.m 2.8-,923 2 5  @3 
1c@1-62 . 6,96,1 X3 4.6 I .374 2.35,IW 
1962-63 . h,36,ooo 6.7 1.93' I .65 .o63 
1963-64 . 6,70.m 6.215.M -44.374 
- 

The reasons for the unspent balances bemg ava~lable  with the  Bharat  
Sevak Samaj at the end of each financial year are as follcrn-s.--- 

( I )  In certain cases Kshetras planned to be opened In :he 
beginning of the financial year are  actually n.1: started 
due to non availability of trained ar?d c ~ p a b l e  workers. 

( i ~ )  In  some cases the opening of L ) k  Karyii K h e t r n s  get 
delayed than schtdulcd duc to thc reasons mentioned 
above. 

( 1 1 1 )  The Ltrk Kar>a Kshctrcls is contlnulng scht.mc approved 
for the duration of the Third Plan Thc cvccss grant 
pmd In any p;tr:lcular year 1s ~rnmcd~nttbIy ;rdjusted 
w h l l ~  paying ?he  first lnstalnwnt for the following year. 
The Governnwnt funds, thus, are not blocked for a 
large pcnod 

(IV) The grant to thtb Lok Karya Kshetra 1s p a d  III 2 or 3 
instalrnents. Slnce the Arst instairnent 1s p3id only in 
June and July. lifter the budget has betan approved and 



passed by the Parliament, the workers suffered hard- 
ship when they did not receive the salary for the month 
of April and May.  The Samaj are, therefore, allowed 
to carry forward the unspent balance for 2 months with 
the concurrence of the Finance Ministry (Annexure I ) .  

(v )  The grant 1s dspersed over a large number of Kshetras 
numbering now 200 Somelilnes savings result as all 
the 3 Sahyogies are elther not engaged or some Sahyo- 
gles leave during the year for employment elsewhere. 
Savings may also result under other heads like rent, T.A.. 
postage. etc. I t  is not poss~ble to es t~mate  precisely 
these sawngs at the time of tht. pa;vinent of the grant 
Small savmgs. therefore. result in each Kshetra towards 
the close of the financial year Refund of these small 
amounts for a large number of Kshetras towards the 
close of the financial year w111 result ~ n t o  voluminous 
correspondence, complicate the accounts and cause hard- 
s h ~ p  to workers. In any case as rnent~oncd above, these 
savlngs are fully util~sed in t h t  first 2 months of the 
following year 

(vi) In the hght of the wlshes of Audlt, however, the Plann- 
ing Commission has taken steps to scrutmze the  esti- 
mates of expenditure I t  will be observed from the 
table of unspent balances given above that except the 
year 1961-62, unspent balances have been reduced consi- 
derably from Rs. 2.35,109 (33% ) in 1961-62 to R.. 44,334 
( 7 % )  in 1963-64. In the year 1961-62, the unspent 

balances accrued, because some Kshetras were not start- 
ed as scheduled In the year 1962-63. the Bharat Sevak 
Sarnaj was asked to refund an amount of Rs. 50,000/- 
a t  the end of the financial year, which they did. 

Quesr~on (2 ) :  Is this scheme still continuing? HOW much monev 
has been gwen as grant by the Coir~mission for the scheme so 
fa r?  Hmc is 2 t  u-mking? 

Answer: 

The scheme of Lok Karya Kshetras (Rural) is still continuing. 
The scheme has also been approved for inclusion in the Fourth Five 
Year Plan. So far the Planning Commission have given the follow- 



ing amounts of grant-in-aid, year-wise:- 

.-I l ! . \ l i ~ t p r :  

Thr, main objer! r > f  this pl.nqrarnmr i to stcurt '  peo- 
p!~'..; pa~t l r lpa t lon  in t h e  \.arioiis development programmes in the  
I -  a The  proSia!nn]ch 1.. r u n  by a group of If! A!L India 
I ' c l l u n t a ~  C_)rpn!snt:oris : t l l t i  :A nun:her of cciucational inst i tut~ons.  
The Bhnra: So\.ak Sarnaj IS ?hc  i l ! l  India  Co:)rdinatlng PLgency, 
but thc general s twr ing  a r ~ d  siipen'lsion is done by the Lok Karya  
Con:nii:tws set up at the Centre and State lel.els with representa- 
: :\n o f  the. Governrnrvt a n t i  the ~~ci r ious  participatinq t1r~;lnisations. 
F'!n:inc.inl nssistallcc. r,t '  R.; 3 O i l 0  is given for e a c h  Luk Karya  
I I .  :I Lok E;ai.ya E;. -?1t - , :  !-;I c.n\-rrs a n  area of 100 villages. 
: l t )out  10 \-i1l:ige.c :lrcS takw iip :I! a lime for i n t c n s i i . ~  \r-ork. A 
~n i t~ i i i>um of two ~vorkc r s  k!ll)\vn CIS Sahyogi and U p s a h y o g i  a re  
,~ tpw~i r~ tcd  for each Kshct r :~  These ivorkers a r c  give:> training a t  
~ t ! ( s  1,ok Kary;t T r a t t l ~ n ~  ( 7 t ~ t i : ~ . ~ ~  at Delhi and Trivandrum. At 
j~rc~sc~nt  bout 350 Ksht~t~. i is  a re  running in different parts of t he  
t r y  Of thew.  200 artL :!I :tic Central Sector and t h e  remain- 
Ink: In the Stnte Sc.c.tor. 

One of the major a c t ~ \ - ~ t l c >  of the Lok Karya Iishutras is t o  
,~ssist In thc dcvclopmcnt ,+nd proper functioning of t he  basic ins- 
t : tutions of thc v~l lage ,  t . ~ : .  Pancha.at.  Cooprrativc. and the School. 
The notable work ln :\\is rcgnid has been the unammous election 



of the Panchayats in most of the  Lok Karya Kshetras in Goa and 
i n  certain Lok Karya Kshetras in Rajasthan, U.P., and Bihar. 
Village development plans were prepared in collaboration with 
Panchayats. Kshetras have particularly collaborated in the build- 
ing of community assets, such as, repaid or construction of roads, 
school buildings, drinking water wells, tanks and ponds, etc. By 
holding seminars and discussions. particularly in U.P., Bihar, Rajas- 
than and Gujarat, the members have helped the Panchayat mem- 
bers to reorganise and understand their duties well. The workers 
of the Lok Karya Kshetras and the Panchayats have helped each 
other to implement the 7-point programme and the village Volun- 
teer Force Schemes. 

Cooperatives:-Lok Karya Kshetra workers helped in increas- 
ing membership, conversion into service cooperatives and organi- 
sation of new cooperatives. The increase in membership in t h e  
cooperatives functioning in Lok Karya Kshetras is of the order of 
6-  4 per cent. 

Schools:-Lok Karya Kshetra workers persuade the parents to 
send their children t o  school. Good work has been done in this 
regard in U.P., Bihar. Rajasthan and Gujarat. Another important 
feature has been the cooperation between the school staff and the 
Lok Karya Kshetra workers. About 90 per cent of the schools in 
the Lok Karya Kshe'aa areas have been helpful in organising 
Shramdan, cleanliness drives. camps. games & sports and cultural 
programmes. 

Agriculture:-The Kshetra workers have been indirectly ins- 
trumental in augmenting agricultural production by educating and 
persuading the farmers to adopt improved methods of farming. 
Individual and group meetings with cultivators, seminars and 
demonstration of improved techniques have been organised in 
cooperation with Block staff for this purpose. The Kshetras have 
been able to popularise the use of compost-manure and chemical 
fertilisers in Kerala, Gujarat, U.P., Mysore. Bihar, Rajasthan and 
Punjab. Irrigation channels and wells have been dug up in U.P., 
Bihar, Rajasthan and Punjab. 

Use of Local Resources:-It is estimated that during 1961-62 
and 1962-63, about 4.00.000 and 10,05, 843 man-hours, respectively 
were put in by the local people in Shramdan activities through the 
efforts of the Lok Karya Kshetras, in constructing approach roads, 
school buildings and to secure water resources both for drinking 
purposes and irrigation etc. I: is estimated that during 1982-63, 
the people's contribution in cash and kind amounted to Rs. 1,25,000. 



Organisation of Youths, Children and Women:--Lok Karya 
Kshetras have organised about 616 Yuvak Mandals in villages. The 
main activitv of these Mandals have been games, sports, ciiscus- 
sions and debates. In some of the  Lok K a ~ y a  Kshetras, the Man- 
d a b  have taken up some special responsibilities such as, sanitation, 
Shramdan activities and conciuctcd adult literacy classes. 

Balvadies and Mah~la  Mandals have been organlsed In many 
Kshctras The main activitic.: of th r  Mahila Mandals are training 
In crafts, sewing, litwncy and education of children. 

Particlpatiui~ uf Educattonul 1nst~tutiults:-A welcome feature 
. ) I  thc L,ok Knrya Kshetra programme is the increasing pafiicipa- 
tion by c.ducational institutions in  running Lok Karya Kshetras. 
Recently ahou! 35 Lok Karya Kshetras have been allotted to diffe- 
rent educational institutions. A group of villages coming under 
the Lok Karya Kshetras arcb adopted by educational institutions 
and extension work in different fields is done by socially inclined 
teacher-... and ..tudcnts. This provides continuity o f  work and a 
permanent relationship between thc tducaticinal institutions and 
thc villages adopted. Where this work is being done by educa- 
tional institutions in collaboratinn with vo lun tav  organisations. 
t h t  results have been better. 

Q r r ~ s n o ~  ( 4 )  --How arc  thc u y p o ~ n t n ~ e n t s  made and on what b a y "  
Is any check exercised to see the correctness or  validity of thr 
e.rl>enscs I?kc Tinw11lng Allmi~ances. rent  of Office btrildtng, eft 

As alread) stated 'ibovt each Kshetra has 2-3 whole- 
11me workers, one of them is h l u k h y p  Sahyogl/Sahyogi and the 
) t h e n  are known as Sahyog~s Up-Sahy~gis The appointments are 

made by the Ctlntrnl O f f i c ~  of tht. Lok Knrya Committee on  the r r -  
commendation o f  the Wicc  of tht> St:ittx Lok K a n a  Comm~ttec 
The workers arc requ~red t o  undergcb (1 traln!ng course of 3 months 
at the h k  Karya Kshetra Training Ccnt;c at Dclhl nr Triwndrurn 
The screening of the workers IS done fir.!\\ by thc Stotc Lok Karys 
Committee and then . ~ t  t h t  Tra ln~ng  Cc'n*l.t The budget of all Lok 
Kmya Kshetras 1s on a uniform bns~s C c ~ l i n ~ q  hnvc been prow- 
ded for items like salaries, travellmg allowanr-c n l d  rent, c!c The 
accounts of each Kshetra arc audited hv n Char t r r rd  Acrountant 
at the end of m c h  financial ?car 

1 (Ail)--12 



Part N 
QuEsno~ ( 5 )  .-Details of expenditure incurred by  the  Samaj during 

each of the years 1958-59 to 1963-64 on the Lok Karya Kshetras 
under dinerent heads, such as, salaries, travelling allowances. 
rents of ofice buildings etc. may be furnish.ed. 

Answer: - 
The amount spent by the Bharat Sevak Samaj under differenr 

heads of expenditure is given in the following statement:- 

Head of Expendi- 1958-59 1959-60 I 960-61 I 961 -62 1962-63 
ture 

Maintenance al- 
lowance (Salaries 
etc.) . . 20867.64 116752.31 rgooo3.07 323750.47 534158.4; 

'l'ravelling expenses 
Cycleallowance 399.37 6601.01 12555.86 16346.51 4 7 q . 3 6  

Part IV 

Question ( 6 )  : -Is a n y  coordination with the State Governments 
maintained in  the matter of giving o f  grants for the putpow 
mentioned in this Audit para? 

Answer: 

The necessary coordmation with the State Governmcnt3 
1s exercised by the State Lok Karya Committees which have 
been set up by all the State Governments, in their respective States 
m pursuance o f  the Planning Commission Policy letter No. 7(3)/63- 
Pub., dated 20-3-1963 (Annexure 11). The State Lok Karya Com- 
mittee includes the representatives of the State Governments and 
this ensures the necessary coordination. 



Besides, every year a t  the time of the Annual Plan discussion, 
the progress and the  financial allocation for the Lok Karya Kshetras 
is discussed by the Planning Commission individually for each 
State with the oficers of the State Governments and representa- 
tives of the Bharat Sevak Samaj. In order to ensure close scrutiny, 
the Planning Commission have set up a separate 'Working Group 
on Public Cooperation Scilc~~ne' for convening such discussions. 

Part IV 
Questton (7)  -Has a,Ly revleu: been made of the urhwvenlent .  

of the Kshetras so far? If so, t h e  re:;ult thcreof may  be furmsh- 
ed Has any O ' I I C T  case of inefltctent zcurklny of Kshetras (apart 
from the  s ~ z ~ n  l i ~ h i c h  haz'e becn closcd d o w n )  come to notwe*' 

The progranlnlos 01 thc Lok Karpa Kshetras d y e  ~ v n s -  
tantly reviewed by the Central and the State Lok Karya Com- 
mittees which includes representatives of the Government Deparf- 
ments concerned and the participating \*oluntary organisations. B:.- 
sides, the Kshetras are also visited by officers of the Planning Com- 
mission, particularll. the Secretary, National Ad~risory Committee or1 
Public Cooperation, Di!.t!ctor, Public Cooperation and the Officers of 
the Development Departments of t h e  State Governments. A n  
rvaluation 1,. the Programme Evaluation Organization is currently 
in progrcs.5 Thr programme was also reviewed a t  the meeting of 
thc National Advisory Cornmittcc on Public Cooperation held on 
27th and 28th August 1960. and 22nd November 1961. This is a high 
powered Committee ivhich ~ncludes Members of the Planning Com- 
mission, representatives of the Central Ministries and all the State 
Govcrrlmcnts and the  lcading \ ? o l u n t q  organisations. An All 
India Seminar on Lok Karya Kshc:ras was held in Sanga Rcddy. 
Hyderabad which was at:entled hy the representatives of the Plann- 
ing Commission, Ministry of Community Development Coopera- 
tion and Panchaynti Raj, Statr  Covcr!lment and participating 
\~oluntary ~r~an isn t ion  (Annesurc) not enclosed. Two copies placed 
in  Parliament Library. Another seminar was held recently at !he 
time of the All India Convention of the Rharat Sevak Sarnaj :n 
.July 1964. An assessment of the working of the Kshetras by thc 
Planning Commission was made at the time of the mid-Plan ap- 
praisal in August 1963. The relevant cxtrncts art. reproduced 
below : 

"Lok Karyu Kshetras have been able to develop n lairly 1ar.g~. 
cadre of trained full time and part time workers. Their activities 
have helped in securing a greater measure of interest and initiative 



at the local level and stimulated voluntary action in several com- 
munity development areas. Tte development of the Lok Karya 
Kshetras programme is being accompanied by careful evaluation of 
the work being done, the problems encountered and the methods 
4 r f  enlisting public cooperat~on. Particular attention is given to  
- m ~ s t i n g  groups of pelsons t o  organise activities, on thew own, on 
the basis of self help In several areas Lok Karya Kshetras have 
d r r ~ v e d  valuable. help from educational and other institutions and, 
111 turn, enabled then1 to reach out more effect~vely to the  com- 
munity The Central Lok Karya Committee which guides the 
programme msures coordination among the participating organisa- 
t~ons" 

A mow recent asses5ment wa> made at :he time of the prepara- 
:ion of the Fourth Plan Thr programme was considered a t  a ful l  
meeting of the Planning commission on 27th November 1964. Re- 
levant extracts of the agenda papers and the minutes are reproduc- 
t4 below - 

"The Lok Kalya Kshetra programme has proved popular with 
;he voluntary organisations and there is ~ncreasing participation by 
Educational Institutions in running the Lok Karya Kshetras. It 
has helped the Voluntaq Organisations in creating a cadre of thc 
trained workers in the rural areas. Useful uvork has been done i n  
:he Gujarat State where the Kshetras have helped in the execution 
( t ;i large number of drinking water schemes. Another scheme for 
the construction of field channels on a largc. scale through thc 
agency of the Kshetras in Andhra Pradcsh is under acti\'c consi- 
deration. b c c n t l y  about 35 Lok K a y a  Kshetras have been allott- 
ed 1:) different Educational Ins!itutions. The expcriencc indicates 
t h s ~  better results are achieved when a I A ~  Karya Ksherta is run 
t,!, ti-IC' l'oluntary Organisatir~n in  association with the Edwxtiona I 
Ins:itut!on. The Kshetras opened during the er.lrrg,f!ncy i n  the 
c e r  i s  numbering about 50, did useful work The Ksht:tras 
::r, now confining :hejr efforts to a fe~ i -  stslccted activities. The 
Sahyogis in a Kshetra function as catalytic agent to mobilise public. 
support for rural dewlopment prag,rammes. An ~ \~a lun t ion  by the 
Progr:;mme E\+alua?inn Organisation is in progress i ~ n d  lhr. report 
:s awaited". 

The progress report for thc Lok Karya proKrammt f o r  1962-CX3 
;tnd 196,344 are encl~sed.  (Annexurcs IT1 8: IV) 



Annexure I to Part IV 
NO. 5(3)!63-Pub. 

GOVERNMENT OF INDIA 
PLANNING COMMISSION 
(Public Co-operation Division) 

NEW D w r .  
April 22, 1W 

OFFICE MEMORANDUM 
Svarx? --Grants-~n-ad fo r  s c h e ~ ~ ~ c s  o j  Public Co-operat~ol+un.yr,r 

balances-pattern of financial ass~stance 
The ~wlun ta ry  organisations, receiving grants-in-aid, ;try I . ! ) ! -  

mally required to surrender the  unspent balance therwf  a: -.5+, 
close of  the financial year .  These organisations have bee!? reprt.- 
writing from time to time to  the Planning Commission tna: as :hi 
first instalment o f  the grant-in-aid is released sometimes in Jun,. 
they cxperiencc considerable difficul:y in rt:spect of cor.:inumg 
schemes, in the payment of s a l n q  to the staff, r t c  for :he first !.s:I 

rnonths of the following financial year 
2 .  To o \wcome  the above difficulties, ~t h a s  nu& been deci i i t .~  

that such voluntary organisations/institutio~~~ which are entrusted 
with the implementation of continuing schemes and receive G m -  
~bmnlcnt grant-in-aid for the purpose, may ru:sin ivith them a t  tilt. 
end of the financial year an  amoun: of unspent balance equivslenr 
lo :h estimated expenditure in the first :!yo months <I:^ :hc follou,- 
Ing financial year  The  amount in e\-ces5 of :n.o months es:,=rr:i.ti 
c*xpenditure should be surrendered to  the  Gulrernrnent. Tills p l -  
tern o f  financial assistnncr will bc applicable to all voluntary o r .  
<anisitions receiving grant-in-aid frclm thv  Planning C1)rnryssion I r t  

rc~spec: of Publlc Cl)-operatii~n schemes. 
3. Th(1 voluntary organisn:ions/instit~i?:c~ns will kindl!- int imaw 

to the Planning Commission the  estimates of e s p e n d ~ t u n l  lor tht* 
first two months a s  stated above and also the amount of unqx-iit 
bnlanctb available with them from n u t  of cspenditunt.  for re,eulariw- 
tlon. 

.I. This letter issues ivlth the concurrence ~.lf thc  !hlinis!ry $ ) !  

Fhunce ,  Department of Expenditure. T&S Division. ~ - ; d s  tht.ir u.t). 
dated 30.3.64 



The Accountant General, Central Revenues, New De1:li. 

Copy farwarded to:- 

( i )  The Ministry of F~nnnce.  Department of Expenditure, F. 1 .  
Section, New Delhi, with reference to their U.O. No. 
2395'F.1164. dated 30th March, 1964. 

Anllexure I1 to Part IV 
NO. 7 (3) 163-Pub. 
GOVERNMENT OF INDIA 

PLANKING COMMISSION 
(Public Co-operation Division) 

Yojaiur Bhavan. 
S e w  Delht-1, dated 20th M a w , ?  1963 

From 
H. K L) Tandon 
Director (Public Co-operation) 

To 
The Chief Secretary. 
Government of India 

SUBJECT: -Public Co-operatlo,~ Schenir-Luk Kurya Kshetra Pro- 
gramme-Revised pattern of financial nssistnnc~-App2r- 
cable from 1st April, 1963. 

Sir, 
In contmuatlon to Planning Comm:sslon letter NU 7(3)/61-Pub 

dated 31st October, 1961 on the above subject. 1 am t t ,  - t a t e  that a6 
suggest~d In para 5 of thr  k t t c r  referred to  ahovc th r  Planning 
C o m m ~ s s ~ o n  a r t  anxloub th:rt the  ~ m p l e m e n t a t ~ o ~ l  of the Lak Karya 
Kshetra Programme ~n the  S t a t e  should bc under:al..cn in close 
collahorat ton iind coord~nat  ]on wlth the c.~tabllshed non-official or- 
 inis is at ions In Iht. Stat(, In th!s view, t!lc constitut~on of the State 
!tavcl Lok Karya Comm~ttet .  with r'cprcsentativcu: drawn from the  
ac'ive nun-official organlsatlons in the State becomc5 a prrn-wquisitc 



for  the successful implementation of the Lok Karya Kshetra Ro- 
gramme. 

2. While there are some States where such Committees are yet 
to be formed, in others the  Committees that have been set up re- 
quire to be strengthened and activised. The Planning Commission 
envisages the State Lok Karya Committee as a useful forum avail- 
able to the State Government for effectively securing the partner- 
ship of the  established voluntary agencies in the common tasks of 
harnessing the cooperation of the public in the implementation of 
the Plan Programmes. 

3. I am, therefore, to request that in case in your State, the State 
Level Lok Karya Committee is ye t  to be formed, the State Govern- 
ment mav kindly take initiative in the matter and request the local 
Pradesh Branch of the Bharat Sevak Sarnaj to assist the Govern- 
ment in setting up this Committee. The Planning Commission may 
bc. informed about the const~tution of this Committee, its personnel 
and the functions assigned. Among the responsibilities that the 
Planning Commission would recommend to be entrusted to this 
Committec arth selection of area and agency for establishment of 
Kshetras and given supcrvision and guidance of the working of the 
Kshetras. The work of this Committee will be purely advisory in 
character. 

4 Espt~riencc. of the worklng of the State Lok K a q a  Committees 
in four States. where thev have been set up, revealed that a pro- 
vision of ;i s m d l  amount for meetmg the expenditure incurred by 
the Committee members for undertaking periodical visits to the 
Kshetrrts would enable the Committee to function more effectively. 
T h ~ s  proposal was considered recently by the Planning Commission 
rind tt has been decided to provide R3. 150 p e r  Kshetra pcr annum 
a. nrganisatlonal expenses to the State Lok Karya Committee. The 
rcviscd pattern of financial assistance is enclosed (Annexure -A). 
I t  will seen that apar t  from making the prowsion mentioned 
'tbovc, the revised pattern ni,o rstends a measure of flexibility to 
the v o l u n t ~ r y  org,tnlsatlons taking up the Kshetras in meeting the 
t*xpmd~ture  on var-1uu5 Items out of the grant-in-aid amount 

5. Under thtb rc.\.lseJ pat:cArn, a voluntan organisation allotted 
,i Lok K a y a  Kshetrll b y  the State Government will receive a net 
grant-in-a~d of Hs. 4,;MI per Kshetra per annum from the  State 
Covrrtinwnt Thc Orqanlsi~tional expenst3 both for the Central 
Lok Knrya Commlttw and the State Lok K ~ y a  Committee in 
respect of Kshetras in the State Sector will be paid direct by the 
l"hming Commission to the Central Bharat Sevsk S~rnclj which ie 



the all-India Coordinating Agency, who will arrange to pay the 
State Lok Karya Committee the  amount due to them under this head. 
Ttus acrangement has been favoured so as to ensure not only clo~e 
coordination between the Central and State Lok Karya Committees 
but also to facilitate the State Lok Karya Committees receiving the 
organisatlonal expenses due to them in respect of the Kshetras 
established in the State from the Central Sector. A list of Lok 
Karya Rshetras functioning in  your State from the allotments madr 
in the Central Sector upto 3lst March. 1963 is enclwedf. 

6 .  The actual expendlturc o n  this  programme will continue t o  he 
shared between t h e  Centre and the  State in the ratio of 60:40. 

7. The receipt ot this letter may klndlv be acknowledged and 
action taken thereon intimated to the  Planning Commission at an 
car!v date 

Yours faithfully. 
Sdl- 

(H. K. D. TANDON! 



ANNEXIJHE 11 

Revised pattern of financial assistance o f  I I  : Knr!,o k ' ~ i . p l , t r  ,,PI 

annum 

( I )  Thc trmount of Hs 300 undei the Head 'B' will oc p ~ d  bb ;hr 
Planning Commissiim c l~ rec t  to t h e  Central OfEce of the Bhsrat 
.Sevak Samaj, who will arranqe to renut the  amounts due to thc 
State Lok Karya  C~lrnmlttct. ~ indcr  the head The amount I ) !  

R s  300 wll! br adlustrid from t h r  Central share of 60 per ccn! 

(11) 111 respec,\ of. Luk Knrya  Kshttras allotted 111 t h r  5 t d t c  
Swtor ,  thtb voluntary orgnn~s~~tlot!  allotted and Kshetn w:il N- 

ceivc. R net grant-in-ald of Zis 4,700, initially from the  State Cov- 
rarnnwnt The Central Share o n  the ratio of 60 40 ~ 1 1 1  bt. Hs.  2,700 
which will be reimbursed t o  t h e  Statc Governmen: hv tht. C'entrc 



Part  V- (ii) .-Training Scheme for Sahayogis and UpSahayogis 
in Lok Karya Kshetras. 

QUESTION (1) : --On what basis reinlbusement of the expenditure 
incurred for the training courses is made by Govt.? Is there 
any system of verification for  releasing such amounts? 

The Training courses for Sahayogi and Up-Sahayogis were 
started simultaneously with the opening of the Lok Karya Kshetras 
in 1958. I t  was decided that for the training of workers only 80% 
of the expenditure will be met by Government as grant-in-aid. The 
balance 20°; should be contributed by the Bharat Sevak Samaj 
from its own resources. From the experience gained in the first two 
courses held In 1958-59. it transpired that the contribution of thy 
Bharat Sevak Samaj came forth in the form of voluntary service 
of their ~iorkers .  The Samaj was unable to raise cash collections 
equal to 20':; of the expenditure as a result of which the quality of 
the  tralning suffered. The matter was plsced before the Coordina- 
tion Committee on Public Cooperation and the Ministry of Finance, 
who agreed that for the purpose of training the entire expenditure 
may be met by Government. Since then grant-in-aid is given to 
Bharat Sevak Samaj equal to the total cspenditure incurred. 

The programme oi ccburses of training and the budget of the Trai- 
nlng Centres is drawn in the begmning of the financial year. The 
proposals are examined in the Planning Commission and concur- 
rence is obtained of the Ministry of Finance, before releasing the 
g:ant. The pattern of financial assistance and the rules which 
govern the expenditure ha1.e been laid down in consultation and 
with the  concurrence of the Ministry of Finance. 

Moreover, the  entire amount approved for one financial year ia 
not released in the beginning of the year. The grant-in-aid is re- 
leased in ins ta i~l~cnts  after satisfying that the training is proceed- 
ing as scheduled. The Bharat Sevak Samaj submits statements of 
expenditure after every six months. An yearly statement of ex- 
penditure, duly audited and certified by a Chartered Accountant, f s  
also submitted by the Bharat Sevak Samaj. Care is taken that the 
expenditure is kept to the minimum. 

There is a Centsal Committee in the Central OfRce of the Bharat 
Sevak Samaj which is in overall charge of both the  training centres 
in Delhi and Kerala Besides, there is a separate committee for 
each of the two training centres. The Central Committee includes 
representatives of the Planning Commission and other Cmtral  Min- 



~s t r i es  concerned. These Committees meet quite frequently and 
mtercise a close scrutiny both on the expenditure incurred as well as 
on the training programmes. 

P a n  V 

@Esno~  ( 2 ) : - H a s  the amount paid to the Samaj 2 7 ~  excess 
with regard to training programme since been recovered? 

The Planning Commission still maintains that the  amount af 
Rs 5,836 as stated in the Audit Report, was not in excess of the re- 
quirements of training. The amount was sanctioned in pursuance 
nf a decision that the staff at the training centre should be employed 
, m  a regular basis and not only for the duration of the period of 
training courses. The amount of Rs. 5,836 relates to the  salaries of 
the staff of the training centre of the idle period of 165 days during 
:he year 1959-60 and 1960-61. 

As per advice of Audit, however, the Bharat Sevak Sarnaj was 
clcked t o  refund the amount of Rs. 5,836 to Government which they 
bavr since donc 

QI'ESTION (3)  :--What were the reasons fm agreeing to r e i m b l i r ~ ~  
f h ~  entire estimated espenditure from 1961-62? 

-4s ha \  nlrcady bcen cxplxned in answer t o  question (1) above. 
the begmnlng i t  was decided that the Planning Commlsslon wili 

provide only 8 0 ( ,  of tht. pup nditure on training. The balance of 
300; was to bc mct by the  I3harat Sevak Samaj. After the course of 
:raining had been conducted, the Bharat Sevak Samaj represented 
:hat ~t would not be possible for them to raise 20''; contribution from 
l!:tn pcoplc as the trslning schcme dld not benefit them dirccrly 
I t  was explained on behalf of Bharat Sevak Samaj that for scheliies 
which do not directly bentatit the people. the Government may no! 
,nsist upon cmntributio~i from v ~ l u n t a r y  organtsatlons This \.lt*\v 

point o f  the nharat  Sevnk Sarnaj was accepted b the Coordinati,ut 
Cml1111ttt.c un Public C o ~ p ~ r a t i o n  and the Ministry of Flnance The 
I'lan~ung Cornmission thus agreed to rcimhursc thc cntiw t t s t ~ ~ i s t t d  
cspcndi ture on training. 



Part VI 
PROGRAMME OF TRAINING 

The Planning Commission had stated in November. 1063 that ~ h o  
future programme of training would be so planned ns to rcdw*- 
the idle gap between the two courses to the minimum. 

Q ~ ~ s l r l o ~  (1) :-Have such programmes since been chalked out ' 
Have there been idle days during the courses conducted aftet 
February, 1962? If so, what  amount is to be recoz~e~ed from th? 
Sarnaj for thzs purposp3 

It wlU be appreaated that a perlod of about a tortnight is url 
avoidable between the two courses of training. This period 1s rrb 
qu1ru.d for completing the accounts and reports of the pref-lo*l. 
course and maklng preparations for the oncoming course 

The training courses, however. a r e  so arranged now that  the  ~ , R I  

between the t w n  courses has been reduced to the mlnimum. Fro::* 
'the Table p v e n  below. :t will appear that during the VPRT 1964 t ! ~  ' 

gap is negligible 

Table s h m z n g  the periods of tratning af ter  Febuarq  1962 
... - .- -- . .-- -- - 

1 )  3rJ course of vdurltui 
Sahayogis 6-1-64 b-2-64 r day 

r o 3rd course of Urban Weifarc 
P r o j c ~ ~  v, workers 13-2-64 12-3-64 h da)\ 

I I 14th Sahayogis course 15-3-64 14-6-64 2 ,, 
12 15thSahayogiscourse I -7-64 5-10-64 rl ;  .. 
i 16th Sahayogis coursc 6- I 0-64 2-1 1-64 

- - . -- - ---..- - - 



The staff in the  training Centre is employed not for the duration 
o f  the training courses only, but on a regular basis. Salaries of the 
~hff are paid monthly on a time scale of pay. No amount is, there- 
f o r ~ ,  to be recovered from the S m a j  on this account in w h ~ c h  the 
Win~stry of Flnance have also concurred in 
;)art V l  
QUESTION ( 2 )  --HOU' inan?/ Sahayogzs and Up-Sahayoy~s t t u w  > o  

far  u n d ~ r p r t ~  this trntning course' Who impart the trainrng" 

Upl:) tht* perlou t.ndlng 31st March, 1964, 658 w o r ~ e r s  (S:ihayngi.- 
r i d  l l u k h y a  Sahayogis) have undergone training. 

There is a Central Committee in the Central Office of t h e  B h a a t  
+-.vnk Sarn;ij which 21. I r i  i ~ v < ~ ~ . a l l  charge of both the Training 
'<.ntres a t  I>r,121: and Kvrala. Sm:. Premvati Thapar, who is one 
: the I r ~ d i n g  women .,oci;ll worker in the country and was for- 

:ncrly .~ l c tv~x  , r  in !hi. Ccntrnl Social Welfare Board. is the Secretary 
. I  this Cornrnittt.i.. Besides, there. is a separate Committee for 

.ach of t h t ~  two tsaining Centres. The Chairman of each of these 
:wo C ~ r n r n l t : ( ~ ~ ~ ~  IS a senior social worker having wide experience 

s f  d rvelopmcnt  work in the rural areas. P r ~ f .  N. R. Malkani, Ad- 
~:ser : ~ n  Training Programmes to the Ministry of Community Dew-  
:cipment and Cooperation and Panchayati Raj. is the Chairman of 
: h ~  Tklhi Training Centre. The Principles are  trained and senior 
~ . x p r ~ e n c c d  wcrkex of the Bharat Sewak Samaj . Major Ram- 
handrii. ;I wvll known social worker, is working as the Director 

. I !  thc ' I k a i n l n ~  programmes. Resides the Principal and trained 
: , i i ~d  in.;tructors in each train2n.q ccntrc. there are  a large number of 
;uest speakrrs ivhn  art> expcrts on their subjects and drawn from 
estahl!-hctl !nst!!u:lons like Dtblhi School of Social Work. Adimjati 
Scwa San,ch. Finrijan S1,vak S ~ n g h  and Gandhi Smarak Nidhi. 
C;cnjct; o.fYict\rc f r r<m thct Flnnrinq Commission, M~nis t ry  of Health 
i Fiimi]! l ' l : t r ! r l ! l ~ g  Board). Ministry of Community Development 
,nd  cc,np::.af :on, tht. Stntc C;ovements  and local bodies are repre- 

,cntcd In : !?v  Training Cornmit:ec and also invited to deliver 
't3rturcr- 

!gr ) x l l ~ ~  ( 1 )  Who:  ( i t . ,  : I : ,  -c'n.row for not tt~l.lilg t n t o  acccnlnr 
r}lc sunl (,! R S .  99,246 wiic'ctcd the S a n m  u*hik sanctlontng 
!,rants to t h e  Sanrt l~  b!, t he  PIrlntltng Com~nusion' On roltnr 
hasis t h e  grants WQTP s a n c t t ~ t l ~ ~ d '  



As desired by Audit the amount of Rs. 29,246 has been taken i11tr1 
account in the grants given to the Samaj. The position is as follow3 

The amount of Rs. 29,246 collected by the Samaj compxised a' 
collections and donations from the beneficiaries of di;pcnsaries, 
balwadies, libraries, the royalty of the book entitled "Slums of Old 
Delhi" and from P r ~ m e  Minister's Fund for slum survey, library 
fund and savings of the cultural wing in respect of the Urban Lok 
Karya Kshetra; conducted in Delhi by the Pradesh Bharat Scvak 
Samaj. These funds were collected over a period of three year- 
from 1958-59 to 1961-62 and kept under a separate fund. 

One of the main objectives of the Project is pilot experiment in 
organising welfare activities in slum areas on a self-help basis witi; 
local contributions in cash, kind and services by the slum dwellers 
It was felt that the deduction of this amount by the Go.t.er:irnent's 
grant would prove a dis-incentive. On the other hand, if thih 
was set apart for organising and st.rengthcning such welfare act]- 
vities, for which there was a felt need, it will work as an incentive 
and attract contributions. These collections were, therefore, put 
in a separate fund. These arrangements have proved satisfactory 
as sizea!)!~ amount has heen collected under this fund and 3 number 
of activities have also been organised on a self-help basw One qf 

the rnain objectives of the Pilot Project has thus bcen achieved 

However, In compliance with the wishcs of the A u d ~ t ,  the  acccutii 
of expenditure incurred from this fund is shown with effect from 
1962-63 along with the grant-in-aid account. The S a ~ n a j  has a h ,  
been advised that the balance brought forward from the previ,>uh 
years should not be spent without the prior concurrc3nce of the 
Planning Commission. The Sarnaj has acccptcd the advicr  of t h e  
Commission. An amount of Rs. 12,000 has been adjusted b y  t i l t h  

end of 1963-64 leaving a balance of Rs. 17,218.56. During 196.1-65, 
the Planning Commission have not given any grant:; for a c t i v i t ~ c . ~  
like balwadies, craft centres and dispensaries. The expenditure or1 
these activities is now being financed from this fund. The permis- 
sion to withdraw Rs. 14,000 in the current financial year has hcthtl 
given to the Samaj, thus leaving a small halance of Rs 3218.56 tc- 
be adjusted in the account of 1 m .  

The Samaj have submitted audited statement of accounts of t h ~ s  
fund for all the years beginning from 195859. The point raised 11) 
the Audit has thus been met. 



Part VII (iii) 
QUESTION ( 2 )  :-Have any further grants been given to the Srrnuij 

under this Pilot Project after 1961-62? I f  so, what wua t h e  
amount during 1962-63 and 1963-64? W a s  the amount of Rs.  
83,000 (unspent balance of earlier grants) taken into consid,ern- 
tion while giving further grants? 

ANSWER: 
This is a continuing scheme which has been approved for :he 

cantire duration of the Third Five Year Plan period and as .such 
grants have been given to Bharat Sevak Samaj subsequent to 1961- 
62. The following net amount of grants were given in 1962-63 a n  I 
1!?6%64, after deducting the unspent balance of the preceding year 

1962-63 Rs. 2,85,300 
1963-64 Rs. 3,64,000 

Out of the unspent balance of Rs. 83,000 from 1961-62 grant, at; 
a~nount  of Rs. 10,000 was refunded by the %maj to the Chvern- 
ment under the Reserve Bank of India Challan No. 10198, dated 
2nd April, 1962. The balance of about Rs. 73.000 was adjus~cd by 
the Planning Commissioli while releasing the grant for 1962-63. As 
mentioned earlier, in order to avoid hardships t o  their workers, the 
Voluntary Organisations are allowed to carry forward unspent balm- 
ces to meet expenditure for the first !wo months of the next year, 
ie . ,  April and May. This procedure has got the concurrence of the 
Ministry of Finance (Annexwe-I) .  

Part V l l  (iii) 

LOK KARYA KSHETRAS (URABAN) 

QUESTION (3) :--Has any a~sc~ssment of the actual achievemeirr tinder 
the  Pilot Project been made? The details may be fzirnisl:ec! 

ANSWER: 
This prograln~nc was originally in1 tiated in Delhi at four centres 

on a pilot basis. Later on, on the basis of the experience gained 
m Delhi it was extended to other States. The late Prime Minister. 
Pandit Jawaharlal Nehru, in his letter dated 10th July. 1961. laid 
special emphasis on improving living conditions in the slum lncali- 
ties. This programme IS, therefore, devoted mainly to slum locali- 
ties. A grant of Rs. 7.500 is given for each field centre and Rs. 10,000 
for each State unit responsible for coordinating the activities of the 
Aeld centres in the State and organking training of thc workers 
38 centres covering 10 States were functioning by the end of 1963-64 

These Kshetras have been allotted to the Bharat Sevak Sarnaj 
who have actively associated a large number of educational and 



ather institutions in  the  implementation of the  programme. Impor- 
tant institutions among those participating in this programme are  
Tata Institute of Social Sciences. Bombay; Delhi School of Econn- 
mics, Delhi; Delhi School of Social Work, Delhi; Nirmala Niketan, 
B o m h y ;  Lions Club. Madras: and Ahmedabad; Kothari's Educa- 
tionul Trust. Madras; T.B.S. Works Educational Trust,  Madras; 
Faculty of Social Work Baroda; Y.M.C.A.; Gandhi Smarak Nidhi; 
Chi!d Welfare Council. Keralu; Bharat Scouts 8: Guides; A. N. Sinha 
lnstitutc of Social Studies, Patna;  Bharat Seva Dal; Janata S e w  
Mandal. Bombay: Kurida Mandal. Bombay; Ashokn Leyland. Mad- 
ras. 

The Urban Lok Karya Kshetras have shown tangible results in 
creating an urge in the  slum dwellers t o  improve their conditions 
of living through their own efforts and resources supplemented by 
t he  opwortunitiec and assistance wai lab le  under various plan pro- 
&Tammes of local bodies. While emphasis is laid on self-help. t h r  
Kshetras provide assistance and guidance to slum dwcllers as to 
how they can promote their own welfare. The Kshetras huve been 
successful in securing the cooperation and participation o f  the 
people in an appreciable measure in the form of cash. material. 
shramdan nnd other free services. -4 large number of acfivitics likc' 
Ba!wadies. Libraries and Reading Rooms, Adult Education Classes. 
Coaching Classes for weak students. Craft Centres for women. Di9- 
pensaries. etc. have been organised on a purely self-help basis ill 

most of the Kshetras In  many Kshetras community centre build- 
ings h a w  been constructed with t he  active participation of thrL 
peop!~. In  some States, mid-day meals programmw for thv  Ral- 
wadies children have been organised purely with contributions from 
the  1 x 2 1  people. Slum dwcllcrs offered their v o l u n t a y  labcur for 
digging drains, repair (1: dilnpidared houscs. v~ns t ruc t ion  of roads 
and streets, health & sani!ntion drives, ctc. A number  of pro- 
duction-cum-training centres, consurnc.1 cooperative stmes rind in- 
dustrial cooperatives have been organlscd b y  t h e  Kshetra worker.; 
t o  improve the  econmic conditions of t he  slum dwcll(!rr a n d  
prevent their exploitation by the private traders. 

For mch  Centrc, a Kshetra Managing Comn-,i!:c.. ).;IS ' .,r, & . a t  u p  
This include.; the  e!e-tcd Ward Councillor, repre ;t,!:1..' I V [ , S  of !he 
Health and Houc~r::! Departments of the  Corporation IMunirrpnIity. 
lrtcal rstablishcr! ac.:ivc, voluntary organisations and c2dur:ttional in- 
cti?a?ions. This enzurt.5 close callaboralion \vith the l f z cn l  bodies 
clnd voluntnry organi\a!ions 

The educations! i n t ~ t ! ~ t i o n ~  have been n c t ~ ~ c l ~  !~!;fr,lved jn thc  
implementation of thc programme. T h e  teachers and students of 
thr> c o l l e q ~ s  and schools in many Kshtras. In p'lrtirulnr in Kcrnla 



m d  Madras, have been responsible for building community halla, 
conducting economic surveys, running libraries and rendering f ree  
services during sanitation drives and clean up campaigns, organising 
f ree  tuition classes for weak students and adult education classes. 
Suitable arrangements had been made for the  supervision of t h e  
work of the scheme. 

(a)  Each Project under the scheme is visited on an average, 
twice a year by the senior workers and executives cf 
the Bharat Sevak Mamaj. They make an  assessment 
of the work done and submit the report to the Central 
Bharat Sevak Samsj (S. W. Section). 

(b) Occasionally, selected projects of the scheme have been 
visited by Shri Shriman Narayan, Member, Planning 
Commission, the former Deputy Minister. Planninc, Shri  
C. R.  Pattabhimman and officers of ?he Planning Com- 
mission consisting of Shri R.  S. Krishnnswamy, formerly 
Progrnnlmc Adviser, Shri Krishna Prasads. Secretary. 
National Advisory Cnmmittec on Public Conperatim, S h r i  
H. K.  D. Tandon, Director, Public Cooperltion, Dr. Bnij 
Nath Singh. former Deputy Direct-r. P r n ~ r a m m e  Evalua- 
tion 0rgani:jation and Shri P. N,  Rhucher. Research Ofl- 
cer in the Planning Comrniss!on. 

(c)  A Commltlce has been constituted at the Centre consis- 
ting nf the represcnta?!ve; of tht? Planning C,3mmission 
and senlor officers of !hr Bharn: Scvak Sarnaj.  This 
Committee meets ocm.;ionally and re\-iews the working 
of the projects of the scheme and n u k e  such recommen- 
dzitions as they deem f i t  for the solution of problems, as 
they arise. 

(d) Slmllar Cnmm~ttecs h - ~ v e  also been zet up a t  !he State and 
the projcct lrvcl consisting of representatives of the  con- 
cerned Departnwnts of the State Governments and Local 
Bodies These Commit tees also meet periodically The 
Pradesh Units of the Samnj are also required to send de- 
tailed project report annually to the Central Omce of the  
Bharat Sevak Sarnaj lvhich is the .411 India Coordinating 
Agency for this ProRrammc. They in turn prepare a 
consolidated report which along with the Pradesh Re- 
ports are forwarded to the Planning Commission The 
latest report is for 1963-6.1 

(e) On an average, once in a y m r ,  the senior workers from 
all the  projects of the get together either on the 

1 (Aii) LS--IS. 



occasion of the annual Convention of the Bharat Sevak 
Samaj or in special Seminars. In  such meetings, detailed 
discussions are held and the experiences from the differ- 
ent projects are pooled. Two such meetings were held in 
the Planning Commission in April, 1962 and July, 1964. 

(f) Refresher training and orientation courses of about a 
month's duration are held periodically at the Central 
Bharat Sevak Samaj Lok Karya Kshetras Training Cen- 
tres at Delhi and Trivaudrum. These are attended by the 
whole-time workers of the Lok Karya Kshctrss (Urban) 
who eschange their experiences and also discuss their 
difficulties etc.. if any. So far three such training courses 
have been held. 

I t  may. however, he added in this connection that it is now pr* 
posed to undertake the evaluation by the Programme Evaluation 
Organisation o: the Planning C!~mmission uftcr the evaluation of 
the Lok Karya Kshetras (R:irali is over. 



Annexure I to Part Vn (ID) (2) 

PLANNING COMMISSION 
(Public Cooperation Division) 

NFW D E L ~ .  April 17, 1964 

OFFICE MEMORANDUM 

SUBJFXT:-Grants-in-aid for schemes of Publ;c Cooperation-un- 
spent balances-pattmn of financial crsxstance 

The voluntary organlsations, receivmg grants-111-aid, Ere normal- 
ly  required to surrender the unspent balance thereof at the close 
of the financial yew. These organisations have been representing 
from time to time to the Planning Commission that as the first ins- 
talment of the grant-in-aid is released sometmes in  June,  they - experlcnce considerable difficulty ir? r c s p ~ c t  of continuing schemes, 
in the pnyment of salary to  the staff e tc  for the first two months 
of the followrng financlnl year 

2. To overcome the above difficulties, it has now been decided 
that such voluntary organisations/institution; which are entrusted 
with the implementation of continuing schemes and receive Govern- 
ment grant-in-aid for the purpose, may retain with them at the  
end of the financial ycsr an amount of unspent t;alance equivalent 
to  the estimattd expcwditure in the first t\vo months of the follow- 
ing financial year. The amount in excess of two months' es'imated 
expenditure should bc surrendered to the Government. This 
pattern of financial wsistancc ivill be applimble to all voluntary 
organisations receiving grant-in-aid from the Planning Commision 
in respect of Public Cooperation schemes. 

3. The voluntary organlsntlons ' institulons will Mndly intimate 
to the Planning Commission the estimates of expenditure for  the 
first two months as stated above and also the amount of unspent 
'balance available with them from out of expenditure, for regularl- 
sation. 



4. This letter issues with the concurrence of the Ministry of' 
Finance, Department of Expenditure, I. & S. Division, vide their- 
U.O. No. 2395/FI/64, dated 30th March. 1964. 

Sd/ (H. K. L). TANDON). 
Under Secret,ary t o  the G o v t .  of Jndio. 

The Accountant General, Central Revenues. 

N4.w Delhi. 

Ooyy forwarded to:- 

( i )  The hlinistry of Finance, Department of Expenditure, 
F. 1 Section, New Dclhi. with reference tn t h ~ ~ r  U O  No. 
2395/F. 1/64, dated 30th March, i964 

(11) The Secretary. I3harat Sevak Snmaj, Centml Omce. New 
Delhi. wlth 10 spare copies far c!rculn!:on nmcrnq Lok 
Karya, Soc:al U'clfarr and Traininq wings o f  the  Snmaj 

(1111 ?'he Secrr tnn.  Central Lok K o r p  Cnmml'tee xsith 30 
spare copies for circulatiorl nmnnq the vo!un:nry orqnni- 
sations/ins!i'utit3ns i v h n  are hlemhrr-. of the Central Lok 
Karya Committee 

( I V )  The Chairman. Rhartiya Gramern hlahila Snngh. Jam- 
nagar Hutments. New Delhi 

(v) The Ho:~orary General Secrc'ary, Assncintlon for  Moral 
and Social Hygiene in India, Andhra Vanita Mandli, In- 
draprastha Estate. New Delhi 

(vi) Secretary, Central Social Welfare Hoard .  Pnrllamcn+ 
Street, New Delhi. 

( ~ 1 : )  Secretary, N.A.C.P.C. 
(viii) Financial Adviser (Shri V. P. Mithd)  

Sd/ (H K. D TANDON), 
Under Secretary to  the C;ot+t of India 

Grants for purchase of tools and equipment. 

Tbe Bharat Swak Samaj since its inception in Auqust, 1952' 
beve been organising a large number of students and youth c e m p  



.and Shramdan actwities all over the country which call for the use 
$of simple tools. The Sarnaj were experiencing difaculties in secur- 
ing the requisite supply of these tools and, therefore, made a repre- 
sentation about this to the Government. Their request was consi- 
dered by the Coordination Committee on Public Cooperation which 
consisted of Minister of Plannmg (Chairman) Shri V. T. Kruhnama- 
chari, Deputy Minister (Irrigation and Power), Deputy Minister 
(Planning) and representatives of the Minutries of Community De- 
velopment, Food and Agriculture. Defence, Education, Health, Home 
M a i r s ,  Information and Broadcasting, Irngation and Power and 
the Central Social Welare Board at ~ t s  meetrng held on the 20th 
February, 1957 and made the followmg recommendations:- 

"The Chairman stressed the nc.cess~ty for initlal purchase of 
tools and equlpments (vide statement* attached) required 
for traming centres and other camps run by the Bharat 
Sevak Samaj and other voluntary organlsatlons He was 
of the view that the tools etc should be purchased lmme- 
diately so that they might be avadable to the centres and 
camps in the beg~nning of the next financial year. The 
question relating to t h e ~ r  purchase by the Community 
Development Mmstry was exammed It was explained 
on behalf of the  Commun:ty Development M~n:atry that i t  
was not possible for that 3Ilnlstr-j to effect the purchase in 
t h ~  short tlmc available, ;tc tenders ~vould have t o  be b- 
uted  and quotations cons~dcred On request from :b 
Bhalat Sevak Sama j  ! t  was then decided that a grant-ia+ 
a d  of Rs 4.80,000 sho~llti be made t o  the Samaj for the 
qecific purpose of purchat~ng the iwls  and equipment and 
the Mlnistry of Cornrnuni:\ Dt~veloprnent should providr 
fac~lities for t h c ~ r  \torage The tools and equ.pment 
would be ava~lablr not onl! to t h e  Samnj bu! also to the 
Communl ty Projects au:h(>ri:lcs and other voluntary orgo- 
nisations In the field I t  was ,ilso decided that the hlin~str?. 
of Finance should br nddrcqwd ~mmediately t o  concur tn 
the propasal " 

Whcn the grant was sari~+tiorlcct 11 bvaa :huught that the Rharat 
'&v& Samaj would & abltb :o malit. the necessary purchaws without 
loss of time, unfettered the) x t 1 1 c .  hy ~pvcrnmcntnl rules and 
~egulatlons relating to purrha.,, o f  \:orp. S ~ r ~ c e  the  timc f ~ c t c ~ i  
considered to be very import;>nt, t he  matter was d l s c i ~ ~ e d  by lllfk+ 
ter (Planning) with F1nnnc.r Sccrctnrv ,tnd Finance hlmis'er :>greed 
to a grant of Rs. 4,80,000 bei~lc  s.inct~ot~c.d t o  t h c  E3hnra: Sevdk Sdmci) 
for the purchase of tool? ,mi  equipment - -- . -- - - - - 

+Refct to detail$ in thc rcpl\ to (2 No '1 '  



182 
The answers to the questions relating to this para are given below 

seriatim. 

QUESTION (1): What at.€ the  tools nnd equipment purchcsrtl? Is 
there any stock register relntitlg to these tools clnd equipntent 
maintained both Ccntmlly and by the Block Developnzent Ofi- 
cers oil cr frinctionnries? 

ANSWER: 
201 sets of tools and equipment were purchased. Onc. set com- 

prised of 13 items a s  follows: 

The set5 wrre  dyctr,huted t o  169 Block Devrlopmcnt C)"icrr~ and 
29 D~strict  Cr;nvcno:< of the  Bh3rat S c ~ : ~ k  Sam21 The I)P;)II I ) ]  11 1c.t 

convenor had Lcen supnhed 4 scts s? that tho D14r1ct Crnvcnrrs had 
in t h e ~ r  posscsslon 22 set.; (refcrrcd t o  as  Functionaries 117 the Audit 
para) 

I t  was rea1:sed :ha! ~t m a s  he c?if f lwl t  for an org?n!snti-n l ~ k e  the  
Bharat Scvak Samaj to get rcports from 111- R ! w k  Drw:oprncnt 
Officers The Planning Commission a c c o r d i n ~ ! ~  nddribsscd the 
Minis'ry of Cornmu:;i?y Drwlopment  on 24th l\b>rch. 1!15'i and In 
response to their rrquest. the Ministry of Comrnr:ni'y Dcvclnpmcnt 
issued instructions to all Development C o r n m i s l o n m  o l  the State 
Governments, in  their letter No. 108(28)/5T-PRG, clatcd 16th May. 
1957, in the following terms: 

"The tools and equipment would be available for uce not only 
to the Bharat Sevak Samaj but also to the C.D a u t h o b -  
tics and other voluntary organisations in the field. 



It is requested that necessary instructions may kindly be 
issued fo r  the  storage of these tools and equipment9 at 
the Block Headquarters under the charge of the  Block 
Development Offlcer." 

Copies of the relevant correspondence are  enclosed (Annexures 
I & 11). In view of these instructions, it became the  responsibility 
of the Block Development Officers to  keep these stores in their 
custody and also to maintain stock registers in accordance? with the 
prescribed procedure. Later reports recrived from the S a m a i  indi- 
cated that the  B.D 0 s  merged them with thr general 6:olt.i kept 
in their custody. 

At the time of supplying sets of tools and equipment  i t  was 
laid down as one of the concl~tions of grant-ln-aid t h a t  pr:,?er Stock 
Register rclnting to  the tools and tqulpmcnt ~ - o u ! d  bc rnn~n+,? ;ned  
both Centrally and by thc  L3!ork Deve:opnmit Of;iLer3 and o!hor 
functionnrics. -4s rt.?,~r& the Clock Dc~.el~)pment Ofi i-rc,  the 
position is as s:n!od i n  ! 1 1 ~  a l m ~ r c  p s ~ n ~ r a p h .  I n  !he c x e  of Eharat 
S(:~;lk Sn~nl i j ,  tho Ccxtrnl Oflice i ~ f  t5 i .  f3!-1z;.r?t S C V L ~  S3Xi;j ii; 1x2111- 

QUESTIOS ( 2 )  : IVl;(:t ( L W  T ~ . ~ ~ ~ , W ~ ~ S  fo-. 5 ~ ( : -  ~-,-c:ei;:t 3j I;r,?,!-~!~arT:/ TP- 
ports nho;~r  ph71s;cnl cz.,;ili!~i~!it!/ 0,; ? ~ ' s  eei..? ti2r.c ~ . I ! I  z'r;:; 
t)ct:,l :ni:,*:l i,, +7r::'.; re t i?( ; !  1 i . : < ~  :.r);lcii!iq?! Ic;d iorcr, gre  j o ! !o~ j . cd  
~ . I ! I  thc? Dlock Dcl:t.li>!)n~enr 0;7Icers c t c . ?  

Axswrn: 
So far as the, P!anning Conlmission wcrc concerned. th,?y 

adcirc..:s;.cl thc hIin!s!ry of C i  Di.~st:~c?inPr?+ >n:! Ci,- 
oprratim t ' : t i r~  thcir  Oflice llcr!m~.znd:lrn So. PC PQ!) 8 l )  56. dated 
the 28th March. 1957 rcq~iej t inc  t:?t.n~ to ics:lc. : ~ c ~ c s . : ; ~  ins:ruc- 
tlons to the B10c.k Dcvclopmcnt Cl!liwrs to ;,?kc !i!iv.<i,-:-.: c':-:c:~. of 
the !nols and equipment, n r r n n y  i.>r rhcir s:c!-,i - - '  , -  .;; + , :?lm~>rixn! 
voluntary organisations and t h r ~ r  rtw:;:: b;!r:; isom them. The 
nccessar?; instructions wcbrc issutd b!: t!:c M.r.istry cf Ccxmunity 
Dcvclnpment & Co-opcriition r.:cie thcir letter No. 103(235) .'57-PEG, 
datcd 16th May, 1957 ( i2nnc :sur~~ 11). These arrangcmcnts wcre  con- 
sidered sufllcicnt from the vicw-paint of the proper storage znci u b  
lization of tools and equipment 

I t  would be observed from the enclosed copy of t h t  lctttr' No. 
PC/Pub/8(2)/58, dated the 2116  March, 1957 (Annexure TTI) that 



no condition for calling half-yearly reports about physical avail- 
ability of tools etc. was prescribed by the Government in the Plan- 
ptng Commission while sanctioning the grant-in-aid. The report8 
received about the u e  of the tools by the Samaj indicate that the 
m e  have been extensively used ,by the Bharat Sevak Samaj, other 
aon-political voluntary organisations of the area and also by the 
Block Development Offtcers for the following activities:- 

I. Training camps of villagers. 
2. Shrarndan work on the Sanitation days and Scout camps. 
3. Social Service camps run by students 
4 Farmers' rallies. 
5. Social workers voluntary organisation. 
6. Kisan Melas and Gram Sahayog camps. 
7. Students and youth camps. 
8. Laying of kutcha roads, levelliug of streets in rural areas 

and village leadem' training camps. 
9. Spmying for anti-malaria operation and p l an*  pl'c:!~c:icln 

measures. 
10. Voluntary manual labour (Shramdan) . 
11. Construction of roads and digging of pond5 by Pancha!.r~!.; 
12. Youth farmers' clubs in villages. 
L3 Construction of bore-hole latrines. 
14. ACC camps. 
15. Girls' camps. 
I6. Extinguishing of fire:; in rum\ sreti:., 
17. Gram Sudhar activity. 
18. Youth welfare camps. 
19. Adult teachers training camps. 
20. Gaon Panchayat Punch trainilig i,iirrlt); 

21. Lok Sahayag Sena Work. 
Part IX 

I t  was reported by 32 futlct~onanes of the Sclri41) that t h r y  had  mad^ 
t m  use of the  equipment 

The factual position is different and is as l o l l o ~ .  ; 

As mentioned above, the tools were supplied to 169 I31ot  k Drve- 
lopment OfRcers and 29 functimaries of thr Bharnt Sr-xrrk Samnj 
The Delhl Functionary had been supplied 4 w t s  so th?t  t h ~  B S S .  
Functinnar;ts hnd in thcir passcvsion 32 set< I.?t.rxr on, ;r numbor 



of Lok Karya Kshetras and other units run by the Bharat Sewak 
Samaj approached the Central Wee of the Bharat Sewak Sanraj 
for the tools. The Central Offlee of the Samaj wrote to all the 
BDOs enquiring whether they were making full use of these tools 
and, if not, whether they would be willing to transfer these sets to 
the  BSS Functionaries mentioned above. In response to  this letter, 
35 BDOs agreed to  transfer these sets. These sets were, thereafter 
transferred to the BSS Functionaries with the  concurrence of the 
Planning Commission. After this transfer, the total number of all 
the  BSS Functionaries in possession of such sets aggregated to 64. 
Of these, the Delhi Functionary had 4 sets so that the total number 
of sets in possession of these Functionaries was 67 The remaining 
134 sets remained in the possession of the BDOs. 

QUESTXO,?; (1): For what purpose was the equipment ~ s s v e d  ro the 
functiorrorics" Whaf m e  t h ~  functi0n.9 allotted t o  these func- 
t ionuries? 

The funut~onar~es  (District Convenors) 01 i3harax Sevak 
Samaj were experiencing d~fticiiltv in procuring tne too!r; and 
equipment required by them for conducting students and youth 
camps and other Shramdan actlvitles all over the countI-._l. The 
equlpmen: (sets of tools) was provided to the functionaries (District 
Convenors) of Bharat Sevak Samaj for effic~ently conducting the 
above mentioned camps and Shramdan activltles in t h e ~ r  respec:!\t. 
areas The cqulpment In :!IP caac of func:lonarle~ (Dlstrlc: Con- 
venora of Bharat Sevak Sama!) tr-:IS, however. y ro r~ded  :u only 
those who had plopt>r fa 111:lc.s of storage and 111 case of :hose who 
had not such ~ ~ C I ~ I : I P S  tht' same \\.as placed under the cus:odv of 
Ulnck Development OfYicc*~s c1)ncerneii The funct~ons o r  a Diotr~ct 
Convcnol of ttic Bharn: Sevak Samaj referred to as functlonarv are 
to look alter t h ~  w'nrk ot :hv Sarnn] in hls distr~c:  relating to the 
overall ,?c.ti\.itlc~ In \vhlc.il then Samnj is rugaged ~ncludinc students 
ar,d pnuth  camps a n d  otht.1 S h r a m d a n  activities 

Q U ~ T I O X  (2 )  . Ifaa r ~ l l  t l i t *  t > q ~ ( , ~ ) . t i e ' r ~ ~  hretl r.erurned 'o!, :!I*? hnc- 
tzonaries, smce t h e y  h a w  710 tise f c r  the same? Has t i l t  cqwp- 
men? ( i f  w t w n e d )  htvu l ~ u i t d  to  ~ I C  ( v ~ r ~ p l e t ~  ~ 1 . d  7 1 ,  ntr lpr7 

Thv Rharat S L * \ T I ~  Srmaj .  in consultat~otj ! I  t h ~  Plan- 
nlng Co~nmis\lon, transferred the tools from thosc Block 
Developrnt.nt ORic.e:.s who could not utiliw thrm fully to the  other 
functionaricc nf the R h a r ~ t  Selvak S ~ m a j  who could put them to 



best use. No sets of tools were thus r e t u n e d  to the headquarters, 
office of the Samaj by any of the B.D.Os. or B.S.S. functionaries. 

QUESTION NO. ( 3 ) :  What was  the  purpose of release of grants to a 
prizmte ? lnJ l~  JOT the purchase of tools and equipment for use b y  
officers belor~yitrg to a Govt .  Department? Is there any precedent 
for suclz grants? Who authorised such grants and on what 
grounds? 

hs\v w : 

The Coordination Committee on Public Cooperation in 
their recommendation for the purchase of tools by Hharat S c ~ a k  
Samaj stated that ". . . . . . . . a  gran t - in4d  of R3. 400.000 should be 
made to the Sarnaj for the  specific purpose of purch::sing thc tooh 
and equipment and the >Tinistry of Community Dcvelopmcnt should 
provide faAlities for their storage. The tools and equipment ,:hou!d 
be available ~ i o t  only to the Samaj but also to the  C<nrna!lity Pro- 
jects authorities and other ~,o!un;ary organisatjons il: 1'1c f-elai." 
Thcrrfore. the  tools and equiplnont purchxcd wcrc mmxt  for. r;sc 
by the Bharat Sevak Sa!naj, other voluntary erg ni.;nt:cn:; 1;:1 the 
field as \\.ell as conlrnt1n::y prc),;t>cts authori:;rs. I : ~ I \ ~ . L : .  :.. '1s :!:CS~ 
voluntary organiza~ions had no faci1i;lcs for t!!r. s'or:lj:c 1 : '  t '  ' 501s 
a t  all piaccs thc samp xercs s t n r c 4  in :nost 11l?.!.t.; \\..:ii t ! ~ t  :; csck 
Dcve!cprnent O!Tcers of the area as ~-~:com:nc~-~c!r~ ' Q  t t ; t .  ( ' I  1:di- 
nation Comrniitee on Public Cooperation. The Rlncl,; I?:~\~cl~.!l 7 c n t  
Officers were directed that they; sho;iltl rrilcase thcsr  !i:l,is r s  the 
v o l u n : a ~  orqanisatic~ns as and -,vhen t!lcy are npp-c~:~c.l!~~ti ' $ 1  he 
same. (Annexure 11). It would thus be ohscrvcj thy:! : !s 
were actuaI1y meant for voluntary organisations a:id s:i~:cd s:h 
Community D-velopment authorities who cnuld a!so u;i. i t  o~ d 
when necessary. In view of the facts mentioned ahove. thrd rl.ic - 
tion of quoting any preredent where a grant may 1;21:e bccn rc l tw-  
ed to a private body for purchase of tools and equipwcnt for u j c  by 
officers belonging to a Government Department docs. not arise. The 
reasons for selecting the agency of Bharat Sevak Soma!, in prefer- 
ence :. . C . ~ ~ : ~ r n m e n t  department for the purchaw of these tools 
and q l .~ i~ :n rnf  were recorded in the minutes of the mecting of t h  
Coordination Cornmiltee held on 20th February, 1957. Thcsc have 
been given in the reply under Para VIII (iv) above. The grant was 
sanctioned by the Planning Commission with the corlrurrcnce of the 
Ministry of Finance at the highest level on the rccornmendation of 
the Coordination Committee on Public Cooperation. 



Annexure I to Parts VIlI and IX 

Copy of Ofice Memorandum No. PC/Pub./8 (2) 156, dated the 28th 
March, 1957 from the Planning Commission, New Delhi to the Min- 
istry of Community Development. New Delhi. 

S m c ~ : - G r a n t - i n - a i d  to Bharat Sevak Samaj for t he  purchase of 
tools and  equipment. 

The undersigned is directed to forward herewith a copy of letter 
No. PC/Pub/8 (2) / 5 6 ,  dated 22-3-1957, sanctioning a grant-in-aid of 
Rs. 4,80,000 to tlle Eharat Sevak Samaj, for the purchase of tools 
and equipment required for training ccnlres and camps run by the  
Samaj  and other voluntary and non-political orgarii;3;ions. I t  was 
dccidcd in the 4th meeting of the Co-ordination Committee for  
Public Cooperation held on 20-2-1957 tha t  the Xinis:ry of Commu- 
~ i t y  Development should provide facilities for s t o r 3 p  of these t ~ 1 1 s  
and c q u i p m ~ n t  t~ I t l e  para 3 nlc t h p  minutes of the mectigg circulat- 
ed  under Plnn~iing Cornmis.ii!:n's circular No. PC Pu!,./! 1 /C6. dctted 
28-2-1957. It i*, :hereTorc, rcqucsted t h z t  i f  the)' I:at?c r.o cLji'?!ion, 
hlinistry of Commx!!i?y De~,clo?:r:cnt mnv kirldiy m l k c  sii:table 
arrn:17ex?n:s f lr the sto:'aze of t h e  lool: and  q:;;;mcnt and issue 
nr-.~.-.::lr:.- i::str~lc!ior:; tc; t1:cir Project  Officers 2nd Block Di~ve!op 
m . OC; ers. A col~v of thp i:l:it:~ctii>n~ ~ S ~ L I C ~  rrn 6tibjfc! may 
liir ...IF t - , ~  cncl!.rsed :o the P;snni!lg Comrnlssion. 

1 Tilt IIoriy. Secy. I3 S S. Ccntrnl Or!icp, 
9.4, Theatre Co!n:n:i:.icstion Bldg . S e w  Dci:?~ 

2 Educ;~:ion Divisinn. Planning Commission 

5 .  Plan  Coordinnticn Division. Planning Commwion 

4 Coordination Branch Plrrnnicg Conzmission 

Together with a copy of Planning Commission's letter No- 
PC/Pub '8 (2) '56, dated 22-3-1957. 

Undet Secretary. 



Annexure tI to Parts Vt l l  and IX  

Copy of letter No. 108(28),57-PRB dated the 16th May, 1957 from 
the Ministry of Community Development, New Delhi to the Deve- 
lopment Commissioners. A1 1 State Governments. 

S ~ w r r : - B h a r a t  Sezmk Sama:)-Facilities for the storage of tools 
and equipment. 

Planning Commission have recently given grant-in-aid of 
Rs. 4,80,000 to the Bharat Sevak Sarnaj for purchasing tools and 
equipment required for training centres and other camps run by 
them and othcr voluntary organisations in the field. 

It is requested that necessary instructions may kindly be issued 
for the storage of these taoIs and equipments at the Block Head- 
quarters under the  charge of the Block Development OfRcer. 

Sd/- A. MOBIN, 

Devuty  Secrvtarv t o  t h e  Got't of 1ndi4~ 

Copy to Planning Commision. 



A m x u r e  III to Parts VIIl and IX 

PLANNING COMMISSION 
New Delhi, dated 22nd Mrrrc,h.  1057 

The Accountant General, 
Central Revenues, 
New Delhi. 

SUBJUT:-Grant-ln-aid to Bharat Sevak Sanurj for the  purchase of 
tools and equipments 

Sir, 

I am directed to say that the Government of India have approv- 
ed the proposal of the Bharat Sevak Samaj for the purchase of tools 
and equipmcnts required for Training Centres and Camps run by 
the Samaj and other voluntary non-political organisations. The 
oanction of the President is accordingly conveyed to the payment 
to the Honorary Secretary, Bharat Sevak Samaj, Central Ofice, New 
Dclhi, of a grant-in-aid of Rs. 4,80,000 (Rupees Four lakhs and eighty 
thousand only) for the purpose. 

2. The payment of the above grant shall be subject to ;he follow- 
fng conditions : 

(1) No part of the grant shall be utllised by the Samaj for 
any purpose other than tha; for which i t  IS spe,lfically 
sanctioned. 

(ii) The Samaj shall furnlch to the P1sn:i::lg CL ~ n m s s .  In an 
account of the actual expenditure :ncurred, duly audited 
and certified by a Chartered Accountant 

(iii) Articles purchased shall be taken on Stock Regls!er and 
proper accounting procedure shall be observed. 

(iv) The Government of India reserve the right to have the 
accounts of the Bharnt Sevak Samaj rclatmg to the above 
sanctlon audited by the Comptroller and Audltor General, 
if and when occasion demands. 

(v) The tools and equipments will be made available as and 
when requ~red,  to the Community Projects Authorities 
and other Voluntary Non-Political Organisations engag- 
ed In Public Cooperation activities. 



3. The expenditure is debitable to the sanctioned grant under 
the head "57-B. Miscellaneous-B.8(ii)-Lump Provision for schemes 
for Public Cooperation" during the year 1956-57. 

4. The Government of India is satisfied about the financial pod- 
tion of the Bharat Sevak Samaj. 

Yours faithfully, 
Sdf- JAGAT NARAIN JAIN, 

Under Secretary to t h e  Govt. of India. 

Copy to:- 
1. Ministq of Finance. 
2. AGCR, New Delhi. 
3. Hony. Secretary, B.S.S. 



fnegulur  payments of g r a n t s - i ~ i d - p a r a  69 of 34th Report of 
PAC (2nd Lok Sabha) 

Part X 
,Question: The PAC (1960-61) had desired that an early dectsim on 

the  question o f  channelising all grants to the Bharat Sewak 
Samaj through a single Ministry should be taken. The  Plan- 
ning Commission informed PAC (1962-63) i n  a written note 
appendix V l l l  to 12th Report-3LS-Vol. 11) that a Sub-Commit- 
tee wi th  representnlivcs o f  the Ministries of Finance, other Cent- 
tral Ministries (Education lrrigation & Power, Information & 
Broadcasting) who were giving grants to the Samaj and ( i i )  a 
serving Finance Owcer may be deputed and attached with the 
Secre taq ,  Natiorlal Advisory Committee on Public Cooperation, 
who was at tlrut t ime Secretary of the Bharnt Settak Samaj- 
He would work like an internal Financial Adziser. Finance and 
Audit agreed with the proposal. T h e  PAC desired to be inform- 
ed whether the proposal was given eflect to. 

A note giving the  details of the present posi;lon may bt. furnish- 
e d .  

The Public Accounts Comm~tttbe In the:r 3 Report 
(1960-61) Second Lok Sabha-madc ?!ie following rccornrnendat~ons 
concerning !he Educntlon Ml~l~str.:,./Plnnn:nr: Comm Zslon an?  the 
Finance Ministry:- 

'The Committee des~rc  that an earl! decision should De taken 
on the qucstlon o f  t hnnnt~l~srng a!l thi- s:.m:s oven b~ 
Government to the Rhnrat SPUYI~ Ssrnaj  * ! ? r ' a ~ k  a sl?gle 
Mmistry' 

The abo\,t. ~-cbconlr~~cl~dntir,~i \ \ a >  cbh:~!n~rwd Ir! :ht. P:ann.ng Cornmls- 
sion in consultai!on with 311 the ?iilrii.itrics co:iccrncd t v i w  gave 
grants-lrl-a~ci to  Rharst  Stwyak S .maj  2nd the Ministry o f  Finance. 
Planning Commlc:sinn's note showmr: action taken or  prnpxcd to 
be takcn on the nbo\.e rtm~mrnc~r~da:i:m o f  the PAC 1s plactd t ~ l o w  
( Annrxure-I) 

Brlcfly this note ~ndir.:ittd that  1: 1 .  no: adrnirl~strat~\.e!y powble 
for any slngle Min!strv t o  tnkfb r t~~ponsibi l l ty for g i v~nq  gran!s-in- 
aid to Rhnrat Sewak Snmaj for thc piqmsc of the P lan  programmes 
administered by other Ministries I t  was ctated In t tw note that 
the objectives undcrlvilr r: the  rtbcommcndat ions of the P.4C of  en- 
suring proper ct)ordlnn:ion In the grants given by the varisus Min- 
istries and avoidan@ o f  overlapping and ctupl!cat~on could be 
.achieved by taking the fnllowlng steps -- 



(a) A Sub-committee with the representatives of the Fin- 
ance Ministry, Planning Commission and the Central 
Ministries concerned may be appointed to review periodi- 
cally the grants given to the Bharat Sewak Samaj; and 

(b) A serving Finance Officer may be deputed and attached 
with the Secretary, National Advisory Committee on 
Public Cooperation to  assist in coordinating the various 
grants given to the Bharat Sewak Samaj and exercise 
general financial control over the utilisation of the grants. 
He will function like an internal Financial Adviser in the 
day-to-day administration of the grants. This Officer 
will be responsible to the sub-committee of the Coordina- 
tion Committee on Public Cooperation. 

The PAC again examlned the x t l o n  takcn on them earl it^ rrcom- 
nendation and made the following observation in thcir 12th Report 
(3rd Lok Sabha-1962-63) : 

"The Committee would l ~ k e  to be informed whethcr the 
decision referred to in para 3 of thc  hlinistry's note have 
been given effect to'' 

I t  is no\v stated that both the deyisions as mcntionc.d in para 
3 ( a )  and ( b )  of the Planning Commision n?tc h:tvc becn fully given 
effect to. This position was intimated to the Lok Sabha Secretariat 
(Public Accounts Commit!ee) in Planning Commission U.O. dated 
23rd December. 1963 (Anr,esurc-TI). 

( a )  A sub-commit:ee of the Ccordination C?mrnit!ce on Public 
Cooperation has been appointed under Planning Commis- 
r ; i m  Office hlcrnorandum No. 8(9)/63-Pub, dated the 10th 
October, 1963. (Annesure-111). The Committee's main 
function will be to ensure proper coordination in the 
grants given by the various Ministries to the R!larat 
Sewak Sarnaj and to avoid ovcrlappir(! and duplication. 
This Committee func!ions under the  Chairmanchip of the  
Secretary, National Advisory Committee on Public Co- 
operation, and includes representatives from the Plan- 
ning Commission, Ministries of Finance, 1nformat.ion & 
Broadcasting, Education and Health together with their  
associate Finances and the Central Social Welfare Board 
Since its formation, the sub-committee has met thrlre. 
During thew m e c t i n ~  the  sub-committee discussed seve- 
ral points of coordination between thc  schemes of t he  
Bharat Sewak Samaj which are  being financed bv differ- 
ent Central Ministries. 



(b) A servi.~g ~inance'OfEcer has been appointed and attach- 
ed as Financial Adviser witK the Secretary, National Ad- 
visory Committee on Public Cooperation. H e  joined on 
24th July 1963, and is now functioning in accordance with 
the recommendations of the Public Accounts Committee. - It will thus be seen that the purpose which the PAC had in view 

of coordination and avoidance of overlapping in grants-in-aid to 
Bharat Sewak Samaj by different Central Ministries has been fully 
achieved. 



ANNEXURE I to Part X * 

Staremertt shouitt~ action rakmt!propced ro bc r a k o ~  011 rlre rrt~ommozd~rion of the Public Accounts Committee made in their 
34th Rrpnrr ( I g60-61)--.St*c.ond I.ok Sohhc. 

Serial Para No. Particulars of the recommendation Action taken or proposed to be taken 
No. 

34 69 ( I )  T h e  Committee desire that an 
early decision should be taken 
on the question of channclising 
all the grants given by Govern- 
ment to the nharat Sevak 
Saniai through a single 
Alinistry. 

4 
- -- -- - 
l 'hc  rccwnmendation has been examined in consultation with the 

1;inanc-c Alinisrry and the Central Ministries of Education, I m -  
gation cYr I'owcr and Information & Droadcasting which are giving 
prantc to thc I3llarat Sevak Samaj. 6 

2. 'I'hc aprccci conclu4on is that under the existing administrative 
arranpcmcnts. it is nnT feasible either for any single adminis- 
trative AIinic~ry or the Finance Ministry of the Planning Com- 
s i m  to assumc rcywnsihility for sanctioning grants to  the Bharat 
Sevnk Samai fibr all the Plan programmes. The  considerations 
which lead to thiq ccwdusion arc:- 

(3) It is not possible fix any cinglc .\linistry to take responsibility 
for the Plan programme administered by other Ministries. 
'l'hus thc .\linistrv of Education, which gives grants for the 
1,ahnur and Social Service Camps, cannot assume responsi- 
l$litv for grants eivcn to the Samai for publicity schemes(1 & 
H Atinistry) or Slum Improvements schemes and Lok Karya 
Kshetras (Planning Commission). 



(b) It is also not possible that while a programme as a whole 
may continuc to be administered by the hlinishy 
concerned, only that part of the grant which relates to the 
Hharat Sevak Samaj may be transferred to any single hlinistry. 
The  progrcss will suffer since any single Xiinistry will not be 
competent to guide, supervise and assess the progress concern- 
ing different kincis of programmes of other Xiinistries 

(c) -1'he propos,~l to entrust this responsibility to the Finance 
.\linistry will not he in keeping with the present policy of  
clelcgation of power and devolution of administrative func- 
tions. Hc\idcs, the considerations mentioned at (a) and (b) 
ahuvc will apply in thcir C ~ C   SO. 

Id) 'I'hc I' A (: reccrmmcndntion will necessitate centralisation 
of the budgct.xy provision for different Plan programmes 
undcr one hlinistv \\hi& may entail difficulties and be not M 

fed\ibk undcr the existing pattern of the budget. w 
Vt 

(c) 'The PA.(:.  recommendation, if it is to be given effect: to, 
tvill huvc to he applied to 311 \z,luntary organisations receiving 
Government grants. 'l'his opens up a wide general issue. 

9 

7. The  hlinisty of Finance unrl the I'lnnninp Commission, have 
however, given furrhcr c.onsiLlerntion as to how the objectives 
unJcrlying the rccwnnwn~!ation.crns of the P.X.C. could be achieved. 
I n  rhcir vicw tllc fi)Ilowi~ig arrangements will ensure proper 
coordin:rrion in thc grant.; given by the v;wious .\iinistries and 
avcritl ovcrl:~pping and liuplic-:ifion : 



(b) A serving finance officer may be deputed and attached with 
the Secretary, National Advisory Committee on Public Co- 
operation, who is also at present, Secretary of the Bharat 
Sevak Sarnaj, to assist in coordinating the various granfs 
given to the Bharat Sevak Samaj and exercise general financial 
control over the utilisation of the grants. He will function . 
like an Internal Financial Adviser in the day to day 
administration of the grants. This officer will be responsible 
to the sub-committee of the Coordination Committee for 
Public Cooperation. 

4. The Ministry of Finance and Audit agree with the above course 
of action. 

5 .  Action is being taken to give effect to the above decisions. 5 

(TARLOK SINGH), 

Addirional Secretary. 



Annexure I1 to Part X 

PLANNING COMMISSION 

SURJECT: Action taken on the recommendations of the Public 
Accounts Committee. 

Recommendation of the Committee 

The Committee would like to be informed whether the decisions 
referred to in para 3 of the Ministry's note have since been given 
effect to. (Serial No 23 of Appendix II to 12th Report 1962-63). 

Action taken by Government 

(a) A Sub-Committee of the Co-ordination Committee for Public 
Co-operation has been appointed under the Chairmanship of the 
Secretary, National Advisory Committee on Public Cooperation under 
Planning Commission Office Memorandum No. 8(9) /=Pub., dated 
10th October, 1963. The main function of this Committee will be to 

ensure proper coordination in the grants given by different Minis- 
tries to the Bharat Sevak Samaj and to avoid overlapping and dupli- 
cation. A copy of the Planning Commission Omce Memorandum 
No. 8 ( 9 )  /63-Pub., dated 10th October, 1963 is enclosed for ready 
reference. 

(b) A Financial Adviser has already been appointed for the pur- 
pose envisaged in para 3 (b). He took charge of his duties with effect 
from 24th July, 1963. 

(c) The Ministry of Finance and Audit have approved the above 
remarks. 

(Sd.) T. P. SMGH, 
Additional Secretary. 

- -- 
Planning Commission L'.4?.h'0. 8f9) '63-Rib. dated 23-12-62. 



Annexure III to Part X 

GOVERNMENT OF INDIA 
PLANNING COMAIISSION 

New Delhi, 10th October, 1963. 
OFFICE MEMORANDUM 

SUBJECT: P~tblic Accounts C m m i t t e e 3 4 t h  Report (1960-61)- 
Second Lok Sabha-Action taken on the recominen- 
dations. 

The undersigned is directed to refer to the note of the Plannlng 
Commission relating to the action taken or proposed to be taken on 
the recommendations of the Public Accounts Commlttec made In 
their 34th Report (1960-61) Second Lok Sabha (Copy enclosed for 
ready reference) In accordance with the undertaking g lwn in 
: J I of thls note. ~t has been decided to set up  a sub-committee 

:,P Coordination Conlrn~ttee for Publlc Cooperation consisting of 
the follow~ng : - 

1. Secretary. National A d ~ . i s o ~  Commit tee on Public CaL 
opera t lm Chairman 

3. Director. Public Cor~peration, Plannlnf: Comrniss~on 

4 Financial -4d1,iser (N .A.C.P.C.) 

5. Representatives of the following Central hlin~stricr; and their 
associate finance: 

(i) hlinistry of Information and Broadcrtst~ng. 

(ii) hlinistry of Education. 

(iii) J i i n i s t ~  of Health. 

6. A represcnrative of the Central Social Wclfarr Eihard. 
7. Secretary. Bharat Sevak Samaj, Central Office. Ncw Delhi. 

2. The Committee's main function will be to ensure p r o p r  ock 
ordination in the grants given by the  various Ministries tn  thc Rharat 
Sevak Sarnaj and to avoid overlapping and duplication. For this 
purpose information will be called for from the hlinistrics c i t ing 
p n t s  to the Rharat Sevak Samaj 
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3. The Committee will meet from time to time as and when consi- 

dered necessary. 
4. The first meeting of the Committee will be convened shortly. 

(Sd.) V. P. MITHAL, 
Financial Adviser (NACPC) . 

1. Secretary, N.A.C. PC. 
2. Deputy Secretary, Minis- 

try of Finance, C. & I. 
Dn., New Delhi. 

3. Director, Public Coopera- 
tion, Planning Commis- 
sion. 

4. (i)  Minlstry of Informa- 1 It is requested that the names of 
tion and Broadcasting. the representatives of the Corn- 

( i i )  M~nistry of Education. mittee may please be intimated 
(iii) Ministry of Health. J a t  an early date. 

5. Ministry of Finance. Dcpartmnt of Expenditure, with the re- 
quest that the names of officers to represent the associated finance 
of the Ministries of I .  B: B., Education and Health may be communi- 
cated at  an early date. 

6. ( i )  The Cent:-:,i Social . With the request that the name 
Wr:lfarc Board, Kew of the officer nominated may 
Delhi. i please be intimated at an early 

( i i )  The Bhnrat Sev,& date. 
Samaj, Central Officr .  
New Delhl. J 

7. All Ministries i b :  the Government of India. 

8. The Accountant General. Central Revenues, New Delhi. 

9. Lok Sabha Secretariat (P.A.C. Section), New Delhi. 



Part XI: In answer to S.Q. No. 54 in the Rajya Sabha on the 2341sSS, 
it was stated that a sum of about Rs. 10: 58 lakhs had been spent' 
lby the Samaj in different States fot the Lok Karya Kshetras 
(Rural), Lok Karya Kshetras (Urban) and Lok Karya Kshetrm 
(Educational work on Prohibition). 

Question (1): What amount for these programmes was given from 
the Centre? W k t  is the unspent balance? 

Answer: 
The information given in answer to Starred Question 

No. 54 in Rajya Sabha on 23-4-1963 relates to the amount of grant- 
in-aid given to Bharat Sewak Samaj (Central Office), New Delhi, 
by the Planning Commission during the year 1962-63 for the Lok 
Karya Kshetras (Rural), Lok Karya Kshetras Training Centres, 
Lok Karya Kshetras (Urban) and Lok Karya Kshetras (Educatoinal 
Work on Prohibition). The position with regard to grant-in-aid and 
the unspent balances during that year is given below: 

- - -- - - - - - - - - - - - - . -- - 
Scheme Amount of Unspent 

G rant-in- balance 
aid as pr 

audited 
statement 

of 
Accounts 

Lok -a Kshetras (Rural) . 6 , 5 1 , h  1,6563 

Lok Rshetras Training Centres . . i,~c,oor, 24,811 

Lok Iiar).a Kshetras (Educational U'ork on Prohibi- 
tion) 6 , ~  

- 10,:,7,C)oo 2,607727 
- - - - -. - -- - - 

The unspent balances accrued due to the strict measures of econo- 
my taken on account of National Emergency declared In October 
1962. The Bharat Sewak Samaj was even adwsed not to open any 
more new Lok Karya Kshetras, rural as well as urban. The saving 
in the expenditure of h k  Karya Training Centres was due to the 
fact that the traming programme was cut short due to the emclrgency. 

The unspent balances were adjusted in the amounts of grant-in- 
aid for the year 1963-04 as per requirements of Audit. 
Part XI: 
Question (2):  Has any assessment of the result of the proputnmes 

been made? #hut are tire results of aasesmcnt? 



Answer: 1 
The programmes under reference are periodically assessed. 

So far as the urban and rural Lok Karya Kshetras are con- 
cerned, the position has been explained in details in reply to the qaes- 
tions under paras IV and VII. 

As regards the training schemes, there is a Central Committee in 
the Central Office of the Bharat Sewak Samaj which is in overall 
charge of both the Training Centres in Delhi and Kerala. This Com- 
mittee includes senior non-officials having wide experience of train- 
ing schemes and officers concerned from the Planning Commission 
and the Central Ministries concerned. Besides, there is a separate 
Committee for each of the two Training Centres. Senior teachers 
and executives from institutions like the Tata Institute of Social 
Work, Delhi School of Social Work, Harijan Sevak Sangh, Gandhi 
Samarak Nidhi, etc., are also associated with the training program- 
mes. 

The educational work on prohibition is being organised under the 
guidance of the Central Prohibition Committee of the Ministry of 
Home Affairs and the All India Prohibition Council which is an AH 
India voluntary organisation specialised in this field. The working 
of this programme was recently assessed by the Study Team on Pro- 
hibitlon set up by the Planning Commission. The general assess- 
x n t  by the Study Team was that the Nashabandi Lok Karya 
Kshetras are doing good work in educating the people about evil 
effects of drinking. The Team has recommended that- 

" ~ t  will be desirable to open a net-work of Nashabandi Kshetras 
throughout the country. There should be one Kshetra in 
every district and in important industrial projects and, 
urban areas". 



APPENDIX I1 

MINISTRY OF INFORMATION & BROADCASTING 
(BHARAT SEVAK SAMAJ) 

Central Government Audit Report (Civil) 1964 
Notes on list of points 

(See Para 2 Introduction and para 35 & 38) 
Para 86 ( A )  
I-Para (i) Page 103. 
Q u ~ s n o ~  (1) Under what  ctrcumstrcnces uws o n  excess re-imburse- 

nrent of Rs. 16,000 made for the period 1960-62? 
Answer: 

(1). -During the period 1960-62, this Ministry guve grant-in-aid 
to the Bharat Sevak Samaj (Jan-Jagran Vibhag) for the following 
of its schemes:- 

(1) Mass Contact 
(2) Jan Sahyog Kendras 
(3) Bharat Sevak Journal 
(4) Brochures 
(5) Bulletins 

The grant was given subject inter alia to the following condi- 
tions: - 

(a) The grant would be limited to not more than 821 per 
cent of the total admissible expenditure. 

(b) In respect of the three schemes which essent~ally related 
to field activities viz. 'Mass Contract', 'Jan Sahyog Kcndras' 
and 'Bulletins', the headquarters expend~tul e (on staff, 
contigencies, etc.) as admissible for the purpose of the 
grant-in-aid, would not exceed 10 per cent of the total 
gross expenditure, the remaining 90 per cent being actu- 
ally incurred in the field. 

During the course of a review under-taken by the Accountant 
General, Central Revenues in respect of the Accounts of the  Jan 
Jagran Vibhag of the Samaj in early 1963, it was observed that the 
expenditure incurred on (1) rent of telephones and (2) rent, rates 
and taxes paid in respect of the office building had been debited to 
the 'Brochures' instead of treating it as 'Headquarters' expenditure, 
as a result of which, accord~ng to the Accountant General, Central 
Revenues, the Samaj had the benefit of an excess grant amounting 
to  Rs 16.000. 



This Ministry determines the admissibility of grant-in-aid crl the 
basis of the Accounts submitted by the Samaj, duly audited by their 
Chartered Accountants. In the accounts so received in this Minis- 
try,  the impugned items of expenditure were shown as relating to 
the  'Brochures' instead of bemg shown under 'Headquarters' and 
hence were admitted as such. As soon as the wrong classification of 
the items of expenditure in question was brought to the notice of 
this Mmistry by the Accountant General, Central Revenues, com- 
ments of the Samaj were called for in the matter and they ex- 
plained that the expenditure in quest~on had b5en debited to 'Bro- 
chures' as a large portion of the accommodation hired by the Samaj 
and telephone cxtentron was used for the Office and stwes for 'Bro- 
chures'. This explanation was not found satisfactory and the Samai 
was informed accordingly. 

Q. (2) Has the amount been recovered since? if not, what are  the 
reasons for the delay? 

Ans. ( 2 )  The amount of Rs. 16,000 has been since recovered from 
the  Samaj by adjustment against the second and final instalrnent of 
the grant-in-a~d released to  the Samaj by this M i n i s t r ~  in March, 
1964. 

I1.-If uws slated L?L reply to the Unstarred Questzon Xo. 181 t n  the 
Raj?/a S n t ~ h n  on the 25th February, 1964 that a Committee was 
appo~ntcd in December. 1963 t o  exanune and eval~iclte the publicity 
work of the Jan Jagran group of the S a m j .  

Q (1) Has the Cornvlirrce since submitted their Report? 
What are the saltent features thereof? 

(Three coplcs of the Report m a y  be fzirnisheti). 

Ans. ( I )  Thc Committee has not yet furnished its Report; it ex- 
pects to  do so by the end of January, 1965. 

Q. (2) In how ?natty States nich Jan Jagmn Groups were constitut- 
ed-whether t h e  Group?: recewed any finccncial assistance f r m  
Srare Gorernments and t h e  public? If so, the details of such 
assistanct! may be furnished. 

Ans. (2)  According to the information furnished by the Samaj, it 
has set up J a n  Jagran Groups in every State to  operate programmes 
of Mass Contact, Plan Publicitv as well as Publications. These 
Groups have as their members representatives of Pradesh Bharat 
Sevak Samaj and workers engaged in social enlightenment and Plan 
Publicity Programmes, well as representatives of other voluntary 
organisations and the Government Departments dealing with Plan 



Publicity and Public relations. The State Branches do not receive. 
any financial assistance frpm the State Governments. The public co- 
operation and contributions are obtained in operating the pro- 
grammes, such as in holding Seminam, Study Camps, Padyatras, Ex- 
hibitions etc. Also, the Jan Jagran Groups ran Plan Information 
Centres in selected places. These Centres and Seminars get assist- 
ance from the public by way of contributions, free accommodation, 
papers, arrangements for meetings, etc. The details of assistance re- 
ceived in terms of cash contribution during the past years is given 
below: - 

(i) 1959-60 . . . Rs. 930.00 
(it) 1960-61 . . Rs. I I .I 70. 29 

(iq1961-62 . . Rs. 36.074.77 

III-Para (ii) -Page 108 

Q. (1) How m n y  District Information Organisers haw been appoint- 
ed up till m? What is their pay or maintenance allowance? 

Am. (1) The Jan Jagran Group has 75 whole-time District Infor- 
mation Organisers. Each District Information Organiser is paid a 
monthly allowance in the grade of Rs. 120-5-150. They arc also en- 
titled to T.A. and D.A. while on tour at the rate of Rs. 3 per diem as 
daily allowance plus actual train or bus fare .  

Q. (2) What were the reasons for replacing the  'Pracharaks' by  the  
Dzstrict Infosmution Organise~s? 

Am. (2) According to the information furnished by the Bharat 
Sevak Samaj, before November, 1961 Pracharaks wcrc cmploycd by 
them to carry on Plan publicity in the rural areas Subsequentlv, 
it was found more feasible to utilise the sernccs o f  hlult i-pil~-pnsc 
Community Workers in the Lok Karya Kshett-as 111 rural x c n s  to 
carry out Plan Publicity along with their other rural d~vcloprnent 
and public co-operation activities. Consequent on th:s c h a n p ,  a ncw 
cadre of District Information Organisers was created at t h e  Ihstnct 
level to cover the whole District. Their functions we* defined as 
follows: - 

(a)  To organise Seminars at Block and Dis:rict I , c \ ~ l ;  

(b) To organise Plan Study Circles or Cc?tw.; i l l  thc  various 
paes of the District; 

(c) to promote the sale of Journals-'Bharat Smrak' (Enrrlish 
and Hindi) and also puhlicatinns of thc Crntral and Pra- 
desh Bharat Sevak Samaj; 



(d) To propagate the message of the Five Year Plan and to 
make people Plan conscious; 

(e) To supervise the work of Information Centres, Lok Karya 
Kshetras, etc., set up in the District; 

( f )  To assist the District Convener in organising the units of 
the Samaj and also to follow up the activities of the 
Camps; 

(g) To organise melas, festivals, cultural activities, etc., for 
Plan Publicity Work; 

(h) To organise al1,such activities which would help in creat- 
ing an atmosphere of greater public participation in the 
Plans. 

Q. (3) Now are they appointed? Who selects them and how is their 
sa l aq  and other terms &red? . . 

AILS. (3) According to the information furnished by the Bharat 
Sevak Samaj, the District Organiseis are selected for their compet- 
ence and capacity to organise Plan publicity programmes as well as 
for their knowledge of rural conditions. In the first instance, many 
of the senior Workers in the Lok Karya Kshetras, who had shown 
notable capacity for organisation, were promoted from Mukh Sahyogi 
of the Lok Karya Kshetras to District Information ogranisers of the 
Jan  Jagran Group. Also. senior workers engaged in other types of 
Plan activities l lke holding of seminars, rural and other Camp,  
family planning and welfare camps have also been drafted as Dis  
trict Information Organisers, besides their work as Regional P m  
grarnme Organiscrs. The selection of these persons has been done 
on the recommendation of the concerned Jan Jagran Group of the 
State and confirmed by the Central Jan Jagran Section. The salary 
grade of the District Information Organisers is Rs. 120-!&--IN. 

It has now been laid down that the Central Bharat Sevak Sama) 
(Jan Jagran Group) will notify to the Pradesh Bharat Sevak Samaj 
the number of District Information Organisers sanctioned during a 
particular year along with the names of selected Intensive Districts. 
Thereafter, the District Committees of the Bharat Sevak Samaj will 
forward in the prescribed manner particulars of suitable candidates 
to the Pradesh Bharat Sevak Samaj Office Selection Committee at 
the Pradesh level which will screen the applicants and recommend 
a panel of three names to the Central Bharat Sevak Samaj (Jan 
Jagran Group), who will Anally select the best qualified candidate. 

Q. (4) Has any review at an!, time been made of the working of the 
scheme by the Minist- as vesctibed under the financial rules? 
If not, the reasons fot the sane .  



Am. (4) The Bharat Sevak Samaj is required to furnish half- 
yearly reports on the working of each of the schemes including that 
of 'Mass Contact', for which they receive grant-in-aid from this Min- 
istry. These half-yearly reports give a detailed survey of the acti- 
vities undertaken by the Samaj in the specified fields and are criti- 
cally examined in this Ministry. So far only a brief mention was 
being made in the Annual Reports of this Ministry about the  acti- 
vities of the  Pharat Seval; Samnj in the various fields, for which 
they received grant-in-aid from this Ministry. When this fact was 
brought to the norlcc of the Accountant-General. Central Revenues, 
they made the following observations : - 

"-4s the review conducted bv the Mlnisti-y docq not lndlr:~tc~ 
the performance. progress shortcominqs and achicrye- 
mcnt:: 2lonq with the measurrs to  remedy thc 111s or 
Improve the  results of the scheme, the facts bl.ouqht out 
in the para (Audit para) remain unaltwcd". 

The abm~e  obsen.ations of the audit have been noted fo:. f u t u ! ~  
guidance. 

Ans. (1) At the request of the Public Cn-oprration Division of thr. 
Planninq Commission which girm grant-in-aid to t hc  Rherat Sc\.;)k 
Samaj for the operation of the scheme of 'Lok Karya Kshetras', 
the progromme Evaluation Organisation of the Planning Commis- 
sion made a studv of the workinc of that scheme in 1960. Para 3 17 
of the Report on the study so made stated as follows :- 

"Finallv, the Bharat Sevak Samaj rccelves grant6 from Lhc 
Planning Commission. the Ministrv of Informaton and 
Broadcasting and certain other Government depart- 
ments. The Lok Karaya Kshetras and the Jan Sahyog 
Kendras (financed by the Ministry of Information and 
Broadcasting) operate in the same distric~s with much the  
same objective. The separate identity of thc grnnt 
giving department percolates to the field level and 
tends to perpetuate departmentalism and separatism 
among the workers." 

In the eight of the above observations the  position was reviewed 
by the Bharat Sevak Samaj and they derided to convert the Jan 
Sahyog Kendras into Lok Karya Kshetras and made a request to 



this effect to the Planning Commission who had to provide funds 
for the h k  Karya Kshetras so formed. This Ministry raised no  
objection to such conversion. 

As indicated above, the Jan  Sahyog Kendras were converted 
into Lok Karya Kshctra, not because they were not functioning 
effectiveIy but because of the duplication of activities of the two 
organisations in the same areas. 

Q. (2) What were t h e  points of actual dissatisfaction? Hozo were 
the?/ remedied in the new se t -up? 

Ans. ( 2 )  As stated earlier there was no dissatisfaction in regard 
to the working of the scheme of the 'Jan Sahyog Kendra.;' in gene- 
~ 3 1 .  It was only in respect o f  the eleven (11) specific Kendras t'lat 
it was felt that their performancc was not satisfactor:; during the 
half-year ending 31st March, 1961 as rc:fic.cted by the number of pub- 
lic meetings, group meetings, cultural programmes. film; shows. 
number of v i l l a g ~  units formed. e!c. arranged by those Kendras. This 
fact was simply brought t o  the ntriicca of the Samaj frJr their gui- 
dance and necessary remedial act:r.ln. 

Ails ( 3 )  Thc J a n  Sahyug Kendras were in the nature of rural 
informat~on Centres intended for Plan publicity. On the other hand, 
the L,ok Karya Kshctr-d_; ivcrc intended for multifarious activities in 
the various fields and \verc set up 1~1th the following ohjcctives:- 

(a )  To build up the in!t!ativc of the people and assist growth 
of local leadcrsh~p; 

(b)  To augment the rcsources of the p ~ o p i e ;  

(c) To ~nit iate projects ~ v h ~ c h  will increase the capacity of the 
pcoplc (production plans for fam~l lcs ) .  

(dl To mobllise man-power and resources to Increase pro- 
duction cspeclally of food; 

(c) To create an atmosphere and preconditions ln which peo- 
ple's instltutiuns, particularly co-operatives and pancha- 
yats can funct~on effectively. 

As stated earlier, the scheme of the Lok Karya Kshetras is the 
concern of the Planning Commission and it is at their suggestion 
that this Ministry agreed to the conversion of the Jan Sahyog Ktn- 
&as into Lok Karya Kshetras. 



V-Para (iv) (a)-Page 108 

Q. (1) Om what basis did the Ministry admit the expenditure of 
Rs. 28,701 incurred on 14 Brochures brought out by the Samaj 
when in their opinion the material brought out was not in con- 

fwmity with the objective for which the subsidy was paid? (one 
set of 14 brochures may be furnished). 

Ans. (1) The brochures in question generally contained material 
i n  regard to the activities of the Bharat Swak Sarnaj in the various 
fields and were, therefore, not considered in strict conformity with 
the objective for which this Ministry gave grant-in-aid viz. Plan 
publicity. It was felt that it was necessary to arrest the tendency to 
include in these brochures material with emphasis on the activities 
of the Bharat Sevak Samaj rather than on Plan publicity-the pri- 
mary object for which the grant-in-aid was given by this Ministry. 
The Samaj was apprised of this fact for future guidance. 

Q. (2) Was Finance Ministry consulted before giving this subsidy? 
l j  so, what was their opinion? . . 

Am. (2) The grant-in-aid to the Bharat Sevak Samaj is given by 
this Ministry in consultation with the Ministry of Finance. Subse- 
quent to the release of grant-in-aid, this Ministry gets half-yearly re- 
ports from the Samaj in regard to their activities in respect of the 
various schemes for which they receive grant-in-aid from this Minis- 
try .  These half-yearly reports are scrutinized with a view to ensur- 
ing that the grants are being utilized for the purpose for which they 
are sanctioned. It i s  only after satisfying themselves in the matter 
that the necessary utilisation certificate is issued by the Ministry to 
.the Audit. The Ministry of Finance do not come into the picture in 
this process unless a particular item of expenditure is disallowed and 
-a suitable adjustment is to be made against the next instalment of 
grant-in-aid. 

As it was decided to admit the expenditure on the 14 brochures 
under reference, the question of consultation with the Ministry of 
Finance did not arise. 

Q. (3) At what level was the decision to admit the expenditure 
taken? 

Ans. (3) The decision to ,3mit the expenditure was taken at 
Secretary's level. 

Q. (4) Has the amount actwlly been paid to the Sanaaj? 
Am. (4) Yes. As explained earlier, the grant-in-aid is given Arat 

and the question of admittance or otherwise of a particular item of 



expenditure arises later. It is only if it is decided not to admit a 
particular item of expenditure that action has to be taken for the 
recovery or adjustment thereof against the grant-in-aid to be given 
in future. 

VI-Para ( i v )  ( b )  -Page 108-109 

Q. (1) What was the  expenditure incurred In printing the brochu- 
res? What was the amount realised b y  sale of those brochures? 

Ans. (1) The following statement shows the expenditure incurred 
on the printing of brochures during 1959-60 to 1961-62 and the in- 
come realised from the sale thereof:- 

Ks. Ks. 

( I )  (;ro\\ expcndlrurc 29 - I  z 63 53 755 9 30.049 1 7  

12 7.7 
(a) Sale cornmls- 

sion 1 - I 1 ,Sg4.36 -1 -3 .00  \--, 
( b )  I elcphone chx- 

ge\ ( - )  -) 1 ,816 .19  -, 1 , ~ 5 2 9 9  
i c  ) Kent, ~, i tc \  R 

taxes (-1 ' 5,310 g S  ,-, 5.031 32 

( r r  SCI e\pcnil~turr I - ,818 .2 :  46,556.21 23,264.86 
-- -- - -- - 

(R! I w m r t -  
(I) lm OIKL Z ~ , I  1 1  I S  405 53 Z Z , S C _ ? .  19 

I J s s  
( I ,  1 n - I 1,h94 36 7 3 . 0 0  

( i r r  \ S e t  ~nconw . 13.216.82 332'53 22.853 . I9 

As ad\.iscd by the Accountant General, Central &venues, the in- 
come by sale in cash and on credit (rounded in rupees) is shown 
separately in the sub-jo~ned statement: 

, (I;) Inconle from sale on credit . I 1,869 281 14,880 

(iross ~ncome . 25.1 I r 406 22,853 



Q. ( 2 )  On what basis were the names of ancitviduals or associations, 
etc. placed on the free mailing list? What is the total number of . 
persons etc. who receive free e w e s  of the brochures? 

Am. (2) The Bharat Sevak Samaj have explained that they are  
not maintaining any standing mailing list for the distribution of  
brochures. They are, however, stated to be distributed to  the  Pra- 
desh and District Chairmen of the Bharat Sevak Samaj and whole- 
time workers in the  camps and Lok Karya Kshetras, annual conven- 
tions. etc. They are also distributed to important workers of the 
Sarnaj such as Central Group or Section Secretariets and Pradesh 
organising Secretaries and to the prominent public-men and writers. 
Bharat Sevak Samaj have, however, now started to  maintain a re- 
gular stock reas te r  in which the names of persons or institutions 
receiving free copies are entered. 

Q. ( 3 )  Is any account of the sale of the brochures kept? Has a t q  
check been made to  see whether the records are actually main- 
tained? 

Ans. (3) According to the information furnished by the Samaj, 
the accounts of the sale of brouchures are kept in the stock re- 
gisters of their publication Section and these accounts are regular- 
ly  audited by their C h a r t e r 4  Accountants and included in the  
accounts submitted to the Ministry of Information and Broadcasting. 
This Ministry does not exercise any physical verification of the Te- 
cords maintained by the Samaj. 

VII-PUTU ( i v )  ( 1 5 )  -Page 109 - 

Q .  ( 1 )  What are the reasons for allowing the irregular benefit to  the 
Samaj with regard to the re-imbursement of the gross expenditure? 

Q. ( 2 )  Has t l ~ e  amount of  Rs. 8,973 paid in excess been recovered 
smce? If not, what are the reasons jot the delay? 

Am.  (1) & (2) In the Accounts submitted to t h s  Ministry by 
the  Bharat Sevak Sarnaj, duly audited by the Chartered Accountants, 
the commission on sale was shown on the expenditure side and was 
admitted as such by this Ministry As soon as the error was point- 
ed out bv the Accountant General, Central Revenues, the matter 
was taken up with the Samaj and the amount of Rs. 8,973 recovered 
from them by adjustment against the instalment of grant-in-aid 
released to the Samaj in March, 1961. 



YIII-Para 86 ( v )  --Journals-Page 109 

Q.  ( 1 )  On what basis Government sanctioned the grant from year 
to year for publishing the journals? 

Ans. (1) So far as the grant-in-aid ,to the Bharat Swak Samaj 
for the publication of the journal 'Bharat Sevak' (English and 
Hindi) during the three years 1959-60, 1960-61 and 1961-62, is concern- 
ed. it was sanctioned on the basis of meeting the deficit in income over 
expenditure incurred by the Samaj on the journal, subject to a 
maximum of Rs. 30,000 per annum. 

The following table will indicate the quantum of grant-in-aid 
actually admitted for the three years under reference: - 

Year Expenditure Receipt Deficit 
B*= 

Ks . Rs . Rs. Ks. 

Q. (2).-What are the reasons for  distributing free a large percen- 
tage of the printed copies? 

A m  (2) According to the information furnished by the Bharat 
Sevak Samaj, free distribution of the journal at Seminars, Exhihitioru 
Conventions and Conferences held by the Samaj and other organi- 
sations was considered essential as a measure of publicity and this 
.accounted for a large percentage of free distribution of the journal. 

(Vide 0 . M  No. 1/23 '63-PP dt. 3 0 - 2 2 4 ) .  



I'oints rniscd by the 1'.A C. 

1 jr)  Refore giving grants to the Samaj for Organisinp the 
Camps, did the Deptt. of Social Security ascertain f icm 
other Xlinistries whethcr similar work was being done u n ~ l c r  
other programmes ? Wns any eflort mnde to avoid snm- 
timing grants to the Private body for doing idcntinl work 
iur which programme alrendy existed in other Ikpartmcnt ' 

- - - -- . - .- - 
.l'hc L.ahour c9r Social Service (:amp5 Scheme is being imple- 

mented only hv thc Ministry of Education since April, 
1954 and not hv the Deptt of Social Securit).. 

h3 r I t  is a fact that no other Ministry is implementing this pro- N 

gramme ctr sanctioning grants for-doing iderJtial work. 

In ordcr t o  &void duplication of work undertaken in the Youth 
(:amps T V S - ~ J - T ~ S  the programmes of the other Ministries, 
an Advisory Rody-Chmmittee on Labour & Social Service 
( : : m p ~  was constituted in May, 1954. On this Committee 
rcprescntativcs of the I'lanning Commission, Ministry of 
t:inance. Alinistn of Community Development & Coopera- 
lion, h i i n i s t ~  of' Dcfence (N.(:.C. Directorate), eminent 
educationist and a Social Worker. and a representative of 
the Rharit Scvak Samaj were nominated to advise about 
the implerncnration of the day to day programme. This 
!.:nmmittce has since been wound up. 







(a) Hm t h ~  tboricnted scheme of the cunp aha started Tt io a fact that it was decided in February, 1963 to conduct 
functioning? If eo, the details tbemo and the p ~ n  played Pilot Project Labour & Social Service Camps for students 
by the k j  may be furnished. not only by Bherat Sevak Samaj but by all the agencies in 

the field with a view to ascertaining the degree of se1f-d- 
ciency which could be achieved through these camps. Out 
of a total number of 84 Pilot Project Camps, the Bharat 
Sevak Sarnaj conducted 66 camps. The re-oriented scheme 
of camps was given up due to various difficulties faced by 
the organisers in finding out the remunerative projects for 
the camp. In fact it was visualised that hundred per cent 
self-sufficiency could not be anticipated nor it was desirblc 
to employ the students in competition with the unemployed 
rural youth in the villages. The grants for the Pilot Project 
Camps was initially paid at the full rate of Rs. I -75 per 

:camper per day. It was on the initiative of the organiser of 
a camp that a remunerative project was to be found out. 
The Ministry of Community Development & Cooperation 

1 was not in a position to issue a directive in this behalf. A ul , Ecopy of letter No. 50611 I GIACC dated 2nd May, 1963 fn>m 
! the Director National Cadet Corps, Punjab, Chandigarh, 
' which is self explanatory 1s enclosed for information 
i (Annexwe B) 

A statement (Anncuure C )  showing the number of camps 
held by the Bhimt Sevak Sarnaj from the year 1954-55 to 
1g64-65 (25th November, I 964) is enclosed for information. 
The Sarnaj was permitted to hold the Labour & S ~ l d  
Service Camps on the old pattern without a remunerauvc 
project after 30th June, 1963 and this practice has continued. 
Another statement (Annexure D) showing the recapts ?b 
tained by the Rharat Sevak Samaj out of the r e m u n m v c  
projects in respect of 27 camps for which intimation has 

-been rcceived so far is attached for information. - - -  + - -  



Points raised by the P.A.C. Replies 

(3) I h e  Ministry of Education informed the Committee (vide N N ~  audit by the Chartered Accountants as recommended by 
Item 8. p. 7, Appendix 111 to 26th Report, Vol. 11) that the the 1j.A.t:. has so far been carried out. The position is as 
account ofcamps will be audited by Chartered Accountants. follows :- 
Has any such audit been carried out so far ? If so, what arc 
the results ? In order to implement the recommendation a meeting wb 

convened 011 the 4th May 1964 with the representatives 
of the Comptroller and Auditor General, A.G.C.R., Ministry 
of Finance and Bharat Sevak Samaj to discuss the procedure 
for auditing the camps held by the Bharat Sevak Sarnaj. A. 
copy of the minutes of the meeting (Annexure E) is enclooed. 

The Zonal Headquarters where the camps accounts will be 
produced by the Bharat Sevak Samaj to the Chartered Ac- 
countants to be selected by the Comptroller and Auditor 
Cieneral of India have been finalised in consultation with the 
Samaj. The latter has also furnished recently list of Char- 
tered Accountants approved by him. T h e  A.G.C.R. has 
since prepared the necessary directives in consultation with 
the Comptroller & Auditor General and a copy of thtse 
instructions have also been sent directly to the Bharat Swak 
Samaj for further necessary action for auditing of a-ts 

-. - by the Chartered Accountants. 
- - -- -- - -- -- -- - - -- -- - -- -- - ---- - 

(R. K. KAPUR) 
Joinr Educational Adozser. 

( V d e  0.11. NO. I:. 7-6163-P.E. I ,  dt. 13-1-65.) 





Chanbgarh Tele. 627. 
No. 506/1/G/ACC 
NCC Directorate 

Chandigarh. 
2 May 1963. 

Directorate General NCC 
Ministry of Defence 
Government of Lndia 
DHQ NEW DELHI 11. 

Svarm:-ACC h b o u r  and Social Service Camps. 

Reference your letter No. 1107 /8/NCCTRG (B) dated 4 j 5 March 
1963 and your signal No. 093219/TRG(B) dated 16th April 1963. 

This Directorate has made a herculean effort to arrange the above 
camp as per the instructions contained in your above quoted letter 
and at one stage the State Government had tentatively agreed to 
holding a camp of 400 boys at Project Moga-1. Subsequently this 
scheme has been rejected for the following reasons: 

(a) The State Government are committed to utilise the local 
rural manpower in the area of the block Development 
schemes as it would alleviate the unemployment in 
villages. 

(b) The Block Development Organisation in this State is not 
willing to reimburse the NCC on the basis of the cost of 
labour, or earth work performed by the Cadets, as they 
consider the villagers are much better workers than the 
cadets. 

The State Government is however w i l h g  to u t i h  the services 
of cadeta on a 'no cust basis'. 

Mi- 
Bngaciier, Ditector Notional 

Cadet Corps. 



Annexure C 

The type and number of Labour & Social Service Campsi: held Ey Bharat 
Seoak Samuj sit~ce 1954. 

Rural Tehsil Distt. Organis- Total 
Year Youth Camps Student sers 

Camps Camps Training 
Camps 

+including 66 Pilot Project Camps. 



A Statement showing the Audited expenditure and receipts obtained by the 
Bharat Sevak Samuj ,for Pilot Prqilct Snrdent Camps. 

--- . - - - --- - .- - 
Name of the Organisation Location of the Audited Amount 

Camp cxpendi- earned 
ture 

1 2 3 4 

Bharat Sevak Samaj 

Do. . 

Do. . 

Do. 

Do. 

Do. . 

Do. . 

Do. . 

Do 

Do. . 

Do. 
- -  - - --. - 

Urrur Pradeslr 
Gangashari 

Moradabad 
Sohwal 

Fuizabad 
Nau Jheel 
- 

3iathura 
Dwarabat 

.4lmord 
Sahabatpur 

Gazipur 
Punjab 
Talwandi Bhai 

Ferozepur 
Chabaiwal - 
Hoshiarpur 
Malakpur 

Lud hiana 
Pakharr wal 

Crurdaspur 
Panjwar 

hmr~tsar 
Dongah 

I-ioshiarpur 
- --- - - - 

Rs. 

1620.11 

1950~00 

1972.23 

2000 00 

1801 .DQ 

1610 50 

1q31'65 

1yyX.oc, 

1858 00 

1890 rn 

iyCjr. 1 8  

1759'35 
- - 



Bharat Sevak Sarnaj-conrd. 

Do. 

Do. 

110. . 

Do. . 

Do. . 

Do. . 

110. . 

Do. . 

Do. 

Do. 

Do. . 

Lakhnaur 

Andhra Prudes11 

S~rivaram 

Anantapur 
Jaggaihpet 

Kistna 

Ih-rkri khera 

Hoshangabad 
Ilhubela 

(:hhatarpur 

Kanchi 

Ilwarbad 
Gujorar 

Herua 
. . 

Sabarkantha 
Kim 

Surat 

Rs. Rs. 
1801.50 300.00 



Rs. 'Rs. 
Betawad 

:Bharat Sevak Samaj+onrd. ---------- 1964.03 375 '03 
Dhulia 

k l i  
.24yso r c 

Mahakoot 
1867.43 396.00 

Bijapur 
Chandanband 

Do. . 1985.66 420.58 
Raichur 



MINISTRY OF EDUCATION 

(P. E. I .  Section) 

Minutes of the meeting held in the Ministry of Education on the 
4th May, at 3.30 p.m. to discuss the procedure of Auditing the 
Accounts of Camps held by the Bharat Sevak Samaj. 

The following were present : 
I .  Shri P. K. Kathpalia 

Deputy Secretary, 
Ministry of Education 

Convener 

2. Shri P. V. Vasudevan. Comptroller and Auditor Gene- 
Deputy Director, ral of India 
(Technical Administration', 

3 .  Shr iT.  S. Anand, .4ccountant General Central 
.4ssistant Accountant General 3 " 2 r ,  Revenues. New Delhi. 

4. Shri Bhupinder Sin h 
Assistant Financia f Adviser 

5 .  Shri D. D. Chopra. 
Joint Secretav 

htnistry of Findncc, 
New Delhi. 

Hharat S e \ ~ k  Sarnaj, New 
Delhi. 

6 .  Shri C.  A.  Kohli 
.Vsn present 

I .  Shri S .  .\I. l'ugore, 
Assistant Educational .4dviucr. 
Alinistp of Education 

2. Shrj  H.  c. 'I'andun, 
Section Otii~er 

The Convener welcomed the members present and briefiy ex- 
plaitled the purpose of convening the meeting. The representative 
of the Bharat Sevak Samaj explained the various forms used for 
audt ing of the  camp accounts at present a t  the r e ~ o n a l  levels and 
also at the Headquarters before they are submitted to the Ministry 
of Educat~on. 

2. I t  was dt>c&rl that the country-w~de Camps constituted into 
four zones,-North, South, East and West. The Ministry was re- 
quest to work out the details of the zones. It  was further decided 
that 50°; of the total number of camps should be audited by Charter- 
ed Accountants, the audit being completed within 6 months of the  
close of the camp. The  representative of the Comptroller b: Auditor 
General stated that there would be no objection to advise the names 
.sf Chartered Accountants to be appointed in each zone for the audit 



af the Camps selected by the Ministry. On receipt of a request from, 
the Ministry, indicating the zones and the number of Camps selected, 
the headquarters in each zone at which the accounts records of the 
Camps selected would be produced to the Chartered Accountants. 
The Mmistry of Education would advise the Chartered Accountants 
so selected for the purpose, for appointment by the Bharat Sevak 
h a j .  d * 

As regards the issue of suitable directives to the Chartered Ac- 
countants for the audit of the Camps, the representative of the 
Comptroller and Audtor  General stated that the Accountant 
General. Central Revenues would prepare the directives in 
consultation with the Comptroller and Auditor General, and that the 
Instructions so prepared would be sent to the Ministry for communi- 
cation to the Bharat Sevak Samaj, which would issue the samc 11)  
the Chartered Accountants selected for the purpose. 

3. At present, the Bharat Sevak Samaj is receiving grant frcm 
the Government at the rate of Rs. 1.37 np per camper per day for 
the Labour and Social Sewice Camps. This amount is made u p  of 
Rs. 1.00 per camper per da!. for food. 0.12 np per camper per day for  
incidentals. 0.13 np per camper per day for Central Organisational 
expenses and 0.12 np per camper per day for Regional Camp Com- 
mit tees expenses. The representatives of the Bharat Sevak Samaj 
indicated that the audit fees for a camp nwuld not bc mol-p than 
Rs. 50.00. They \yere asked whether they could not meet this ex- 
penditure from within the existing grant-in-aid. They regretted 
their inability to meet the expenses. It was, therefore, dc- 
cided that for payment of audit fees the Samaj may be paid an  ex t r~ i  
grant upto 0.06 np per camper per day or actual expense:;. u-hich- 
ever is less. As the amount of 0.06 np is within the approved ceiling 
grant of Rs. 1.75 np  per camper per day, the .4ssistant Financial Ad- 
viser had no objection to it. 



G O ~ Y M E N T  OF INDIA 

DEPARTMENT OF SOCIAL SECURITY 

(See para 2 Introduction) 

Nores on points culledfor rlrc public Acwut~rs  Commlrra vide I.ok Sdblra Seirerortilr 
Ofice A.innormdum KO. 2r/r7,64: PAC, dared 23-11-64. 

f nformation called for by the P.A . C. Reply of the Department of Social Security 
- - . - -- - - - - - - - -- - 

I 2 

Para 88-(d) of Audit Report (Cml) ,  I g64-page I I &Nigh[ 
sheIters. 

1. The observations of the Central Social Welfare Board's 
Inspaxors in respect of some of the shelters were stated to 
have been brought to the notice of the Bharat Scvak Samaj. 

(9 What are the contents of the Hcport furnished by the ( I )  Extracts from the replies received from Rharat Sevak S a m  
Bharat Sevak Samaj in respect of the observations of the on the ohsewations mnde in the Inspection reports are 
Inspectors, especially in respect of the night shelters enclosed (Annexurc A). 
at Hubli, Saupal (Bihar), Varanasi, Srinagar, Ambala 
and Cuttack ? 

(21) Five copies of the report furnished by the Samaj, may (ii) (hpies of the relevant lcttcrs frclm the Bhnrat Scvak Samaj 
bt rupplied to the  omm mi nee. are enclosed (Amcxure B). - 



* .  . 
I 2 -, 

(iii) What Mion hes been taken by the Board in these c a m  3 (la) Action taken by the Board in reapcct of these sheltm is 
indicated below :- 

(a) Hubbly -In view of the unsatisfactory working of 
this Night Shelter, the Board has dccid$& to dk- 
continue grant to this Night Shelter fm la Nm!cp3- 
ber, 1963. The Central E.S.S. had applied for conti- 
nuation of grant on the plea that the shelter has been 
shifted to a new building; but from the latest inspecdon 
report it is noticed that the number of b e n c f i a  ie 
only two. It has, therefore, been decided that no 
grant will be given to this Night Shelter afta 31rt 
October, 1963. 

(b) Supal : The Central B W  S ~ a k  Samaj have not 
furnithed the clarification in respect d all th point8 
raised by the Board. The matter is bdng folbwed U p  
with the Central Bharat Sevak Samaj. Mean* I 
Statc Board Member has betn raqucetad to visit and 
repon on the working of this Night Shelta. 

(c) Varanasi : The Central Bharat Sevak Samaj ha, C- 
fied the position with regard to the various p 0 h S  C~lWl'g- 
ing from the Inspection Reports. The Samaj her bear 
requested to furnish statement of accounts and a 
reports for the previous two years. The Statc Board hrr 
also been requested to varify the number of bcncficiarkS 
in thc Night Shelta. Further action will be taken OD 
d p t  of the information. 

(d) Srincrgor : The State Board Chainnsn has rrcommendbd 
that the grant to this Night Shdter m y  be rropped TbC 
m e r  is under consideration . 



(0) A&a and Curtach : T h a  am no s m c  aa 
which action had to be taken. Thee Night S- ur 
rrported to be functioning satirfiactorily and tha grrmr 
for 1964-65 have been approved. 

2. It haa been 6tataJ tbax the equipment, namdy blankets, 
-d im,  furninrpc ac. of the cloed shelten has either 
been tmmfiefftd to other shelters or hos been kept by the 
Sraaj for ww shehas. 
(a] 2 - h  this been done by the Samaj with the prior per- (13 The transfer of equipment is always done with the pjor 

mission of the Ccnnat Social Welfare Board ? approval of the Central Social Welfare Board. 
(ii) Has it been vtrified by the Inrpectors that the equip (it? and (iit] : So far equipment of only o m  closed W i t  

m a t  ac .  have b a n  physically transferred or that they Shelter has been transferred to another Night Shelter. The 
are a d y  inmock? transfer of equipment has bcm vui6cd by the Iarpcqine 

Officer. 
(ii] Has any report about the working of the shelters The Bharat Sevak Samaj has reported that the equipcot Ir 

what  the equipment have bem transferred since been being put to proper use. This hy also beem vetifid ad 9 r k d v d  from the Samaj? If so, what arc their re- Inspecting Officer of the Central Board at the time ghh 
mark? visit. 

(w) How m y  new rhcltas have been opened since April, (io) No new night shelter has ban sanctiowd oftet Aptil, 
1963 ? Ig63. 

(o) Docs any of6ccr of the Board aamine the suitability (v) No. The locality is selected by the Bhant Sevak Snmj 
of the locality before organising a night shelter in that who are responsible for implementing the scheme. 
area ? 

(w') W h t  is the total amount of non-rtcurring grant given (vi) No new Shelter has been sanctioned afkm April, 1963. 
for the new oheltae opened since April, 1963 ? 

(OitJ Apart fiom the -ion by the Board, is any other (vii) At present the shclters arc being inspcctedlvkitcd O& 
nu*ey made periodrcally to sa whether the sheltera by members and officers of the Central and State Bou&. 
arc d y  being used by parons for whose benetit The visits are generally surprise visits. 
they an intended? - ..-- --------- - -- 

(ui& O.M. NO. Fj-2~/63-SW. 3, of I 8 I 65.) 



Extracts from the Replies Received from Bhurat Sevak Samaj on 
the obsewations made in the Inspertion Rqxhts  of Night 
Shelters . . 

NIGHT SHELTER-HUBLI 

(i) Observation 

It is located in an out-of-the-way place and is not catering to 
i h e  needs of those for whom it is meant. 

B.S.S. Reply 

The Night shelter has been shifted to a new building near Dur- 
gadaba~l.  It  is situated in a central place In Hubli city. This is 
shifted from 1st of March, 1961 and from this week we are going to 
send the weekly report about the progress of the shelter. 

(ii) Obsenmtion 

The rent of the building at Rs. 100 p.m. seems to be on the high 
side as the accommodation ~va i lah le  is not very much sufficient for 
the  rent. 

B.S.S.  Reply 

As i t  is experienced here, i t  is very difficul: to get the house for 
the low rent. The scarcity of the Houses in FIub!i is too much. So 
there was no other way except to give the ren t  as they require. 

(iii) Observation 

The building at which the activity is being conducted has no 
sanitary block attached to it. 

l3S.S.  Reply  

When Smt. Sudha Reddy had visited the shelter, the  ssnitary 
block was being built. Now it has got all types of sanitary e q u i p  
ments for the sake of the  inmates. But we have already shifted 
from that place to Durgadabail. In this new building also all 
arrangements are there. One latrine, bathroom, and washing place 
etc., are constructed well in this house. 

(iv) Obrervcrtion 

The Caretaker is being paid a t  the rate of Rs. 25 p.m. only ard 
is acting as the Compounder for the Urban Pilot fioject. 



B.S.S. Reply 
After the grant was stopped, it became very difficult to pay the 

caretaker Rs. 50 as before. The previous caretaker did not agree 
to work for the low pay. So he resigned. That is why the com- 
pounder is looking after the N.S.H. for Rs. 25 only p.m. 

(v) Observation 
The shelter has been shifted to a new premises but the State 

Board has not been intimated about this change. 

B.S.S.  Reply 

The Night shelter was shifted on 5th July, 1963 from Plnjaraoni 
to Jagalur Building. But we have informed in our letter dated 
15th July 1963, about transfer of the shelter. The too was men- 
tioned in the quarterly report sent to the C.S.W.B. New Delbi 
(From 1st April to 30th June, 1963). 

(vi Observation 

A brief progress report on the number of beneficiaries during 
1963 and accounts for the period of utilisation of the grant 1st 
April, 1963 to the 31st October. 1963. 

B.S.S. Reply 

Herewith enclosed the +list of the number of beneficaries during 
1963 and ttaudited accounts from 1st April 1963 to 31st October, 
1963 as per your above referred letter. 

From November 1963 we are running the Night shelter House by 
our own resources. It is told that the grant will be given further if 
the shelter is shifted to the centre place and the progress is shown 
in the number of inmates. The present house is well situated in 
the the centre part of the city. Now we will send the weekly pro- 
gress report for your reference. Now we hope this will run welt  
So please sanction the grant early after seeing the progress report 
of ours. 

(vii) abserwtion 
Details of equipment purchased indicating the cost of each item 

and their present condition may also be sent at en early date 
- - ---- -- .- ----- . - - 

t Enclosed. 
Not enclosed. 



BSS. Rcply t 

The ?audited detailed equipment purchased out of grant indica- 
ting the cost of each item and their present condition is also en- 
closed herewith (list enclosed). 

NIGHT SHELTER--SUPAL 

(i) Observation 

Use of the Night shelter by the students should be discourages 
immediately. 

B.S.S. Reply 
No reply. 

(ii) ObsewaClon 

The date of appointment of the caretaker and the duration h 
nature of his training, and whether he had been paid for that 
period . 

B.S.S. Reply 
The caretaker had been appointed with effect from 1st October, 

1962. A substitute was provided during caretaker's absence for 
participation in a ten day Seminar for the training of caretakers 
arrangd by State Branch of B.S.S. 

(iii) Observation 
Progress report and accounts for 196263 & 1963-64 sought. 

B.S.S. Reply 
As regards the audited statement of accounts for 1962-63, it has 

been stated that since there is no charte~ed accountant in Saharsa, 
the Vouchers and records of the Night shelter have been sent to 
the State WEce of the B.S.S. at  Patna We are, therefore, remin- 
ding the Pradesh Offlce in the matter. 
Note: 

No progress report sent so far. Account furnished for 1962-63. 
Accounts for 1963-64 not furnished inspite of repeated remindem. 

NIGHT SHELTER-VARANASI 
(i)  Obsewation 

The shelter was visited by one of our inapectom on the 3rd 
October, 1966, end it has been reported that the actual number of 

+Not enclosed. 



inmates at the time dl vlslt at 8 pm, w x ~  only three and opr an 
average the number of inmates varies from three to five, whereas 
your letter No. CW-NS/Varanasi/83-641625, dated the 24th May, 
1963 indicates thet average number of imnates is 25 per night. 
Please clarify. It appears the register of attendance of the inmates 
does not appear to  be authentic. 

Reply from B.S.S. 

No reply. 

(ii) Observation 
The rent charged from the inmates may be indicated. 

Reply from B S S .  

No reply. 

(iii) Observation 

It hss been brought to the notice of this ofnce that the building 
at which this shelter is being constructed is owned by the B.S.S. 
in that case, no rent will be allowed from the Board's grant. 
Reply from B.S.S. 

No reply. 
(iv) Observation 

No caretaker. No arrangement for kitchen. No blankets or 
bedding provided No sanitary arrangements. 

Reply from B.S.S. 

The Night shelter has got two lavatories, baths, two water tape 
and a big lawn. 

The Night shelter is already equipped with a kitchen and a 
cooking place which is quite sufficient for the inmates. 

It is true that no blankets or bedding have been provided so far. 
This is mainly due to the non-awilability of funds. In the past 
also when we had requested the District Bharat Sevak Samaj to 
purchase a radio set for the Night shelter, they had expressed their 
inabilftv to do so as the grant from the Central Sociel Welfare 
Board had not been released. In this connection we would Wre to 

ention that since the Night shelter was taken over by the Bharat 
z k a  k Samaj only a sum of Rs. 2,300 has been relensed which is 
just sufhcient to meet the recumng expenditure of the Nght shel- 
ter. 
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NIGH SHELTERSRINAGAR 

(1) Observation 
Some of the beneficaries are Ladakhi trainees. 

Reply from B.S.S. 
As has been explained before poor Ladakhis experienced great 

difaculties in securing accommodation in Srinagar amid heal* 
surroundings. For very obvious reasons it has been our aim 
social workers to g v e  all possible amenities to these e x t r e  
backward people whom in the present context of political develop- 
ment across the Ladakh border, it is the duty of everyone of rr 
to treat in a most friendly and brotherly way. Our night shelter 
has been of great use in serving as a bond of love between us and 
these very distant and poor people. The Ladakhis trainee to whoat 
eccornrnodation objection has been taken were in the receipt of 
monthly stipends of Rs. 25 to 30 per month which is utter@ 
insufllcient for the maintenance of a person; in Srinagu, 
It was on their earnest request that the accommodation was allow- 
ed as a special concession to these very backward people. In fact 
many of them were doing manual jobs before and after the trdn- 
ing hours to supplement their meagre stipends. It was, therefon. 
purely on humane considerations that they were allowed to stay fn 
the Night shelter. They are no longer being allowed to stay in. 
the shelter. 
(ii) Observation 

Not adequate sanitary arrangements. Living conditions to be 
improved. 
Reply from B.S.S. 

So far as the living conditions of the rooms is concerned. the. 
Bhamt Sevak Sarnaj workers are trying their best to have hea!thy 
and sanitary conditions but this largely depends on the inmates 
themselves They have been doing their best to inculcate habib 
of cleanliness in the inmates but it is not an easy task to bring about 
a complete change in the hebits and mental outlook of these back- 
ward people within a period of few months. However the B O S S  
are happy to inform that many of these ladakhis were completely 
transformed after staying in the night shelter. But since groups aP 
such people come and go at intervals. the new-comers take fomb 
time to keep their rooms and surroundings clean. We would like bo 
assure the Central Social Welfare Board that thr branch concerned 
is trying their best to bring about a change in the habits and out 
look of the people. The workers have been directed t o  pay mom 
attention to this aspect, in  future We do hope the Board will b 



atisfled with the explanation given by the Bharat Sevak Samaj, 
Srinagar and allow the night shelter to continue. 

(iii) Observation 
There is no regular Caretaker; instead, two chowkidars have 

been appointed. 

Reply from B.S.S. 
We have been informed by the branch that they are looking for 

a suitable man who would stay at Night Shelter both during day 
as well as night time to keep a proper watch on the equipment etc. 
lying in the building. 

(iv) O b s m d h  
These inmates have been charged rent varying from Rs. 2 to 

Rs. 10 for occupying rooms in the Night Shelter. 

Reply from B.S.S. 
As regards the charging of monthly rent from the inmates, we 

have been advised by the Bharat W k  Sarnaj, Srinagar that this 
has not been done. The difficulty is that the wage earners are paid 
their wages weekly or even monthly. It, therefore, becomes dim- 
cult for us to realize the charges daily. However, hence forth this 
will be done as desired by the Board and those people who e re  not 
in a position to pay daily charges wiV not be allowed to stay in 
the Night shelter, if the Board so directs. 

NIGHT SHELTER-AMBALA 

There was no specific point on which any clarification was re- 
quired. The shelter has been functioning well. 

NIGHT SHELTER-CUTTACK 

There was no specific p i n t  on which any clarification was re- 
quired. The shelter all through has been reported to be running 
well in a suitable localitv. with all the required facilities and steff. 



The L i t  of the imnatafrom the 1st of Apnl 1964 to 31sc July, 1gQ. 
Inmates 

April 1% . log 
M a y  1g6q . 159 
June 1964 . 334 
July 1g64 The detail of progress of inmates in this month is as fillowe :- 

Inmatea 
1-7-1964 . 37 

27-7-1964 . 12 

38-7-1964 . 16 
297-1964 17 

3*7-1964 20 
31-7-1964 . q 

Corroawr 
BHARAT SEVAK SAMAJ. 

*Not enclosed. 



Annuarc B 
Copies of letters received from B S S .  in reply to the O b s e r v c r t ~  

made in tha Inspectioh Report 

NIGHT SHELTER-HUBLI 
Copy of the letter No .  SW-NSIHublij63-8412399 dated the 6th 

December, 1963 from the Secretary Bhurat Sevak Samaj, Central 
M c e ,  New Delhi. 

In accordance with the decision taken at the meeting with the 
Chairman, Central Social Welfare Board held on 31st July, 1968, 
the Night Shelter at Hubli was sanctioned only upto the end of 
October, 1963 when a joint inspection by the representative of the 
Central B.S.S. and State Board was to be undeltaken. The further 
continuation of the Night shelter was to be decided on the basis of 
the report. 

The working of this night shelter was discussed with the repre- 
sentative of the Dharwar Pradesh, B.S.S. at the time of the knnual 
Convention of the B.S.S. held in Bangalore. It was observed that 
the mair. rrason, why the night shelter at Hubli was not attracting 
enough inmates, was due to its location away from the heart of 
the c.!?. The B.S.S. are trying thelr b e t  to locate another build- 
ing but have not so far been successful. It was, therefore, decided 
that till such time that night shelter was shifted to a suitable build- 
ing and its working improved, it will not request for any grant from 
the Central Social Welfare Board but try to run with the help of 
local resources. A request for the grant will be made only when 
it starts functioning satisfactorily. As such we hope, the Board 
will not insist on a joint inspection at this stage. 

Copy of the letter No. 896'63-64 dated 43-1964 fton t he  Conuen- 
et ,  BSS. Hubli. 

With reference to your letter No. MysbiA2/12827 dated 22nd 
February, 1964, we like to give the explanations for the Observations 
made by the Central Social Welfare Board, New Delhi as follows:- 

We have shifted the night shelter House from Jagalur BuiMing 
to Near Durgadabail. This is situated in the centre place of Hubli 
city busartand This is shifted from 1st of March, 1964 and from 
this w ~ k  we are going to send the weekly repart about the pro- 
gress of the shelter. 

As it L experienced here, it is very difacult to get the horrre for 
the low re@. Tbe scarcity d the Howe in Hubli is  too much. So 
then was no other way except to give the rent as they requite. 



When Smt. Sudha Reddy had visited the shelter, the sanitary 
block was being built. Now it has got all types of sanitary equip- 
ments for the sake of the inmates. But we h a v  already shifted 
from that place to Durgadabail. In this new building also all arran- 
gements are there. One latrine, bathroom, and washing place etc 
are constructed well in the house. 

After the grant was stopp2d. it became very difficult to pay the 
care-taker Rs. 50 as ,before. The previous caretaker did not agree 
to wark for the low pay. So he resigned. This is why the Com- 
pounder is looking after the N.S.H. for Rs. 25 only P.M. 

The night shelter was shifted on 5th July, 1963 from Pinjaraoni 
to Jagalur Building. But we have informed in our letter dated 
15-7-1M3 a b u t  transfer of the shelter. That too this was men- 
tioned in the quarterly report sent to the C.S.W.B. New Delhi (from 
1st April to 30th June 1963). 

Herewith enclosed the last of the number of beneficiaries during 
1963 and audited accounts from 1st April, 1963 to 31st October, 1963 
as per your above referred letter. 

The audited detailed equipments purchased out of grant indicat- 
ing the cost of each item and their present condition i.3 also en- 
closed herewith. 

F r o x  Sovember, 1963 we are running the Night shelter House 
by our own resources. It is told that the grant will be given fur- 
ther if the shelter is shifted, to the centre place and the progress is 
shown in the number of inmates. The present house is well situat- 
ed in the centre part of the city. 

Now we will send the weekly progress report for your reference. 
Now we hope this will run well. So please sanction the grant early 
after seeing the progress report of ours. 

Hope our request will be considered and do the needful. 

Thanking you 

Copy of the letter Xu. SW-NS, HubLtl63-64 3380 dated 16th March, 
1964 from Secretary, B.S.S. Central Ofice, New Delhi. 

Please refer to your letter dated the 4th February, 1964 pointing 
out certain irregularities in the working of the Night shelter. The 
Bharat Sevak Samaj, Dharwar who were asked to send their com- 
ments on the various observations made by the Member of the 
Board, have advised that their comments have been submitted to 
the State Social Welfare Board vide their letter dated the 4th 



March, 1964. A copy of the same has also been endorsed to  your 
offlce. 

As regards paras 3 and 4 of your letter, the Branch have furnished 
the necessary information direct to your office. I t  may please be 
noted that the B.S.S. have been successful in locatmg a suitable 
buildlng for the Night shelter in a Central locality The Night 
shelter has k n  shlfted with effect from 1st March, 19%. Hence for- 
ward the shelter w ~ l l  be subm~ttmg weekly reports about its pro- 
gress. 

Copies of letters rerP17'(yj from B.S.S. tn r g l g  to  the observa- 
troris made 117 th4 inspertlrm report 

NIGH? SHELTER-SANPAL 
Copy of letter No. SW-NS Sanpal 63-63 76 dated the  16th Jotru- 

a q ,  1964 f rom the Secretary, Bharat Sevak Samaj, Central Ofice, 
New Delitt. 

Please refer to your letter dated 30th November 1963. 
2. With reference to para 3 of your letter, we have been edvised 

by the Secretaty of the Night Shelter Committee, Supaul that the 
Caretaker was appointed with effect from 1st October, 1962. As re- 
gards his joining the training at Patna, we have been advised that  
he attended a 10 day Seminar in March, 1963 held specifically for 
the training of the Caretakers of the Night shelters organised by the 
State B.S.S. The caretaker attended the course under instructions 
from the State and the District B.S.S. During his absence the Night 
shd tc r  was under the charge of a substitute and so the question of 
salary does not arise. 

3. As regards the audited statement of accounts for 1962-63, it 
has been stated that since there is no chartered accountant in Sa- 
h a r a ,  the Vouchers and records of the Night shelter have been sent 
to the State Office of the B.S.S. a t  Patna. We are, therefore, rc?- 

minding the Pradesh Officc In the matter. 
Copies of letters received from the B.S.S. in reply to thd t  obs- 

zwt io~ t s  nuzde tn the inspertion reports. 
Night Shelter-Varanasl--acceptance of accounts for the second 
year and refund of p a n t  for the second and third year. 

Copy of letter No. SW-NS1Varanasi163-64/800 dated the 2nd July 
1963, from the Secretary. Bharat Sewak Samaj, Central Office, New 
Delhi. 

Please refer to your letter dated the 29th June  1963 settling the 
accounts of the Night Shelter upto the end of the  2nd year. We am 
however surprised to note from your letter that the  OBlcer d the 
State Social Welfare Advisory Board has reported that the Night 



shelter has not rmhrbd due to the non+valbbility of a witable 
accammdation. As already informed in our lettern dated 89.1415 
u#l -.the Night &elter has bean functioning dnco Odober 
1962. The attendance in the Shelter had slightly decreased from 
January onwards as the Kachha building in which it was originally 
lbcated was converted into a Pucca Building. We are glad to in- 
fohn you that the building has now been completed and Latrine, 
Bath and other sanitary arrangements have also been provided. The 
Night shelter was visited twice by a very senior member of the 
Bharat Sewak Samaj. When he visited the Shelter far the first time 
sometimes in January 63 he had looked into the attendance register 
etc. It is, therefore, not clear to us how the Ofacer of the State 
Board reported that the Night Shelter had not started functioning. 

2. In view of the circumstances explained above there is no ques- 
tion of the refund of the grant of Rs. 2,300 released as the first in- 
stalrnent for 1962-64. So far as the unspent balance on 31-1-63 is 
concerned it will be adjusted In the grant for 1961-63. 

3. As regards the details of equipment purchased by the Shelter 
from October onwards the Branch is being directed to furnish the 
same. The list of the equipment purchased bv the Nagar Samaj 
Kalian Sarniti has already been furnished to ybu vide our letter 
dated the 25th October 1962, only consisted of new wooden Takhaks, 
chairs, table and sign-board. No Blankets etc. were purchased by 
them. 
Copy of letter No. SW-NS/Varanasi/63-64/320 dated 3rd March 1964 
from, the Secretary, Bhatat S m a k  Samaj, Central O w e ,  
Please refer to your letter dated the 17th December 1963 on the 

subject indicated above. 
2. As  desired therein, the Branch was directed to furnish an audit- 

ed statement of accounts duly signed by a Chartered Ac~lountant 
from 2nd October, 1962 to 31st March 1963 and unaudited statement 
of accounts for the period 1st April 1963 to 31st December 1963 to- 
gether with the progreat report. They are being reminded again to 
furnish these statements immediately. 

3. As regards para 2 of your letter, the Branch concerned has ad- 
vised that the Ni@t Shelter at Varanasi is accommodating only work- 
ing people. These people who are mogtly daily wage earners not only 
work dufing the day time but continue to work quite late at night 
a h .  As such they can hardly be expected to take shelter at r h t  
8 psa when the Inspector of the State Sodal Welfare Board vbited 
the Night Shelter OD 3rd October 1963, it was too early for these 
people to have aome to the Night Shelter. They have assured ur that 
they are continuourly trying their best to p j m h r h  the Night S M -  
kr and iwraase the number oi inmate. 



4. Aa regards para 5 d your letter, the Branch con- have 
advised that the caretaker was appointed hmn 2nd October' 1962 at 
Ra 751- per man* ! 

NIGHT SHELTER IN VARANASI 
Copy of letter No. SW-NS/Varanasi/64-65/981 dated the July 31, 1964 

the Secretary, Bhmat Sewak Sanauj, Central Ome. 
Please refer to your letter the 9th June 1964 on the subject indi- 

cated above. The District Branch of the Bharat Sewak Samaj was 
requested to comment on the various observations made in your 
letter. Their replies are given below:- 

1. The Night Shelter is already equipped with a kitchen and s 
cooking place which is quite sufiicient for the inmates. 

2. The Night Shelter has got two lavatories, baths, two water taps 
and a big lawn. 

It is true that no blankets or bedding have been provided so far. 
This is mainly due to the non-availability of funds. In the past also 
when we had requested the District Bharat Sewak Samaj to purchase 
a radio set for the Night Shelter, they had expressed their inability 
to do so as the grant from the Central Social Welfare Board has not 
been released. In this connection we would like to mention that since 
the Night Shelter was taken over by the Bharat Sevak Samaj only a 
sum of Rs. 2,3001- has been released which is just sufacient to meet 
the recurring expenditure of the Night Shelter. 

The Night Shelter is running under proper care and supervision 
of the Bharat Sevak Samaj. However, with a view to improve the 
working of the Night Shelter a new committee with the following 
persons have been aet up: - 

r . Sri W a '  Raman Prasad 
a. , , Prun Nlrain Misra 
3. ,, P.K. Mukherji . . 
4. ,, Vidya Bhushan . . 
5. ,, KishoriLalMisra .. 
6. ,,ShriramSbgh . .  
7. ,,ShitalPrasad . .  
8. ,, Shym tpl S h a m  
9. ,, !Sadand Chaubey . 

. . . . Chairman . . . Sccnw . - . .  Tteasunr . . . . Member 

Arrangement for publicity through local newspapers beat of 
druma at prblic pIaces has also been arranged. A worker trained in 
do01 al sod.l work has also been appointed to establish personal 
contact with the shelterless people. 

-8 audited statement of accounts for the period October 196% to 
~ e a d d ~ l W 3 4 w i l I b e s u b m i t t e d s h o r t l y .  



Copies of letters received from B.S.S. in reply  to the observations 
made in the h p e c t ~  Reports. 

NIGHT SHELTER-SRINAGAR 

Copy  of letter No. SW-NS/Srinagar/63-6412333 -dated the 26th Nov- 
ember 1963 front tlre Secretary, Bharat Sevak S a m d  Social Wel fare  
Central Oflice, 25 .  Theatre Com~nunicat io~z Building. Connaught 
Cirms,  New Delhi. 

Please refer to your letter dated the 29th October 1963 on the sub- 
ject indicated above. The Secretary, Bharat Sevak Samaj, J. & K. 
State who was requested to clarify the various points raised in your 
letter has stated as follows: 

"As has been explained before poor Ladakhis experienced great 
difficulties in securing accommodation in Srinagar amid healthy sur- 
rounbngs. For very obvious reasons it has been our aim as social 
workers to give all possible amenities to these extremely backward 
people whom, in the present context of political development across 
the Ladakh border, it is the duty of every one of us to treat in a 
most friendly and brotherly way. Our Night Shelter has been of 
great use in serving as a bond of love between us and these very 
distant and poor people. The Ladakhis trainees to whose accommo- 
dation objection has been taken were in the receipt of month- 
ly  stipends of Rs. 25 to 30 per month which is utterly insum- 
cient for the maintenance of a person in Srinagar. It was on their 
earnest request that the accommodation was allowed as a special 
concession to these very backward people. In fact many of them 
were doing manual jobs before and after the training hours to s u p  
plement their meagre stipend. It  was, therefore, purelp on human 
considerations that they were allowed to stay in the Night Shelter. 

However. as desired by the Board they are no longa  being allow- 
ed to stay in the Night Shelter. 

As regards the charging of monthly rent from the inmates. we 
have been advised by the Bharat Sevak Samaj, Srinagar that this 
has not been done. The difficulty is that the wage earners are paid 
their wages weekly or even monthly. It, therefore, becomes dim- 
cult for us to realize the charges daily. However, hence-forth this 
will be done as desired by the Board and those people who are not 
in a posltion to pay daily charges will not be allowed to stay in the 
Night Shelter, if the Board so directs. 

As regards the appointment of a regular cantaker instead of 8 
chawkidar, we have been informed by the Branch that they are look- 
ing for a suitable man to stay at Night Shelter both during day w 



well as night time to keep a proper watch on the equipment etc. 
lying in the building. 

So far as the living conditions of the rooms is concerned, the  
Bharat Sewak S m a j  workers are trying their best to have healthy 
and sanitary conditions but this largely depends on the inmates 
themselves. They have been doing their best to inculcate habits of 
cleanliness in the inmates but it is not an easy task to bring about a 
complete change in the habits and mental outlook of these backward 
people wlthin a period of few months. However the B.S.S. are happy 
to inform that many of these Lsdakhis were completely transfnrmed 
aftcr staving in t.hc N:ght  Shelter. But since g r o u p  nf such 
people come and go at intrrvals, the new-comers take sometime to 
keep their rooms and surroundings clean. We would like to  assured 
the Central Social Welfare Board that the branch concerned is trying 
thrir best to bring about a change in the habits and outlook of the 
piwplc. Thtl workers h a w  been directed to pay more attention t o  
this aspcct in fu111rc~. Wr do  hope the Board \+.ill be satisfied ir'ith the 
t~xplnnation givc.n by the Bharat Seurak Samclj. Srinagar anid allow 
the Night Shelter to  continue. 

NIGHT SHELTER IN SR1S:ICAR 

Cop!/ of letter No.SW-NSISr~nagar  64-651915 dated the J l ~ i y  15. 1961 
f roirz the Secretary. Bharar Sewak Sainaj. Central Oflice. Netr Delhi. 

This 1s to acknowledge receipt of your letter No CBQ 'NS-V J&K 
63-64 dated the 12th June 1964 enclosing extracts from the report of 
the Welfare Officer Jammu and Kashmlr about the worklng of the 
N~rrht Shelter. S r~nagar  

ii copy of t h ~  observations made by the Welfare Otficer was for- 
w:,rdcd to the Chairman, B.S.S. Jammu & Kashrnir for favour of his 
cornmcnts. A detalled note containing replies to all the points raised 
in the report has since been received from him. A copy of the same 
i c ;  enclosed herewith. As is evident from the note the main cause 
responsible for the fall in the efficiency of the Night Shelter during 
the last two vears is the lack of finances. While the  grant from the 
C.S.W.B. has been reduced to 50C:, enough local contribution are not 
forthcoming to make up for the reduced grant. The result has been 
that the standard of efficiency have gone down. Request were made 
to  the Central Social Welfare Board a number of times during 1962- 
63 & 1963-64 that in view of the special conditions prevailing there, 
they may agree to give 7 5 q  grant to the  Shelter during the 4th & 
5th year also. We are sorry to sav that the Board did not a.gree to 
it thouflh it meant an extra few hundred rupees only. During the 
ycar 1963-64 a s u m  of Rs. 900/- only were received from the 
1 (Aii) LS-17. 



Board against a total expenditure of Rs. 3,0001-. Under such circum- 
stances how would the Board expect Night Shelter to run efficiently. 
The B.S.S. still maintains that the conditions in Kashrnir justify 
special consideration of the case. 

According to the reports of the senior workers of the Samaj, who 
visited the State a number of times in the past, it was running quite 
well for the first 3 years. If its efficiency has gone down during the 
last two years it is mainly due to insmcient financial assistance from 
the Board. We would therefore once again request the Board to 
kindly give 757, assistance during 63-64 and 64-65 as a special case. 
We are quite confident that if the Board agrees to our request the 
Night Shelter will be again run on proper lines. We may also men- 
tion for the information of the Board that Jammu & Kashmir Gov- 
ernment has agreed to put up  a new building for the Night Shelter. 
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APPENDIX v 

MINISTRY OF WORKS & HOUSING 

(See para 2 of Introduction and paras 49, 56, 58, 60, 61, 65, 66, 67, 69, 
71 and 72 of Report) 

Notes on points furnishing the further information desired by t h e  
Public Accounts Committee on Para 65 of the Audit R v t  (Civil) 
19M regarding grant of unusual facilities to a contractor. 

(Lok Sabha Secretariat O.M. 
No. 2'1117 64 PAC, dated the  

8th October, 1964). 

I Para 65 (a) .  
Question No. (1) The details of the items of work allowed to the 

organisation may please be furnished. 

Answer.-The details of 45 works allotted to the Bharat Sewak 
Samaj are given in Annexure I. 

Questzon No. (2) What are the reasons for allowing the organi- 
sation exemption from payment of Earnest Money/Security Deposit? 

Question No. (3) Are there any special reasons for deviating from 
the normal practice of not allowing such concessions to the contrac- 
tors? 

Answer.--At the instance of the Minister. for Planning, it was 
decided to encourage the Bharat Sewak Samaj. which is a voluntary 
organisation, to enter the field of construction to promote better  
competition and put Government in a strong bargaining position 
vis-a-vis other contractors. On the recommendations made in the 
Third Five Ycar Plan (p. 296) Government have decided to en- 
courage voluntary organisations and labour cooperative to ;ake up 
construction works in preference to private contractors. In this con- 
nection. a copy of the Planning Commission'rj. letter No. 19'10'61- 
Pub., dated the 24th August. 1961 is attached (Annexure TI). More- 
over, the Samaj has works of the order of over Rs. 4 crores with the  
C.P.W.D. and large sums of money get held up from time to t ime 
in the form of pending bills for the work done by the Samaj; and 
materials collected at site. These dues provide sufficient safeguards 
for making recovc~ies that may become due from the Samaj. Unlike 
other contractors, the Samaj has got officers of the Central and 
State P.W.D.'s on deputation as incharge of the warks. Administra- 
tive arrangements have been made by Government in the Planning 
Commission by appointing a whole time senior Engineer as Director, 
a whole-time Financial Adviser and Administrative Director who 



are  also members of their Managing Committee, to guide and keep 
a watch on the activities of the Samaj. The  role of this voluntary 
organisation is different from that of private contractors who are  
interested in their personal gains whereas the Samaj is interested 
in the good of the cornmunit\.. 

I 1  Para 6 5 ( b ) .  , 

Question No.  (1) .-What are the reasons for giving a loan of Rs. 
11 lakhs to the organisa!~on In respect of 45 contracts? Is this a 
normal practice? 

A)~su.e~..-In pursuance of the policy set out in the Third Five 
Year Plan, and t h e  Planning Commission's letter, refrrreci to above, 
Government ?ran! an initial loan not exceeding 1 4th of the  esti- 
mated cosi o f  tile work. i f  desired by the Samaj. The  loan is given 
in :n70 inztnln~ents-half a1 the start of the work and ;he remaining 
half aftc.:. 25 pel- cent of the work has hecin completed. The r e c m 7 ~ ~  
of :he amount  of loan. tc~qct'!ic,r with interest. 1s c,ffcctcd I P  two 
in;talrnvn!s--half after 50 p:r cent of the work 1s cc~niplefcd and the 
balancc after 75 per cent of the ivork  IS cornpl~tcci These loans are  
in the shape of ways and means advances t o  th(, iwluntar!, organisa- 
t ion.  -4 sum of Rs. 7.99.926 (and not Rs. 11 1;tkhs) was granted as  
loans to the Samaj in respect of 29 mlorks (anci r ? o t  15 work'.). These 
loans are  given at the normal rate of interest. Such loans arc1 gene- 
rally not Dven to private contractors. 

Questto?; So.  ( 2 )  .--Ha:; any portion of the loan been recovered 
since. 

A n s w e r  -A sum of R., 5 81 48:: !>as s n c e  been recovered. 

Questton No (3 )  - - \ V h ~ t  1s t h r  amount o f  interest charges re- 
covered from the orqanlsation so far' 

Ansuer --A sum of PL~ 23.328-60 palse has k c ! ]  rwovcrcd as in- 
terest. 

111. P a m  65 ( c )  
Questton No. (1) -Is it  the responsibility of t h e  Ministry of 

Works & Housing or of the Planning Commission to cnsure that the 
loan of Rs. 15.80 lakhs advanced for purchase of c,cju!pmPnt and 
machinery lor constructic.~nal activitic.~ and  for financing ronstruc- 
tional work are  actually utilised for the  purpose fnr which it was 
given? if the Ministry is responsible, h a w  they made any investi- 
gation in the matter? If so. with what  result? 

Answer.-It is the responsibility of t he  Planning Commission. 
Qtcmt~on No. (2) ( a )  .-Since the Planning Commission advanced 

a lnnn to the organisation for purchase of machinery and equipment 



etc., were the Ministry aware of  the same when they advanced a 
loan of Rs. 11 lakhs to the same organ~sation In respect of 45 con- 
tracts? 

A ~ ~ s u ~ ~ . . - - T h e  loan advanced by t h r  Planning Commission i., a 
long-term loan repayable over a p e r ~ o d  of filre years and  is meant 
for the long-term needs, such as purchase of machinery and  cqulp- 
ment and long-term working capital required for setting up  prociac- 
tion units of' essential construction materials such as brlcks. metal. 
etc. Thew purchases a rc  not related to specific  project,^ b11: are  
intcndcd for the general dc~velopment of the Service. The  machin- 
cbr!- ant1 equipment purchased as also thf.  matrrials produced are  
uscd o\.er a large number o f  project.;. In  the c a w  of work advances 
give11 I I ~  thc Central Public Works Department. the amount can 
be used only for the specific \vork.; against u.hich the ad\rance 1s 
made. 'I'hr Ministry o f  w111.k~ & Housing were aware uf' the grant 
o f  loan to the Bhara: Sen.3k Snmaj by the Planning Commiss~on 
at the t ~ m e  of sanct ion~ng advance= against se\.eral works. 

A n s u w  -Tht> h41n1s t r~  do not ~vatch  the utilisation of the 
actvanctas granted to the  Samaj. The Central Public b'orks Depart- 
ment eniurc. however, that recc~\~eries a re  made In accordance wlth 
thc sct procedure, namel!, half after 50 per cent of the  work has 
becn cornplettld dnd t h r  other l ~ n l f  a f : ~  !. 75 per cent of t he  worK h s  
been complrtcd (The  amo~int  advanced \vas Rs  7.99.926 anti 
not Rs 1 1  lakhs as t*spla~ried abo\.f) 

I\'. I t  has txen stated in para 86(D)--0utstandlng service 
charges (page  112 of Audit Report) that  service charges amount- 
ing to Rs. 26.816 for the. period 5th December. 1958 to 30th June.  
1963 are  outstanding against the Sarnaj for Government accommo- 
dation co\.ering an awa  o f  12.728 sq. feet ivhich was allotted tl1 
them free of rent in September. 1954. It was stated in reply :o U.S. 
Question N o  349 dated the 18th March. 1963. in the Rajya Sabha 
that apart from office accommodation, five residential buildings and 
two Community Cent rw \vcre in occupation of  the Bharat Sevak 
Snma j.  

Questiou No. (1) .--What is the rent charged. if any. for this ac- 
commodat.ion allottcd to thtl Bharat Sevak Samaj l 

Qtiestzott No. (3).-- What IS the total rental vsluc per nnnum of 
all the  accommodation allottcd to the Samaj? What would ha1.e 
been the total amount du r  from the Sama; as  rent y o  far had the 
accommodation not been allottcd rent-free? 



Aru1oer.-The required information is given below: 

l'articulars of accommodation Purpose for which Kent charged per Total rental value Total amount due 
allotted month per annum from the Samaj had the 

accommodation not 
been given free of 

rent 

w-13, 1)usa Iioad . Residential use Its. 154'- Rs. 1,8481- 
(market rate). 

26, Baiskha Singh Building - Do. Rs. 78!- Rs. 9361- 
(under 'It.R. 45-R) 

9. Queensway Lane DO. Kz. go - Rs. 1,080,'- 
(under I;.K. 45-B) 

B-12!182, Lodi Road Consumers' Store rent-free Ks. 2,712'- Rs. 21,3241- 
(under F.R. 45-B) as upto 31-10-64. 

Theatre Communication Buildirlg 
Office accommodation rent -fief service ch- Rs. 37,008!- Rs. 2,96,227.65 

Janpath Barncks argcs are (under F.R. 45-Bj (upto 31-10-64) 
recoverable. 

Community Hdl. Sarojni Nagar 1 
Community Hall. Kidwai Nagar f For allotment to Do. Rental value has Rental value has not 

various organisations not been fixed so been fixed so far. 
far. 

p- _.__I - - -- - - 



Question No. (2).-If no rent  is charged, what are  the special 
reasons for allotting even residential buildings to the Samaj em- 
ployees rent-free? 

Answer.-No residential building has been given rent-free to the  
'Samaj employees. 

Question No. 4 (a) .-At what level was the decision taken to allot 
rent-free accommodation to the Samaj? Was the approval of the 
Ministry of Finance taken? If so, what was their reaction? 

Answer.-The decision was taken with the concurrence of the  
Ministry of Finance and the approval of the then Prime Minister. 

Question No. 4(b).--Is there any time limit for this free accom- 
modation being given to  this organisation? 

Question No. 4(c).-How is this accommodation actually utilis- 
,ed? 

Answer.-As indicated under Question No. (1) & (3). 

Question No. 5 (a) .--what is the present position of recovery of 
the outstanding service charges of Rs. 26,816? 

Answer -The rrears of service charges have not been paid by 
the Samaj. The Planning Commission have been requested to use 
thelr good office; in getting the payment expedited. As on 31st 
October, 1964, the amount due from the Samaj on this account was 
Rs. 40,64498 paise. 

Question No. S ( b )  .-What are the reasons for the accumula- 
tion of such large sums of service charges? 

Answer.-Non-payment of dues by the Samaj despite demands 
and reminders. 

Para V of the Questionnaire.-Thirteen out of the forty-five warks 
entrusted to the organisation have been completed so far (October, 
1963), three were abandoned by them, two works were withdrawn 
for departmental execution, and a portion of these involving 40 lakhs 
cft .  of carth-work was re-allotted to  them at higher rates. 

Exp1aization.-The correct position in respx t  of works referred 
to as abandoned or withdrawn is as under: 

(i) Resectioning and regarding the Najafgarh Jhcel Drain 

It was decided to entrust the work of four sections of the Najaf- 
gnrh Drain to the Bharat Sevak Samaj a t  negotiated rates. The 



Samaj, however, took up work on two Sections only. They claimed 
that the basis of working out of the rates was incorrect. The mat te r  
was, therefore, referred to a Technical Committee under the chair- 
manship of Shri Yadhav Mohan, Member, Central Water & Power 
Commission. On the recommendation of the Committee, revised 
rates were worked out. The Bharat Sevak Samaj claimed that the 
conditions of work had changed due to increased flow in the Nullah 
which made working with manual labour impossible at several plac- 
es. In order to expedite lvork, it was decided at a meeting of the. 
representatives of the Ministries of Irrigation & Power. Works 
Housing & Supply. Bharat Sevak Samaj and the Central Public 
Works Department to reduce the allotted 10 the Samnj and 
to take it up departmentally with the help of hea\vY earth-moving 
machinery. Thus the scope of the work was reduced. At the time 
of review of the ivhole work in March. 1963. it was considc~x~~f  nwez- 
sary to  complete the work quickly as a flt~d-contlwl measir.r?. Ten- 
ders were. therefore. invited for the entire project. The single len- 
der of the Bharat Sevak Samaj iii.ll.28 per cent abm-c the estimated 
cost was received. This was accepted by the Uit,l.k.i Advisory Board. 

( i i )  Construction of temporary bridge across Jamuna near Metcalf 
House in connection with the present Emergency. 

The work was started b!. the Bharat &\yak Samaj as desired by 
the Central Public Works Department. It was later decided to stop 
this work, and the S a m a ~  \vas ordered not to proceed with it any 
further Accordingly. thls lvork was closed. Hence i t  is not a case 
of abandonment of work. 

(iii) Dez.elopn~ent o j  129.45 acres of land to the norrh-west of Naratrta 
rtllage and constriictzon oj  road l01111115g Pntel Rond with R ~ n g  
Road running west of Pusa R w d .  

The Samaj was asked to quarry stone a t  sites near the Nnralna 
v~llagt .  to specified levels and to bring that stone fnr road u.,!rk At 
t h c  time of actual execution it was found that the stone of Nara~na  
hill. was 'Kutcha' Therefore the Samaj was asked not to continue, 
with the work. Thus ~t I S  not a case of ahandonrntsnt of work l ~ y  
the Samaj. 

The present posit~on of t!le works 1s that tu7t.nt? -on(> works out 
of forty-five irwrks awarded to the Samaj have been complcted. Out 
o f  t h ~  remaining twenty-four works four were completed except for 
m : n o r  defect.: : w o  contracts wcrc cancc.llt4 and one. W B S  clo.it~l Thc 
scope r t f  two  rvr~rks  was reduced. 



Question No. (I).-Has any inspection been carried out to zee if 
the thirteen works carried out by the  organisation were according. 
t o  specifications and standards? If any  item of work was found to  
be below standard, what  action has been taken In the matter l (Copies 
of Reports of such inspection may be furnished).  

Aizsu.er.-Yes, inspecttons wcrc made to sce if the works carried 
out by the organisation were according to specifications and stand- 
ards. Copies of reports of inspection arc at Annesure  111. 

Questloll No. (2) .-What are the reasons for withdrawing two  
works for departmental executmn'? 

At~suwr.--The two works in question were 'Resectioning and re- 
grading of Najafgarh Drain, (Phase 11)' from R. D. 111000 to 
RD 114000 and from RD 114000 to RD 119000. The position has 
been explained above. 

Qlresrlon No. (3 )  --What a re  the reasons for taklng the estraordl-  
nary step of re-allotting a portion of the a m e  work to !he same or- 
ganlsatlon at hlgher rates3 

Answer.--At the time o f  the re\.it.uv of the ivhole work in March, 
1963, i t  was considered necessary to complete the work quickly i i s  
a flood control measure. Dt.partmenta1 execution was not feasible. 
Moreover a number of trucks had to  be employed for removing the 
earth at  places where the Nullah flowed through crowded 1ocali:ics 
as it \\.as not possible to dump earth there. Tenders for cartage of 
earth alone were not successful. I t  was therefore, considered espe-  
dient to call for tenders for the entire project. -4 single tender of 
the Rharat Sewak Samaj @41.38 per cent above the  estimated c ~ s t  
was received. The Work.; Advisory Board decided that  a part of 
the  work should be awarded t o  the Samaj at that rate  and the  
balance work should be awarded to them only i f  they showed g ~ o d  
progress. As the progress was satisfactory. the remaining ~ v o r k  
was also awarded to them. 

Qtiestiml No. ( 4 )  .----What is the present position of the three 
works abandoned by thc organisation? 

,-I usu.rr.--Thew works \vcrcb awarded to other contrdctnr's The 
prcsmt  pc)sit  on is as  under: 

1 ('onstruction of road jolnlng Pate1 Road ivith Ring Road 
runnlng west of Pusa Institute---Cornplett~d or1 2 n d  
February,  1964. 

2 L)c.vrlopmrnt of 129 45 acre.; of land nt3ar Nnrainrl V~llagr  
for  ~ndus t r ia l  rolony (S H Road) --Nearlug cnmpletion. 



3. Development of 161.6 acres of land near Village Naraina for 
residential colony .--Completed in  July, 1961. 

Question NO. @).-Was any penalty or compensation claimed for 
abandonment? If so, what was the amount and what is the position 
regarding its realisation? 

Answer.-No penalty or compensation was claimed. The agree- 
ment for one of these three works was closed and the remaming two 
were cancelled, as their execution on the cond~~lons  on which they 
were awarded to the Samaj were not considered economical. The 
cmditions were to quarry hills near Naraina village to specified 1"el 
and to bring that stone for road work. The stone was found to be 
'kutcha'. 

Question No. (6) .-What is the present position regarding the re- 
maining twenty-seven works? 

Answer.-Ten works have been completed; thirteen are in pro- 
gress and four have been cornpleted except for minor defects. 

Question So .  (7).-What 1s the total amount of 10;s in financial 
terms (apart from the delay) suffered by Government In respect of 
these contracts? 

Answer.--There does not appear to be any loss. 

Question X o .  8.-Were there any wrltten contracts esecutcd with 
the Samaj in respect of these contracts? Was there any penalty clause 
incorporated in the contract? If so, were the pro\.islons of this clause 
invoked on the failure of the contractor? If not, why' 

Answer.-Yes. Written agreements were executed for all  the 
works awarded to the B.S.S. Penalty clause was also ~ n c o r p o r a t ~ d .  
Generally this clause has not been invoked with a view to promoting 
the growth of the  organisation. The provision of o his clause was, 
however, invoked in respect of one completed work namely :he 
'Mahatma Gandhi Memorial' at Rajghat. 

VI. Para 65 (i) -page 80. 
Questmn h'o. (I).-What are the reasons for awarding the work 

an  four sections to the organisation a t  negotiated rates? Why open 
tenders were not inv~ted?  

Answer.-At the instance of the then Prime hllnister, it was de- 
cided to award thcse works to the R.S.S. at negotintcd rates. 

Questlon No. (2).-What are thv special circumstances which led 
Government to allot work on six sections (including four sections 



which had originally been awarded to the organisation, but which 
were not taken up for execution by the organisation) at rates higher 
than those agreed to earlier for the four sections? 

Answer.-The original rates were based on a depth of water of 3'-0" 
which was observed at RD 65000. While working out of the quan- 
tities in the lower reaches, the water line was assumed to be paral- 
lel to the bed of the drain, on the assumption that bad levels would 
have a uniform gradient but the longitudinal section of the drain 
revealed that the bed level in some of the reaches was higher than 
in the higher reach. The Bharat Sevak Samaj contended that the 
basis of working out the rates or.ginally was incorrct. The matter 
was referred to a Technical Committee under the chairmanship of 
Shri Yada\v Mohan, Member. Central Water & Power Commission. 
The Committee agreed that the depth of watcr a t  RD 65000 was 3 '4"  
but the watvr line should be assumed parallel to the existing water 
line in reaches, instead of a.;suming to be parallel to bed of drain ns 
was done by Department. Because of this, the earth work in satu- 
rated soil in lower reachcs became more. Fresh rates were, there- 
fore. ~ ~ i s k c d  out on the recommendations of the Committee, and 
the 1voi.k on six scctians ( inc lud in~  the prclt.iou; four sections) was 
rc>-nwnrded to the S a n ~ a j  at the. riavised rates. 

Qucstzoir No (3)  -U?la? compcll.ng reasons and circumstances 
madr> the Govcrnmc.nt award work of the e n t ~ r e  project to the orga- 
msatlon at 41 28 per cent ah!?vc the nqc:~o?cd sate (sanctl 'ned 
estimate of Rs. 51 37 lakhs), after rescind!ng the earlier contracts 
and  after gettmg a part of the work done departmentally' 

Ansu1cr.--The rclas(~ns and circumstances have been explained in 
answer to Question No. V (3)  

Qltcstion KO.  (4) .-What check. i f  any, is exercised on the  quality 
of the work-who certifies the bills before they are paid? 

An.su*er.--The quality of t h ~  work is checked by the Esecutive 
Enginec~rs and the Sup~rintencl,ng Engineers in accordance with the 
normal proccdurc and regulntions. 

Thc Assistant Engineer ccrtlfics the bills b ~ f o r e  they are paid? 

Questloll No. (5)-Is thc ~vork  done acctwding to t h e  time sche- 
dule? T 

Ansu-r r.-This work ivas bt.htnd sclicdul t. It tvas t r~nsfcrrcd to 
the Punjab Government in Scptrmbcr. 1963, a t  the ~ n s t n n c e  of the 
Mlnistcr for Irr igat~on & Powcr. 

Quc~sfron N o  (6).-What is the present position of  the progress 
of work and cxpcnditurti ~ n c ~ u r u d  thcr~on'!  



Atisu1er.-The r q u i r ~ d  information is not available with this 
Ministry, as  t he  work is now being executed by the Punjab (;o~rcrn- 
ment, on behalf of the Ministry of I r r~gat ion  & Power. 

T T I I .  Pam 65 ( i i )  . 
Question No. (1) -When the organlsatlon was awarded n ~ o r k  

on the  basts oi negotlatlon, what were the reasons fot ~nscr t lng  an  
unusual clause in the agreement that the  iates were ltahle to revl- 
slon? 

Quesrlo~l .Yo. (2).-Wh: iverc tcndcrs not ~nvi led  for t h ~ s  work? 
What ivere the reasons for  upural d revlsion o f  rates after complc~tlon 
of the ~vorks  ~nvol\.lng an extra payment ol Rs 33.628 

,4i1stc.er.-Tenders lverc ~n\ - i tcd  for all thc four works. There 
was no response for two works. Another \vork had bt.cn sirarded 
to a contractor hut he left the work a1tc.r stacking some s t o w .  For 
this work. tenders had been called for t h e  second time, but 1i:gh 
rates were receil-ed. For the fourth v,.ork aLw. t h p  rates uur~tcd 
were on the high side. 

Most of the stone was t o  conirl frotn thtb Chandrawal quair lcs  
wlhlch had been leased out tcr the Bharat Sevak Samaj for quarrying 
It isas, therefore, d e c i d d  b: the Chlef Commlsaioner that tho mate- 
rial should he taken d l r t ~ t l !  from thv Samaj  He felt !hat ~f the 
work Xvas taken up  b? thc  Samaj, .5uppltes would be ensut-d and 
profits ~f a n ? .  would go to the workers of a cooperatl\v soclety In 
view of these lacts and becauw of the urgcmcy of the tle\.c*lopmt.nt 
work. the Samaj  was asked to  undertake .iuppl\ of miit*xrlals for 
t h e  road works at the sttc It was cieudcd that the ra!es fol ;he 
supplles \vnuld be worked out on the basts o f  the prlcr per truck 
at  u h ~ c h  the Bharat Sevak Samaj was selltng thv matc.r~als in the 
market. The rates  for these supplies were, wolkt~d out on  the basis 
of stack measurements of a few truck loads a: thta sttt. of work. 
These rates were appr~,i.t.d. suhject to the condtt~on rrfcl-lcd t o  ns 
'unusual clause'. because tiir Samaj  wcrc i~gt-c't.al)l(s t t r  unclt:rtakc t h e  
work of transport and I ~ c r n c ~ n t  on the ha.>~s of zt at  k mc.irsurcmc*nt s 
at  stte o f  \vork o n 1  on the condrtlon that  t h e ~ r  ratvs on the basts 
of stack measurement it.oulrl tw subsequently rw.rsc.tl 11 the. quiinttt! 
as per stack mea\urcrrrt*nt\ per truck load tvas dlffcrc.nt from ivhiit 
wa.; provldcd In the agrwrnent  D u r ~ n g  the actual c$scc.utton i t  
was f w n d  that  the  quantity of stack rneasurrmtmts p w  truck load 
x t, JCSS than that assumed at the time of framing thc  agrwmcn! 
Thc rates wcrc therefort., r~v1sc.d on the basts of thc  actual st:rc3L. 
measuremrni 



2 53 

VIIT. Para &(iii) 

Question No. (l).-Why was the work allotted to the rrrganisa- 
tion by negotiation and not by open tender? 

Question No. (2).-What are the reasons for  agreeing to the cost 
at 10 per cent above the estimated cost, when the  contract was nogo- 
tiated? 

Answer.--Tenders for the work in question (Raising and strength- 
enilig the marginal Bund at Shahadara) were invited twice. When 
the, lowest tender a t  the first call was being considered, the Bharat 
Sevak Samaj offered to  t ake  up the work at 2 per cent below the 
lowest acceptable rates already received by the  Central Public 
Works Department. The Works Advisory Board recommended that 
tht. \vork should be awarded to the Samaj a? the estimated rates. 
Th!.; offer was not accepted by the Samaj. Tenders were czlied 
axail) Whvn :!I(, lowest tender r c w ~ v t r i  a t  t h p  second call was be- 
illg consldercd by the  Works Advisory Board. representative of the 
S;tmi~,i uras al,so present. The  Board recommended award of the 
work (11 10 per cent aboiyc, :h(. sch~ilu1t.d rates to the Bharat Srhvak 
r rZ p c r ~ o d  of four months was fixed for completion of the  
wilrk. 

Qnestlotl K o  ( 3 )  -What iverc the circumstances under whlch 
a sum of Rs 23,265 was pald in a d d ~ t ~ o n  to the final payment cf the  
tin,,] t > ~ l i  made one year earlier' 

Ansu,er --Some d ~ s p u t e  arose between the Central Public Works 
ncqurtrnent and thc Rharnt Stlvnk Snmaj in rcjpect of certaln clalms 
put forwald by them Thc Samaj cl.t~mcd that they had been under- 

p l c l  These claims were considered a: a meetlng held in the Plan- 
nlng Cornrn~ss~on under the chairmansh~p of Dr. A N Khosla, 
Mcm'ocr, Plnnnmg Comrn~sslon and p v m c n t s  ivere rnade on the  
b , ~ s ~ <  o f  the dc~ls ions  a r r ~ v c d  at that m e e t ~ n g  wlth the approval of 
t h i s  M~nis t ry  and the hllnlstry of F~nance  

Qtiesrmn No  ( 1 ) .  -Has t ! i ~  Chlcf Tcchnlcal E x a m ~ n e r  t.\ram~ned 
; I [ !  t h t w  (WPS of contracts awarded to the Bharat Sevak Sarnnl? 
I f  so. what are his findlngs3 

A ttsuw.--The Chlcf T t ~ h n l c a l  Esamlner examined 19 tvorks 
i i r ~ i ~ r d c d  to the Snrn:il. HIS findings are  given a t  Anesure IV. 

Q~irstton No. (2).--Are there any precedents where such unusal 
concessions, cxernptlons and conditions of  contract$ were allom*ed 
as in the c a w  of the  Rhnrat Scwak Samaj' 



Answer.-The concessions regarding exemptions from payment 
of earnest money are also being given to M/s Hindustan Housing 
Factory and National Buildings Construction Corporation Ltd. 

Question No. (3) .-Has any investigation or enquiry been held 
with regard to the contracts allotted to the Bharat Sewak Samaj? 
If so, what is the result thereof? 

Answer.-No such enquiry has been held so far. 

Question No. (4).-Has any of the work given t o  Bharat Sewak 
Samaj been given to sub-contractors by them? If so, the details of 
such subcontracts mag be furnished? 

Answer.-ln respect of works mentioned in the Audit Para no 
work has been sublet by the Bharat Sewak Samaj. 

Question No. (5).-Have any complaints been received in respect 
of any work given t o  Bharat Sewak &maj about the misuse of the 
building materials? If so. has any investigation becn made by any 
department including Police and if  so, the  rcsult of that inquiry 
may be furnished? 

Answer: No such complaint hxq been rcccived 

(Vtde  O.M. No. 8 8 63-WII dated 17-1-65) 
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ANNEXURE I1 

Copy of letter No. lB(10) /61-Pub. dated 24th August, 1961 from 
Shri J. M. Kitchlu, Deputy Secretary, Planning Commission, New 
Delhi to the Chief Secretaries of all State Governments and Admin- 
istrations of Union Territories. 

(See Annexure I1 t o  Part 111 of Appendix I). 



. 
ANNEXURE UI 

Copy of leUer No. ABIIMGS, 3324-28 dated 87th F e b ~ ~ r g ,  
Xi63 from C.P.W.D. to M / S  Bha~at Sew& S~maj .  

SUBJECT: Construction of M. G .  Samadhi at Rajghat, New Delhi. 

REF: Your letter No. CS/89 dated 18th February, 1962 & even No. 
dated 15th F e b w r y ,  1963. 

Dear Sir, 

1 have to inform you as under: - 
As per terms of contract you have to fill earth in the mounds a t  

Rajghat Samadhi, the earth means soil which should contain a 
substantial percentage'of clay and a very little percentage of sand. 
What you are filling in earthen mounds is no earth but a type of 
soil which contains a substantial percentage of sand and a v=ry 
little percentage of clay. This type of soil is not a t  all suited for 
grassing purposes and it was v e v  well known to you that earthen 
mounds are to develop layer of grass at the top. We have not to 
convey the entire area into a desert as you propose to do by filling 
a type of soil which contains erormous percentage of sand. It is 
on t h ~ s  account that your action of filling this type of soil which i t  
contrary to the spirit of agreement was objected to in the Samadhi 
Courts area. It can be seen at site that the Samadhi courts have 
been converted into a twin desert where all the sand that has been 
filled is blowing from one corner to another. We have been hetting 
assistance of Horticulture department in approval of sample, be- 
cause it is they who are to determine whether the soil contains 
requisite percentage of clay and will develop grass at a latter stage. 
It may again be emphasised that for this type of soil this depart- 
ment will not entertain any claim for any extra payment. This may 
be clearly noted. During the course of meeting on 13th February, 
1963, the Samaj agreed to fill the soild of approved character with- 

-out extra payment. 

As regards compaction of soil, your attention is invited to Shri  
K. Rama Verman, S.E.. Construction Circle letter No. W.3(ii)/229 
dated 10th January, 1963 wherein it was clearly explained to your 



representative that consolidation done is not at all satisfactory and 
this can be found also from casual look of the area. The Samaj 
were told that in order to deterrnlne whether the consolidation done 
is proper or not, a few trial bores will be taken at site and Dry 
Bulk Density tests will be carried. If these tests revealed that the 
work has not been done properly, you will be asked to re-roll the 
area. That has also been made clear to  you vide this office letter No. 
ABI/MGS/Earth 2041-43 dated 1st February, 1963. 

As regards payments are concerned, whatever amount is due to 
you is being paid by way of running bills. We have not paid for 
upper layer of soild in Samadhi Courts and two sectors where you 
have not filled soild of approved character in the top layel.. Further 
the  full rate for the unit will be paid on determining the element 
of compaction by doing dry bulk density tests. 

Your faithfully, 

Sd - E.  E .  Constn. Dn. VII. 

CENTRAL P.W.D. 

No. ABIIMGS 3408-10 Dated 27th February, 1962. 

To 
Shri A. N. Malhotra, 
Construction Services, 
Bharat Sewak Samaj. New Delhi. 

SUBJECT: Construction of Mahatma Gandhi Memorial at Rnjyhn t ,  
S. H. Earthen Mounds. 

REFERENCE: Your note dated 8th February, 1962 addressed t o  pvt. 
secy. to H. M. for planning and copy endorsed alongwith 
others to ihi; office. 

Sir. 
With reference to para 2 of your note mentioned by the under- 

signed during the telephonic conversation referred above, this is to 
state that it was not mentioned to in your note that the S. E., Cons- 
truction Circle had accepted both types of earth. What was stated 
was that S.E. had permitted the B.S.S. to dump two types of earth 
in separate locations. 

It has been reported by my Asstt. Engineer and the S.O. incharge 
of the work that the filling has not been done in Y' layers and no 
watering and proper consolidation has been done as required under 
contract. Simply stating that the work is being done according 
to the specifications (as has been written by Shri D. R.  Bakshi, 



in  the site order book) will not help Shri D. R. Bakshi has stated 
in site order book that your S.O. Shri B. S. Khurana is always a t  
site during the working hours. I t  is requested that Shri I3. S. Khu- 
rana may be given a letter of authority to receive instruction from 
the departmental officials and sign site order book, as an authorised 
representative is required to be a t  site. Shri D. R. Bakshi states 
that he visits the site in the afternoon, it would be desirable if an 
authorised representative is available at the site particularly dur- 
ing the norming hours. 

As the rollng done by the Hand Roler is not found to be satls- 
iactory, your S.O. Khurana was instructed by the undcrs:gncd at 
site that he should get the loaded trucks run over the earth which 
should b~ spread in 8' layers and watered properly. As such run- 
ning of the loaded trucks will give the required consolidation which 
should be done in such a way that there is no settlement at any 
state later on. It is therefore requested that you may kindly pay 
a visit to the site on any working day under intimation to the under 
signed so that this point can be settled. If such p ~ i n t s  are not 
settled at initial state of the work, it will be very difficult to settle 
these points a t  a later stage and it will be very difficult for the 
department to accept the work. It may, please be noted that the 
Bharat Sewak Samaj will be held fully responsible for any defects 
notlced In the work at any later state. 

Yours faithfully. 
Sd/- R. Pichumani, 

Executive Engineer Construction Dn. VIII. 

Copy to S.E. Construction Circle (Shri N. Rama Rao) New Delhi 
for his information. A copy of A.E's letter No. 101 dated 15th Feb- 
ruary, 1962, is enclosed. 

D.A. one 
Copy to A.E.I. for his information with reference to his letter No. 

100 and 101 dated 15th February, 1962. It should be the responsibi- 
lity of the Assistant Engineer to see that the work is going on accord- 
ing to the specifications. I t  will not be of any purpose to say that 
the work requires rejections as he should endeavour to ensure that 
the work is done according to the specifications. He can very well 
stop further work till the contractors completes the spreading rolling 
and consolidation of the layers already brought to site. 

Sd/-  Executive Engineer Construction Dn. No. VII, 



CENTRAL PWD 
.NO. Cont. Vli/ABI/Sanwdhi/24652-54 dated 17th December, 1962. 

The General Manager, 
Bharat Sew& Samaj, 
Construction Services, 
New Delhi. 

SUBJECT: Construction of Mahatma Gandhi Memortal at Rajghat, 
S .  H. Earth Work. 

Dear Sir, 
It has been noticed that filling of earth in mounds is going on 

in a haphazard manner without any reference to CPWD specifica- 
tions. We have been complaining about the poor performance from 
time to time hut to no result. The earth is being dumped by the 
truck Drivers in way it suits them. There is no responsible repre- 
sentative at site to receive the instructions of the department. The 
rolling is also very defective. Instead of six passes of hand roller 
sometime two passes and some time three passes are being given, 
with the result that consolidation is absolutely imperfect. It may 
again be emphasized that in case no attention is paid to proper 
rolling necessary compensation will be claimed from the Bharat 
Sewak Samaj for the defective work. 

It had in my earlier letter requested that some responsible officer 
.should fix time with the undersigned for joint inspection but so  
far no action has been taken. It is needless to emphasize that a 
responsible organisation like B.S.S. is working in such a careless 
manner which is very regretable. 

Yours faithfully, 
Sd/- C. D. DHARMANI. 

E. E., Construction Dn. VII. 

Copy of letter No. Const. VII ABI/'MGS/Z2663-65 dated tlst 
February. 1962, from C.D. Dharmani, E E b t .  Divn. VII to M tS 
B. S. S. and copy to S. E. Construction Circle, CPWD, New k l b j  and 
AEEI, for information. 
SUBJEXT: Construction of Mahatma Gandhi Memorial at Ra jghat, 

New Delhi S. H. Earthen mounh. 
Inspite of repeated requests, the earth carted and Alled in side 

the courts and in the earthen mounds contain a lot of sand and it 
not at all A t  for horticultural purposes. You are invited to have 



bok at the fllling done inside the courts and verify the above re- 
port for yourself. It is doubtful whether department can pay fo r  
such materials. 

The filling that has been done in the earthen mounds is not ac- 
cording to specifications. The earth is being dumped in the earthen 
mounds without any regard to remming and consolidation. The 
representative of Bherat Sewak Samaj does not respond to the ins- 
tructions issued by the undersigned or site staff. I t  is not expect- 
ed that body like Bharat Sewak Samaj will exhibit such a poor stan- 
dard of workmanship. I am, therefore, compelled to inform you 
that in the event of improper consolidation the department reserves 
the right to claim necessary compensation, from you in terms of 
contract. Further if the earth filling does not suit the purpose for 
which it is required no payment will be made. 

Copy of letter No. K AB 22577-79 dated 24th December, 1962 
from E.E.. 'K' Divn. CPWD, New Delhi addressed to M s. Bharat 
Sewak Samaj, 27A, Theatre Communication Building, Con. Circus, 
New Delhi and copy endorsed to S.E. 1st Circle New Delhi and A.E. 
I K Sub-Division. CPWD New Delhi. 

SUBJECT: Construction of Cycle stand in the Supreme Court Bttild- 
i n g ,  New Delhi. 

The date of start for the above noted work was 11th November, 
1962 and it is regrettable to point out that you have not taken the 
work in hand so far. One of your representative called at the 
office of m y  Assistant Engineer and asked for the indent for cement. 
It was prepared but none has come again to collect the indent. 

This apathy on your part from the very beginning is rather sur- 
prising. The Supreme Court authorities are pressing hard for com- 
pleting this work at an early date. 

You are, therefore requested to collect the indent for cement 
immediately and push up the work so that its progress is in  com- 
parison with the time elapsed as per terms of the agreement. 

Copy of letter No. 54(59)/63-K 13489 dated 7th December, 1963, 
from the E.E. 'K' Dn. M i  s. Bharat Sewak 27A, Theatre Communica- 
tion Buildings, Connaught Place, New Delhi and copy endorsed te 
S.E., DCCI and Shri Ramji Dass, A.E.--I!k. 



SUBJECT: Construction of Cycle stand at Supreme Cou.rt Building 
Agreement No. EE-72 during 1962-63. 

In continuation of this office letter No. 54(59) '63-Kl13454 dated 
31st October, 1963. 

The above noted work as commenced on 11th November, 1962 
a n d  as per terms of Agreement it was to be completed on 10th May, 
1963 but it is regretted to point out that the work is a t  stand still. 
I t  is your responsibility to arrange for the materials etc, and push 
on the work. You are again requested to expedite and complete 
t h e  work within four weeks. This letter is issued without preju- 
*dice to the right of Government to levy compensation under Clause 
~f the Agreement. 

Copy of letter No. K ABl8393-94 dated 30th May, 1963, from the 
E.E. 'K' Divn. to M s. Bharat Sewak Samaj, New Delhi and copy 
endorsed to AEI/K. 

SUBJECT: Construction of Cycle shed in Supreme Court Building. 

Please refer to my Assistant Engineer T/K Sub-Division letter 
No. AB 1-K/545 dated 17th May, 1963 and copy to the undersigned 
on the above noted subject. 

In this connection I have to inform you that the above noted 
work was required to be completed on 10th May, 1963 as per terms 
of the agreement but it is regretted to  not that this work is st i l l  
lying incomplete and is at plinth stage and therefore the progress 
of work is not in proportion to the time that has elapsed. 

You are therefore requested to accelerate the progress of work 
and complete the same within 2 weeks period failing which ntces- 
sary action in terms of your clause 2 & 3 of your agreement will 
be taken which please note. 

Copy of letter No. AE OK 545 dated 17th May. 1963, from Asstt. 
Engineer, I K Sub-Dim. C.P.W.D. New Delhi addressed to M s. 
Bharat Sewak Samaj, New Delhi & copy endorsed to the E.E. 'K' 
Divn. C.P.W.D., New Delhi 

SUBJECT: Construction of cycle stand in Supreme Court Building. 

The above work was commenced on 11th November. 19.62 cnd as 
per terms of the Agrecmcnt it was to be complett~d on 19!h May, 
1963 but i t  is regretted to point out that the work i s  at ~ t a n d  still 
and it is just at plinth stage. It is therefore requested that suitable 
arrangements may please be made to restart the work and complete 
the same at an early date. 



Copy of letter No. 5311/25/W/DSIII dated New Delhi the 30th 
November, 1963 to General Manager, Construction Service, New 
Delhi. 

SUBJECT: Constn. oj. two workshop sheds for Training-cum-Workshop 
Centre at Arab-ki-Sarai. 

The above work has been inspected by the Chief Technical Ex- 
aminer's Organisation of the Ministry of Works Housing & Supply 
and  the following observations have been made which is brought 
to  your kind notice. 

1. The agreement required that R. R. masonry both in plinth and 
superstructure should be done in 1:6 cement mortar whereas the 
mortar actually used is weak and below specifications. 

2. The brick work in plinth and superstructure is required to be 
,done in 1: 1:8 mortar whereas the mortar in joints had not set a t  
all and has a tendency to case when joints are naked. The mortar, 
therefore, used is below specification. 

3. Some of the R.C.C. columns are out of plumby as such 14" 2". 
This defective portions need to be dismentled and redone. 

From the above observations you are hereby asked to  show 
cause why recoveries of defective mortar should not be effected at 50 
per cent of cost of mortar. It is also requested that the portions of 
RCC columns which are out of plumb should be got dismentled imme- 
diately and redone. 

Copy of letter No. 5180/2500 dated October. 1964 from the Execu- 
tive Engineer, Delhi State Divn. No. 111. CPWD New Delhi to the 
General Manager, Construction Service. B.S.S. 12, Theatre Com- 
munication Building. Connaught Circle, New Delhi. 

SUBJCT: Construction of two sheds for zoorkshop for trciniqg Cen- 
t re at Ara b-ki-Sarai. 

It is reported by the A.E. that you have started fixing the frames 
of windows and ventilators without getting approved by him. Some 
frames were inspected by the undersigned as well as by the super- 
intending Engineer Delhi State Circle, and they were found to be 
undersize. I would, therefore, request you to get the wood wark 
checked up by the Assistant Engineer before they are actually fixed 



at site otherwise you are doing this work at your own risk afid cost- 
However i t  would be better if the underslze wooden frames are re- 
placed as early as possible. 

Copy of letter No. 2307/25000/DS.I11, dated 28-4-1960, from the Ex. 
Engineer, Delhi Admn. Division No. 111, C.P.W.D. New Delhi, 
a ldnsd  to the General Manager, Bharat Sevak Samaj, New 
=hi. 

SUBJECT: Construction of Workshop a t  Arab-Ki-Sarai. 

b a r  Sir, 
Kindly refer to your letter No. CS/50, dated 20th April, 1960. The 

work of excavation of central coIumns has already been taken in 
hand by you but the progress is slow. The necessary details of cast- 
ing the central RCC columns have already been given to your repre- 
~en ta t ive  at the site. I understand that necessary arrangement is 
being made by you to cast the columns as early as possible. 

It is further desired that some rubbish iron meterial :vhich is 
dump and at the site of work is required to be removed awav from 
the site. Necessary action. therefore, may kindly be taken im- 
mediately. 

The cement which has been supplied bv the Department. has not 
been properly stored in your godown. I have already given instruc- 
tions at the site to store the cement properly under double lock k y ~  
arrangement. The time which has been stacked by you at the sitc 
of work is not good. Proper arrangement may kindly be made for 
stacking of the lime. 

Copy of letter No. 1498, dated 28-7-1960, from the Asstt. Engineer I 
DAD. IIIJCPWD, New Delhi & copy to E.E., D.A.D. KIT. 

SCBJECT: Const. of two sheds for training and work centre at Arab- 
Ki-Sarai. 

I t  is noticed that the lime brought by you for the above work 
seems to be of inferior quality. No arrangement for whether proof 
shed has been made by you for storage of lime which is very essen- 
tial. 

You are requested to remove all the rejected lime from site of 
work and arrange for good quality of lime and proper storage the  
same. Failure to do so will be at  your risk and responsibility. 



Copy of letter No. 29751250, dated 3-6-1980, from the Executive 
Engineer Delhi Admn. Division No. 111, CPWD, to the General 
Manager, Bharat Sevak Samaj, New Delhi. 

Subject: Const. of sheds at Arab-ki-Sarai. 
Kindly refer to your letter No. CS/50, dated 27th May, 1960. The 

above work was inspected on 30th May, 1960 alongwith you and it 
was personally explained that the progress on the work is very 
slow. Special efforts are therefore, absolutely necessary to complete 
the foundations and plinth before the rains come in Delhi. 

In the end I shall appreciate if Mr. K. P. Udeshi Resident En- 
gineer of the Bharat Sewak Samaj meets me on ever Monday a t  
8-30 in the morning at the site of work. 

Copy of letter No. 507/AE. II/DS. III dated the 26th Dec., 1962 from 
the Assist. Engineer No. II, Delhi Admn. Dim. 111 to the Gene- 
ral Manager, Construction Department, Bharat Sewak Samaj. 

SUBJECT: Construction of 8-A type Factories at Okhla Industria2 
Estate. 

Dear Sir, 
During inspection of the above work it has been observed that 

the brick work in pointing was not been cleaned and there are 
cement mortar and white wash spots which give a bad appearance 
to the work. 

The edges of cement plaster are broken at a number of places, 
only two masons were employed by you for repairs but this is not 
satisfactory. These repairs must be completed immediately. 

The rectifications of rolling shutters have so far not been com- 
pleted and these do not operate properly. Further you are also re- 
quested t o  intimate under whose orders these rolling shutters were 
&ed as this make does not appear in the approved list of manu- 
'scturers of C.P.W.D. specifications. 

Copy of letter No. 449/kB. dated the 24th Jan., 1963 from the Exe- 
cutive Engineer, Delhi State Division NO. III to the General 
Manager. Construction Department, Bharat Sewak Samaj. 

SUBJECT: Construction of 8-A type factories at Okhla Industrial 
Estate work done by M / s  B.S.S. 

During inspection it has been observed that the cement pointed 
brick work is spoiled with cernent mortar and white ivnsh splashes. 

The cement plaster has been spoiled at several places. 
1 (Aii) L.S.-19. 



The rolling shutters are not functioning properly. The) we not 
of the standard makes as such you are requested to replace ,'hem 
with standard makes, so that they are not required to be repaired 
again and again. 

The defects may please be attended early. 

Copy of letter No. 49 AE. II/DS. III dated the 19th Jan., 1963 from 
the Assistant Engineer I1 Delhi State Division KO. HI, CPWD to 
the General Manager, Construction service. Bharat Sew& 
Samaj. 

SUBJECT: Const rl ict ioi~ of %-A type factories at  Okhla Indust  r i d  
Estate. 

Ref: This office No. 377iAE. JI/DS. I11 dated 24-9-1962. 

In continuation to this office No, quoted above thc !nllowing 
items are st111 required to be attended by you. Thls may bc a!!cnd- 
ed and the work may tw completed early In all respects 

(1) Swan neck cnf the rain water p:pc has not been fixed 
properly. thls may please be fixed early. 

(2) F:slng of slab cmTers have not yet been done 

(3) The rollmg shutters 111 most of the factones havc gone 
c~u: of order- even the ir+crlocklng of h1.S laths has 
come out in some shut; :, In t h ,  - connection please 
refer to thls office No z107 dated 3-12-62 and furnish 
the information early. 

(4) Repairs to plaster and touching of whlte washing and 
colour washing have not yet been comp:eted. 

(5) Glass panes and fittings in steel windoir shutters have 
not yet been provided fully in all the shutters. 

(6 Hardonate flooring in some factories h ~ i . t .  cracked badly, 
these may please be replaced early. 

(7)  The gate of the courtyard has not yet !,een fixed, and this 
may please he e x p d t e d .  

(8) The cement mokars, white wash splashes etc, must be 
removed from the wall floors etc, early. 

(9) Though you were requested by Executive Engineer, 
Delhi Admn. Dim. 1111 vide his No. 6109/AB, DS. III 



dated 6-12-82 to complete the item of North Light Glaz- 
ing, but sorry to say that no action has been taken by 
you so far  to complete this item. 

(10) Further it is brought to your notice that no cement con- 
crete work should be done without concrete mixer. 

Your early action in the above matter will he highly appreciated. 

Copy of letter No. 23(49) /7643/DS. I11 dated 20-8-63 from the XEN 
Delhi Admn. Divn. HI to the General Manager, Bharat Sew& 
Samaj, New Delhi. 

SUBJECT: Construction o j  8-A type jactories at Okhla. 

Reference: No. 722/23!49/DS. III/63, dated the 8th February, 1963 
and No. 1469/23/49/63, dated 20-3-63 and subsequent 
reminder. 

List of defects and incomplete items in respect of the above 
work were intimated to you in :he above reference but very little 
has so far  ben done. You are once again requested to rectify and 
complete the items as below without any further de lay-  

1. Two factories have not yet been fixed with north light 
frames. 

2. The compound gates have not yet been fixed. 

3. The swan necks to rain water down pipe have not yet k e n  
fixed at several places as a result the gutters are leak- 
ing. 

4. The glass panes and the  fittings have not yet been com- 
pleted in the windows in several factories. 

5. Certain floor pands  have cracked and sound hollow. They 
should be replaced. 

6. Some of the rolling shutters have gone out of order and the 
lock arrangement of M.S. Lath has failed. Thw should 
be replaced with the rolling shutters of some reputed 
firm. 

7. The floors are smeared with superfluous mortar and mortar 
droppings which should be cleaned. 

8. The wooden hand rail of stair case railing have not been 
properly embedded as a result they shake. It should 
be propeAy set in. The iron bars fixed to stair case 



railing which are not straight should be straightend 
properly. 

9. Splashes of white wash on the beams, gutters and cement 
pointed walls should be cleared. The plaster to jambs 
of windows have not been finished even and smooth 
The cement mortar without any figment has been used 
in terracota jali and as such have not been finished 
properly. 

10. Holes made in the chajja for fixing 1" G.I. Pipe has not 
been finished properly. 

You are requested to please attend to the above items at an 
early date. Since they are pending since long. 

Copy of btter No. 23/49 DS 3i63,8865 dated the 5th Nov., 1963 from 
the XEN Delhi Admn. Dn. III to the General Manager, Bharat 
Sewak Sarnaj, New Delhi. 

Sas~urr: Construction of 8-A type factories a t  Okhla Industrial 
Estate. 

In continuation of this office No. 23/49/7643/DS 3, dated the 20th 
August, 1963 it is regretted to see that no action has been taken by 
you inspite of repeated requests to remove the defects. 

You are once again requested to &ify the defects and complete 
the remaining items of work without any delay within 15 days 
(Mteen days) from the date of issue of this letter, failing which 
action under clause 14 of your agreement will be taken against you 
and the work will be carried out at your risk and cost without any 
kurther notice. 

Copy of letter No. 442/250W dated 25-1-61 from the Executive 
Engineer Lklhi State Division No. ill New Ddhi to the Genera1 
Manager (Contn. service) Bharat Sewak Samaj, Communica- 
tion Bldg. New Delhi capy endorsed Assistant Engineer No. I /  
D!3 III and copy 10 S.E.D.S.C. New Delhi for information and 
further necessary action. 

SLWECT: Construction of two workshop sheds-cum-training centre 
at Arab-ki-Satai. 

I am pleased to learn that the above work has again been taken 
in hand by you after a complete gap of more than six weeks. Your 
representative at  site has started hoisting of built up girders. 
Before hoisting Mr. Razaq and Shri Bhagawat-Engineer and re- 
presentative of Bharat Sewak Samaj were told to hoist the build 



up girders along with the trusses so that it may become one rigid 
frame. Moreover, it is learnt that the built up girders are being 
hoisted without the trusses. I am afraid that there is every likeli- 
hood built up girders may topple down and there may be a serious 
accident. I would, therefore, request you to take up the matter im- 
mediately and stop hoisting only the built up girders. It is absolu- 
tely necessary that the girders must be hoisted along with the 
trusses. Further in the last meeting it was decided that manu- 
facture of purline was required to be taken in hand immediately so 
that they may also be hoisted and fixed along with the trusses. It 
appears no action has yet been taken at site. 

Copy of letter No. 5554/250-W/DS. 111 dated 28-10-64 from the Exeeu- 
tivc Engineer, Delhi State Division No. 111, C.P.W.D., New Delhi 
to the General Manager, Construction Services B.S.S., 12, Theatre 
Communication Building, Connaught Circus, New Delhi. 

SUBJECT: Construction of two sheds for works at Training Centre at 
Arab-Ki-Sarai. 

Kindly refer to your letter NO. CS/50 dated 13-12-60. As per 
epecifications the wooden frames should be of proper size shown in 
the plans and tolerance allowed for planning etc. is 1/16" on either 
side. Accordingly this tolerance is being allowed by the Assistant 
En@neer while checking the sections of wooden frames manufac- 
tured by you. The wooden frames manufacturers were examined 
by the Assistant Engineer in the presence of Shri N. R. Bhagwat 
Engineer representative of the work and the wooden members 
where the tolerance was more and the quality of the wood was in- 
ferior were rejected and it was requested to replace those. I would, 
therefore, request you to replace the wooden members as early as 
possible, and as regards the tolerance where it is more than 1/16" 
on either side, it is not within my power to accept such frames and 
therefore the matter has &en referred to the higher authorities. 

A Copy of letter NO. 23/2/DS. 111, 63/8735, dated 23-10-63, from the 
Executive Engineer, Delhi State Division No. III, C.P.W.D., 
New Delhi to the General Manager, Construction Service B. S. 
S. 12 Theatre Communication Building, C/Circus, New Delhi. 

SUBJECT: Construction of two sheds for work  at Training Centre at 
Arab-ki-Sarai. 

Kindly refer to your letter No. CS'50 dated 13-12-60. As per 
specifications the wooden frames should be proper size shown in 

i 



the plans and tolerance allowed for planning etc, is 1/16" on 
either side. Accordingly :his tolerance is being allowed by the 
Assistant Engineer while checking the sections of wooden frames 
manufactured by you. The wooden frames manufactured were 
examined by the Assistant Engineer in the presence of Shri N. R 
Bhagwat Engineer representative of the work and the wooden 
members where the tolerance was more and the quality of the 
wood was inferior were rejected and i t  was requested to replace 
those. I would, therefore, request you to replace the wooden 
members as early as possible, and as regards the tolerance where 
it is more than 1/16'' on either side, it is not within my power to 
accept such frames and therefore the matter has been referred to 
the higher authorities. 



Lisr of Works mmrded ro Bharat Smok Samaj upro ,Ifarch 1963 whrclr were inspected by C.  T.E. OrgurtisatMn 
and [he observations ma&. 

S d  
No. 

Name of Work 
'Tendered 
amount of Obsemations made 

work 

- 
Conrrruction Division No. VI.  

I Constructionof O.P.D. at Willington Hospital . 

Delhi Srare Divi'sion No. 111. 
2 Construction of training and Workshop centre at Arab-ki-Sa- 

rai, Adm. Block., Phase I. 
3 Do. Hostel Building . . 

q Construction of Additional accommodation at Police Station 
at Nizarnuddin. 

9 ~ 9 , 4 2 1  Defects were observed in a large number of 
items. Some of them were rectified. 
Report reaardinp: action taken on remain- 

1,go,410 hiinor defects were observed in a few items- 
E.E. reported that thrw were rectified. 

2,19,679 1)efects \vex observed in a large number of 
items including one rnajnr defect. Report 
of the lixecutive Engineer regarding action 
taken i.; awaited. 

Defects were ot~sented in a tew items. l'hc 
85,412 Executive Engineer agreed to rcvlover 

Its .  805 for the same. 
5 Construction ofAdministration Ulock at 1.1 .I .  Arab-ki-Sarai 2,24803 Defects were observed in n f w  items. Some 

Phase 11. of them were rcctilied. lieport of the Ex- 
ecutive lznginecr reqgarding action taken 
on the remaining defects is awaited. 





13 R&&ng and regrading of Najafgarh Drain-ph. I1 Rd.- 1,50,03g No defects were observed. 
I 11-I 14000. 

14 Do. RD 114oo0-11yooo . 2,80,414 NO defects were observed. 

special Division IV. 

15 Dr\.cIopncnt of land in the ~4Uage Jahanpur for Residential 442.893 A few defects were observed. Executive 
Colony S.H., S.W. Drains and culverts. Engineer reported that Rs. 889 would be 

recovered in respect of one of them. Re- 
port regarding action on remaining de- 
fects awaited from Executive Engineer. 

CQ 
r 

16 Do. Construction of h m p  well and pump house - 1,13,627 No defects were observed. 

17 Temporary bridge near Metcalf House across Jamuna in con- 46,307 The work was stopped soon after commence- 
nection with present emergency. ment No. defects were observed. 

Spect'd Division No. V. 

18 Development of land for Industrial Estate ncat Okhla Marshal- 492,487 No defects were obsuved. 
ling yard S.H. sewerage in Blocks A, B, C. 

Delhi Stare Division No. I l l -  
19 Construction of W.C. ?'raining Centre, Sisters quarters in 2,77,94g No defects were observed. 

L..H.M.C.. New Delhi. 



hlINISTRY OF HEALTH 

(See  para 2, introduction) 
Notes on list of points 

Audit Report (Civil) 196.1 
Pura 117-1 ricr'.~.t'c.f s1~bsici.1 t o  Bharat Sewak  S a , r ~ n j .  
Detailed nvte o11 ~larific~ition required by the Publ:c .lc.c.ounts 

C o l ? ~ ~ ~ : i r t  ee. 
.'Accolding to the Audit Para the allotment of land t r ~  Ijharat 

Sewak Samaj at  a nominnl fee o f  Rs. 360 por n n n u m  resulted in a n  
indicert subsid\. of o\-cr E-;-. : hkli  to the Sarnnj computed with 
reference tu the ratc char:rt,ii to the private contra&or in 1960. I t  
was stated in the R a j ~ a  Shoha on ihc 18th September, 1963 in reply 
to Unstarred Qaestion Xcl. 5'76 that the contract for the  removal of 
sand from the Jamuna Bridgt. area was given to the Samaj for the 
year endmg 30-6-1963 a t  the same rate as was obtained in the auc- 
tion held in the year 1961-62. The question of financial loss to Gov- 
ernmen: did not, therefore, arise. 

Questioit 1. DO the cases referred to in the Audit Para and in 
the  reply to the Question in the Rajya Sabha, relate to the same 
contract or  are they different ones?" 

Answer; These are two hfferen: cases. 
In Para 117 of the Audit Report (Civil) 1964 (copy enclosed), 

Audit has objected to the allotment of 3 acres of Nazul land in 
Bela Estate to the Bharat Sewak Samaj in June,  1x2 ctn a licence 
fee of Rs. 3W per annum. This piece of land was intended for the 
stacking of Jamuna sand and was all&ted by the Delhi Develop 
ment Authority to the Bharat Sewak Samaj. The Unstnrrcd Quea- 
tion No. 526 which was replied to by the hlinistcr of Works, Housing 
and Rehabilitation in the Rajya Sabha on 18th Scptomber, 1963 
(copy enclosed) refers to :he contract for removal of sand from the 
Jamuna entered into by the Ministry of Works and Housing and 
not to the allotment of 3 acres of Nazul land by the &lhi Develop 
ment Authority t o  the Bharat Sewak Samaj for the st?cking of 
sand. 7; 9~ - , 

Question 12. What are the reasons for charging a nominal fee for 
the allotment of land from the Samaj as against the rates charges 
to the  private contractor in  IsSO? 004s this act amount to a Anan- 
cia1 loss to Government? 



Answer: The circumstances under which the Bharat Sewak 
Samaj was charged a nominal fee for t h ~  al'lotment of land are as 
follows: - 

(1 )  The Bharat Scivak Samaj took wntract  for quarrying sand 
from the Jarnimn oank from t h ~  Mun~clpal Corporation of Delhi 
for the year  1962. In January 1962, a written request ivas re- 
ceived from the Samaj for allotment of 3 acres of Nazul land near 
the Mahablr Ice Factory in Bela Estate, Dclhi, fur the purpose of 
stacklng sand In ~ t s  subsequent cornrnunlcation dated 25th April, 
1962. it was incilcated :hat the Samaj took up thls contract In order 
to bring down the prtccs of  sand and to associate the publlc with 
the  development nctivitics It ;vas further requested t h a t  conces- 
sional rates bc charged from the  Samaj for allotment of t h ~ ;  land. 
The D c l h ~  Development Authority in ~ t s  Resolutim No 157 dated 
26-4-1962 and No 235 dated 30-61962 resolved to allot the aforesaid 
area of 3 acres in Bvla Eatate, Delhl, to the Bharat Sewak Samaj on 
licence for a period of one ycar w ~ t h  effect from 1-51962 a: a li- 
ence fee of Rs 360 per annum Calculated at Rs. 25 per bigha 
kham per annum. It rimy be s t a t d  that thls rate is at par with the 
rate prescntwd by the hllnistry of Works and Housing for tern- 
pcrary allotment , b f  la-ICI the purpose of dumping materials. 

(2) I t  appears tha: the c 3  .~ccisional rate was charged in the 
hope that the price of sand ~vhlch ivas rlsing very fast would come 
down due to fn:r :rndc practices of the Bhnrat Sewak Samaj. 

In the ear1lt.r ytAal> tilt. estrnct:on of sand from the banks of 
Jamuna was controlled by contractors ivho sometimes exploited the  
seasonal scarcit) that prevailed and charged heavy prices. It waa 
hoped that :he Bharat .Sewilk Sarnnj btalng 111 control of sand extra- 
action and stackmg would lic 111 a pos:tlun :a effect prlces in the 
downward dircctiun T h ~ s  espwiatlon was confirnied by the reports 
received from thc D~rcc!ur. I'ublic Cu-operatlon, Planning Commis- 
sion and the Housing Ccimmls:ici:lcr. Deihi Administration, m Feb- 
ruary, 1963. l'hc 1:ccncc was, thcrcfoW, renewtul for anothes year 
from l-l-lW to 31-12-63 011 the sanle ternls and conditions as in 1962 
txde Authority's Resolution No. 140 dated 27th April, 1963. This 
expectation was also confirmed by the Surveyor of Works 1, Zone 1, 
C.P.W.D., New Delhi stating that even the present rates are It% than 
the rates prevailmg In March and A p r ~ l ,  1962 despite the fact that  
the Ch~ef  Cornnlissior~cr had fixed increased labour rates from June, 
1964 resulting in sharp risc in price of sand. 

As the Bharat Sewak SRniaj was charged concessional rates p r i m  
marily with a view to bringing down the high prices of sand which 



a m ,  as explained above, was also achieved, the shortfall of revenue 
amounting to about Rs. 45,700 was unavoidable. 

The above note has been vetted by Audit subject to the following 
comments: 

Q. 1. Do the cases referred to in the Audit para and in the reply 
to the question in the Rajya Sabha relate to same contract or are 
they different cases? 

The reply Dven by the Ministry that the Audit Para 117 refers to 
the allotment by the Delhi Development Authority of 3 acres of 
Nazul Land in Bela Estate to the Bahat Sewak Samaj in June, is62 
on a licenced fee of Rs. 360 per annum and that this land was intend- 
ed for the  stacking of Jamna Sand is correct. The contract for 
removal of sand from the Jamuna seems :o be different one which 
might have been entered into with the Samaj b g  the Ministry of 
Works, Housing and Supply. 

Q. 11. What are the reasons for charging a nominal fee for the 
allotment of land from the Samaj as against the rates charged to 
the private contractor in 1960? Does this not amount to a financial 
loss to Government? 

(a)  The Bharat Sewak Samaj requested the Delhi Development 
Authorit?- on 23-4-1962. for early allotment of the  land and were pre- 
pared to pay whatever rates the Ministry decided. However, on 
25-4-1962 the Samaj requested the Delhi Development Authority to 
charge as low a rate as possible. The Delhi Development Authority 
resolved that licence fee should be charged B Rs. 30 per month for  
3 acres of land from the Samaj against the rate of Rs. 30 per 100 sq .  
yds. charged for the same land during the earlier year for the same 
purpose without recording any reasons in their Resolution. 

In the Ministry's note it has been stated that the 'nominal fee' 
was charged from the Samaj with the object of bringing down the 
prices of sand. I t  is. however, observed from a recorded note of the 
discussion held in the  Ministry of Works and Housing on 30-10-1964 
that  the Samaj was forced to sell sand at cheaper rates and thus 
incurred losses due t o  competition from the private contractors 
(worhng  in other areas) and that  after the declaration of the  

National Emergency the construction activities had dowed down. 
In  view of this, itcannot be held that the fall in prices of sand was 

necessarily due t o  low rate of fee charged from the Bharat Sewak 
Samaj. 

(b) The figure of Rs. 1.04 lakhs as mentioned in the audit pare 
was computed for the period from 1-1-1962 ta 31-12-63 at the rates 
previously chasgsd to the private contractor. The amaunt of 



Rs. 45,700 mentioned in the Ministry's note has been calculated on 
the basis of revenue collected during the period from 1-5-1961 to 
31-12-1961." 

It is observed that the Audit has repeated the figure of Rs. 1.04 
lakhs as the indirect subsidy to the Bharat Sewak Samaj as against 
the shortfall of revenue amounting to Rs. 45,700 mentioned in reply 
to Question No. 2 above. It may be observed in this connection that 
even the latter figure is hypothetical as the land in question was, 
in the past, being taken on licence, only by the contractor lifting 
sand from the Yamuna river and, in case the Bharat Sewak Samaj, 
who had secured the sand contract in 1962-had not been allotted 
the land in question, it is unlikely that any revenue would have been 
realised for it. This is evidenced by the fact that the land was sur- 
rendered by the Bharat Sewak Samaj in April, 1964 and is lying 
unallotted since then. 

Sd/- (GIAN PRAKASH) 
Joint Secretary, 
Ministry of Health, 

Vade O.M.  No. F. 1-4164-LSG, dated 12-1-1965. 

[Cop' of Para 117 o f  t h ~  Audit Report tCivil, !3Mj 

117. Iiidtrect su'bsldy to Bharat Seuwk Sanuz) 3. acres of Nazu! 
land In Bela Estate was allotted to the  Bharat Sewak Samaj in June, 
1!%2 for the stackmg o f  Yamuna Sand on a licence fee of Rs. 360 per 
annurn ns the Samaj had entered into a contract with the Municipal 
Corpornt~on of D t > l h ~  for the quarrying of sand. This works out ta 
21 naya paise per 100 sq yd. per month as against Rs. 30 per 100 sq. 
yds per month charged to a private contractor in 1960 for 2 acres 
at  the same place. The pr iod  of llcence was 1st J a n u a p  1962 to 
31st December. 1962 The Ilcenct. wws renewed further upto 31st 
December, 1963, on the same terms The allotment of land at a no- 
minal fee  resulted In en rndimt subsidy of over Rs. 1 lakh to the 
Samaj computed with refcrenn> to  the rate char@ to the private 
contractor in 1960. 



RAJYA SABHA 

GOVERNMENT OF INDIA 

MINISTRY OF WORKS, HOUSING AND REHABILITATION 

Utzstarred Question No. 526 

To be answered on the  18111 Septe~)ibt?r. 1963 

Reply to  rhe Question asked I)?/ S h ~ i  B. D. Khobarngnde 
lease for reniotml of sand from t h e  Jninunn 211 Delhi. 

Shri B. D. Khobaragade 

Wlll the Minister of Work5 Housing and Rehab:lltaticln be plensed 
to state: 

(a) \vhether i t  13 a fact that Government h3i.t. directed the Delhi 
X'lunlclpal Corporation to  gl\-e annual lease for removal nf sand from 
t h e  Jamuna Bridge area trl the Bhara: Scv..ak Sarnaj a t  a lmv rate 
without any question; 

(b) ~ i h e t h e r  11 15 a fac: that this has y t+s~l ;ed  1 1 1  financial los, to 
government and  the De;hl hluniclpal Corpora:~on, 

(c) li' so. what are the reasons for giving th!s c,rnccsslr)ll : ( I  the  
Bharat Swak  Samaj;  and 

(d) what steps are being taken in the matter so tila: C;overn- 
men% do not suffer any financial loss? 

A N S W E R  

Minister of Works. Housing and Hebabilitution 
(Shri Mehr Chand Khannn) 

No such dlrectlan has k e n  given to the hluruc~pal Cur-porat~cin of 
Delhi. 

The  land In the Jamuna Bridge area belongs to Government and 
t h e  contract for the removal of sand from this area was g v e n  to the 
Bharat Sewak Samaj for the year ending the 30th June  1963, at  the 
same rate as was obtained in the auction held In the 
year 1961-62 The quebt ion  o f  financial loss to go\,c+l-nmcnt does 
not, therefore, arise. 



APPENDIX VII 
PLANNING COMMISSION 

(PUBLIC COOPERATION DTVISION) 

[Vide O.M. No. 9(20)/1/64-Pub. dated 31-12-64] 

(See para 2 of Introduction and paras 12, 16, and 17 of Report) 

SUBJECT: Note on programmes of Bharat Sewak Sarnaj which are 
being assisted bp the Planning Commis~iov through grants 
and loans. 

I t  will be useful to state br~efiy the histor. uf the creation of the 
Bharat Sewak Samaj. The Resolution settmg up the Plannlng Com- 
mission had c*mphasmd the fact that the success of the Commlsslon 
"will depend on the oi!ct~t to ivhich ~t enlists the assoc!atlon and co- 
o p e r a t ~ o ~ l  of t ! ~  pcople : i t  all icvels" I n  n note prepared in May 
1950, by t h c  then Deput: Chalrman of the Commlss~on. ~t w a s  pointed 
out that put>lic cool~cration $4 as needed both hecaube i t  wa- necessary 
that the. rrnl dnd f e i ~  need5 of the people should rece2i.c. the fullest 
cons~deratwn :n the tormi11,itlon of the Plan and hecause the people 
shoirld play an important pdxt 111 the lmplementatwn of the Plan. I t  
was necessary to aswr t,c~n ~ ~ u l i l l c  opivilon through a proper machi- 
nery d c ~ l s r d  for the pllrpOrc and also to educate and re-tram "the 
minds of thc pcoplc htr that they ha1.e a better understanding of facts 
and their own need. and problems. and ma!. be ready to join m a 
large-scale ronstrui ' I ! . .  t. cffnrt" I t  was also necessx-y to evolve a 
method and an agt tic- for making the best use of the hitherto un- 
tapped energy and rwource, of the people The Idea of evolwng a new 
national non-trfficirrl agcni \ for th15 purpnsc n.3; suqgested for meet- 
Ing these rcqu!rcmcn t.; 

2 Thc Comrniss.~n's  Pdncl on %ma1 IVelfare 111 June, 1931. ap- 
proved the proposal to se: u p  the nharat  Scivak Samaj, a non-political 
and non-offlcial voluntary orga::isnt~on. to meet these requirements. 
Tho Planning Commits!on In I!. Draft Outline of the First F ~ v e  Year 
Plan,  endorsed thc prLrpsn!  The twntlnuat~on of the proposed Samaj 
was cons:dcrcd by thc National Advisory Committee on Public CO- 
opcrntlon that was set up by fht> C n n ~ n ~ ~ z s i o n  and the Samaj \v , s  then 
set u p  in 1952, Thc Bhnrnt Sewak Samaj was thus set u p  as the re- 
sult of the thinkmg inlttntcd in the Commission anti I! continues to 
work closely with thc C<,n~rnicsiun *n thr  furtherance of their com- 
mon objcctivcs 



3. In so far as the organisation and the functions of the Bharat 
Sewak Samaj are concerned, a comprehensive review has been given 
in the Samaj's annual Report for the years 1961 and 1962. Copies of 
this report are available in the Parliament Library. 

4. With regard to the activities of the Bharat Sewak Samaj 
uis-a-vis, the grants-in-aid/loans given by the Planning Commission, 
the information is given in the following paragmphs. 

5. The Planning Commission gives grants-in-aid from out of the 
funds provided for schemes of Public Cooperation to non-oficial 
voluntary organisations, including the Bharat Sewak Sarnaj, for the 
purpose of mobilising public cooperation and participation for the 
successful implementation of Plan Programmes. Such schemes of 
Public cooperation are approved by the Inter-Departmental Commit- 
tee, z'iz., Coordination Committee for Public Cooperation and by its 
various ad hoc Sub-Committees. Then the schemes are further sctu- 
tinised in the P-ng Commission and in the Ministry of Finance 
before the grant-in-aid 'loan are sanctioned. The Bharat Sewak 
Samaj. in consultation with the Planning Commission, evolved 
schemes of Rural. Urban and Nashabandi Lok-Karya Kshetras. Na- 
tional Consumer Service and Construction Service. The amount of 
grant-in-aid given to the Bharat Sewak Samaj for the programmes 
of Rural, Urban and Nashabandi Lok Karya Kshetras, the I',rainfng 
and National Consumer Service and the work done in them is given 
in the table and the following paragraphs:- 

year Lok K w a  I Lok Karya Kok Kava I.ok Karya National 
Kshen-as Kshetras Kshetra5 Kshetras Consumer 
/Rural:! C'rhan:~ (Traning Washa- Service 

Centres) handi) 

Rs. Rs. Ks. Ks . 



6. Lok Karya Kshetras (Rural): T h e  main object of this pro- 
gramme is to secure people's participation in the various development 
programmes in  the  ru ra l  areas. The  programme is run  by a group 
of twelve All k d i a  Voluntary Organisations and a number of 
educational institutions. The  Bharat Scwak Samaj is the 
All India Coordinating agency, but the general steering and 
supervision is done by the  Lok Karya Conlmittee set u p  at the  centre 
and Sta te  levels with representatives of the  Government and 
the various participating orpnisa t ions .  Financial a.ssistance 
of Rs.5,000 is given for each Lok Karya Kshetra. A 
Kshetra covers a n  area of about 100 villages. About 10 villages a r e  
laken up at a time for intensive work. A minimum of 2 workers 
known as  Sahyogi nnd Upsahyog i  arc appointed for  each Kshetra. 
v .  I hex! workers a r c  given training at the Lok Karya Training Cen- 
Ircs. Delhi and Kerala fTriv;lndrum) At present iibnut 350 Kshe- 
t rns  are  running in different p a e s  of t h e  country. Of these. 200 a re  
In the Ctmtral  St>rtor and the  rerna in~ng i n  the Sta te  Sector. 

6.1. 01 ie  of the ~ l i a ~ o r  ac t~vi t ies  of the  Lok Karya Kshetras is 
10 ;lssl.ii in the dc.velopmt:nt and proper functioning of :he basic ins- 
tltutlons o f  thc village. 7.::. Panchayat.  Ctmperative and the  School. 
The notablt. \ r o r k  in this r-c~gard has been the unanimous election 
of  the I'ar~chayat:, In mc.,st of the Lok K a ~ a  K s h e r a s  in Goa and in 
wi-taln I ~ l k  Karya Kshetras in Rajasthan. U . P  and Bihar. Vitlage 
cicvclopnwnt pla r~s  x r r c  prv;xLrcd ~n collaboration with Panchayats. 
K s h t r a s  ?~; i \ .e  p:tit~culnrly col1aboratc.d in bu:ld:ng community 
i lSS(3:a. such :i\. rtbp:ilr 0:- rctnstructinn of rc~acts. xhool  buildings, 
drinking \v:itt3r \i.c,lls, t a n k s  an(i pond?;. ~ t c .  By holding seminars 
and d.icussion.i, p ; l r t ~ c u l : ~ r l  111 U.Y.. B ~ h a r .  Rajasthan and Gujarat ,  
thc  mcmbcr-s hn\.c helpcvi ? h ~  Panchayrl! membtm to rwr-n!se and 
understand their tii1t1t.s KC-11 The* ivnrkers ot the Lok K a v a  
Kshetrns nnd t h ~  Panchoyats hn\.e helped each nthrr to implement 
the :-pol::: programrnr and t h c l  Village Yoluntccr Force Schemes. 
The R ~ p o r t *  f ( m  the L,ok Karyli Kshetra programme for thc  ?-ear 
1962-fi3 is enclosed for rcfercncc Some of rhc m a l n  activities a re  
detn~lerl below. 

6 2 Cooperarrrves Lok Knryn Kshctrlt workers helpcd 111 Incrcas- 
ing mernbt~rship, convilrsion Into sttrvlctb cooperatives and organisa- 
tion of new cooperat~ves The  incrtmt. in membership in the m- 
opcvrativcs functioning In I ~ k k  Ktirya Kshetrns is of the order $)f 6 4 
per cent 

6 3 Srhools: Lok fiar?.a Kshetra w o r k c r ~  pcrsuadc rhe parents 
to send their children t o  school. Ccwd work has bccn donr  In this 

*Not printed. 
1 AT1 L,S--20. 



regard in U.P., Bihar, Rajasthan and Gujarat. Another important 
feature has been the cooperation between ,the school staff and the 
Lok Karya Kshetra workers. About 90 per cent of the schools in the 
Lok Karya Kshetra areas have been helpful in organising Shramdan, 
cleanliness drives. camps. games and sports and cultural programmes. 

6.4. Agriculture: The Kshetra workers have been indirectly in- 
strumental in augmenting agricultural production by educating and 
persuading the farmers to adopt improved methods of farming. In- 
dividual and group meetings with cultivators, seminars and dernon- 
stration of improved techniques have been organised in cooperation 
with Block staff for this purpose. The Kshetras have becn able to 
popularise the use of compost-nmnure and che~nical fertilizers in 
Kerala, Cujarat ,  U.P.. Mysore. Rihnr. Rajasthan and Punjab. T h e  
Fertilizer Festivals organised in Kerala ha1.e pro\-ed very popular. 
Irrigation channels and wells have been dug in U . P .  Bihar. Rajiisthan 
and Punjab. 

6.5 Organtsatloi~ of k'ou:h:: C h l l d ~ e 7 1  (111d W ~ I I I F V  1,ok Karyn 
Kshetras have organlsed about 616 Yu\.ak Mnndals In v~l lage\  The  
mam ac t iv i tm of these Mandals ha1.e been games, sports, disc.uss!ons 
and debates In s o ~ n e  of the Lok Karga Kshetras the hlandal\ h x - c  
taken up some ~pec ia l  r e s p o n s ~ b ~ l ~ t i e s  such as  san~ta t ion ,  shrnmdnn 
ac t i \~ t i e s  and conducted adult  literacy classes Balvadls and Mahilla 
Mandals h a v e  becn organised In many Kshetras Thl, mal te  a r t ~ \ , ~ t i r s  
of the Mah~l l a  Mandals a rc  crafts, sewing I~teracy  arid education of 
children 

6 6. Use of Local Resources I t  is estimatctl that durtng 1'161-62 
and 1962-63, about 4,00.000 and 10 05,843 man-hour\, r t y x c z ~ v e l y  were 
put in by the local people In Shramdan act:vltlci through thv effortu 
of the Lok Karya Kshetras. In constructing approach rnsds schnnI 
buildings and to secure water resource; ctc It is cs t i rna td  that 
durmg 1962-63. the people's contr~hution In c:tsh ,ind k~nd amounted 
to Rs. 1.25,000 

6.7. Pankipa t inn  of Educational I n ~ t i t u t i m ~ s :  :I welcome featurr  
of the  Lak Karya Kshetra programme is the intrr.asing participation 
by educational institutions i n  running Lok Karya Kshetras .  Recent- 
I Y  about 3.5 I ~ o k  Karya Kshetras h a w  been allntlrci t ~ j  different cdu- 
cational institutions. The technique adoptcd is that  ;I group of vll* 
lages f r o m  Lok Karya Kshetras is adopted by an t*du(.ationi~l institu- 
tion and extension work in cfiffcrent fields of dc*velorrn~ttnt is done by 
soc~ally inclined teachers and students. This provides conltnuity of 



w o r k  and a permanent relationship between the educational institu- 
tion and the villages adopted. Where this work is being done by edu- 
cational institutions in collaboration with voluntary organisations, 
the results have been better. 

7. Lok Karyq Kshetra (Urban) : This programme was originally 
initiated in Delhi at  four centres on a pilot basis. Later on, on the  
basis of the experience gained in Delhi i t  was extended to other 
States. The late Prime Minister, Pandit Jawaharlal Nehru, in his 
ktter dated 10th July, 1961, laid special emphasis on improving living 
conditions in the slum localities. This programme is. therefore. 
devoted mamlv to slum localities. A grant of Rs. 7.500 is given f i ~ r  
e a c h  field centre and Rs. 10.000 for each State unit responsible for co- 
~ r d i n a t i n g  the activities c ~ f  the field centres in the State and organiz- 
ing training of thtb workers. 

7.1. These Kshetr-as have been allotted to the Bharat Sewak Samaj  
who have activcl?; associated a large number of educational and other 
institutions in the implementation of the programme. Important 
nnsritutions among those partic~pating in this programme are  Tata 
Institute o f  Soc~al  Sciences, Uonibay; De!hi School of Economics, 
Delhi; Delhi School of Social Wnrk. Delhi; Nil-mala Niketan. Bombay; 
L.ians Club. hiIadras: Kothnri's ducat ionnl  Trust.  Madras; T.B.C. 
Works Educat~onnl Trust.  Madras: Faculty of Sorial Work, Baroda; 
Y.M.C.A.: Gandhi Smarak Nidhi: Child Welfare Council. Kerala; 
Bhara t  Scouts and Guldes: A .  N. Sinha Institute of Social Studes, 
Pa tna ;  Rharat Scva Dal: Jan:ri Seva Mandal, Bombay: Karida Man- 
d a i .  Bombay; Ashoka Ikylnnd, Madras. The Progress Report* for  
t h e  year 1963-64 1s cnclnsed for reference. 

7.2 The Urban Lok K a n a  Kshetras have s h o ~ n  tane~ble  results 
i n  crcatlng an urge in the slum dwellers t o  Impro\*e thelr conditions 
of hvlng through thmr own efforts and resources supplemented bv 
the opportun~tles and assistance a\?ailnble under various plan pro- 
grammes of local bodies WhlIr emphasls is laid on self-help, the 
Kshetras prnv~de assistance and gwdancc to slum dwellers as to how 
they ran promote their own welfare The Kshetras have been sue- 
t easfu l  In securing the cooperation and participation of the people in 
o n  apprec~ablc measure :n the form of cash, material. shrarndan and 
o the r  frec services A large number of activies like Be lw~d i s ,  Lib- 
raries and Reading rooms. Adult Mucation Classes. Coaching 
Classcs for the Weak students, Craft  Centres for women, Diswnsaries 
etr. have becn organis& on a purely self-help basis rn most of the 



Kshetras. In  many Kshetras community centre buildings have beeo 
constructed with the active participation of the  people. In sool~c 

states, midday meals programme for the Balwadis children have 
been organised purely with contrlbutlons from the local people. Slum 
dwellers offered their voluntary labour for digging drains, repair of 
dilapidated houses, construction of roads and streets, health and m i -  
tation drives etc. A number of production-cum-training centres, 
consumer cooperative stores and industrial cooperatives have been 
~ r g a n l s e d  by the Kshetra workers to improve the economic conditioas 
of the slum dwellers and t o  prevent their exploitation by the private 
traders 

7.3. For each centre, a Kshetra Managing Committee has been set 
up  This lncludes the elected Ward Councillor. representatikw d 
the Health and Housmg Departments of the Corporation/Mumcipa- 
lit?. local established actlvc voluntary organlsations and educat!onal 
inst l tut~ons Thls ensures close collab )rntlon tv l th  the local lmi ies  
and voluntary organlsations. 

7.4. The educational institutions havc been acti\.ely involved in 
the implementation of the programme. The teachers and s tudents  
of the colleges and schools in many Kshetras. in particular in Kcrala 
and Madras. have been responsible for building commun~ty  halb, 
conducting economic sun.eys.  running libraries and rendering frae 
sen ices  during sanitation drives and clean up  campaigns. organising 
f ree  tuition classes for weak students and adult education classes. 

8. h k  K a r y a  Tra t~ t l t i g  Cc.n:rrk. De1111 and  k't.io11 ' T " \ r .  Rhamt 
Sevak Samaj is running two tralning centres at Delhl anti ;it Tr~van- 
drum in Kerala for tralnlng the whole-time p a d  and pa r t - t~me  volun- 
tary workers from the Lok Sarya Kshetras The Dc!h~ T r a i n ~ n g  Cen- 
t re  was started In J a n u a ~  1959 Subsequently on the expansion of 
the progtamme and to meet the language d~ffic.ult~cs 11 was decided 
to open a second reg~onal  training centre for t h c -  S I ~ I I : ~  a t  T r ~ \ . a n d ~ r n  
(Kerala) Thls Centre started func t ron ln~  from March 1963 I t  im- 
parts t r a l n ~ n g  to the workers from 4 States and 2 Union Tcrri torier  
of South. viz., Andhra, Madras, Mvsore, K e n ~ i a ,  Pondlcherry and Go4 
Daman and Diu. The reports* of these 2 training rentres fnr th. 
?car c n d ~ n g  3lst March. 1964 are enclosed 

8 1 The Delh Training Centre has organlscd, upto the end of 
1963-64, 17 training courses and trained 792 workers The Krrrl. 
T r a i n ~ n g  Centre has organised 5 courscs and trained 230 workerr;. Thc 



Ininees  have been drawn from Rwal  and Urban Lok Karya Kshetrss, 
Urban Welfare Projects, Rural Welfare Extension Projects, Plnnning 
Forums and Rural W o r h  Projects. The trainees belong not ollly to 
the Bharat Sewak Sarnaj but to all the other voluntary organisations 
and educational institutions who are participating in the Lok Karya 
Kshetra programme. Their number is about 25 and is glven a t  page 
9 of the Delhi Training Centre Report. After the declaration of the 
emergency in October 1962, the programmes were re-oriented so as 
to meet the needs of the special programmes taken up to step up 
defence efforts in the country. 

8.2. There is a Central Committee in the Central Offjce of the 
Bharat Sewak Samaj which is in overall charge of both the Training 
Centres at Deihi and Kcrala. Shr~tna:; Prvrnvati Thapar, who is one 
of the leading women social worker in the country and was formerly 
adviser in the Central Social Welfare Board, is the Secretary of this 
Committee. Besides, there is a wparate Committee for each of the 
two Training Centres. The Chairman of each of these two Commit- 
tees is a senfor social worker having wide experience of development 
work in the rural areas. Prof. N. R. Malkani. Adviser on Training 
Prograrnnles to the Ministry of Community Development and Coope- 
ration and Panchayati Raj, is the Chairman of the Delhi Training 
Centre. The Principals arc trained and Senior experienced workers 
of the Bharat .%u*ak Samaj. Major Ramchnndra, a well known social 
worker, is working as  r h e  Dircctor of the Training Programmes. Be- 
sides the Principal and trained paid instructors in each training 
centre, there arc a large number of guest speakers who are experts 
on  their subjects and draupn from established institutions like Delhi 
School of Social Work, Adimjati Sewa Sangh. Harijan Sevak Sangh 
and Gandhi Smarilk Nidhi. Senlor Officers from :he Planning Corn- 
mis ion ,  Ministry of Health (Family Planning h a r d ) .  Ministry of 
Community DevrIopment nnd Cooperation, the State Governments 
and local b d i e s  arc represented in the Training Committee and also 
invited to d c l i ~ w  let-turps. 

8 3 Thr tra1nt.e~ arc, glvcn a broad background about the various 
drre lopmmt prop;rarnmcs that are being undertaken in the rural 
areas. The main emphasis in the training is how to promote active 
people's participation in the implementation of these pro.grammM. 
Fhey a r t  taught how to  collaborate and strengthen (a) institutions in 
the rural areas, namely. Panchagats, Cboperntive Societies and 
Schools, and (b) the block development staff. The methods and tech- 
n l q u n  of raising local contribution from people in cash. kind and 
m i c e a .  b a d  on available e x p e r i e n ~ .  is also explainrd to them. 



8.4. The training is problem oriented and case studies of how lo& 
specific problems have been tackled in the Aeld are undertaken. Two 
Seminars are held in each training course. One relates to the Aeld 
work where the %yogis are given an opportunity to discuss and 
have their experience. In this Seminar Block Development and other 
field of8cel.s are invited. The Second Seminar is held at the end of 
the oourse. This deals with concrete programmes and their solutions, 
As part of the follow up programmes, the instructors from the Mu.- 
ing Centre go to the Lah Karya Kshetras and study on the spot how 
the Sahyogis, trained at the Centre, are functioning. The Sahogis are 
also encouraged to consult the Centre, through correspondence. Tht 
detailed syllabus of training which includes both theoretical l e c t u m  
and practical field work may kindly be seen in the enclosed Annual 
Report of the two Centres for the year endlng 1963-64. 

9. Lok Karya KshetMs (Nashabandi) .-In pursuance of the recom- 
mendations of the Central Prohibition Committee, the Planning Com- 
mission sanctioned 50 Nasha Bandi Lok K q a  Kshetras in different 
States, towards the close of the financial year 1962-63, to carry crr 
intensive social education programme for creating strong public 
opinion in favour of Prohibition, through voluntary organisations 
By the end of 1963-64, 24 Kshetras had been opened including 8 im 
Delhi, A grant of Rs. 5.000 per annum is given for each Ksheta.  
The Kshetras have been allotted by the State Governments/Uniom 
Territories to different voluntary organisations like the Bharat Sewak 
Samaj, Gandhi Smarak Nidhi, Sarvody a Mandal. Harijan Sewak 
Sangh, Bharat Sadhu Sarnaj, etc. At the Central level this activity 
is coordinated by the All India Prohibition Council. 

9.1. The Kshetras have done good work in educat~ng the people 
about the evil effects of drinking. The activit~es of these Kahetras 
comprise celebration of Prohibition weeks. orgadsing Mohalla meet- 
ings, exhibitions, camps of 1-2 days duration, Bhajans, Kirtans and 
dramas, etc These Kshetras also assist in creating a public opinion' 
against illicit distillation, sales, smuggling. e tc. 

92. The Study Team on Prohibition set up by the Planning Com- 
mission has assisted recently the working of this scheme and har 
recommended that "it would be desirable to open a net-work d 
Nasha U d i  Kshetras throughout the country. There should be 
one such Kshetra in every district and in important industrial prb- 
j e c t s  and urban areas". 

10. N a t i m l  Consumer Service.-Another important activity 
which has been recently taken up by Bharat Sevak Samaj in collabo- 



ration with other All India Voluntary Organisationa like the YMCA, 
Indian Cooperative Union, Servants of People Society, etc. is the 
setting up of the National Consumer Service. Broadly speaking, the 
following are the main objectives of the Service:- 

(i)  Collecting prices of essential consumer commodities of the 
consumer and comparing them with those from the re- 
tailer with a view to And out the difference and to 
analyse the same. 

(ii) Studying consumer problems in adulteration, wrong tw 
of weights and measures and scarcity conditions. 

( i i i )  Making case study of the Consumer problems, analysing 
the results and recommending the remedial measures. 

(iv) Organising consumer education through the formation of 
Consumer Councils. 

( v )  Organising Consumer Cooperative Stores and carrying out  
s u m y s  how they can be made more useful. 

(vi) Keeping the close liaison with the Administration at the 
District, State and Central Levels. 

(vii) Organising publicity and public relations through all 
available avenues like the Press. All India Radio, Films, 
etc. 

10.1. The Seniw will not, however, take up any commercial acti- 
vity like the consumer Stores, etc. 

10.2 This project is still in the pilot stage In Delhi. It has, how- 
ever, been rendering useful assistance both to the Delhl Adminis- 
trabon as also to Cmsumer's Olganisations. It conducted a number 
of useful surveys and case studies on local consumer problems and 
placed the consumer's view p i n t  before the Delh Administratioh 
These States related to items like sugar, cycle tyres and tubes, pet- 
trill and d i e d  oil, vegetables, spices, rnalpmcths in welghts and 
measures, adulteration, etc An exhibition on Food Addtention 
was organised by thls Sermce in collaboration wlth the Sanyukt 
Sedachar Samlti from 2nd to 5th October, 1964. This proved very 
popular. Coples* of the Souvenir and the Report on the Exhibition 
are enclosed for reference. A useful Seminar on 'Prices' was also 
organised on lf3th and 17th August, 1964. The Service also arranged 
peri&ically talks on consumer's problems on the All India Radio 
and the Teievislon 

-- - --.- - .- - - -- - -- - - ----- -- 
*Not printed. 



10.3. The Service has got about 20 Price Collectors who collect 
every month prices from the consumer paid by them as in the attach- 
ed proforma*. The prices collected are processed, consolidated and 
released both to the Government and the Press. The detailed re- 
port* for the year 1963-64 is enclosed for reference. 

10.4. The activities of this Service have proved useful in  promot- 
ing consumer resistance for checking rise in prices. The Service 
functions under the guidance of a Central Committee with Dr. P. S. 
Lokanathan as the Chairman and containing representatives of the 
Planning Commission, Central Ministries concerned, Delhi Admin- 
istration, the leading Voluntary Organisations, Cooperatives and the 
Trade. 

11. Consrrurt~on Sertwe -In the Thlrd F ~ v e  Ycbar Plar~. thc f(11- 
lowing Important recommendation was made \v l th  rcgard t o  cons- 
truction act~vitles, by Voluntary Organ~sations. 

"Construction acti\.~ty In the bigger projects as well as sma1lt.r 
and local ~vorks will remain the largest avenue for 
voluntary effort towards the utilization of idle man- 
power. In villages. voluntar?. agencies will be encour- 
aged and helped to take up construction work directlv 
or through labour cooperatives. This will lead to re- 
duction of costs, observance of satisfactoq standards of 
work. a better deal for the construction workers a n d  
the promotion of honest dealings in the working o f  the. 
construction industry. Excessive dependance o n  con- 
tractors u-ill be avblded and additional resources l v i l l  
become available for the programmes of thr. voluntary 
organisat ions". 

12. Though the Bharat Sevak Samaj, entered the construction 
activity in the year 1955, after a Resolution to this effect was passed 
at their Nagpur Convention, the constitution of the Construction 
%rvice of the Bharat Sewak Samaj was drawn in the year 1959. This 
Constitution lays down the fo l lowiq  objectives of the Construction 
Service:- I 

( i )  To mobilise and make full and efficient use of voluntary 
service of the people in construction projects and local 
development works in rural and urban areas; 

(ii) To ensure the observance of satisfactory standards of 
work and workmanship in construction; _ _  -- - --- .- - _ - .- - . I -- _^. 

*Not printed. 



(iii) To secure and promote honest dealings in the working of 
the construction industry; 

(iv) To develop the cooperative spirit and organisation among 
construction workers and to improve their living and 
working conditions; 

(v) To raise the level of efficiency of the construction indus- 
try. 

(vi) To raise resources for activities designed to promote the 
economic and social well-be~ng of the people in rural and 
urban arcbas: and 

( V I I )  To take all such steps which are necessan for the fulfil- 
ment of t h e  aforc~salcl objectives 

13 The achievements of the Bharat Sewak Samaj Construction 
Service by way of wonomlcs to the publ~c exchequer In respect of 
the construction works executed by them so far or in hand are  given 
below An rllustratcd pamphlet* fi lv~ng fuller parhculars about the 
ar t~tvtws o f  the Construc~lon Ser-\.lct> 1s attached herewith. 

Economies to the Public Exchequer in the Works Executd so far 

The Plannlng Commlss~on set up a N'ork~ng Group under the 
Chairmanship of S h n  C R Pattabhiraman who was formerly Deputy 
hllnlstcr for Plannmg, Labour and Employment. T h ~ s  Working 
Group mcluded representatives of the Central hllnistries of Irriga- 
tion and Power. Works, Hoiismg and Supply. Railway Board, Com- 
munity De\vlopment and Cooperat~on. Finance and senior Engineers 
from the State Governments of U P .  Mysore and Andhra Pradesh. 
The Working Group assessed that the economy to the exchequer in 
the works undertaken so far whlch aggregate to Rs 18 crores has 
been of the order of Rs 3 crores Besides, In places like Delhi, where 
there is a concentrntlon of large works, the activities of the Samaj 
made an Impact on the general level of the tender rates. 

14.1. For purpose of illustration, the Table below gzves the  extent 
of saving to the publrc exchequer in certain selected cases. 

--- - -  -- - -- - -  --- - - -  . 
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Economies in supply of Construction Material 

15. Sizable economies were also affected by organising supply of 
material, such as, bricks, sand and stone ballast in Delhi, Bhu- 
baneshwar, Gorakhpur, Varanasl and Bihar etc. The working of the  
projects undertaken was analysed by t h e  Planning Commission and 
their finding was that both the Government and the Public benefit- 
ed as  a result of supplies organised by the  B.S.S. There was a specific 
reduction i n  rates. In Delhi, the price of the  bricks declined from 
Rs. 45 to Rs. 30 per thousand, that  of sand from Rs. 1 L 1 8  per truck 
to  Rs. 10 per truck. The revenue to  the Government increased three 
fold both in the case of stone ballast and sand supply by way of 
royalty. The inter\.t.ntion of the Sarnaj has hc1pt.d tht. Ilclhi 
Administration in fising and enforcing a fair ~ninimum rntt. of 
supply of bricks and sand. Three C ~ ~ l s h c > r s  a n .  )wing sr.1 up 1 0  I-c- 
gulate the price of goid stone ballast. 

15 1 Apart from wonc>rny in construction costs t h ~  other notab!e 
advantages ha1.e been larger scale of crnployrncnt. ~ n ~ j r o \ v d  quality 
of work and sizable sa\.!ngs f ~ ) r  socral \vclfarc : i ~ t i \ ~ i t l ~ s  111 this 
connection attention may be ~ n \ . ~ t e d  t t)  the foll(\u.:ng extracts from 
the letter dated 10-7-1961 o f  the late Prime Ministrxr, Pandrt Jawah-tr- 
la: Nehru to all C h ~ e f  hllriisters nh,ut  !he work of the Bharat Svu~ak 
S a p a l  Cons:ruct Ion sen-]re  -- 

"In our  various c->:~mates for our Th:rd Plan a large part (I: 

the cspcndi!ure qcws towards some form I b f  construct~im 
. b y  saL7ng :n t h ~ s  !bus means more rn(!ntay b e ~ n g  a \ * a ~ l -  
able for other works 

I am th~nking  of the Bharat Seuak  Sania j  uhlch actually lirts 
done remarkably good work of \.arluu.s kmds. frcm 
building d a p s  to constructing buildings and done i t  
well and economlcaily. They have built up  an e f h e n t  
organ~srction for the purpose, cunsis!mg of c o m p t c n t  
engineers etc %never they have  ;&ken up t h ~ s  wo.k 
they have saved large sums of money a n d  oftcn done 
the  work in lesser t ~ m e  than was at first ~rnaflncd.  The 
acrual figurev arc really surpr:s~ngly g c d  Their re- 
sult has h e n  for the State and good !or the pwpk who 
participated." 

"But my miun pomt is that we must get out o f  this traditional 
method of gett~ng work done through contractors at 
heavy cr,$t and find out other methods of doing It.  



The second aspect of this work is the  element of a feeling of 
cooperation in the  public. 

They become partners of the scheme. They work wlth much 
better heart and know that  the  benefits of the scheme 
will go to them. Apart from their normal wages that  
they get, they put aside a sum for village development. 
A l t o s t h e r  this approach has far reaching and deslr- 
able conscqumces". 

Asscssmcnt in Mid-Plan Appraisal 

16. The relevant extract frnm the T h ~ r d  Plan  M!d-tcrm Apprai- 
sal assessing the performance o f  t hc  S e r ~ q c e  am rcprnducrd below: -- 

"Apart frnm d ~ r c c t  cconornics. the actlvlties o f  'hc Construc- 
tion S e r v ~ c e  have led to certam ~ n d ~ r w t  advantages as - 
well, such as heiplng to maintam prlces of b r ~ c k s  and 
b u ~ l d m g  rnatcr~als at reasonable levels, lnfluenclng rates 
in thc construct~on indus ty .  malntainlng standards of 
wqrk and induc~ng publlc a u t h o n t m  to simplify ad- 
m ~ n l s t r a t ~ v e  and financial prowdures I t  has been found 
that In many areas complet~on of works by the  Cons- 
t ruc t~on  Srv l rc -  of the Rharat S w a k  Sama] has left 
h c h ~ n d  a pno! n ~ !  iclcal skill and expencncn whlch has. 
In turn r.ncl1~1r;t~c.d voluntary nl-ganisatimP a! the 1 ~ 3 1  
icvel to t a k  up  constnw::on and g\thb3: allled actlntles.  
This has crratcd gwa ter self-rr:innce in the  communl- 
:1rz concerned" 

Financial A.s&tanrc Extended by the Go\ crnment 

17. 1 The f o l h w ~ n y  statcmcr~t gives the upto date potiitfon of the 
above said 1oi.n: 





18. Organlsation and Accounts.-The Bharat Sewak Samaj Cons- 
truction S e r v ~ c e  have overcome the initial teethmg drfficulties. It is 
now one of the  l ead~ng  Constructwn Agency in the  country con- 
sisting of about 40 E n p e e r s  ( a  number of w h ~ h  have been taken 
on deputat~on from the Government) 100 Overseers and 100 Ac- 
counts staff, apart  from a labour force whlch runs between 1fXMXb 
20000 The accounts o f  the. Scrvrce are  audited by the  Chartered 
Account:mt rclgularly and chccked every year by a special audit 
part:, deputed by the A.C; C H Slnce July  1983, a whole-time 
Off~cer of thcl Finance Min~s t ry  has been deputed to t h e  Plannmg 
<'omm~ss~on w h o  works as Internal Flnanc~al  A d v ~ s e r  to ensure 
proper financ*~al ccrntrlrl The p r e l ~ m ~ n a r y  statement of accounts for 
the p r r ~ o d  c n d ~ n g  31st .Tulv 1963 shows a modest surplus whlch has 
been ploughtd back h \  iv;i\  of 1nwh\tmcnt In machinery, equipment 
a n d  working r a p ~ t a l  



19.3 Codittotion of the grants given by varaot~s M t n i s t r i e s . 4  
the recommendation of the Public Accounts Committee a sub-corn- 
mittee has since been constituted with representatives of the Finance 
Ministry, Planning Commission and the Central Ministries concern- 
ed to review and coordinate periodically the grants given to t h e  
Samaj. The Committee has been set up recently and has met thrice 
so far. 

19.4 The Public Accounts Committee also recommended that a 
serving Finance Officer may be deputed and attached with the 
Secretary, National Advisory Committee on Public Cooperation to 
asist him in coordinating various grants given to the Bharat Sewak 
Samaj by the various Central Ministries. This Financial Advisor 
joined on the 24th Julv 1963, and is now functioning in accordance. 
with the recommendat~ons of the Public Accounts Committee. 

19.5 In compliance with the instructions received from thtb Plan- 
ning Commission. the Bharat Sewak Samaj has set up a Cnm~nittce 
in respect of each programme for which assistance is being received 
either from the Planning Commission or anv other Central Mtnist1.y. 
These Committees meet frequently and exercise a clnse w;ttch o\ tlr 
the day to day expenditure. Each of these Committee; include rcprr-  
sentative of the Government i.e., either the Planning Comm lssion 
or the Central Ministry from whom the p a n t  is received. 

19.6 The Govlernment ensure from time to time that 1% Fro- 
grammes of the Samaj are periodically assessed and ci.alua!ed. 

19.7 The general coordination of the various put>lic cwyi  ration 
scheme3 for which assistance is being received by tht. Bharat Siwak 
Samaj from the Planning Commission and the Central Xlinis!rics 
concerned is done (i) a t  the national level by the Natjona] r'.dvisor:p 
Committee on Public Cooperation which includts the Prime Minis- 
ter  (Chairman). Members of the Planning Comm~ssion. Ministers 
incharge of the various Central Ministries concerned, SIX  Memhrbr.; 
cf the Parliament, repmsentatives of ail the State C; h;.t'lnlncnts 
and the leading All-India Voluntary Organisatic-m, and ( i i )  a t  t h r  
official level by the Coardlnation Committee on Puhlrc Cooperetion 
which includes rrpresentatives of the Planninq Com~.:u .sr f~n,  the 
Finance Ministry and the various Central Ministries concerned. 

198 It will thus appear that a proper conlrol rs h n h  c * w r c ~ s ~ d  
or. the use of the Government grants recelved by the Bknritt Sewnk 
Snmal at  all levels 

19 9 Five c c r p ~ s  of the Annual Report for t!!e jcars 1961 .end 1902 
aimq with the consolidated Statement of Accuut~*s for the .,nancial 
y e w  196263 has been placed in the Library of the Lr)k Sabhr Secra- 
trriat The Report for 1963 fs expected shortly 
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APPENDIX VIII 

PLANNING COMMISSION 
(See Paras 2. 6, 12, 18, 63 and 78 of Report) 

List of paints on which further information was desired by the 
Public Accounts Committee at their sitting held on the 19th Jan., 1965 

Para 86 of Ardtt  Report 
1 .  A statement shou~zng yeanorse the amounts of grants given to 

t h e  Bhorat Sevak Samaj from the  date t ld~en t t  t ~ m  giveti for the 
fitst t ime upto December 1964 may be furnished. Text crf the adtvce 
tendered by the Frnnnaal Adzwer ti1 this ntatter ma!( be furn~shed.  

A statement giving the required information may kindly be seen 
s t  h n e x u r e  I. 

2 .4 srate??~e?ir ~ ~ I O ~ L ' I ~ C I  r h ~  deratls ot grants t o  othet pn ta t c  
voluntary organtsatsons or bodtes yeartrlsc so far tndtcattiig t r ~ h p -  

ther audtted accounts of strch bodles tlqerc examl  ttcci or inrtn red cipott 
before glvtng the gmtrts. ?nag be furn~shcd 

The statement giving the required informa:lon may kindl! br. 
seen at Annexure XI. 

The financial assistance given b!. t h e  Plannlng Commission relattbh 
to (a) specific Plan schemes where the  vtrluntav organisations arc* 
utilised by the Government a; implementing agcbncies and ( b )  rnain- 
tenance grant for meeting 25 per c t w t  organlsatlonal cxpenses of 
establ~shed all-India vo1unta:- organisations 

.& regards l a )  financlal awstancr. 11, grven on the basls of a finan- 
cial pattern approved by the  Planning Cnmmminn and the Finance 
Ministry These schemes hart. h e r !  entrusted to established all-Indi,i 
voluntary organisat~ons of s t and~ng  i e Bhaart Schvak Samaj, Asso- 
ciation for Moral and %la1 Hygiene In India. I n d ~ a n  Conferencca nf 
Social Wmk Bhar',lya Gramtrn  Mahila Sangh, All Indls Prohtbltion 
Council. etc These organlsatlons are  required to submlt audrted 
statement of accounts for the grant p v m  by the Cowrnmcnt along 
with an annual progress rcpnrt Rcffular Comrnlttiael hii\.(* hecn 
constituted to  review the implementation of the  Schmw and utlli- 
sation of the grant These nrganisatlons are of s tand~ng and h a w  
.;peclalised in certain specfic fields, and the prtor ~ t i ! ~ m l s a ~ o n  o f  
nudlted statement of accmints of the ntgnnrsatton ( IS (1 lrhok har nnt 
been ~nasted upon. 

The p a n t  for Planning Forums are glven trs ilnrvcl7iltles and 
colleges Except for Delhi, the grant for Plannrng Fnrums rn other 



States is being given through the State Governments concerned 
The grant to each individual institution does not exceed Rs. 400/-. 
Since the amount of grant is small, it has not been considered neces- 
sary to insist upon a prior audited statement of accounts of the 
institution. 

As regards (b) since the grant-in-aid relates to a direct assis- 
tance to the organisation concerned for its maintenance, examination 
of the consolidated accounts of the organisation was considered 
necessary. Such a scrutiny was exercised before sanctioning the 
grant-in-aid. 

3 A cop?/ of the Resolutiot~/Ord~r of the Plannlny Conlmishiott 
setting up the Bhurat Seimk Samaj and prmiwms regarding giving 
of grants to that body may be ftimished. 

The following papers leading to the setting up of the Samaj are  
enclosed: 

( a )  Minutes uf the meeting of the Soclal Welfare Panei dated 
25th J a n u a n  1951 in which the proposal to set up the 
Bharat Sevak Samaj (referred to in the minutes as 

Bharat Scvak Sanqh)  lvas cons~de r td  The Central Social 
Welfare Panel was the appropnate body to consider this 
proposal as i t  was constituted by the Plannlng Com- 
mission ti) formulate proposals and programmes for 
social wclfarc and the activities of the voluntary 
agvncles r Annexure TII) 

( b )  M1nutc.s of the mwtmg of !he Nat~onal Advisory Cum- 
mitt= on Public Cooperat~on held on 12th August 1952. 
tn which the rclnstltut~on of the S ~ r n a :  was cnns~dered 
and approved (Annexure IV) 

2 In pursuartcp of thc a L ) v v  : I ) (  ctincs. :kc. Samsq was rt q i s t ~ r # ~ d  111  

1952 as a body under the Society Registration Act, 1860. There was 
no Rcsolutlon/(hder of rhtb P1ann:nt: Cornm~ssmn as such but 
complete information nbm,it t h r  sr!t:n$ :I:; oi the Bharat Sevak 
Sama]. i t s  alms and objrcts v tc  H ' r a S  incorporated ln thc  First 
Five Year Plan (Pages 150 S; 151) Fuller information was given 
about the working of the S m a j  in the S c ~ o n d  and Thlrd Five Ytaar 
Plam also 

The most successful pm]ecb exttcutcd by the Crntral Construc- 
tion service of the Bharat Sevalc Samaj are. 

(i) 1st phascclKusm~ A~rflc-Id (hrakhpur  



(ii) Jamuna Barrage, Delhi. 
(iii) Multi-storeyed building on Rajendra Prasad Road. Delhi. 
(iv) F'urnea Airfield. 

(v) Kosi Project. 

The Kosi Project was executed by the State Unit of Bharat Sevak 
Samaj Construction Service. 

2. The detailed d o r m a t i o n  about the above projects has hem 
glven at Annexure V in a proforma which contains details about the 
tender rates, time of completion, mode of execution, type of labour, 
number of locality, welfare of labour, community assets, extent of 
public participation, development of local cooperatives, cost reduc- 
tion. material production, if any, etc 

5 A note on the rnalntemnce of stock and use of fools, equtp- 
7 w n f  mid jeqx by t h e  Block Detqeloprnent Officms and others Cnz 
c a n e c l r o n  wi th  thQ work of  the Bhurat Sevak Scmurj m y  be 
furnzshed 

Attention is invited to the detailed reply Dven under paras 8 and 
9 of the Lok Sabha questionnaire communicatcrl to the Lok Sabhn 
under Planning Commission OM. No. 9(20)/&Pub. dated 13114th 
January. 1965. The position in regard to the s p i f i c  queries now 
made is as follows: 

Maantenunre of stwk bv the B.D.Os and others 

2 In them letter h'o 108(28)/57-PR@, dated 16th May, 1957, the 
M m i s t n  of Community Development and Cooperation wrote to all 
the Development Commissioners and State Governments requesting 
them to issue necessary instructions for the storage of th-e tools 
and equipment at the Block Headquarter under the charge of the 
Block Development Offtcer. It will appcar from the portion under- 
Iined that In ternss of these ~nstructions. ~t became the reoponoibW 
of the Block Development OtIieer to keep thew tools and e ~ u i p ~ b  
in their custody, and follow the departmental rules and procedure 
regard to the malntenancp of stock register, etc 

C7ae of Tools atui E q u t p m t i s  

3 The reports rcce~vcd about the use of the tools by the Samaj 
indwate that the m e  have been extensively usad by the Bbuat 
Sevek Samaj. n t h w  non-pohtical voluntcrty or@nia\tiw of tk am 
and also  by the Blrxk Development Oiacer~ for the following 
sctivit ies7 



"Training camp of villagers; Shrarndan work in Sanitation 
Drfve~; Scoub Camps; Farmers' rallies end Kisan Melas; 
Gram Sahayaka Training Camp; Students and youth 
camps; Laying of Kutcha roads, levelling of streets in 
rural areas, Village Leaders' training camps; Spraying 
for anti-malaria operation and plant protection mw- 
sures; Constructjon of roads and d~gging of ponds by 
Panchayats; Construction of bore-hole latrines; ACC 
camps; Girls' camps; Farm Leaders Camps; Youth wel. 
fare camps; Teachers training camps; Gaon Panchayat 
Pmch ttrrfnfng campa; and Lok Sahayak Sena Camps" 

Use of J e e p s  
4. The grant under reference given by the Planning Commission 

did not make any provision for the purchase of jeeps, nor was one 
purchased by the Samaj. The Planning Commission d ~ d  not issue any 
other instructions regarding the use of j c r p  available with the 
B.D.0.s by the Samaj. 

6.  Break-up of the yea+-wue amounts wcerved b y  the Bharat 
Sevak Samuj in cash and kind from th4 public e tc .  may be furnished. 

The Bharat Sevak Samaj have been requested to furnish this in- 
formation. They have sent the following Express Deliveq Letter 
to their State Units:- 

"Public Accounts Committee want by 29th January yearwise 
break-u;, from 1952-53 onwards of amounts received by 
Sarnaj from publ~c In your State in proforma as follows: 

Column 1 Year. Column 2 Cash Contribution including con- 
tribution by construction service. (Column 3 Contri- 
bution in kind. Column 4 Total. Column 5 Remarks 
indicating broad details of schemes for which contn- 
bution was received. Request furnish this informa- 
tion immcdattiy .". 

The nply  from the SAmaj is awaited. 

7. Copies oj communicatim addressed by the Planning Commais- 
non to the Bhomt Sevek Snmoj rcgard~ng mses of defective cons- 
ttvction of w k s  by that body may he furnwhed. 

Copies of c&mmunications may kindly be seen at Annexure VI. 
They alate to defects/mggcs~ons far improvement of the Service. 

8 A w t e  indmtinq tltc wmkang of these Kshettas, machinery 
selrEhrg fiw tnapccfjbn of stwh Kshetms petiodtcully and copies of 

of thG inrpcrtfbn reparcs m y  he f%mthhed. 



The main object of this programme is to secure people's partici- 
pation in the various deevlopment programmes in the rural areas, 
The programme is run by a group of twelve All India Voluntary 
Organisations and a number of educational institutions. Financial 
assistance of Rs. 5,000 per annum is given for each Lok Karya 
Kshetra. A Kshetra covers an area of about 100 villages and about 
10 villages are taken up at a time for intensive work. A minimum of 
2 workers known as Sahyogi and Up-Sahyogi are appointed for each 
Kshetra. These workers are given training at the Lok Karya Train- 
ing Centres. Delhi and Kerala (Trivandrum). At present about 350 
Kshetras are running in different parts of the country. Of these, 
200 are in the Central Sector and the remaining in the State Sector. 

2. The Kshertas are engaged mainly in promoting people's coope- 
ration and active participation in various development schemes un- 
der the Plan. in rural areas in close collaboration with the local ins- 
titutions. The different tvpes of activities organised through the 
Kshetras have been listed in the Annexure 1'11. 
Machinery f ~ w  Inspection 

3. At the national level, the programme is steered and supervis- 
ed by the Central Lok K a v a  Committee which consists of represen- 
tatives of about 12 leading All India Voluntary Organisations and 
some selected educational institutions, Planning Commission, 
mini st^ of Information and Broadcasting, Ministry of Community 
Development and Cooperation, etc. The members of this Committee 
periodically visit and inspect ICshetras in different States. As dcslr- 
ed a few reports are enclosed a t  Annexure VIII. 

4. At the State-level, State Lok Karya Cornmlttees have been set 
up for supervision and guidance of the Kshetras in the State These 
Committees include representatives of the concerned departments 
of the State Government besides participating voluntav organlsa- 
tions/institutions. 

5. The working of the Kshetras in each State la reviewed annu- 
ally by the Planning Commission and the State Governments at the 
time of Annual Plan discussions in November-December 

5 - 1  Besides, the Planmng Comrnissmn arrange for prrioiiical 
evaluation of the Kshetras, through the Programme Evdurtion 
Organisation, Planning Commission. The fimt Evalua t ton was un- 
dertaken in 1960 and the second is In progress. 

9. Copies of t h e  reparts ~ubm~tted tr!!  the o f j i w r s  of the Pknning 
Cornmudion who visited Slum Clearance Centres of Rhorat S m k  
Samaj, may br funtirhed. 



The Pilot Projects for socio-economic activities in the slum 
areas have been given by the Planning Comxnission on the recorn- 
mendations of the State Government /Local Administration concern- 
ed. The Planning Commission therefore depend upon them to re- 
main in close touch with the progress of these Projects. Such pro. 
gress is reviewed every year by the Planning Commission with the 
ofecers of the State Government on the occaslon of the Annual Plan 
discussions. Regular periodical inspections of these projects are also 
done by the senior workers of the Central OfRce of the Bharat Sevak 
Samaj. The officers of the Planning Commission have also been 
visit~ng these Centres and thelr Reports are enclosed at Annexure 
m. 

2. Regular Comm~ttees have been constituted at the State-level 
also with representatives of the State Government and the Corpora- 
tion/Municpality concrned to supervise and guide the working of 
;thew Kshetres, [ V ~ Q  0 . M  No 9 ( 2 0 ) / 6 4 - h b  of 6th February, 19tiS.J 
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Statement t h i n g  amount of g r a n t - i d  given by the Phnnizrg, 
Commirsion to Bhmat Sevak Samaj f r m  the year 1951-52 to  

1984-65 (December 1964) 
- - - - - - - - -- . . - - ---. - --. - -.- -- - . - -- - 

S . N o .  Year Grantfor Grantfor Total Kernark\ 
Local De- schemes of 
vclopment Public 0- 

works operation 

2.67 
2.96 
4.69 

11 03 F r m o u t o f t h e  am- 
ount of Hs 4 % hkhs 
ment lmed WC- 
tioncd for schemed 
Publ~c Gh>peration, 
rhc R.S S actually 
util~scd an amount of  
Rs J 38 lakhs and 
rcfundc J rhc balance 

4-65 
5.6% 

11.38  
5 . 7 2  

* 1b. 54 Includes 0.75 pven 
to othcr voluntary 
orgmisat~ons 

*lo. 57 Includes I .93 pivcn 
to other voluntary 
or gmlsations. 

12. og Inciudes I .  p e n  
t o  other voluntar). 

orgaruwions. 
* y . x . 4  Indud- I .do g ~ v m  to 

to other votuntuy 
organ~satiuns. 



T h e  Fmance Oflicer was appointed in the Planning Commission 
ton 24th July, 1963, and attached to SecMary, National Advisory 
Committee on Public Cooperation. The advice given by him in his 
discussions etc i s  detailed below: - 

(a) Grants-in-aid to the Bharat Sevak Samaj should be given 
for such continuing schemes as are included in the 
Plan. 

(b) For the schemes, for which the pattern of financial 
assistance has been approved by the  Ministry of Fin- 
ance. the grants-in-aid may be released by the Plan- 
ning Commission under Rule 12 of the Delegation of 
Financial Powers Rules. 1958. 

(c)  For other schemes. for which a pattern had not been laid 
down. the concurrence of the Associated hv i s ion  of the 
Ministry of Flnance should iw ohtamed 

( d )  The cond~tions of nlatching contribution wherever sclpu- 
lated must be s t r~c t ly  compLied with. 

(e) The ubjectlons 111 the Audit Reports of t he  Chartered 
Accountants and the special Au&t Parties deputed by 
the Comptroller and Auditor General of India should 
be cleared as soon as possible 



Granrs-itt-aid released to volunrary Organuatwru other than thr B. S. S. 
for Lok Kmya Kihcttar (Rural) though the Cmcral 

Lok Karya Camm'rtec 

I .  Hhartiya Adamjati Seva 
Sangh . 

2 .  Exservicemen Federation . 
3.  Rharatiya Grarneen Mahila 

Sangh . 
4. Andhra University 
5 .  Gandhi Smrak Nidhi . 
6. Hruijan Sevak Sangh . 
7 .  Akhil Bhaniya Serva Seva 

Sangh 
8 .  Gram Swami Sangh . 
9. Hi har ..Zgiculture College 
10. 'I'au Institute of' Social 

Sciences , 

1 1  Hhil Scva ,\llmcial . 
12.  (ian~ajali Vidya Peeth . 
I 3.  :\\I India Panchayat Pari- 

shad 
I 4. Hharar Sadhu Sanlaj . 
15 .  Jmiic llilia Institute . 

16. (;andhi ..isran . 
17. (;-andhi ks turha  Nation- 

al hlemorial Trust . 
I N .  .%vln;~~halingh~m Institu- 

te, Chimharcirc 
19. Y .h I  (;..A . 
20. Swial Worker ~rothcrhcwj 
2 I .  Young b'anncrs ..Zssc~iii- 

tion .4fywre 
22. Kimurtw h y i r  \'id]ida 
23.  N+hU S q h  
y. Vidpe Hhavan Udaipur 
25.  Kaiusthm Vidya Perth 
26. ,%%ass Ehcatian Society 

UP ( h U o n )  . 
27. S a t d  Assdaion 
18. Kashi Vidyn Ptrth . 
29. hhoko hshrom UP 

(Dthradun) . 



Load Development Works . 2,g,oao- w 
T d  fa 1953-54 . . 2,07,000'00 

Local D d o p m e n t  Forks . 86,aao.m - 
Total for 19%-5.c . ' 88,ow. w 

Local Development 'Xorks , 9 8 , ~ ~ - 0 0  
Totnl for 1955-56 . . 98,ow.cn 

1956-57 . . 
I957 -58 : 

I'hmmgFormn, * zopoo.00 
Total for 1957-58 . . 23,000 ' 00 

I .  hraDdtdon fm Mod & W 
Hygiene in India, New Dclhi, 



I .  Association for Moral & Social 55,000. oo Continuing Plan Scheme. 
Hygiene in India, New Delhi. 

2. Rharti Gremcen Mahila Sangh, 3 3 , 5 0 0 . 0 0  Continuing Plan Scheme 
NCW g l h i .  

3.1ndinn Conference of Sccial 9,250.00 The grant w u  sana ion td  for 
Work, Bomtmv. orlpniiing a N.t iod  Seminu 

on Public <iwpaotion. 
4 Planning Forums 79,769'00 

TOTAL for I No- 6 I 

1961-62 . a 

6 .  (imxumer'n Asstri.tion of a 5,ooo.m Nlrmvl Seminar on Cunnuner 
I d i n ,  New Iklhi.  3 Problem. 

3.  A u n ~ n r i z m  of \'nluntnn. A p n -  
~xa fur R u d  Ikvclopmcnr. 
New Uclhi. 

< . m ~ ~ . c o  Thu grant v m  gum to him- 
~ticr .nd - - U.G.C. 



I .  Association for Moral and Social 
Hygiene in India, New Delhi. 

a. Bhartya Grameen hiehila 
Sangh, New Delhi. 

3 Continuing Plan Schemes. 

3. AII I& I'anchayat Parishad, 
New Dtlhi. 

4. Association of \'oluntaq Ag- 
eadn far R d  Kkvclopmmt,~ 
New Dclhi. 

5 .  All India Crime Prevention 
Suclm., Lucknw. 

'l'rnnlnlng for Women. 

6 .  Plurnrng Forums . 
;. Centml S m d  Welfare Board, 

New Ddhi. 
8. hil India I'mh~brtion Counul 

New Deb. 
Seminar 

9. <=onsurncr's .\.~suiaoon of 
Indu, New Dclhi. 

lo. Curde~ Scva .5kndal, .4mravnti . 

14 Dehr Developmen: Authorn) , 
New Dethi. 

1.  Assoammw lor hid and SOCd 
H y l p m  m Indm, New &nu. 

2. B h . R i y ~  Glynt tn  .Mahllm 
Slagh, New Delh~. 

3. h m g  Forums . 

5 .  M India Prohihition Cnuncil, 
Ncw De!hi. 

6. Irnituf+ of cmnomic Cmu-th, 
New Whi. 



Annexure III 

PLANNING COMMISSION 

Minutes of the  meeting of the members of the Panel on SociaL! 
Welfare ( w h o  are in Delhi) held on January 25, 1951. nt  2.30 p.m. 

in the Deputy Chairman's r m .  

PRWENT: 

Deputy Chairman 

Membcr (Natural  Hcsuurces) 

Member (Agriculture) 

Shri  Shankcrrao Dco (Ser1.a Seva Sangh) 

S h r ~  Lakshmidas Ashe!. ~C;andh~ Memorial Fund) 

I l r  K r ~ s h n a  ((;enern1 Secrt%tary, Indlan Confc~rencc of S o a a l  
Wnrk. Dclht Branch) 

Ih A R XIehta. I)t2puty Dircwor General ,  f i t a l t h  Scrviccs 

Thyut) S t ~ r c t a r y .  Planrung Commission 
Chief, Economic D~tp~ston 
,4wstant Chlcf. Labour 
Assistant Chief, S w a l  Srvices 
OSD. Educatmn 
Research C ~ c t ~ r . .  S w a l  Services 
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Deputy Chairman briefly explained the object of calling the 
meeting and the main points touched in the note on Social Welfare 
circulated before the  meeting. A plan for social welfare has to take 
note of the  various ectivities carried on by the State and by volunt- 
ary agencies, to indicate methods of coordinating these activities, and 
to define priorities among the social welfare activities in view of 
limited resources and the claims of arms and sections which have 
been so far  neglected. The Plan for the next five years should 
tclearly lay down a definite policv and programme for Research and 
Training according to the needs of social welfare work for different 
regions and by differeni cadres of workers. Deputy Chairman also 
referred to the problem of formulating a policy by which the charit- 
able trusts and endowments in this country might contribute to the 
maximum possible extent to social welfare activities irrrspective of 
caste, creed and community. Social welfare, the Deputy Chairman 
observed. should ultimately be envisaged in the background of social 
justice. The Panel on Social Welfare could help the Planning Com- 
mission in  chalking out a programme for social welferth for the  ncxt 
5 years. 

Shn Shankerrao Dco fel: ~ i i a t  if .so( , r l  lustlce was to be the b m s  
of mass action. soclal welfare could conceved merely in terms of 
chan?y and phllanthrophy Swial welfare had to  hi. viewed as a 
step to soma1 justice 

Prof Kabir. agreelng wlth S h r ~  Deos point of vitlw mentlonrd 
that the Advlsory Board of Soclal Welfare attached to the Ministry 
of Education. was e s t a b l ~ h e d  wlth a n e w  t o  defining priorities in 
t h e  programme of s m a l  welfare work and evolvmg a measure of 
coordination among social welfare agencies in the  country He rc- 
ferred t o  thp difficulties exper~enccd bv the Adv~sory Board 

2 The aims and objects of the Bharat Seva Sangh, thc draft 
cwistltution of which was circulated by thc Dcpu:! Chnlrrnirn, were 
briefiy discussed The Sangh will make a sunley of the aims and 
activities of aseoc;at~ons and instltutlons engaged In stwlgl welfare 
work While necessarily upholding the autonomy r d  thcsc bodles 
the  S n g h  will help to coordinate their work as far as pcrssiblc so 
that  overlapping was rllmlnsted and a measure of cfftcirmcy attained 
through the assistance of the Rharat Seva Sangh 

The Bharat S v a  Sangh would not, of  course, hc l rnpr  dwentralt- 
satron of work In social  welfarv 

The Indian Canferpnce of Social Work would contmue lo be of 
%reat value as an agency for coordmating the  ideas o f  scwLa1 workers 



a11 over the  country and as a clearing house of information about the 
nature and extent of social welfare activities in different reglons and 
sections. 

3. Dr. V. K. R. V. Rao stressed the importance of making adequate 
provision for thc welfare of ch~ldren In any Plan drawn up for the  
country. As the  State's financial resources were 11mitcd there was 
necd for a policy undcr which thc income of trust propcrt~cs might 
btl available for social welfare work, irrespective of caste or commu- 
nity. He suggested that data regard~ng varlous trusts and charitable 
institutions getting exemption from income tax, should be collected 
by reference to the Reg~strars of Trust propert~e; In the States and 
from the Central Chvernment. 

Deputy Charman  requested S h r ~  Shankerrao Dco and S h  Lak- 
shmldns Ashcr to give detailed ~nforrnation about the w x k i n g  of 
Serva Seva Sangh and Kasturba Gandhl Memorial Fund. 

D r  Mehta referred to the social approach which was bwng stressed 
in the work of the Dlrcctorate General of Health Services. 

I t  was declded that the following Sub-Cornrn~ttees should prepare 
notcs for the first meeting of the Panel on Social Welfare The 
Panel was cxpected to meet early in March- 

( I )  Research. Tra~nlng  and Personnel. [Dr. V.K.R.V. Rao, 
Dr J M Kumarappa. Shri  M. S. Gore, Shrl Shankerrao 
Dto, h l ln~st ry  of Education and Mlnlstry of Health, and 
Shri K Mltra (Convenor)] 

111) Harljnns and Tribal Pcoplc. [Shrl K S Shlvam and Shri  
L S h r ~ k a n t  Comrn~ssinner for Tribal P c o ~ l c  (Shri 
Sh~varn should work as the Convenor wlth : ~ w s t a n c e  
from lfw o f i c r  of !!w Plann~ng  Comrn;sslnn)] 

( 1 : ) )  Prison Reform [Dr Krlshnn and Dr A S R y  Superin- 
tcndt,nt h l ~ d c l  Prlwn. Lucknow J .  

I I V )  S~c!;tl Li~icxtion anti Physical Fitness & S?fcty. [Shri 
G S[l;~dhi (B i tmho  I , d p ,  Suhn:hu. S:mla ZIills), 
IIlntqtry o f  IIv..l'h, hT!n~\!r>. of Educa\l~w Shr l  K Mltra 

t Ccrr:vcwclr) ] 
cv) Q\~c'.i!i 111s o f  Ch11drc.n and W'ornen: [Dr. V. K. F\ rT Rso, 

Dr Sushrl.1 N n s n r ,  Shri hl S Gore hTln~s!ry of )Itq!th, 
bIdni\trv of Etiuratlon Shrl K ?Ili!rn (Convrnor) 1 

( v ~ )  S j~c! , l l  Prohlcms of Rur:il h r c a . ~ q .  [hlcmhw, Agr:cmlture, 
Shn Sh:~nkcrrno Dco, Shrl Lnkshrntdnssbhn~. Shrt 31. S. 
C;ot.v. S h r ~  f; hlitrn (Canvrnor) 1. 

It w . 1 5  ,k,jrr.c'ci that Assistant C h ~ r f .  Social Servlccs, with the co- 
opct:tt~~tn t ~ f  : h ~  3llnlstry of Educn!tcw. shnuld prepare a note on the 
wcliarc :ir!~'.+l:lt's undertaken by Government. 
1 (Ah) L S  22 



R e d  of First Meeting of the National Advisory Comtnittec on Public 
Cooperation held on August 12, 1952. 

The following members of the National Advisory Committee on 
Public Cooperation were present: - 

1. Shri Jawaharlal Nehru (Charman) 
2. Maulana A b d  Kalam Azad 
3. Rajkumari Arnrlt Kaur 
4. S h n  Asoka hlehta 
5. Shri G. D. Birla 
6. hlrs G Durgaba~ 
7. Rev. Father D. Souza 
8 Gyanl Gurmukh Singh Musaftr 
9. Shri Gulzardal Nanda 

10. Dr. N.  S. Hardikar 
11. Shri Harekrushna Mehtab 
12 Shrt Jag~lvan Ram 
13. Dr. K. N. Katju 
14 Shri V. T. Krishnamacharj 
15. Acharya J .  B. Kriplanf 
16. Seth Kasturbhai Lalbhai 
17. Shrlmati A. Mathai 
18. Shri P. A. Nerielwala 
19. Shri R K Patil 
20. Prof. N. G. Ranga 
21. Shri Satlsh Chandra Das Gupta 
22. Shri Shyrma Prasad Mookerjee 
23. Shri Shn Ram 
24. Jathcdu Udham Stngh Nagoh. 

qwning the promdhgs, ;j;he Chairxna~, Shrl Jawahuhl Nehru, 
&uhd mcxnkrn of the Committee for h.oing agreed to fotn t& 



National Ad- ComPIfttee. The Committee consfirted of Isad- 
ing members of W e r e n t  scboob of thought, who were, nwertheleas, 
prepared to cooperate in tackling national problems. I t  was 
natural that the public approach of political parties should be con- 
ditioned by their ideology. An ideological approach was inevitably 
associated with a certain amount of rigidity which perhaps gave 
rise to some conflict of views. On the other hand, when the job 
to be done was discussed, as distinguished from theories and id- 
logies, the area of agreement increased and the differences diminish- 
ed. The Draft Outline of the Five Year Plan published a year ago 
was likely in the near future to be replaced by a final report. While 
many had welcomed the draft plan, there were others who could 
not agnte with all its recommendations. Speaking for himself, 
Shri Nehru said that he did not like too rigid an apprcach to the 
solution of the important problems which faced the ccnmtry. 
He felt that i f  circumstnnces so warranted all of us should be pre- 
pared to make the necessary changes in our respective points of 
view. 

2. The Nationnl Advisory Committm, the Chairm2n said. would 
have to devote special attention to t h e  fundamentals of public ctr 
operation the s p h ~ r e  of implcmcntation of the Five Year Plan as a 
whok, in the implementation of the Cornmunit!: Development Pro- 
gramme, and helping in the organisation of n body through which 
such implementation could be effectively done. In the sphere of 
governmental activity there were certain factors. the Chairman 
said, which had to be balanced. For example. he said. in the 
modern world them was a tendency towards centralisation which 
in a way meant l t e n i n g  of individual freedom. It was a ques- 
tion of proper balancing of the two with a view to retaining ade- 
quate individual freedom, at the same time promoting efficiency. 

3. Another problem was to And out ways and means to dovetail 
governmental acti\ity and public co-operation into one organised 
effort. While governmental activitv was important, i t  is public 
activity which, in the final analysis. is more important, as the Gov- 
ernment's action without the people behind it cannot bring any 
substantial achievement. It was possible for the Government to do 
odd jobs here and there on its own. but the activity which could 
bring sustained and lasting benefit to the people must be one which 
strikes a correct balance between the governmental effcrt and public 
endeavour. It  was seen, Shri Nehru said. that in Russia and China 
and elsewhere large numbers of people associated themselves with 
government activity. Whatever be the means through ivhich 
such asmefation was obtained, it was important to bear in mind that 
the pmgrczm made by thosc countries had been paajfbk becaws af 
large scale publjc co-opemtion. In India, we had to function in a 



democratic way and therefore, the means must be different. In 
this connection, he emphasised that public cooperation must not 
mean too much of direction from above. There should Iw a spon- 
taneity of response, a joy for t h ~  work, a willingness to render ser- 
vice to the pel~ple and  a spirit of co-operative endeavour emana t~ng  
from the people themself-rs If that were not donc., introduction 
of official machinery meant a ccrt;l111 a11wunl of r ipchty \:hlrh uffccted 
\;) mtaneity. Guvcrnmcnt depi~r tmcnts  had n ! i * r i ~ ~ c ' ~ ~ r ~ ~ ~  to  row 
t~igger and bigger 1111 1' T.  I >  .illticult to ct,!it rol  t h t b ~ o  f o ~  t hv size. 
The machinery see::? )iq : o  $ , I  ixrund and tound ~ t a e l f  alld thc ten- 
dency was to forge: t h e  (lbjt?ctl\.€?S The Plann~ng Commmion 
was started u ~ : h  :hc hope thnt 11 \vould function dlfrcrently from 
the Go\wnment's rouilne: ~t had, of course, been working dlffer- 
ently, but 1: appeared somet:mes that the Governmentel machinery 
was o ~ w : a k ~ n g  the Planning Comtnisslon also I t  would appear 
that  too much in:v;llgencc and philosophy came in thc wag of slm- 
plicity of ou:louk and s~rnpllclty of actmn. Tht* Committee had to 
consider ho\v the ccwpcratri0c r n d e a ~ w r r  of thc people and nf the 
offic~ii! n ~ a ~ h ~ n e r ! .  ct~uld he 'oahnctd 

4 Rcier-ring :ir !he Bhnr-;it Sevak Sama!. thc C h a ~ r r n n ~ ~  said that 
the  :dea t s w k  shape rnrisr than  a yea:. ngil  atid dur:n$ t h c .  preceding 
;wo rnon:hs :hc.re hnd h w n  r.nrlugh incirc.i:bim tha t  11:r !dco W P S  

greatly \\-c!c 1mtd IIc ! ~ o ; ~ c c i  t h r  t h e  A c I \ - ~ s ( I ~ >  Ctmnl1.tc.i. u.r9uld 
.<~ve a pu+i ' 1 1  th:s Idcii 



could be a united front. I t  should be ~ o s s i b l e  for all ~o l i t i ca l  ~arties 
to unite when there was a programme to deal with major social and 
economic problems It  was, however, necessary !o guard agalnst thc 
puss1bilitie.i of the Bharat Sevak Sama] organlsation hemg u s 4  for 
party purposcs at lower levels I t  was for the m j o r  pol~hcal  party 
to takc the in~tiat ive to st~mulatcb cooperatron. Tv obtaln coopera- 
tlon thcrc would be need not only for a CcnLral Itoard, but ale-o for 
similar State, distrlct and I w A  boards, ~t was very important to 
know rn whet manner thew bocltes were going to  $ 4 .  constltutr4, it 
must be emphasised that thc Hharat Sevak Samaj shr~uld no! bc 
treated as a platform by any p ~ l ~ t i c a l  party at any level. Once th!s 
was assured, then much publlc ~nterc-;t and entbuslasm cru ld  he 
created. 

8 Dr Mookcrjcc rvanlcd t o  know i f  1: was open to the Ctbm- 
mlttcc to brrng t o  the notlcc of the Government any thing tha! wa., 
not liked by t he  people i n  the Five Year Plan The Cha:rrnan ex- 
plnincd thnt thrsc. isas another Adv:soy B x r d  whose main task w a ~  
to e m s t  In matters affcc!ing plannlng The Nattonal Advisory Com- 
mittee was meant t o  deal tvtth ihe field of publrc ccroperatlun as a 
whole If there were any aspects of :he Plan tvhxh needmi to hc 
changed, nlcmbtrs of thc Nattonril Advtsorv Committee could cer- 
tatnlv rnlw them There was no rlgidlty n h u r  thls The Cm-imlt:ec 
was not meant to go :nto d:scusslnns of the Plan as siich 

10 Dr Shyanla Prosnd hlukcrjee. :hen referred :o the Consglru- 
Uon of the Bharat Scvak Samej ln whlch thcre was a reference !o 
d~squaltficatlon of persons or nrgani,sation w i l l  cvrnmttna! assma- 
tions. The Chalnnan suggested that t h : ~  could be &scussccf latcr 
on when the Const~tutiorl of the Bhnra: Sevak Sarnaj wtw!d be 
discussd 

11. Ftnally Dr Xlukcrjee sa~d thnt  he was glad t o  bc abir !o  ex- 
tend his full supprt to the Bharst Sei .ak Snmaj. 

12 Shrimnti A ?difethn~ said that she would do all  :hat was p33;- 
blc to hcip the Bherat ,%vark !%ma] She ft4: that  pub!lc c t q e r a -  
tlan In the  Community Yrrr1tr.t arcas should br he basts on ivhrch to 
build up The Chiurnran p x n t d  out thnt x, far there wcrc cmly 55 
project arcas in the country, whereas public c-c~lpeidtton had to br 
rttrnul&tPd throughnut the entire country. Mrs Matha1 rtmphasrse.i 
that the maximum help should be pven to thew whc were airtad\. 
doing a $bod deal of social work in the country S h n m a t ~  Durgabzl 
Mmbcr,  Planning Commission, cxplatned that this was v ~ s u a h e d  
h ths h f t  Constitution sf the Bharat Scvrk Srnaf. 



13. Father Jereme D'Souza said that all persons at the  meeting 
agreed that there were certain programmes which were welcomed 
by all sections of the people. The Advisory Committee could ren- 
der  great service by sponsoring a large number of schemes, accept- 
able to all shades of oplnion. He said that fear:, expressed by 
Dr. Shyama Prasad hlukerjee would be removed if the  schemes 
could be carried out without endangering or interfering with the 
membership of ~ndi\.lduals in their respective organlsat~ons In 
selectmg activ1;ics for the Bhnrat Sevak Samaj the aim should be to 
obtain the greatest common factor to which all parties a g c e ,  and 
to carry out programmes that were above a11 controversy 

14. Shri Asoka Mehtn pointed out that the Plan was di\.ided into 
three sectors: the public wctor, the pri\?atc sector &r.d the people's 
sector Coopera;ion of :he pcople would be conditioned by what was 
provided in the publrc and private sectors. He wished thp  whole 
Plan had been drawn u p  in cooperation with all tllo partics and 
treated as a national Pian. long as the plan of thr. pcqdr's scc- 
tor is not treattd as a plan of an- single political pa? t y ,  t:rtx:c would 
not be any difficulty about cooperation. I t  should bc clcnr that rhe 
credit  if ~vhatcvcr is done by thc 13hara: Sc\.ak Sam::! sh !:lid bt.lon6 
to the people as a whole. I t  was for the ruling p r t y  : , I  s:aqt. clcar2v 
that credit for a c h i e v ~ n l c n t ~  in the people's org:lri I<::: : I ! :  :!I t hr. ccmn- 
t r y  whole activities needed to be rcvived nnd ml I!)! . I  - c 4  I-Ic refer- 
red especially to student organisations. Hc  furthct; :I! c c ~ i  thnt munt- 
cipalities, local public and panehayats should he \i: !isetf ;I:: agcncit?~ 
for  public cooperation and the n c v x s a T  tcrchnical ;rid other a s i s -  
&nce should be given to them. 

15. Shri  P. A Karielwala referred to the x w d  !or sprcadmg know- 
ledge about the  Plan if public cooperation u.aG to ?x obtained. He 
stressed that efficient publicity methods an 1 audlo-vl.tclal aids should 
be used to  popularise the Plan. 

16. Shri Shri  Ram s t r d  the  need f o r  mobi1:sntron of public 
effort and lor carrying home the real~satlon that to zichlcve national 
progress every one had to work harder, in par!~culnr s p c ~ l n l  eflorts 
were necessq 

17. Shri G. D Birla wished that  more and morr private a g m d u  
would come fonvard and work of the community rind they would 
be able to get the mis%nc.e of the  Cavernmw: I t  should be the  
duty of a11 Government ofRcers to  e n c a u r q e  private agencies. He 
suggested that primary education should receive spcr:a) attcntfon nr 
amow the programme af the  Rharat .Sevak Ssma) Shri  Culmtf-  
la1 Nan& pointed aut t h t  the  mmtnution of whml bulldings we# 



A part of the programme of the Bharat Sevak Samoj. Shri Bids 
concluded saying that success would depend upon the extent to which 
private agencies were s u p ~ r t e d  by the Government, not so much 
with money, but with technical advice and assistance. 

18. Shri Gulzarilal Nanda explained that memhrship of the 
Bharat Sevak Samaj was of two types. Both individuals and orga- 
nisationg could join the Bharat Sevak Sama). A major object of the 
Bharat Scvak Samaj was to strengthen and help to improve the acti- 
vities of the existing agencies and devel-J? their cr ganisat~on and 
resources. 

19. Shri Kasturbhai Lalbhai referred XI this experience in the 
scarcity affected areas in Saurashtra and Gcjarat. The Covern- 
rnent of Saurashtra had left the work of relief in !'ye hands of pri- 
vote ogcncies which had done cxcellcnt work. -411 p d i t i c a l  ldeolrc 
gies were set aside, and members of all part:es and people worked 
together Even school children hclpcxi to car? o t ~ :  programme. 

20 S h r ~  Kasturbhai L:~lbhai emphas~sgxi the need for family 
planning and was surprised t o  find that this i!C1rn us., not a part of 
the programme of the Uhara! Sevak S m a j  t?e wa; cioubtful ~f the 
Bharat Sevnk Snmaj c c ~ i c l  carry on only w.th fri,lcis w h ~ h  I!S 
various units co~lld C O ! ! ~ !  Even for a cause llke famlne r e i ! ~ f  in 
Saurnshtrn funds could nrlt he collected The Gci\*ernment would 
have to prov~tfe financial resources for oc rvi'wj n, t only at the 
Ccntre, but at the Distnct and State levels He sta:td that he was 
in  favour of the Ccntrnl Board qqm 'n t~nq  pcrwns :c>r various res- 
yc)nsibllit~es rather than that md,viduals s h ~ k l d  be elected frnm 
dlflcrent areas Such a democracy may n4): work cf?.crently tn prac- 
tice. 

21. Shri Kasturbhul La!Shal explaned that mere en".uslasm of 
the B h a r ~ t  &vak Samn] would not brmg re:ul!s. Even publicity 
and Rims could not make people work. I t  was t.ssentral for Ure 
people to contnbute labour and cash, and wnic sop of enfarcement 
will be necessary for that. 

22 Shri Setijh Chandra Da Cupta felt !hat the t ~ t t i n g  up d the 
Bhoret S!vak Sams) created a ray of hope which would brfng tb. 
the people together for achicvrng constructwe results At present 
the villages were w~thout work and without life, Hc stress4 the 
nccd of o dynamic pmannli ly to pronde the drtw b b n d  the S d .  
He pointed out that when Gandhijr made ,chmes. he took 
mrponribllity for them Shri Jawahmid N e b  should da liktwim. 
I f  the spirit of srrrriRcc and wwice caul$ be applied to the a c h W  
m t  of a single objective, then t h m  would h. ~ ! e  l u p  that gn*t  
thtnrlpl could be rchiwcd 



23. Jathedar Udham Singh Nagoke suggested that  work ahould 
be started immediately. Difficulties that come in the way can then 
be dealt with as they arise. 

24. A c h a q a  J. B. K r ~ p l a n ~  laid emphasis on the importance of a 
cencrete programme. 

25. Prof. N. G. Ranga was of the oplnion that a god  deal of 
thought and work had a l r e ~ d y  gone into !he m M ? g  of the sl-bmc. 
He stressed the importance of the time factor, and the need til: 
speeding up activitlcs and full official cooperation wrthout whxh the 
organisation m q h t  no! be able to go much a h ~ s d  :I(. suggested tkat 
the Bharat Scvak Sarnaj and the Planning Commission should go all 
out to secure the cooperation of all sections of the people 

26. S h r ~  Jagjirvan Ram fclt :hat i t  should be the duty of Govcrn- 
ment oficers to secure the  cmperatlon of the pwple and was  of the 
opinion that thlr rvas not ~l rvays  done ! i u  u.1 r.,~: very much 
favour of the sugpestlon :I> enact leglsla*;on ! $ 1  c:~mpulsoy labour 
contribut~ons He fclt :hat !I] pracacc r~njy rht. p o r r r  rlasscs were 
re@rnentcd for  \r.c)rlr Iir suggested that  a village should conirl- 
bute a quarter or a half cf the total cost of a ::~vr.r! ;chemr, and .SK 

Government should provide the rest 

27 Rajkuman Amrit Kaur pomted w! :ha: s.lcccss would dcpcrd 
upon personnel, and t h ~  coopcra t~on  of t he  p o p l c  would only b 
secured if the re  was the rlght leadenhip She was of the oplnlnn 
that  adequate finances could no longer be obln~ncd by voluntary 
agencies from the community One earnestly wished that nil the 
strength and organlsation of e x ~ s t m g  agencies would be h a r n m d  
for constructive activities. 

28 Referring to the view expressed by some of the mrmtxrs. 
Shri Gulatarilal Nanda observed that the .vst gunrantee against t h e  
m k  of the Sarnaj bang e x p h i t d  by a pohtical party was tn s p d l y  
that only those persons would be acceptc:? I!; mcrnlnrrs who were 
really interested In constructive work, and w i , n  uqr:uld dwotc ~d!- 
nfte time for this purpose. Secondly, aI tnu~gh rncmkrs o! !he 
&mej might belong to different political jlart~rr wrlilc function!ng 
u members of the Samaj, thqr must act wtr:c,ut m y  potlttca! die  
tlndlon or i a b l  HP raallsed the Imperative read of r~fflcral co-op 
ration. In fact, rt wmld nccesrrary to have a clearly lard but orga- 
nraatmn and simple procedures at dcial lwel tm that thr people's 
-tor obtained cornplementwy adstance. As regards flnencc!, he 
said that the admmurtrativc? machinery of the Sam) would hove to 
k nlarna~ntrd far the mmmuntty'r rcrourm. Thr Government 
4 0 ~ l d  give assistance far carrying mt mi& tash zlr rcchmn un- 
d@rtakc*n by the Bharat Sevrk Sarnaj. 



29. After general discussion, the Committee discussed other item,: 
of the agenda. The committee recommended the  co-option of:- 

1. Shri Chelapathi Rau 
2. Dr. Baliga or Dr. Sen 

as members of t h e  National Advisory Committee for Public Co- 
operation. 

REGARDlNG THE N A M E :  B H A R A T  SEVAK SAMAJ 

30 I t  was pmnted out that the name Bharat Sevak S a m j  was 
a t  present used ns a Windl translat~nn of its name by the Senrants 
of Inchn Society The Chairman suggested that a sllgh? change 
could be made, and the organisation muld tw called the Bhtlrat 
Sevak Sarna] Shri N a n d a j ~  p w n t d  out that there was a dif fer~nce 
in the conotatlon of the word 'Scva' and 'Sevak' The e m p h a s ; ~  in 
the o rgan~sa t~nn  was on the crtatton of a cndre. "Sevaks" He 
1nformt.d t h e  Comm~t tce  tha: the Rharat Sevak Samaj was na?! a 
registcrcd name of the Servant< o f  India Soclrty nor was t h t  
Socicty generally known in t he  country by that name I t  was gene- 
rally felt tha t  i t  was not nccessaq t o  change t h e  name a' t h i s  stnge 
as the prcscnt nnrnc had already tmorne widely known :a t h e  
p o p l c  Thc C~l rnm~t tcc  agrrrrl that tht* orgitntsa:~ m sho:l?d b 
called Rhnra! %vak Samaj 

31 The* Cornmlt:w amcndid clause 6B(1) of !he Const~tut:on 
" N o  p r w n  or orgnnuatlon .;ha11 ix. admitted as or mntmur to rtL 
main a rncmbr-who cngagcs or professes fa i th  in v:olcnt 17r sub- 
versive activittcs i i r  communal hatrtyj or has connectton w ? h  any 
organmtlon countrnarrring such nctlvlttes" ss follows.-- 

"No person shall be admitted as tsr cwntinue to remarn a 
rntvntwr who engages or p r n f e n .  f a ~ : h  in vmlcnt rrctivity 

or spreads cammunal hatred". 

32 The Comm~t tcc  d c c i d d  that  thc Draft Const:tu?ron should 
serve as a guidrp till the Constitution was formally approved. 

33 The Cornrnlt tc~ approved the following as thc "lmmedtnts 
National Ptsgrorrrw" for the Samaj:- 

I. Economic Detwlopmmt 
(A)  Cunstrt~ction-bulldlnps. nmds, w e b ,  bunds. houses for 

community purpcm~s etc. 

(B) Adsting the  dewlopment of ctmperatiw ~ n d  Bnchayats. 
(C) hrrdrtlng the dovclopment of mttage and village induo- 

trjss. 
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(D) Protection of crops and improvements of cattle. 
(E) Austerity and savings drive. 

n. Social Health: 

(A) Anti-corruption campaign- 
( i )  Pledge--"I will not give or accept a bribe". 
(ii) To help those who suffer on account of the pledge. 

(B) Anti.edulteration campnign- 
(i) Pledgc--"I will not adulterate or sell any adultemw 

food or drug". 
( i i )  Assistance to the public in prc\wting adulteration, 

111. Social Edt~rar:nn 

(A)  Tra~nirlg In clt~zcnshlp 
( B )  Hm!!h Education 
(C)  Thr econornlc slruatlnn and t h ~  F~se Ycar Plnn. 

( A )  Anti-malarla ivurk 
( B )  S!urn. 
(C) "Keep the Streets Clean" c a m p l m  

V1 Community Cmtres: 

(A) Corruption 
(B) Adulteration of food and drugs. 
(C) Waste. 
(D) Other social problems 

VIII Rehef and Aswranre: 

IX. Reacmrcer: 

Nstroml Welfare Fund 



34. The Committee urranimously requested Shri Jawaharlal NehM 
to be the provisional President of the Bharat Sevak Sarnaj and to 
conduct its activities till the Constitution of the Samaj came into 
operation. Y 01 

35. The Committee authorised the President to set up a Provi- 
sional Central Board for the Samaj in accordance w ~ t h  its draft 
Constitution and suggested the names of 

1. Shri S. K Dq: 
2. S h r ~  Gu17anlal Nanda 
3. Dr N S Hardlkar 
4 Shrrmat~ Karnnla Devi Chattopadh,vaya 
5 Prof N R hla lkan~ 
6 Shrl Satlsh Chandra Dns Gup!a 
7 Shrirnatl Suctw:n Krip!an~ 
8 JutZ:{.dar Udhnm Slngh Nngokc 

37 Thr Conlmlttcc au!hl-irlt;nl the Prcsidcnt to take the !c.tflcgw- 
i q  further s!eps in rcgarti to the formaiicm of the Sarna1.- 

( a )  appmntmcbnt of special conveners for forming branches of 
the Sarnnl In t h e  States .  

( b )  Enrolmrnt oI founder-mcmbcrs of the %ma! Tnese 
should lxrsims of standing In suclal and construcilve 
work rtrld th~blr nnrncs 1 ~ 1 1 1  be suggested 111; leader In 
v3r:~rus !'kid.- and by instttut~ons engaged tn sacla1 wel- 
fare work 

(c)  Enrolment of w h a r y  and asswlate members. 

(d) Arrangements for t m m n g  of mcrnbers ta be made at :he 
Centre and In the States. 

98. A special Sub-Cornmtttee cmustrng of SM Kasturbhai 
hlbhai ,  Shrt Marielwala. Shrl (3 I? Bwla and Shrt Ram was i o d  
to m w n m e n d  means nf ratsing the funds for the Sarnaj 

39 W h ~ l e  aruhacriptwn of dona!rom would be wclmme from dl. 
the prtncipf mphjurri in the work o f  the Ssmj would bc an the 
maximum util~antrun of the spare ttnw ;lnd energy o! tiw p p l e .  

40" It  war; ruggmt4 that at the appropriate shge th.8 Ctrnwmath 
&auld tanra m appeal for r National WeUarc Fuml. 



I .  Cost ot'the work as t cnJexJ  1 x 4 .  I I o lakh\ 
by thc  Sarnaj : 

4. .4 rrangements of tabour: 

.\bout 5000 labclurers were employed About 400 of them weri- 
mpor-ted from h j a s t h a n  !or the work of concrcte The rest wcrc 
local. A11 earthwork and brtck pavrng wcre done by the lncnl labour 
as elso about 10 per cent of the concretc I t  may be of interest to 
state that equipped w t h  thrs cxpenment, the local labour r ;~rr;ed 
odt ~ C H I U ~  70 per cent of the concrete work of the 2nd ?haw 

A cw4pera:ive of the brwtmen was .set up a: Khadda fur  %upply 
of boulders This result& m almost doubling up that  incorn@ ?he 
local units of the voluntary agencies uc:c crcatc-d to do the earth- 
work mncrete work and quarrpng of stone, shit~glc ;tnd sand They 
also set up three brick kilns. 

Prav~sion was rnada for a dispensary, adult educrrtm centre 
bhojan mandli in additfon to hutments and wntcr supply 



7. Community assets created. 

A sum of about Rs. 40,000 including the cost of land was donated 
for the creation of an Institute of Agricultural Economics and Co- 
operation in Gorakhpur. 

A large number of p u h l ~ c  men actively participated in t te 
management and efficient cscmtion of the pro~ect. The looel con- 
struction units got cncrgised and developed selfroliance Th~y ak 
running 6 klins, shingle and sand quarries and doing the work of 
roads etc. 

I .  Cost as per tender of the BS .S  
Rs. 

198 lakhs 
2 Cost as cstlmate by he Lkpartment. 240 lakhs 
3. Amount as tendered by M / s  Uttarn Stngh 

Duggal. 246 lakhs 
4 Amount as tcncicrpd t>\ the N.P.C.C. L:d. Abrtu? 275 lakhs 



The labour strength ranges between 2000 to 3000. Most of the 
hbour is from Delhi and its surroundings. Labour cooperatives who 
come forward to do this work are utilised. 

11. Labour amenities 

Provision as been made for hutted accommodation, drinking. 
water, lighting, sanibtion and dispensary and a fair price shop. 

12. Matenal production units. 

The Samaj have set up two crushers for the supply of stone metal, 
and organised a stone breakers cooperative society which is nlnnfng 
stone querries at Timarpur in Delhi. They arc also running four 
brick kilns. 

(3) Multi-storeyed b~rildrtt~ at Dr. Rajendra Praad Road, h ' w  Delhi 

5. Important quantities of work inrwlt?ed. 

I .  Excatratinn - H 1;rkhs dr 
2. Cment  concrete - 7 l&s cft. 
3. Brick maso~vy - I iakhs cft 
4. Stcd work - 3.200 tons. 

6. Work mnnogoment 

The work is done under the technrcal supervision of four Engi- 
neers assisted by u x  overseers. 

7. Labour arrangmKntr 

The Labour for eaf.hwork. concrete work and mosonrry f. em- 
ployed by the Samaj directly. The work of bendmg, bfndlng of thrr 
bus, and shuttering b being done an plece rate &is. 

8. Amonttter ro labour 

Hutmi ~~~~mrnCKfitlm, drinking water, Ilghthg, rraltruon, 
msdld care md fair price sbop arc pr)wjdsd. 



The tender of Bharat Sevak Samaj was lower by about Ro. I 
lam. It also Mluenced the tender rate for a similar building on 
Maufana Azad Road awarded to a private contractor. 

(4) Pumea Airfield Project-Phage 1 

1. Cost as tendered by B. S. S. Rrj. 112 lakh3. 

This work was originally awarded to a contractor who aban- 
doned it. The cost of the work works out to about Fb. 123 lakhs on 
the basis of the rate approved for the contractor. 

2. Quantities of work involved. 

( I )  Earthwork -4% lakhs cft. cstimatd, although the 
actual  is about 70 lakhq d t .  

(3) Concrctc work. - 1 5 . 7  lakhs cft. 

3. Stage nf poqress 

The work has stnce becn complettvi according to the penod a p  
proved by the Department. 

The earthwork. brick paving and solmg were dane by the local 
& b u r  The local u n ~ t  of the  E4.S.S were engaged to supply 
cosrsc sand, metal and t o  do tho excavation and cartage of earth 
etc 

The labur  was provtdcrd with huts, sanitary orrangcmatq 
lighting, water supply and free medical aid, 

Compuni unth the onginal contractor there has been saving to 
the Cavcrnmcnt. 



3. Labour arrangements. 

The Rharat Sevak Sarnaj started the work in the Kosi Project 
in 1955. They esecuted about 75 crores cft. of earthwork upto the 
year 19M The Sarnaj enthused the local people by :he introduc- 
tion of the un:t leadcrs who were generally the Mukhyas of the 
Panchayats or the labour cooperatives. Eighty five to ninety per 
cent of the payment rece~ \wi  from the department was paid to t h e  
labour. Five per cent resen-ed for communrty dcwlopnwnt works 
and the  rest utllrsed for  ~neetlng expenses of the unit lcadcrs and 
organ:satlonal expenditure of the B.S.S. The labour working with 
the Sarnaj were p a d  hrghcr waqes t i~nn  pald by the contractors. 
T h e  total labour farce touched a peak of 40.000 a day. W ~ t h  the  
introduction of a huge local labour force manned by the public 
workers ~t was pcxssitdc fvr thc Adrnmistrstion to make the con- 
tractors to accept lowcr rates whwh rcsu1:cd In econorn~es 

4. People's participat~m 

It is also stated that  :he people's prtlr~pntion n u d e  11 pcmble 
for the .Admms:rat~on :o take p>ssess:on of land in anticrpation of 
t h e  lcgal prcwct41ngs and  to pmlt t h t b  start of the work which 
resulted In the enrllcr ccmpletinn of the work I t  has bccn stated 
that :he work was cimpktcrl ahead of the xhcdulc  



The local people who have been mobilkxi to work an the project 
are directly interested in seeing that the work is completed in time 
and the embankment is strong enough to stand the flood. The unit 
leaders too are always vigilant to ensure that the quality of work 
does not deteriorate. This spirit is rcldom f m d  under the con- 
tract system" 

Enclosure 

Shtr T .  P .  Srngh, ZCS, Adnrntstmtm, K- Rbject ,  Patna :o Shri 
R. R.  Bahl, Jornt Secretary to the Gmernment of India, Mtnistry of 
l t r tyat ton and Power, New Delhi. 

Please r d c r  to your D O  No. DWi-127(5)/5$-K, dated the ?is t  
June, 1956, asking for a note on the financial benefits to the  Pro;cct 
from the scheme of work through public cooperation. 

I would, however, support the c l a ~ m  that the readiness c f  the 
Bhara! Scmk Samaj to take up work this yenr on the h v ~ s  of 1s t  
ycurs with whaLwcvcr lncrease the  adrnin~stration though? reason- 
able d:d increase our bargaining power vis-a-vis the contrx:ors 
The publx tenders el~crtcd rates which were 50 per cent in euce.izi 
of last ycar's rate Aftvr p r d o n q ~  d ncgo:iatlon the cnn!rac?crn came 
down to accept 16 per cent increase. At thls stage. Shn L N. 
hll ,bra csmc fl,rwnrci to take up I 1  m:lt>\ of new w rk on the castcm 
cmhankrnent besldcs completmg the subsL~n?tal tncomplete w ~ r k  of 
la l t  yc:ir H i s  offer gave me thc strength to declde thnt no more 
rkrn 8 pcr cent ~ n c r e x e  would be admitted, such an incrcase having 
bcc-n cons~dcred equitable tn t he  sligh'ly more d~fFlcult mndltians of 
work than last year Thls means a savlng of between Rs. 2 t l  Rs 2/8 
Since 21 crore cft of oarthwork has been done an the caster2 cm- 
bankment t h ~ s  season, there has been a direct savlng ot about Rs. S 
iakhs No change tn last year's rate was made in :he westrrn 
mbankment but had the contrnctxs prcsjcd far i:, as they weU 
might have done considcrmg the ambitions programme of work !or 
the season, we would have to pay Rs. C S O  more per thousand cft 
A tda1 of 6 crore eft. of earthwork hm been done In new rmches 
and Rs 2 7  lakhs hnvc been savrd. 
3 The above c ~ e  some of the direct bcneflt~ but t h e  ore scverrJ 

other upecb of the matter to consider if we a n  to ass- the hewilt  
af wark through publlc r00p~rat10n. These a n :  

(a) Public c c m p ~ ~ t i c m  agencies have trdr.lcd 46 miles (BSS 37 
and N c p l  Ex-Stntlccmm Societies) out of 114 miles af embankment 
cbnstructd in wasom Thc total earthwork don? last year and thts 
year Is 17 c r o m  eft. bcsidcs 35 crows cft. done by contractan T)le 
aagrcar of wark has been obviously rcctlrrrZtd parttcular!p, u in 
t h  bleak conditions in the Kasi a s  the number af rrsourrrtul am- 
tnrEorsr cwnlng forward for work ao fa r  hrm not been vwy lure.  



(b) The scheme of work through public cooperation Is becoming 
increasingly popular with the labourers. This is reflected in the 
ever increasing flow of labourers to  the public cooperation zones of 
work. The Uharat Scvak S m a j  pays 90 per cent of the total taarn- 
ings to labourers and this IS certainly more than what the contrac- 
tors pay. AS the local 1abaurci.s arc. gc:ting more famll~nr  w ~ t h  
earthwork 2 . d  :he tcchntqu: of i v o ~  k 1:. undcrstortd bettcr by the 
oxgm~scrs. the rel:~t!vt. d!sadvnnfngc o f  !ou .c~  output per worker in 
publiz coapern:mn zoncs IS disnppcnrlng No w m d e r  thc 13bourcrs 
fccl tha: they get a better deal than from contractors. 

Other . c . : ~ i i i c n n t  fact IS the cnihuslnw-t :tnifmg the G r a m  Pawha- 
yatc t o  bike u p  ~vork.  Such  a large numhe- of them voluntccrcd 
th,lt the len@h of ~ v i x k  to each hlukhia had to be rcclucrif ti, 5110 
cft 01 less. I am sure :!la: hati th.2 E3 S S orga-~isc~rs known about 
the  kmd of r e s p n s e  u,hlch they p!, they :r.ould have asked for 
allotment of much longer length of cmbnnkmcn: than they took 

(c) CInder the approved scheme of work of !he rJhamt Scvak 
Samaj, 90 per cent of the earnings is to be paid to labourers. 5 per 
cent spent on ergaxsation cost 311d :he rcmnlnmg 5 pc: cent car- 
m3rl:eti for communi:? sa\.lngj. 3 I .  rough calcu!:itrnn i s  t h a t  Rs. 3 .9  
k k h s  have been saved (5 per cen: on 1': crows a; a:> all inc!us:ve 
earthwork rate of Rs. 35 per thoussnd cf; ) p o ~ l c ( l  \vith t h e  contri- 
butlon from the loyal wqrks progrrimmp, this a1r.c u n t  w1:1 p r o w  to  
be a good nucleus for development of G r a v  Panchnyn!~ in *;:(. srva 

I would readily acknowledge :he hc!p oi thr put>l;c c~~o;wrat!nn 
organiscrs 1n obmlning for the  Pri,jcct, posse ;r:on s p t r ~ ~ i ,  t h r  fcgsl 
proceechngs could no! result in clur getl ing t h ( h  I :  iialrXly 
Thousand5 of cultivators have had to par: iv:l;r t i i t : r  !nr~r!s ,  ! w c j  1 r ~  
in some places, the ol~qlrnen! Lvn, ~'>i:? :+at t ! : t~cr .  JV!A*~ h : ~ v e  p v r n  
lands f ~ ~ . ~ n c i  :tier v!:l:igc-s left (11 t h +  I .r-r r: ,L!I. c ~ f  I!:!. vnlbnnkmcnt 
and were naturally ck!c.rm:nt.d t ) dcI:~y : ) x i  I. t,!,:rur: :h- cmqtruc- 
tion cf the embankment. It must, thvcforc ,  r v i w n d  t i ,  t h r  credit 
of publlc orgtinlsers th3t without resorting to iorct. or anv i l n e  of 
ac t~on ,  t he  construction of emhankmcmts procwctcd by find large 
accord~ng to the programme. There arc : i l n ~ l h l c  hneflrs from the 
early prevention of Kwi flood spill and the cla~rrl the: hy nccelcrat- 
ing the wcrk, the RSS has mnferrecj trrrng~blc. finanrial benefit  
deserves recognition. 

(dl  By all accounts, the maintenance of the K o s ~  t*mbenkmt*n0 
will call for Lntmaivt patrolling and vigilance during the flood mm 
to prevent tumhce.  Th9 Chef Engineer t~aa mud mstmctIon to 
bring the Cram Penchayslts toto the  picturc but we have to writ and 



see as to what would be the extent of the respanse. The potentis- 
2ities are there and it is expected that having made the embankment. 
the local p u b l ~ c  would be k w n  tn rr~atntalrl thvm hly own assess- 
ment  is that  thew attitude will be Inrgcly inf luexed Ly Comrn- 
r n c n t ' ~  prrllcy toward, re!l.\5t!l!at1on of the people I~vlni! on !hc r:ver- 
side margin of t h e  embankments 

Yours slnccrrr!y, 

Sci -T f' S iSGH,  

Sbrl R.  R .  Bahl.  ICS, 

Jo in t  Scc.rr:ary tt, ~ h t a  Govt of Indin 
n11nis:rl; ;.)I Irr~gaticm S; Puwcr, 

New Drlhi 



PLANNING COMMISSION 

Yesterday. the 29th March, Tandon nnd myself met Shri R. K. 
Gupta. We discussed amongst other things shortcomings on t h e  
technscal side of the Construction Service. The following points 
wertx pnrtlculnriy stressed by the General Manager: - 

(1) Normally, a p t n o n  who is appruntcd t t l  esccutca a pro- 
ject s h ~ u l d  not be transferred during the execution of thc Project. 
He should. if at any  stage during t h ~  currency of !hc p o j c c t  or nt 
the end, is transferred. properly hand ovpr to his successor 8s i s  the 
practice in the Government. 

(2)  A more detalled record of t h t ~  drtic'les ( i f  T & P and machinery 
and stores should be kept a t  the site of work a n d  o c~msol!dated 
copy of i t  kept in  !he (#ice Surh materials shnuld bt. tnkcn over. 
hnnded oser or transferred in a proper way 

(3)  Measurcmcnts should be taken 1mrned13tcly the works pro- 
ceed from stage to s t a r r  1 e when a cc.rta:ri nnr: o f  thc wurk is 
completed it should be finally recorded Thic should tw d m e  by 
the person who 1s :n charge o f  the work All ext ra  i!ems should 
be entered in the register for extra items maintnlncd a t  the site of 
the work and copy of i t  given to the Regional Of3cr/IItd Omcc 

(4) Every quarter a proper assessment of the material a n d  work 
done should be undertaken to exactly know the  position in respect 
of their profits and loss 

(5) The Construction Senwe should not underlake any mom 
work till such time that they have consolidatcd t h a ~ r  present post- 
Ucm, both in respect of the personnel as well as the evolution of r 
P r o m  sy- 

The above remark of the  General Manager are very important 
urd tequlre to  be Immediakly considered in a meeting to be held 
in the next week, wherein you are invited to take part. The time 
.nd date of the meeting will be intlmattd in the caurw of few deys 



I have been recently having discussion with Senror Resident En- 
gineers of the B.S.S. with a view to improve the working, particu- 
larly, in respect of building works. The following important point6 
have emerged: 

1 .  Normally in the case of buildings either a S.R.E. or a Pro- 
ject Manager should be incharge of the work. Of c o w ,  
they should hc suitably assisted by the junior R.Ea 

2 Works should be taken 1n concentrated areas Thw cwst 
should not be lesh than  Ks 25 lakhs In one area 

3. The bills should be sutxn)ttcd by the B S.S every month with 
the detailed mensurernents One copy of i t  could be sent 
to the departmmt for rcfercnce and rrturn 



I would like to discuss the above propals with the GM. and the 
Programme Adviser on the 10th instant. Thereafter I propose tp. 
send copies of this note duly modified in the discussions to the Pro- 
ject Managers and SREs. for their comments and for any further 
rmgges tions. id 

Sd/- A. N. MALHOTRA. 
G.M., CCS. 
Programme Adwser. 

Planning Commission 



A N. Malhotrq 
Director, 
Cons tructf on Service. 

M) 

D.O. No. Caast/Pub/44/63. 

My doer Shri Moorthl. 

Ghti T. S M x ~ r t h l ,  
Project Msnngrr, 
Purneo Airfield, 
Auaea. 



d m 
D.O. No. Cam&/PYb/l7/64. 

A N. Malhotn, 
Drrector, 
Construction SeIWce. 

Yours rirwvrc)y, 
,Ml- A N MALfTf'MltA 



.w 
D.O. No. Comt,/Yub/l74/f)L 

A N, Malhotra, 
Df rector, 
Construction Service 

t'lcn.'ic refer to your D.O. letter No CSY C - l f i . 3 7 4 ,  dntca il?th 
hli~rch. 1964. You may wnd or;e of your good ovr?-wrs or Purchase 
As.::+;:an?s t ~ ,  Hil;v;pur or t!w area rtnmdabnxt !or mak:ngt purchases 
uf t'rt* tmlrcr- sr:ii!~t~itlg< a1 i~b+.!u: Iis tj.25 per  cf t  Thta . ;rnbzr il 
a\.n:!nb:c. at thi:, rtitt. ntha;- chi. ra!l nea& as rncntwceci in my earlier 
1c::c.r. Tu me I: iipjwilrs : h3 t  t h ~  cxpecdi:urc of Hs 1 7 5  ;ler rf. for 
t h r .  :.~!!.*':II\.. : t r d  c~ttwr 1:;in>:r>!.: 1s !,n t h c  hi2i.r S : ~ C  Y(I;/ may F ) ! P ~ W  
:tit!< k :1;; r r : ~  t!:n p ~ s ~ i b l c  c..ctmomit~ In : h ~ ;  rraspih!t T h r  warr8ns 
c:,!\. t,t.  1: :' :r.gi ,.erc*d nr,d prj lr.::.; ~ - t . < j , i t - l ; ' r d  ~hrough  t h ~  CFZWD 
w:l l.;t: :- i~,~nn~t\ntb:~:: 1.-: I:) : l i i \  C;IS~* jhnu:d stl%!:,cv, 8.; *'?.t.rc : Y  rb.1: :\at 
n ~ u c . ; ~  cf ?-;:st., :'rorn ,;*,a:: ,ns .~!:cT :'he r r . i l . ~ l ! I ~ ~ > ! C i i l :  ' 2  :,f : h ~  
d~;7h:-tmt*n:. :h(' c;wb ma'; b.: r t . f " ~ e d  t . 1  thr IS::?'\:.:z;: jl?:n::?, *.i~w 
) ; I  ,, , i  . i =  ? j l  . l i : f f ;  .;!i:, :%, !: ,' -.,i-.,kyf \$'p c+a:!  '$1 . I . '  ~ ; n . !  ' i . ,,. 
t ! \ ! ! . f V  1 r , i , . < : y  *.., ,,r :,v. 
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D.O. No. Canst./Pub/2-2/64 

July 2, 1964. 
K g  dear Dhesi, 

I have dictated a letter to you yesterday the 29th June.  1964, and 
thereafter I met Shri Agarwal the Executive Engineer incharge of 
thc Purnca Prcljezt and discussed details with him. IIc appears to 
be sa:'sf;,ed u-ilh the progress of earthwork although he was not 
sa'isfiril regarding the prugrczs nf t h e  concreting. 1 . 1 ~  sta ted t!;at 
t h e  rnctal was ~ o t  f>r!r:hcomi::g in enough quantiticbs. You had i ~ l -  
rexi? men:ioniG In !.cur previous !c:'cr t h ~ t  you had sent fr,r t!re 
Rr;iden! Engi!.lrcr, 1is:hixr to f(~1lon. u;) the \ragons across F a r ~ k k 3  
b,7:.:.33, Plcasc !c; r . e  k::cw 111~  rtsults cf k,is \.'sit by rf tu rn  p:.e- 
fcra;:;:!. 1.y ! r  :: :c : . : i . .~  A< ;i?e r,ij!lf;>i! t!;?,~ wt !,::c 1 !:tar:e:i 12 f ~ i l l  
SLVIYC. it ;<..::~!:i tx, ivi+:i:,!x to  ~.~b~::,:~lL~:c b.-,!h :ht: pk . ;~ .~ ;  k,y q . i \ c ~  ~ n d  
cjf uT:ri:.. s',1:1 .-I:;:ir.v:l r.-.c!~:!on~.~j ?*:\ rTtD ! :?: ' I  ]:IS: yc3r t!>r-!: c iA  I : O ~  

h;.;? ::I>c!I : , ,zin $11 ,T~l:,. iv:iic!: 3:!4,1iv~J ; ! I P X  :,) :?;7.~c suiTv vn! qi::in- 
tit.. c::!is:rp:p ] ! ~ ; r ~ e  t;kp b z ~ l .  1yi p of \~c.:i!hrbr m:ly by t v;)c.r;t :rc- 
< ; ,  ; : ; : ; ; Q ! : :  i .  S 311 

, , ; . - : t 1;:: I . C ~ : S . I : : ; , ~ ; ~ ?  ~ T ( ~ L : ~ , : c - ~ T ( ' c .  I f  I!:': ny.r:;~! 15 
pFc.,;-,vrly ; :ry; ,Epp.i  \!:b;! ~ : i ~ > ~ ~  C: {I::] c , I ~ p ! f : ! ~  t l l f ?  'A 'hf> l ib  !$'<>!'b: O f  ('On- 
c r p : ~  ;.:.:<! r.:i:.lh\v+:;:t; i1;::3.p ,.f:c;:rc> : 1::;. 1 ?;;;:! kjp pf>f.':-i?, ,'\ l c , ~ i X ? ~  

~ i . i l  ? . i t l i  c>!) tap 4:11 njiiv.:>::!7 t J ( d ! . , ! . t  10 a.m 3: ' . ? l r >  In:(.!.:. 1 I-'(:?;? 
i~pnr:;!nt  I, ,in::i cii.ic.:;.;s I h,;pc you \vi!l bc ;ivai;rt!>;c (I:! :.',lUr 

resi;!er.,!i;~l tt.lc~,hr~nc. 

7Tith knci  r e g x & .  
Sc+:~r? :;!:;!.crcly, 

~d 1- A :; X A L I ~ ~ I ~ : ~ L  

Planning Comrnhsion 

The D~y;u!y Clcn~~.ml hI?:mr7c.r may hnrlly p t  ir. touch with the 
mru.crnd tle.:hor.f:cs in ?hca RmI.~"ay f3riard fcir ~ . : r r , ~ r ~ r ; ~  rnc~vernrnl 
of ttc rn-tal ocrms Fi.rak"r, Errrage on a priorit:< b.,',is Ehrf 

has bwn pre24ously handling this ca.w. If he nrwis nry 
rssbtance from my end, hc will kindly let me know. My advice 



wi!i, howwer, be that the Deputy General Manager along with Shd- 
Baijal may go to the Joint Director of the Railway Board with 
application and request for priority allotment of wagon across 
Farakka Barrage as without it top priority defence work is suffer- 
ing. This is with reference to Shri Saha's letter No. CSR/G. 1114589, 
dated the 26-7-1964 to the address of G.M. 

Sd./- A. N. MALHUI'RA 
1-8-1964 

Dv.  General Manager. 

DO No Const /Pub h1.S E31dg.i7-3-65. 
-4. N. Malhotro, 
JYrcctor, 
rm:: trueticin Srnwe. 

Points for  r l ~ s p . t ~ $ % m n  in thv  n\i %!.!:nc 5' thi. f4r;.:wal ?,!qr-.;;:rr Tra jec t  
3fancr.:tr:c, t;, iw I-citi st 'i! hrs on 1';-1-1W.3 

It has 1-3 jirnrrnllv noti& thnt work.; nesrrn~; ,:w:.~!t 'ton am 
clffhrr ncqkcted or thrir hnrri:ing ovrr dt-!nyc.c!. This results in ad- 
ditional e x p e w  wd  1wWng up d the capital. 



Final payments are linked with the extensions which are not 
kept track off The final bills are not sent in time and the Anal pay- 
ments are very much delayed. The reconciliation of the matwiels 
issued by the CPWD is one of the reasons for delay 

I t  ~ F S  been decided several tlmes that rnr~isurements should be 
kept up-to-date and tha t  a bil! including the copy of detailed measure- 
ments should be stn! to the CPWD cverv mvr::h Thi.; is not being 
dong 

4. Extra items and additional items 

5 Quick cornyletion of work* 



Annexure VII 

Nature of actlvit~es 
- - - - 

Constructmn and r~pairlng,'!n?provemcnt of r&. 
Compost Pats, Sm!< Pits, ctc. 
Rcpa~rs/Clenning of tanks and wells 
Educational and Promotmnal work regarding use of imp 
proved methods ~f farm~ng, w e  o! t~ctter stbeds, green 
manure, c h ~ m i c ~ t l  frr:il0wrs, :.ra.l~cat!nn of weeds, e:c. 
Pritrnotli~n and c;!rcr?qthcn~ng nf Co~,pct-.atlves 
Organlsa!mn of rul tural  programmes ti g Bhajans and 
Grtans,  folk so'lys. etc. 

Org3n1mat1on of X?:~h:la Sland.bls Sarna~ams. smokeless 
Chulhns. kitchen qardcning 

Improvement of schools 

Tailor!ng nncl Crsft classes. Ambar Charkha, e t r  

Balwad~s and Nilnery SchmIs 

Idbray  and R P ~ C I . I R  R m m ~  
Adult Educnt~crr? C1asses 

Milk D~strthu!ror; Cent- 

D1spcnsarrt.9 

Rclirf Work. Sanltntwn W v h '  

Trench l r t r i n e r  
- - - - - - -. * - .- ---- "-- 



Inspection Reports regarding Rural Lok Karya Kshetras 
Tour  sot^!: nbaut Lok k'ar!in E;cbcvf~as 171 Jcntmu & K ~ o ~ ~ T I ~ ~  by 

Shri J .  I<.  Khanr:a, n f c r n l w .  Ccvtral Lok k'cr!ya Co~n:it!ce 
Id K. K at dlarch (Jnm.1111):  This L K E; w n s  vlsitcltf \y mc on the 

16:" fils\., 1961 ~ ~ 1 ' 2 1  Shrl Lnk\ ' l~na~l Slrtth ('in-nk, tile tiqhetra Con- 
vener and Shr: Jhrisn I,nl S31~y(y i  S W I ~  \ve.!nica wc,:k 2nd actlvi- 
tics appcnr t 1 hn\-e bccn unJh~rtnkcr? 1 t!.c Kshr!:-n but 
not much a:!cbntlnn has b w n  p a d  to saniq?tlon and nllicti problems. 
The K z k t r n  nrcn IS cclvercd hy 13;c~k.  b::t n o  much lmpnct of the 
same was ncl:lcc.~blc on the  nnd J n y  ;(I day rroblcrns of thc vi1- 
lage peopel. The s:::agers were n n u l w s  IC,  i??ve s o m ~  I ~ n k   onc cis 
but thc:r cons:ruc+:c~-~ h w  re>) been tzkc?, up by t ? ~  R 1) 0 I t  w a s  
su~ges!ed to 0;: S?b-vc : : -- : !he s:ihge p w ~ p ; ~ ~ . .  'hat In this anti 
other local dcw!~;men:nl  ac!lvi!ics t h e  ISS s i~nu ld  fali 111 l inr  with 
the programme of the D!ock Development ::ut hari;lcc Srnt L:lavati, 
Upsahycgi, who 15 a: presw! c n g a g ~ d  on ru t ! lc~!y  work amo:ll: wtr 
men. u n s  a r l v 1 4  to take up other art1vIt:c.s such as ruw!ni; of Ihl -  
wad1 and iYt ' .mt r , ' s  Cen:re The scrvlccs of Shri Krls'nan T3as Rimgn:, 
B Prackarzk.  !:ate bccn ICE: :,) t h i s  Ii5he:r;l t).~r t lvn,  fiiunr! that he 
was nu! doing any par41cu!ar lob I t  w:tt ascertaintd t h a t  reports 
about his work and capabr1ihc.s wcrc nut i,vntl:tLlc and that hc was 
under nA.:e. l?c c lnmed to have rtant h.; reports u p  to  and if-T 
March 1961 throu$i the Kshr.fra Convcunw So d i a ~  o f  wwk was 
produced by him when he mct me a t  h f n ~ h .  This K5hc:ra wiaS 

estab!lshed in the first phase of our I,<-k K2rt .n  acfi:'i!y but not much 
irn?act appears to have been made during all this p c r ~ ~ u  



fare activities, was also visited by us. The post of ur.e up~&yogj hsris 
been bifurcated and in addition one lady worker has been po'tlrd in 
Awgam. A Balwadi for about 26 children is t:c?inq run.  A sewing 
machine has also been p o v i 4 ~ d  for a craft ce2tre for v:omcn. The 
population of Awagnm, is 255 In both t).r v 1 : ' 3 ~ f f s ,  n?n!~ i j :  Kulgarn 
and Atvagnm, thc village pwp!e statcd tna t  thcy had -vit wen the 
B.II.0. or his v l l l n g ~  Icvcl t v q r k e r s  althot1;;h t 3 e  n!oci .  has tccn in 
operation for more than  three w a r s  T~te  f-) : l?tving s:aT was on 
duty. 

Tkc main yrublcm 1s of ~lnemploymcr .~  during: wn:ec months  
The real purprw of the h ) k  Kwya  Kshe*rn :s no: be!?.q served fcr 
wa.1 t r;f collaboration and coordmatmn 1 El.\ck Deveiopment 
au!horitieu 

% I -  J K KIfA?;?..4, 
6-S-1961 

I h:k~t* ]"st ~ i r n \ p ! ~ + ! r i  t~~ V I ~ I :  ('! 4 1, c ! rya  K s h ~ t r a s  in U.P. 
and Purrjab rt:rt.nr.l\ K h i ' t ; . ~  (Ri:!ar:.is:in: i' 1'). Rnjp:l?a I?Jecrut- 
U P .  J h  ? I - j  J S T .  X i .  ' 1  Tile tsur W* 
ma& ;n cilrtnci-:tl ;\ tvlth :hc I,, 2 Knry:~ \vvl.k -~-lc~i,ra!lrms I have 
rr*!rinlr*i c ~ ~ : : ' i ' i i - : : ~ \ ~ ~  :mp~t*.~,c-ti  ;rnd ~ 1 1 1 1  i . x j ? i ~  t v i  the i.:ccws of h k  
Knryn ?.f~~vc.rnt.~\: i f i ' t * p . t ~ ~  i 

This v!s,: ta,cs s i w ~  c \ r r r \  :tr t--1 me thnt no much r~i1anc.r. ran be 
p b c d  rm [tir. r q x b r t s  w e  got Th'by arc extrcmeIy tikctchv and leave 
a t  important dctallt and I p o r e  w r m r  of :he Itvrght*t n.;pecl of tm 
work In rbrr Kl)wl.*rrr 



! t  is a shadow Block area i.e. preintensive (Community Develop 
11.e.n~) area. I t  is hoped that N.E.S. programmes wlU t e  launched 
there from the year 1961-62 Our Kshetla was set u? in June  this 
year in the 2nd Phase of our programme. Thcre is one Sahyogi and 
P U ~ s a h ~ o g i s .  The Sahyogi js a graduatc and is one of the excew 
aonallv good soclal workers who are  not l\rred hy p l i t i ca l  prospects. 
The other two upsahyogis arc. also good wurlccrs. The S a h y o ~ i  Shri 
Bhavan Prakash was tra:nrd at the first training course end two 
upsahog?~ a t  the second cmrsc, whlch was co:n;llctcd on Aucust 31, 
1959. Only one worker was t h x e  availnblc fv work in the fit-ld from 
June to August. The Sahyog~ :s jus: underga'ng 15 days tramy! Cam? 
of the hllnistry of Communltg Development a: Rar.chl 

We had an ~nti-ate workers meeting. Amongst those 55 workers 
who participated were 13 out of 15 voluntsr?. Sahycgis t rn~ncd here 
a t  Delhi for one month. These voluntar? Snhvogis take pride i n  
their brmg B S.S workers ar?d gatme me :n:~sfr?clfot~ to not(' that the 
work nf the K.h?!ra has dw.eI1~ycd largely due t o  t h c ~ r  cflLx-ts. Thcre 
was a good !rvily d:scussion uf thc  programmes That  struck us 
most wa.; the prcqencr of Pnnchayat Prndhans. 0rgnnrser.i of C* 
operatives and a few promvnent propessive cultli.n:ors In thr  mcr.:- 
ing u.txre not rr.cri.2~- present but ~t a p p a r ~ d  ' r i  tnr ?!la! t h c ~  
had a feelinr r ~ f  partnership In t h ~  Lok Karyn rnctvrmcnt They all 
v k e  a p ? r i r ! a ! t v ~ l ~  of t h ~  eff?rts made by thc S&~rna) wwkrrs so 
far 

The ht~hl:ghts of our activities in the K - b t r a  w h ~ h  rrncracr~ 
f m m  the disr .ssion w-4th the workers were as !ollaw 5.-- 

1. One activ1:y Camp uf a week's duratlcn will h- con4ucrrd f rom 
December 4 in a village There will be about 25 youncmcn in this 
Camp drawn from t h a t  village They wo~iltf takr their meah at 
their homes but would I!ve c w n  tn the night in  thv C.:mp In this 
a m p  a drive would be made for digging cnmFc,s: 2)t.s They would 
d literature on ccrmpst pitting The camp w l l  be cmdttctwl on 
the lines of temporary Ashram. 

2 Sancdaya p ! r a s  have been k g t  In each famrly In 4 v t l l ~ g %  
The youngest of the fam2iy puts rice, or millcb or J a w x  cvcry day 
in this patra This  la coilccxed by the Lmal R.S.S un!t nod wlld out 
Sale pmceeds w:l1 be u x d  f w  n:nninq r girls s : h ~ l *  Thcrc u p a t  
mthusi~cnn In 'he pcople for this p r a p m n r e  



tlon of association. I called the rnectlng of the entire v~liage and all  
the villagers h a w  unanimously rhoscw v~llagc Convene1 " This ua., 
rqxatcd by four heads of panchovats We svcrca t h r ~ l l ~ r l  t11 know that 
this has been the case in 17 ( a t  of 22 villages 



Report b y  Shfi Dharampal. Member. Central Lok Konja Comm.sttcc 
regarding Lok Karya Kshetra Vet tikkavnLa (Kemla) 

At the invitation of the Lok K ~ q a  Group of the Central Bharat 
Scvak S a m a ~ .  I had an opportunity to vist one of the  Lok Karv;~  
Kshctrn nt P 0 Vc>ttikki\\-nln. Dist. Kulakkadn r r l  K c - r ~ l n  on J u l \ .  
1 ;  :96762 

I was m u c h  ~rnpl-csseci I,?. 5ir  Xlatheu ,in(] + I < .  c . ~ ! l t . ~ ~ i : u ~ \  . t t l ( l  t i i t  
xurk t h r y  hn1.e pu! l r l  :hp a w n  Bes:des v,.h;it I >,.u. Stl:: ! d . b ' h l  

CRVC R1P a n  :~CCOLIT:; ( i f  what thcly hart, donc :TI : l i t .  Ila<: !.f*ar . $ I )  

lvh:,: thcv :nterd to d:. in t he  vear 1963,-Ci3 

The ;,r.ogriirnrr.c. f j f  work the. Lrtk K:try,t t i~l>c:xii  for thr. Y(.;I" 

9+?-63 has  been (11v;dPrf under  11 major heads Thwt. fire 

The ahrvc. major ht'iads add to I I ?  bc*par,r:, ! ! ( IT I~ ,  I f  l !  .n t w  

r r k t . . i 4 t i c  fdvr the I,<,k Kap-s  Kshrtro w n r k m  r r ,  .ir.htc-vr+ lrl; 1h13 u1 
,,:) a r ~ 3  w h c h  IS i a r p  ns a block rt wr,uld ~ n d m J  t , r  il great 
, ~ r  hirvf4mcnt But the h k  K R ~ S ' B  P~0g'nImm4. c c m b i h t q  t c f  c nly 3 
*. d e  t ~ m r  workera in cnch Kshctra The Kohrrr~ at Ve!ttkkavrla 





356 
The Lok Karya Programme, even though assisted by the Plnn- 

ning Commission, is in its concept and set up, voluntary. The main 
contribution which the Lok Karya could therefore make is in either 
evolving such organisational techniques which are understood h> 
the people and give better results or in making people interested 
in the process of development. If either the one or the other were 
achieved the targets would no longer pose any problems and sliould 
be fulfilled many times over 

Avard Ofice. 
July  31, 1962. Sd - DH.rlRt'lMPAL. 

Tour Note by Slzn Ra)eswara Rao, Pradesh Organrstnq Secretary 
B.S.S and M c m b ~ r  State h k  Karya C o m m ~ t t e ~ .  A n d l t r n  Prn- 
desh, ~ e g a ~ d l l l g  Lok Karya K s h ~ t r a ,  Sr~kantap t~rnrn  (19-;-GI t r  
18-1962) 
The Lok K q a  f i h e t r a  Sr~kantapurarn is located on t i l t .  Hvdcra- 

bad-Bangaiore m a x  11nc in Anantapur d ~ s t r l c '  of Andhr n PI atlt+ib 
1311s IS In t he  stage I1 block arcn 

Thc L I.; K has tiv I Sah! ,bg..* n m w l  Sri 11 S u h h n  fi;r , ,*nil hr A 

K Vankata Rao e n 3  onc prop3gandlst by nclmc Srl I, Kr1shn.4 
moorthy Buth thc  .%?hyog:.; ivtl!c :ralncd at  tht. L K I.; Tra~ning  
Centre Each Sahyogl 1s p x d  100 p-r month,  besides :hv cvdr 
allowance of Rr; 5 The pro pa grind^^: li paid R\ 50 per mantt; 
Tnerc ha, rl snving of R 3 1  per m o n t h  tin :I)!, hc:rti iind 
being remitted back to thc Cc!~:ral Office a! tbtz c!~. .ur t> , f  car.!. 
Anancia1 year The managing Commrttcc of !!:P I. K K :::,I! u I ) !  
consider the proposal of appointing a lady \vorkc, :, ritid} 
allowance of Rs 50 (I a m  told that :here are qu,il*'1t4 o p ~ , I ~ c ~ n t  
who are  willing to work wlth that  saia!-t) t h u s  u4.1ir -1t: !he saving- 
of Rs. 30 per month and meeting the balance hy I )c:11 collcctirms 
There has been no activity a! al! on the w o m w  fran: I R  thc I,.K K 
and the appointmen' of Q lady :vorker is felt c.sscn!~nl t f i  lrnprovr 
the existing s~tuation 

The rnanagrng commlttw 1 1 1  the Lrok Kar?. ,  Kr,hr*tr.r conslbt I,! 
peop!e drawn from d~fferent  fields. well expcrrenceti in thr* rura! 
problems and who also belong to the category of r t c t t \ ~  workcrJ 
The Majority of the  members arcs sarpnnches of t h e  dlffcrcnt pan 
chayats of the L.K.K. villages The managing c o m m ~ l t r r  has met 
!U times f m  t h e  day of the rnceptfon r i f  LKK r P 1-t Jsnuar) 
I969 Sri Kallur Suhha Rao, Pradesh Convener, Rayalawemrr R c g h  
attended the meetings of the managing committee 10 rimes and his 
guidanc~ a t  every meeting. I am told, has been very helpful 

The Proceedings of the  meetings itself are  sclf mdicativc of this 
exel lent  way in which the c h a f m n  ar Convener has been ccm 
ductlng the  af!afrs af the  L K.K The managing con~mlrtec d 6 1 ~ m  



the praise of the Lok Karyr Working group for the above and in 
addition to the recent decision of the committee to meet henceforth 
at different villages of the L.K.K. instead of meeting only at the 
head quarters as has been the practice uptil now Accordingly the 
latest mceting on 30th July, 1961 was conducted at Malli Reddy 
palls, a second phase village of the L.K.K 

The following are the 10 villages taken under Isv stage for con- 
tentrated work. 

1. Sugar Sadla h l l i  
2. Basavnnna Palli 
3. Mittameeda Palli 
4. P. Sadla Palli 
5. Po l~math i  
6. Kodi Hdli  
7 Naga Palli 
8 Veebuthi Pall1 
9 Rnllur 

10 Muddl Reddy Palli 

I n  accordnnw wlth the recent d c c l s i ~ n  taken at  the fir.: r.rrt, :rtat 
n I I A I ' .  K ; I I ) - ~  K\hv'ra, th? I. K K work I >  > h ~ f t e d  !n the 
follow~nl: 17 ~!ll;kccs of the 2nd phase. Thounh the v;llaves .frl 1 

num!)cl ~ h c  p ,\u!at~.rn In total is qnly abo1l: 6 000 

1 Kurlaptll!i 
2 G n l ~ b ~ p n l l l  
3 Somi Reddj. Palh 
3 Risnlnmane Pal11 
5 Vcnkata Puram 
6 Malli Reddy h l 1 1  
7. Goravana H ~ l d l  
8 Kodigena Hdl i  
9 Appla Kunta 

10 Gherlo Pnlli 
1 1  Pocham Pall1 
12 Nakkala Pall! 
13 Jumok~ln  Palh 
14 Vwrnru Pall! 
I5 Uppr:~ Pnlli 
18 Nnynnn Palli 
17. Pooli Kuatr. 



Though the Second phase is launched, I am of the opinion that 
the shift should be systematic in the sense that the L.K.K. move- 
ment should never be slumped in the 1st phase villages and the l ink 
established should continue to be perennial. 

The achievements of :he LR .K  in the 1st stage 10 villnges Jrbb 
as follows: 

The village cornnuttees have been formed rn all the village+ 
h e  committees consist of members, the majonty of whom are th*> 
sarpaches and members of panchayats of the \illages of L K,K 

.4t Sugur S a d h  Pal11 311 abondo~lrd well was closed for con, 
tructing a park A dramage to a length of 300' formed An 
a p p r ~ c h  road to a length of 1 furlong was formed at Bxavanapall 
A s s o o l  building \.as constructed at Mrttamceda pnlli by coIlect 
ing a contribution rf 1.300 fr,):n thv w p l r  ?nd t h e  ~onstructiot? 
entrusted to panchayat A furlong length of 1n:crnal rw t l  was n l w ~  
formed At P. Sadha Pall:. 20 campers p ~ t s  got propnwci .4: I' 
Bajanamanckll wns ~ \ - i v c d  .At Pula math1 an  nppr hnk.i\ rod(! 
leadmg to  the Harijan colony was formed A well rs being umt 
tructed The Bajan mandall gd! revived Mobiliscd people 1 

Koo:halli and Vibtm'h: pall1 to lay n fam~nt.  road to , I  I ~ n g t h  o f  I !  
miles At Nagepalh a dnnklrlg water well wstlnq a b u t  Rs I %HI 
was dug In the school compound An approach road t o  3 lcnfifh of ' 
Furlong famed Tntrrnal rondr ,tnd :sn .ipproach road to :h(* ntl,*r 
by d n n h n g  water well werc formed at Kallur Per~od~ca!  c : r +  ' 

cleanlng campaigns arranged :I* Murld~rc.idypal!~ 

On health and san~tation the LKK has tm.:, trylI!rl ti, : n t d u c ~  
'Ram hole' latrlnrs and has wcceedcd with grcba! d!flirulty 111 3 
v~Uages Inodental ly ~t IS mentioned with apprecratlon that the db 
trict Health m c e r  has approached the LKK ! 1s :mplcmcnti~tloi: 
of this programme xh:eh they alont. could no' :rnplrrnenr C t m  
tant pwsuation and ' h e  necessity arc the  mnrn factcrs tnvolvtd ~n 
:his and the LKK w11I endeavour to rntroduw* rnrwr* 1atr1nc.s t akr~~t*  
thc ndventage of the h ~ a l t h  department 

No youth movement 1s found :n h a w  been c.)r~aniwd I r r  the LKK 
ErPfons have ?n be made to form Bharat Yauvek Samaj units in thv 
WU( vtliam One ntccessful Rum1 Youth camp uw wndcrtnkrn 
by thr~ LICK 



Food distribution programme has been the prominent activity of 
the Lok K a r p  Kshetra. So far the LKK received 1,300 bags of rice 
(each bag weigh 100 Lbs) and 700 cartons of milk. There are 8 
r.cmkcd rice centres & 12 milk distribution Centre;. This is a famtnr* 
iiffected area and this programme, to some extent, has relieved thtr 
strain of the draught. 1 am desirous to point out here to th!. 
managing committee for considering the feasibility of introducing 
'Sramalan' in all the cr~crked rice distribution centres for snmetimes 
lwforc commencing dis:rlbution. It is really appreciabic to note that 
thcl LKK has obtained a sum of Rs. 800 os grant-in-aid iron1 Ihc 
Collector Anantapur &strict to subsidise the food distribut~on pr8t- 
gramrnci. The Collector was kind enough to visit wrne of thr. 41.:;- 
!ribut ion ventres personally. 

'I'ht. Lok Karya b h e t r a  15 also deslrous t f ~  1n:rduce Gram E k 3 1  
% + i ~ t . r n c .  Already, a detailed report ~ndicatinq thc feasibihty of 
s!,rrtlng thls scheme was forwarded to  the Central Office Noth~ng 
iurthcr was heard by thp LKK from Centre on this .report A 
.)[ t h r  report is contained by :ne now and f u r t h t r  nPcnsl;ar:, jc?loq 
ha,  : i)c t,xkrn on thls reference 

111 t i l t .  '2nd phasc vlliagcl, village cornrnvt:ees are fni::lt'ii 

!)c*t:i! ltd c~~nccntra tcd p ropammcs  nre bcrng chalked wi t  

SII N. S Vnradnct~ar?. 3lrmbcr. Planntng Commlsron. t h ~  Dto- 

lrlct Coilwtfon, Sri Rame Moorthy, Dr. Daithanath Stngh. Smt 
Kamaladcvi Chattr~pacihwa, Sri R Srin~vasan Cars Manager, Prof 
Uhan and Sri Chakradhm A g a w a l  wcri. the dtstlngtrishei vidtn- 
t t f  this Kshctn 



1 cannut but help congratulating the L.K.K. on the whole and 
t-norc particularly the men at the bottom of affairs. 

Sd - P. RAJESWAHA RAO 

Earacts from Tour h'otes o j  Jammu & Kashnair by S)r,.a J .  K 
Khan rra, Secretary. Const rrlcrt~n Sen1u:e. B.S.S. and ibfemher 
Central h k  Karya C o i n ~ n ~ t t e e  r egard ing  Lok k ' n r ~ n  Kshotrnx 
(Rural) 

11: Zachald3ra ; ~ r . i l  Rajpur ~ r l l a g c u  thew Nab :he i*dtilt;oniil cnm- 
!;tint of u nter siiortagr.. tirp*h for drlnkmc: and for :rr\r*t!ic*n pur- 

p tsez, I n  fact tiw uvholc r ~ f  t h ~ i  arc$ whwh :s known :rs R R J W R ~  
T ! ~ x J . ~  has hew: facing uot ihr  !l,crrtagc ~ ( J I  :i war! l~my; time* pri!, 

b m l  .' IS nl)t kr.c~Wn r !  m!nt.r trrigation work? and b ! r n r l t ~ r  other 
srhcmw ilrc. r n c  ; ~ ~ d f , ( l  in h. current 5 \'car Plan 



2. Kulgam L.K.K. in Anantnagar District, Kashmir, waited on 
14th July, 1962. The  present Headquarter of the Kshetra is villapn 
Tulj Nwpura. Last year when I had vis~ted Srlnagar the Head- 
quarter - at village Shurat and centre wa\ also belng run a! 
Augam These two villages have already been covercd and thp 
Centre h a w  t h ~ s  yrbcir 'wen s: ':ed to Tuli Navpura The popula- 
:ion of this village IS a b o ~ ~ t  611O and agriculture is the nwin  cccupa- 
tlcm Average s ~ z e  of holding for a farnlly is 3 to 4 acres and the 
vleld, which IS mostly paddy. 1s about 25 to 30 maunds per acre 
Only one crop in n year 1s obta~ned Those villages are sltuatc-cf 

.7 Quiitrno Block Ano:hr.r vlllajq~ where t ! l r  L K K  1, running 
h Ccntrc- is V~llage 3 l a h ,  T e h s ~ l  Kulgam It is a big v~l!aqr! havlni; 
a s h w t  300 farn111t.s or morc. than 1,000 persons There 1s a prl,ww> 
-rhor-l lor b o j a  v..!i~lr :he U S  S 1s running a Balwadl and :> craft  
~ c n t r r  for  p r l s  V~l lages  In Quolmo Block are facing a ci~ffcrcn? 
problem name]? floidc T h r r e  arc no regukrr rnad. or  path, 2nd 
onc has t ,  crrm \vn:tx~-logg(bd paddy fields to reach all these villages 
f rom the tn:iin ~ o . ~ t t  Anitrb:er centre t.is~:t.d t ~ y  u i  1s s~ 'ua ted  In 
v!!irigc hlau!tnhitiv:i Th.5 is G ! , ~ )  s:!uatcd in  Quimo Blcck As In 
sther c.t . :~~:c=,  n f3:il:i:~Li: lo: g!ri> \vh!ch -,vns s tar ted c: ;  Is: June* 
Wl 14 b ini: run i ) ~  ' h e  Kshc:ra 

( 3 )  \ I t l , iul lo . 1. t*; K ~ e h s r i  Hararnula. Kashn1:r Tht. Head- 
, d r k r s  b f  I:,v 1. 1; !.; . , ;(! h¶au~:rarr! nu! :he main ct.n:;e of act:vtt:. 

I I I ' t i  k Our Mukh-Sahynql's old worker  
.in:dar S ~ d ! ; u  S ~ n g h  and thr Sahyogi 1s Shrl  M Abdtil Rahmlan,  both 
P !  wh 111 .ire !r;cirwa wirrkcr. In addltlon there arcm 4 pntt-time 
w , ~ : ~ t . r \  'Tilt. v l : l a p ,  ;$.h~ch ha.\ 3 pnpulatlnn o f  akmut 1.300 :s not 
r .'slly accc s.FI!)I~ 0 1 1 t .  to cross nullas and r:vul-.s by means of 
:rnprov~std h r i d q ~ c  m d c .  o I  log, elf wood I t  was fo~lnct that same 
-chrmc. o f  prov~cilng a rcgu!ctr hridgv cnnnecttng the mam road 1s 
an.ivr r ,. . !r.rrrti ,vn t r f  t h e  8 D O I was, howevcr. surprts4 to  learn 
' r  at : h ~  c..:lnm:vd rcqt of the uwrk 1s Rs. 54.000 I h r v  u an r!lstnnct- 
.v!v z t *  w r  Sati\o<i> I! they nro 1riilnc.d and able t o  take u p  small 
i c + v c . l r y r ~ r n t  bvorkb ran ;t .! .*  t I3 D O and ti lt-  v i lhp pwple The 
.. .11agr h . ~  primary w!mll i*:lch for h o ? ~  enti g i r l s  .4 VPF wet1 
t " ~ : 4 d r d  mixtd IntZt'itng wa5 held from 7 3 0  p m  to 1C p m at ~ h ~ h  

. r 1 9 0 1 r ~  frnm cultur.t2 I)rt,gran\nlt* ,*me smnuc thmktng was done and 
:.:c.wa chchnngryj with part~cula! referrnw to the cnmpfa:nts rnd re 
qir:rrrnclols of thr- v t l l a p  p ~ y ! r  Ttic women folk. who had col!cc!&l 
.$ lrtrge nirmhtnr, dcmsndt.ci a r rnf t  i.~ ntre and crnpl0t nacry: clppon:tnn- 
t l r  faw wimwn 

4 Haan!? I ,  K K :z: .!.rti~:nu Tdrsll. v m t d  on J-7-196? W'- 
t.ii~uql> !ht. I .  K K u r t 3  run at March wh:rh wnh l.rzcly sh:ftcd 14' 
Stnrrrh lr w w  I M M  v v w  nvtcd that the Hcndquwtrr of thc* In K K- 



which 1s B m a h ,  is a small town area and thcreiure urban. I t  w,i., 
therefore suggested by me to the Prndesh and District Convener, wh,)  
had accompanied me to the L.K. area, to shift t h e  Hqsdquarter from 
Bunah to some v~llagc In the Kshctra The first meeting of thr. 
G h e t r a  Committee and the vlllage piwple w:is held a t  t h e  time whcrl 
we vis~ted the area. It was pleaded that on account of A.isernbl> 
and Panchayat election> i t  was not poss~ble for the Kshctra to wurh 
regularly. Not much of activities was not~rtbablc. qnd, 3s 1n othcl 
places. people who had come from the Kshctru v i l l a g ~  had thetr w n  
complamts against the B.D 0. and other officials 



Karya workers would undertake the execution of suitable tasks 
forming port of the accepted development programme, namely :- 

( a )  Local works to be carried out with the help of Voluntary 
labour; 

( b )  training o f  non ofFicia1.i in Panchayat and cooperat~vr 
wark; 

(c)  to assist and guide the village people In malung effectrve 
use of  newly rrrated assets, such as ~rrigatlon,  and 

( d )  organ~sir~g rural and urban labour cooperatives fol small 
and large projects and rndustrivi 

Vicwcd W I : ~  t h ~ s  c n t r m a ,  c,ur Kshetras have been a dismal fail- 
, i : t q  and 11 1s for thr  hlgh-pouered Cornm~t:ce which has b2en tet up 
: )r g u ~ d ~ n g  all thc actlvltics of Lok Karya Kshetra~ :o cwwder  how 
~ x s t  to achieve the real purpose and to  brtng a b u t  r ! l ser  c~sllahora- 
:Ion among Development Officers and Panchayats Q:I :he one .;!de and 
HSS .%ihyo~!ll; and other voluntary \corkers on :he other 

Scf !- J K KHAXNA 
! 1-7-1SL 

Accornpan~tx! by Shrl t.3 M S b t h .  and hstrrct Lnformrllurr 
oflhr and B.D.0 ,  Shri S S Seth. and Distnct Information 
~Mrcv. SM R K Pathrk, f went round I at !5 villages psprisrrd 



in the Kshetra. I shall not encumber this Tour Note with a list of 
activities undertaken in the Kshetra. I have had a brief summa? 
of the activities prepared by Shri Kamal and FI copy of it is 
attached to the office cop?. of this Tour Note*. 

Here, I shall merely say that this is by far the bvst L.K.K. I 
have visited. It is a great tribute to Shri Kamal that like thrh 
Lhstrict Convenor of Etawah, he has. although he was originally 
an  active Congress \vorker. succccdcd in keeping politics aloof from 
the BSS. In Etnh District. the BSS is not identified or associated 
u.i?h any political par:?-. This gives us much sa:isfac!ion. 

Another very comnlendable feature is that there i s  p.rfcct co- 
ordination between the BSS and the District Block Development 
authori:ies. There has becn no attempt on the part of BSS to takc  
credit for the work done hy the latter. or  vine versa. Indeed. the 
District Planning Miter ar.d the B.D.O. have admitted to me that 
they wo?.!id not have had half the succt~ss which hns been achieved 
in  t h e  villages ~ncluded u.:thin the  L.K.K. were it not for thc 
initia:i\-c taken by ?hc BSS and  the  mobiiisation o f  the inhabitants 
of the 1-iilnges 

Ir, 7 114: ,f :ht i t ,  i ilages. n!r;ht classes for adults have been 
stal:& There 1.. i4auc::v uf triilned teachers and educational kt:z 
I hsvc  asked Shr. K imal to  ha^^ this deficiency made good Thc. 
Ctn:~,,l O%cc c ~ f  HSS may \sritc to the Literacy Iiousc, 1,ucknow 
I lvnuld s.qn !it{ 1t.i;er u.!~lcfi should be addrcsstrf t o  Dr Koshy b\ 
narnt 

Small-pox has been rampant in Etah Dtstrtct Schciol chlldrcn In 
the \-il!agcs ~nc!udcd w1:hin :he Ksherta have brwl g,t vacr'natcd 
In nne village. thc t.acclnc was not good c ! ~ ~ l u g h  since t t w  racctna- 
t ions have not taken The people should be got v;iccmatrd nncc 
again The rldlrl*s should also haw got ttwmselvcs v;icctnatrd 

Five v~:lagc.: !'.st of ten, have had t h e ~ r  lanes p a w d  with d r a ~ n s  
$,n bo th  ! !I@ s d e s  Another undes~rablc fcnturr I no!lccd was that 
ra:v-dung and garbage had t m n  dumped, lrlstead ($1 he:ng b u r i d  In 
camps: or manurp pits 

The BSS has had severai approach roads ~nsdc. I rutw two 
t.ulvc.rts w h ~ c h  had been constructed over 'nulbhs' The earth has 
b w n  -xashcd awa:. just h i o w  crown o f  thv culverts itrrd. unless the 
por:itin lca(lmg t o  ~ h r ,  culverts is raised and p;lvtd w t h  Knrrkrr, 
thew 1s dangcr of thc culverts bclng damaged beyond r c p i r  1 
haw arcordmgly rruggested that this mattrr be i~ttcndwi to 



m 
Family Planning: Very little has been done in the way of family 

planning. I have asked Shri Kamal to let us have a report by the 
end of March, 1963, as to the number of men who have k n  
stcrilised as a result af BSS effort. 

lnfotmation Cetrtre. I visited Informal~on Centre :*;h~ch 1s 

located in what used to be the Dak Bungalow. I t  is covered \nth 
tCnt many posters. I have asked the District Information Off~cer to  
have the posters arranged In such a way as t i )  makv greattv Imprvs- 
hion upon the people who visit 

Tu ,, I )~scuss~on h l t w ~ n g s  qave been hr:u t + ,  dl>< \I,, cer;air+ 
r r ~ n r w c t ~  wlth the plan Thcrc should he Scm:?ar, ril~cu'i.;ion 
p ) u i ' b  organlsed at least once a mon'h ~f n : ?  qfrcnrr Thc ! I - i ;  
of t tw District Planning C ) r j i i ~ * ~ ! ~ a t i o n  2nd The D1str.c' Inf-rrm-', 
(Mir.t*r \hould be r n l ~ s t ~ d  

111 the KYhetra, one scrvicc cooperatlt-r. ~ ~ - r c t : \  ncls b : ~ : l  s ! . ~ r l d .  
hu t  ~t has not k e n  a success due to lack of c,m!xaratio:: among tt;t. 
membcrs, each one t q m g  to dcnve p m n a l  btxnefi: w t h t ) u '  
thori~htiul::c.ss f f  l r  ()them 

Sd,- 
t KRISHNA PIbSjJ)b 

3/4 



ANNEXURE IX 
Reports of the OfRcers of the Planning Commission regarding Shrm 

Clearance Centres (Urban), LoiE Karya Kshetras. 
Nort. on the laisit to Slum Improv~mcnt Centres mn h t ~  Rharar 

Setwk Snmnj on 1%6-1958. 

2 Thr P : a q n ~ n g  Cornmlss~ori approved rtn 10-8-1957 :hc srht.rnt5 
submitted 'ny t he  Bhara: %yak Sama? Delhi Pradrbsh. rclatlng 
p:iut projecf for en! i s t ln~  and m n h ~ l i s ~ n p  puhltc cnoprat1on lor socl:r! 
and  c ~ c * ~ ~ r r n l c  weltarc work jn t he  clum iireas cbf Dt.lh- 1 3 ~ ~  .%himc. 
wa: : c >  he  on :in i..ipcrirnc~n:iil h:ts:s and a p a n ' - l n - a i d  of  Rq 5 3 . m  
was :fi bc+ q i v f - ~  T'hc first in~!almchn: of R.c. 18 500 (Kq 1 1  ,500) 
reccr:-,nc and PI. ;.MI nnn rrAcurring W:~S rc.1cnst.d ; t ~ d  thi. rc~!c.nsr! 
rrf the s ~ c n n d  rns.alrnc>* ( I ;  I?< : 1 50CI waq unrft~r ( rdcm a. 'hrb t l r n r s  

fjur \?:?:I 



5. The activltles m the proposed centres were to be for the benefit 
all people residing in the locality, irrespective of whether they 

were slum dwellers or not and should aim at  promoting the interest 
c h i  t he  slum dwcllers by orgarusing educational and cultural pro- 
Crirmrnes tn ~ n d l v ~ d u e l  slum kntras and bastzs Although t h e w  wen. 
' I  bc orgnr1isc.d and  conducteci through voluntary f ffi,rt, ~t was 
,prm-d t h a t  scrrrlt. [ n ~ d  staff and equlpmcnt were rssentia! to  wppl r -  
.writ t hc r frort~, of the v o l u n t ~ c r s  

.. . 
4 A t \ l 6 t l  t ' K l ) d ! ~ i  C I ~ ~ I I ~ C  15 ~ ~ J U S C ~ ~  i r ~  <t ~ p a c i o ~ ~  hail .  f,,yiqina.,> 

-7 c.mt t u b  .t gctdown and from the accounts we recelvd has 
. rv lv~t ! t * :  of clric* t y p ~  o r  thc (>!her f, ,r nearly 14 hours In a day 
',< . ( r  nc r,b:)rr. t bi!tirr.r, P idcnt,on. d i s p c n w y ,  women's vwa:lc.rml 
. nd r rnfr (1asw5 and  a t i~ l l t  rduc:ition c.la.is for men and nrganiss- 

I !  t i .  k f  I IY r ~ : i ' ~ ~ l n i h l  acti r i:''ural prf~grnrnmcs a r c  the ma,!? t y p s  
: 2 r . n  !:lc- :!rc'\.~d+ d i r ,  thir, rc.n!rrb Besldcs these, the cer,trt is 

, !-o 1v;rjr~w1 ! ( I  tw ~vcanislnC p w :  dlca l  cornpe:i!l(tn.c In health and 
*,tn::,,:lc :I iI. lz c .  a~n i )n r :  *hr dani tiwel!ers and pr1zi.s art- t11~:rrbuxd 
;c rhc i h t t t ~ ! t i r ~ r i ~ r ~ c  This:(% 1s ; t i< ( \  . I  regular sytern of contacknc all 
*nt. f n r n ~ l ~ t - .  I ~ w n q  around the centre so as to  have a fin: hand I .  

f r c r r n n t r t . 7 1  . t ! r  x i i t  !hew i8cnnnm!c. and social cnndit~ons. The !arEet 
! c ~ i n t ; t c  t~n i :  1 (KK) fnmll~m svt  before those 1n charge of thlq centtta 

' , r %  *.v hwrl rvwhfiI  ant1 strnong the several invisible ye! vnlu- 
,hlr ~ . c . - ~ i l ! : ~  131 thi, v u p e r i r n e n t ~ 1  scheme should be IPqtcd the use- 
1\11  t r,n!ncq \\ 5tc.h t w  b w n  ~tab l l shcc i  bCt\vet-n voluntary workers 
.3rrrl : h r  slum t iwd l t~ r s  'lT.t. rmt r f*  IS also nlnninq R n u r n h r  of 
~ . j ! k  i c .ltrcbs .r: u hrch tnllk donntcd by 'CARE' IS k r n q  distributed 

the tt~Ll,irq.rl Of\,. nott+\c'(~?!!? fc3hIrc In Xhe Org3nh1,ltlOn d 
:hew rn1lk cc.n:rc..i 1s the f l w  that the cbntlre rmpnns~brlity for a r e  

7 .ssrl!: . c t l t l  r!~\ tr i t~uti~, i r  Ir un.ic.r~akrn b v  the  S : \ I ~ I  dwellerr; them- 
< P ? \ ~ P ~  u * ~ f h  mIs ju.;r ;, s~nglc voluntnry worker o f  the Bharat 
Cr'wak Snmnl t o  wpcrvise the arrangement 



8. The centre is managed by (i) five paid workers, and (ii) four 
unpaid voluntary workers provided by the B.S.S. They have beell 
able to enlist the active held of 25 workers from among slum 
du-ellers themselves. 

: I  Of th, .  two  o:her. t h e  one a: I'ahargar!~ i:14> t,? r ~ k t e r l  u; 
first This centre which 1s housed "n an ~mprc)v:scd ~ ~ ~ t l s t r u c t ~ o n  
on a plot of land belonging to tht. Inrprvvcmcnt Trust, ha% bet-: 
functioning for a 11ttlc over a month now U'hilr. I! tr;ls n i ) +  dcvt* 
loped 11s range of a c t ~ w t i e s  on t h ~  full scale, some* 11f  t t w  ~ r n j w ~ r t e ~ i !  
activit:es l ike  children's schrx~l. reading, recrcba:rdm ct.nlrv adult 
l~teracy class, etc have b e n  started From the numbw 0 1  ch~ldrtw 
who were attending the classes when we v m t d  the rcntrc, i t  C 8 1 l  

bc snfely s t a t 4  that response from the pcrpp!r. 6)f t h r  I(sl'a11ty r *  
encouraging. 

12 The functioning of t h ~ s  ccntrc hah, howcvcv, r uri m t c ~  rough 
weathrr following the desire ~ x p r ~ . w d  by r sectinn of the alum 
 dweller^ that the structure which has been put up bv the11 l a h u :  



should be available as a "Dharama Sala" for use during marring- 
and other functions. The B.S.S. authorities are unwilling to agree to  
this request, because, in their opinion, such an arrangement would 
seriously interfere with the proper functioning of the centre. 

13. This development in the Paharganj centre spotlights the  
importance of finding a suitable accommodation for the centre 
which must be reckoned as a prc-requisite for ensuring the success 
of the pilot scheme. This is further underlined by the dificultv 
initially experienced by the B.S.S. in getting suitable accommnds- 
tion for two out of the four centres which they had to star: wi~cn  
the  pilot schemc was sanctioned in August last year. I t ,  therefore. 
appears that, if the question of proper housing of the slum weifarc 
centre is not tackled satisfactorily beforehand. the succr_.ss of a 
venturr like this may be in serious jeopardy. 

14. It ma?: be po in td  out in this connection, that in the finan- 
clnl tBslrmatcs of the  scheme. as approved, therc is a pro\.ibmon :o- 
wards the rent to be paid for the building where the centres are to 
be housed. Inspite of this, the E3.S S was unable to get a suitable 
accommodation to locate the centre, the difficulties in this regard 
can eesilv be imagined. 

15 The a!m of the  B S S In their slum tmprovement work bemg 
mainIy tci cxprrimcnt the "publtc relations approach" to this prob- 
lem, tfw ~ * ~ ~ x r ~ r n r n f a ~  nature of th is  approach will have to be taken 
in!<) account III any  assc.umcnt of the work The scheme envwges 
the usiq o f  ;lie st-rviccs prov~drd at  these centres to create an 
awareness among the  pc<)ple Ilvrng In slums Once their aware- 
nr* )>as bc.c-n arc,u.sid, i t  was t*spc.ctcd that thelr cmperatlon and 
partmpnttun rould be hsrnesstd no! only In activltm des~gntd to 
Iinprnvr lhwr life. spcmsorcd through non-officlal effort, but also to 
the schemc trf slum impro\.cment rnltlatcd under omc~al ausplcts. 

16 The rflcrrts of tht. B S S. to create this awakening among the 
slum dwellers through the cmtrcs can bv said to have made a 
favaur;~blc impact, rn :);.I wnsc i h c v  1s a d1st:nct desire dwxrnible 
among a stzeablc section of the shim dwellers to have ~mproved 
living nmditlanr. I3y its verje nature, ~t is dkmcult to subject thla 
attitude of cooperat~an anrust.? among slum d ~ ~ e I I e r s  to any kind 
of quantitativr nncrJrncnt. But the fact thrt in the Manckpura and 
Subxrn~andi c e n t r a  (which have bet% functtoning for ovtgr srx 
monthr now) over B .E:IVt? w l u n t a ~  workers frum among tht  
inhabitants of the s u r w u n h g  Jumr have mmc forward act i \*d~ 



in sharing the responsibility for running the centres, clearly e s t a b  
lished that the line of approach attempted in these centres is bear- 
ing the expected results. 

17. Another evidence can be had from the enthusiastic way in 
which the bulk of the slum dwellers are reported to be particlpa!- 
ing in the  sanitation drive and other community programme, ini- 
tiated by the Centres. A comparative study of the slums around 
the Manekpura and Subzirnandi centres wlth thosc near about the 
other two centres (which started functroning only very recently) 
showed that among the slum dwellers of the former areas. there is 
a greater awareness to keep thclr surroundmg clearer than in the  
later. Our talks with indsvidual slum dwellers also confirmed this 
wew to some extent. They candidly admit tha t  they can cnntnbute 
greatly towards keeplng t h c ~ r  surroundings cleaner Wc \vcn t ~ n t o  
one of the portions occuplcd by a s!um dweller in a kntra  near  Suhzi- 
mandl and thcr-e was c!ear c\-ldcncc of the dcslre o f  thc. orcupant to  
improve the  sanitary conditions of his habitat Thc provlslcln of a 
few latrines and d r n ~ n s  made posc~hle as a result of thc slum Improve- 
ment dnve sponsored by the  B S S ha4 slightly ~mproved thc sanita- 
tion The prmdicai public health and sanitation dnvrrr help to  impart 
continuity tn t h ~ s  pmcess Sustn~ncd cffnrt on thls llnc IS hound t o  
result not only invisible imprcrvcmcnt In the I iv~ng cond~tl t rns  
the slumph but would also ensure a rcspcctivc a t t ~ t u d c  on ttw prr t  
of the slum dwelicrs totvards whatever oficial schcnici, that  are un- 
dertaken for slum improvement. 

18. Since the attempt to secure public c ~ o p ~ r a t l o n  of !!I(% slurn 
dwellers has been made through the provision o f  somr c:;scntr,rf 
services which the slurn population sadly lacked, thcl success of thd* 
scheme so far can be attributed to thew services in n Iargc! m w -  
sure. But the  provision of these services cannot for long hc undw- 
taken solely by a voluntary agency like the  I3 S S Thcrc arc limlls 
to purely voluntary effort, whatcver afsistancr they may rectAivrD 
by way of pant-in-aid from the Government. They rim only show 
the way, Fet an example and prepare thc grtund. They can condi- 
tion the puhllc m ~ n d  in such a way that  schemes of slum improw- 
ment and even slum clearance can be carried through with thc  
mn.wnt and the respnnsivr? mqwrrttion of the slum dwellers them- 
selves. At no time, can these efforts became a subst~tutc. for action 
by IwaI bodies not can these efforts render the authority of the locd 
bodies suprfluaua 

1%. Viewed frm this atandpaint, there is a c w  !c,r the DElhf 
caqmration to take full advantage of the frvourtitk work dona 
)f these c m t m  among slum dwellen, however mrl l  i t  ba. One d 



the way this can be accomplished is for the Corporation to take 
over progressively a t  least some of the essential fields where the 
work of a voluntary agency may prove pecularily suitable and 
useful. Organisation of ch~ldren's play grounds and parks, youth 
activities and more intensified sanitation drives, health propaganda 
and other cultural and community activities will be the tvpes of 
work that can thus receive more attention. Even now, this is being 
done, but i f  the B.S.S. is relieved of the other activities the atten- 
tion they will be able to devote to these tvpes of activities will 
naturally be more sustaind and cffcctive. 

20. I t  may also 6c suggested that attempts will have to be made 
by the B.S.S. to dlrect the enthusiasm they had created among the 
slum dwellers ir~to constructive channc!~ Organisat~on of mutusl 
aid cooperati\?c societies suggests itself as  the mnst suitable shape 
in which t h ~ s  can be a t tcmptrd  \Ve wei-,. ~nformed that in thc Sl;b- 
zirnand~ crntrc arranqcrncnts ai-P airnost comi>ktr for cwgmislng 
a cocqw~rat~vt- society for trcxncn v;hn a r c  learn~ni: crnf.s n? the  Cen- 
t ~ .  S l r n ~ l n r  nctiinn IS prc~pr>\cd 111 t h e  Manekpura ccntr-. a lw 
Oncc tx.xldics like this take shapt. and b~it in  functmning. frul i lul  a r t i  
ConcrCtP I-esi11t.s .lrtb b o u ~ J  { [ I  flow f r o m  tht' p : .~)m~?*,rn; i l  i -di ica-  
t innal n c t i v ~ t y  ~ n d c r t ~ ~ k c r l  a t  thcsc Ccntrr~s 

21 Wv i ~ , i v + .  r l l l t  made nrlv comrnf~nts  a h u !  :he :vorklng of the 
Fourth ct*t~t!.c a t  Tut.kman Gate iwcnuse whcn ~tqited ~ f .  i t  hnc! 
hardly cc~rnrncnrc~i functlon~rig. Bu? thr fact :he B S S has S U L -  

ceded 111 sNurlnct; !:y fa r  thta best Iwation fo r  rhc cen!re. auger9 
wrll f r v  si4tlzfac tl)r? f u n ~ t ~ o n i n q  of t51s Ccntre. 



I t  gives me much pleasure to record that the B.S.S. rendered 
yeoman's service during and after the floods. That service has been 
appreciated by the Town Improvement Trust, Government and the 
Press. Dr. Rishi and his team of workers deserve the gratitude of the 
BSS. 

Mrs. Ahmed. M.A., M.Ed . who holds a diploma in s~cial service 
and basic education, and has written a number of books, is the 
Community Organiscr in the Namasivayapur~m area. The Field 
workers are Miss Cirja and Shri Vishwanadhan. These appoint- 
ments were made on 1st October, 1960, and an unfortunate situation 
was created on account of these three organiscrs having been 
engaged on the salary provided for in the proposals drafted bv 
Shri  M. Bapineedu. He had proposed Rs. 200 for the Communitv 
Orgaiiiser and Rs. 100 for the field workers. I have told Dr. Rishi 
that the Planning Commission will not accept accounts which show 
appointment on a higher remuneration to the workers than pro- 
vided for in the approved scheme. The situation will rtquire to be 
dealt with by the Pradesh Board, the Dtstrict BSS Committee or 
the Slum Service Committee. 

The Community Hall. which has been placed at the disposal of 
the slums in Narnasivayapt~ram, is too tiny for the purp~sc. The 
improvement Trust should be approached for an cstension 10 the 
shed to accammodate a Baitram for children 

I was much impressed by the team of workers who have b w n  
collected round them by our Organiscr and Field Workers 

In the other slum in Meenambal Shivaraj Nagar, rrnly a  tart has 
been made. Apart from the relief rendered durrng thc floods, no 
social work worth mentioning has been done Like the Urban Riot  
Welfare Projcct. I am not satisfied with ~ h i ~ t  hnl: hctn rlctnc~ in 
Meenambal Suraj Nagar. Indeed. I am not sums rf thc cho~cc. o f  
the latter locaiity and of the worker. was a wise one 

The B.S.S.  Centre at Saidapet 

This Centre is situated at the outskirts of the city and in n slum 
m a .  Remarkably good work has been done by two or thrcc p p l c .  
including an ex-MUC I saw a crowd of about 600 w p l c  gathered 
on the terrace of e building which has k n  rented by the BSS 
Branch. Nursery and primary classes for about 400 children am 
being conducted, and a'library has been opened The enthuslam 
and joy that I noticed on the lace of men, women, and children ia 
indescribable Two nnngs in Tamil on the t h m e  of t h r  IS point 
appeal made by thc Prime Minister and on the Five Year Pltrna of 
the country have k n  cmmpmed by the Iml p p l c .  This song- 



dance performance is going to be repeated in the programme which 
is being organised during the Plan Publicity Week. I am sure it will 
thrill the audience. 

Everything has been achiemd by the local people without any 
help from the Government of India, the Government of Madras or 
the B.S.S. The expenditure is met out of petty donations tcollectPd 
from poor labourers. The spirit shown by them is most commenda- 
ble. I should like that the Central OfPice and the Pradesh Branch of 
the BSS should give whatever help is possible to the Saidapet Unit. 
We should send some books in Tamil and English. The Pradesh and 
District Conveners of the BSS may be able to get books from local 
sources for this Centre. The Jan J a p a n  Section may please attend 
to this and let me know. 
N i g h t  Shelter 

The District Branch has not been able to start a Night Shelter, 
the drfRculty being that no suitable s:te has been located so far. T 
am dlsappolntcd. I t  1s undoubtedly dlfllcult to secure a suitable 
ate, but it should not be lmposs~bie The Corporation authorities 
mwt he fully copisant of the pavement dwellers. Shri Bapineedu 
w t h  all h ~ s  rnfluence and knowledge of Madras, should be able to 
succtvd; I would suggest that he and the Commissioner of the 
Madfns Coqmratlon put thelr heads together. 

Thc typc of building that will suit Madras should have plenty 
c ~ f  venttlation, and I suggest that i t  should not have  walls, but only 
an asbmtiw rmf  supported on p~llars. The floor must be pucca and 
prawdcvi w ~ t h  mnttlng. 

Fur the 4 Slum Yrcljects for wh~ch grants have been sanctioned 
by the Planning Commrss~on. a Central Committee has been farmed 
w ~ f h  Ds U. Kn-shna Rao as C h a ~ m a n  and Dr. Rishi as Secrrtary. 
A Chwf ("hgsnwr  1s gomg to tw appo~nttd.  The Committee will 
cruvrd~tuttc the work in all thc 4 Slum Projects. 

Madras Prndcsh will have two nrganlsers: one for camps. namely 
Shri Gurjalc, and the other for SIiims. According to the  decision 
of ~ h c  Bhilwua Cunvcntirm, the 0rganrse1-s must look after all the 
or~~v i t i c s  at the Snmaj, and not only t h w  ncthitws whwh are 
R n n n d  out of thv tunris grantcd hy the Covernnwnt from which 
they draw their allownncrs. Shri Curjalc has k n  gaod enough to 
#t.vnlc attention to activities ather than camps, but this he has done 
only unamcfally Responsibiltty for all wclfarc activities should MDW 
L#t p l n d  u p n  Shrr Curjale and tlw Chief Orgiznbr of Slum 
Srn?icc*, whir is p i n g  to be engaged, in official manner. I trust that 
&rl~.tanq. Gfsuth md Work C m p  S m p  will have no objectiw in 
regard Ca QhrI Qurjalc. 



Inspection Report on Urban Lok Karya Kshetras, Gujarat State, by 
Shri KrishtlD Prasada 

I spent  the 23nd and U r d  October. 1963, at Ahmedabad. 

I met Shri Babubhai Patcl, Chairman. Shri Panalal Jhaveri, 
Secretary, and Shri Junlna Das Desal. Pradesh Organiser of the 
Gujarat Pradesh Branch of the BSS. and had discussions with them. 
Thp last named acconlpanied me to all the centres of activity. 

I am going to be brief and shall deal only w ~ t h  thv s:ilient points, 
so that whatever action is to be tnkcn. i t  should be cxpeditcd. 

The Gujarat Pradesh office is o m  of t h e  best State branch of3ims 
of t he  BSS The bui ld~ng 1s quite su~ tab lc  and, being In a crntral 
local~ty.  IS easily accesslblt~ to the w o r k t w  I was ~ l ~ t i  to SIW that 
the filcs and papers were a11 properly a r rnngtd  and  I tvish to 
congratuiare the Pradeah ufficih th15 There wcrc n ~ ~ a l l y  15 poplc 
at lvork 

Oilr ~v!tole-time workers have a c h w v d  ;I Inr.nsurca of success in 
!he sl~lrns in w h ~ h  they have heen cqwratiny: Tiw slums are \r-tb:ir- 
m g  a different look. and 11fe is easler for the dw,! i~ ' rs  Sf111 much 
remams to be done Th Gujarat Pradrsh BSS. happ~ly.  has v r y  
good relations w ~ t h  the Corporation. If the collaborat;on of thc 2 
bodies u close enough, b t t e r  results can bch nrli!c~vc:i 

Apart from the Balwadis and general clr.ani~nt%, I am thinkrng 
In particular about lam~ly planning Only 3 Inbrwns have had 
undergc~ne stcnlmation operation. This number ts trm small tndwd. 
When the BSS has a number of whole-time workers-.-anti they 
h a w  gained the mnflderice of the slum d w e l l e r e 4  should not bc 
djficult to create a substantial opinion in favour of family planning. 
with t h r  c ~ , t i ) v t i ( p n  nf the C f ~ q m r ~ t t o n  and health authoritlee family 



planning cllnics might be opened in the areas where our people ope- 
rate. The clinics would obtain better results there than elsewhere, 
where whole-time workers are not available. This is a point which the 
Chairman of the BSS Pradesh Branch may please take up w ~ t h  the 
Corporation and health authorities. I should be glad to know the  
results of his efforts. I hope he  can give us some good news by the  
end of the year. I shall expect to hear from him. 

The Lion's Club have donated b. 10,000 for a sports centre build- 
ing, lvhich is In crmrse of construct~on. I w ~ s h  that the  grounds 
where chlldren play, were more even and not so rough-stones etc. 
which I ~ t t e r  thc place should be rt-moved. 

Gu~irriitl wornc8n usc hammocks for restlng their children The 
slmgs coiild not be good for the  spinc Thr q t ~ r - ' i m  o: introducing 
a tr;cmmock with a w t d e n  fiat bottom v;:!': L ,;ected sides. rn~ght 
hc expl trud 

I \r - ; much ~mpressed by the ~ o r k i 1 1 g  centms I visited tivo of 
them ntc!l art* attached to the  rnllls 

'I'hc Vahan Yahnk Cooprn+:r-cb Society for motor vehicle dr17~-ers 
1s m,ik nq go(d i'rogress Lhrrng the Ins' 2 years. it has secured 
a memhershlp of 350 rntw and raised a share capital of Iis. 2.25 
lakhs I t  shoulti renow its cfforts to secure a quota of motor rehi- 
clrs from the Government There have been no bad debts so far. 

Ahnwdnbacl c-ont:nuus 10 bc w~thout  a Night Shelter for pavement 
dwrllt*:.\ Thr Chn~rmnn of t h r  Srimaj had asked Shri Kantawala, 
when hc. i v ~ ~  ~ ' ~ ~ r n r n i s : o n c r  of the Corporai~on. to have a Shelter 
construc*tt.ti ~ttl!nt.ti!,~tcl\.. and the latter had plans and estimates 
prvpa~wi tvrtt1:n it . t n v  tLiy.4 The work could nut start ,  smce the  
IWY~AI (#  1 4  :ill& I~w:l l i t> ~,~,!t~'ftd imrl t h e  Corporaelon d!r~crcd tha t  the 
prc ,p~+1  tw qttvn u p  T?w HSS has suggested 5 alternative s~ tes .  
The unc :n S!lrrt-cpur Khnnpur. opposite Preyas High School. area 
713 sq y,uds. IS the k t .  . .i Shrl Kantawala, who has now taken 
avcr rrs Chirf Errg~ntubr ~jarnt C;rrvcrnmcnt, agrees that it is very 
suttnble I satv bin- .mi 1 1 t b  rtsutrd me that he would ask the  
Collccttbr !,I ha \v  ~t relcawtl for tlw purpose I have also met Shri 
M. L) Ra~lxtl, Mur~lctpal Commlssoner, who has promised to  help. 
Thc r n a t t c  should be fina:~.scci very soon I hope that t h  S t ~ t e  
BSS wil! lmvr ,come ptxd news to  g~vt* by the end of November. 
1963 

Sd/- KRISHNA PRASADA 
7-1 1 -a. 

Znapt.c!~on R-rt on Urban I,& Karga k'shetrlas, Kwnla. b?1 Sftri 
Krrthvn I'msntin Sccrrrrrry .\;:tC PC 

I spent thc ZSth atrd 26th ni  'rr,vandrtrttt. and ivss gl:\d 10 have an 
0ppathr;nlt)r of d i m & n g  the affatrs of the HSS w ~ t h  the State Chair- 



man, Shri K. R. Elankath. the Organising Secretary. Shri M. M. Jacob. 
and about 20 other members. 

I visited 3 urban Lok Karya Kshetras and a welfare extension pro- 
ject in hlanacat, which is in a ward of Tribandrum city. 

The welfare extension project in Trivandrum is one of the best 
run projects of its kind in India; indeed it is a sort of show-piece. 
H.H. the Maharaja was generous enough to donate a build~ng and a 
plot of land. The BSS has certainly made a very good job of that gift. 

The last meeting of the National Advisory Committee on Public 
Cooperation held 2 years ago, was of opinion that a cine-film of the 
projects taken up or executed by public cooperation, should bc made 
in order that the people should realise how much can be accomplished 
as a result of cooperation by them. The decision was communicated 
to the Ministry of I. & B., and I noted a few months back that we 
should again press that Ministry to do something in that line. The 
pmposal may be revived. Our welfare extension project in Trivan- 
drum must be among those selected for filming. 

The State Branch has done quite well in ~mproving the hving con- 
ditions in the slums. I uish that something more substantial were 
done in the slum centre at  Vallakadavu. It is a Muslim locality of 
ilshermen and other poor people. A Mahila Samaj has been organis- 
ed, and women meet and discuss their problems. This is not g d  
enough. The whole programme wlll collapse unless the members of 
the Mahila Samaj have something practical to do. I should l ike 
industries like poultry. rope-makmg, basket-making, and making of 
Wing nets, to be started. The Inspector of Industries nmy be con- 
sulted. 

The Chan~alchula slum Centre is right behind the Secrcbtariat and 
the Teachers' Training College. The slum has grown on the play- 
ground of the  Univenity of Kerala. There are no lights. water con- 
nections or sanitary conveniences. The Corporation refuses to pr+ 
vide them, since the dwellers are squatters. 

The Changalchula slum bas  been in ex~stencc for a number af 
years, and the question should be baldly tackled iind the  sohtton 
found. The Improvement Trust or Corporstton i s  w~lling to have 
tenements constructed. A portion of the land moy bc set opurt fnr 
the cnnstruction of tenements, and those p p l c  who egrw to have 
thd r  huts dcmoit,shed, may be promisad accommtdation in the new 
tenements. Some such solution should be found. I t  n d r  conccn- 
tra?cd effort, 

Sd/- KRISHNA PRASADA 
8-1 1-63 



'nspection Repart of Urban Lok Karya Kahetras, Maharashtra hy Shfi 
Ktishna Prarrada, Secretary, National Advisory Committee on 
Public Cooperation 

In my 3-day visit to Bombay on the 6th, 7th. and 8th January, 
1965, I had long discussions with Shri T. S. Bharde, Chairman of the 
State Lok Karya Committee and of the Maharashtra State Branch of 
the Bharat Sevak Samaj. Shri Mandelekar, Deputy Secretary, Hural 
Development, his two Under Secretaries, Major Remchandra, General 
Secretary of the BSS, and some of the local workers of the Sarnaj 
were present a t  the discussions relating to the Plan projects. 

Major Ramehandrn and I were taken to 3 urban Lok Karya 
Kshetras. I am dealing with them briefly below:- 

1 .  Pantnogat Mahatashtra Housing Boat Colony at Ghatkopv.-- 
This is for people whose income is Rs. 300 or above. 

The population of the colony is 25,000 and the afTarrs of the coiony 
are  admntstercd by a local committee which placed a building, con- 
sisting of 3 office rooms. 1 store room, at the d~sposal  of the BSS 2 
years ago, thc rent bemg Rs. 90 p.m. 

The build~ng houses a kmdergarten class. which works in 2 shifts. 
The total number of ch~ldren attendmg the classes is 60, and the fee 
paid is Rs. 5 p.m. M11k and b~scuits  a r e  supplied to ch ld ren  free of 
charge. 

There 1s a dispensary at tcndcd bg between 80 to 100 patlents every 
day. Patrents pay 25 pulse I t~ r  mcti~crne. The gross income 1s 
Rs. 1,M per mewern, and thy cxpcndl!urc about Rs. 100. So the  
B.S n u t h ~ r i t m  arc able t o  s v e  sowe money. 

There Is a proposal afoot own a family planning clin~c,  and I 
should very much like that to Iw done. A t r a~ned  mtd-wife who can 
attend to maternity cases, m a  htt rngagcd. -4 storey ~ 1 1 1  need to bt 
constructed on the buildme: 

For twatnwnt of petwnt?; fhr RSS ttsr4 to run :I nwbilc van. It 
hm a inw btwn dl.wnntintlt4 twtlu~t- r t  1. i  said thc insttlution wh- 
property was, har w l t l x i r swn  1: I I,:ivp :isknl Dr Gendhi to Rnd 
out o l  tc)  why thc. acrvlrt. wits tirwonttnu~d. and H.!lat rod$  b~ dam 
10 prov.de a nrabtlc d~sixrns:iry, h w  many slwns and piticnts t t  can 
mnr~  ptc. The financrrll rmplic;r!~c>nr will .I!W Irr. worked out 



2. A?nbaizcadi-The slum populution is 10,000. The half of the 
.colony w h k h  is covered, looked much cleaner and tidier t h i n  the 
other half. There is a Balwadi with 56 children studying in 2 shifts, 
but the room is very small. Something should be done to secure 
enlarged accommodation. Boys are trained in 'laizum' drill. 

A A::;hila Mandir has also been started. A number of wonlcn are  
trained in stitching. tailorin?. cmbroldery. etc. 

3. Kala Chautki.-There is one Rallvadi and a craft training centre, 
work~ng  in double shlfr. The participation of the people has been 
enlisted, but more can be done In this direction. hly experience is 
that an a"i\.i!y grmvs t o  t h e  estent to Jvhich t he  public take initiative 
and participatc in it .  

31y second general obscrt a t  ion i s  tha t  family piaxm~ng should be 
taken up in right earnest by our u-orkcrs. I n  Arnha~\satil, for 
instance, onl?. 25 people h2t.c !:(ken nd\.nntagc~ of contractytises. 
No vasectomy has performed. Thls matter deservrs serious 
at tent:on 

Sd - KRISIINA PRASADtI 
19- 1-65 

Tht. Bharat  .%\ak Sa11l.d~ 1s : ~11111111g 4 K ~ t t v ? ~  its (v: \ ,an)  in Ihl l l : .  
I wsited the Paharganj Lok Karya Kshctra o n  13ih Janut,r\. 1965. 
The Kshetra covers I 1  Bustics comprising about 34 Ku?ras w ~ t h  briild- 
ing where the various act~vlt les arc h ~ n g  organlscd I made. a r c w ~ d  
of the Centre an3 when I vis~tcd, the Balwed~ rinser were going 
and the r)ls;wnsap was also open. I ttlx) vls~ted 2 Karrax. Wirrlr I 
checked the rcg1str.r malnialned at the Kshctra ~rncr. I met .wmt* of 
the Vuluntary workers who pay frequent visits to the Kshctr :t ,tnd 
alm some Members i)f thr  Mahila Mandais and Slum Panchaya~ tlur- 
rng my  round of the Katrss. 

2 T h e  vsricrus activ~ties like Balwndts, craft classes for u'orncn, 
Adult Education cfntiscs, dispensaries, ctc. are being organi~cd 
in this Kshetra and the p p l e  of the area am very cnthuaiasric orkrout 
the Ramr T ~ P  nclhi Sshnal of Swinl Work i:: ful ly r r ~ l t i h w ~ ' ~ n p  
w ~ t h  the Sarnaj and : h e ~ r  2 srudmts v m t  the Kvhctra srlrnihbt daily 
far 2 hours for their practical field work. The atudenta of the %+curl 



379 
of Social Work are mainly concentrating on group work among the 
children from 7 to 14. The number of voiuntary and honorary work- 
ers helping the Snmaj is also encouraging. 

3. The important points in respect of the various activities in  the 
Kshetra which impressed me have been surnmarised below: 

( i )  Balzuadi Classes.-The Kshetra workers have ~ucceeded In 
bu~ldmg comrnunlty consciousness arnvng the slum dwel- 
lers who are now very enthusiastic rn sendlng t h e ~ r  ch~l-  
dren to schod.  The main ach:evement this year is the 
opening of Flrst Standard In the Kshetra and the Ddhi 
Corporzltlon has agrccui t o  rc.cognlse t h e  same The Smlaj 
has 3 proposal to r u n  clnsse; upto :ith S!ar.ifard In due 
caul-stL w hlch is cncnurnglng 

The fee c lwgrd  for 1st Standard 1s Hs. 5 wh:ch appears to me 
(In t h e  htgh s ~ d c  l ' h o u ~ h  thls tias t K . t x : ~  f i x 4  on thc re- 
c.om:~~rwclatlon c f thr L ) k  Kar?.a S a r r ~ ~ t i  of :he Kshetra on 
\I. h1c.h the S l u ~ n  Y a n ~ h a n : ~  are also rcpresenkd. I would 
wggt:st t ha t  t tw  Sa~nil) should ~ t x t c h  :he attendance in t h i s  
rl,is,s iur  some time and r f  the number of students does 
n ~ t  incrrascl t h ~ y  tnay conslder the quest!or. of lowering 
rhc Ic.i.s The rrurnbcr t r i  studen's r c :  present 1s only 13 



(iii) Consumer Cooperative.-It is encouraging to note that the. 
BSS has opened a consumer cooperative in the building of 
the Kshetra, in sponsoring which the Kshctra workers 
played a prominent role. There are at  present 500 mem- 
bers of this cooperative with a share capital of Rs. 5,870. 
In addition to the members the consumer cooperative is 
catering for an additional 1100 families for sugar etc. 

(iv) Proposal for lndustnal Cooperative.-The Lok Karya 
Samiti of the Kshetra in its last meetmg has recommend- 
ed the setting up of industrial cooperative In the area so 
that the middle-man could be avoided. This is a very good 
proposal as the area offers considerable scope for organis- 
ing industrial cooperatives. Even where it is not possible 
to set up industr~al cooperatives on formal lines efforts 
may be undertaken by the Kshetra workers to arganlse 
common purchases and sale. I would suggest that the pro- 
posal for setting up Industrial cooperatives should be pur- 
sued vigorously. 

(v) Saduchar Samztt Work.-The Kshetra also handles Sada- 
char Samiti work from 8 to 9 in the morning. The work- 
ers receive complasnts from the people in the area and pass 
on the same to the Sadachar Samiti. Delht Pradesh They 
nlso make enquiries into the complaints of the area refer- 
red to them by the DeIhi Sadachar Samit! 

4. Whrle the Samaj 1s doing useful work as not& above there 
is scope for further improvement. The following are s m w  
of the suggesttons in this regard whtch if approved m y  
also k forwarded to the Samaj. 

( a )  Programme fm thr Y m t h  -At present thcrc M no activity 
for the youth in the Kshetra. In my round of the Kshetriu 
I found a number of young persons playtng cards in g o u p  
an roads~de It  is dmrable to organhe Ymth Clubs for 
age group IS to 39 and orgrnise! activitlm to cernsltre their 
encrgle~ &cauW t t t  1s this Bcctton d the Swtetv w h ~ h  Lr 
rcbprjnsibie for most of the rnischict and truublrn. Thin 
matter may be considered bv tho Samaj and whatever 
pcmiblc may be done in this regard. 

(b) h k  K n q n  Somiti.--At p m t  only thr n m b m  at t h s  
Slum Prrnchayorta arc repmwnted mrr this ,Samftt, i t  wlfl 



be desirable if some representatives of the Mahila Mandab 
are also represented on this Sarniti. The Samaj should 
ensure that the Lok Karya Samiti is really representative 
of all the sections of the  people in the area. The Sarniti 
should meet more frequently a t  least once a month. 

(c) Cooperation with the Municipal Corporation.-The sani- 
tary conditions in the area are  very poor and nhcst: cannot 
be improved without cooperation and collaboration of the 
Corporation. A social worker of the  D e l h ~  Corporation is 
represcntcxi on the Lok Karya Samlti but he in my view 
1s not the proper representative of the Corporat~on as he 
has no say with them. It is suggested that the Corpora- 
tion may be approached and requested to  nominate s u t t  
able vmcers on the I a k  Karya Siimitts in the various 
Kshetras, as wcil as the Uelhi Slum Committee b e c a w  
the cooperntion and participation of the Municipal C o p  
ration in the Urban Community Developnwnt programme 
1s a must for the  successful lmplemcntation of the  p- 
prammc. 

(d)  Shfrtrtg of t h e  Kshetra.--The Kshetra has heen lookmg 
after the same Katras since its very inception and t h e  
number of famtlrcs covered almost remained the same. It 
may hr considered whether I: wrll be des~rabie  as in the 
case of the rural iishetrns to shift the Urban Kshetras also 
to anothi-r set of Kntras after a pcrlod of 3 or 4 years. 



APPENDIX 1X 

(See para 3 of Rcport) 

The Constittrtion of BIiarat Serak Samaj 

(Amended upto 15th July, 1962) 

1. Name. The organisation shall bc cnllcd "BHARAT SEVAK 
SAMAJ". 



( i i )  Active Members-Any person, who having been enrolled 
as e General Member, devotes at least five hours a week 
to any specific item or items of the programme of the 
Samaj for a minimum period of six months is confirm- 
ed thereafter as an active member by the appropriate 
authority as prescribed under the rules. 

(iii) Life Members.-Any active member who after 1-co years 
of active work in the Samnj rrffers to drdicatcr his life to 
the work of the Samaj and agrees t o  work whole time, 
rmy be admittrd as n I l fv  mtamber by the President of 
the Snmn] on thc* recnmmcndation of thc Bharat Scvak 
Samltr (Central B t ~ n r d ) .  

6. Enrolment: 



(iii) Any life Member whose work is prejudicial to the objects 
of the Samaj shall be liable t o  expulsion from the  Samaj, 
as prescribed under the rules. 

8A. Bharat Sevaks (Main body) .-Bharat Sevaks will be such 
active members as are elected by the General Members as prescrib- 
ed under the  rules. 

9. Organisational set up at the Centre.-The orgenisational set up 
-of the Samaj a t  the Centre will consist of:- 

( i )  Bharat Se\*ak Sangh: 
( i l l  Bharat Sevak  Sabha (General Council); 

( i i i)  Bharat Scvak Samit I (Cen t r d  Board) ; 
(11.) Enarat S v a k  Salnhkar Siimlt~ (Advisorv Commlttcc); 
(v) Kendriya Prndhan blandal f Admin~stratlve Comrnlttee). 

9-A. Bharat Sevak !ha&--The Rharat Scvak Sangh will consist 
of such Bharat Sevdcs as are elected bv the main txdy of the 
Bharat Sevaks. The number and thc 1xricd for which, t o  bc elect- 
ed and the method of clrc-tmn w l i  be as prescribed under the rules. 
T h i s  body shall meet once a ycbar to r ~ v i e t v  the work of the Samaj. 

10 (1)  Bhamt Sevak Sabha 1C~t.ncral Councrl).--This M y  wil l  
lay down thc policy of t he  Samsj Its strength will tw ns y m c r ~ b -  
ed under the rules I t  wlll consist of: 

0 )  hlembers nor excerd ln~ :  nnc-ttxrd of the total number o f  
the members trf the Sabha t , ~  tw c l i x t d  bt. t h ~  Wherat 
Sevak S n g h ;  

( 1 1 )  Members not excecd~ng one- th~rd of the  :o!al r~urnbcr *I 
the members of the Sabhu lo bc. chosc*r\ by tht* B h a r ~ t  
Sevak Samit~ from amongst mcmkwrs of the Rhnrat .Scvak 
Sangh. 

( ~ i i )  M e m k r s  not exccwi~ng one-thud of the tr~lal  number u( 
the members of the Sabhn b~ wlmtd by the Chair- 
man from outside thc Bharat .%wk Sslrrgh. 



(2) The members of the Sabha ahall hold ofhe for Swo jrertir. 
The &bha will meet at least once a year. 

(3) The procedure of Glection and nomination, of members will 
be as prescribed under the rules. 

I t .  Bhurrt Serrlr Smntti (Catrtral Baud)-The Bharat Sevak 
h i t i  will constst of the President, the Chairman, the Vice-Chair- 
men, the General Secretary and the Joint Seaetanee and Chairman 
of each of the State branches and such other members as may be 
wmlnated by the President. The number of nominated members 
of the M i t i  and the method of nomtnation, will be aa prescribed 
under the rules. This body will be the executive body of the 
Samaj and will guide the organisition of the Samaj It shall be 
deemed to be the governing body of t h  Samaj in terms of Mtlm 
16 of the Societies Registratmn Act of 1860. The members of the 
Samitl shall hold amcc for 2 years The Samlti will meet at  legat 
twloe a year. 

11-A. Quorum for the meetings of Bburt &v.L SasSti (CllsaJr+) 
Ikwd), b r a t  Sevak Sabha (General Council) and Bhurrt Sstak 
?EuP/b.-Oncr-llfth of the rnembcrv of the Bharat Sevak Samiti (Ce* 
trai Ikrurd), Bharat &vak Sabha (General Cauncil) and Bbat+t 
S~vsnk Srrgh. including vs-ofiiu members, shall form a quorum at 
the mwtrngs. U'hct~evrr there is no quorum the meeting shall be 
adjourned and no quoru~n dm11 be necessary for such adjourned 
mwtmg, cxwpt in thr caw of  a special meeting at the Bharat 
S v n k  S b h n  tGtlnr*ral C'ouncil) called for effecting any change in, 
or mLOLn& the CanrLltutton. 

( i )  The immuvnbic proiwrtlc- uf the Samaj and procwdr 
thcmfrvm shnll vest In thc Trust- and shall be held by 
thcm under the dwhmrmn of the Trust to be made by 
the Trust- api"mtt*d in the tint ~natnnce, abject to the 
T r u t ' r  p v e r s  rar prnvtsims themn dPcla.red or contain- 
ed of and conrernmg the same. 



(iii) The Bharat Sevak Samiti (Central Board) of the Sunoj 
shall be entitled to nominate the other Trustees. Of them 
two shall be those who may be r~placed from time to 

. time by the SPmiti. 
(iv) The Trustees, for the time being, of the Samaj shall, in 

all legal proceedings relating to the immovable proper- 
ties of the Samaj and proceeds therefrom,* represent the 
Samaj and its members. 

13. Ksadriya Pradhan Mandal t Adminirrtrativc Committee).-- 
The Kendriya Pradhan Mandal will be set up by the President to 
deal with day-to-day work. It will consist of not more than 9 
members, including the President, the Chairman, the Vice-Chair- 
men, the General Secretary and the Joint Secretaries, who will be 
cm@icio members. In a d d t o n  2 nominees of the Tnutses (other 
than the Chairman and Vice-Chairmen of the  Samaj) shall be the 
members of the Kendnya Pradhan Mandal The term of d c e  of 
the members of the Mandal will be one year. This body will have 
over-all administrative control of the Samaj. 

13.-A Powct m d  duties of the badt ipa P n d h n  Mandal (Ad- 
ministrative Committee):- 

(1) The Kendriya Pradhan Mandal t Adm~n~stratlve Commit- 
tee) shall be responsible for execution of policies and 
programme of the Samaj and shall have all necessary 
powers for this purpoee. 

(2) The Keadrrya Pradhan h n d a l  (Admrnutratrve Cornmlt- 
tee) will adminuter the funds of the Samrj oo well u 
any other funds placed at the disposal of the Sunoj for 
oQociBc objects. Fm this purpose, ~t nhJl appoint a 
Trerrrwcr and an Adviser for Accounts. 

(3) S u b p t  to the other pravistons of this Conati tuth,  the 
Kendnya Proahan Mm&l (AdmWrat iv r  Commkttsc) 
m tbe cane of mveable ptaparty incldng c.rh and the 
Trustees in the case of irnmavrblc property and procrccdo 
t k t f m ,  m y -  

(1) accept an behalf of the SImaj bequests, donrtiarsn and 
transfers of property ; 

(U) enter into, vary, carry out, confirm or cancel rwntractr 
on behalf of the Samrj; 



(iv) borrow, raise loans or secure payment of any m o m  
for the purpose of the Samaj ; 

(v) transfer by sale, mortgage or otherwise the property of 
the Sarnaj in their charge subject, in the case of the 
Kendriya Pradhan Mandal (Administrative Commit 
tee), to the approval of the Bharat Sevak Samiti (Cen- 
tral Board); 

(vi) authorise any ofSce bearer to execute deeds and inatru- 
menu on behalf of the Sarnaj; 

(vii) exercise such other powers and perform such other 
duties as may be necessary, consequential or incidental 
to the carrying out of the objects of the Samaj. 

13-B. Powers and duties of the Trustees.-The Trustees shall 
have such powers and perform such duties as may be contained in 
the declaration of the T w t .  

Chainturn-The Chairman of the Samaj will be chosen by the 
Bharat Sevak Samiti (Central Board) and will hold office for a 
period of 3 years. He will be the head of the organisatioe 

15. O f h  bearers. 
Chatrmon.--The Chairman of the Sarnaj wiU be chosen by the 

Bharat Sevak Samiti (Central Board) and will be the Chamnan of 
all the afarasaid bodies at the central level. He wlll hold office for 
3 yeuo He will appoint other office bearers ulcludlng the Vice- 
Chairmen, the Gcwral Secretary and the Joint ScmtPrkr. 

1bA. RoQarty d the and contracts, 61t. in relation fhbl). 
ta: 

(2) The moveabie property of the Samrj including rtodo, 
fun&, ohuv and other rcurfties m d  dI 0th- moveable 
property, 0th- vtsted in or trulsferd to the 
Sunrj u trustee or in m y  other capaclry, s)iaU be held 
in the nuno of the SPmaf urd rhPU nmlfn under tha 
control, wpermdon urd mlnrgcment of the C h a h n m  
lor the time 

(3) All arrangements, deeds, canveyanaes, contracts, transfer, 
or other instruments relating to the sale, transfer or 
other trulsactions or deaZings entered into by the Samrj 
or to which the Sam4 ir r party, relatlng to the mom- 
iBlc prapccrty, belanglryt to the QIlnaj or held by th. 
~ f ~ t r w t a b ~ t i n m y o t b l t c r p d t p , h . l l k ~  



signed, sealed, delivered or executed by such uPBce bear- 
ers as the Kendriya Pradhan Mandel (Administrative 
Committee) may from time to time appoint. For the pur- 
pose of this Article any authority given by the Chairman 
under his signaturn authorising any office bearer to enter 
into, ma'ke, sign, deliver or execute any deed or instru- 
ment, contract or transfer and recording the fact that 
such authority is given with the approval of the Kendriya 
Pradhan Mandal (Administrative Committee) shall be 
deemed sufficient and valid authority of such office bear- 
er to exercise the several rights, powers rind authorities 
thereby g n e n  to h ~ m .  For all payments received by or 
made to the Samaj, the receipt of the Secretary or such 
office bearer as the Kendriya Pradhan Mandal (Adminis- 
trative Committee) may from time to time appoint, shall 
be a valid and complete d~scharge to the party making 
such payments. 

(4) The Sarnaj shall be at liberty to invest the surplus funds 
in the securities authorised by the Indian T r u t s  Act or 
in the purchase of such landed properties as the 
Kendriya Pradhan Mandal (Admin~stratlve Comrnlttn) 
may from time to time detrrminc. 

( 5 )  Subject to the conditions in respect of properties (if any) 
entrusted to the M a ]  and earmarked far specific rdqects. 
d and whenever found expedient or necessary. thc 
Kendriya Pradhan Mandal (Adrnin~stratitre Cammitt=) 
shall be at liberty to deal w t h  the  mO\.~abk? prcqwrtles 
belonging to the Samaj by sale, lcasc or pledge therwf 
or otherwisp. All deeds, documents, contracts or rmns- 
fern in respect of the proprtics .w sold, l e d ,  pltdged 
or otherwise dealt with, shall txb c.xccutt*d as  prowicd in 
clause (3) h i .  

15-B. Suit. by r mimt tlwl &Nj-The Gmnel Secretary af 
th. Bhrrat Sevajs Somq wdl be the euthortty to sue at be sued in 
tbe ~ n r o  of the Samaj under Sertion 6 of the ~~ Rcg~strntiun 
Act., tw. 

16. OrgdsaLioarrl u t  up of tbc br.aclte:-- 
( i )  St.& m d  District pet up will consrot of Ihe following:-- 

Chairnun, Vlcc-Chairmm, Secretary and Joint Secreterim. 
(ii) The Chnirmrm of the 8trk Branch will be appointed by 

the f3Mmun of tht Samaf and will be the executive head 
d the orgadsation in t& State. Other Omcc bearers 
will be appointed by the Chetnnon ol the Stale brmeh. 



(iii) The Chairman of the District 'branch will be appointed 
by the Chairman of the State branch and will be the exe- 
cutive heed of the organisation in the District. Other 
omce bearers will be appointed by the  Chairman of the 
District branch. 

(iv) The Chairman of the State and Wstrict branches will be 
assisted by committees corresponding to the models of 
the Committees at  the Centre as prescribed under the 
rules. 

(v) The organisntional set up of the branches other than the 
State and Mstrict branches will be, as prescribed under 
the rules. 

(vi) The term of the nRjce bearers referred to in this Article 
will be one gear and that of thc Cvmmittees as prescr ib  
vd under the rules but the O N C ~  bearers and the commit- 
tees will continue until new appointments are made. For 
this purpose the y m r  will commence or1 the 1st April each 
year. 

17 Fundn.-Flfty p r  ccnt nf thr collcctrnns made direct by the 
Central Cmcc, after dcfraytng the expenset a t  thc Centre, will be 
rttta~ntvi by i t  and thc balance would be remitted to tbe branches 
of thc States from which cc~llcctions have been made prorata ac- 
cordtng tn thc amounts collcctcci from each State Branches which 
make d1rcr.t collections or  rccetve conwihutions from the lower 
branrhcu will retaln 95 per cent of the mllections. the balance of 5 
per w n t  bcir~g remitbd to t h e  Central Organisation. In the case 
of annit4 c o n t r ~ b u t ~ o n  made by the Associate Members, 16th there- 
o l  will tx, the .&arc ol t h e  Central Organisation. The general mem- 
brrsh~p Ice will be shared by the Centre and the  State, District and 
Block branches as prescnbcd undcr the rules 

18. Audit.-The Ccntral Offkc and the Branches of the S r n a j  
fihall issue n u d i t ~ d  stntcmrnts nf accounts and a consoltdated report 
of t h c ~ r  work at thr  a d  of cilch year 

19 Eukr-Thc Kcnciriya Pradhan Mandal (Administrative Com- 
mlttcc) may f r ~ m c  r u b  for cffcc.t1\~4v carrying out the objects of 
the  Snrnaj, and in p~r t t cu le r  for life members. 

20 Changes in ;be Conxtitutlon.-A change in the Constiutinn 
shall not be valid u n 1 m  it  is a d o p t 4  by two-thirds majarity af the 
mmbcrs print and votmp: at the meeting of the Bhara! .Scvak 
S b h a  (General Council) specidly c a W  for the purpose 



Rindplea.-The organisation and the activitiw of the Bun~j 
shall conform to the following principles: 

(1) A common platform for the service of the nation will be 
provided, irrespective of caste, creed or political belief 
or amlietion. 

(ii) Any use of the organisation or its activities for political 
or communal purposes will be strictly forbidden. 

(iii) The principle of decentralisation will be applied to the 
utmost extent, the basic unit for the purpose of adminis- 
tration being a villraqe or a compact locality in a town. 
Care will be t a k c ~  to secure full p l ~ v  for thc initiative 
and enthusiasm of the weo~le in each local area. Con- 
trol and direction of the work of the branches will bc 
exercise onlv for the purpose of co-ordinatfon elficiene 
and economy. 

(iv) Ewrv  endewnut will be made to secure the fullest m- 
odinatlon and  cnl'ab<rrab!nn &!ween the Samaj and thp 
omcia1 or non-ciftlcial a p n c i w  working in the wamc field 

(v) finds r e q u i d  for the n c t i v i t i ~  in any particular area 
wi!l be collected in that area, as far as possible 

(vi) The principle of self-help nnd eo-opwa!inn wVi!l b ~ p p l i d  
and d e v e l m d  as. fullv as wwible in the ~c t i a i t iw  orpn- 
nised hv the Samaj Cnmrnunitv Centms uwill he c.stnblinh- 
ed wherever possfble and organisatinns of prduecm as 
we11 as consumers will be ~ n c o u w y d  to aiw e x p d m  
to !his principle in every aspect of gmup 7 t h  

I .  me Sarnaj will render assistance:- 
fa) In rmtoring and Improving the social health nf the com- 

munity 

( I )  building UD ntandatds of hmerrtv in publlc conduct, 
pvbltc ndmlnlstratim and burfnms mlntirms: 

( i i )  creating a .*acid rtrnmphcrt condudvc ta the csbsmv- 
anae at such standrrrd: 



(tii) organbhg public opinion and social action to combat 
anti-racial behaviour. 

(b) In creating social awareness among the people with re- 
gard to prevailing conditions and problems, and their 
own obligations, and to the need for unity, tolerance and 
mutual help. 

(c) In conducting campaigns and in the adoption of practical 
memres : 

r i )  for the conservation and best ut~lisation of the public 
and private resources; 

( i i )  for promoting the practice of economy in the variouq 
spheres of the country's life: 

f i i i )  for detecting and rooting out waste and in-efficiency in 
the nation's activities: 

(iv) for the general adoption of the practice of austerity; 

r v )  for creating maximum savings to promote productive 
activity; 

(vi) for improving the existing facilities or providing addi- 
tional facilities with regard to health and fitness, &ti- 
cation, recreation. rural developnent, community orga- 
nisation, c~ope ra t i ve  production and distribution and 
cottage industries 

(\w) far the collect~on of uwful ~nformation regarding the 
ecronamic and soctal Me of the people through social 
m m w s  and tnvest~gations; 

(vfii) tnr the work af relief and  rehabilitation 

i d )  In constructton work. ~nc lud~ng  irrieatirrn projets ,  and 
housing and rrhuuvirrR of slum dwellers, specialfy those 
which have it u m a l  value, such as slum improvement, 
development and clearance. dramage and irrigation works 
in mrel arras and f l d  protection works. and in repair 
work 

( c )  In trarning programmeti and In organising and conduct- 
ing students and vouths, Irbur  and social service work 
c a m p  and fallow-tip acttvrties as well as in orgartising 
wminrrs and training camp.  



(g) In bringing out publications and putting forth publicity 
material, and in the setting up of a psesa in connection 
with printing and sale of books etc. 

11. The Bharat Sevak Samiti (Central Board) may with the  ap- 
proval of the Bharat Sevak Sabha (General Council) alter, omit or 
add the functions enumerated in clause I. 

m. (a) The Sarnaj may itself undertake activities in furtherance 
of any of the aforesaid objects. and for carrying on i t s  functions 
may:- 

(i) purchase or take on leas ,  or  otherwise acquire any land 
or building. wherever situated in India, which may he 
necessary or  convenient for thc Somaj; 

(ii) accept bequests, donations. gifts or other transfers of any 
property: 

(iii) Sell. h e .  exchange or othcnvisc t m n s f ~ r  all or any 
partion of the proprtirs of the Samoj ; 

(iv) borrow or raise money with or withnut sccuritv or nn the 
security of a rnortgncc or chnrgc on 311 or nnv of the fm- 
movable or  mo\.eablr nropm-tips hrblc7n~inff to the Samaj 
or in any o t h r  mannrr whatcwr:  

(v) 'draw, accept. v a k c .  cndljrw. c1)w;cnunr and ncgnttntc nrn- 
miwry no'w, br11s of exchange chequw or othrr  negn- 
tiable instruments for the n i r r p s  nf thc Samnj: and 

fvi) invest the funds o f ,  or mcmw cntrustrd t o  the S ~ m n j  
upon such securities or in such manner as mav from time 
to time be dctrrmincd bv ~ h c  Kmdrisn  Prndhan Mandnl 
(Administrative Committcc) and from tlmc t o  t i m ~ .  wlf 
o r  trsnspose such invmtment 

All thme powers may be exrrciwd hu lhc Kcndr~va Prardhan 
Mando1 (Administratin Committee) or bv some pvmm nt yxrmons 
as may be appointed In any particular cttcc hy thc Kc'ndrivn Prn- 
dhan Mondal (Administrative Cornmrttm?) to excrcise m v  of t h m  
powem. 

0) The Sarnsj will makc arrangements tr, tmfn and q u i p  
tboge who oPIcr themrrelvejr for work in the rvganlmtlnn. 
fh Ondar to enable tkwm to randm dPlcicmt and c~airtul 
sehervtce. The fncilitier for training mas be crxtcndcd to 
other catqgnrics of social wotk~rs 

The R S S, fs mgbtrprcgd un&r the %icric?a Rq$s!rotOon Act XXI 
of 1860. 



A copy of the Certificate is reproduced below. 
CERTIFICATE OF REGISTRATION OF SOClETIES ACT XXI 

OF 1m. 

I hereby certify that BHARAT GEVAK SAMAJ has this day 
b w n  registered under the Societies REGISTRATION ACT, XXI of 
rm. 

Given under my hand at DELHI this seventeenth day of Decem- 
ber, One thouzand nine hundred and fifty two. 

Rcgt. fw: Rs. 50 paid. 

Sd/- (N. D. BHATIA) 
11112 

A m .  Repsttar of Joint Stock Companiet, 



APPENDIX X 
(See Para 5 of Report) 

Constitution of the construction service of Bharat Seuak S a m j  

1. Origin 
The Service had been sponsored by the Bharat Sevak Samaj for 

the furtherance of its objectives. It will function in accordance with 
the follow!ng Regulations adopted by the Samaj 

2. Nunc 
The name of this body shall be the Bharat Sevak Sama] Construc- 

tion Servicrc. I t  ma?. hrtcfis be described 8s the B.S.S. Construction 
Senice. 
3. Headquarters 

The Central Office of the Rharat Sevak Samaj Construction Ser- 
vice shall be in &!hi or such other place as the Administrative 
Cornmitt* of thc Sanji~j  dec~des  from tirnc to time 
4 Objectives 

The Senvice has been form4 far the fultilrnent of thr following 
objects- 

0) To mobllise and make full and effictent use of voluntar?; 
senice of the people in cnnstruction projects and local 
development works In rural and urban areas: 

( i i )  To ensure the obst.rvann? of mtisfactnv standards nf work 
and workmanship in construction. 

(15) To secure and promote honest dealtnqq In thc wnrktng of 
the construction industry; 

( Y V )  To dewlap the c t ~ y e r a t i v e  sptnt arul or(jantutrtiun amon$ 
construction workers and tu icnpruvr their living rnd 
working condi tiam. 



To the extent rwmrcea md conditions purnit, the Guvim may 
perZorm one or more of the following functions:- 

( i )  2'0 cany out construction works, specially those which have 
a social value, such as durn improvement, the construc- 
tion of dwelling houses, drafnage and irrigation works in 
rural areas, and flood protection works; 

( i i )  To set up a service for repair work; 
(111) To manufacture materials, components and tools for we in 

construction and to represent manufacturers of building 
materials and components; 

(lv) l o  provide facilities and amstance for the formation of 
labour constructirrn co-operatives and to make arrange- 
ment for supervision and guidance of thelr ac:lvlties; 

(v)  T3 arrange for traming of construction workers, and the 
supervisory staff; 

(v:) 7 0  make arrangements for spread~ng enlightenment about 
the projects in connectmn w t h  which the service talreg 
u p  any construct ion rrsponsibll~tl;; 

( V I I )  TO secure the co-operatinn and particlpatlon of the people 
and their cnntribut~on In the s h n p  of sharrndan or other 
farms 01 voluntary service in construction activities; 

Ivrll) To under2akc and assist activrties for economic and social 
welf lprc.; 

(1x1 l o  scs.tlrc and devchp  lnnd for any of the object.ves and 
functims of the scrvxes. 

(x)  13 undertake such othcr activities as may be incidentid to 
and nc:ixwry for the Iulfiln~t-nt of the objectives and 
the aforcsntd funer~ons of the %%ice. 



3. Ground Organization for construction P r o m  dadF 
Units; and 

4. The pemuawl of the Service. 
(c) The Branches &all be organised and administered in 

accordance with rules to be framed by the Central 
Managing Commit tee. 

7. Central Advhrg  Committee 
The Committee shall consist of a Chairman to be appointed by the 

President of the &rat Scvak Samaj, and such other persons as may 
be appointed by the Administrative Committee of the Bharat Sevak 
Samaj from time to t~me .  

( i i )  The Committee shall have the power to c c ~ o p t  members 
not exceeding one-third of the members appointed. 

( ~ i i )  The tenure of the Chairman and the Members shall bc two 
years Thev shall be el~gible for re-appointment. 

8. Tbc Ocntd Managing Committee 
Tbe Committee tea!] consist of the Chairman to be appointed by 

the Prmdent  of the Bharat S v a k  Sarnaj and such other prsans.  nut 
less than 4 and not more than 6 as may tw appcmted by the Adminis- 
tratiw Committee of t h e  Bharat Smak Samsj. 

(ir) The tenure of the chairman and members s h ~ l l  hc two 
I years. 

They shall be eligible for re-appmtmnt 
( ~ i i )  The Adviser and the General Manager appointcad by the 

Ahmfnirtmtwe Committoe tihatl In additron br, i t s  ex- 
officx members. 

The Committee aha11 be formed in am~rdancc w ~ r h  tbc rub to h a  

prescribed by the Administrative Committw of thc Bhurar Sc-vak 
S m a j  for this purpnw. 

10. -t. 
The work of tbe Sws.tce shall be organist$ In the fultowrng 

Dc,pmtments:- 
1. Administration, with the frrliow~ng rrctirrna. 
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(if) Planning, design and drawing ai8ce. 

(i) Workers. 
( i i )  Site Control. 
i i i i )  Re*. 

4. Public partkipatton. 
6. Ca-apration 
6. Welfare. 
7. mining .  

1 1 . Construe tion Pro jccts and Uni ta 

Orgmmation of the Constructmn Pqects and wts shall be in 
accordance with rules framed by the Central Managing Committee 
fur thrs purpose. 

12. Ptl.cwmoel 

The Administrative Committee of the Bharat Sevak Samaj shall 
appoint an Advi-wr and a General Manager. 

( 2 )  The Adv1s.w shall gwc advice to the Managing Committee on 
such matters as may be referred to hlm. 

(3)  The Ccnrral Manager w i l l  be the Chief Executive Ofecer of 
the Service and will tN directly responsible to the Managing Cam- 
rnitttv Hc wi l l  be In general chargca of all the Departments. 

4. Fsch h p s r t m w ~ t  may be placed in charge of a Director. 

9. The Dvpartments and the Swtions may have such technical or 
other staff ea ir laid down in a .whrdulr to be prescribed by the 
Managing Commit rice 

(A) The F U h  fur the %rvire shall be dealt with undu the 
fotknrrlng h d :  - 
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14. Tbe Special Reserve Fund , 

(a) The Special Reserve shall be made up of:- 
(i) A sum of r u p e s  two lakhs to be invested WtiPlly by tha 

Bharat Sevak Samaj; 
(ii) Any additional amount which m y  be contributed by the 

Various projects and branc-hes of the scrvice; 
(iii) Interest on the investment under (i) and (ii) above. 
(iv) Any other amount which may be set aside for thh purpase 

by the Service or by the Bharat Sevak Samaj. 

(b) The Special Resenre shall be used only as security for loans, 
for emergency p a j m e n l  in accordance with the decision of the Admi- 
nistrative Committee of the Bharat Sevak Samaj. The payment t h u  
made shall be recovered as early as possible. 

15. Equipment and Dcpmciation Reserve Fond 

On a scale to be prescribed by the Central hlanaging Committee 
provision shall be made for depreciation of equ~pment  and Axed 
assets. This shall be made up of:- 

( I )  Prov~sion to be made from the income of each year tow- 
t h e  depreciation of the equipment and to other Axed 
assets of the .service in arxordance with the scale to be 
laid down by the Central Managing Committee. 

(ii) Such sums as may be set apart by the Managing Committee 
for the purchase of equlpment. 

(iii) Sale p& of any i t a n  of equlprnent or other Llxd 
mts. 

All surplws derived from the apcrrtlons d w g  r year dtar 
moking provtslon for varloum reserves ahall be p l d  in the W 
Fund. ALlocatlanr shell be made from this fund for various ptrprsl 
by the Admfnistrrtive Camnttte of the Bharat Sevrk Smn~j 

Louu from whatever source shall ka handled repurr~ly. 
Amwak set rput for rgHjmcnt of loan .Rd the tnt- throe 
h.1I bt paid into this account. 



18. Other Funds 
This head shall cover miscellaneouo receipts which may be 

classi fled. 

19. Powers 

1. The power to be exercised and duties to be performed by the 
various Committees shall be laid down in rules to be framed by the 
Administrative Committee of the Bharat Sevak Samaj. 

2. The powers of the General Manager and other personnel and 
their duties ahall be prescribed by the Centre1 Managing Committee. 

3. Matters regarding which the Adminlstrat~ve Comrntttee of the 
Bharat Sevak Sarnaj may issue directions to this service shall be laid 
down by the Central Board of the Samaj. 

The procedure for meetings, for mainta~nlng records and accounts 
and for making disbursements, and for other purposes shall be laid 
down by the Central Managlng Committee 

The Ailmrnlstrative Committee m a y  make any change In the ngu- 
letloras, which shall take effect from the date fixed by the Committee. 
Any such change will be placed for confirmation before the C e n t d  
Board as soun as possible. 



APPENDIX XI 
(See Para 5 of Report) 

l)ocfrtoa ab the National Advisory Committee on Public Coopention 
ia tht P h t h g  Commtvion as to H o w  the Bharat Sevak Sun aj 

Construction Service is to be organised (meeting held on 22-11-61) 
Re0tgunisa;tion of the Bhutat Sevak Samaj Const+ue(ion Service 

STRUCTURE 

The Bharat Sevak Samaj Construction Service shall be composed 
of a Central Service and such branches as may be formed from time 
to time for regions, pradeshes and districts. 

It will have two wings. One will be the Advisory Wing and the 
second Executive Wing. 

(i) Adorlsoa(.-The Advimry Wing shall be under the charge of a 
Cheirm~n who would be a person of competence appointed by the 
APsident of the Bharat Sevak Sama). The strength of the Advieory 
Wing will be 6 to 9 members, including the Chairman, the represen- 
tatives of the CPWD and Finance Deptt. They will meet periodi- 
cally, say, once in three months to lay down polmes and pro- 
grammes and to review their progress. They will tender general 
advice in respect of the nature of works to be undertaken and the 
rates for them The purchase of equipment cost~ng more than Rs. 
10,000 each item would need their approval Thc appointment of 
workers with pay of Rs. 1,000 and above u~ould also be approved by 
them. For lower categories of employment and purchases, the 
execu#ur Wing shall take action. The Manag~ng Advisor. the 
General Manager, the Regional Manager Delhi and rhc Accounts 
OfBcer shall be ex-ofFicio members of Advisory Committee The 
Regional Manager, Delhi will be the Member-Secretary. 

(ii) Emcutive Wing.-The Executive Wing shall be under the 
charge of General Manager who will be the Chief Executive af the 
'Servlcc' and will be appointed by the Chairman of the Samaj. He 
will be fn charge of all the departments. 



The General Manager will be responsible to undertake contracts, 
arrange for their efficient execution, mcluding making arrangemeats 
for machinery, plants and materials etc. The General Manager will 
organise Central Service and e q u ~ p  them with personnel of requisite 
qualiflcatlons. In this, he will be assisted by the Chairman of 
Advisory Wing Adviser. 

The General Manager would also help ordanise Construction 
Units in the Stmtes. In the regions and States at Project 1-4 and 
Distt. level etc. he would get the policy directions issued from 
Executive Authorities of States and projects for award of work to 
such units and Axing rates for them. He would also arrange to  pro- 
vide technical assistance and advlce where called for. The financial 
ass i swce  will be jpven in accordance with the Plan Pobcy He 
wlJl also exercise check over then activities for efficient and tlmely 
execution of works. In this, he wlll be assisted by Managng Ad- 
vuer, Bharat Sevak Samaj. 

Works 111 Delhi and around w ~ l l  be directly under the Central 
Serv~ce. The Reg~unal Manager Dclhl w i l  be responsrble for such 
works to the General Manager. 

( i l l )  Mnnnging Adviser. A Manapng Adviser to the Construc- 
tion Service w ~ l l  be appointed by the Chairman. He will he a retlr- 
ed Engineer w ~ t h  special interest for voluntary work and selfless 
service The Managmg Adviser will head the panel of Advisers 
referred to In para 6. Hc wlll tender advice to the Executive Unit. 
help the General Manager nrganlse Construction Units of the States 
nnd to plan out programmes Xanaglpg Ihrector or Dlrector may 
be appointed as the Chief E X W U ~ J V ~ ?  of t h e  service to take up func- 
t~ons of the Cenernl Manager referred to in this note. 
2 Regional Units 

The 'Serwce' will have 5 Regional Units, one located at Bombay, 
I he second at H yderabad, the thlrd at Delhi, the fourth in the Eastern 
Region and the fifth in the North Western Region. These Regiond 
Units will help the General hrlnnagm and the Managing Adviser in 
crrgslnis~ng the serwce, prospecting for works and developing the 
*&rv~ce' on efRcient lines. They will dso be responsible to tender 
advice to Construction Committees in their regions. The Engfneer 
In ct~nrge of Regional Units will be persons of experience. atanding 
and repute. The expenditure on the units will be chargeable to the 
various works in the region according to the work load. 

3. P n d d  Managing Commtttass 
The Pradeah Managing Committees will also have Advisory and 

Executive Wings, The meet Constrvlctiasl Committees shrll have 
1 (All) LS.-8. 



two wings in case the outturn of works to be undertaken by them is 
expected to exceed Rs. 15 lakhs per year. If the outturn is less than 
Rs. 15 lakhs per year, one committee may serve both the purposes. 

4. Mobile Units at Centre 
One or more mobile units at  the Centre consisting of Senior 

E n p e e r s  shall be formed who can be deputed to States on demand 
to tender adkice on matters concerning rates, technical details, taking 
up of contracts etc. These units will be required in the initial stages 
and may not be found necessary after the Third Plan period. 

5, -nee and Accounts 
(i) To ensure that the Rnancial and the Accounts procedure is 

carefully adhered to by all the Construction Units, ex- 
perienced Finance and Accounts Officers would be attach- 
ed to the Advisory Wing of the Managing Cornmitt= 
where formed. 

(i i)  At the Centre, one or more teams each under senior Mem- 
bers of BSS assisted by an experienced Engineer and two 
Accountants shall be formed, who would regularly go 
round to check the accounts and works, to bring out 
salient features and to suggest improvements in the 
executive and accounts procedures followed by the 
units formed in the country. 

6. Panel of Advisers 
The panel of Advisers not exceeding 7 shall be maintained to give 

advice to the Managing Committee on such matters as may be refer- 
red to the Members of the panel. At the Centre the Managing Adviser 
will head the panel and preside over their meetings. The panel 
would include amongst others the following: 

(i) Panel at Cchke 
(a) Member Warts, Railway Board; 
(3) Chief Engineer, C.P.W.D. ; 
(c) Repreaentstive of the Ministry of Irrigation and Power; 
(d) Representative of Ministry of Finance; and 
(e) Addl. Chief Engineer, Delhi State, P.W D. 

( i i )  Paneb in S-8 
(a) CMef Enginer, P.W.D., Irrigation. 
(b) Chief Engfbm, Buildings and Roads; 
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(c) Representative of C.P.WD. ; 
(d) Representative of Railways; and 
(e) Represents tive of Finance. 

A cell for labour management will be formed at the Centre under 
a Labour Manager. The Manager will contact the local leaders in the 
area where the work is planned and the employment exchanges and 
arrange to import labour where needed. It will be a supplicr af 
labour to ensure timely completion of the works undertaken. 



APPENDIX 
MINISTRY OF EDUCATION 

(See para 8 of Report) 
vide Ministry of Education O.M. No. F.7-6/63-PEl] 

Stutemcnt showing g r a n t s  paid in cush to the Bhamt Sevak S m j ,  
New Delhi for Ldbour and Social Sttvice Camps 

lakhs 
laws 
lakho 
lakhs 
lakhs 
lakhs 
l a b s  
lakhs 
lakhs 
1a)rhs 
lukhs 

Ks 113.68 lnkhs 

N.B. These figures do not include refunds and other adjustments 
carried out. 



MINISTRY OF INFORMATION AND BROADCASTING 
(See Paras 6, 32, 34 35, 36 and 37 of Report) 

Central Government ~ u d i t  Beport (Civil) 1964 
Para 86 ( A  ) 

1. A statement showing the total grants given by Clre M W t y  to 
Bhrrrat Sevak Samj  yeanoise from 195954 to 1980-61 schemstoCta 
and the bmb on which there were given may be furnished. 

Statameats showing tbe grant-in-aid, given to the &hrWt &valp 
Samaj by this Ministry during the period 195344 to 1960411 for FUm 
pubiicity, schemes-wise, are enclosed (Annexure I). 

During the years 1953-54 to 1 W ,  grants were ghwn to the 
Samaj for specified amounts on the basis of estimated aquiranents 
to cover deficit of income over expenditure. During the first two 
years, grant-in-aid was given for the following two schemes:- 

(i) Bharat ! b a k  (Journal). 
(ii) Jan Sahyog Kendras. 

From the year 195336 onwards, the grant-in-aid was given to cover 
the following schemes:- 

(i) Bharrt Sevak (Journal). 
(ii) Brochures. 
(iii) Bulletins. 

During the years 1859-68 and 196041, the grant was given on 
th foUowing basis:- 

(a) The total expenditure on the five schemer mmflaned 
above for the purpose of grant-in-aid was not to exceed 
Rs. 4-84 lakhs for 1 9 M  and Rs. 5-50 lakbs for 196061 
and the grant was further to be Wted to not more 
than 824 per cent of the total gross expenditure incur- 
red by the Bharat Smak Sarnaj during these yeam 

(b) In respect of the! schsmes af Mass Coatact, Jan Sahyog 
Kmdrep and Bulletins which related to the &?ld actb 



vities, the Headquarters expenditure was not to exceed 
10 per cent of the total gross expenditure, the remain- 
ing 90 per cent being actually incurred in the deld. 

(c) Government's liability in the fonn of grant in respect of 
'Bharat Sevak' Journal was limited to Rs. 30,000/- per 
mum 

2. Note indicating reasons which led to the issue of letter front 
the Secretary, Information and Broadcasting to Audit in Novem- 
brr, 1963 stating that no useful pu?>ose would be sewed by m i n -  
M n g  a consolidated Account by the Bharat Sevak Samaj, may be 
furnished 

This Ministry gives grant-in-aid for the following specified arti- 
vities of the Jan Jagran Vibhag of the Bharat Sevak Samaj:- 

(i) Mass Contact. 
(ii) Brochures. 

(iu) Bulletins 
(iv) Bhara t Sevak (Journal). 

Prior to 1st April, 1962, grant-in-aid was also given to the Samaj 
for the scheme of 'Jan Sahyog Kendras'. 

The Samaj renders Accounts of receipts and expmditure per- 
taining to the above-mentioned schemes, duly audited by their 
Chartered Accountants, to this Ministry and the quantum of grant- 
in-aid admissible is determined on the basis of the said Recrrrlpt and 
Payment Accounts. Since the Samaj did not receive grant-ln-ald 
for these schemes from any other Ministry, it was felt that n3 USC- 
ful purpose would be served in asking the Samaj to submit its con- 
solidated Accounts in addition to the Accounts in respect of the 
particular schemes for which it received grant-in-aid from this 
Ministry. However, to safeguard against any posslble duplication. 
a speQfic condition to the foIlowing effect is being incorporated in 
the sanctions i s sud since November, 1963 for the grant-in-aid given 
t o  the Samaj by this Ministry:- 

"The Bharat Sevak Samaj will submit a statement, duly 
attested by the Auditors, alongwith the Audited. 
Accounts specifying clearly that they were not aonc- 
troned grant-in-aid for the same purjmw by another 
department of the Central Govcrnmcnt during the 
period to which the grant reiatm." 

The variow activities of the B h m t  Sat& Samrj are clau!y dis- 
tingushable from one another and only one Ministry al the Central 
Government is concuned with one set of activities. Thcrt would 



therefore, be hardly any chance for the Sarnaj to get aid from 
more than one source for the same purpase. To eliminate any pos- 
sibility of doubt, the Samaj was asked to furnish a certificate t o  
the above e f k t .  

3. O n  what basis grants for Jan Jagran Scheme was  given? 

The basis for the grant-in-aid for the Ave Schemes operat& by 
the Jan Jagran Vibhag of the Bharat Sevak Samaj is given in reply 
to Question No. 1. 

The Bharat Sevak Sarnaj is an all India non-official body regis- 
tered under the Societies Registration Act, 1860 and was chwen by 
the Planning Commission for Plan publidty with a view to secur- 
ing public co-operation. In October, 1954, this Ministry took over 
from the Planning Commission the work connected with the grant- 
in-aid to the nonsmcial voluntary organisations f o r  Plan publicity. 
Since then, the Jan Jagran Vibhag of the Samaj is being given 
grant-in-aid annually for its activities conneetea with (i) Mass Con- 
tact. ( i ~ )  Brochures, (iii) Bulletins, ( IV) Bharat Sevak (Journal) and 
(v) Jag Sahyog Kendras. This Ministry ceased to give grant-in-aid 
for the last named activity from 1st April, 1962 onwards. 

Para 8 6 ( A )  
4. A note giving the break up item-wise of the amount of 

Rs. 3,50,000 shmon rrs local cantribution etc.,  of the  Bharat S& 
Samaj, by  the Plannrng Co~nmission i n  respect of the Ministry of 
Znforrnatam and Broadcasthg. may be furnished. Does it include 
sale proceeds of brochures, Jotrrnals etc? 

The amount of Rs. 3,50,000.00 shown by the Plannmg Commrssion 
as representing the local contribution etc., of the Bharat Sevak 
Samaj seems to have been worked out on an approximate bask and 
this amount included not only local collections but also income frqro 
the sale of and subscriptions realised from its publications viz. 
Brochures, Bulletins and Bharat Sevak (Journal). On the bwis of 
the Audited Accounts, a statement of receipts realised by the Jm 
Jayran V i b h g  of the Samaj during the five years 1959-60 to 1963- 
64 from all its sources, has been prepared and may be seen ac An- 
ncxum 11. As would be observed therefrom, the total ineome of 
the Samaj during these five years amounted to Rs. 4.U3.788e- The 
s to tmcnt  gives detailed breakup of these receipts scheme-wise, 

It  map, however, be added that the Accountant General, Cen- 
tral Revenuas had raised an objettion to the discount given by the 
&ma] on mle of brochures having bQen treated as ' ~ d i h l l C '  
Wsld of deducting it from the sole y r w .  On that hds, thr 



above-mentioned amount of Rs. 4,03,786.64 would be reduced by an 
amount of Rs. 11,967-36 paid by the Samaj as discount during the 
years 1959-60 and 1960-61 and thus the net receipts for the five 
years would amount to Rs. 3,91,819.28. The figure of Rs. 3,50,000 
given by the Planning Commission seems to have been worked out 
on rough and ready basis. 

Para 86(A) ( i i )  

5. Whether any of the Prachuraks have been appointed as Dis- 
ttict Information Otganisms? 

This Ministry does not exercise control on the day to day adrni- 
nistration of the Bharat Sevak Samaj and has no hand in the various 
staff appointments made by them. On an enquiry, the .%aj has 
intimated that 25 Pracharaks and Mukhya Pracharaks out of a total 
of 88 were appointed as District Information Organisen on indivf- 
dual merit basis. 

Para 86 (A )  (iii) 

6. A note on the locoZlon of the vatious Jan Sahyog Kendm in- 
dicating thc na?rtea of OftEcers who were in &tge of each Kendra 
may be furnished 

A statement showing the location of the various Jan Swag 
Kendras functioning during the year 1961-62, alongwith the names 
of Officers in charge of these Kendras as furnished by the Bhatat 
h k  Samaj may be seen a t  Annexure III. 

Para M I A )  ( i v )  Brochures 

7. A statement showing the amounts of grants given jot the pub- 
Ucation of btwhwcs €q the Bharat Sevak Samaj may be fumuhtd. 

The requisite information has been furnished in r q l y  to QW@- 
tim No. 1. 

S A Zwt of t t t b  crf brochures and the numb- of copies printed 
bp the Bhorat Sawk Samj  after PeEZfllaf~, 1961, m y  be Jusnithed. 

The requisite information is furnished in the str tmgnt  rt 
Amrtxure IV. 

9. A capy of tlu minutes of the meetfng in which Bhanat %HI& 
Sam3 ag'med to re* the contcnb of their Brochurcn fm Phn 
Pubkity m y  be funrir)ud Was any mitten communieatwn rent 
to them in !hi8 mcrtttr? 

TLte padtion briefly ir that the copies of the brochum t O C O l d  
fnan the Bharrt Sevrk &maj were duly rcrutbzlzrwi kdw* a t o  



tbg expenditure on their account. While scrutinizing the bro- 
chures brought out by them during the year 195M0, it was n o t i d  
that some of them were not in  conformity with the objective for 
which subsidy was paid to the Jan Jagran Vibhaj from this Minis- 
try, r.e. to supplement PEan Publicity Programme. It was accord- 
ingly decided not to admit expenditure on the cost of production of 
the following three brochures- 

( i )  General Statement of the Policy and the Programme of 
Bharat Sevak Samaj adopted at the Sixth Annual Can- 
ventlon of Bharat Sevak Samaj (English). 

( i i  ) Sectional statements adopted at the Sixth Annual Con- 
vention of Bharat Sevak Samaj held at BWwara from 
March 6 to 9, 1959 (English). 

(ni) Sectional statements adopted at the Sixth Annual Con- 
vention of Bharat Sevak Ssmaj held s t  Bhilwan irom 
March 6 to 9, 1959 (Hindi). 

Since ~t was noticed that these brochures tended to publick the 
activities of the Samaj itself rather than for Plan Publicity, the 
matter was specificany brought to the notice of the Bharat Sevab: 
Samaj in our letter No. l(35) 159-PP, dated the !Bth February, 1961. 
Please see h n e x u r e  VTI. The idea underlying the issue of this 
letter was to discourage this trend. As will be seen from the Bhuat 
Sevak Samaj's letter. Please see Annexun Vm. No. JJF(1)- 
Rcp0i.Y.) ,'f?O(Brochum), dated the 9th Match, 1961, our later hrrd 
the destred effect and the Secretary, Jan Jagran Gmap, BhaW 
Sevak Samaj, wrote us as under:- 

"I may, however, assure you that the fact that the litemture 
brought out by us is directed primarily towards pbli- 
d t y  of the Plan and the pmgrammes under It is in- 
rinbly borne in mind.'' 

In our letter dated 28th February, 1961, some criticism was made 
about some of the brochures and certain suegestlons were ma& for 
rmprovement. The Bharat Sevak Samaj. while noting thew sugges- 
tions dcs~rcd the matter to be discussed at the fadcoming meeting. 
Thb meeting was already Axed for the 14th Marrh, 1961 to consider 
the accounts submitted for the year 19S-80 and the grant for the 
pu IOBQ-gl. No regular minutes were drewn up for this meeting 
but it wauld rppar from the note recorded on the ffle that Bharat 
kwrk Swnaj dld not diwuos the Brochures at the mating. 



10. A note indicating whether the brochures brought out by 
Bhmat Sevak Samaj are examined in the Ministry and the result of 
such esorninatiOn of the brochures so far published may he furnish- 
ed. 

The Brochures brought out during the year 1955-56 were not 
examined while those published during the year 1956-57 were 
scrutinised by the Publications Division of this Ministry with a 
view to determining whether there was any duplication or over- 
lapping between those Brochures and the publications brought out 
by the Division itself. The Division confirmed that there was no 
duplication. 

There is no indictation in the records that the contents of thc 
Brochures brought out by the Samaj during 1957-58 were scrutiniz- 
ed. 

The Brochures brought out during the year 1958-59 were scru- 
tinized in the Ministry itself and it was decided not to admit the 
expenditure incurred on six out of the thirteen brochures brought 
out during that year. 

Likewise as a result of the scrutiny of the Brochures brought 
out by the Samaj during 1959-60, expenditure on three brochures 
was disallowed by this Ministry. 

The Brochures brought out durmg the year 1960-61, 1961-62 and 
1962-63 were duly scrutinlsed and found to be quite useful. Of :he 
three Brochures brought out by the Samaj dunng 1963-64, rt has 
been decided not to adrnlt expenditure on one as its subject matter 
does not concern Plan publicit g. 

Para 86(A)  (v) 
11. A note on the publrcatton of ~ournals by the Bharat Setdc 

Samaj for which the .Vtnistty of Informotion and Rroadcastrng p w c  
grants, may be fumirhed. 

A prov~sion of Rs. 150 lakhs was earmarkc4 by the PIannrng 
Cornrni.sion for publ~city of the F ~ v c  Year Plan for the last 25 
years of the First Plan. Out of this allocation of Its 150 l a k h ,  8 
provulon of Rs. 2 lakhs was made for Plan puhllcity through nnn- 
official organ~sations. Injtially, this provision of Ri, 2 Iakhs wns 
kept by the Planning Cammimion at i t s  awn drsp.rsnl During the 
year 1953-54, the Planning Commission ssnct~oncd grant-in-aid 
am9untrng to R s  28300/- to the Bharat Sevnk Ssmaj for Plan p u b  
licity. Of this, an amount of Hs. 25,000'- waa i>tt*ndcd far the p u b  
lication of its Journal 'Bharat Sevak'. In October, 1 H 4 ,  the nd- 
ministratw control of the scheme far grvinq grant-in-aid to nan- 
utkial organisatioru for Plan publictty, war triirurfemd by tho 



?laming Commiurion to the Ministry of Information & Broad- 
casting. 

2. 'Bharat Sevak' is a monthly journal published in English and 
Hindi. During the period from 26th January, 1960 to 19th Nwem- 
ber, 1983, the Hindi Edition of the Journal was also published on a 
weekly basis, but it has been discontinued thereafter. 

The objective of the Journal is to  bring out the 'people's role" 
in the Plan. The contents of the Journal broadly over the follow- 
ing aspects: - 

(a) Telling the people in concrete and precise terms, what 
they can do either individually and in organised groups, 
in furtherance of all round national development pro- 
gr ammes. 

(b) Placing hefore the public for their guidance, the suc- 
cessful experiences gained from the different areas. 

(c) Making an analysis of the achievements of the Plan from 
the point of view of its impact on the people. 

(d)  Providing material for field workem in their respective 
spheres, and 

(e) Invoking people's enthusiasm and channelling it into 
constructive lines, for sspeclfic productive activity. 

The grant-in-aid for the 'Bharat Sevak' (Journal) was ariginal- 
ly allowed to cover the deficit of income over expenditure i.e. gmss 
expenditure less the receipts from the sale proceeds and advertiie- 
ment revenue. This arrnngement continued till 1958-59, thereafter 
n ceiling of Rs. 30,000 was fixed for the years 1959-60 to 1961-62. 
For the year 1962-63 a ceiling of Rs. 60,000 was fixed on ad k 
basis to cover 75 per cent of their expenditure. In the year 1963-64 
however, a ceiling of Rs. 50,000 was fixed to cover 68% of the 
expendit ure. 

The following amounts of grant-in-aid have been given to  the 
Samaj for the publication of the Journal:- 

Year .hc*lnt 
Rs . 

19,f 18 75 
25.fAr. 25 
1c.ooo 00 
40,Cyr 
32 l"03.04 
2'413 Q4 
~ 0 . m  00 
f0.000 OQ 
2R.420. = 
58.39.46 
3361 5.38 (provisional) 



A statement showing the number of copies of the Journel prh- 
ted and the number of those sold or distributed free, is given at 
Appemhx v, 

A statement showing the receipts and expenditure in respect of 
the Bharat Sevak' (Journal) is given at Annexure VI. 

[Vide O.M. No. l(23) /63-PP., 8-2-2453 









I The balance of the 
Grant-in-aid of Rs. 

I 3,381 .29 was re 
funded to the Govt. 1 . . &W,L.W 4,w-l 





Worn -As explained in the foot note below the statement of grants-in-aid for the year r g ~ w ,  the excess payment of grant-in- 
aid amounting to HI 63.23 is rccovcrat~lc from the Samaj from the gnnt-in-aid for the yesr 1g60-61 on account of 
c*<rss grant-maid paid for b r t~hurcs  

a The Audit also u,mmd out thst an evccss pymcnt  of Rs 1 6 , m  had bem made to the Samaj during tbe years r g 6 M r  
an 1 1g51-62 towards rhc grmt-m-ad for h r t ~ h u r e s  as a result of the wrong debiting of expenditure on rmt, rates and 
tax#* to the brwhurtr rnstcad nf tlt.htttnp i t  ro the headquarter expenses. This amount has since been recovend 
from rhe S~rnaj  Horvevcr, or) a rrwcw of the pcwtion on receipt of reprcuntation from the Samaj, it has been found 
thPr thc ams nr~ucr).  should have heen msdc for an  amount of Rs. 8,050-01 only-Rs. 1,944.14 for 1960-61 and 
b. 6,1~15-81 for 1961-62 T h c  matter har been rcfcrrcd ro the A G.C.R. for confirmotion. 

Oa the rhovs basis r total m o u n t  of Rs 2 , c q  34 (Ks. r 9 ~ 4 .  I 4 + %. 60 - 20) would be recoverable f m  the SMIIlj for thr 
p r r  1960-61 rtduc~rq the total iljrn~rs~hlc p n t  fiom flr 348,387.03 ro Rs. 346,381.69. 
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.\chhbal, D~strict Ananmw, 
(Jammu & Kashmir) 

Amolpaty , Disma Nowgong, 
(Assam): 

Arnhalison, District .Ciehsana, 
(Guimt? 

Araikahapur, Post Oflice 
Shivttar, District Gap, 
(Bihar) 

Basd Jammer. Distna Halar, 
f Gujarat) 

Dholrour, AmnJpur Block, 
b i h n r ,  (Or-) 

Shri Gopi Krishan, Secr ctary 
Bharat S d  Sarnai, Stinagar. 

Shri J. H. hskar ,  CJlicf Or- 
wiser, Bharnt Sevak Samaj, 
Nowgong. 

The Pradesh Gnvcner, Rharat 
Smak Smaj .  iUYnediibad. 

~ h r i  Jarnuns P. Sin*, Convcna, 
Bharat Smak Samaj, Gaya. 

Shn Gopi Krishan, S m e t a q ,  
Bhatat Sew& Samaj, 
Srinagar. 

Thc Predcsh Chnvcner, 
Bharar Scvak Spmoi, 
Rajkot. 

'Ttrc Block Convener, 
Bharat Sevak Slmrj, 
Dihin. 

Shn Bob MmM, k m m r y  
Bbarat Scvak .'jPI1Uj, For- 
heypni. 



12 Garubahm, Post Offlce Phagu, Shd N. B. Gunmg, D'ia 
Dimrict Darjeding (West Bar- Convenor, Bbarat Scnk 
gal) Samaj, Kalimpong. 

13 Kaithal, Dinuict K a d  (Pudmb) The Regional Cxmv~~(r,  
Bh-* Scvak .%-I, 

, Narnau~ 

I h r i . n p u r ,  Disma Akole Shri G .  R Kulkarni, Rdcsh 
( ahnrsshtto) C h v m r  . 

1 3  Mangalin, District Indore Shri D. R. Bhagat, Blwk h t  
(htadhva Pradcsh vcner, Bharat 9evi.k S a d  

The Pradcrh Cmvener. Bharrt 
Sevak Samd 

I 8 'Trimbak. Drstr~ct Nasik The District Convener, Rharat 
( Maharoshtta' C;tvak Sarnaj, Nasik. 

19 I :ll(wr, District Tr ivmdrum qhri K C .  P d h ,  Prackrh Con- 
%erala: vcner. Rharat Sevak Samoj. 

5 h n  .U C: S h i v a m ,  Ckainnan, 
Jar) Sahyog Kendra. Bharrt 
Sevak Samai 

21 HaLI&.igdrd, Ihstr ic t  K o t h i k d c  Shri K. C:. Rlliu, Pmdcsh C'oat- 
Kc& ' tmer. Rharat Set& Samai. 





St1 c r f  
i r ) p l C \  
d~str i -  
h u r d  
frrc 

4 

4,337 
3,636 
7,319 
7,s,5 
6,037 
k7w 
5 ,105  

-6,716 
7 , t 6 2  
V , 5 7 ?  

xu. of 
copies 

sol4 

No. of 
copies 
distri- 
hut& 

No. of No. of No. of 
copies copies mph 
printed sold dirni- 

butcd ' 
free free 



yar - - -  - 
Sukaiption Advenitc- Utha Total Net Oramgiven RaMJtr 

md& mmt d p u  Expmditure by thc 
Ministry of 

-._ _I__ - _  _ _- _- _ - - ------- I. & B. 
>- 

1 2 3 5 6 7 8 9. - 0 
--- . -- 3 - 

Ra. Rs Rs b' Rs. Rs. Rs. 
% 3 j r  ar-r -50 4527.75 15 cx, 1,543.75 19,318.75 19,318.75 
'934-5 34635.62 a.su.31 5 9 . h  2,582.~~ 28,053'62 25,681 -25 
'95s-5 33.93.89 3.3651 25 J's+ z t,lZy7.56 31,-.33 IS ,OW.OO 
I- I W 3 1 . 2 5  d493-94 z,op6.25 8.5w.ry  40,641-06 40,641-06 

-7- 19 Io,q7.27 7.716.88 
4 1 & 9 ' ~  %815.$3 +=$I1 75 

17.964' 15 32,703'or) 32,703'04 
I% 14,227-tN 27,412'24 27,412-2.4 
:%* 55sl;l.j 11,pl.j9 4~28s w I ~ , Y Y ~ . S I  39,251.84 3o,ax,.oo 
1-1 -1t3.93 1 7 . a . 3 2  6,733 I? 6 oc 24,022 45 58,091 '48 30@00'.0 
1961 -&a ~ 7 ~ 4 1 ' 1 3  u.&(~-;ru 6.571.94 ~ $ J & I . z ~  28420.22 28,4w*22 
$9-43 qm,rw'& 12.436 57 9.315.5-  31,832' 14 58,392'46 58,392'44 
r96jdq p.9p.w 1 o o ~ 8 -  1.623.~~ 12.701 -62 30330.78 *33,615-38 *66% of the grou 

expmdi~ ( rco tp -  
red provirionally) 

.------ - -  4 ------ 



m n n ,  OP Irrbu 
MINISTRY OF INFORNATION & BRoADCAsTING 

Nmo DeZht-2, €he 27th F e h q t ,  1961 
From 

Shri J.  J .  Kararn, 
Under Secretary the Govt of India. 

To 
The Secretarj . 
Bhara: %yak Sanlaj (Jan Jagran Group). 
19, Theatre Communications Bullding 
Connaught Circus 
New Delhi 

S~'RJFKT i lnlf- trrw-lu p r o q ~ ~ s 5  report cm Brocht~res 
i: r 

1 a m  di~+ccted tri  rcfcr  ti, you: letter Nus JJ E(1)-Rep (HY) / 
60 t Urnchurcs) -1  and JJ 2 (1)  -Rep. (HY) 169- (Brochures)-2. both 
dated the 24th Octtrlwr. 1960 and to state that :he brochures w e d  
during the p t w d  undrr. review have been examined and it is found 
that while mwst O! thetn dcal w t h  the objective and actit.r',ies of 
t he  Rharat Sevak Saw3j they are not i n  conformity w ~ t h  the 
141jwtit.t. f o r  w h x h  Ccn;ral subsidy is p a ~ d  to the Jan Jagran 
Group. namcly t supp1c.mrnt Plan publicity programme While 
n certain amount o f  pubiicity for the Sarnaj and the work that it is 
aiming at and is cnqaged in, is understandable. exclusive and aIl- 
pcrvssiw cmphasis on that aspect, and (0 meet the cost thereof from 
thr  Crntral su2mdy r t ~ e i v c r l  by the Jan J a p a n  Group for purely 
Phn puhItotp prrlgntr.n~?zr defeats thr vcrp object of that subaidp. 

2 I am, thewfort.. + r x~quc.st that this fundamental ptincfpb 
shauld he h n l t k  it1 rrlmtf tn future wh:!e editing and issuing the pub- 
licltv Ittcr9~,urc with the aid of grant-in-aid paid by this Minbtry, 
For the present, i t  has been decided to admit, as a special case, the 
expenditure incunwl on the production of all the bmchuffs b e  
aut durlng the vmr 1959-80, for the purposes of this MlnfsbJh 
grmt-flrwrld, cave# *A@ fonowmg three bmhutes: - 

(11 Gcnernl Statement of the policy and the programme of 
the Bhrrar %vak Sunaj adopted at the Sixth haurr l  
Canvmtinn of Bhnrrt !3mmk Smaj  (Endish1 



(2) Sectional statements adopted a t  the Sixth Annual Con- 
vention of Bharat Swak Samaj held at  Bhilwara from 
March 6 to 9, 1959 (English). 

(3)  Sectional statements adopted at the Sixth Annual Con- 
vention of Bharat Sevak Samaj held at Bhilwara fmm 
March 6 to 9. 1959 (Hindi). 

3. I am now 1 , )  request that the total expenditure incurred in r e s  
pect of the aforesaid three excepted brochures, on editing, printing, 
despatch, etc., may please communicated so that it may be deducted 
from the expenditure incurred by the Jan Jagran Group, during 
1959-60, and the balance admitted for grant-in-aid. In this connec- 
tion. reference is also invited to para 616) of this Ministry's let4&r 
No l(52) !5&FYPP. 11, dated the 12th December, 1960. 

4. You will also recall that the cost of the  two brochures entitled 
'Sixth Annual Convention of Bharn: S?tvak Samaj-Review by 
Shn Ctilzarl La1 Sarlda in Enqlish and H~ndl '  and 'Proceedings of 
the 5th Conwnt~on of t h e  Bharat Scvak Samaj', held a t  Knnpur, 
had not been admltted for b e ~ n ~  met  out o f  the grant-ln-ald paid by 
t t ~ r  N n s t r y  f o r  !he year 19.58-59. YIJC this Mlnlstry's Icttcr No. 
1153) '58-F\TP 11. datcd t h e  3rd July. 1959 

5 .  I a x  :o  adrl that in v:cw o f  the contents and m c t h d  of pre- 
sent:!:!;m of the  brochure cntltlcd "Eiwi from W~itc.",  1:s u! iiity 
ap?ec-;rs to be ra:hcr vc!ry l imitcd. Beinc m w n t  primnrily for the 
ag:icrrltur:.s:r;, i t  sh1);:l;l h f i w  prcs.mfrd t l i ~  te:.h!~ir.nl l;nc:v;-hriw in 
a simnic. hricf and ea-i:!y undcrstnndat:lc form \ci?h pii.:nb!c* illus- 
trations -4 !,I! nf  theory a n d  sc;entific d tm br3~r~:wr.d f rc j rn  tbe 
I.C..\.R. pukl!cstiL,ns 1135 heen rerx(:i!uced in t h ~ s  pab!l;;~!ion, -.rhrch 
is not like.!. !$ lie digr.:?!rd !;y t i j r  prrs lons fcr wh:im i: is i r  t c  1.1 I d .  
T n c  puSlication. :hcrrfl~rr ,  1s useful nci!Y4cr for t h c  cult.un:rrrl: nor 
for rc.3rarch workers in the fie!d 



NO. JJ/2 (i)-Pep (H.Y.1 (Bmchuerr) BWT S c w a  SAW 
JAH JAGMS GROUP 

Cemuu OIRa 
19, Theatre Communication Bldg., 

Connaught Circus, 
NEW DELHI-1 
9th March, 1M1 

The Under Secretary, 
Ministry of Information & Rroedcasting. 
Government sf India, 
New Delhi-2. 



In connection with the objection of the Ministry to the cost of 
publication of the Sectional Statements being met out of the grant 
sanctioned by the I & B Ministry, I would draw your attention to  the . 
underlined portion therein which will show that the publications 
deal also with the publicity of the Plan. However, we are agree- 
able to their cost being not met out of the grant sanctioned by the 
I & B Ministry. 

With regard to the General Statement of policy we are unable to 
.accept the view of the Ministry. The side-lined portions of the 
publication will convince you that it is primarily intended to pcr- 
suade the common man to give his cooperation to the programmes 
underlying the Plan itself. It would also be borne in mind that 
indirect publicity of the Plan and the programmes under it is in- 
variably preferable to direct publicity for which our experience 
tells us that their exists obvious apathy. 

The criticism and suggestions made in paras 5 & 6 of the letter 
under reply have been noted. We shall. however, be glad to discuss 
them at the forthcoming meeting. 

Yours faithfully, 
Sd - C. B. SIIARMA. 

Seeretanj Jan Jnqran Group. 



APPENDUY XlI IA 
(See Para, 6, 32 and 36 of Report) 

MINISTRY OF INFORMATION & BROADCASTING 
Grant-in-aid given to  the Bharat Sevak Samaj (Jan Jagran Vibhag) 

for the publication of Brochures 
The grant-in-aid is paid to the Bharat Sevak Samaj by this W n -  

1 s t ~  for the followinq of its activities: 

(1) Mass Contact 
(2) Brochures 
(3) Bulletins 

( 4 )  Bharat Sevak (Journal) 

(5) J an  Sahyog Kendras (since stopped after 1961-62) 

The grant-in-aid is initially given in the form of an Adr-ance, sub- 
ject to specified conditions as given in the following paragraphs and 
the quantum of final grant for a particular year is determined on 
the basis of the Audited Statement of Account of that year. which 
is received during :he course of the next financial year. 

2. During the years 1961-62 onwards, the grant-in-aid was given 
to the Samaj for t h e  publication of Brochures on the following 
basis: 

Dunng 1961-62, the grant-ln-ald was sanct~oned on a combined 
basis for the various act:vlties of the Samaj on thr  f ~ ~ l l o w i n g  
terms: - 

( a )  The grant was to be llmlted to  not more than UiQ,  uf the 
total admissible expenditure. 

(b) In respect of the three schemes of 'Mass Contact', 'Jan 
Sahyog Kandras' and 'Bulletins' which essenllally rela- 
ted to field activities, the  Headquarters expenditure 
(on staff, con:ingencies, etc.) was not to exceed 107' of 
the total gtos expenditure on these schemes, the re- 
maining 90°F being actually incurred in the field. 

(c)  Government's liability in the form of grant in respect of 
'Bhrrat Scvak' (Journal) was to be limited to Rs. 30.000. 



During these years, the grant for the various activities of the Sam4 
was given on a separate basis for each scheme and so far  as 'Bro- 
chures' are concerned, the basis of grant-in-aid has been 75% of the 
gross expenditure actually incurred, subject to a ceiling of Rs. 21,000 
during 1962-63 and a ceiling of Rs. 30,000 during each of the yearn 
1963-64 and 1964-65. 

3. The quantum of final grant as admitted during the years 1961- 
62 onwards is given in the h n e x u r e s  hereto attached. 

Vsd4 0. M. No. 1-(23/63-P.P., dated 103-65), 



S t a ~ r ~ m ~  ~ h ~ r o : n g  grant-m- ur d to r h r  B b r a r  Sezlak Smaj as finally admured for rh year rg6rda 
- - - - -  - - - - -  

S Scheme (;rant given Gross ad- Income Net admitted Grant as Ranarks. 
N o  ~n advance mitred ex- expenditure finally 

pendlture 
. . - - - - - - - - - -- -- - -- admitted 

- 

1 9 ~ 1 - 6 2  
1 f3harar \evak !Journal) 57,841 -45 29#1'23 28,420'22 28,420.22 At the time of the 

local aud~t of the 
a Brochurrr 30,049'17 22,853 19 7,195 '98 Jan J a w  V i b a  

of the Bharat Sevak 
3 Rullctrnr j,jo,ooo-oo 14,342 $21 I 1,342 21 3,ooo.oo 3.37494'26 Samaj, the A.G.C.R 

had found that in , 
4. Jan Sahyog Kendra5 65,434'88 1,876 16 63,558-72 the accounts ren- % 

dered by the Samaj 
5.  ,- Contact ~ 6 2 , 2 1 5 . ~  36,564 eq 2,25,651 s o 6  to the Govt. the 

Samaj had claimed 
6 ~errdquprttrs expen- 38,891'48 *38,088.50 an excess payment 

of Rs. 16,000 during 
the years 1-1 
and - I 961-62 to- 

TOTAL 4,3%(3@3 4,6%775.6y 1,02.057.23 3,65,910.48 3,65,914-48 wards the grant-in- 
aid for brochures - as a result of the 
wrong debiting of 
expenditure on t e l t  

* fhe figure of Rs. 38,088.5oP represents lo'::, of the gross expenditure on Mass Contact, phone, rent, ma 
]m sahyog Kendras and Bullctins and the Hadquartem expenses. and taxes to the , 

brochures instead of 
-- - -. -----. - -.- --* - -- debiting it to the - 



- -- - - I_*I_ __ X1 -- .-----  - -  
1 2 3 4 5 6 7 - -. - .  - -  --- - - - - -- - 8 

- .  
headquarters expen 
ses. Thir amount 
has been recovered 
from the Samaj. 
Howwer, on a 
review of the pod- 
tion on receipt of a 
representation from 
the Samaj, it ha8 
been found that the 
excess recoycry 
should have ban 
for an amount of 
Rs. 8,050'01 only- 
RS. 1,9qq.*q~ for $ 
I 960-6 I and 
Rs. 6,ro~-87P for 
1961-62. The matttr 
was referred to the 
A.G.C.R. for con- 
firmation, who has 
intimated that this 
would be checked 
at the time of the 
local audit of the 
Samaj. On the 
above bash the 
total admissible 
grant for 1961-62 
would be reduced 
to Ks. 3,p~,801'68.P 

- - -- - - - - - - - - - - - - -- - -- - - A - - 





APPENDIX XI11 R 

(See Para 6 and 32 of  Report) 

MINISTRY OF INFORMATION AND BROADCASTING 

Grant as finally ad- 
tirant given mitted on the basis 
in advance of the Auditcd 

Accounts 

t%3* - 4.42 *3,339736.2' *l'rovisionally admitted subject to the concurrence of 
the Minktry of Finance. 

tbinnl instalment of b. I ,68,ooo raising the total 
grant during the year to  Rs. 4,68,ooo is pmpogod to 
be issued ahortly, qubjcct to concurrence by the 
Finance Alinistn 

:Will be determined on receipt of Audited Accounts 
during 1945-66  

[O.M. NO 1(23),'63-PP, h t t d  22-3-65.) 



Appendix XIV 

MINISTRY OF RAILWAYS (RAILWAY BOARD) 

(See para 8 of Report) 

Note rag~rdinn thc issue of free Railway p a r a  to the Bharat 
Sevak Sarnaj 

The Bharei Stvak Samaj approached the b ~ l w a g  Buard :n J u n e  
1953, requesting the  issue of 65 free Railway passes to enable their 
workers to rrmve ahout t he  c o u n t v  ~n connection w ~ t h  the  work of 
the Sama) The R n ~ l w a y  Board lssucd only two First class compli- 
mentary c a ~ t i  paw?; :n favour of :he office bearers of the S m a j  
~rvailublo for a per1OC1 r,f one year These t w n  card passes wtxre re- 
~ w w r d  for dnnther year  upto Ju ly  1955. 

2 I n  May 1955, the Bharat Sevak Samaj requtsted the R a ~ l w a y  
Hoard for the ~ssuc of  additional F ~ r s t  class card passes at the rate 
of one pass for each of t he  Indian Zonal Railways In addition to  the  
renewal of the :wc, F:rst class card passes already held by them The 
Railway Board, however, only renewed the two Flrst class all-Indln 
cornpllmentary card passes and issued two additional First c l w  
card passes. 4)ne vach ava~lnblc over the Northern and Western 
Rarlw~vs  w s p t ~ t ~ v t ~ l y  

3. I n  August, 19%. rhc f3harat Sevak San~a]  agtlirl requested the 
Kurllwa) &lard to lssutb ntnre passes for the reason that the activi- 
ticar of the Same] had hccn ~ncrcss i~q rapidly The Railway Bt-mfC1 
~ m e d  the following cnrd passes: - 

( 1 1  one R r s t  clas3 all-India card pass i t &  add~twn t r t  i w l  F ~ r s t  
class a l l - Ind~a  card pnsses already held; and 

1111  live Fmt-cis++, card passe.,, each available ovei the Cen- 
lnrl, h t t v n ,  North-Eastern, Southern and South East- 
em Railways rc.spcctively, In addition to the two First 
class card passe available over the Northern and 
Western Roilways, already held 

Thus rn all, the Bharat Sttvak Semaj were provided wlth 10 b t  
r b  card prxaco (three all-India and seven Zonal). These card 
purar were ranrewed in 1967 fat another vear 



4. In July 1958, the Bharat Sevak Sanlaj requested the renewal 
of all the ten card passes. In order to examine the matter, the 
Samaj was asked to furnish the details of the various journeys 
undertaken on these card passes. 

After a careful rcvleu8. the Ra~lway Board ~ssued only thc fol- 
low.111~: card passes. w h ~ h  have hem renewed from year to year 
slnce then and arc at present avai'lable upo 30-6-1965: 

( 1 1  Two F:rbt cld-i~.. a l l - I n d ~ a  card passes each In favour of onC 
office bealci  o f  thc Bharat Sevak Samaj, and 

( 1 1 )  One Thxd clash dll-Jt~clra card pass in favour of onci work- 
cXr c ~ f  the  Bharat Sevak Samaj 

5 I t  may hr >lated that the hl~nlstry of Raliways have been 
~ i s u i n g  c,c\rnpl~rnc-ltar\ card passes to the Social 'cultur.nl orgdnlsa- 
!loris having all-Ind~a character and doing \\ .(irk ot ~iational im- 

yortance As the actlvltl~s of  the Bhnral Sc.\.ak. S3lnirj w ~ t ' t ~  cons- 
dered ticservlng of governmental assistance the  Mlnlstry of Rail- 
ways issued card passes to the Sarnnj Thct iswtl of thesc tartf 
passf5 .S rewewed every year 
[l'rdt Min~str?. c r f  Rallwa?.~ (Railw:,% Board) O M  No 65-B(C) 

PAC/Ciknl ( i )  .dated 18-1 -6.5 1 



APPENDIX XV 

tlrt  of Office Beercrs of the Bharat Sevsk Samaj since i t s  
inception to date 

I'rcsidcnt I't. Jawaharlal Nehru 
( :hairman . Shri Gulzari Ltll Nanda 
Scxrctar) . Shri N. L. I'errna 
l'reasurcr Shri B. I. S rh ru  

1 ' r a ~ d e n i  Pt J'wahurlal Nehru 
(:hariman Shri Gul7,ui Lal Nandn 
Secretary Shrl Krishna Prasada 
'I'rcasurer Shn H I, Srhru  

l'rcs~denr I't Jawahaddl Xchru 
Chairman . Shri Gulzan LA Nmda 
Secretan . Shri Knshna Pr:ada 
lnforrnat~ot~ Stxrciar) Shri Ram Swayan Choudhury 
Secretary Organisarinn Shri Jugcll Kishore Khanna 
I'rcarurer Shri B I.. Nehru 

IVS '  

I ' r a ~ k n ~  13 Jaw aharlal Schru 
c hairman Shri Gulzari LA Nmda 
Sccranry Shri Kri5hna Praaifa 
Smaary Organ~wtlctn S h r ~  Jug4 Kishore Khannil 
Joint Secrctrn Shri S I ~ I  Rxn Pun 
I'rrasurtr Shrt B I, Nehru 



Joint Secretary . Shri Siri Ram Puri 
Treasurer . . Shri B. L. Nehru 

Offwe Bearers of Groups : 
Jun Jogman Group 

. Shri Ram Nardyan Choudhry 

. Shri C.  R. Sharma 

Publr~ Coopercrr wn 
(Later designated as 
Lok Karya Group) 
Chairman . Prof. N. K. hialkani 
S m t a r y  . Shri Chaktadhari Aprwal 

, Chairman 
Secretan 

Presidcnr 
Chairman 
Secre tq  
:Coor&natron; 
Srcrct- 
(Organisation) 
Joint Secmaq 
Treasurer 
.4dviser Account5 

Shri Sankar Saran 
M a i .  T. Ramachandra 

Shrl L S. .Mishrn 
Shri hi. D. .$litha1 

. I't. Jawahulal Netlru 
. Shri Gulzari LJI Nan& 

Shri Krishna Prasaiia 

. Shri Jugal Kishore Khannr 

. Shri Ski RamI'uri 

. Shri B. L. Nehru 

. Shri 5. Ketnarn 

Slin J .  I,. H3thi 

Shrt C;. i l .  Sh:~rnw 



Chairman. . Prof. N. R. Mrlkani 
Secretary . . Shri ChPlvadhsri Aganval 

Youth and Wark Camp Group 
Chairman . . Shri Sankar S a m  
Secretary . Maj. T. Ramchandm 

Cmtrwction Group : 
Chairman . . Shri R.  D. Nanda 
Secretan . M.D. Mithal 

President . 
Chairman 
Vice-Chairmun 
Secretary 
(Coordination) 
Smetary 
(Organisat ion) 
Joint Secretary 
'Treasurer 
;2dviscr. .\ccounrs 

Jan Jugoran Group 

Pt. Jawaharlnl Nehru 
Shri Gulzari Ld Nan& 
Shri J. L. Hathi 

Shri Krishna Prasada 

Shri Jugal Kishore Khnnm 
Shri Siri Ram Puri 
Shri B.L. Nehru 
Shri 3. Ratnam 

Shri J.L. Hathi 
Shri C.R. Sharmr 

Chainnan . . Prof. N.K. Malkanr 
Wctar). . Shri QlPkradhm hgPrwnl 

t " o d  ctnd W o r k  Camp Group 
Chrinnnn. . . Shn Smnknr Saran 
Secrrtaq . . a T. Ramachnndm 

Cmrrwwn Group 
Chairman . . . Shri B.D. Nan& 

Shri H.R. Vvrihe~a r.4ctlnl;t'r 

.~L'T~ILIF . , Shn .%I3 Abthal 
Trorning Szcrtm . 

C b i r m ~ n  . . Yd. N.R. M.llaai 
Secmuy* a S M  B.V. Rdhr Krbbea 
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President . . Pt. Jawahlala1 Nchru 
. Shri Gulzari La1 Nanda Chairman 

Vice-Chairman 
Secretary 
(Coordination) 
Sectetary 
: Organisation j 

Joint Secretary 
Treasurer . 
Adviser, Accounts 

fan Jagararr 
Chairman . 
Secretary 

Chairman . . 
Secteta? 

Chairman 

Chairman 
Sacrerep 

Shri J.L. Hathi 

Shri Krishna Prusada 

Shri Jugdl Kishore Khunnia 

Shri Siri Ram Puri 
Shri H.L. Nehru 
Shri S. Ratnam 

Shr~  N.K. !ilalkan~ 
Shri t:hakradhari Agarwal 

Shri Sankar Saran 
Mai. T. Rarnachandrm 

Stm B L) Nan& 
Shri H.  R .  Vadhere a Act~ng'  
Shn hI D .M~thal 

I'rot'. h' K. .\labani 
Smt P 1' 'I'hapar 

13 jawidwrld Xchru 
Shri G u h i  LaJ Nandr  
Shri J .  L. H a h i  
Shn N. K. Malkam 
Shri L N. Mishra 
Shri C .  B Sharma 
Shri B L Nehru 
Fhri ';I Ratnam 
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Youth and b k  Camp Group : 

Chairman . . . Shri Radha Raman 
Secretary . . Maj. 'r. Namachandra 

.Ei,, rul W~lfarc S e c r r ~  : 
. Smt. Raksha Saran 
. Smt. C. Tandon 

(;hairman 
Secretary 

Chairman 
Sccretary 

i o n  .Sesrron ' 

(:hairman 
Sccrctan 

. Shri Hans Ibi Vadhera . Shri J u ~ a l  Kishore Khannv 

Pro! S K .Malkiint 
Srnt P 1' Thapar 

. Shri 1; I3 Sharrna 

. Shri Gian Singh 

. Pr. Jawahsrlai Xehru 

. Shri Gulzari La1 Nan& 
. Shri J.L. Hathi 

Shri S . H .  hlalkan~ 
Generni Secretan . qhr i  L.N. Mishra 
Joint S~retvr ics  , I )  Shri C.B.  Shannn 

, 2 )  S h r ~  B.D. Nanda 
rrcclsurer . Shri B.L. Nehru 
.\tfvi~er. .L\ccount~ . qhri S Ratnam 

Cboinnan . \:nt Raksha S m n  
S a m a r y  \;mt C Tandon 



Chairman . . Prof. N. R. Malkani 
Secretary . Smt. P. V. Thapar 

Chairman . Shri C .  B. Sharma 
Secretary . Shri Shoba La1 Gupta 

Shri P. C. Sondhi 

President . . Pt. Jawaharlal Nehru 
(upto 27-5-1964) 

(Shri Gulzari La1 Nanda) 
Vice-Chairman Shri J.L. Hathi 

Shri N.R. Malkani 
General Secrrtaq Shri B.D. Nan& (on leave) 

a .  T. Ramachandru 
Treasurer . . Shri B.L. Nehru 
-4dviser Accounts . Shri S. Ratnarn 

m e  heurers of Groups 

Jon Jugran Group 
Chairmar? . . Shri Ahrned :\lohiuddm 

Shri Amar Nath Vidyalanker 
Secretary . Shri Chakradhari Agarwal 

Dr. D. K. Mehta (upto 31-8-04) 

Chairman . . Shri Ahmed .Uohiud&n 
Secretary . , Shri Chakradhari Aguwal 

(upto 3 x -8- 1964) 
.Ma]. T. Rarnechandra 

Youth m d  Work Camp and Fami+ Pl~nning 
& Healrh Group : 
Chainnan . . Shri Kadha Raman 
Secretary . Shri D.D. Chopra 

Social Welfare Sertwn 
Chairman . . Smt. Reksha Sarnn 
Secretary . Smt C. Tandon 

W r m a n  . . Shri Hans Raj Vadhcrn 
Secretary . . Jnri fugal Kisht~rc Khunnv 



Training Cacrc : 
Chain- . 
Secretary . 

Pub1 irotion Section 
(;hairman . 
Secretary . 

1 9 3  : 
President . 
Vice-Chairmnn 

. Prof. N. B. Matkanr . Smt. P. V. Thapar 

. 55ri B.N. Nanda 
\tlri Amar Nath Vidyllank4r 

. Shri Gian Singh 
Shrimati P.V. Thapar 

Shri Gulzari La1 Nanda 
Shri J.  L. Hathi 
Shri N. R. Malkani 

General Secretary - Shri B. D. Nan& 
Maj.  T. RPmachand n (A* 

.Treasurer . Shri B. L. N e k  
Adviser Accounts . Shri S. Ratnam 

O&r bearers of Gwups 
7 m  Jagran Group 

Chairman . Shn Arnar Nath Vidyalanht 
Secretary Dr. D. R.  Mehta 

I~rkKar-va Grort? 

Chairman . Shri h e d  Mohiuddin 
Smeary . Maj. T. Ramachandto 

Youth and W o r k  Camp ejr Family 
P l m i n ~  & H s a l r l r  Group 

Chairman . Shri RedhaRampn 
S m a q  . Shri D. D. Chopre 

. .%cIJ~ IVt'l/(lcl &~!?o?t 
Chairman . Smt. Raksho Saran 
Secretary . Smt. C. Tandon 

( ivurrul . r~on SPTP~C& 

Chairman . Shn Hans Raj Vdhcra 
Secretary S hri Ju@ Kishorc Khmm 

I ' r~ming C,wr re 

Chairman . Prof. N. R. Molkni 
Secmpry . Smt. P. V. Thapar 

P I  rblwar i4>n Sd,-r I ,  ti 

Chairman Shri Nath Vidyrlanku 
SecrrzPty Smt. P. V. Thapar 

( Vide Planning Commission 0. A t  No. y (RO) /&I-NB of 93-1965). 



APPENDIX XVI 
(See para 10 of Report) 

List of Members of the Administrative Committee of the Bharat 
Sewak Samaj 

(For the yenr 1960-61) 

1. Shri J .  1.. Hathi 
2. Shri K .  D. Ahlaviya 
3. Prof. N. R. Aiakani 
4. Prof. N. G. Rnaga 
5. Shri B. K. Chandiwn1~1 
6. Smt. Raksha Saran 
7 .  Shri Ram Narayan Chau Jharv 
8. Shri J. N. Sahni 
y. Shri Ahmed .%iohiuddin 

Ex-officio Members 

10. Shri Jawaharlal Nehru 
I I .  _Phri Gulzarilal Nanda 
12. Shri Krishna Prasada 
13. Shri J .  K. Khanna 

List of Members of the Administrative Committee of the Bhrrat 
S e v d  Samnj 

:For the year 1961-62) 

I .  Shri J .  L. Hathi 
2. Prof. N. R. hhlkani 
3. Shri Brij Krishan Chaudiwala 
4. Smt . Raksha Saran 
5 .  Shri J .  N. Sahni 
6. Shri Ahrned Mohiuddin 
7. Shri M. L. Dwrvedi 

Exsftldo Members : 
8. Shn Jawaharlal Nehru 
y. Shri Gvlzati krl Nan& 
ro. Shri Krishna Prasada 
I I .  Shfi J. K Khanna 
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List of Members of the Kendriya Pradhan Mandal (Adminisuadve 
Committee) of the BhPrat Sevak Samaf 

(For the year 1962-63) 

Ex-officio Members : 

I .  I'residenr Shri Jawaharlal Nehru 
2 .  (:hairman Shri G. L, h'anda 
: L'icc-(:hariman Shri J .  L. Hathi 
4 .  \'ice-Chairman Prof. N. R .  .Malkani 
5 .  Cdncral Secretary Shri L. N. Mishra 
h .  Jo in t  'iccretnry Shri C : .  H. Shnrma 

7 .  Shri ;Ihrnci! .\lohiuddin 
R .  Shri Radhii Raman 
I , .  Ymr. Kaksha Sarm 

L i s t  of Members of the Kendriya Pradhan Mondj (Administratitc 
Committee\ of the Bhrvot Sevak Samaj. 

Ex-officio Members : 

I I'rcsiJc't~~ . . Shri Ja~shar l i i l  Nehru 
2 ,  :ha~rman Shri G. I . .  Nanda 
3 .  C'icc- < .h i t~rmm . Shri J .  L .  Hathi 
4. Vice-Chairman . Prof S. R. Malkani 
.;. Cicncral Sccretart . Shri L. N. Mishra 
h Joint \ccret an . Shti ('. R. Sharrnn 

Members 

7. Shri Ahrncd hiohiudtlm 
8 .  Shri Kadha Raman . 
9. Smt. Reksha Saran 



U8t of Member8 of the KenMya Pradan M8ndh.l (Admtnistntire- 
Cornminet) of the Bhant Scrak Samaj 

(for the year I 964-65) 

Brsfffdo Members: 

I .  President Shn J awaharlal Mehru 
' 4 (upto 27th May, 1964) 1 Shri G. L. Nanda 

2. Chatrman* Shri G. L. Nanda 
3. VictChirman Shri J. L. Hathi 
4. Victehariman Shri N. R. Malkani 
5. General Seartaq .- 

(n )  Shri B. D. Nan& (on leave) 
( b )  Shri Maj.  T. Rnmachandra (Acting1 

6.  Joint Secmary 

Members : 

7. Shri Ahmed Alohiuddin 
8. Shri RadhP Raman 
y. Smt. Raksha Saran 

Nominees of the Trustees 

10. Shri Brij Krishan Chandiwala 
I I .  Shri Krishna Prasada 







f. N. Khanaa & Co. Phone: Residence: 43317 
Chartered Accountants, Ofltlce: 93689 
The Secretary, 14/15 F. Connaught Place 
Bharat Sevak Samaj , New Delhi 
Central OfRce, loth October,l961. 
New Delhi. 
Dear Sir, 

Audit of accwnts pertaining to Lok Karya Group of the Bharat 
Sevak Samaj, Central Office, New DeZhi for the period ended 31st 
May, 1961. 

We are enclosing herewith Receipt and Payment Account of the 
Lok Karya Group of the Bharat Sevak Samaj, Central Ofilce, New 
M i ,  for the period ended 31st May, 1961. In this connection, w e  
have to observe as under:- 
1 .  Grants received from the Planning Commission: 

(1) A total amount of Rs. 2,60,300 was received as Grant from 
the  Planning Commission, Public Cooperation Division, Govern- 
ment of India, New Delhi as  allocation for the year 1060/01. The 
said Grant was received in four instalments as mentioned below:-- 

fa) By ,Ministry's communication 
dt. 9-5-1960 . 

(b') By Ministry's communication 
dt.29-6-rg60 . 

' G .  ; Hy Ministry's communication 
dt. 4-I-1y61 . 

( d )  I3y Ministn's communicution 
clt 14-3-1961 . 

No. PC:Pub/8 (821160 
. b- 57350 

No.  PCPubf8(82)~60 
Rs. 24800 

No. PC,'Pub,'8(&) '60 
. Rs. r , t c , w  

S o  PC,'Pub 8/82 '60 
. Rs. 17,250 

It  has been explaned that since the last instalment of Grant 
was received 111 the month of April, 1961, the accounts were kept 
open till 31st May, 1961 i n  order to cover disbursements made out 
of that instalment, Thts has resulted in a deviation from the nor- 
mal procedure of making up the annual statements upto 31st March. 
We have, therefore, to suggest that the Samaj should take care in 
this matter and see that allocated Grant is received well within tha 
period it is intended to be utilised. 

(2) No part of Grant remaining unspent out of Budget alloca- 
tion for 1959160 was refunded to the Government during the period 
under repart and as such the said balance of Rs. 14,434.71 nP. has 
been included in the Opening balance under Receipts Column of 
the M@ & Payment Account made upto 31st May, 1961, 4 
1 (Aid) LS--30. * 

: 
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appropriated during the period covered by our IWp~r t  for expen&-- 
ture vide Ministry sanction undbr their letter No. PC/Pub/ 
8 (82) /60 dated 22-2-61. 

(3) As mentioned in our Report for the year 1959/60 we stiU find' 
that no separate record was maintained pertaining to each instal- 
ment of Grant. 

(4) Terms of Grant specifically state that unutilized portion of 
the Grant would be refunded to the Government but during the  
period covered by this Report no balance remain~d at Headquarters 
which could be deemed as refundable. In fact, due to certain non- 
adjustments, the Lok Karya Group has overdrawn from the Central 
O a c e  a sum of Rs. 1529.53 nP. during the period covered by the Re- 
port. Circumstances leading to this overdrawing have been dealt 
with in subpara XV below. 
XI. Local CoZkctiom by diferent Kshetras:- 

(1) Additional resources were raised by some of the Kshetras in 
accordance with directions issued for the purpose. Total collections 
so effected have been shown separately in the annexed Statement 
of Receipt and Payment, which amounted to Rs. 4,448.07 nP. as 
against Rs. 3,939.96 nP. in the previous year. As observed by us  in 
our Report for the year 1959'60 Khetras continued to exercise full 
control over the collections effected by them. 

(2) Activities like milk digribution etc. were continued at cer- 
tain Kshetas which although not specifically covered by !he Grant 
were met mostly out of local collections. We have already suggested 
in our last year's report that various activities a'. the different Kshe- 
tras be regulated as part of an integrated plan and should follow a 
predetermined pattern. We again stress that emphasis should be 
given to achieving coordination in the activities through executive 
instructions and it should not be left to individual Kshctras to take 
up activities which are not in accordance with the cxecutive iris- 
tructions howsoever much-suited they may be to local conditions. 
111. Espenditure incurred at various Kshetras: 

(1) We have checked the accounts submitted by the various 
Kshetras with the relevant vouchers produced to us for the purpow 
and have separately given our remarks on the same together with 
our requirements and our suggestions for further improving the 
accounts submitted by the various Kshetras. Wc have been assurad 
due attention in this matter. 

(2) A t d a l  of Rs. 2, 71243.21 nP. was spent in the account of 
Mrious Kshetru during the period covered by our report ud 



includes expenditure incurred by the Sarnaj at  its headquarters as 
approved by the Planning Commission vide their letter No. PC/ 
Pub18 (82) 160 dated 13-6-1960. 
IV. Lok Karya Grmp A/c with Bharat Sevak Samnj (Central 
Ofice) : 

(1) We have shown in the annexed Statement of Receipt and 
Payment a sum of Rs. 1529-53 nP. as overdrawn from the Central 
OfRce. This is computed as below:- 

Rs. np. 
(cr) I3alance due to Lnk Karya Group as per books of 

Central Officc as on 3 1 - ~ - 1 9 6 r  . - 494'85 
Less: 

( b )  Expenditure incurred in Lok K a n a  Group account 
for 1959'60 but charpccl by Cxntral Office to 'I'nin- 
ing Ckntrc Account and subsequently adiusted to 
Lok Karya Group in October. 1961 . . 2,c24.3(1 

(2) A sum of Rs. 700 has been shown due from Centrd Develop 
ment Fund. In fact this amount was paid to them in instalments 
towards adjustment of loan of Rs. 2,000 which was actually taken 
for the purposes of the Lok Karya Group but wrongly charged to 
Organization Section by the Central Office. It has been explained 
to us that this entry was adjusted by the Central Offlce in October, 
1961. 

V. Books of Account: 
The Group has maintained the same system of accounts as earlier 

pointed out by our Report pertaining to the year 1959,'W. Although 
accounts were maintained in a better condition than last year, there 
is scope for further improvement in the records and we emphasise 
that our suggestions contained in the las: year's report may be 
implemented. 

Subject to  our remarks contained in sub-paras I to V above, we 
certify that the expenditure incurred by the various Lok Karya 
Kshctres as per the annexed Receipt and Payments Statement was 
mo expended in terms of Grant sanctioned for the purpose by the 
PLanning Commission, Government of India, New Dclhi. 

Yours faithfullv, 
Sd,'- 

(P. N. Khanna & Company) 
Charted Accauntantr 

W: Receipt & Payment Account. 



Audit of Accowzts pertaining to Lok Karya Group of ths Bkmac h a k  Sarrrqt; 
Central office, New DeUli, for the period ended 3xst May, 1961. 

W7e are enclosing herewith Receipts & 
Payment Accounts of the Lok 
Karya Group of the Rharat Sevak 
Sarnaj, Central CMice, New Delhi 
for the period ended 3r-x May, 
r g 6 r .  In this connection we have 
to observe as under :- 

I. Grants receiz~dfrom the Plmvtirw 
Comntission. 

A Total amount of Rs. 2,60,3~ 
received as Grant from the PLanrung 
Commission, Public Co-opration 
Division, Government of India, 
New Delhi as allocation for the 
year 1960-61. The said grant 
wa? received in four instalments 
as mentioned below :- 

By Alinistr).'~ Cornmuni- 
cation Xo. I'C,Pub 8 
(82) 60 dated 9-5 -1960  47250 00 

By Ministy's (lommuni- 
cation Xo PC Pub-8 
(82)60ddteJ29-6-60 2&m00 

By Alin~stn Cornrnunl- 
cation S o  PC Pub-h 
(82!,'60datcd.4-1-1961. 175000'00 

By hlinistrj. Cmmmuni- 
cation No. PC Pub-8 
(82)160 dated 14-3-61 17250' 00 

*I'OTAL 260300'00 - 
It has b x n  cxylaind that since th: 

last 1n;talm:nt of Grant WAY re- 
cciveJ in the m m t h  of April, 1951, 
the accounts w ~ r ~  kipt opzn tdl 
31st M i y ,  1951 In order to cover 
d~rb.memcnts m ~ J e  oct of that 
~nst.iln:nt. 'I'nk has rclrulted in a 
dcvrd~ion horn rhc norrnd pro- 
r of mdkinly up thc annud 
statcm-nts upto 31 rl March. We 
Itave, therefore, to suggest that the 
Snrn~) should take care rn this matter 

'The h t  inrtalmznt of Rr. r ;25+ 
WIS sanctionzi on 14th Mtrch, 
1962. 'Thc amdmt of this onnc - 
tion could be rcaliseci and cte- 
dited to the Bharat Sevsik Samaj's 
account only un the 28 th March, 
I 952. Thiv amount having been 
cwditcd on the 29th March, 
1962, the disbursemmts out of 
this could not reach thc Kshetras 
by thc 31st March, 1961. 'b 
amounts could acfullly be 



and sce that allcrated Grant is realistd by the individual &ha- 
received well within the ~ c r i o d  it ras only in April, 63. I t  has, 
is intended to be utilized. however, been noted that such a 

recurrence should be avoided in 
future. 

2 .  Nc ysrt 01 Grsnt rcrraining unrFcnt 
nut of Budget allocaticn for 1959-60 
was refunded to the Government 
during the period under rcFort and 
as such the said balance of Rs. 
14484.71 has been included in the 
opening balance under Receipts 
column of the Receipts and Pay- 
ment Account made upto 31st May, 
1961.  'This emount was appro- 
priated during the p i e d  covered 
by cur Report for Expenditure cide 
Ministry's sanction under their 
letter No. Pc/Pub43(82) 60 dated 

3. As ~renticncd in our R e ~ o r t  for the 
year 1959-60 we still find tt at no 
separate record was maintained 
pertaining to each instahnent of 
Grant. 

1 he grant of the Lok Karya 
Kshetras is paid in two or three 
instalmmts. Since the first 
instalment is paid only in June 
& July after the budget has been 
approved and passed by Parlia- 
ment. The  workers suffered 
hardship when tbey did not 
receive the salary for the months 
of April and May. The Ssmaj 
ire, tkcrcfore, allowed to carry 
forward the unspent balance for 
two months with the concurrence 
of the Ministry of Finance. 

. T e ~ m s  of the Grant specifically state 
that unutilized Fortion of the Grant 
would be refundcd to the Govern- 
ment but during :be period covered 
by this Report no balance remained 
at Headquarters which could be 
deemed as refundable. In fact, 
due to certain no-adjustments, the 
Lok Karya Group has overdrawn 
from the Central Office a sum of 
Rs. 1 5 2 9 5 3  during the M o d  
covered by the Report. Circums- 
tances leading to this overdrawing 
have been dealt with the sub-paro 
No. TV below. 

This is neither practicable nor is 
it the intention of the Planning 
Commission a p k d  cidc our 
letter No. BSS LKG.Pf. Comm ' 
12 Gen dr. 16~4~ I*. 

The grant of the LKK is paid in 
iwo cr three instaim-. Since 
the iirst instabear is poid only 
in June end July after tt.e budget 

888 ban approved and passcd 
by Parliament, the workers W e -  
red hardship when they did not 
rectived tfie salary fbr the 
months of April and May.  The 

Samaj are, therefore, allowed to 
carry &ward the unspent batma 
for two months with the con- 
currcncc af the Miuimy of 
F b c a .  The necarsary srmc- 
tMarafdrePIaraingCanurdseion 
wrr comndtcd in chair I e r  
No. 7(2) 61-Pub. &!ad 29-13-61. 



annexed statement of Receipt and 
Payment, which amounted to Rs. 
4418.07 as against Hs. 3939'96 in 
the previous year. As 0bserve.i bv 
us in our report for the year 1959-63 
Kshetras contained to exercise full 
control over the collections effected 
by them. 

requires co~siderable effort and 
application if the area where 
the Kshevas are functioning. 
The local contributions which are 
raised in the form of a s h ,  kind 
and services are, therefore, uti- 
lized by the wsrkers for organiz- 
ing such activities for which 
there is a local need. Thus, 
under the scheme itself, the 
Kshena enjoy control in th 
utilization of local collections. 

r .  Activities Like milk distribution 
etc. were contained at certain Kshe- 
tras which although not specifically 
covered by the Grant were met 
mostly out of local collections. We 
have already suggested in our last 
year's Report that various activities 
at the different Kshetras be regu- 
lated as part of an integrated plan 
and should follow a predetermined 
pattern. 

We again stress that emphasis should Noted. 
be given to achieving coordinarion 
in the activities through executive 
instructions and it should not be left 
to individual Kshetras to take up 
activities which are not in accor- 
dance with the executive instruc- 
tions howsoever muchsuited 
they may be to local~conditions. 

IXI. Ekpendrtwe Incurred at Various 
Ksherror 

r .  We have checked the accounts sub- N furth t c Immenn. 
rnitted by the various Kshevas with 
the relevant vouchers produced 
to us for the purpose and have 
separately given our remarks o I 
the same togetha with our require- 
ments and our suggestions for fur- 
ther improving the accounts sub- 
mitted by the various Ksheuas. 
We have been assured due atten- 
tion in this matter. 

2. A total of Rs. 271q3.21 nP. was No wmmwm. 
F t in tht aclcount of d o u r  

berm during the covered 



by our report and this includes 
expenditure incurred by the Sarnaj 
at its headquarters as approved by 
the Planning Commission vide their 
letter No. PC/PUB'8(82)'60 dt. 
I 3-6-60. 

.IV. LOR Karya Group Account with 
Bharar Sevak Samaj (Centre q j c e )  

I I .  We have shown in the annexed state- 
ment of Receipts and Payment, 
sum of Rs. 1529-53 as overdrawn 
from the Central Office. This is 
computed as below :- 

(a) Balance due to LK Group as per 
books of Central Office as on 
31-5-61. 494-85 

Expenditure incurred in LK Group This is an explanation regarding 
account for 1959-60 but charged an adjustment and d m  not 
by Central Office to Training Cen- call for any action. 
tre Account and subsequently ad- 
justed to L K  Group in October, 
1964. 2424 ' 38 

Balance due to Central Office 1529.53 

2. A sum of Rs. 700'- has been shown No comments. 
due from Central Development 
Fund. In fact this amount was 
paid to them in instnlments towards 
Adjustment of loan of Rs. 2000/- 
which wao actually taken for the 
purpose of the Lok Karya Group 
hut wrongly charged to Organisa- 
tion Section by the Central Office. 
I t  has been explained to us that this 
entry was adjusted by the Central 
Office in October, 1g61. 

.V. Books of Accoor,: 

,The Group has maintained the same Notcd. The improvement in the 
ryQtan of accounts as earlier pointed account with regards to the rbw- 
out by our Rcpon pmaining to the ble muy system has since inxro- 
year rgs-. Although accounts d d .  
were &wined in a better condi- 
tion than lmt ytar, t h m  is rco 
for further improvcmcnt in f 
rcmrdr nnd we trnphosist that our 



suggestions contained in the last 
year's report may be implemented. 

Subject to our remarks cantained in 
sub-paras I to V above, we certify 
that the expenditure incurred by the 
various Lok Karya Kshetras as per 
the annexed Receipt and Payments 
Statement was so expended in terms 
of Grant sanctioned for the pur- 
pose by the Planning Commission, 
Government of India, New Delhi. 



APPBNDIX x m  
(Sss Para 27 of Repot) 

Receipt .ad Expcndttouc Account of Bhamt %vtk S t a u j ,  Slum 
Welfare Centre, Pat- City. 

As on 31-3-1963. 

Receipts Expenditure 
Rs. Rs. Rr. 

To C m a l  Sim A. Recurring 
By E m .  Werfare Cm- 5400 .00  

mitree P4tno(1) 6,667.57 6667.57 BY HOW Rmc . 680.00 
T o  LocuJ Contri- By Contingm'es : 

burion 320.00 320~00 Travelling 
To Miscelh- allowance 112.94 

neous 30.13 30-13 Postage . 11-36 
Stationery . 48.61 

741 7'70 Pm P r i ~ m ~ y  
Education . 96.47 

'Mix. . 67.82 
Health & Sani- 
tation 94'23 

Adult Education 5 I .58 
Newspapers & 
Periodicals 91.84 
Fmbroidery 46.82 621.67 

TOTAL . 6,70 I -67 

B. Non-R~umnq 
Tools & Lmple- 

ments . 
Towards pur- 

chase of Usha 
Sewng hb- 
chiine 150.00 

Indusuial Lcmn 
to Sohan 
Singh Azad 90- 00 240 - 00. - 

. 6 . ~ 1 . 6 7  
By Refund to 

Central Slum 
Welfkrc cam- 
rnirree Pama . 58.00 



APPENDIX XVII B 
(See Para 27 of Report) 

Receipts Yaymenta 

-a3 m'mc4 
"On hand . , 12-32 By snlaricn to workers 
  ah BSS Gojarat 2341.89 23S)'ZI By Communitytools 

By Rent . 
Orrmt . 
BSS, New h l h i  ' 1S810.cn By Supervision chnr- 

Public m*ia . 
For rent, t d s  and 

centingcncp ex- 
penses . 

gc'J 
By Contingent hpm- 

ses 
I .SO ,, Stationery . 

,, tailoring c h s  . 
I '  10 ,, sports centre . 

?. tra~ell~np . . 
,, health mntm . 
,, kindergarten 

23lO'OS ,, sutbscription 
,, electric bills 

Wrorr ,, entertainments . 17.00 
* For depssit N. ~e'& 40.m ,, pcxtage . 1 . P  ,, milk mtrt , c(pm 

,, ~ s C C ~ C O U S  . 306'41 ,, books . . 38.55 1688.43 



APPENDIX XMfl 
(See Paras 27 and 53 of Report) 

PLANNING COWMISSION 

'Note on list of points on which PAC desired further information 
Lok Sabha Sectt. O.M. No. 2/1:(65)/6qlPAC dated the 6tb March, 

---- - - - - - 1965 - -- ----- ---- - 
S .  Question Answer 
No. - 

I Secretary, P l a n ~ i n g  C.~mmission The total number of registered 
promised to furnish a statcrncnt Lnbox Coopzatives aq on 
showing the number of labour 30-6-64 was 33,731 with a total 
cooperatives rcg~stercd, the membership of  3,98,672. 
number out of them organiscd 
by Bharat Scvak Sarndj and the 2. The Samaj has advised that 
total number of labourers engag- they have organised Labour 
ed therein. The statement map Cooperatives in a number of 
be furnished. States but mainly in Bihar, 

hlanipur and Delhi. The detail- 
ed information reganling the 
number of societies and their 
members has been called for 
from the State Units of the 
Sarnaj. In Delhi, the Stone- 
Breakers Coaperative Society, 
has 154 shareholder membus 
but it provides direct em- 
ployment to 513 Khandam, 
1756 stone-breakers, I 56 
earth lifters and 66 aud; 
loadus. All of them earn 
wages, which ate higher than 
those earned by them under 
the private ~ o ~ l t r p c t ~ .  

z i t  waa stated on 23-1 -6 (forenoon) The required information hsr 
thrt the quantity o / work done been asked for f i an  the Mini- 
by Labour Cooperatives in 1963- stry of Cammunity Devtlop 
@ had been re ned to be Rs. ment and Gaopuption. - 
J.* aOW. .Kc d e d 8  of 
that works my be funrished. 



S. Question Answer 
No. 

-- 

the Accounts furnished in res- 
pect of different centres (Lok 
Karya Kshetras) to the Com- 
mittee that the details 8s to how 
the accounts were worked out and 
what were the complete accounts 
would be looked into and the 
Committee informed about it . 
A note on this matter may be 
furnished. 

4 With re d to para 86(c)(iv) of The necessary idormat ion is no  r Audt epon (Civil) 1964, the readily available with the 
representative of Planning Corn- Samaj Further enquiries are 
mission stated that the rices being made. 
paid by Bharat Sevak L i  
for the tools etc. would have to 
bt checked with those obtained 
by D.G.$.& D. A note may be 
fiunished. 

5 What is the total membership of The present membership of the 
the Bharat Sevak Samaj? (Lat- Bharat Sevak Samaj is esti- 
est position may be hmished). mated at 41,560. The Samaj 

has asked for the latest figures 
from their State Units. These 
will be furnished as soon as 
they are received. 

6 Two coples each of the consoli- The reference in the meeting of 
doted Accounts of Bharat Sevak the Public Accounts Commit- 
Samaj Construction Service up- tee sitting held on 23-1-65 was 
to Juiy 1963 (stated at the sitting to the accounts of the Bharat 
of PAC beld on 23- 1-65) (aRer- Sevak Samaj Central Con- 
rrrwla) to fnve been prepared struction Service. Two copies 
mrgktilmisbcd. of their balance sheets for the 

period ending 3 r -63 
acc~ved, an en J cscd # a  hue- ,Ow 
with (PraAt and h Account 
-AppDdix XXXIV) 

7 Two copies each of the list of The rcquimd i n f i t i o n  is stiU 
names, nddrcs~c8 etc. of Gaver- awaited Emrn the bnaj. It 
non, Direaoni etc. filed by will be sent to the Luk Sobha 
Bham Sevak Srunzj wi* the Re- S e a .  or, spoa sf it is nceivcd. 
&wuppa-4d$ocia v- An IS60 evcy y a r d  a r m y  be firmishad. 

(V& O.M. No. 9(2o)/Q-P.U.B. doted I 1-j*.) 



The discussions in the Public Accounts Committee under referencu 
related to the Urban Lok Karya Kshetras. The position in reg& 
to them is as follows. 

2. As required by the terms of the sanction, the accounts of the 
Urban Lok Karya Kshetras, as s u h i t t e d  to the Planning Commfs- 
sion, include the accounts of the grants given by the Planning Com- 
mission and the cash contributions and donations collected locally 
fTom the slum dwellers and others. 

3. The accounts do not include the contribution made by the 
workers of the Samaj and the local slum dwellers in the form of 
kind and services. This is sizeable in most cases. But still it is ex- 
cluded mainly on account of the di5culties experienced in assessing 
such contribution in financial terms on the basis of some gtandard 
norms. 

4. The workers of the Urban Lok Karya Kshetras have also 
promoted and organised a number of Cooperatives Societies for the 
welfartb of the slum dwellers Once such a society is registered, it 
twxrnvs a separate entity and is governed by the rules and regula- 
t ions o f  the Coopwative Act appllcahle to the State concerned. The 
rrcc,)ttrlta o f  such scxiet~es arc  also escluded as they are submitted 
separately to the Cooperat~v:. Department of the State Government. 
conct I ncd. 



APPENDIX XIX 

(See Para 36 of Report) 

PLANNING COA~IMISSION 
Statement showing the local contributions raised by the Bbarat 
Sevak Samaj for Labour & Social Service Camps, Local Develop- 

ment Works and their other activities. 

S. Item Amount Remarks 
No. of 

local 
ccnt-i; U- 

tion 

Rs. 
r Labour B: Social Ser- 37,31,300 The  Sarnaj have held so far 

rice Camps. 9,402 camps. Of these 4,516 
are h ~ l f  p a n t  camps ar!d the 
remaining are hundred per cent 
grant camps. In the hall grant 
camps according to the Bharst 
Sevak Sarnaj, the aver- 
age collection by the local 
people donations is Rs. 200 
per camp. Besides, the value 
of Community Devdopmmt 
Works done le.g., roads, field 
channels, compost pits, tanka 
etc.) 

2 Programme of the M '0 3,~o,cco Accordmp to the Bharet Sevak 
Information & Broad- Samaj, the contribution raised 
casting. by them through the pro- 

grarnmcs (a) hlass Contact (6) 
Jan Sahyog Kadras (Public 
codperation Cmtrcg) (c) Bro- 
chures, Id) Rharat Seva-A 
journal and (e) bulletins has 
t-ccn It.. ?,~,546-13. 

7 Contntutit n t. g BSS 8,:6,3t o At.dl,ru PI aii slr : SIX echoals, 
Constn ction Service four wells, irrigation, road, 

dsm etc. (RR. 12,Pw) Swid 
Education and welfare schemes. 
(Rs. 21 ,coo), Bihar : Wclh 



Amount 
Y , of 
No. I tern local 

contribu- 
tion 

Remarks 

Rs. tanks, small dams, link roads, 
schoolq buildings etc. in the 
Kosi Project area (Ks. 5,08,000) 
Man~pur : Link road , bud-- 
ings etc. (Rs. 9,7m), Kumn' 
Airfield Projecct : Institute of 
Agr. Ecor on- ic. and Coopera- 
tirm (donations) (Us. ~,oco),  
Expenditure on welfarc actiri- 
ties and social education (Rs. 
?4,800), A%lvsarz : (Hidar'k 
donation to local College (Rs. 
10,ooo) and other Statn (Maha- 
r u s h ~ a ,  U.P. erc.) : Expenditure 
on welfare activities etc. 
(Rs. 2 ,m,000) 

.I Load Works Program- 72,62,180 The Bharat Sevak Samai have 
me (Gujarat) executed x,oro Local Deve- 

lopment Works during the 
period November 1954 to 31st 
March, I%, the total cost of 
these works is Rs. 1,28,31,03 3. 
The Government grant is 
Rs.5 5,68,85o (43 percent) while 
the local contribution is Rs. 
72,62,1& (57 per cent.). The 
scheme executed are Water 
Supply Scheme, Schools, Pan- 
chayotghars, Libraries, God- 
d m s ,  Small tanks, roads and 
culverts etc. Since 1960-61 
the programme is confined to 
the Drinking Wnter Supply 
Scheme. 

5 Bharrt SevaL Samaj, 1 6 , 7 8 , p  Organisation dc Establishment 
Dethi Pradesh. (Rs. 1,63,ooo), Land Offia 

Building (Rs. 26,000) Relief 
and Assistmce (Rs. 2 ,oo,ooo), 
Night Shelters (Rs. qo,mo), 
L e d  hid (Rs. 600). Techni- 
cal Tmining Institute (Rs. 
70,000), Women & Children 
Centres (Rs. -~o,ooo), Occu- 
patiod Thvapy Institute 



S. Item Amount 
No. of 

local 
contribu- 

tion 

Rs. (Rs. 5,50,060), Contribution to 
N.D.F. in cash (Rs. 25,000), 
Vinay Nagar (Rs. ~,oo,oo0), 
Kidwai Na r (Rs. I,~O,OOO), I$ Slum We are Project (Rs. 
2 3,600) Nanakpura Building 
(Rs.5,ooo), Shadipur Urban 
Pilot Project (Rs. IS,-), 
Milk Distribution (Rs. I 3,000) 
Welfare Extension Project, 
Mehrauli (Ks. 12,ooo), and 
Ayurvedic Dispensary 
(Rs. 15,700). 

6 Lolt Karya Kshetra 4 0 , m , ~ c 1  See footnote. 
Rural & Urban. 

L7k K trya Kshrtras (Rural and Urban) 

2. It is dif8:dt to vduc exactly the contribution of thc peopk in t t r m s  of money 
Hwtvtr, a r u ~ l h  estimlte has bun ~nanpttd below: 



(ui) The b:nsfioiaries of aiuh e;iu*&n darm and free caching 
cla~sn for weak studem arc about x q a n .  Eva taking the vvlun- 
tary services of the tcrchen a Re. I/- per uurum per person, the 
cmtribution will wme to Rs. m,os per an- . . . . (Rs. XOW) 

J. Tnig th: t ,:a1 p:~plc's c~ltribltiom for vPrwru aXioititl in the K&c@u m y  k 
mtirnrtcd a Rs. 16-35 Iakhs per annum. 

j. It mly, haw-xr, b: dsirable with a view to makc thc ertimPtcl Imam c o m  
rl'iir:, 37 3 n  k , ~ r l t  of Rq. 43 11th bw b:m taktn as the total contribution in the &Rural .nd 
UrbM Lok K ~ P I  Kahms.1 

'(Vids O.M. No. g(zo)!64-Prl, Dated 18-145) 



APPENDIX XX 
(See Para 40 of Report) 

MINISTRY OF EDUCATION 
Aims & Objects Oftlcially Laid down for the Labour and Social 

Service Camps 

(a) As shown in the circular letters giving the terms and conditions 
for financial assistance upto the year 1963-64 

The aim of the scheme is to inculcate a sense of dignity of manual 
labour among students and other youth and give them an opportu- 
nity to become familiar with Village life and conditions through 
"Shramdan"; also for satisfying felt needs in rural areas. 
(b) As gtven in t h e  CTirmlar letters for the gear 1!W-65. 

The objectives of the scheme are to break the resistance to manu- 
al work among the educated classes, to develop among students a 
spirit of discipline and corporate action, to acquaint them with con- 
ditions in economically backward areas and to give them some prac- 
tical training in citizenship by running thc camps on a self-help 
basis. 

(Vide O.M. No. F 7-6163-PE. 1. dated 3-2-65). 



(See Para 41 of Report) 

DEPARTMENT OF SOCIAL SECURITY 

List of points on which further information was desired by the 
Public Accounts Committee at their sitting held on the 19th 

January 1965, called for by the Lok Sabha Secretariat, 
New Delhi, v t d c  thdr O.M. No. 2 I 83 64 PAC, dated 

the 18th February 1965 

Information called for by the P.A.C Reply of the Dcpanment nf Social 
Security 

----A- 

Para 8L((d)--,V1girr Shtlrers . 
W h o  had collected the rent from the The  rent is generall! coliected b? the  

students who were living at the caretaker and dtpos~ted in the acco- 
Arnbala Night Shelter and what unt of the Night Shdter.  The  repons 
was the amount collected 2 received from the Bharat Sevak Samaj 

do not separately show the number 
of students in the shelter It was, 
however, observed in one of the 
Inspection Reports that there had 
heen some students ammp the 
inmates in the Night Shelter The 
Statement of Accounts and Inspcc- 
tion Repon shows an income of 
Ks. 628.kP from the inmates 
of the Night Sheltcr during 1963-64 
but there is no ~ndication of' the 
amount rculised separately f r m  
the students as rem. 

I, L'td~ Endt. to I: 5-25 6;-SW'. 3,  
dated I 5-3-65) 



APPENDIX XXII 
hlINIS'TKY OF WORKS h HOUSING 

(SEC Para.; 43 and 45 of Report) 
REFERENCE:-lsk S~blrcl .St, r,.r~lrrclr O..\d. .Yo. 2 1 '74 64-P.4C durr*d21s 

J m u u r y ,  1965 
List of  points on which fur ther  information was desired by the  

Pabltc Accounts Committee a t  their  sitting held on 19-1-1965 
"Paragraph 8qd)-Oursrattdtng s c r z ~ ~  c charges :- 

I .  Demand of Service charges year-wise and building-wise due from 
the Bharat Sevak Sarnaj since 1958 may be furnished. How many letters 
were issued to that Organi,sation since 1958 asking them to pa!. their dues and 
on what dates? 

2. What are the reasons for the senicc charges fulling intir arrears 
since 5th December, 195s 2" 
Rejdy :- 

I .  The folkwing office accommodation ha% heen allc~tted to the Hharat 
Sev& Samaj : 

I .  Janparh Barracks '.A' . . 5229 Sft. 
2. Theatre Communicrtion Bldg. 5972 Sft. 

(for Central Office of the Samaj : 
3. Theatre Communication Bldg. . 1527 Sfi. 

(for Delhi State Rr. of the Samaj) 
4. U.S. Pavilion, Exhibition Grounds . 2298 Sfi. 

(for Construction Service) 
Service charges in respct  of areas of builcfings at S a ~ a l  Nos. 2, 3 & 4 

have been paid by the Bharat Sewak Samaj for the period upto the 31st Decem- 
ber, 1964. Hence they are uptv Jatc in their payment of service charges in 
respect of these buildings. 

In respect of the accommodation at ser~al No I ,  however, Ks. 28,947.26 
is outstanding as arrears of service charges as on 1-1-1965 T h e  year-wix 
break up of the outstanding dues is as under: - -  - - - - - - - - - - - - 
---- - Year 

" . - - - Demand Due 

1958-59 Nil 
1959-60 Nil 

1962-63 Rs. 10,855.30 

1964-65 (upto 31-1z-64) . - - - - . * - . . - - - . - - . - . -- - - *- 
Rs. 2,428460 ..-- 

Dctds h u t  demand numbers for thc aforesaid nutatanding durn for 
scornmdation in the Janparh Barradcs and reminders for j p v t  thereof 
arc given in the mclostd statements. 



2. Reasons for accumulation of arrears. 

Reasons for the accumulation of arrears of service charges js 
that the Bharat Sevak Samaj has not been regular in making pay- 
ments despite regular demands and reminders. 

Recently, Shri Rri j  Krishen, Pradesh Convener, Bharat Sevak 
Samaj met the Secretary, Ministiy of Works and Housing and point- 
ed out that the rates of water and electricity charges claimed were 
exhorbltant. The Secretary cxplalned the p r t ~ e d u r e  for the Axa- 
tlon of these charges, ri: , the distribution of water and electrlclty 
charges for an  area fed by common meters over allottees occupy~ng 
that area. The Pradesh Convener, has agrced to make the pay- 
m m t s  and has lnformed that ( I )  for arrears of R s  16,587.15 up to 
the ptmod 31sl Decumber. 196'2. when the premlses was under the . occupation of the Occupational Therapy Institute of the Bharat 
Sevak Samaj, they have approached the Delhi Admmstra',on f o r  
grant-in-aid and (11) for the :~rl-ears of Rs 12,360.11 from 1st  Janu- 
ary, 1963. when they started using the premises for thelr Technical 
Tra~ning Institute, they have approached the Ministry of Labour 
for g r a n t - ~ n - a ~ d  I t  iq  propnsetl to gi1.e them some time for getting 
payments of these dues failing tvh~ch other steps would bc taken to 
clffrcl recoveries 

Etrc.1. 1 
( V i d e  0.M. No. 5/15 64-Bt. dated 10-3-65) 



Statement ahowing details of Demand numbers for the outstanding 
dues of service charges from the Bharat Sevak Samaj in respect 

of the Accommodation in the Janpath Bartach and 
reminders issued to them 

.- -- --- - -- --- -- - -- -- -- --- 
S. Demand No Month Reminder Date of Remarks 
No. of issue number issue 

r ~ o - M I V D  Rents I I 161 
2 MIVDj5o. 20-1 I -61 

Rent< 
3 528-MIF'D Rents 12/61 

Do. 
Do. 
Do. 

Do 
Do 
Do 

Do. 
Do 
Do. 

Do. 
Do. 
Do 
Do. 
Do. 
Do. 
h. 
Do. 

110. 
Do. 
Do. 



28 3 10-MIVD,'Rents 9/63 
29 . . .  MBDljolRentS. 10-943 
30 368- DO. 10163 
31 414- Do. 1 1 163 
3t 464- DO. 12/63 

33 523- Do. I 164 
'34 . , . Do. 20-1-64 D.O. 

from the 
Hon. Minis- 
ter to Smt. 
Savitri Nigaxn, 
M.P. 

35 577- Do. 
36 634- Do. 
37 16- Do. 
38 68- Do. 
39 12- Do. 
40 

2/64 

3 '54 
4/64 
5/64 
6/64 

Do. 13-1-65 D.O. k n t r  
from the Scc- 
retar). to Shri 
Brij Krishm, 
W e s h  Con- 
vener, B.S.S. 





2 In 1963, the Samai was informed that the service charges had been 
increased w.e.f. 1-4-61 and r-10-61 and was asked to make an additional 
payment of Rs. 9653 '43 with restrospective effect. Thus the total amount 
due under this head comes to Rs. 16587.15. 'nil; additional charge was 
considered unreasonable and also too heavy for the Samaj in view of its lean 
resources. However, the Sarnal has requested the Delhi Administration to 
pive grant to the Institute fhr this p u r v e .  The  IJstatc Office has been duly 
lnformcd and they have been kind enough to allow us to make the pa)ment 
after the receipt of the grant from the Delhi Administration. 

3 .  On 1-1-63 the O.'l'.I. was shifted to Rouse Avenue Lane, and the 
harmcks were used f ix  housing the 'Technical Training Institute of the 
Hharat Sewak Saniaj. It may he p i n t c J  out that the barracks are to he demo- 
lished at our rcqucst the Works. Housing & Supply .\{inistry has; allowed 
us to utilise thcm till we get un alternative placc. 

'I'hc fresh charges as mentioned abtn-c affcctcd the .I'echnicd Training 
Institute also. I t  has amounted t o  Ks. 17356.15 from 1-1-63 to -jr-rz+. 
The Works S( Housing Ministry has separatelil the Elcctric and Water meters 
for each Institution slncc: the hiarch 1964 and have asked the institutions to 
pey water and electric charges direct to the Sew Ik lh i  .\lunicipal tjnnrninec. 
According since I 7-6-64 wc arc making direct payment to N.D..Cf.(:. and on 
an average thc nionttlly co~lsunlption amounts to Ks. 160. A s  we had not 
paid for the pcritrl from I - I -63 to I 6-6-64, we cxlculrlted the charges at the 
average rate ofH5. 160 - iind hwc paid Ks. 2800 - to the Estate Otfice for this 
period. 'I'hcse c t w w  diJ  riot include caretlrkinp chdrges which we were 
paying at the rate o 1 I . -> Wr loo S. ti. per month. So we also paid Rs. 
2196.04 lbr thc p e r i d  upto 3 I - 12-64 to the 1:state Oftice. 

j. Here 1 would like to hring to your kind notice that the 'l'echnical 
'l'riining Inst ~ t u t c  i <  nut receiving any grant-in-aid tiom [iovr. 'I'hc Institute 
was started tcn yeurs ago to train ( h v t .  servants and private employees in 
draughtsmiln.;hip in order t u  improve their technicdl qualificwions. In the 
beginning. there was only civil course for draughtsmanship but later. rncchn- 
n i d  course was PISO started. This coursc has txen recugniwd by the Govt. 
with the result that the successful students find hetter iobs. T h e  clnrsscs are 
heid in the evcninps for three hours rificr the utfice hours. Under the circums- 
tances we requcstd the Housing Ministry to w i i e  OH the enhanced chvgcs 

-unTinf t t r  Us. I 2360. I r At the same time. wc have applied to  the 
1,ahur .I inistry to give us grant-in-aid for this institution as soon as our 
rqeirt is accepted, we will pay this lurwunt also. So the aaual  mount 
due fnnn Dclhi l-'raJesh Bharat Sevak Samai a3 on 3 1 s  Ikccn~ber ,  1% 
mounts to Rs. 28947.26. Out of this amaunt R-. 16587'15 would be 
paid alter the recipt of grent from the Delhi .4dmini~rstion and 
Ra. 12,362.1 I after rc&\ing grant from the 1,ithour .!{inistry. Except 
r k c  to m o u n t s ,  the I'radcsh Rrnnch has paid dl other charge  up  tm 
dote. 

Yours truly. 
ItKlJ KISCIAN 



APPENDIX XMV 
(See Para 43 of Report) 

MINISTRY OF WORKS AND HOUSING 
SUBJECT: -Para 86 (0) of Audit Report (Civ i l ) ,  1964 regarding re- 

covery of rent ftom Bharat Sevak Sclllraj. 

In t h e n  O.M. No. %/1!74/64/PAC dated 29th January, 1965, the 
Lok Sabha Secretariat wanted inter a h  to be furrushed with mfor- 
mation on the following points as desired by the P.A.C. regarding 
para 86(d) of Audit Fkport (Civil), 1964. 

1. Whether Bharat Sevak Samaj is charging any rent from the  
occupants of buildings allotted to them for Occupational Thcrapy or 
for Technical Training Institute? If so, what are the details? 

2. Has the Technical D~ploma Instltutc of Bharat Sevak Samaj 
started courses of mechanical training. in addition to civil courses? 

3. Was the Government consuItcd when the Technical Training 
Institute was set up b?; the Bharat Scvak Samaj? 

4. Whether it was the Intention of Government not to give office 
accommodat~on to prlvate organlsatlons due to pauclty of oface 
accommodation for Government Offices. (In t hls connection r e f ~ r e n c e  
is invited to Estate Office letter No. 0476/306, E 0. IV dated 5th 
October 1957) was this crcular  sent to the Bharat Scvak Samal or 
not? 

5. A detailed note stating the action taken In Novcmbcr/Deccm- 
ber, 1962 to vacate the premises axupled by Bharat Sevak Samaj 
when Occupational Therapy Institutc was closed, mav bc furntshed. 

6. A note da t ing  whether the rent-free accommodation allotted 
to the Bharat Scvak Ssmaj are being used for the purpose for which 
these had been allotted t o  the Samaj may be furnished. 

The mforrnatlm on the above points IS glven below. The ~nfor-  
mation In regard to p i n t s  1, 2, 3 and 6 is as furnished by the Chair- 
man, Bharat Sewak .%ma], Delhi State. 

1 No rent 1s bemg charged by the  Bharat Sewek Samlrj from 
the occupants of the bullding; allotted to them for the Occupational 
Therapy Institutc or for the Technical T r a ~ n i n g  Institute as they 



are part and parcel of the Sarnaj. The Occupational Therapy Ins- 
titute is located in its own building at Rouse Avenue, m d  the Tech- 
nical Training Institute was shifted to "Barracks-A" Janpath, and 
it functions only at night for three hours. 

2. Yes. 
3. The Institute was set up by the Bharat Sevak Samaj on its 

own in the year 1953 without any Government aid. It was later on 
recognised by the Government of India in the Ministry of Labour 
and Employment in 1959. 

4. Yes. The notice dated the 5th October, 1957 which was issued 
to private organisations was, however, nrit sent to the Bharat Sevak 
Samaj, because ~t had then been decided In consultation with the 
Minlstry of Finance that the Bharat Sevak Samaj mlght cont~nue to 
occupy office accommodatiun free of rent. The other notice dated 
the 29th September, 1962 was, however, sent in which the Bharat 
Sevak Samaj was asked either to vacate the accommodation or to 
pay market rate of rent @ k. 50.00 per 100 sq. ft. Subsequently, 
however, on rc~onsidcration i t  was decided that status quo may 
continue. Accordingly the notice was withdrawn. 

5. In early 1963 ~t came to notlee that the Occupat!onal Therapy 
Irsstltutc of the Bhnrat Scvak Samaj, whch was occupymg 5229 sq. 
f t  of space in Jnnpath 'A' Barracks. New Delhi, had shtfted to their 
new bu~ld~ng.  The allotment of the aforesard accommodaticn was 
therefore canccllcd on the 6th March. 1963 and the Bhnrat S v e k  
Samaj was requested to vacatc the accommodation. The Bharat 
Sevak Samaj represented against this cancellation and requested 
fur retentwn of the accornmodat ion for meeting their requirements. 
On reconsideration, the Bharat Sevak Samaj were permittt.d to retain 
the accommodatmn. The Technical Training Institute of the Bharat 
Scvak Sarna~ was then accommodated in the premises. 

6. The Bharracks at Janpath were allotted to the Bharat Sevak 
Sarnaj for its Occupationel Therapy Institute. Later on when the 
Bhitrat Scvnk Snmaj acquired a plot of land at Rouse Avenue for 
constructmn of building for the Occupational Therapy Institute, the 
Institute wils shifted to its own buildings at  the Rouse Avenue. The 
Tcchniral Training Institute which was housed in temporary hut- 
mcnh at Rouse Avenue was shifted to Janpath in the premises 
vacnrtrd by the Occupational Therapy Tnstiute. 

J. S. (C)  
Copy with threw sparr copies in advance furnished to the Budget 

h t i o n  with rc.fc?rr?rrcc to their Memo. No 5/15 64Bt. dated the 2nd 
F&. 1965. 

(VI& 0 M No 1 15 64-Rr, dated 18-2-65) 



APPENDIX XXV 
(See Para 47 of Report) 

MINISTRY OF HEALTH 
Para 117 of Audit R e p ~ ~ t  (Civi l)  1964 

POINT NO. 1: A note indicatzng how far prices of sand fell as a resuit 
of allotnlent of lard to Bharat Sevak Samaj for  stack- 
ing of sand in Delhi m y  be furnished. 

It was explained in our answer to question 2 relating to Audit 
Para 117-Indirect Subsidy to Bharat Sevak Samaj, that the conces- 
sional rate was charged by the Delhi Development Authority in the 
hope that the price of sand which was rising verF fast would come 
down due to fair trade practices of  the Bharat Sewak Sarnaj. From 
the report of the Director Public Co-operation Planning Commission 
it appears that prices of sand did come down. A statement showing 
the rate of sand at Yamuna sand Quarry, near Gita Mandir, Upstream 
of Railway Bridge during the contract period. 1962, run by the 
Bharat Sevak Sarnaj, is enclosed (Annexure I ) .  The rates of sand 
prevailing in the later half of 1962 and in 1963 are being ascertained 
from the Planning Commission and will be furnished very shortly. 
I t  may be stated in this connection that a Sub-committee appointed 
by the Ministrv of Works and Housi~lg in November, 1961, had held 
a meeting on the 6th December. 1961 and a copy of the record of 
that meeting is enclosed (Annexure 11). It has been stated in the 
record that "cwwnt market rate of sand at the source of supply 
is about Rs. 10 per 100 cft." The note of the Planning Commission 
on the working of the sand contract by the Bharat Sewak Samaj 
during the year 1962 also states that the rate per truck load (about 
150 cft) had been reduced from Rs. 15-18 to  Rs. 10-12. 

Incidentally, it may be sated that the information regarding the 
price of sand given by the Auditor General in the meeting was from 
a statement compiled by the Surveyor of Works, Zone I, which had 
been sent by him to the D.D.A. on the 8th September. 1964. It has 
now been clarified that the statement under reference related to the 
sand quarried at Okhla and had nothing to do with the sand col- 
lected at Bela Road which had been leased by the D.D.A. to the  
Bharat Sewak Sarnaj. Surveyor of works has no information about 
the prices of sand quarried at Bela Road. 



ANNEXURE I 
Statement showing the rate of sand at Jamuna sand quarry near 

Gita Mandir upstream of railway bridge during the contract 
period of 1962 i.e. January 1962 to June 1962 run by Bharat 

Sevak Samaj. 

Period Rates per hundred cft. at quarry site 

Ks. 6.67 
Rs. 4-67 to Rs. 6.67 
Rs. I . 33  to Rs. 4-67 
Rs. I .25 to Rs. 3.33 
Rs. I . 2 5  to R$ I .  33 
Ks. r . 3 3  to Rs. 6.67 
Ks. 6.67 
Work suspnded on account of flood in 

river Jamuna. 
Rs. 6.67 

. Work suspended on account of flood in 
River Jamuna. 

. Rs.6.86 



ANNEXURE I1 

CEN'EiAL PUBLIC WORKS DEPARTMENT 

SUBJECT:-Award of the sz~pply of sand from the river Jamnu 
A meeting of the Sub-committee to fix the price per truck of 

Jamna sand as decided vide Ministry of W.H.& S. No. L-3(129) 161 
dated 13th November, 1961, was held at  4.30 rl.M. on 6th December, 
1961 in the office of the Chief Engineer. C.P.W.D., in which the 
following were present: 

1. Shri N. G. Deman, C.E., C.P.W.D., Chairman. 
2. Shri N. V. Venkataraman, Secretary (Fin.), Delhi rldminis- 

tration, Delhi. 

3. Shri M. A. Tirunarayanan, Chief Engineer (Water).  Delhi 
Municipal Corporation. 

4. Shri M. N. Jain. Deputy Chief Engineer (Water). Delhi 
Municipal Corporation. 

Also present: - 
5. Shri B. K. Guha; A.C.E. (I). 
6. Shri P. D. Chawla, S.S.W. ( I )  
7 .  Shri C. Rama Rao, E.O. (CE). 
8. Shri G. V. Nanjudiah. S.W. ( I ) ,  CPWD 

Opening the discussion the Chairman indicated that the Com- 
mittee has to fix a fair price to be charged per truck of Jamna sand 
on the assumption that the successful bidder will be undcr an 
obligation to sell the sand at  prices not exceeding the amount indi- 
cated in the auction notice. 

The Chairman then requested Shri Chawla to indicate the basic 
factors which determine the price of sand at  the source of supply. 

Shri Chawla explained that sand quarried from the bed of the 
river Jamna at various points from Wazirabad to Okhla, are utilised 
in the construction works of Delhi. The control over the quarrying 
operations vests with various Govt./Semi-Govt. bodies such as the 
Delhi Administration, Delhi Municipal Corporation, the U.P. Govt. 



etc, and the revenue realised fmm the Werent points are amunttsd 
for by these different bodies separately. The general procedure in 
all cases appears to be to auction the right to quarry the sand for 
the highest bidder who deposits the m o u n t  of the bid which is 
termed as the lease money. The successful bidder also pays a 
royalty at the rate of Re. 1 per cent eft. of sand quarried to the 
respective administrations. Over and above these charges, the suc- 
cessful bidder has to incur further expenditure on the actual quarry- 
ing of sand, and then add his own profit while fixing the rate he  
charges to his customers. 

In other words the cost of sand at the source of supply would be 
made up of the following:- 

( i )  Lease amount. 
(ii) Royalty. 

( i i i )  Cost of quarrying and other charges. 
(iv) Profit of the contractor himself. 

I t  is understood from enquiries that the successful bidder hardly 
employs any labour on the extraction of sand from the river bed, 
and it is only his purchases who dig up the sand from the bed of 
the river and do loading and unloading operations into the truck, 
while carting the sand. He only maintains watch and ward estab- 
lishment and a clerk who would keep account of the number of 
trucks carried from the river bed. This cost of establishment would 
be distributed over the entire quantity of sand extracted. and thus 
the rate per unit would depend upon the quantity lifted. Taking 
all these factors Into account a rate of Rs 2.50 per ': cft. appears t o  
be a fair price. 

The current market rate for sand at the source of supply s about 
Rs. 10.00 per '7 cft .  This of course, takes into account the lease 
amount which the bidder would have paid to the Govt. at the time 
of auction. 

Shri Chawla also indicated that the current C.P.W.D. Schedule 
of rate is Rs. 8.25 per ''; cft. If the fair rate of Rs. 2.50 without 
lease money is deducted from this, the contribution of lease money 
to the cost of sand is Rs. 3.75 7 cft. 

Shrl M. N. Jain indicated that they are contemplating auctioning 
on the basis of a Axed fair price a portion of the Jamna bed for 
quarrying sand from which they expect at least 100 lakhs Cft of 
sand to be quarried He indicated that the fair price may be fixed: 
up with this factor in mind. 



The Committee then took up for detailed discussion as to how 
sthe price should be Axed up. It was suggested by Shri M. N, Jain 
that the lease money should not be given up altogether and the 
price may be Axed up on the basis of the C.P.W.D. Schedule of rate 
of Rs. 6 - 2 5  Allowing for the general increase in price structure of 
materials and lalbour as a whole it was considered that a rate of 
Rs. 7.00 per (r, cft. should be fixed up. 

The break up of this rate would be generally as follows. 
tease amount . 4 .0 )  
Royalty . I 'co 
Quarrying and ~siablishrnen; char& .. 1'30 

Total . 6.30 
Contraaorsprofit 1oP.C. . 0.63 -- 

6.93 
Say . 

.- - Ks. 7.00 -- --------- ---- - - - 
On the basis of the above break u , for a quantity of IW lakh cft. of 

sand quarried, the lease amount to be sed at the time of auction would be 
Rs. 4 Iakhs. 

A 
POINT NO. 2 :  Statement showtng the cartage rates and other rates 

with regard to sand n a y  be furnished. 
The required information is neither available with the D.D.A. 

nor with the C.P.W.D. and the Ministry of Health are, therefore, 
not in a position to give this information. However, since the rates 
.of sand furnished in re@y to Point No. 1 relate to the source and 
not to the site of the works, it is presumed that this information 
may not now be needed by the Public Accounts Committee. In 
any case the cartage will also depend upon the distance of the 
works from the quarry. 
~ % N T  ho. 3: The Survey Reports of the Ministry of Worb  on4 

l i m i n g  and the Plonning Commissioh on the basia 
of which reduction in the price of sand was claimed, 
may be furnished, 

A copy of the statement received from the Surveyor of Worka, 
C.P.W.D., regarding the price of sand prevailing during the yean  
1960 to 1964, furnished by him to the D.D.A on the 8th September, 
1964, is attached (Annexure 111). It has, however, now been clari- 
fied by the Surveyor of Works that this statement relates to sand 
quarried at Okhla and not near the land which was leased at Bir 
Bela Road by the D.D.A. Surveyor of Worka has no similar infor- 
mation about the sand quarried at Bela Road 

A note by the Planning Commission on the working of sand wn- 
tract by the Bharat Sevak Samaj during the year 1862, b enclosed 
(hnnexure IV). 
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Note on the working of sand contract by Bharat Sevak Samaj during 
the year 1962 

In a meeting held in the room of Shri V. K. Rao, Joint Secretary, 
Ministry of Works, Housing & Supply, it was decided to award part 
work of sand quarrying contract to the Bharat Sevak Samaj for the 
year 1961-62. It was decided to give only part work, as the Bharat 
Sevak Samaj had no previous experience in this line. The Sama] 
carried out this experiment under lot of stress and strain caused 
by unfair means adopted by the contractor, who was awarded thr 
other part of the contract and had been well entrenched in thc 
trade for the last 13 vears. The results of the experiment are sum-  
rnarised below: 

1. D~rect gatn to the public and the  Gwenirnen! 171 ? h ~  r a t e  of sul>ui!, 
of sand 

The rates of the supply of sand at the quarry site have h e n  
brought down by nearly 33 per cent. over that of the last year. Tht. 
rate per truck load has been reduced from Rs. 15-18 to Rs. 10-12 
The gain to the public has been at a rate of Rs. 5-6 per truck. As 
about 52,000 trucks were taken out of the sand quarry, the net gain 
to the public and the Government works out to Rs. 2.85.oO. 

2 .  Htgher royalty to Delfti Adnrinistratwn. 

Delhi Administration charges royalty under the Mmerals Act at  
a rate of Rs. 1.40 per truck load. The royalty paid to Delhi Adminis- 
tration this year is of the order of Rs. 73,000 as against that of Rs. 24,000 
paid last gear. Thus the royalty this year has jumped to over 3 times 
of the last year. 

3. Saving to the Bharat Sevak Samaj: lndirect saving to Governrtunrc 

The Bharat Sewak Samaj have saved for themselves a sum of 
Rs. 30,000. The contractor has also saved a similar amount. 
4. Greutet potential in normal years, 

This year the number of truck loads taken out have been on the 
low side on account of sustained floods in river Jamune for over 5 
weeks and the quantum of comtruction activity having b e n  on n 
h e r  wale as compared to that of last gar. 



5. The experiment conducted through the agency of the Samaj 
has thus yielded useful information and data about the margin of the 
profit in the Construction Trade. It also shows the extent of savings 
and benefits which accrue to the Public and the Government hv 
award of work to such agencies. 

POINT No. 4: A stdentent g i v ~ i ~ g  the detatls of kmd allotted t-o 
Bharat Sevak Samaj for quarrying of stone, sand, etc 
by the D.D.A. and Ministry of Works and Ho~tsing T a l i  
b4 furnished. 

No land has been allotted to the Bharat Sevak Samaj by the D.D -4 
tor quarrying of \tonrbc, a n d .  etc. A s tat~ment  furnished by the Minis- 
try of Works 6. Ilouslng 111 respect of the contracts awarded tn +he  
Bhrtrat Sevak Samaj for I-emoval of sand from Rir Bela arcn A -  

attached (Annexure V) 

The land 111 questlon forms part 01 the 111d Sazul Estate drkd the: 
pjwcr  of the Authority to  lcase out any such land is governed by 
c k u , ~  5 o f  the Natu l  Agreement, 1937. There is no spc~fic provis~m 
fur i~ccnsing of the land. In the absence of any such p:.ovision in tht, 
Aglcernent 111 regard to the temporary iicensmg of land, the D.D.4 
thvught :hat there was no restrrctlo1.1 on its powcr In this behalf anc! 
they leased out the land on R concessional bas~s  without obtaining 
the scnction of the Government of India. I t  appears that this aspee 
of the matter was not examined by the D.D.A. while giving this land 
The postion in this rcgard IS, however, being reviewed fnr futurc. 
guidance 

POINT NO 6: A detalled stattJrwnt sl~ou-tnp the sr.querwr oj e o m t ~  
whrch led to the delay in  submitting the note showmy 
action taken on the 18th Report (3rd Lok Sobha) of 
Ptildir ..lrcatc~lrs Committee map b~ fvmishod. 

A. A note containing the chronological hstory relating to p r a  
18 of the 18th Report of the P.A.C. regarding the contracts awarded 
to Bharat Scwak Sarnaj is enclaw (Annexure VI). 



ANNBXURB V 
.OICAYW of connanats awndd w Bhurar Smak Samqi fw rmmml of fund f ~ l  

Bit Buln Arm. 
- -. - - - - - -.- -- .- . -. -- . 

Year Area The date Ceiling Autho- Wh:ther Amount 
upto prim fixed rity who by Auc- 
which for sale awarded tion / 
sand of smd. the tender or Remarks. 
could be contra- other- 
removed. m a .  wisc 

-- . --- --- 
1951-62 80.34 30-6-6a Rs. 7.0s M.C.D. Bpne- r,jg,8711- 

I=. pcr IM go ti^- (i) The contract 
Ut. tion. was awarded h\ 

D.M.C. on ~ h c  
h i s  of bid 
of Rs. 1,3a.m:- 
receivrul In re- 
pect of thc rc- 
m~ining area 
measwinf! 70.76 
acres. nvmenl 
was made in 
five inhtalrncnts 

iii) k d  mcnsut lr;p 
225' u 5 '  S4.a. 
allortcd by t h ~  
nfiicc ( U D O )  for 
s t d i n g  of sao d 
for onc yrar 
m.t J. 23-j-6' 
at Nr. 2 5 , -  
per higha pcr 
mnum. The 
paymcnt of R\. 
161- ha* turn 
received. 

1941-63 I5r.lo 3 0 4 3  Do. L.RD.0. lh. 2.HI,R;! - 
am%. ri) Thr contract 

was  nwwded h) 
this ofbcc ( Lk 

on thc 
b-1~ of the 
amount rmivccl 
during 196162. 

(ii! Paymcnt of three 
instdmcnts of 

Rs. 56374.m 
each and Rs. 
750001- has s m -  
cc been r r -  
r r i v d .  

fiii) The land mc a ; 
swing u j ' x  a: 
allortcd on t u n .  
poruy bair for 
one ycu w.c./. 
f3-5-63 m- 
urd in oacu- 

ion nf the 
E a t  SCVA 
h i .  GNnlnd 
mnt for the 
prriod from 
29-5-63 to the 
dar of vmim urn to 

.- - - .- *- * . -.-- , --.- -, .pic!:- .. . 
481 



B. The copies of the 18th Report of the PAC. were received from 
the Lok Sabha Secretariat on the 27th Feb., 1964 and the D.D.A. 
were asked on the 13th March, 1964 to furnish us with necessary 
material on all the points. A reply was received from the D.D.A. 
on the 24th March, 1964 on many points, but in respect of a number 
of points only interim replies were given. During the course of the  
examination of the observations made by the Public Accounts C m -  
mittee, it was found necessary to consult the Ministry of W& t' 
Housing in regard to item 13, Housing Commissioner, Delhi Adminis- 
tration regarding item 11, Chief Commissioner regarding items 1, 8. 
24 and 31 and the Ministry of Commerce & Industry, later Petroleum 
and Chemicals on item 20. 

A statement indicating the dates on which the various authontles 
wnccmed were addressed and the dates on which their Anal replies 
were received in the Ministry of Health. is enclosed (Annexure 
vn) . . . 

It will be seen that the final replies from the Delhi Development 
.Authority were received only on 3rd September, 1984 and the 
matter was discussed by the Minister for Health with the Chief 
commissioner, Delhi, on the 8th November. 1964. The matter was 
also discussed in two meetings with the officers of the D.D.A. on the 
6th and 7th December, 1964. and draft replies were then finalised on 
the 17th December, 1964. 

It may be explained in this connection that the observations made 
by the Public Aceount Committee on the working of the D.D.A. 
were of far reaching importance and the Ministry of Health was 
anxious not only to check the factual information received from the 
D.D.A. but also to ensure that all measures necessary for improv- 
ing the watldng of the Authority in the Ii& of the comnrenls made 
by the h b k  Accounts Committee were evolved and implemented. 
During the dimmdons with the D.D.A., various measure far im- 
proving the working of the D.D.A. were suggested and acltepted hv 
the ofBmrs of the D.D.A. 

WwWatbons made by the Public Accounts Oamrnittee in q p r d  
to the cornpodtion, powers, functions and twqcmdbmticlr of the 
Delhi Development Authority and regarding the Wid- of high 
expenditure on the +nLntstration of the Authority were consideed 
to be im@b+fant etiaugh for belng brought to tht -nil nolice d 
the NMmk for Health, who herself dimmed the matter witb the 
CNitf Cmmhbioncr, Dew, who is the f%&meh at the D.D.A. The 
delay in tbe submission of the inionrution rquired by the Public 
Accounts Cammltkc, though much regretted, ww d y  UIUVVA~- 
&kt. 



ANNEXURE VI 

C'hronologrcnl historli rcicl!i:rg to para If, of the Eighteenth Report of 
rhc )  P.A.C. r egard ing  contracts a ~ m r d e d  to t h e  B h n r a t  Setmk S a m j  

Meeting of the P.A.C. on the 8th November, 1963: Lok Sabha 
Secretariat asked on 21st November, 1963 for a detailed note regurd- 
ing the contracts awarded to the Bharat Sevak Samaj by the 30th 
November. 1963. This could not be furnished in due time. D.D.A. 
informed on 19th December. 1963 that this particular point concerned 
!he Delhi Administration und the Housing Commissioner who had 
been asked to send the requisite note to the Ministry. Note from 
Housing Commissioner received on 21st December, 1963 and sent to  
A.G.C.R. on 4th January, 1964. A communication was received from 
the A.G.C.R. on the 30th April, 1964 saying that either the Ministry 
should make available the relevant records or incorporate a foot- 
110te that the records could not be produced to Audit. Comments 
of the Housing Comrni~sioner on the obsenlutions made by the 
A.G.C.R. were invited on 5th May, 1964. Reply from Housing 
Commissioner was received on 19th August. 1964 saying that the 
note was amended by the Additional Chief Engineer (Delhi 
Administration) incorporating replie; to t he  queries made by the 
AC.C.R. It 'was also explained by him that the facts contained in 
the amended note had been \?erifid by the A.G.C.R. and intimation 
to that  effect had been given by the A.G.C.R. in his letter dated the 
2 n d  July,  1964. A statement received from the Housing Commis- 
sioner explaining the reasons for delay in furnishing the informa- 
lion is also attached. 

Though the facts had been "verifitd" by the A.G.C.R. from tbc 
records made available to them, yet the note was not formally vetted 
by the A.G.C.R. The A.G.C.R. had also observed that  the replies to 
the queries made by them should also be incorporated in the final 
note. 

The "verified" note was sent to the  A.G.C.R. on 31st August, 1964 
for final vetting. He was reminded derni-oillcially on 30th October, 
1964 

The A.G.C.R. informed the Ministry on the 2nd November, 1964 
crecd. on 5th November, 1W) that the Public Accounts Committee 
had since considered para 101) of the Audit Report, 1963 and their 



,recommendations were contained in the Eighteenth Report of the 
.P.A.C. (Third Lok Sabha) . The A.G.C.R. accordingly suggested 
that in order to give complete picture to the Public Accounts 
Committee, in respect of this item, the draft note should be revised 
in the light of the latest recommendation of the Committee and 
sent to him for final vetting. The A.G.C.R. further observed that 
since the D.D.A. had entrusted the work to the C.P.W.D. and depasit- 
ed works with them, the note should also be shown to the Ministry 
of Works and Housing before it was sent back to Audit for Anal 
,vetting. 

The comments of the Ministry of Works and Housing were invlt- 
ed by us on the 17th November, 1964 and their reply saying that 
they had no comments to offer was received on the 27th Nwember. 
1964 

On the 21st December, 1964, we sent our h a 1  note to the A.G.C.R. 
on all the 31 otue!rvations/recommendations which had been made 
by the P.A.C. in their 18th Report. Our note on this particular point 
.bvas also incorporated in those comments. 



Case Stwlg explatning the time gap on the disposal of paragraph I& 
of  the Eigh-inth Report of the Pubk Accmrtts C h m i b k  
mgwding the cdnttacts awarded to the Bharat Seuak Sanrclj jbnn 
5th May, 1964 to 19th August, 1964. 

The reference from the Ministry of Health vide Shn A. P 
Mathur's D.O. letter No. 10/15/63-LSG, dated the 5th May, 1@64, 
asking the comments of the Housing Commissioner, oo the observa- 
tions made by the AG.C.R. on the note was received without enclo- 
sures on 7th May, 1964. 

The enclosures were actually received on 11th May, 1964. 

After examining the matter, a reference was made to the AC.E  
(D.A.) vide R.C.'s D.O. letter No. L&H/Fin./3 (18)/62-1406, dated the 
16th kfay, 1964, which was received by the A.C.E. on 17th May, 1964. 
requesting him to furnish the information required bv the A.G C.R 
on the nok. 

The A.C.E(DA),  In turn addressed a D.0 letter to Shrl C kJ 
Mittal, DAG.,  Central Revenues, vide his No A.C.E. (DA) A&C ' 
I.P. 19/1411-13, dated the 18th May, 1 M ,  requesting him to depute 
a responsible of3cer for verifying the facts contained in the note 
from the initial documents maintained by the C.P.W.D. The Addl- 
tional Chief Engineer (D.A) received an mtenm reply from the 
A.G.C.R. vicle Shri T. S. Anand. A.A.G1s D.0 letter No RR 8- 
1416364j97, dated the 25th May. 1964, lnforrmng him that the 
A.G.C.W.M. was being requested to depute one of hls ofllcers for 
further checking of the records 

The AC.E. (D.A.) received another communication f roru  the. 
A.G.C.R. vide Shri Anand's D.O. letter dated the 22nd July ,  1964. 
informing him that the facts contained in the note have since been 
verified and that they had no comments to ofler in that mqard 
(received by the ACE.  (D.A.) on 28th July. 1964). 

The Additional Chief Engineer (D.A.) wrote to the Housing 
Commlssionet vi& his D.O. letter dated the 13th August, 1964, 
(received by H.C. on 16th August, 1964) informing him about tht* 
devdopments on the adion taken by A.G.C.R. and fnrw~rding tht* 
modtfied note along with the original draft. 

AU t 4  papers including the modified note and the original mtr* 
reccirsd froan the ACE. duly vtrified by the AG.C.R. rent to tb 
M h M q  d Health by the Housing Camminioner on 19th August, 
1964. 



ltcm No. Authorities whose Ditc on Date of receipt Date on W ~ I &  
commcnts invited which interim reply, final reply 

nddrcucd if any was r m i v r c l  

Iten1 No. r I . Housing Com- 
missioner, &lhi 
Administration. 

Itcms l , r ,  12,  18, 19. D. D. A. (for 
20 & 27. f~nhcr chifi- 

attinno). 

3-6- 196.4 Inrcnm pr-ss 
report on 1-7-64. 

Do. 

Do. . . 



APPENDIX XXVI 
(See  Para 47 of Report) 

PLANNING COMMISSION 

Para 117 of Audit Report (Civil) 1964. Note regardtng reduction in 
prices of sand it1 1962 dtce t o  the quarry T u n  by hie Bharat 
Sevak Samaj. 

The Public Accounts Committee dscussed in its meeting held 
on 23rd January, 1965, the question whether the price of sand was 
reduced as a result of quarrying by the Bharat Sevak Samaj. As the 
position could not be fully clarified in th'e meeting. the additional 
information is being furnished in this note. 

2. The prices of sand prevailing in 1962 were read out from a 
statement in the meeting by the Comptroller and Auditor General 
These were found to be varying from those mentioned in the s u m p  
conducted by the Planning Commission. The Chairman, Public 
Accounts Committee, sought clarification of the two set3 of figures 
The position has been checked and is as follows:- 

3. There were two main sand quarries In 1962 in Delhi. one at 
Gita Manhr and the other at Okhla. The quarry at  Gita Mandfr 
m s  run by the Samaj while that at Okhla by a private contractor 
The prices in the statement read out by the Comptroller and Auditor 
General were collected by the C.P.W.D. and related to the OkhL 
Quorry. The Planning Commission survey related to the Glts 
Mandir quarry. The variation in the price at quarry site was thus 
.due to the fact that they related to two different quarries. It may, 
however, be mentioned that the prices in both the C.P.W.D. state- 
ment as well as the Plannmg Commission survev were s t  thc quarry 
site and not at the works site. 

4. The Public Accounts Committee was also concerned whether 
the price at which sand was sold by the Bharat Swak Samaj at * 
quarry d t e  a.t?ecled the market prim of the sand. According to 
normal trade plact~ce the price of the sand to the consumer at work 
site consists of the following two main constituent elements: 

(a) the price paid for sand at the quarry site; 
(b) the carriage charges. Thb varied for different trreae 

depending upon the distance of the work site from tbe 
quarry site. 



5. The preswption made in the meeting of the Public h u n t s  
Committee was that the prices paid by the consumer consisted of the 
fwo elements mentioned at (a) and (b) above plus some profit made 
ny the truck driver over and ebove the prices paid a t  the quarry site 
and the carriage charges. This presumption is not correct. 

6. The consumers do not pay to the truck drivers anything more 
than items (a) and (b)  a b  1 :e. It is, therefore, obvious that the 
consumer gets the benefit 01 this reduction in price a t  the yuany 
site. The prices in 1962 at the site of the quarry run by the Rharet 
Sevak Samaj were lower as compared to the prices in 1961. Tn 
?hat extent. the consumer benefited from the reduction in ?he prices. 

7 To appreciate the circumstances under whlch the work 01 

wpply of materials, such as, bricks and sand etc. was undertaken 
by the Bharat Smak Samaj, attention is invited to the enclosed 
D 0. letters No. 6252-W/61, dated 13/14th July, 1961 from Shri P. C 
Bhattacharyya, Joint Secretary, Ministry of Finance and No. 8948T/ 
CC/6l, dated 4th August, 1961 from S~I - i  Bhagwan %hay, Chief 
Commissioner. Delhl (Annexures I and 11). It may also be mention- 
4 that the suncy  by the officer of the Plannmg Commission was 
~ar r i ed  out under the directions of Dr. A N Khosla. the then Mem- 
ber of the Planning Commission. 

( \ ' t d ~  O.M. No. 19(:%) &Pub. dated 4-3-1965). 



ANNEXURE I 

P. C. Bhattacharyya, 
Joint Secretary (I. &. W.) 

D. 0. NO. 6252-W/61 
Govmwmm OF INDIA 

MINISTRY OF FINANCE 
DEPARTMENT OF EXPEND= 
13/14th July. 1x1. 

Dear Shri Tarlok Singh. 

Please refer to your D.O. No. 19(10)/61-Pub. dated 30th .lur:v, 
1961, addressed to Shri Wanchoo regarding the role of voluntary or -  
ganisatiow in construction activities. As Shri Wanchoo ha3 !(.It 
t h i s  Ministry, I am answering on his behalf. 

2. I would invite your attention to D.O. No. Cont. 21(35)/ti0 dated 
6th July, 1961, from Shri V. K. Rao, Joint Secretary, Ministry of 
Works, Housing & Supply, addressed to you. We generally associatcJ 
ourselves with the views expressed therein T should nnly l ike  to 
add the following: - 

( i )  We welcome the idea of employing voluntary organlsa- 
tions for the supply of material like stone, stone ballast, 
shingle, sand, etc. In order that this idea may hv 
given a practical shape, the administrations concerned 
should be persuaded to allow quarrying facilities i t )  

volunbary organisations on payment of royalties. in 
certain places, near-monopoly conditions prevail in the 
matter of supply of such material. If wluntary or-  
ganisations come into the picture it may be possiblt* to  
make a dent into the prevailing conditions. 

cii) Shri Rao has not specifically commented on malung avrr~l- 
able the services of technical personnel to the volun- 
tary organisations to assist them. I presume, however. 
that, exigencies of seMi<~ permitting and the volun- 
tary organisations agreeing to pay such personnel thv 
foreign service terns usually admissible to them on 
such deputation, there should be no difZfculty on this 
aceaunt. 1 understand that in a meeting held rrcently 



with the Deputy Chairman of the Planning Commis- 
sion, the W.H.8z.S. Ministry have already expressed 
their view to this efTect. 

(iii) Practically, none of these voluntary organisations would 
have legal entities in the sense that they cannot sue 
and bc sued against. It would, therefore, be necessary 
to procide adequate safeguards against possible breaches 
of agreement by these organisations and also for the 
recovery of the loans and advances that may be made 
to them which are not ~pecifically covered by the 
standard terms and conditions of contract. As Shri Rao 
has pointed out, certain special concessions shown to 
the Bharat Sevak Samaj has been objected to by Audit. 
It is, therefore, essential in my opinion to devise a suit- 
able machinery which will insure Government against 
any possible losses and breaches of contract. What 
that machinery should be is a matter for the authori- 
ties concerned to consider. 

3. The delay in reply to your letter, which is regretted, is due to 
the fact that the W.H.8z.S. Ministry's papers had to be consulbed. 

W ~ t h  kind regards. 

Yours sincerely. 
Sd/- P. C. BHATTACHARYYA. 

S h n  Tarlok Singh, 
Add1 . Secretary, 
Planning Commission. 



ANNEXURE I1 
URGENT 
D.O. No. 894ST/CC/61 CHIEF COMMISSIONER. 

DELHI 
August 4. 1961. 

M y  dear Tarlok Singh. 

I am sending you, in original an  application from the Hh;tra: 
Sevak Samaj, Delhi Branch, for a loan of Rs. 6 lacs. for startint? 
four kilns for manufacturing bricks. Although the Samaf is prc.- 
pared to repay the loan in yearly instalments, spread ovtxr it pmrn+ 
of six years, I am of opinion that the repayment o n  t h e  t ) n s ! ~  of 
yearly instalments should not start earlier than two gears iiftc~ 
the date of sanction. It is also very necessary that arrangementi 
for the setting up of the kilns should be taken in hand without an; 
loss of time. 

2. I am prepared to allocate to the Sarnaj sites for k i ~ n . .  ;.!l61 

also arrange for permits to import slack coal. The Samaj is takln!, 
up this work at my suggestion and I will givr the requ~rwi s ~ ~ ? p x  
to its endeavour. 

3. In most of constructiuns d t  least 25 per- wilt (11  the  Iota1 :..- 
p n d i t u r e  is covered by the cost of bricks, and urc have to plan r $ I !  

an expenditure of about eight or nine crorrs of' rupt.cas annllal;; 
from private sources in house building activity. if we art. t o  m e t  
the  shortage of housing in this rapidly growing city. The present 
rate of private expenditure probably does not exceed two crores of 
rupees in this activity on account of the non-availability of build- 
ing plots. I have undertaken to make available two thousnnd huilti- 
ing plots bs  the end of October this year, and it is expected tha! 
developed land for about a lac of plots would become available pn)- 
gressively in the course of the next four years. In addition tht, 
Municipal Corporation has its own schemes for slum-clc;\r;c~~cv! and 
rehabilitation of Jhonpri and Jhuggi dwellers, for whih scvcrai 
crores of rupees have been provjded. The governm~ntal  c!xpudt- 
ture on construction during the Third Five Year Plan is also ljkel!. 
to be not Less than what it was during the Second Five Year Plan 
The cost of construction is bound to increase rapidly, unless th~. 
price of the building material is kept within reasonabl~ bounds 
One of the most important butlding materials being bricks, we may 
have to impose a ceiling on its price. But it would be very ditFlc\l!- 



to operate such a control, unless the supply of bricks is increased 
very substantially. The method of controlling rise by law is only 
a negative approach and it becomes an effective instrument of plan- 
ning only when other means of the type that we have in view arc 
taken. 

4. This is a fool proof business not requiring much engmeering 
or technical skill. All that is needed is skill in organisation and 
sincerity of effort. This is the kind of work, which, 1 think, is 
eminently suitable for the Bharat Sevak Samaj to take up. If it  
succeeds in this line of work, it will he r e n d d n g  a great puhl ic  
wrvicc, which will be widely apprwiated. 

5. I have dmussed t h i s  project with Dr. A.  N. Khosla, Member--- 
Planning Commission, and he has fully endorsed this viewpoi~t I 
shall be grateful if very early arrangements are made for the grant  
of financial help tha t  t h r  Bharat Sevak Snmaj has  r~questecf 

Yours faithfully, 

Sd/- BHAGWAN SAHAY 
Shn Tariok Singh. 
Additional Secretary. 
Planning Commission. 
New Delhi. 

Encl: One loan applicat~on 



APPENDB XXVII 
(See Pam 47 of Report) 
MINISTRY OF HEALTH 

Copy of D.O. No. F. 1-4/64LSG-I, dated the 13th October, 1964 jtom 
Shri A. P. Mathur, Under Secretary, Ministry of Health addm- 
ed to Shri D. R. Sawhney, Chief Accounts OfEcer, Delhi M e -  
I q m e n t  Authority. New Lkthi. 

Please refer to the correspondence resting with Shri Sahay's D.O. 
letter No. 1A-6(10)/63-64. dated the 18th September, 1964 regarding 
Mrtes on audit paras 111-118 from the Audit Report (Civil). 1964. 

I am forwarding herewith a list of the points relating to para 117 
of Audit Report (Civil), 1964 on which detailed clarifications are re- 
quired by the Public Accounts Committee. I shall be grateful if a 
detailed note on each of the points is furnished to us by the 20th 
October. 1964, positively, so that i t  could be furnished to the h k  
Sabha Secretariat. duly vetted by Audit, by the 7th November, 1964, 
as desired by them. For facil~ty of reference the question may be 
reproduced at the top of the note giving the answer thereto. A copy 
of the Unstarred Question No. 526 and the reply qiven thereto bv the 
Ministn of Works and Housing will be furnished shortly. 

2. It has, however. been observed from the statement showing the 
market rates of sand sent with your letter referred to above, that the 
rates of sand actually did not fall in 1962 and 1963 after the allotment 
of land to the Bharat Sewak Samaj but went up in the months of 
March, April and July in 1962 and August and November in 1963. It - 
does not therefore, appear to be correct to say that the rates of s ~ n d  
actually came down a f k r  the allotment of land to the  Bharat Scffak 
Samaj This point may kindly be further examined and elucidatd 

N i d e  O.M. No. F.2-2/65-LSGI, dated 10th March. 196.5) 



APPENDIX XXMlI 
(See Paras 50 and 73 of Report) 
PLANNING COMMISSION 
(PUBLIC COOPERATION DIVISION) 

Minutes of the meeting of the Working Group on Constructkm 
Service of Voluntary- Organisation and Labour Contr~c t  and C m  
.struetion Cooperatives held on the 2nd March, 1964. 

PRESCNT 

PIanniqq Commission 
I. Shri G. L. Nanda 
2. Shri C. R. Pattabhiraman 
3. Shri B. S. Nag 
4. Shri Kr i shn~  Prasads 
5 .  Shri D. P. Singh 
6. Shri H. K. D. Tandon 
7. Shri A. N. A4alhorra 
8. Shri Birbhai Singh 
9. Shri Y. D. Piplani 
10. Shri P. N. Bhuchar 
I I .  Shri S. S. Athwal 
12. Shri Wazir Singh 
13. Shri S. P. Gupta 

Ministry of W .  N. 6' R. 6 CPWD 

I. Shri N. G .  Dcwan 
2. Shri D. N. Endlaw 
3. Shri V. R. Vaish 
4. Shri Gurdev S a m  
j. Shri G.  S .  Bhasin 
6. Shri S. N. Banerji 

Railway Bomd 
I .  Shri G.  P. Shahani 

Mim'sny of Defm& 
1.Shr-i S. S. L. Kakkar 
2. Shri R. L. Ku'nar 

Ministry of I & P 

r .  Dr. K.  L. Ra:, 
2. Shri C. L. Hmda ( C W U C )  

I .  Shri Hans Rai Varihera 
2. Shri R. K. Gupta 
3. Shri 31. I). h l i thd  
4. Shri Chakradhari A g a r d j  
5 .  Shri P. N. Chadha 

Ministry of ,IC. D. @ Coop. 

I .  Shri E. V. Ram R e d 3  

I. Shri K. Chnnd, t T .  P. 
2. Shri B. V. Ipngar, Myson 
3. Shri G. A. Narasinha Haa, 

A. P. 
4. Shri B. Pratlrp Rao, A.P. 

49'; 



The members of the Working Group welcomed the growth of the 
Construction Service of the Bharat Sevak Samaj which has been able tct 
&cure economies in construction costs and improvement in the quality 
of work. The following decisions were taken : 

1. The targets for the Fourth Plan were approved as under : 
19-7 Rs. 12 crores 
1967-48 Rs. 15 crores 
1968--69 Rs. r 8 crores 
I 96-70 Rs. 2 1  crores 
1970-7 I Rs. 24 crores 

Total Fourth Plan Rs. 90 crores 
2. The Central hiinistries and State Governments shculd eccc~t  the 

recommendaticinh of the Third Plan as inccr~cratcd in the 1'1:rcirg Ccm- 
mission letter S o .  19 (10) 61-Pub. dated 24th August, 1 ~ 6 1  with 11.e rr.cdi- 
fication that the works may be awarded to Cnnstructicn Scrrice c.! 1 ol~ntary 
Organisations at  'Prevailing market rates', instead of 'uo~kshle rurrs', as 
stated in the letter. 

3. No l im~t  should be placed on the capaclty of the Central Con- 
struction Service of the Bharat Sevak Samaj regarding the cost o r  
types of the works to be awarded to it. In respect of Pradesh and  
District Units, the Central Managing Committee or the General 
Manager of the Central Construction Service. Bharat Sevak Samaj, 
will fix limits on the capacity of their Branches and mtlmate t h e  
same to the Departments concerned. The departments may also be  
informed of the extent of the technical know-how available with the  
respective Units. 

4. The Construction Service of the Voluntary Organisations should 
be encouraged to tender for as many works as possible. ' Its services 
may also be utilised in determining fair rates, for  particular works, 
or in particular areas. 

5. The Departments should indicate to the Construction Service of 
Voluntary Organisations well in advance, wherever possible, the  
dimensions, type of construction programmes. The Voluntary Con- 
rtruction Agencies will also maintain contact with the concerned 
Mini.tries/Departments of the  Central and State Governments and 
plan ahead to meet their construction needs. 

6. The Central Construction Service of Voluntary Organisations 
rhould be utilised in organising the  supply of material a t  reasonable 
rates in towns with a population of 5 lakhs or more and project a v a s  
with high concentration of works. Long term loans repayable in 5 
years may be glven by the State Governments, the General Ministries 
md the  local bodies. 



7. In view of the difficulties faced by the Constructicm Service d 
Voluntary Organisations and the Government Corporations it was r e  
commended that permanent cadres be created in the  various D e p a r t  
ments to meet the needs of technical and arcounting personnel fo r  
the Construction Service of Voluntary Organisations and the Public 
Corporations, such as, N.P.C.C. and N.B.C.C. etc. It was agreed that 
suitable increases in the cadres of the C.P.W.D. and other Depart- 
ments of the Centre and the States may be made to meet their needs. 

It was stressed that persons to be loaned to Construction Service 
of Voluntary Organisations should be good ones. They should also 
have a bias for social service. 

8. Machinery, tools and plants.-It was agreed that 

(i)  the machinery, tools and plants ava:lable with the concern- 
ed departments may be made available to the  Voluntary 
Organisations at the departmental concessional rates; 

(ii) forc;gn exchange may be made available to meet the essen- 
tial requirements of such types of equipment, plant and 
machinery as arc not available in the country. 

( i i i )  the Government may authorise the officers of the Construc- 
tion Service of Voluntary Organisatlons to act as direzt 
demanding officers for the purchase of stores for which 
contracts are entered into by D.G.S. & D. 

9. Rural C o n ~ t r u c t w t ~  Sertvce.-(1) The Rural Construction Ser- 
vice should be gradually built up  as a wing of the Central Construc- 
tion Serv.ce. All Overseers and sub-overseers shoud be borne on the 
strength of the Central Constru *lion Service and seconded to Lok 
Karya Kshetras. The Service should participate actively in rural 
works and other construction programnus relating to agricultural 
production. 

(ii) The targets to be ach~eved by this Senrice should be fixed a t  
Rs. 1 crore for the Third Plan and Rs. 16 crores for the Fourth P l a n  

(iii) The Rural Construction Service should have a special wing 
to undertake construction work in the  border areas. The Third Plan 
target for construct ion through Rural Construction Service should be 
fixed of Rs. 0.5 crores and that for the Fourth Plan a t  Rs. 5 crores. 

10. Financial assistance to the Sert.ice.-(i) The Working Group 
recommended a long term loan of Rs. 100 crores for the Fourth Plan. 
In case of dimculty in finding out this amount because of the overall 
shartage of funds this loan amount mav he reduced to a sum of 
Rs. 7.5 cmns. 



(ii) The Working Group recommended that, in addition to the ex- 
emption from the payment of earnest money and securily deposit 
the Construction Service of the Volu ta ry  Organisations be given 
works advances on the following basis: 

"An initial advance not exceeding 1/4th of the estimated cost 
of the work may be granted in two inslalments, half at the 
start of the work and the rcmahing half after 25 per cent 
of the work had been completed, subject to an overall ceil- 
ing of Rs. 25 lakhs for e x h  work. The recovery of the 
amount of loan, together with interest thereon, should be 
effected in two instalments-half alter 50 per cent of the 
work is completed and paid for and the balance after 75 
per cent of the work is completed and paid for." 

(iii) The departmental offioers should be given the authority to 
give the init:al advance as soon as the work is allctted without any 
further reference to the Govcrnment. 

11. An A d v i s o ~  Service may be estab!ishcd with five Regional 
Units, as already approved by the Planning Conrmis-,ion. The Scr- 
vice may be based in the Ministry of I.&P. (C.W.&P.C.) 

12. Loan assistnnce to  Volnstnry Orgnnicatiotzs for the c o n s t m e  
tion of commercial buildings and s e f i i t ~ g  u;, of I l o u ~ i l y  Board.-Ilis- 
cussion on items No. 5 2;id 6 of the Agenda was deferred as the 
representatives of the L.I.C. were no: present. I t  was decided that 
a separate meeting of a few rnr-nibcrs may be called to discuss the 
issue with the L.I.C. representatives. 

13. Labour Constructwn Coopcrnt:ves.--The Construction Scrvice 
of Voluntary Orgn~;sa!ions wherever well e~tablishcd, should pro- 
mote the growth of the Labour Cooperatives by s t m d m g  surety for 
them in selected areas to the Government,  or other ins!ltutions capa- 
ble of providing cred.t facilities. They should also provide them 
with the necessary t~chn 'cal  skill. Thi? expor.mcnt may be t r i td  in 
five selected districts in the firat instance and, on the  bmis of the ex- 
perience gained, the programme may be suitably improved and ex- 
panded. 



MXNISTRY OF IRRIGATION AND POWER 

(See Paras 51 and 64 of Report) 
Copy of letter No. 2.(6)/57-Policy dated 30th November, 1957 from 

the Ministry of Irrigation and Power to All Stute Government 
etc. b 

Svrum: 3rd meeting of the Co-ordination Board of Ministers-De- 
cision on Public Cooperation in the executicz of the 
river valley projects-Follow-up action. 

I am directed to state that the question of awarding contracts to 
the public cooperation agenlies was coniidered, by the Coordinat on 
Board of Ministers a t  the mcctmg held in Dclhi on the 9th September, 
1957. Thc Board decided that:- 

"to encourage public partieipat~on in the execution of river 
valley projects, voluntary orgsn.sations like ?he Bharat 
Scwak Samaj, Gram Pancha:;ats, Labour Conperat~ucs, 
etc., sroilld be granted the following concesions; 

(a) a!lotmcnt of work at thc prevai:ing scncdule of rates 
without caliing fur tenders; 

(b) payment of advance; to meet expenditure on preliminary 
arrangements; and 

(c) exemption from payment of earnest money or security. 

The Board stressed that checks and counterchecks ;should be 
provided to ensure that Government funds were utilised in 
a proper manner and that the voluntary organisations set 
apart a certa'n sum of money for providing amenities and 
welfare facilities in the areas concerned". 

A copy of the note on the subje-t, placed before the Board for its 
consideration, is also forwarded herewith. 

2. In view of the important role assigned to public cooperation in 
the execution of the river valley projects in the second Plan, the Cov- 
ornment of India would commend this decision of the Coordination 
Board for adoption by all the State Govenunents Project authoritf~ 



NOTE 1 
MLMSTRY OF IRRIGATION AND POWER 

'. Public Cooperation in the execution of river valley projects: 

Btief note regarding the awardirrg of contracts to the Bharat Sewak 
Sanaa j 

. The few years' experience of getting some work on major projects 
tikt Kosi done through public cooperation has demonstrated that this 
method of work ensures a large number of benefits, the more impor- 
tant of which are:- 

( 1 )  Gmes eniployment not only to landless labourers but also 
to  the agriculturists, who, during most of the ycnr, are idle 
and unemployed. When work is done through contractors 
only professional labour is a t t ract4  and thew is a certain 
amount of exploitation. 

(2)  The work is executed at a cheapt~r ra:e as thtl m~ddlenran's 
profit is eliminated. 

(3) It eliminates graft and o t h e ~  corrupt pract~ces.  

(4) The worker 1s employed more or less cont1nu~)uily and 
gets more for his work through this mcthnd than through 
the contractors. 

(5) The method creates a fecllng ot ndtional  pride amongst 
the people, works up their cnthus~asm and ~nsllls :r sp i r~ t  
of self-corfidence 

(6) Construction of public wvrks w t h  their own hands brings 
home to the people a realisatlon that the Plan 1s their own 
and for their benefit 

(7) It builds up inspiration and faith in the povcrnment's bona- 
fides and plans on the one hand, and in the people's capacity 
for self-improvement on the ather 

(8) It ensures better progress of work and expedites the enjoy- 
ment of benefits of the project. 

(9) It steadily brings down the socia! harrier. as people of a11 
classes work shoulder to shoulder. 

(10) It ensures the rch~vemelrt of targets laid down in the 
Second Five Year Plan. which will not be possible thmu* 
the normal agency of cantractnm who are few. who are not 



fully equipped and who cannot draw p q l e  of all clallarr 
of work under them. 

Experience gained so far has shown that it is necessary to adopt 
a uniform policy all over the country for the work to be done through 
~rganisations enlisting public cooperation, so that we get the maid- 
mum advantage out of this method of execution of works. 

2. The first item that may be considered is whether the work 
should be given after issue of open tenders or on an ad lroc basis 
based on the schedule of rates of the concerned State. The number 
of labourers who can move from place to place under contractors 
is limited, and even this labour has to pass periods of idleness between 
one job and another. The tempo of work in the Second Five Year 
Plan being higher than ever before, a large increase in the strength 
of contractors and labour will be necessary to ensure the necessary 
progress. In addition, we may need a large number of items of im- 
ported machinrry to do t h e  work. Due to  the shortage of labour 
tenders are likely to become higher and higher. The tenders system 
has not eliminated litigation and i t  happens that an agreement arriv- 
ed al appears to be favourable in the initial stages. but. after meeting 
the s u  bsequrnt denxinds of !he contractor, and as a result of litigation 
the picture i s  entirely reverse. There are also allegations of fictitious 
items or over measurements under contractors which may more than 
wipe off any probable reduction in tenders rates. The con- 
tractors are not in a position to-attract workers from the a@- 
cultural and other classes, and their capaci!. far increasing the 
strength of manual labour is therefore very limited. It i9 
only public organisation like the Bharat Sewak Samaj which 
can nuke such classes of people work enthusiastically and. at times. 
even without payment. If the people who are  willing to work can 
be given work continuously then the propess of work will be @eater 
than i f  there were gap of idleness. 

3. Keeping the above 111 view. ~t IS suggested that to publlc orga- 
nisations like Bharat Sewak Snmnj the work may be allotted the ml- 
ing schedule of rates without calling for tenders. It may be brought 
to notice that because of other benefits which work through pubUc 
cooperation ensures, the Bombay Government have issued mstruc- 
tions that the labour cooperatives will be allotted work even if their 
 rat^ exceed those of the contractors by 5 per cent. The Ministry of 
Works. Housing and Supply allows work to be allotted at estimated 
ntca to the Ministry of Rehabilitation, which utilize m f ~ g e a  d- 
though tenders an called where contracton a n  concerned. T'k  



Nagarjunasagar Control Board has recently agreed to  d o t  work b 
the Bharat Sewak Samaj a t  the ruling schedule of rates both on the- 
Andhra and Hyderabad sides. 

The second question that may be considered is that of giving. 
advances to the  organisations like the Bharat Sewak Samaj enlisting: 
public cooperation, such advances being adequate enough to  meet 
expenditure on preliminary arrangements like water supply medi- 
cine, tools etc. and keeping the workers fed and liked after till t h e  
payment start COT $1 : in. These advances can be returned without 
adversly affecting the arrangements. Already, cooperative societies 
are advanced 'large amount by the Cooperative Banks, although the  
cooperativc societies have profit as their motive That Bharat Scwak 
Samaj is a registered body and works on n 'no-profit no loss' basis. 
Besides, if money is taken on interest, it will lead to a rise in t h e  
rates of work. It is, therefore, suggested that the project authorities 
may automatically allow the Bharat Sewak Samaj advances sufficient 
far  the a b w e  objectives. The advances can bc calculated as percent- 
ages of the season's v o r k  in the different State;, the length of the work- 
ing season b c n g  different in different States, thesc percentages wlll 
vary. On the Kosi, about 3S0', of a Scaco~l's wcrk IS considered a s  
sufficient for the pilrpnsc, and this figure h , l j  been agreed to, w h h  
on the Nagsrjunasagar Project, 2 5 ' ,  1s c 1.l;lderrd sufiiclent, a s  the  
working season here :s Iongx.  On the T n ~ u m  bund. an a:ivnnce 
<if cn:y Rs. 50,009 lvas ac-?p+rd althou.qh the  work for the season 
was estimate:! to  cost Rs. 5 lakhs. 

Deduction of security.-The contractors arc rcxqulred tc pay ear- 
nest msney with the tenders and subsequently they a r e  paid not 
more than 957,  of the work executed bv thorn. The dcductmr~ r : f  
57 ,  made from the various bills are re-imbursed to thcm after sufft- 
cient time had elapsed aftrr  compl~tion of w x k .  This system m ~ l y  
be necessary in the case of contractors as a precaution to ensure the 
completion of the work according to specifications. The position is 
different in the case of public organisations like the Bharat S w a k  
Samaj. In view of the fact that  such bodies receive advanrw fcr 
making preliminary arrangements, any deduction of security will 
mean an  equivalent increase in their advance. It is, therefore. suq- 
gemed that no earnest money or  semrity is asked for or deducted1 
from the bills of such organhatiom. 



APPENDIX XXX 
(See Para 51 of Report) 

MMISTRY OF WORKS AND HOUSING 
Copy of letter No. Cont. 32 (95) /58 (i) dated the 28th April, 

1958 from the Ministry of WOI-ks, Housing and Supply to the 
Chief Engineer, C.P.W.D., New Delhi etc. 

SUBJECT: Award of wwks to Bhurat Sevnk Samaj. 
I am directed to state that the Government of India ha4 been 

considering for some time past the question of award of wc,rks to . 
the Bharat Scvak Sarnaj. It has now been decided that works may 
be awarded to the Bharat Sevak Samaj on the following terms and 
conditions: - 

(i) All earth work contracts up to a limit of Rs. 5 lakhs and 
bu:lding works relating to the slum d e a r a x e  up to a !unit 
of Rs. 1 lakh mag be awarded to the Samaj after consulting 
the Central Works Advisxy Board a; regards rates etc. 

(ii) No ~ a r n c s t  money or security deposit shauld be rccovcreii 
from the Samaj. 

(iii) An ~nit ial  advance of one-fourth of the estimated cost may 
be given to  t h e  Samaj in twu i!lstrl!ments--o:le-eimh at 
t h e  start and another one eight3 a f t x  ox-io::rt!~ I,: the 
work h3s bccn completed. W h ~ r c  the rates acw?teci Sy 
the B.S.S. are lower than the  est-mated cost by a:> amount 
which 1s less than the interest chargesb!~ 1 8tn of :!le 
toa1  cst:mated cost advanced for a pxiod of s ix  mncths 
within which the advance is proposed to bo adjusted, t5e 
recovery of interest on the advance may be waiveti pro. 
vidcd that the advance is paid back or adjusted a g i  
running b:lls within six months. 



APPENDIX XXXI 
(See Para 51 of Report) 

MINISTRY OF WORKS AND HOUSING 
Copy of letter No. Cont. 32 (95) 168 dated the 9th Nournbe+, 

1961 from the Ministry of Works Hollsing and Supply to 
the  Chief Engtneer, C.P.W.D., New Delhi etc. 

SUBJECT: Award of works to Bharat Sezrak Samaj .  

In supersession of the orders contained in this Ministry's letter 
No. Cont. 32 (95) .',% ( i ) .  dated the 28th April. 1959. as  amended vide 
this Ministry's letter No. Cont. 32(95),'58 dated the 23rd September, 
1961. on the subject noted above. I am directed to  s tate  that the Gov- 
ernment of 1nd:a have been pleased to decide that earth works and 
building works may be awarded to the Bharat S ~ a k  Samaj, acctrrd- 
ing to the  capacity of i:s respective Branch Organisations on the  usual 
terms and conditiorls with thc following cnncessions: 

( i )  No earnest money or securil?. deposit should be rrcovercd 
from the Samai:  

(11) If required by the Samaj,  an 1nit:al loan not exctvvi~ng 
1 4th of the estimated c o g  of the work, subject t f)  a maxi- 
mum of Rs one lakh for each contract may be g r a 1 1 t 4  in 
two instalments-half at  the  start of the work and the rcb- 
malninq half aftcr 25"; of the work has been ramplc't~d; 
and 

( i i i )  The recovery of the amount of loan, together with interest 
on it ,  should be effected in two instalments half after 50y0 
of the work is completed and the balance after 75% of the  
work is completed. 



APPENDIX XXXEl 
(See Para  51 of Report) 

MINISTRY OF RAILWAYS 
Copy of D.O. lettm No. 59/ W2 1CT/23 dated 13-10-1959 from the 
Hon. Minister for Railways to  Samaj Harinarayanand, State 

Convenor, Bihar State Bharat Sevnk S a m j ,  
Budhmarga, Patnu-1. 

Please refer to your lctters No 313511 59 of the 4th June  and 
24th August. 1959. 

The Gerwral Manager. Northern Ra~lway  under whose charge the 
Robertsgonj-Garhwa Road Kallway construction wlll br carried out, 
has been :nformed that c a ~ h w o r k  contracts upta a l irn~t uf Rs. 5 
lakhs can he awarrierl t o  the Bharat Scvak Samaj on t h r  firilnwing 
conditions: -- 

( a )  Thc rdttl., fol cal thwork dre not nwrc than those for sml- 
Ier work In the same area given to other c ~ n t r a c t l ~ r s .  These 
rates should be duly consld3t.d by s Tender CI~mmlt tee  
and approveti by competent au thor~ t \  

( b )  T ~ P  Bharat Sevak Sama] need not submit a regular tender 
for t h t  certhrvork hut one of ~ t s  aurhorrzed officers s h ~ u l d  
apply to the competent authority u ~ t h i n  t he  st~pulated 
time of submissiorl of tenders 

( c )  N(I  ~nlt ial  twrnest m o n q  or sccurlty drpvs:t >hotlid be 
taken hilt n security dcposlt should br b u ~ l t  up hy loC7, 
deductions as  retmtion money from all running bills 

(d )  No ~ n ~ t l a l  d v a n c c .  w l l  be patd :o the Samaj  for making 
nrrang~rncnts !o start the work 

You may now ~nst ruct  your local oficers to  apply to the General 
Matingrr, Nurthern Ra~lway,  for the allotment of earthwork contracts 
in the zones where the Bharat Sevak Sarnaj wish to take up this 
work 



APPENDIX Xxxm 
p e e  Para 51 of Report) 

MINISTER FOR LABOUR, EMPLDYMENT AND PLANNING 
New Delhi, 6th February, 1963 

D.O. NO. 19 (2) 163-Pub. 
My dear 

Will you kindly refer to your letter dated the 4th January, 1963 
regarding the work advances given to the Bharat Sevak Samaj Cons- 
truction Service? 

2. I enclose a note, prepared in this connection in the Planning 
Commission, which gives an overall view about the activitics of 
B.S.S. Construction Service, their usefulness to the Government, the 
well-considered policy on the basis of which these work advances are 
being given and the justification for their continuation. 

3. The objection regarding adequate security wou1:l have been 
vahd in the mi la1 stages when the Samaj had only few works 3 r d  
in the event of default in one work it would ha*;c been diScult 
for the C.P.W.D. to make recoveries from the balances :n the other 
works. The present position in Delhi, however, is that Sc.maj h:,\.e 
works of a vaiue of about Rs. 1 c r x e  and tlie to+&! walk adimccs 
sre of the order of Rs. 4.5 lakhs. Aga r i t  this t c b 1:s pc ,ciir,g 
payment aggregate Rs. 9 lakhs and there is ava.labl. r: c,  a huiid:ng 
material of the value of about Rs. 4 lakhs. The vic k ?dv,.nccs t h u  
are more than covered. 

4. S:milarlg, sufficient safeguards exist to u'stt!, . le ~n'crcst of 
the Government a g a m t  risks of abandonmcn; de!ay ; an 1 sub- 
standard execution of work. The Service is mainly :n ;np3 ' y re- 
tired and serving officers belonging mainly to the Cc* t r , i i  Ministries, 
Planning Commission and the Comptroller and Audit lr G wxat. 
These officers are fully familiar with the rules and reg,ln:io~l-. and 
alive to the need to watch Government's intercst. Sccond!y, a series 
of administrative measures have been taken to strengthen the Ser- 
vice and to ensure proper coordination and close supervision. This 
includes .setting up of a Project Committee, for each major p:oject 
or a group of smaller projects, with the Resident Enqineer of the  
Sarnaj and the Executive Engineer incharge of the C.P.W.D. This 
Committee meets frequently to review the progress and to resolve 
day to day djBcultierr. The system hae functioned well and w far 
no case of default haa occurred 



5. The enclosed note indicates how large economies have result- 
ed to Government in the works executed by the Samaj. Their role 
in this connection has assumed special importance in the executim 
of defence works where excessive rates are being quoted by the 
private contractors. The savings to the Government amount to 
many times the 'work loans' advanced by t.he C.P.W.D. which in any 
case are finally adjusted and do not involve any additional expen- 
diture to the Government. The entry of the B.S.S. in any area 
helps to reduce rates by contractors also. 

6. I am sure that on the basis of the de'ailed informzition m w  
furn:shed you will agree that in the wider public interest, the B.S.S. 
Construction Service should be further strengthened and the exist- 
ing concession of giving work advances should continue. If any 
specific yoin t in this connection requires further considera tion this 
could be resolved in a meeting with your Secretary and Shri R. S. 
Krishnaswamy, Programme Adviser in the Planning Commission 
along with representatives of the Finance hfinistry and audit. 

7. I am sending a copy of t h s  letter to the Finance Ministor for 
his information 

Yours  sincere!^, 

Shri hfehr Chand Khanna, 
Ministcr for Works, Ilousing and Rehabili!ation, . 
New Ilelhi. 

The foilo%'ing are the main objections in respect of the  conces- 
a!on at present allowed by the C.P.W.D. to the Construction Service 
of the Bharat Sevak Samaj:- 

(a) The objection of the Audit is that lack of adequate -secu- 
rity deposit 1rrtvc.s Government open to the risk of 
abandonment of work, delay in completion of work and 
sub-standard execution of work; and 

ib) Advances of unsecured loans amount to as a measure of 
indirectly firlancing the Samaj for the contrac; given to 
it by the C.P.W.D. There would appear to bc no v&d 
ground for gtving unsecured advances to Samaj for 
ilnsncing the work done by it on behalf of the C.?.WD. 



These objections have been discussed in the following par* 
graphs: - 
h c k  of adequate security: pending bills and marerial at site (about 

Rs. 10 lakhs) provide su@ien.t security against advancer 
(about Rs. lakhs) 

2. The objection regarding adequate security would have been 
d i d  in the intial stages when the Construction Service of the  
Samaj had only few works in hand from the C.P.W.D. In such cir- 
cumstances, a situation could have developed in which Government 
would have been unable to recover the losses incurred due to the  
abandonment. delayed completion and sub-standard cxccution in 
any particular works from the profits earned in other works. 

2.1. But the Construction Service of the Samaj has develo?ed fast 
in recent years so much so that. they have now in hand w o ~ k s  from 
C.P.W.D. of a value of about Rs. 1 crore in Delhi alone. A view may 
now be taken of all the works tnkcn together. If this is done, it 
will be noted that the value of the work done for whict? ~ a y m c n t s  
have not been made far exceeds the advances by the C.P.W.D. The 
Finance Ministry and the Ministry of Works. Housing and Rehabi- 
litation have been kept regularly in touch from time to time about 
the value of the pending bills. They amounted to more thnn Rs. 10 
lakhs in February, 1962, about Rs. 8 lakhs in December. 1962 and 
more than Rs. 8 lakhs in January, 1963. As against this l kc  total 
works advances by the C.P.W.D. at present unaer the  conrrssions 
under reference amount to only about Rs. 4 lakhs. 

2.2. In addition, the Samaj has large quantities of building mate- 
rial at site. The value of such material in Delhi wil: amqunt to 
about R3. 4 lakhs. The C.P.W.D. accept such building material at site 
as security against advances. This facility is being given even to the 
private contractors. 

2.3. The pending bills and the material at site thus provide a 
comfortable reserve against any risk that the Government incurs in 
giving initial loan to the Samaj. 

2.4. Reserve Fund is created from the savlngs by the Samaj to 
ensure against any losses or payments, which get due to thc Gov- 
ernment. 
Risk oj  delay or abandonmat or sub-standard work: The service 

has suffictenf trained technical and administrative stafl to 
ensure ewent  execution 

3. The risk of abandonment of work, delay and substandard ex+ 
cution would arise only if the Service lacked the necessary techni- 



sir 
cal and administrative staff. But a series of measures have been 
taken to strengthen the Service as indicated below. 

3.1. For each important work or group of works, a Project Com- 
mittee to set up with the Resident Engineer of the  Bhilrat Sevak 
Samaj and the Executive Engineer of the C.P.W.D. Tbesc Project 
Committees meet regularly, about 2 to 3 times in a month, to review 
the progress and to resolve the difficulties that arise in the day to 
day execution of the work. The experience has been that the Exe- 
cutive Engineers of the C.P.W.D. are more strict on the Bharat 
Sevak Samaj than other private contractors. 

3.2. The Service of the Bharat Sevak Samaj was reconstituted 
so as to have a Central Managing Committee with A d ~ ~ ~ s o r ) .  and 
Executive Wings. This Managing Committee includes \ ery senior 
retired Engineers of the Government, sociallv inriined senior cons- 
truction contractors, and two senior officers of tke Pimning Com- 
mission. each of the status of a Director-one an Engipl~er and the  
other an Administrative Officer. The hlanagmg Commi:tee meets 
3 or 4 times in a month and exercise  a day to day watch on the field 
activities of the Construction Service. 

3.3. A senior engineer of the status of a Director has been 
appointed in the Planning Commission on a whole-time basis t o  
give the necessary technical gu~dance to the Service and to rtssist in 
its day to day running. 

3.4. The Planntng Comm~ssion has recentlv decided in consulta- 
tion with the Finance Ministry to appoint a whole-time Internal 
Financial Adviser who will exercise a day to da?. watch on tho 
finance and accounts of the Bharat Sevak Snmaj Construction Ser- 
vice. Shri Ratnam, retired Finance Secretary to the Government 
of India assists the Samaj in an advisory capacity. About 4 retired 
Government Accounts Officers are working on a whole-tint basis. 
One serving Accountant has recently been taken on deputation. 

3.5. The Bharat Sevak Samaj have revised their Constitution so 
as to provide for the employment of serving Government engineers 
and accounts officers on deputation. The  Planning Commission has 
been urging both the Ministry of Works, Housing and Rehabilitation 
as well as the Finance Ministry to depute serving ofRcers. These om- 
cers would, no doubt, watch Government's interest in the execution 
of these works. One Assistant Engineer and 2 Section Officers have 
recently been deputed to the Samaj by the C.P.W.D. 

3.6. Other engineers, employed in the  Samaj Construction Ser- 
dce, consist mostly of Senior retired Government engineers who 
are fully familiar with the Government rules and regulations md 



can be depended as much as serving officers. They are generally 
selected in close consultation with the Planning Commission and 
sometimes with the Chief Engineer, C.P.W.D. 

3.7. Periodical progress reports and annual audited statements of 
accounts are regularly submitted and scrutinized by the Planning 
Commission. An Audit Party of the A.G.C.R., deputed last year, 
audited the statements of accounts for the period ending 31st March, 
1961. A similar Audit Party is now auditing the accounts for the 
period ending 31st Narch, 1962. Immediate remedial steps are taken 
in respect of the irregularities pointed out in these reports. 

3.8. Recently the Planning Commission decided to associate very 
closely the COPP Building Project Team. The members of this 
Team have closely studied the works undertaken by the Samaj. In 
their recent report on public works they have recommended maxi- 
mum support to organisations like the Bharat Sevak Samaj. 

3.9. It will be relevant to mention that there has never been "a 
case with the C.P.W.D. in which the Samaj may have defaulted 
from payin2 any penalty which is correctly chargeable to them. 
The fact is that such occasions do not arise. 

Unsecured advances amount to indirect financing of the works by  
the C.P.W.D.: This is not so as the loans ate secured and 
regular interest is paid 

4. The objections in sub-para l f b )  would have been valid only 
in the initial stages when interest free advances were being given 
to the Samaj and there was no sufficient securi'y. This position has 
since then been remedied. Firstly, there is sufficient sccurity 
against these advances as pointed out in the preced:ng paragraphs. 
Secoxdly, as a rcsait of correspondence exchanged in l9iil between 
the Planning Xlinizter and th? then Minister r f  W~:ks. Hou> ng and 
Supply (Shri B. Gopala Red%) it was agreed that nominal mterest 
may be paid by the Samaj on the advances received by them from 
the C.P.W.D. Thjs is being done. 

Main Consideraticms: Economy is construction cost, qwlity of 
work and people's participation 

5. The Cons4ruction Service of Voluntary Organisations like the 
Bharat Sevak Samaj is being developed in pursuance of the Plan 
Policy set out in the Third Plan (page 296) and the Planning Com- 
mission policy letter No. 19(10)/61-Pub. dated the 24th August, 
1961 (copy enclosed). This policy was formulated by a Working 
Group of Experts, under the Chairmanship of Dr. A. N. Khosla. Thb 
Ministry of Works, Housing and Rehabilitation was represented by 



the then Secretary, Shri T. Sivasankar and the Chief Engineer, 
C.P.W.D., Shri N. G. Dewan, while the Finance Ministry was repre- 
mnted by Shri P. C. Bhattacharya and Shri Gurdw Saran. The 
Working Group also contained six Chief Engineers from different 
States. In his letter dated the 10th July, 1961 (copy enclosed), the 
Prime Minister also strongly recommended to the Chief Ministers of 
States for maximum support for the B.S.S. Construction Service. 

5.1. The need for developing a Service of this type arose mainly 
as a measure to achieve economy in construction cost by avoiding 
excessive dependence on private contractors and to ensure better 
quality work. The other important aspect was to associate the 
people in the implementation of the construction programmes con- 
nected with the Plan. 

5.2. The Working Group and the Planning Commission conced- 
ed that voluntary organisations like the Bharat Sevak Samaj will 
not have sufficient capital of their own to undertake construction 
works on a large scale. They accordingly recommended that they 
should be given loans and works advances for working capital., pur- 
chase of machinery and construction material and for meeting other 
initial expenditure. In regard to the security against these loans 
and advances, the recommendation was that suitable administrative 
arrangements which will ensure safety of the loans and works ad- 
vances may be made. 

5.3. The initial expectations of the Working Group have been 
fully realised by the performance of the Construction Senice in the 
first two years. Large economies in construction costs have been 
realised. These aggregate to more than Rs. lakhs as indicated 
in the statement at Annexure . 

5.4. The Bharat Sevak Samaj have rendered valuable sewice both 
to the Government and the Public by organising supplies of bricks 
and sand at considerably reduced prices. They are at present run- 
ning 7 brick kilns which have assisted thc Chief Commissioner, 
Delhi, in reducing the price of bricks from Rs. 45 to Rs. 29 per 
thousand. Similarly, the rates of sand have come down from Rs. 16- 
Ile. 17 to Rs. 10 per truck. They have also orgwised a Cooperative 
.f stone breakers in Delhi which has ensured 'regular supplies of 
broken stone at normal prices and also higher earnings for labourers 
working as stone breakers. 

Assistawe bg the Bhamt Stvak Sanlaj Const nrc8t.rort Senwe i n  the 
present Emergartq 

6. The utility of this Service was all the more established in the 
present Emergency. Their &ire resources have been placed at the 

1 (Aii) LS-434. 



dfspooal of the Defence Ministry. The Service offered to undertake 
important Defence works with a small margin of proflt as against 
excessive rates quoted by the private contractors. 

6.1. Thus, the Bharat Sevak Samaj Construction Service obtain- 
ed through open tender the work of the construction of the Aero- 
drome a t  Kusumi (Gorakhpur). The cost of this work is about 
Rs. 110 lakhs. The difference between the tender of the Bharat 
Sevak Samaj and the lowest tender by a private contractor wpo 
more than Rs. 10 lakhs. While this aerodrome is being done by the 
k j  at 73 per cent above the scheduled rates, a similar aerodrome 
near Lucknow is being done by another party at 135 per cent above 
the scheduled rates. 

6.2. The Samaj has also taken up the work of construction of 
barracks for internees at  Deolali. Here also, the tender rates came 
down from 62 per cent to 39 per cent as a result of the lower rates 
offered by the Samaj. 

6.3. In Madras, the Defence Ministry were faced with the prob- 
lem of undertaking construction works with bricks costing Rs. 100 
per thousand. The Samaj have dfered their service for opening 
brick kilns and supplying bricks to the defence works at Rs. 55 per 
thousand. This has brought about a general reduction in rates of 
bricks resulting in considerable savings to the Government. 

6.4. In Delhi, the Samaj have works of a value exceeding Rs. 20 
l a b  regarding the construction of the buildings of the Industrial 
Training Institutions which are now completely geared for train- 
ing personnel required for Defence purposes. These works have 
been given the same priority as other important defence works. 

6.5. In Manipur, the Bharat Sevak Samaj Construction Service 
has a very well organbed unit. They have at their disposal a size- 
able labour force functioning as orgonised labour cooperative. 
They rendered very valuable assistance in the construction of bar- 
der roads and other works. They have in their hand works of @ 
value of Rs. lakha. 

Conclusion 

7. To sum up, the main conclusions are:- 
(i) The pending bills and material at site provide comfort- 

able reserves against works advances by the Ministry of 
Works, Housing and Rehabilitation. 

(ii) Suitable administra t h e  arrangements exist which fully 
cover the risk ta which the Covernmmt is e x p o d  
against abandonment af work. 



(iii) Economies in construction costs which are directly attri- 
butable to the Bharat Sevak Samaj Construction Ser- 
vice far exceed the recoverable work advances given to 
the Samaj. 

(iv) The Bharat Sevak Samaj Construction Service is a t  pre- 
sent rendering meritorious services in the execution of 
defence works and are savfng large amounts of money 
to the Government. 

7.1. In view of the above considerations and in the context of 
the  Defence requirements in the present Emergency, it is necessary 
that any administrative measure which weakens the efadent func- 
tioning of the service should be avoided. It  is, therefore, strongly 
recommended that the present arrangement of giving work advances 
Co the Samaj should continue. 

(Vide Planning Commission U,'o note dated 17-1-65) 



$formmt s- r h o  Names of Importanr Work uderra&en by the Bharat Sevak Samaj during 1956-62. 

of Cost at Direct Cnst at Savings 
work which savings which to Remarks. 

Sl. N m t  of work at the taken to the the work B.S.S. 
N 0. market by the exche- is 

rates or B.S.S. quers. exccu- 
the rate  tcd 

tended 
by the 
Con- 
tracton 

WORKS A T  DELHI 

~ . E r r o r l r i n J u n u r r ~ b u n J  . 11 .85  6 . 8 5  I 6.27 0 .58  1 
2 .  Repairs to kft marginal hund' r - 47 I .4- 5 - ca I . 37  o- I I Works completed. 

OSrhla 
3. NajafguhNuthPbc 1 . 1-75 1-75 I -w  0.75 





-- - 
I a 3 4 5 6 7 8 

- 
17. Stone pitching dl& mrginal 

bund. 
oaa9 Works ampktd. 

r 8. Devclopmtnt of mlonv sites 
in Sinne 

3 -00 Works completed. 

16-00 Works completed. *Total economy on 
account of BSS'pro 
smce on this project 
was of the order of 
Rs. 500 lalrhs. E a 

1-00 Works partly com- 
pleted. 

7 -00 Works in progress. 

--do- **Computed on the 
basis of tendered 
Pa-tafF by 
contrect~g at 
Lucknow. 

- - --- .1 



(See Para 55 of Report) 

BHARAT SEVAK S A M A  J-CENTRAL CONSTRUCTION SERVICE 
PROPIT A m  LOSS ACCOUNT. FOR THE PERIOD ENDED 3 1-7-63 

To Lau Arab-b-Sm~i  A w t  
as per Audited &ofit& Loss 
Acunn~r . . . 

&k Chargtd to Najafgath 
Drain Actotrat as per P 
& L A c w m  as on 
3r-3-1962 . 12,934'90 

To Advances matd  as expstua 

Imtrar 
Paid to Planning Commission I ,49,8 I I .78 
P-bk to Plnnnurg Com- 

mimion . 36,3 I I '02 

1,86,rzt-80 
_^__ __ _ I _ _ - -- - -.- . I __  _ 

By Profits (UijustCd on Hyb- 
rid System from Contrmrs 

1444,66~. 25 at Bidm ar pa auditd 
P 6 L occounr for the 
pm'od mdcd 3 I -8-1963 . 

By Pro t s  adjusted on Hyb- 
rid ! ysrem from Contracts 

I ,83,339.oz at GmaMput as piw a d -  
red P & L Account. 

From Pradesh Units . 
Call Dcpsits . 

2,52,966.77 

By Liabilities as prwidcd in 
8,835. p Nqidgarh Drain Accomt 

as on 31-3-1962 

By Misc. Rmipts  . 



Add Payable to hlahamhtrn 
Fradcsh . 3,846.58 r,%314-23 

To Orhm Charges 

T o  &o$t p d q  +propriatior1 
to BcJurw Sheet . 

.4nnexurc to the Balance Sheet 

Sdi- 
Cirmrered Accountanrs 

"CERTIFIED TRUE COPY" 
Sd, - 

A. S. Uhalla 
9-3-45 

Aiiounrs OT~~VUSN 

Sd.(- 
General Manager 



APPENDIX XXJCV 
PLANNING COMMISSION 
(See Paras 59 & 63 of Report) 

List of Points on which further information was dasired by the h b l k  
Accounts Committee at their sitting held on 23-1-1965. 

Question 1.-Details of the Grants given by the various State 
Governments (State-wise) to the Bharat Sevak Sarnaj year-wise and 
the amounts raised by the Samaj by its own &orb, may be given. 

Reply 1.-The information has been called for from the State 
Governments as in the telegrarnAetter at  Annexure I. The complete 
information required is not yet available from any of the State. As 
soon as it becomes available. it will be furnished to the Lnk Sabha 
Secretariat. 

Question 2.-Latest Balance Sheet of the Construction Semi* 
o f  the Bharat Sevak Samaj may be furnished. 

Reply 2.-The Bharat Scvak Samaj earlier intimated to the 
Planning Commission that the accounts of the Central Unit of the 
Bharat Sevak Samaj Construction Service had been prepared for the 
period end~ng 31-7-1963. They have now advised that the Central 
Managing Committee of the Bharat Sevak Samaj Construction Ser- 
vice have directed that t h e  a c ~ . ~ u n t s  should be prepared On a 'cash 
basis'. The final accounts thus prepared would be submitted by 
them In about a month. They will be furnished tn the P.A C. as 
soon as they are received. 

Question 3.-A note giving the details of the savings in the Kosi 
Project and the Nagarjuna %gar Project as a result of entrusting the 
work to Bharat Sevak Samaj may be furnished. Any other iniolc 
mation in justification of the savings to the Exchequer to the extent 
of more than Rs 3 crares as a result of awarding contracts to Bharet 
Sevak Samaj, may be furnished. 

Reply 3.-A statement which gives the savings in some of the 
important major projects including Kosi and Naga juna Sagar Pro- 
ject is appended at Annexure IT. A detailed note has been given at 
Amexure I11 in regard to the Kosi Project. In same cases the 
figures have been checked by the Central MinisMes!Departments 
concerned, while in others their replies are awaited. The basis d 
calculation of the saving has been indicated against each item. 



@elftion 4.-A statement giving the names, designation present 
pay, pay on deputation, etc., of the OfRcers of Central & State Gov- 
ernments on deputation to the Bharat Sevak Samaj may be f'urnish- 
ed. The assignments and functions entrusted to them may also be 
indicated. 

Reply &-The required information as furnished by the B.S.S., 
may be seen at Annexure W. 

Question 5.-Appendices to the Pamphlet "Central Bharat Sevak 
Sunaj (Construction Service)--October 1963" (Appendices 5, & 13) 
may be checked up and 3 authenticated copies of each may be fur- 
nished. 

R q l y  5.-The authenticated copies of the Appendices under re- 
irYcll& are at Annexure V. 

Question &-Details of instances were the Financial Adviser 
pointed out defects, irregularities etc., with regard to construction 
activities or accounts matters of the Bharat Sevak Samaj may be 
furnished. 

RepIy 6.-The required information is given in Annexure VI. 



STATE / EXPRESS 
CHIEF SECRETARY 

PUBLIC ACCOUNTS COKMIl'TEE WAlPT IMMEDIATELY 
YEARWISE BREAK UP OF GRANTS ~ n t ~ t j  BY STATE mv- 
ERNbXENTG TO BHARAT SEVAIC SAMAJ SIN- ITS ZNCBPTION 
FROM 1962-63 UPTO THIRTY FIRST DECEMBER 1984 (.) m E  
FURNISH THIS INKHUMTION BY FIFTH FEBRUARY 1985 AS 
ALSO AMOUNTS RAISED BY SAMAJ THROUGH ITS OWN 
EFFORTS IN YOUR STATE (.) 

SECRETARY 
PLANCOM 

-- 4 - - - --- - - - - - - - -- - 
No. 9 (20) /&Pub New Delhi, the 28th January, 1965. 
Not to be telegraphed. 

Director. Public Cooperation. 

K.  A. P. Stevenson, Planning Commission 

Joint Secretary, New Delhi, 

January 29, 1965. 
My dear, 

I em writing this letter to you in conArmation of the following 
telegram sent to you yesterday:- 

"Public Accounts Committee want immed~ately yearwise 
break up of grants given by State Governments to Rharat 
Sevak Samaj since its inception from 195243 upto thirty 
Arst December 1964 (.) Please furnish this information by 
Afth February 1965 as also amounts raised by Somr) 
through its own efforts in your State (.)" 

2. It will be appreciated if the above information could be fur- 
ntshed in the enclosed profonna. Far each year the Government 



Grant and the contribution by the Samaj may be given schemewire, 
i.e. Local Development Works, Lok Karya Kshetra, general grant to 
the State Unit of the Samaj etc. In calculating the amount raised by 
the Samaj contribution both in cash and kind may kindly be taken 
into account. . . 

3. I t  is likely that it may take some time to collect information for 
past years. In that case, such information as is readily available for 
recent years may be furnished so as to reach us by 5-2-1965. 

4. The inconvenience caused due to the short notice is regretted. 
The Planning Commission is required to furnish this information t o  
the Public Accounts Committee by the 7th February, 1965. 

Yours sincerely, 

Sd - K. .4. P. STEVENSON 

All the Chef Secretaries of States 



PROFORMA 
Srarmmt  s l t m n g  the grants given to the Bharar Scvak 

Samaj by. . . . . .Government 
/ - - - - - - -- . -- ---- - - - - - - - . - -- - --- -- 

Yeu and Scheme Cirant by the Amount raised Ranarks 
State Govt. by the B. S. S. 

in cash & kind - - 
1 2 3 4 



ANNEXURE I1 

Statement showit~g Economy in Mojor Constrrccrion Works undertab 
by the Bhatat Scorak Samaj. 

- - - - - -- - - . - -- - ----- - -  
S. Name of work Quotation Lowest Savings Rearrrks 
No. by tender (differ- 

Bharat by the ence of 
Sevak private coi. 3 
Sarnaj contrac- ana 4). 

tor before 
or at the 

time 
of 

entry of 
the 

B. S. S. 

r . Gorakhpur Airfield 
Phase I .  

2. Jarnuna Barrage 
at Delhi 

3. Ashan Barrage 
Dehra Dun. 

4. Kosi Project. 

lakhs) 
122 

244 

203 

(Rs. 
lakhs) 

12 Work completed in 
about 7 months. Wo- 
rk was taken on the 
basis of open tenders. 
Figures verified by 
the Department. 

45 Work taken on the basis 
of open renders. The 
progress of the 
work is ahead of sche- 
dule. 'The figures 
have been verified 
by the Project autho- 
rities. 

38 The figures have been 
verified by the de- 
pamnmt. The wo- 
rk is under dlotment. 

* *Attention is invited 
to page 294 of the 
Third Five Y e u  
Plan wherein eco- 
nomia effected in 
the Kwi embank- 
ment schanc as cotn- 
pared to the original 



estimates, have bx. 
stated. Sizable eco- 
nomics were effected 
on this project b e c a m  
of the presence of 
the Bharat Sevak 
SarnaiT;which increase 
the bargaining powa 
of the Government 
mi-a-vitTthe private 
con tractors. ! n this 
connection, atten- 
tion is invited to 
D. 0. letter Xo. 
5663 dated 1?;7-56 
from the Adm- 
tor, Kosi Project to 
the ministry of IdrF 
which may be seen 
at Appendix-I. 

j. Supply of building 
materials such as 
bricks, stone halla:. I 
sand etc. 

/;I @ @The Ministry of 
F~nancc recommen- 
ded that the 
.4dministrations con- 
cerned should be 
persuaded to allow 
quarrying facilities 
to the Voluntary 
Agencies to brerk 
the near rnonaply 
condi tjons prevailing 
in the matter of 
supply of mataiPls 
like stone, stone 
ballast, shingle, sand 
etc. The Chief 
Commissioner, Dew 
desired the Samaj to  
undertake the supply 
of materials with r 
view to bring down 
the high cost of  
materials prevailing 
in the year 1961. 
The Samaj undatooL 
these activities which 
resulted in a h M e  



economics. T h e  
result of some of 
these experiments 
were assessed in the 
Planning Commiss- 
ion and may be seen 
at Appendix I1 to  IV. 

6. Multi-storeyed 84 90 6 The work has bcen 
Building on Dr. taken on the basis of 
Rajendra P m d  open tenders. Fig- 
Road, New Delhi. ures verified by 

the depart~nent.  
The  Samai also 
effected econom! hy 
tendering for I 
similar huilding trn 
Maulana . b a d  
Road, Ncw Iklhi, 
which enabled the 
Ikpanment  in hring- 
ing down the rare 
of' the private 
contractor t o  that ten- 
dered by the Hharat 
Scvak Samaj for that 
work. I<conorny in 
the caw 01' that 
building i~ over 
Rs. I lakh. 

7 Bidar Airfield 2 1 q* 
(Bitumen work) 

6 'l'he work \vas taken on 
the basic 01'  open 
tender. I.'igurcs vcri- 
fied by tile depart- 
ment. 

*'l he anwunt i \  bidscd 
on the l~we'it  tender 
of' the private con- 
tractor twfore the m- 
try of' the Hharat 
Sevak Sanuj which 
wlu rejected by the 
department, it was 
ccmsidcred unm- 
sonuble. Later when 
the t a d m  w u t  



re-invited and Bharat 
Sevak Samaj also 
uoted, the rates came ~~ . The lowest 

quotation of the Sarnai 
about Rs. 21 lakhs 
which was about 
20,000 lower than the 
other contractors. 

8 Development of 2 3 3'3 
colony at Sion 

7 The figures in col. 3 & 4 
have since been for- 
warded to the hl,o 
Works 1 & Housing 
for verification.Work 
was taken on the 
basis of open tender 
and is since com- 
pleted. 

9 Purnea Airfield I 12 123' I r Work taken on the basis 
Phase-I of open tenders and 

is since completed. 

*The amount is based 
on the rates at which 
the work was pre- 
viwsly (before the 
entry of the B.S.S.) 
awarded to a private 
iontrdctor but was 
abandoned by him. 
Later when the ten- 
ders were called again 
and R.S.S. also quot- 
ed, the rates m c  
down to Rs. I 12 lakhs 
given in col 3. Figures 
have k n  sent to the 
Ministry of Works 8: 
Housing for verifica- 
tion. 

I)i.r.Phasc-I1 5 5  57.5  2 . 5  Work taken on the 
hasis of open tender 
and negotiation. The 
figures have becn 
sent to lithe M!o 
Works & Homing 
for verification. 



quarters at 
Fatidabad. 

10 Constructing 58 63 5 The work is taken on 
multi-storeyed the basis of open ten- 
office buil lag ders. The lowest 
and residential tender of the Samaj 

for other buildings 
enabled the Govt. to 
bargain with the con- 
tractors to reduce 
their rates to those 
submitted by the 
BSS. The figures are 
being verified by the 
depaxtment . 

I Nagarjunasagar 70** 66'' 
Project. 

j '+These figures haw 
been furnished by the 
B.S.S. and have been 
forufarded to the de- 
pmment for verifica- 
tion. 



Copy of D.O. letter No. 5663, dated the 17th July, 1956, from Shri 
T. P. .Singh, ICS, Administrator, Kosi Project, Patna to Shri R. 
R. Baht, Joint Secretary to the Government of India, Ministry 
of Irrigation and Power, New Delhi. 

Please refer to your D.O. No. DWI-127(5),56-K, dated the 21st 
June, 1956, asking for a note on the financial beneflts to the Project 
from the scheme of work through public co-operation. 

* * * * 
I would, however, support the claim that the readiness of the 

Bharat Sevak Samaj to take up work thlz year on the basis of 1a.t 
years with whatsoever increase the administration thought reason- 
able did increase our  bargaining power vis-a-vis the contractors. 
The public tenders ellcited rates which were 50 per cent. in excess 
of last year's rate. After prolonged nlgotiation, the contractors 
came down to accept 16 per cent, increase. At this stage, Shri L. 
N. Mishra came forward to take up 11 miles of new work on the 
eastern embankment besides completing :he substantial incomplete 
work of last years. His offer gave me the strength to decide that 
no more than 8 per cent increase would be admitted, such an in- 
crease having been considered eq1l:tablc in  the slightly more drfffcult 
conditions of work than last year This means a saving of between 
Rs. 2 to R3. 218. Since 21 crore cft. of earthwork has been done o r  
the eastern embankment this season there has been a direct saving 
of about Rs. 5 lakhs. No change in last year's rate was made ;.I the 
western embankment but had the rontractors pressed for it, as they 
well might have done considerinq t ! ~  n:nbi!inns programme of work 
for the season, we would have to ;)a? Rs 4 8 more per thousand 
cft. A total of 6 crore cft of earthwork has been done In view 
reaches and Rs. 2.7 lakhs h a w  heen saved. 

* 
5. The above are some of the direcr benefits but there are several 

other aspects of the  matter to consider i f  we are to asses the bentft 
of work through public co-operation. These are: 

(a) Public co-operation agencies have tackled 46 miles (B.S.S, 37 
and Nepal Ex-Servicemen Societies) out of 114 miles of embank- 
ment constructed in seasons. The totnl earthwork done last gear 



and this year is 17 crores cft., 'besides 35 crores cft. done by con- 
tractors. The progress of work has been obviously accelerated parti- 
cularly, as in the bleak conditions in the Kosi area the number of 
resourceful contractors coming forward for work so far have not 
been very large. 

(b) The scheme of work through public co-operation is becoming 
increasingly popular with the labourers. This is reflected in the 
ever increasing flow of labourers to the public co-operation zones 
of work. The Bharat Sevak Samaj pays 90 per cent. of the total 
earnings to labourers and this is certainly more than what the con- 
tractors pay. As the local labourers are getting more familiar with 
earthwork and the technique of work is understood better by the 
organisers, the relative disadvantage of lower output per worker in 
public co-operation zones is disappearing. No wonder the labourers 
feel that they get a better deal than from contractors. 

Other significant fact is the enthusiasm among the Gram Pan- 
chayats to take up work. Such a large number of them volunteered 
that the length of work to each Mukhia had to he reduced to 500 
cft. or less. I am sure that the B.S.S. organisers known a b u t  the 
kind of response which they got, they would have asked for allot- 
ment of much longer length of embankment than they took. 

(c) Under the approved sche~ne of work of the Bharat Sevak 
Samaj, 90 per cent. of the earnings is to be paid to labourers, 5 per 
cent. spent on organisation cost and the remaining 5 per cent. ear- 
marked for community saving. My rough calculation is that Rs. 3 5 
lakhs have been saved (5 per cent. on 17 crores at an all inclusivcB 
earthwork rate of Rs. 35 per thousand cft.) pooled with the contri- 
bution from the local works programme, this amount will prove to  
be a good nucleus for development of Gram Panchayats in the area. 

I would readily acknowledge the help of the public co-operatioil 
organisers in obtaining for the Project, possession of land in antici- 
pation of the legal proceedings. With all the speed. the legal pro- 
ceedings could not result in our getting the land quickly. Thousands 
of cultivators have had to part with their lands, besides in some 
places, the alignment was such that those who have given lands 
found their villages left on the riverside of the embankment and 
were naturally determined to delay and obstruct the construction 
of the embankment. It must, therefore, redound to the credit of 
public organisers that without resorting to force or any line of 
action, the construction of embankments proceeded by and large 
according to the programme. There are tangible benefits from the 
early prevention of Kosi flood spill and the claim that by accelerating 
the work, the B.S.S has conferred tangible financial benefits de- 
serves recognition. 



(d) By all accounts, the maintenance of the Kosi embankment 
will call far intensive patrolling and vigilance during the flocd flc!ason 
to prevent breaches. The Chief Engineer has issued instruction to 
bring the Gram Panchayats into the picture but we have to wait and 
see as to what would be the extent of the response. The potentiali- 
ties are there and it is expected that having made the embankment, 
the local public would be keen to maintain them. My own assess- 
ment is that their attitude will be largely influenced by Govern- 
ment's policy towards rehabilitation of the people living on the 
riverside margin of the embankments. 

6. I regret that at this stage I am am not able to think out more 
points which will be relevant for assessment of work through public 
co-operation by the proposed Committee. As the review proceeds 
and the necessity of further information is felt, I shall apply my 
mind again to the subject and try to furnish them. 

Yours sincerely, 
Sd. "-  T. P. STNGH. 

Shri R. R. Bahl, ICS., 
Joint Secretary to the Govt. of India. 
Ministry of Irrigation and Power. 
New Delhi. 



P n w  o j  Bricks in Delhi brorcgh d e r  control rhrough the Consrtuct i~  
Acrivip of Bliarar Smak Samoj. 

The  Delhi Administration requested the Bharat Sevak Samaj to under- 
take burning of bricks to control the market rate which had shot up as high 
as Rs. 60 per thousand bricks (refer Hindustan Times Evening news dated 
I 9- I - 1962). The Delhi Brick Kiln Owners' Association issued a pamphlet 
under the heading 'WE CRY BECAUSE WE ARE HURT', in which they 
analysed that the actual cost of bricks at the Brick Kilns is of the order of 
Rs. 35 per thousands based on the supply of coal at controlled rates (page 7, 8 
and last page of the pamphlet) They, therefore, appealed to all the hlembers 
of Parliament and Delhi Corporation, alleging that there was high handed- 
ness on the part of the Delhi Administration in fixing the rate as low ns Rs. 30 
per thousand first class bricks 'They also alleged that the Delhi Administra- 
tion had misled the public by introducing the Bharat Sevak Sarnaj as the com- 
petitor in this in dust^ The? added that the Samaj would not be able to fulfil 
the promises made to run the Kilns on economic basis. Thc  news item in the 
Hindustan Times' dated rg- I - I  962 (evening news) read that the authorities 

seemed to rely on the assurance of the B.S.S. that it would supply bricks at 
rate of Rs. 30 per thousand bricks from February, 1962 It wished t h t  the 
authorities had tried to find out whether the Samaj could deliver the goods. 
It further added that the Samaj had no business experience and the capitnl 
invested by the Goit. may be lost. In the Eastern Economics dated 12-1-1962 
it was stated that according to the Brick Kiln Industry, thc Administration 
had imposed this control at a very low price level without repard to economics 
of the brick making in the capital 

With the suppon of the public and the ~nherent strength of the Organise- 
tion, the B.S.S. not oniy succeedcd in running the four Kilns economically 
during the year 1962 but increased the number of the Kilns to seven by the 
year 1963. The  present output of the Kilns is of the order of two lakhs bricks 
per day. The economical functioning of their Kilns has proved to the 
Administration and the public that bricks can be manufac-tured at the ccmtrolled 
prices. 

I t  would thus bc seen that the Hharat Sevak Sama~ not only helped in 
reducing the prevailing price of Rs. 60 per thousand to Rs. 30 per thousand 
but laso heldped the fixing of the correct controlled price of the tint class bricks 
at Rs. 30 per thousand as agaist the contractor's cxpctation of about Rs. qo 
per thousand. This  itself has resulted in d l  nverall qaving of over Rs, roo 
lakhs to the public exchequer and the public 

A N. hialhotrsj 
1)irector 'Construction Services) 
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APPENDIX 111 TO ANNEXURE I1 
Note on the working of sand contract by  Bharat Sevak Samaj during 

the year 1962. 
In a meeting held in the room of Shri V. K. Rao, Joint Secretary, 

Ministry of Works, Housing & Supply. it was decided to award part 
work of sand quarrying contract to the Bharat Sevak Samaj for the 
year 1961-62. It was decided to give only part work. as the Bharat 
Sevak Samaj had no previous experience in this line. The Samaj 
carried out this experiment under lot of stress and strain caused by 
unfair means adopted by the contractor, who was awarded the 
other part of the contract and had been well entrenched in the trade 
for the last 13 vears. The results of the experiment are s u m m a r i d  
below : 
1. Direct gain to the public and the Government in the rate of suppl?/ 

of sand. 
The rates of the supply of sand at the Quarry site have been 

brought down by nearly 33% over that of the last year. The rate 
per truck load has been reduced from Rs. 15--18 to Rs. 10-12. The 
gain to the public has been at a rate of Rs. 5-6 per truck. As about 
52,000 trucks were taken out of the sand quarry, the net gain to the 
public and the Govcrment works out to Rs. 235,000. 

2. Highe~ royalty to Delhi Administration 
Delhi Administrst~on charges royalty under the Minerals Act at 

a rate of Rs, 1.40 per truck load. The royalty paid to Delhi Adminis- 
tration this year is of the order of Rs. 73,000 as against that 
Rs. 24,000 paid last year. Thus the royalty this year has jumped 
to over 3 times of the last year. 
3. Saving to the Bharat Sevak Samaj Indirect saving to Government 

The Bharat Sevak Samaj have saved for themselves a sum of  
Rs. 30.000. The contractor has also saved a similar amount. 
4 Greater Potential in w m a l  years 

This gear the number of truck loads taken out have been on the 
low side on account of sustarned floods In rlver Jarnuna for over 
5 weeks and the quantum of construction activity having been on a 
lesser scale as compared to that of last year. 

5. The experiment conducted through the agency of the  Samaj 
has thus yielded useful information and data about the margin of 
the profit In the Constructmn Trade. I t  also shows the extent of 
savings and benefits which accrue to the Public and the Covcrnmcnt 
by award of work to such agencies. 



SUBJECT:-SU~~Z~ of stone ballast 
Stone breakers society was organised for Timarpur hill in Aprll 

1961. They now have 166 members with a share capital of. over 
Hs. 9,000/-. They are working 100 quarries. 

2. Benefits to the workers 
About 1000 famihes are engaged on this work. Most of them 

were under debt when the Samaj started this Society, After 
liquidating their debts most of them have some money in their re- 
serves. Besides, they now own office building, school for children, 
dispensary and a retail shop for the supply of food stuffs for their 
members. 

2.1. 'The output for the year endmg June  lW:! of the stone ballast 
was 34 lakhs cft. and that for the year endlng June  1963 was 114 
lakhs cft. The gross sale dunng  the year ending June 1963 was 
of the order of about Rs 17 lakhs. In the process, the wages of the 
workers have gone up b> 15-20C; . In addition, they have been 
glven other benefits and fac~lities which work out to about 10% of 
their wages. 
3. Savzngs to the Exchequer 

The h l h l  Adrmnlstration used to lease quarries to the petty 
contractors on the- basis that a certam fixed quantity w ~ l l  be quarried. 
In practice the quantity more than specified used to be quarried but 
no royalty or sales tax was paid. With the  Incoming of the Bharat 
Sevak Samaj the royalty has increased dunng  the  year 1962-63 from 
a figure of Rs. 64,000 to a figure of Rs. 2.05.000 gnring a net additional 
revenue of Rs. 1,41,000 to the exchequer. In addition the petty 
contractors d ~ d  not pay any sales tax. The Sarnaj is paylng sales- 
tax to the tune of Rs. 87.000/- Thus h e  Government revenue in 
the  form of royalty and sales-tax has increased from Hs. 64,000 to a 
figure of Rs. 2,92,000. 
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Extracts from the minutes of the meeting of the National Advisory 
Committee on Public Cooperation held on 22n.d Novenvber, 
1961. 

1- NO, 9.--Construction Service of Voluntary Organisations 

14. Shri G. L. Nanda had stated in the forenodn session that  large 
sums of money. which found their way into the hands of inter- 
mediaries or contractors in construction works, could be saved for 
the community if such works could be undertaken through the 
agency of voluntary organisations The money saved might run 
into crores of &pees and some of the burdens and obligations of 
the Government in the field of social welfare could be shared by 
these agencies from the profits earned bv them through construction 
programmes. The works might be awarded at the prevailing market 
rates so that no additional burden was thrown on the Govern- 
ment. He was of the opinion that that could be a pmctical way 
of supplementing the resources of voluntary organisations and also 
of rendering services to the community. He said that those con- 
cerned with construction programmes should take a sympathetic 
view and explore the possibility of these activities being executed 
through voluntsry agencies. 

14.1. The Committee, after some general discussion, agreed to 
the proposals contained in the agenda note on the item 

Authenticated 

(H. K. D. TANDON). 
Director ( P u b .  Coop.) 

Pl.anning Commiaazm. 



No. 24 (4) /59Policy 

MINISTRY O F  IRRIGATION AND POWER 
From 

Shri T. R. Barker, 
Under Secretary to the Government of India. 

To 
(1) The Chief Commissioner. Delhi/Tripura/Himachal Pradesh. 
( 2 )  Government of Madhya Pradeshj1Rsjasthan 'U.P. 'Bihar 

Andhra Pradesh. 
N e u :  Delhi, thr 15th .\fa!/, 1959. 

SUBJECT:-Awarding of u v ~ k  to the Pliblic Co-operation agencies. 
- - Sir. 'W ' 

I am directed t u  invite your attention to this Ministry's letter 
No. 2 (6) 157-Policy dated the 30th November. 1957. (copy enclosed 
for ready reference) on the subject mentioned above. One of the  
voluntary organisations which has been trying to enlist public parti- 
cipation in the field of i r r ip t ion and power projects is the Bharat 
Sewak Samaj. It is reported that the Samaj is now organised for 
taking. up work on the projects within your State. In the circum- 
stanced i t  is suggested tha t  the State Go~rernment may if  they have 
no objection, consider the question of utilising this agency t o  the 
maximum extent possible for the t x e c u t i ~ ~ n  of the i r r ip t ion and 
power projcct s ns recom~nendcd hy thc Co-ordi nslt icm Board of 
Ministera. I 

. - w . -  -J - 'rr-77-- 

Yours faithfully, 

Sd '- T. A. BARKER. 

Cqy forwnrdcd for inforn?,ltit\n ' c r  111t. Bhnra; Sewak Samaj. 
NPN, Delh! (Shr l  I3 I) Nnnda). 

This )was reference to his Icttrr 31) CS137 W. datrd the ?;!!I 
April. 1W. 

Copv also to the Planning Commission 

Sci - T. R. BARKEX, 
Under Sec.retanl to the Got-t. of Indin. 



ANNEXURE VI 

The Finance Officer was appointed in the Planning C o m m i s r i ~  
on 24th July, 1963. Instances where he pointed defects and irregu- 
larities with regard to construction work accounts are detailed 
below: 

2. The Finance Officer pointed out that the Samaj should submit 
Audited Statement of Accounts and Balance Sheet of their Central 
Construction Service. Unless the Samaj do so no fresh loans could 
be sanctioned. As a result of this advice the Samaj will shortly 
finalise their Audited Statement of Accounts and the Balance Sheet 
for the Central Construction Service upto period ending 31st July, 
1963. 

2. ( I ) .  As deslred by the Fmance OfTicer. the Samaj is pro- 
gressively changing over to a commercial system o f  accountmg on 
the pattern of other construct~on agencles In the field. 

2. (ii). Co~tcurrent Audit -The Finance Officer has advised that 
for all the major construction works undertaken by the Samaj, con- 
current audit should be done .4s a result of this advice concurrent 
audit has already been started in a number of projects. 

2. ( i i i ) .  Hypotlteticatiotl utld insuta,~ce of inaclt~nerg and equip- 
ment pirchased out of Gorernnt,ent loans.--On the advice tendered 
by the Finance Officer action was taken by the Samaj to hypothe- 
cate the machinery purchase from time to time. Machinery and 
equipment of a value of Rs. 9,41.266.52 has already been hypothecated 
The Bharat Sevak Samaj have sent Hypothecation Deed for further 
machinery and equipment valued at Rs. 8.41.266.52. Physical veri- 
fication of this machinery with purchase vouchers ctc. is in p r o g r w .  
After this deed is signed the total value of machinery and equip 
rnent hypothecated to the Government would work out to  about 
Rs. l?.82,533.84. 

3. On the advice of the Finance Officer Samaj have been asked 
to ensure all the machinery and equipment vide Planning Corn- 
mission letter No 19(17)/64-Pub dated 22nd December. 1964 

To comply w ~ t h  the conditloru of the loan the Sama] were 
adv~sed to ma:ntain a consolidated register of stock of machinery 
iind equipment purchased by the Central Construction Service of 
thc Bharat Semk Samaj Th14 IS k i n g  complied with. 



APPENDIX XLIEXVI 

MINISTRY OF HEALTH 

(See Paras 60 and 89 of Report) 

Bscomniendation of the PubUc Accounts Committee. 

"The Committee were informed in the course of evidence that 
at  a stage when it was not possible to proceed with the 
work (as tenders were not forthcoming, or were very 
high or after accepting the offer, the tenderers could 
not start the work). negotiations had to be held with 
Bharat Sevak Samaj to take up the work. They a re  of 
the opinion that as a normal rule tenders should be 
called for such work and contracts should not be given 
by negotiations In order, however, to understand how 
such a situation did develop, the Committee desired to 
know whether those works were entrusted to the ~~j 
after inviting open tenders and how the rates accepted 
compared with quotations of other tenderers They re- 
gret that the information promised is still awaited." 

rS. No. 14 of Appendix to 18th Report) 

Action taken by Government. 

A detailed note on the subject giving information asked for by 
?he Public Accounts Committee is enclosed (Annexure I). The 
M~nistry of Works and Housing have seen this note and they ha\* 
no comments. 

( V d e  O.M. NO. 1--4)6-LLSC.I. dated 18-1-55) 



(1) Development of 65 acres of land at the Najafgarh Road 
for a residential colony (S.H. Roadssupply  of soling 
stone and metal). Contract Value Rs. 86,057. Agt. No. 51 
EE of 62-63, of Ex. Eng. Special Division No. 111. 

(2) Development of land along the Railway Line to Rewari to 
' southwest of Ring Road for an Industrial colony. (S.H. 

Roads--Supply of soling stone and metal). Contract value 
Rs. 1,34,245. Agt. No. WEE, of 62-63, of Ex. Engr. 
Special Division No. 111. 

(3) Dwelopment of land at the Lawrence Road near the 
Rarnpur Village for an Industrial colony. (S.H. Roads  
Supply of soling stone and metal). Contract Valuts 
Rs. 1,87,780. Agt. No. 7/EE & 62-63 of Es .  Engr Spccinl 
Division No. 111. 

(4) Construction of a Road runnmg parallel to the Cant1 
Railway Line to its west and connecting the Jail Road 
(S.H. Sheds-Supply of soling stone and metal). Contract 
Value Rs. 93,676. Agt. No. 9;EE. of 62-53 of Ex. Engr 
Special Division No. III. 

The award of the above four works was made to the Bharat Sewak 
Samaj at  one time and, therefore, these four items have to be con- 
sidered together. The history of these cases is as $~ven below:-- 

(1) Development of 65 acres of land at the Sa~afgarh Road 
for a residential colony-S.H Roads4upply nf solfng 
stone and metal. 

Item rate tenders fclr the work were callcbd on the 10th Octoba . 
1961. Out of two tenders received the lowest tender was that oi 
Shri Chander Bhan which was 35-80 per cent, above the mtirnotccl 
rates for the execution of the entire work of supply and consoli- 
dation. The rate was considered high at the time and open negotl- 
atiom were carried out with various tenderers. One tenderer Shrl 
A. R. Mehta agreed to take up the work at 24 per cent. above, the 
estimated rates. After collection of a very small quantity of material 
he abondoned the work. As the contractor did not pxvcted with the 
work and did not deposit the earnest money, no payment ww made 
to him for the materials already collected. The value of the materials 
collected was only about Rs. 748VnP. Tenders were again caU& 



for on the 16th March, 1962, and the lowest tender was tha' of Shri  
R. S. Rana at 89.05 per cent. above the estimated rates. 

The rates quoted by Shri Chander Bhan in the first tender and 
by Shri Rana in the second tender are as given below:-- 

( 2 )  Devc1oj)rnent of land along the Railway Lme to Rewarl to 
the south-west of Ring Road fur an industrial colony-4. 
11. Roads. 

'Tenders for th is  work s v c l ~  called on the 28th h'cbruary, 1962 
but there was nl) response. Tenders were again called on the 15th 
March, 1962 but even then there was no response. 

(3) Development of land at the Lawrance Road near the 
Rampur Village for an Industrial Colony-S.H. Road. 

Tenders for this work were calIed on the 15th March, 1962. bur. 
there was no response. 

(4 )  Construc:mn of Road run!!il;t: parallel to 1r.2 Cantt Rail- 
way Line t n  rts ivcqt and connecting the Jail Road-S.H. 
Roads. 

Tenders for thls wvrk were called on the 23rd March, 1962 Out 
of two tenders sold, one was received and the rate for so l~ng  was 
q u u t t d  Fts 34 per vent eft a r d  firr metall~ng liT I?; 41) p w  cent. 
cft. 

From the above ~t will be seen that in the  case of work r j t  
roe& in the 65 acres of land at the Najafgarh Road for a resident:a: 
colony, the contractor to whom the work was awarded had left ~ f t c r  
collectjng negligible quantity. Therefore, tenders had to be called 
again when the rates quoted were found to be quite hig!~ Rlrthcr. 
WP had not been able to get any contractor for the road work con- 
nected with the development of land to the west of the RaiIwa!: 
Line to Rewari and also for development of land at the Lawrenw 
Ruad war  the Rampura V:llage for Industr~al Colon~es. In the case 
of the Road running parallel to the Cantonment Railway Line, one 
tender was received and the rates quoted therein were found b tx' 
quite h~gh. The cijfflculty in .jccurlng contractors Cm the exwution 
of ail these works was discussed with the Chief Cdmmissit~ner. M%t 
of the $tone wes to come from the ChandrawaI quarries which had 
k e n  leased to the Bharat Sew& Samaj for quarrying. It was, there- 
ion, decided by the Chief Commissioner that we should not dtpmd 



on the intermediary contractors to supply us the material a~ we 
might not get contractors for some of the works where no tenders 
had been received and even l f  we get contractors they might fail 
us again and that, therefore, we should take the material directly 
from the Bharat Sewak Sarnaj to whom the quarries were leased 
nut. The Chief Commissioner felt that by inducing tile Bhsrat 
Sewak Samaj to take up  the works we would ensure that the sup- 
plies were ma&, and profib. ~f any, would g,) to workers 
of a co-operatn7.: S i r : ~ ' t y  and not a private ~ndividual. It 
was also mentioned by the Chief Commissioner that if, in the pro- 
c s s  of our getting contractors and getting the supplies, the develop- 
ment work was delayed the loss of interest due to the delav in t'w I 

sale of plots would be very considerable, and as such, i t  was cssential 
that a satisfactory arrangement for the construction of these roads 
was made. 

It was under these circumstances that the Chief Cornrniss~cw 1 

asked the Bharat Sewak Samaj to undertake supply of materials for 
these four works. Bharat Sewak Samaj had first mtimated that 
they were seIling their stone at the quarries on the ba.1~ of truck- 
l a d s  and if the material was required for any of the development 
projects they were prepared to supply i t  on the same w l s  and i t  
would be for the Central Public Works Department to arrange ful  
t he  cartage and stacking, etc. Due to the Inadequate s+ce ot tht. 
quatries for stacking of the mat-rials b ~ f o r e  cartage and due to thr. 
complications that would have arisen if the materials were taken from 
the Bharat Sewak Samaj at the quames.  the Bharat Sewak Somi.? 
was persuaded hy the C h ~ r f  Commissioner to apec to supply the 
materials a t  the site of work In stacks I t  was decidccl that the ratc 
for the supplies would be worked out on the basis of the price p 1 

trdck at  which the Bharat Sewak Samaj was selling the materials 
in the market so that in the process of helping the Department in 
completing the projects, the Bharat Sewak Samaj did nrr: suffer a 
loss The rates for these supplies were worked out at Rr. 35-54 Irt.r 
cent. cft. for the soling stone and Rs. %:I0 per eft. for the metal 
cm bas16 of stack mpasurements a t  site of work. Thew rat- were 
approved subject to the foliowing condition which was ir~covretful 
In the agreement. 

'The tates of soling stone and metal given above are l l ~ b k  
to revhian if necessary, by the C h i d  Cmmi8ei~ncr 
Delhi and his dectsian will be final and bindint!." 

This condition was specifically inserted for the mason that the 
r a t e  gfven by Bharat Sewak Sarnaj were based on truck load of 150 
dt supplied at  the quarry The rstm wen aa under:- 

1, Sollng rkme Rs. 19 per truck of 1#1 &. 



2. Stone ballast R8. 26 per truck of 150 cft. 1)" to 2". 
The Bharat Sewak Samaj were agreeable to  under^& the work 

of transport and payment on basis of stack measurement at site of 
work only on condition that their rates on basis of stack measure- 
ments would subsequently be revised if the quantity as px stack 
measurements per truck load was different from what was provided 
in the agreement. During actual execution it was found that the 
quantity of stack measurements per truck load was lees than assum- 
ed at the time of framing the agreement. Their rates were revised 
WI the basis of the actual stack measurements and the rates fa the 
soling stone varied from Rs. 38.53 to Rs. 39.27 per cent. cft and tor 
the metal from Rs. 36'33 to Rs. 38:70 per cent. d t .  It will be .seen 
that the rate for soling stone paid were slightly higher than tho* 
a t  which the tender had been received for the works of "Devdoy- 
ment of 65 aaes of land at  the Najafgarh Road for a residentral 
colony" and "construction of the Road running parallrl to the Canton- 
ment Railway Line", but in the case of Metal the rateis paid wwe 
lower than the rates tendered for these works. 

All these four works have been com?leted 
(5) Development of land near Jhil:r:!!a Tehirpur for a rcsi- 

dential colony-4.H. Storm-water Drains and Culvertf. 
Contract Value Rs. 4,52,892. Agt. No. Spel IV/22 of 
62-63 of Special Division No. IV. 

Tenders were invited twice in November, 1962, and m h-ewm. 
1982. On the second call, two tenders were received. The Bharat 
Scrwak Sarnaj had quoted 29.8 per cent. above the estimated rates 
and another contractor at 25.8 per cent. above. Subsequently. the 
Bharat Sewak Samaj agreed to reduce their rate from 29.8 .pr cent 
to 25 per cent. above the estimated rates. Their rate was consldtrrrd 
masonable and was accepted. The work is in progres-:. 

(Q Development of 9931 acres of land for a residential cdony 
near Jhilmila Tahirpur (Construction of sump well for 
-p). Contract Vdue Ra 1,13,627. Agt. No. Sgl 
IV/n of 62-63 of Spec1.l Division No. XV. 

Tendam for thir work were d t d  for thrice but then waq no 
resporrre. Open negotiations were then conducted when only m e  
9M Nuiader Singh Bhmdrri turned up and oUered a rate ot 90 
per cenk rbwe the estimated n t c s  He did not agree to 14- thc 
rates and .loo did not e m  ahow wch interest in taking up t h b  worlr 
evhn at thb rate. The Bhuat  Stwak Sunaj  was then r e q u a  to 
tr lvupthbw019~ ~ & r t d a t r ~ o i ~ . 8 p e r c a n t .  abcmthe 



estimated rates, which rate was approved by the works Advisory 
Committee as it was considered reasonable. 

(7) Development of land near Jhilmila Tahirpur for residential 
colony. (S.H. supply of  soling stone and ballast for road 
works). Contract Value Rs. 1,89,279. Agt. No. Spl. TV/ 
26 of 63-64 of Special Division No. IV. 

Tenders were invited on the 18th May, 1962, but there was no 
response. The Bharat Sewak Samaj were then requested to take up 
the work of supplies, ,but they expressed their inability. In January, 
1963, the Bharat Sewak Samaj were again requested to take up the 
work. The work of collection of soling stone and metal was then 
awarded on negotiations to the Bharat Sewak Samaj a; Rs. 41 per 
100 eft. of soling stone and Rs. 39 per 100 cft. of metal. These rates 
were 36.4 per cent. above the schedule rates taking extra load also 
into account. 

(8) Development of land near Okhla for Industr~al purposes - 
S.H. Levelling and dressing block 'B' Contract Value 
Rs. 4.94.500. Agt No. 4'EE of 62-63 of E.E Spl. Division 
No. V. 

Tenders for the entire work of earth work In Block A nnci B of the 
Okhla Industrial Area as well as separate tenders for Blocks A and 
B were called on the 11th May, 1962. No tenders wrrc reccivr*ci for 
the entire area as well as area 'Em. TWO tenders for block 'A' wcrr 
only received, the lowest being 28.5 per cent. above t r i t .  estinlated 
rates. Work was awarded to the contractor at 285 per cent. above. 
Negotiations were then held for Block 'B' on the 9th July, 1962. The 
lowest rate received was 50 per cent, above. Fresh negotiations w e n  
then held on the 31st August, 1962, when the lowest offctr received 
was at 28 per cent. above from the Bharat Sewak Samai ?!it$ v:o!-k 
was awarded to the Bharat Sewak Sama~.  at this rate. 

(9) Development of 161 acres of land to  the east of thr* Rmg 
Road and north of the Naraina village for residential 
colony. S.H. Roads and Paths. (Contract Value 
Rs. 2,18,225. Agt. No. 27/EE of 62-63 of the Ex. Engr. Spl. 
Division No. III. 

(10) Construction of the Road joining ihc Patel Road with the 
Ring Road running west of the Pusa Institute. (Contract 
valm Rs. 1,4933. Agt. No. 251EE of 6263 of E.E. Spl. 
Division No. ITI) 

( 1  1 )  Development of 129.45 r c m  of land north-wmt of the 
Narama Village and east of the Railway Line to Rewarl 



for inbtrial purposel Phaoe I. (Contract Value 
RB, 1,74,276. Agt. No. 26/EE of 6243 of E.E. Spi. Division 
No. 111). 

No tenders were called for the above three works. 

The award of these three works was made to the Bharat Sew& 
Samaj at one time and at the same rate and, therefore, these worb 
have to be considered together. Due to development works being 
done near the Naraina Village, it was considered desirable that the 
hillock in this area be levelled so that it could be converted 
into a park. The Bharat Sewak Samaj were asked if they could do 
quarrying to specified levels in this area and simultaneously supply 
us stone and ballast for road works for the development areas in the 
neighbourhood. The Bharat Sewak Samaj agreed to this proposal 
and the above mentioned three works were awarded to them on 
negotiation at 28 per cent. above the estimated rates. This work 
included both collection and consolidation. This rate had been ac- 
cepted taking into consideration the extra expenditure which the 
Bharat Sewak Samaj would incur in operating a new quarry and in 
working upto specified levels 

After some supplies had been made by the Bharat Sewak S m a j  
for the Naraina residential area, it was found that the percentage 
of hard rock was small and it was not economical to do the quarry- 
ing. As such, the contract for the work of the Naraina residential 
area was closed, the total supplies made in this case being of the 
value of Rs. 62,813. The contracts for the other two works were 
cancelled, as no supplies were made by the Bharat Sewak Samaj 
against those. The above thrett works are in p r w e s s  through other 
agencies. 

(12) Construction of the Road connecting the MehrauU Road 
with the proposed road from the Mehrauli Road to tbm 
Chiragh Delhi Road west of Okhla Industries Estate--S.H. 
Earthwork, oontract value Rs. 21,092. Agt. No. 8, EE d 
62-63 of E.E. Spl. Division No. V. 

At the first instance tenders on item rates (From P.W.D. 8) for the 
work costing Rs. 99,744 were invited on 16th April, 1962 and 2nd 
May, 1983, but there was no response. When the date of tender w u  
extended to 11 th May, 1962 three tenders were received. Lowest 
tender was 30.88 per cent. The rates quoted by the lowest cantra~- 
tor Shri Dhermbir Bhasin for items of earthwork worked was award- 
el work for items excluding the earth work. Tt was decided to gat 
athe items of carth work done through some other Agency. The cost 



of this remaining work came to Rs. 16,473. A number of cantractors 
working in this Zone were contacted, but none of them were found 
to be interested in this small work. After great pumation one con- 
tractor, Shri Bhagat Ram, Arst offered to execute the work at 
Rs 28.50 per cent above but later on declined to s t a t  the work 
Negotiations were conducted with the Bharat Sewak Samaj who 
offered to do the work at 28 per cent. above the estimated rates. The 
work has since been completed. 
: (13) Development of land near the Okhla Marshalling Yard-- 

S.H. Sewerage A. B. & C. arras. Contract value Rs. 4,22,487 
A@. No. 9/EE of 62-63 of the E.E. Spi. Division No. V. 

Open tenders were called for and only the Bharat Sewak Samcrj 
tendered for the work at 35 per cent. above. Open negotiations were 
also held but a lower rate was not obtained, The work was awarded 
to the Bharat SewalC Samaj at their tendered rate of 35 per cent 
above the estimated rates. 

(14) Development of land near the Okhla Marshallmg Yard 
S.H. Drains and culverts A B. & C. areas. Contract Value 
Rs. 577,202 Agt. No. 7/EE, for 62-63 of EX Spl. Division 
No. V. 

Open tenders for this work were called when s q l e  tender Wob 
received from the Bharat Sewak Samaj, at 28 per cent. above The 
work was awarded to the Bharat Sew& Samaj on the basis of t h  
open tender. 

The total value of all these works is Rs. 30.19546. 
GIAN PRAKASI 

J t . ,  Sbcy. 
Minirttt/ of Health 



PLANNING COMMISSIOX 
(See Pam 62 of Report) 

<Yrarmmr s h n g  econmics in Major C;onstrucriun Works underrakmr(by 
Bharar Sevak Smaj 

'I'he cconomy to the exchequer in the works undertaken so far, u h ~ t  
qgegate to about Rs. IS crores, has barn of the order of Rs. 3.0 crores.5 For 
purpose of illustration, the table below gives the extent of savings to thc 
public exchequer in certain selected cases: 

Name of work Quota- Quota- Savings Henwkrs 
tion by tion by to the 

the the exchc- 
private RSS quer 

contract or 
I 2 3 4 5 

- - - ---- -- 

1 1 h  clopment ot 
d o n y a t  Sion . 

2 Ciorakhpur Air- 
Add 

Izhasc--1 

7 Work completed 

I 2 Each phase completed u; 
about six months. - *Estimated on the basu ot 
the lowest tender of the 
Contractor for PhsstI 

I 1 *Estimated on the basis 
of tbe recommended ten - 
der for award of work 
prior to BSS entr) 
Wark since coarplcted 

I I 'I'hrs estlmPte 1s bssej ua 
the rates at which tbe 
work was carLiu awardad 
to another convoaor but 
abrndomd by him. 
P b I  of the work ha- 
beta completed. 

2 . 5  Phe t t I l  is lUdy to kt 
campleteci in time. 

45 Work taken up in Jan). 
1964. It is 4 to 6 
months ahead of tht 
schadubd. 



-6. Bldg. in DL%' 
(Rly.) Varanasi 

7. Kosi Project in 
Rihar 

8. Multistorcyed 
building on Rajen- 
dra Prasad Road . 

.9. Ahsan Barrage 
Dehradun-U.P 

j General rates for works in 
DLW area came down 
by a sizeable margin. 
The 1st Phase of the 
work has been comple- 
ted. 

I 20 Sizeable savings were effec- 
red by bringine down 
the construction rates to 
nearly 50"& of the pre- 
vailing rates. Attention 
is drawn to page 294 of 
the Third Plan. 

2 The Synaj effected econo- 
my not only in this work 
hut abo hdped the 
Depn. in bringing 
down the rates of thc 
other building on Mau- 
lana Azad Road which 
has been awarded to 
private contractors 

50 'The tender of this work hY6 
been opned recently 
The figures given relate 
to the tender rate  by 
the R.S.S. and the pri- 
vate contractor. The 
formal alloanmt cd the 
work hns not is& so far 

Sizable ccnnomies were also affected by organisin8 supply of material 
such as bricks, wand and nones ballan in Dclhi, Bhubaneshwar, Gorakhpur, 
Varanasi, and Bihar a c  The workinr! of the Projms undmalvn was analyacd 
by the Planning Commission and thdr finding was that both the Govcrmncnt 
and the public bmetincd substantially as a resuh of supplies orpined by the 
B.S.S. There was an all-round reduction in rates The price of the bricks 
declined from Rs to b. 30 per thousand, thnt of sand from h. 15 to b. 18 
per truck to Ib. lo per tntck. The revenue to the Government increamed 
three-fold b3th in the c tw or stone b a h t  and mnd supply. 

(VI& 0 M. No. dtaj'64 Dated 18-1-65.) 



APPENDIX XXXMU. 
PLANNING COMMISSION 

(See Para 63 of Reportj 
"7 *NOU on list oJ p o w  5 otl wliiclr 1'. A. C. desires further infomuaturn orde I f ik  
. W h a  !Secret uriat 0.M. .Wo. 2 ' I  (65) '64 'PAC dated r)th March, 1965. 

S Nn Question Anwers 

Audit Report by K. R .  Agarwal Three copies of the Audit Report 
& Co. on Exhibition Works in under reference are enclosed 
Dclhi dealing with contracts (Not printed 
given to Rharat Sevak Sarnai 
for the industrial Exhibition 

Audit Keports by K. K. Aganval 'I'he accounts of the Gorakhpur 
& Cn on Gornkhpur Works works were not audited by 

K R Apamal& Co 
Report on Chstruct~on Works -1 

in .~iysorc b? Shri R N~rsingh 
Rao 1 

Report on Construction Works The Samaj have called for the 
by Shri Siraramaya Chief necessary infrvmation from 
.4dvisor (Construction) Bharat their State Units of Mysore and 

Kepon on IMhi C m p  in 
Aimer (Kupsthan) by the Chief 

i 
Sevak Samaj, 5iysore Pradesh Raiasrhan. 

of the Construct~on Service, 

I 
and the Audit Report thereon. j 

I 
opies of the minutes of the Three copter, of the Minutes of 
National Advisory Committee the Meetings of the Nation1 
on Plan Cooperation of the Advisory Committee on PubLir 
Planning Commission of the Coojxration held on 27th and 
Meetings held during the 28th August, 1960 and 27th 
last 4 years. November 1961 are m c l d  

hertwith. ('Not Printed) 
I authenticated copla each ot 'I'he Communications unda re 

Appendices 10, 12 and 17 to ference concern the Ccnm 
the pamphlet "Central Bharat Ministries of Irrigation & 
Sevak Samaj (Conwuction Power and Works & Housing. 
Service) October, 1y5-j may be The I.ok .Sabha Secn., have 
furnished. kindly a g m d  to obtain authcnti- 

catad copies of these communi- 
cations directly from these 
Ministries. 

In the course of evdence on 'The Bharsit Sevak Samaj hos sent 
23-1-65 (afternoon) it was G staterncat giving thc infomu- 
stated by Secy. Planning Corn- tion avaikble with than 
mission that at placed whcrr Three copies of this stat~nent 
RSS had done major works. arc endosed herewith*. The --- -- _"-- - - .-- - 
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S. No.  Question Answers 

they had a college, a pancheyat Sarna] has advised ('Annex I )  
institution and n school m- that there may bc morc wch 
dawed by them. Three copies institutions or- by, the 
of lists of such institutions and State U n i t s  of BSS But, 
their location may befurnished 1t is not p ~ ~ ~ i b l e  to glvc Mkr 

. details asjthc time ven for 

was very little. -- 
f collection of such In ormation 

- - -- - ---- -- 



S r a r m r  s h q  t h  wclfore institvtions and their locarinos mgmisrd by the 
Bhcaar SwaR Sam# in places whew they h e  dac major works. 

S l .  No Name of the scheme Location Ranarks 
1 2 3 4 

Andlrra Pradah. 

6 Schoal 7 Nagarjunesagar From contributions bv the 
: 4 Wclls . ') Projn ~ r u  
; Village roads . d 

Andhra ~ o ~ m  
S m i c e .  

1.1wt-r. UpperkHlgh  ' 
Schools 1 

1 Saharsa Dls- 
f7 t ommunlt) Halls, I tria. 

Panchayat Gham ' 
and 1,ibrarim 

1uh.weJs. 
/ 

i 
Industrial School and j 

Technical School. J 

J. The Samaj contributed 
Rs. 25,ooo for seninpup 
of this college. 

5 .  They number over 5 0 .  

6 .  They number over 60. 

- Abount 12 Tubewells 
have heen sunk. 

h One Industrial School 
has ban assisred while 
more money is resaved 
for r Technical S c .  
NOTE : Thc above sche- 
mcs have been fi- 
from the Community 
Saving Fund of tbc 
);mi Project The in- 
formation is given as 
brcmdy available at the 
C'mtd Office. 

Donation of Ks I0,,600 
was mOdc from the uur- 
plus of work of Bidu 
Aaodramc. 



There are a large num- 
ber of welfare activitie- 
consisting d 5 5  B~lwa- 
dies, 20 hlahila Man- 
dals, s Dispensaries, 
Legal Aid Centres etc. 

I I Anand Kmdra . Bombay The Anand Kendre wd5 
started In Bomba! In 
1954 It  rchabilitarc\ thc 
homeless boys stranded 
In thc city Thae hays 
earn in the industrial 
centre run by [he Ken- 
Jra. 'The t w o  main DI 
v~sions arc the hanJlim111 
section and the w r p n -  
tar). section The youn- 
ger boys get wholctimc 
schocrllng in Municipal 
C;chcuds, ivhrlc the elde 
boys arc , i tt .~hcci  t i +  
the night rchonlz d t t e -  
the dav'r work Pmpe: 
Caditie\  exlst I t 1 1  m d i  - 
a1 treatment and mc- 
Jical check-up I t  1 %  
one of the bc\t mrtr 
tutioru of its type 1 1 .  
the whole nfthc ~ c w n t r \  

12 Link Roads, building Manipur :lmphal, , . 
uc.  



I 5 Institute of Agricultu- Gorakhpur 
ml Economics & Co- 
operation (Gorakh- 
purl. 

16 Night Shelter * Varanasi 

1 7 Occupational Therapy Dclhi (rgj_c) 
Institute, Rouge 
Avenue, Delhi. 

'I'his has bem constructed 
by the Varanasi Cons- 
truction Unit. 

It is the only Inst~tutc 
of its type in Northern 
India. It provides for 
235 handicapped and dis- 
abled children, out of 
which residential ac- 
commodation is being 
provided for 125 child- 
ren It is well-staffed 
w~th  4 main sections. 
The Occupational The 
rapy Institute a well 
equipped workshop, hy 
phpio Therap Trainin- 
ing G n t r c  an g r c siden- 
tial unit i t  1b h o u d  
on an acre of land 
at  Rouse Avenue 
Road purchased by the 
Samaj from i n  own re- 
sources The annual 
budget is more than 
Rs. j lakhs, of which 
5o00 has to be m a  by 
the Samaj from its own 
resources 

I 4 I'cchnical 'I'rain~ng I)clh~ 195 J 'This Insr~tiute imparts 
Institute for Drafts- training rn C1w1 and 
men Classcs (Civil . l iechenid Draughu- 
dnd Mechanical\ men courses, in the cvc- 

ning frc m 6 t 4, s 
tn about roo srudent 
In each scssicr~ These 
students consist maid) 
of low income Goucm- 
mcnt employcts who 
wish to bcttcr their prns- 
pms. Recently a thee- 
year Diploma Course 



in Architectural Assis- 
tant-ship has been star- 
ted. The  Samaj is not 
getting any grant from 
the Government for this 
Institute which is being 
run on a voluntary basis 
The teachers and ;I 
number of persons d v c  
their voluntary service. 

r., S t o w  H r r  iken Co- 1)elhi ( r p 5 1 '  This  is n well organisctl 
operative Society, society of the labourer\ 
Chandrawal and the stonebreaken 

who were prior to r g 6  I 
exploited by private con- 
tractors. It  has 154 
share holders memhers 
and it provides direct 
employment to 5-3 
Khandars, 1076 stone- 
breakers, 176 ant1 
lifters and 66 struck Im- 
den .  The  wages ot 
these persons is higher 
than those earned b\ 
them under the private 
contractors Most ot 
them have repaid t h e ~ r  
debts. During the last 
3 years, the society ha4 
paid about Rs. 32 lakh\ 
as wages besides diw- 
dcnd on share h)- 
nus It  is running .I 
free allopathic dispcn- 
s a n  and a children'\ 
%hod By the coming 
of the Samaj, the royelt) 
ro the Govarunent hac 
tncrcascti by RH 
2,(0,GCx, 5% 5 8 ) ~ -  
tdx which wds not paid 
by the C,ontrac-tor. is 
now bcinp paid by thc 
Society. 

20 I .ok Karya 'Training 13eihi (I*) The  Training C ~ n t r e  i s  
Centre, .V~hrauli. k i n g  run with Govcrn- 

ment Grant but the 
- - 

3 acres of land at Auhokrr 
--.-- - - * -. ----- ---- ---- --- 



---- 
Vihar, where the Centre 
is located, was pur- 
chased for about Rs. 
16,500. This was con- 
tributed by the Cons- 
truction Service. 

a I Rest House . Mt M u .  (1961) A l t  Abu is a central Hill 
Station for Rajasthan 
and Gujarat and thou- 
sands of people go there 
Lor short stay in sum- 
mer and Diwali. Most 
of such people are of 
middle class, who can- 
not afford to stay in 
expensive hotels. About 
7 years back, the Sarnaj 
started a cheap rest hou- 
se i n  a rented building. 
Seeing the usefulness 
of the venture, a building 
has been purchased with 
14 rooms, where about 
a huncfrecl people a n  
get h i n g  facilitm A . 
cdnteen is also prov~ded 
where wholesome food 
1s avnilable at m d e -  
rntc charges About 
2 4 ~  n c i ~ p l ~  take ad- 
vlnrarc of this Rest 
House tn the summer 
season 'The building 
has k e n  purchased 
from the contribution 
of the Consrnmion Ser- 
vice and other donations 
collected bg the Crujarat 
Rharnt Seuak Smaj.  
T h e  total expendirure 
~ncurred is Rs. 4 2 , ~ .  



APPENDIX 

(See Para 73 of Report) 

PLANNING COMMISSION 
Item No. 3 of the Agenda 

(Page 32 of Agenda Paper of meeting of working Group on 
Construction Service of Voluntary Organisations and Labour Contract 
and country wise cooperative. 
SUBJECT: Financial assistance to the Construction Service of Volitn- 

taty Organisatio~ts. 
Loan requirements: 

1. The turnover of the Construction Service by the end of Third 
Plan has been estimated as of the order of Rs. 10 crores pci. annum. 
This is expected to  increase to about Rs. 25 crores per annum by 
the end of the Fourth Plan. To achieve this target the cost of the  
works in hand uwuld be about Rs. 75 crores. The amount required 
by way of long-term capital will be about I '6th of the cost of the 
works i.e. about Rs. 13 crores. 

2. The Samaj would have taken a long terms loan of about 
Rs. 2.15 crorcls by the end of Third Plan period. Out of this they 
would have paid back about Rs. 0.50 crores leaving a net loan of 
Rs. 1.75 crores. 

3. In addition to this loan. they would also have  available 25'){, 
by their snrplu.; for investment. This mag amount to about Ks. 25 
lakhs. The total amount for long-term investment with the R.S.S. 
at  the end of the Third Plan is thus expected to he of the order of 
Rs. 2 crores. 

4. The laan requirements in the Fourth Plan may be as below: 
:Ks, crorcs) 

Working capital rcquird for work? of Rs. 75 crores 12.00 

Working cariral required for suppl). of conztruction material. I .oo 
Working capital a\.ailablc at the e ~ d  of thc T h i r d  Plan 2 .OO 

Amount availab'e as working capital from thc savings 
in the Fourth Plan 1 . 0 0  

N L ~  ryuirement 10.00 

4.1. The Working Group may recommend 2 alternative recom- 
mendatims i e. Rs. 10 crores as :he first recommendation and Rs. 7.5 
crores if there is a shortage of funds. 

5. Works Advances 
5.1. The above requirements are based on the assun~ption that  

work advancm will continue to  be available to the Construction 
Service. 



5.2. The Working Group may recommend that work advances 
may be given by all the Central Ministries and the State Govern- 
ments on the basis of the order issued by the  Government of Ultar 
Pradesh which is reproduced below: 

"An initial advance not exceeding 114th of the estimated cost 
of the work may be granted in two instalments-half 
a t  the start of t h e  work and the remaining half after 
25 per cent of the work has been completed. The re- 
covery of the amount of loan together with interest 
thereon should bc effected in two instalments-half 
after 50 per cent of the work is completed and paid for 
and the balancc after 75 per cent of the work is com- 
pleted and paid for." 



APPENDIX XL 

(See Paras 74 and 76 of Report) 

MINISTRY OF FINANCE (DEP'XT. OF REVENUE) 

Note Regarding Bharat Sevnk Samaj 

In October 1952, the Rharat Sevak Sarnaj had approac!wd the 
Board for issue of a notification u /s  15-R of the Income-tax Act, 
1922, so that donztlons made to ~t were cuempted from !as  In the  
hands of the donors. Such n notlficatlon could be issued only if the 
institution-Bharat S v a k  Samaj-was such that its incnme would 
be exempt u/s 4(3) (1) of the Income-tax Act. 1922 bclng for rhnrlt- 
able purposes The  objects of the Rharat S a ~ n k  Samaj of  develop- 
ing avenues of voluntary sen71ce for thc  c ~ t m m s  of India. o f  promot- 
ing national suffic~ency, of promotlnq soclal n-ell-being o f  t h c  com- 
munity e k .  were considered bv the Board a~ objects of rrrncml 
public utillty and, themfore, of charit ,iblc ndt urc. Ac*rord!ngly. In 
March 1953, Bharat Swak Sarnaj was anprrnwl, urldcr a notifica- 
tion Issued by the Government of I n d ~ n  for the purposes of sectlon 
15-B of the Income-tau Act. 1912 In v:cw :hereof. :here wai  no 
occasion for the Incom .-:ax Officcr t o  mnkc a n y  :tcsc~smcnt r)n the  
Bharat Se~~sk  Sam:i] under thc  prov~slons o f  tl:c, old I~16.0mr~-tax 
Act. 1925 

2 .  In 1962, after the ::ew Incom+iss Act .  1961, cam(* I n t o  force, 
a reference w a  made to the  Board by !!ic Ehii~.:!! %vnk S;tln;!j :!nd 
the Planning Commission to declare! ?!la! the. !r;c:on~t.~ c r f  ' h c  S:imej 
including the surplus from the  Con,;tiuc:ion S~rvicr! wou!ti be 
exrqnpt from tax u/s 11 of the Incomra-tax Ac!. l % l .  One. o f  the 
functions of the 13harat Sevak Sarncrj ;r.ii:; t o  rrtndcr assistance in 
construction work, including irrigation projcrts and housing and 
n?-housing o f  slum dwellers, and i n  furtht.rcnc~c> nf this ohjrct ,  the 
Rharat .%vak Samaj had started a wing cnlleti the  Bhnrat Sevak 
Samaj Construction Serx~ice. Whcn the Charat Scvnk Samaj applied 
for construction contract.; with the  \virious Ihpcirtmcnts of the 
Government, they insistcd on production of an income-tax wrifica- 
tion certificate before awarding the  contracts. I t  was mainly in 
this connection that the  Samaj had epproaehcd the Tnoomc-tax 
Deprirtment to issue a letter to thc effect that its income including 
the surplus of the Construction Servjce wns exempt from tax. 



3. While asking the Commissioner to report on the above mquest 
of the Bharat Scvak Samaj, the Board had asked the Cornrnisioner 
of Income-tax to obtain audited accounts of the Bharat Sevak 
Sarnaj. The Samaj had in July 1963 furnished to the  Commissioner, 
for the year ended 31st March, 1962, Rrceip:s and Payments Account 
of the Central Bharat Sevak Samaj for the loans and consolidated 
Profit & Loss account and balance-sheet of Bharat Sevak Sarnaj 
Central Construction Service in respect of certain works. These 
accounts, however, did not appear to g i w  a complete picture. The 
Commissioner, however, was of the view that  the business of the 
Central Construction Service of the Bharat Sevak Samaj was pro- 
perty held under trust within the meaning of section 11 of the 
I. T. Act, 1961, for charitable purposes. Thereupon the h a r d  
obtained from the Bharat Sevak Samaj a consolidated statement of 
all its receipts and expenses for the years 1957-58 to 1962-63. The 
statement furnished by the Bharat Sevak Samaj to the Board in 
July 1964 showed that !he expenditure incurred out of its receipts 
including the surplus from the  Construction Service was generally 
on objects of general public utility. 

4. The Law Mlnistry was thereafter consulted on the point 
whether the Construction Service of the Bharat Sevak Samaj was 
property held under trust by the Bharat Sevak Samaj for charitable 
purposes. The Law Ministrv a n s u ~ r e d  the question in the affirma- 
tive. Thc Board thereupon agreed with the view of the Commis- 
sioner that the surplus arising from the Consfruction Service would 
be exempt from tax subject, of coum, to the restrictions regarding 
accumulations referred to in section 11 of the Income-tax Act, 1961. 
The Commissioner of Income-!ax was informed accordinglv in  
August, 1964, who in turn mtimated thc Incom++ax W x e r  in 
cnargr, also asking the latter to call for the statement of accounts. 
Thercu~mn thn Income-tns Officer wrote to the Bharat Scvak Samaj 
in Sept?mber, 1963, enclosing an exemption certificate u/s 11 of 
the Income-tax Act, 1961, and calling for t5e amounts so that  it can 
be checked up whether the i r~mrnr  of the Eiharat Sevak Samaj in- 
cluding the surplus from the Construction Senrice is actually spplif-i, 
to charitable purposw as cnntcm~Anttd ur~der  its consti+l!tinn a,- .: 
atnting that if tho accounts were not praduced he  would hc obliw.! 
to cancel the certificate Tiwse accounts have not yct becn ~ r d u m !  
before the Income-tau O f f h r  On productiol of these wcounts, the 
Income-tax Officcr wiTl check whether the inccmc has brrn  applied 
for charitable purposes and whether anv part of th r  surpl t~s  be- 
comw taxable under thc prorisions of section l l  of the Tnctmc-tax 
Act, 1961 Thc legal position n~cardinq thr  cl;yihili4y of cst-mption 
u/s 11 of the Income-tax Act having been clarified by the Bwrrl in 



consultation with the Ministry of Law, the Income-tax Officer will 
now verify whether the requirements of law in other respects are 
satisfied or not. Accordingly, steps are already being taken to 
obtain the audlted accounts of the Samaj for ascertaining the appli- 
cation of its income. 

Sd/- J. P. SINGH 

Addl.  Secy. to Govt. of India. 

(Vide O.M. No. 36,l '65-IT(AI), dated 62-65) 



(See Para 74 of Report) 

D. 0. NO. 19 (4) /62-Pub. 

Shri H. K. D. Tandon, PRIVATE SECRETARY TO THE 

PLANNING & LABOUR MINISTER. 

New Delht, the 21th Octcrher, 1962. 

My dear Verma Ji, 

You w ~ l l  ktndly recall that  about two w t . e k ~  back, when 1 met 
you, I requested you that we will need yoilr .I lance regsrd~ng the 
exemption of ~ncome-tax to Bharat S ,tk Samaj. Yarr suggested 
that a self contained note should be pwpared setting ou! the case 
for cscmption You wlll be able to give advice on t h e  basis of this 
note. 

2. A note has been prepared in the Planning Commission on the 
llnes ind~catcd by you and is enclosed herewith. The Annual Re- 
port of the Bhnrat Sevak Samaj for 1959 and 1960 a r e  a!so enclosed. 
I t  is true that it may not give a precise legal presentation. But 1 
think that i t  gives broadly all  the information that you require for 
deciding wht>!her incomv-tax exemption is adm?ss!ble in  t he  case 
of t he  Bharat .%v:tk Samaj. After you have studied thf! !rote, please 
give me a ring. I. Shri  A. N. Malhotra, Director, Pianrling Com- 
mission and Shri b?. D. Mittal, General Manager, will come for dm- 
cussions at  your convenience. 

Yours sincereiy, 

MI- 
(H. K. 9. TANDON) 

Shri M. D. Verne, 
.*ntery, 
Central Board of &venue, 
New Delht. 
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PLANNING COMMZSSION 

(Public Cooperation Division) 

S m :  S u r p l ~ ~ s  accruing to Bhurat Sevak Samaj through its Cons- 
truction Service executing construction work entrusted to it 
by Government and other bodies-Exemption from payment 
of Income-tcu. 

In  pursuance of the recommendations of First Five Year Plan, 
the Bharat Sevak Samaj was constituted as a voluntary non-profit 
making, charitable, social welfare organisations, for the promotion 
of public welfare. It is registered under the Societies' Registration 
Act of 1860. A copy of the Constitution of the Samaj is enclosed 
(See Appendix IX). 

2. The objects of the Bharat Sevak Sarnaj are enumerated in para 
3 of the Constitution. Schedule I and I2 explain the principles and. 
func5ons of the Bharat Sevak Samaj. 

3. The funds required for its activities are to be obtained from 

(i) Grants from the Central and State Governments for speci- 
fic purposes; 

(ii) Donations and contributions from Members of public; and 

(iii) Surplus that may accrue from its Construction Service. 
4. The Central Board of Revenue, vide its letter No. 69(144)IT/ 

52 dated 3-4-1953 has exempted donations and contributions from the  
members of public to the Samaj from the payment of income-tax. 

5. In furtherence of its objects, the Samaj constituted the B.S.S. 
Cons',ructior, Service and laid down regulations to governing and 
working of the Construction Service. A c:)py of t h e x  regulation! is 
at Appendix X. 

6. The functions of the Construction Service. as  set out in pnn 5 
in Appendix X involve their taking up from Government and other 
agencies construction works, specially thrrsc which have a social value 
as slum improvemm:, thft constructim of dwelling houses, drainagi* 
and irrigation works and flood protection works. In pursuance of 
these, the Construction Service of the Snmaj t h r r ~ ~ g h  its v ~ r i n u s  
State u n i t ?  have  hem cxccuting works from 1955 onwards. The 
value of works executed bv thc Samaj, thr  wving:; accruing to the 
public caxcheguer becnusc of ushi:  t h e  a.gcncv of t h ~  Samnj in the  
execution nf f.he wnrk and the surplus left with the Samaj after exe- 
cuting the works to the satisfnctjon of the authorities concerned are 
set out in the  statement at hnnexurc 1. 



7. As laid down in para 16 of the regulations governing the activi- 
ties of the Bharat Sevak Samaj Construction Service (Appendix 
X) all surplus derived from these operations of the Construction 
Service during the year, after making provision for various reserves 
(as indicated in pam 13 of the regulations) are credited to  the general 
fund from which allocations are made by the Administrative Com- 
mittee of the Samaj for various social welfare activities undertaken 
by the Samaj. 

8. In view of the accrued advantages of entrusting Construction. 
work, particularly in the public sector to agencies like the Bharat 
S v a k  Samaj, the Third Five Year Plan recommended a number of 
measures for adoption by offlcial agcncies in this regard. Extracts of 
these may be seen at Annexure 11. 

9. The Plannrng Commissron followed this up wlth a circular 
letter to  all State Governments,'Unjon Territories in which it was- 
suggest4  that agencles like the Bharat Sevak Samaj should be en- 
couraged to take up as much of the Construction work as possible. 
In  pursmnce of this suggestion, Central Mln~stnes .  . . . . . . . . . . . . . 
Mm~str i rs  and Siate Governments have issued orders whereby B.S.S. 
and other organisations arc glven preference in the matter of con- 
tracts for the esecution of various constnlction work. The c m u l a r  
letter of the Plannrng Cornm~ss~on and the orders of the State Gw- 
ernment~ ,  Ccntral Mln:strles are at. Annexure I1 to Part ITI of 
A p p m d ~ x  I. 

10. As n rcsult the Samaj has been entrusted with works of the 
tutnl  of over rmc crare in the current year. In some cases the authn. 
rit1c.s h a w  asked t h ~  Snmaj to income-tax clearance certificates 
befr)rrb contrnrts for thr c\xerxtion of the works entrusted to them 
could bc i?-lfc.r,d into 

1 1  A s  rnrritlt~nd In p:lra 4 above. donation- an? contributions to 
th~ l  Snrmlj :IW : k l  r~nd!. ruc~7ipt from payment of income-tax. The 
savings nrcrulng t o  thv Sarnnj from the activitics of its Construction 
Scviccs 1s not covcwd hy th:s exemption. As mentioned above, the 
Swmj has takcl~ 11;) :he work n f  executing cnnstrurtion works as 
part o f  thc p r ~ n r l p d  c~hicct,\.t~ for which the Samaj had becn consti- 
tutcti Tht. Income d r r ~ v r d  f rov ~t ic  also whollv being 3ppIied for 
thc. pur.pc,sc fnr tvhirh tht> S : I ~ I :  has hwn formed. In these ci~ulums- 
tancr)s, t hr ,C;;lm;l j ha, IY cn :1~lvise:1 bv competent i'lcame-tax o i3cm 
$hnt : h ~  prnvisic~ns of Sv- t l r l !~  11 of t h t b  Indian Incomc-tax Act .of 
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1961 would apply to them and that the savings made by Construc- 
tion Service and utilised by the Samaj for carrying on its welfare 
work are entitled to exemption from payment of Income-tax. 

12. The Samaj requested vide their letter No. BSS/162/62, dated 
21-7-1962, the Central Board of Revenue to declare or otherwise indi- 
cate that the Samaj is exempt from the payment of income-tax under f 

section 11 of the Indian Income-tax Act so that it might be in a posi- 
tion to satisfy authorities concerned for taking up construction work. 
A copy of the letter from the Samaj to the Central Board of Revenue 
is at Annexure 111. 

13. The Central Board of Revenue vtde its letter No. 13,29!62- 
IT(AI) ,  dated 31-7-1962 directed the Samaj to approach thr Cornrnis- 
sioner of Incomc-tax, Delhi, who was the competent authority to  deal 
with the matter. The Samaj thereupon approached the Commis- 
sioner of Income-tax with the same request and vide his letter No. 
JE2 (3)  162 30-80, dated 14-8-1962, the Commissioner of Income-tax 
has asked the Samaj to  furnish him with a copy of the statement of 
their accounts for the year ending 31-3-1962, so as to enable him to 
examme the claim of the  Samaj for exemption from the payment of 
income-tax. 

14. The activities of the State units of the Construction Service 
of the B.S.S. are spread out in almost all the States where construc- 
tion work is being carried on by them. It will take some time before 
the  accounts from all these Centres are collated at Dclhi and audited 
by the auditors of the Samaj. Meanwhile in the absence of an in- 
come-tax exemption certificate, :he Samaj is cxper:encing consider- 
able difficulties in entering into certain contracts. The inability to 
produce this certificate has dislocated the working of the Construc- 
tion Service of the Samaj in places like Bornhay and f fydprahd  
where the Samaj has programme to take up work of the value of over 
Rs. 50 lakhs this year. Delay in taking this work of construction 
would entail the Samaj incurring futile expenditure on staff and 
equipments etc. which would remain idle. 

15. It is therefore requested that  pending production of accounta 
interim orders may be issued by the Commissioner of Incomrt-tax to 
the fact that the Samaj would not be liable to pay income-tax for the 
savings accruing to  it from the activities of its Construction Ser- 
vice which are now being utilised wholly to  finance the soda1 wel- 
far0 activities of the Samaj. Final orders could be passed immedi- 
ately the Samaj is in a position to furnish the Commissioner of In- 
come-tax, Delhi their audited statement of acrounts for t h ~  year 
1961 -62 



Steternent rhowing the mmea of importint works Un- by the Bh.t.t 
ScvlL Samaj during 1956-62 

S. No. Nan e of Work Cost of Cost at D i ~ a  C h t  a! Savings Kematks 
No. work at which wvlng, which to 

the taken lo the the work B.S.S. 
market by rhc exchc- IS exc- 
rates of B.S.S. quero. cutd  
the ntc 
tcndcr- 
ed by 
the con- 

IrYEIors. 

I 2 3 4 5 6 " 8 

WORK A T  DE1.H I 

3 2 :  Do. 
3 1 3  h. 



WORK A T  BOMBAY 

18. Development of 
wlonp slre ar Sion. 

WORK IN BIHAR 
19. F-Work and build- 

tng work in Kosi 
Area and Railway 
embankment . 320.00 z m  oo 120~00 r 8 4 . m  16 oo Do. 

WORK IN ANDHRA 

ao. E-Work execava- 
tion in the le11 main 
Canal Nngra juna- 
sagar I'roircc 4 2 m  40.00 2.m 3900 1.m Worksprtly 

complete. 
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ANNEXURE I1 

Extract j ~ o m  the Third Five Year Plan 
Construction: Construction activity in the bigger projects as  

well as smaller and local works will remain the largest avenue for 
voluntary effort towards the utilisation of idle manpower. In vil- 
lages, voluntary agencies will be encouraged and helped to take up 
construction work directly or through labour cooperativ.2~. This 
will lead to reduction of cost, observence of satisfactory standards of 
work, a better deal for the constru&ion worker:; and the promotion 
of honest dealings in the working of the cons t ruc t io~ ,~  industry. Ex- 
cessive dependence on contractors will be avoided and additional 
resources will become available for the programmes of the  voluntary 
organisations. A Comm:ttec set up in the Planning Commission has 
made the  following recommccdations to enablc the voluntary organi- 
sations like the Bharat Sevak Samaj to undertake construction work 
on a large scale. 

( a )  I t  should he the effort. of the official agrncies to give maxi- 
mum clssistance to voluntary organisatinns As far  as 
possible, a certain proportion of the  available work should 
hc! set apart for them and extended as their capacity 
dcvclops. 

( b j  Crmtinous flow of work should be ensurfd. The project 
authorities ~ h o u l d  indicate well in time the ma-gnitude. 
t!-pcls and specific works that can be awarded to such orga- 
nisations They shnuld he given preference over the pri- 
v a ! ~  ccwtrac'c!rs a d ,  wherv pos$ih!c. ~I:\.cn ;vr)rks on a 
nrqot::~+c~-l k'asis 

(c') Works :n:iy be i t i~a ! -d<d  ;I! ~vc)rkaI)lv r,it.-. !i!! r : ,  .;vt)ik- 
orti' r' h:i.-i.<: a n d  ( i i )  :he basis of schedule c,f rates increas- 
cd or clt-arnescd by a percent;lgc decided by 3 cnmpetent 
authorit!.. The .;chedulc uf r:iics shoufd 5c kcp: u p  to 
datc. 

( d )  Dcl:~y sholrld hr nvtlitlt~d nnd prompt prlyrnest ensurcd. 
P(wrrs mny t v b  dclt,cntc.d t : )  t3r  Srlpcrintcr~dinq and Exc- 
cutivr. Er~.ccinet.~-s and  'on acci)untl p:1ymrnts may bp authc- 
riscd. 

(P) T ~ ~ h n i c a l  pcrscj::nel may be drputed by the State Govern- 
ments and the Central hlinistries to awi.;! the voluntary 
orgnnisnt ions. 

( f )  h n n  sssistnncr should be given for working mpital and 
pnrchnsc of equipment, 

(if) S u b j c e  to proper assessment of their rapacity, the d u n -  
tarv nrgnnisations nmy be con~idcred for all kinds of 
earth-work and sirnplc mcsonry works. They may be 
given major structures if and when they are adeyately  
equip&, They may also be encouraged in undertaking 
contracts far supply of building material in bulk quantiw. 



(1) 

( i i )  

(iii, 

3. The 
tions and 

Copy oJ letter No. BBS/162/62 dated 20/21 Julg, 1962, from Sht i  
L. N. Mishra, General Secretary, Bharat Sevak Samaj, Central 
m e ,  47,Theab-e Comnt~nicatiorl Building, Connaught Cir- 
cus, New Delhi-1. to the Secretary, Central Board of Revenue, 
Central Secretnrint Buildings, New Delhi. 

The Bharat Sevak Samaj is a voluntary, non-profit making, 
charitable social service organisation engaged in the promotion of 
public welfare. I t  is registered under the Societies Registration 
Act, 1860, and its accounts are subject to audlt. A copy of the 
Constitution of the Samaj is nttached. 

2. Funds required for its activities are obtained from:- 
grants from the Central and State Governments for spe- 
fic purposes; 
donations and contributions from members of the public; 
and 

surplus that may accrue from 1 t 5  Cons'rucl~on Sprvicc 

Central Board of Rcvcnue b ~ v e  already exempted clona- 
con!ributions from the members of the public from In- 

come-tax n d e  Board's No. 69(144) IT/52 dated 3rd March. 1953. 

4. The questlon now 1s whether the Samaj is not also exempt 
from liability t o  Income Tax on such surplus as  may accrue from 
Construc!ion w-lrks which i!has been undrrtaking from time to 
time. 

5. It m y  be mentioned that one of the functions of thc Sarnaj 
is to render assistance : 

"In construction work, mcludlng 1rrlg;ttlon projec!~ and 
housing and rehousmg of s l u m  dwr*llers, especially 
those whlch have a social value such as slum improve- 
ment and development and clearance, drainage and irri- 
gation works in rural areas and flood protection works 
and in repair work": 

vide Article 4 a t  page 1 and I (d )  of Scheciulv 11-Functions in the 
booklet attached. A more detailed description of the set-up of the 
Construction Service is also enclosed. 

6 Apart from fulfilling one of its objectlvt*~. thia surplus from 
Construction Service such as it accrues is spent on'- 

( I )  Welfare wrvices for the workers and their dependants, 
like the provision of drinking water in labour colonies, 



free adult education for the  workers, education for t h e i r  
children etc.; 

(ii) community development works in the villages from which 
the workers come; and 

(iii) general welfare ectivities of the Samaj. Consequently, 
we were advised that the income from the Construction 
Service is exempt from Income Tax under section 
4 (3) ( i )  (b) of the Income Tax Act, 1922, the Prov~sions 
of which arc now reproduced in St?:tion 11 of the Indian 
Income Tax Act, 1961. 

7 This position has been explained to the authorities for whom 
the Sarnaj does works. Some have accepted, but other Insist that 
they should be shown thc authority under which the Sarrmj 13 

exempt from payment or Income Tax or al!crnsC~vely the  Sarnaj 
should produce Income T T ~ X  Clpclrance Cert~ficateq A copy from 
one of the Defence Ministry's Ch1c.f Engineers insisting on his being 
satisfied about the exemption of the surplus from Income Tbx is 
enclosed herewith 

8 The Snmnj requcsts in the c~rcumstnnces that the Board would 
be pleased to declare or otherwise indicate that the Samaj is exempt 
from Income Tnx under Section 11 of the Act of 1961, so that t h e  
S a ~ n a j  might be In a position to satisfy the authorities concerned. 
The Samaj would be happy to furnish an?. other particulars which 
the Board may require in this connection. 

1. The Constitu'iori uf the Bharat Sevak Samaj. 

2. Constitu: ion of the Rhamt Sevsk Ssnlaj Construction 
Service. 



APPENDIX XLII 

(See Paras 74 & 75 of Report) 

EXP. BHARAT SEVAK SAMAJ-CENTRAL CONSTRUCTION 
SERVICE 

1. The  question for consideration, in substance is whether t he  
surplus which results from the construction activities of the Bharat 
Sevak Samaj is taxable as Income undrr  thc Indian Income-tax Act 
of 1961. 

2. Section I1 (1) ( a )  of t h ~  Act c>xempts from taxation income 
derived from property held under trust wholly for charitable pur- 
poses to the extent to which such income is applied to such pur- 
poses. Exp1ana:ion I to sectio!~ 13 prsvides that "t:.!::;tsv in section 
l l ( 1 )  (a )  includes anv  other legal obligation. Section 2(15) which 
defines a chari:able p11i-poses provides thut it includes inter-alia 
'hdvancement of any object of general public utility not involving 
the  carrying on any act ivi t .  for profit". 

3. Is  the property o: the Bhnrat Sevak S a ~ n a j  wh1i.h i., a Society 
registcred under the Act 21 of 1860 held under trust or other Ieqal 
obligation for charitable purpose? 1 think ~t IS 

4.  The p reamble  of Act 21 of 1860 shons  that i t  is cwartrd to 
enabie Societies for :he p i .~mr~ t ion  of  various objects which arc 
either charitable or of general public utility - t o  ht, r rgistwed.  
Section 1 o: the Act providr .~ that a Society can htl formed by 7 
o r  more persons only fnr !hc purpose spwificd in scaction 20 of the 
Act. The purposes mentioned in Section 20 art. chnr i  t:-t!,'t> purposes 
and certain other purposes all of which a r r  pur?:~sc~s of gcneral 
public utility. Section 12 of  he Act ivhich provides for t h ~  altera- 
tion of the oh jec !~  of u Society formed under thc Act or for its 
amalganlalion proirides that cuch altcra!ion can only he for  either 
other purposes within the rn?aning of the Act or with a n 3  other 
Sr,c!ety registered under the Act. Section 14 of the Act which ricnls 
with the dissolution of a S:)cie:y rcgistcrcd unt.l<*r the Ac.t pro- 
vides that on a dissolution the residue of its property shall not be 
paid to o r  distributed among t h ~  mc.mt-,c*rs of t h c  Societv or any  
of them but shall be given to some other Society register& under 
t he  Act or be dealt with in thc manner therein provided. I t  is 
clear. therefore that  a Socictv can be registered under Act 21 of 
1860 only i f  its objects a r c  such as a re  laid down in the  Act which 



objects as pointed out above, are charitable objects or objects of 
general public utility. 

5. The objects of the Samaj which are set out in paragraph 3 
of its constitution are clearly charitable objects. Schedule I1 to the 
Constitution of the Sarnaj sets out its functions. One of its func- 
tions is to render assistance "in construction work, including irri- 
gation projects, end housing and re-housing of slum dwellers. 
specially those which have a social value, such as slum improve- 
ment, development and clearance, drainage and irrigation works in 
Rural areas and flood protection works and in r e p i r  work" (Para- 
graph I-D) this is the function in the performance of which the 
Samaj has established what has been called "Central Bharat Semk 
Samaj Construction Service1'. The objects of this construction 
Service are set out in paragraph 4 of appendix 1 to the review of 
the work of the service published in 1960. The functions of the 
constmction service are  set out in paragrapt 5 of the same publica- 
tion. The Construction Service is a branch of the activities of the 
Samaj and is carried out by Advisory and Managing Committees 
appointed by the Samaj. The funds with which the service operates 
are set out in paragraphs.. . . . 13 to 18 of the said arppendix, in 
the same publication. These paragraphs show that the service is 
operated by funds set apart by the Samaj or donated to it by the 
Government or by borrowed or other funds. The activities of the 
Construction Service which are numerous and varied have rwulted 
in a certain surplus, which is the subject matter of the question set 
out in the opening paragraph. 

6. It appears to me that this activity of the Samaj which has 
yielded a surplus is a charitable activitv within the objects of the 
Samaj and such as falls within the purview of Act 21 of 1860. The 
surplus is the income of property held under a legal obligation for 
charitable purposes. 

7. It will be noticed that the definition of a charitable purpose 
given in section 2(15) of the Indican Income-tax Act requires that 
the objects of general public utility must not involve "the carrying 
on of any activities for profit". Can it not be contended that the 
Construction Service of the Samaj though it be an object of genera) 
public utility involves the carrying on of that activits for profit 
inasmuch as the activity has resulted in a surplus? I think that 
for the reasons mentioned below, the answer must be in the nega- 
tive. 

8. Under the Income-tax Act of 1922, it was held by the Privy 
Council in the Tribune Case (1939-7. I.T.R. 415) that the idea of 



profits being made in the course of carrying out of an object of 
general public utility has not excluded. In the All Tndm Spinners' 
Association Case (1941-9 I.T.R. 484) it was held by the Privy Coun- 
cil that what was excluded was private gain or commercial profits 
and not just profits which would in their turn be again devoted to 
charitable purposas. These Privy Council decisions were 

given under the  Act of 1922 in which the words "objects of general 
public utility" were not qualified by the words "not involving the 
cerrying on of any activity for profit" as in the definition in section 
2(15) of the Act of 1961. Can it be said that these decisions are no 
longer applicable? I do not think so. The added words in the 
definition in the Act of 1961 merely express what was implicit in 
the definition under the Old Act. Section 11 (4) of the Act of 1961 
shows that this is so. That Sub-section contemplates a business 
undertaking being property held under trust for a charitable pur- 
pose and its income being exempt from taxation. That means that 
a charitable trust may undertake a business activity yielding profit. 
Even so such profit would be exempt from taxation provided that 
the profit goes into the funds oT the charitable trust and is utilised 
for charitable purposes. As stated by the Privy Council what is 
excluded is a profit making activity for private gain or for com- 
mercial purposes. 

9. In the present case, the surplus accruing to the constructinn 
service of the Samaj from its activities becomes a part of the pro- 
pertv of the Samaj which the Samaj is under a legal obligation to 
applv to charitsble purposes. The surplus is not a private gain or a 
commercial profit. 

10. In  the result. I answer the question set out in  the opening 
paragraph by stating that the surplus acc ru in~  to the Samni from 
its activity in the shape of the construction service is income derived 
from property held under a legal obligation for chuitable purposes 
and is therefore exempt from taxation under Section 11 of the I n d i m  
Income-tax Act of 1961. 

Sd/- (M. C. SETALVAD). 



APPENDIX XLIII 

(See Para 74 of Report) 

MINISTRY OF FINANCE (DEPTT. OF REVENUE) 

The objects of Bharat Sevak Samaj are contained in Annexum 
'C' of the Planning Commission's pamphlet of May, 1952, and in 
the booklet regarding the Constitution of Bharat Sevak Samaj. 
These objects were examined in October-November, 1952. Member 
(IT) had come to the conclusion that the Samaj was an organiza- 
tion for general public utility. Thereupon, in consultation with the 
Minister for Rtlwnue and Expenditurn, a notification approving the 
Samaj for the purposes of sxt ion 15-B of the I.T. Act. 1922, was also 
issued in March 1953. The Board have, therefore, already held that 
the Samaj is an institution established for a charitable purpose the 
income of which is exempt u/s 4(3) ( i )  of the I.T. Act, 1922. 

The Bharat Sevak Samaj also runs a Central Construction Service 
undertaking contract works from Government Departments under 
the Five Year Plans and the question that has arisen is whether the 
surplus in the Central Construction Sen ice  is exempt from tax. 
The objects and functions of this Construction Senice are set out in 
paragraphs 4 and 5 of Appendix I to the Review of the Work of the 
Service published in 1960. The surplus accruing to the Construc- 
tion Service of the Samaj from its activities becomes a part of the 
property of the Samaj and the Samaj is under a legal obligation to 
apply the same to charitable purposes. There is a legal obligation 
on the Committee administering the Construction Service to utilize 
the surplus for the activities of the Central Organization of the 
Bharat Sevak Samaj which are charitable in nature and fw the 
beneflt of the local community. From the literature available, it 
appears that the Construction Service is a property held under trust 
by the Bharat Sevak Samaj for charitable purposes. That being so. 
the surplus arising from the Construction Service will be exempt 
from tax under the main provisions of sec. 4(3) (i) of the I.T. Act, 
1922 and also under section 11 of the I.T. Act, 1961, since the ob- 
jects are of general public utility not involving the carrying on of 
any activity for profit, subject, of course, to the restrictiotls regard- 
ing accumulations referred to in see. 11 of the I.T. Act, 1961. 



Since the matter is of importance, Ministry of Law may kindly 
lree and advise whether the abow vlew would be correct in law. 

Sdf- 
(G. R. Desai) 

Deputy Secretary, 
11.8.64. 

Ministry of Law. 8 

~ h x f  l ? i n . ( ~ e p t c - z ~ e v i  %nd-CoY Law. ) 
U.O. No. 20/38/621T(AI) dated 11.8.64. 

Notes in the Min. of Law, 
Deptt. of Legal Mairs ,  

Advice (F) Section. 
On the facts stated I agree with the conclusion drawn in the 

 enu ultimate paragraph of Shri Desai's note dated 11.8.196.1. 

w- 
(R. S. GAE) 

18.8.1964. 
Mixiistry of Finance (Dept. of R. & C.L.) 
Min. of Law U.O. No. 22244/64 Adv. (F) 19.8.64. 



(See Para 75 of Rcpon) 
Chpg of let?ter from Bhurat Sevak Samaj, Centtd COlUtttCCtjOll 

Service, 33, Prithvi Raj Road, Connaught Circus, New Delhi 
dated 27-12-1963 crcSdresrred to the Commissione7 of Itscome-tnx 
New D e w  

Sw: Exemption under Section 11 of the Income-taz Act, 1961- 
Bharat Sevak Sanaj. 

Kindly refer to your letter No. JE-2(3)/62/11722 dated 27th Octo- 
ber, 1963 on the above subject. 

Your kind attention is invited to clause (d) of the Schedule II 
of the Constitution of the Bharat Sevak Samaj. This Schedule lays 
down the functions of the Semaj and this clause (d) states that the 
taking up of the construction work is one of the objects of the 
Bharat Sevak Samaj. 

In pursuance of the above object, the B.S.S. Construction Ser- 
vice was constituted in 1958, although the Samaj started associat- 
ing itself with the Construction activities since 1955. This is clear 
from page 10 of Appendx I of the Constitution of the B.S.S. Cons- 
truction Service given ~n the green pamphlet. It is reproduced here 
for ready reference: 

Ongin.-The service has been sponsored by the Bharat Sevak 
Sarnaj for the furtherance of its objectives etc. etc" 

3. Shri G. L. Nanda (then Minister of Planning and now Minister 
~ O E  Home Affairs) while speaking at the Youth Seminar held in 
Delhi in 1961 remarked 

"Bharat S v a k  Samaj has got a Construction Service etc." 
(Back page cover of the pamphlet-facts about Cons- 
truction Service of B.S.S.). 

4. Thus the Construction Service is not a branch or separate 
entity by itself but is merely one of the activities of the Bharat 
Sevak Samaj. 

5. The day-to-day functional powers to work the B.S.S. Construc- 
t i ~ n  Service are vested in the Central Managing Committee. The 
members of the Central Managing Committee are appointed by the 
Administration Committee. Even the General Manager and the Ad- 
visers are appointed by the Administrative Committee (Clause 8, 



page 12). Thus the Administrative Committee is the supreme body 
which hias an overall control over the management of the B.S.S. 
Construction Service. 

6. Clauses 13 to 18 of the Constitution of the Constitution Service 
(Pages 14 and 15 of the Green Book) state how the funds of the 
B.S.S. Construction Service a re  to be dealt with. Clause 16 spectfi- 
cally mentions that the surplus arising out of the activities of the 
Construction Service shall be at the disposal of the Administrative 
Committee who s h d  make allocations out of these funds for the 
various purposes. These purposes ,are nothing but the speciiic ob- 
jects as laid down in the constitution of the Bharat Sevak Samaj, 
and on the strength of the resolution passed by the Administrative 
Committee and the agreements executed by it. Thus the entire 
funds meant for the construction service are under the aciministrti- 
tive control of the Administrative Committee. From paras 5 and 6 
above and after gomg through the Constitution of the Construction 
Servtice it is clear that the entire control and management of the 
Construction Service vests in the Administrative Committee. Hence 
the Construction Service is constitutionally and legally held in trust. 
It may be pointed out that the rules of the Constitution are enough 
for holdmg the property under trust and a departure from the rules 
would be a Breach of trust and legal obligations which the Court 
could restrain [all India Spinners' Association v. C.I.T. Bombay 
1944 I.T.R. 482 (P.C)]. 

With these words it is submitted that the Bharat Sevak Samaj 
Construction Service is held in trust within the meaning of Section 
11 (4) of the Income-tax Act, 1961. 

We hope by the above submission and the perusal of the Constitu- 
tion of the Bharat Sevak Samaj Construction Service and of the 
Bharat Sevak Sarnaj you would be pleased to come to the conclu- 
sion that the B.S.S. Construction Service is held under trust. 

The copies of the Constitution of the Bharat Sevak Sarnaj Cons- 
truction Service and that of the Bharat Sevak Samaj are enclosed 
herewith as desired by you. 

We would be obliged if you could kindly afiord us an opportunity 
at your convenience to be heard in person to explain the provisions 
of the Constitution and also put forth our views on this subject. 

Thanking you, 
Yours faithfully, 

w- 
Income-tax Adviser ( B S S )  

foz Genmal Marurger 
Ministry of Finance (Deptt. of Revenue) File No. 20/38/62-IT(AI.1 



APPENDIX XLV 
(See Paras 75 end 76 of Report) 

G ~ V ~ ~ R N M E N T  OP INDIA 
OFFICE OF THE COMMISSIONER OF INCOME TAX 

DELHI AND RAJASTHAN 
No. JE-2 (3) /62/9653 Central Revenues Buldg., 

Zndrapastha Marg 
Dated, New  elh hi-1,' the 11 September, 1963 

20, Bhadra, 1885 (Saka) 
From 

The Commissioner of Income-tax, 
Delhi & Rajasthan 

To 
The Secretary, 
Central Board of Revenue, 
New Delhi. 

Sir, 
SUB: Bharat Sevak Samaj, New Delhi--exemption u/s 4 (3) (i) of 

the Indian Income-tax Act, 1922/Section 11 of the Income-tax 
Act, 1961. 

Kindly refer to the correspondence resting with Board's D.O. 
F. No. 20,,38; 62-IT(A1) dated 9th August, 1W. 

2. The Bharat Sewak Samaj came into existence as a Society in 
the year 1952 and was duly registered under the Societies Registra- 
t ~ o n  Act, 1860 on 17-12-1952. Thereafter the Samaj was approved by 
the Central Board of Revenue for the purpose of Section 15B of the 
Indian Income-tax Act, 1922 vide their No. 69(144) !IT152 dated 3 M  
March, 1953. With the passing of the Income-tax (Amendment) 
Act, 1953, the position changed and specific conditions were laid down 
to be satisfied. But there had been no occasion and opportunity for 
the department to examine or review this case in the light of the 
amendments made in Section 4(3) (i) and 15-B of the Income-tax 
Act, 1922. In the meanwhile the Samaj organised Central C o n . . c -  
tion Service and started undertaking contract works from the Gov- 
ernment Deaprtments, under the Five Year Plan schemes. Some of 
the departments insisted Sama j to produce tax clearance Certificate 
while accepting tenders for works. Thus the Samaj being confront- 
ed with this problem approached the Income-tax Department for 
decision and clarification on certain points. 

3. The tax clearance certificate has, however. been directed t o  be 
issued pending final decision in the matter. 

4. The question now is whether the Samaj is liable to tax on such 
surplus as may accrue from construction works which it has been 
undertaking from time to time. 



5. The position in this respect is to be examined with reference to 
the old Act vis-a-vis the New Act, of 19431. 

6. As far as the main body i.e. Bharat Sewak Samaj is concerned, 
there can hardly be any doubt about its income being exempt u /s  
4 (3) (i) of the Act, 1922 as its objects are charitable being for the 
"advancement of objects of geneml public utility". The income de- 
rived from business i.e. construction work undertaken by the Samaj 
through its separate agency, Central Construction Service, may also 
qualify for exemption within the terms of Section 4(3) (i) (b) of the 
Act, 1922 because it is contended by the Samaj that apart from ful- 
filling one of its objectives, the surplus from construction service as 
it accrues is spent on: 

(i) welfare services from the workers and their dependents, 
like the provision of drinking water in labour colonies, 
free adult education for the workers, education for the 
workers, education for their children etc. 

(ii) Community development works in the villages from which 
the workers come; and 

(iii) general welfare activities of the Samaj. 
7. If the above position is found correct from the statement of 

accounts for any of the assessment years then such income would 
be exempt, otherwise action u,/s 4(3) (i) (c) of the Act, 1922 may be 
called for. 

8. But the position has undergone a great change so far as the 
new Act, of 1961 is concerned. Section 2 (15) of the Act define the 
charitable purposes and the words which have been been impoeed 
are "not involving the carrying on of any activity for profit". These 
words are of great significance. The point that now crops up is 
whether the undertaking of construction work by the Sarnaj involves 
the carrying on of activity of profit. The statement of accounts pro- 
duced by the Samaj for the year ending 31-3-1962 and the annual 
reports reveal that the Samaj has done an extensive construction 
work and is also running brick kilns etc. Reference in this context 
is invited to the Hon'ble Finance Minister's speech in Rajya Sabha 
on 4th September, 1961 while piloting the bill, wherein he has d b  
cussed the implication of the new words added in Section 2(15). I. 
the light of this there may arise some doubt about its income from 
contract works being exempt u / s  11. Whereas business m y  involve 
a continuous exercise of activity, a continuous exercise of actlvity 
need not necessarily be a business, because "business" connotes some 
real substantive and systematic or organised course of activity or 



conduct with a set purpaee marain Sewadeshi Weaving Mills & 
E.E.P.T. (1954) I.T.R. 785, 773 (SC)]. Therefore, thew can be a con- 
tinuous exercise of activity without there being some real organid 
course of conduct. Hence the words used in the definition appear to 
be wide enough to cover not only activities of a commercial nature, 
but activities for profit not amounting to business as well (kindly 
see Treatise on the Income-tax Act, 1961 by K. Srinavasan and other 
others-discussion on page 637 Vol. I Section 1-5). It is remarked 
therein, that it is not necessary that the carrying on of an activity 
for profit should be the main object of charitable purpose. Even if 
it is a subsidiary object, the main object being a charitable purpose, 
the entire purpose itself will be regarded as non-charitable having 
regard to the expression "involves". On the other hand, "for profit" 
can only be interpreted in the context of the expression "for the pur- 
pose of making profit". In other words, if it is established that mak- 
ing profit is not the purpose motivating the activity, it would not be 
considered as an activity for profit. The definition would seem to 
operate only where the acting for profit itself is the object of the 
charitable purpose. If this interpretation is taken to be correct, the 
surplus accruing from construction works would not be liable to tax 
in view of the objects of :he Central Bharat Sewak Samaj Construc- 
tion Service. 

9. The whole discussion above would not be of relevance if it is 
held that the Central Construction Service itself is held under Trust 
within the terms of Section 11 (4) of the Act, 1961. But in this case 
it cannot be said with certainty that the construction work itseIf is 
held under 'Trust' simply because the cons',ruction service has been 
sponsored by the Bharat Sevak Sarnaj. 

20. In the light of the aforesaid discussion, instructions of the 
Board are solicited whether the income of the Samaj including the 
construction service wiH enjoy exemp.ion u:'s l l (1)  of the Act and 
the case would fall within the ambit of sub-section (4) of the said 
Section. 

11. A note recorded by the Plannning Commission is returned 
herewith. 

Yours faithfully, 
R. N. xklmT00, 

CommisJioner of Ineom~-tat. 
Encls. copy of constitution of B.S.S.. 

B.S.S. Construction Service, 
Statement of a 1 c. 



APPENDIX XLW 
(See para 75 of Report) 

NO. JE-2 (3) /62/ llW!i 

OFFICE OF THE COMMISSIONER OF INCOMETAX, 
DELHI AND W A S T H A N  

Dated, New Delhi, the 6th January, 1964 
16, Pausa, 1885 (Saka) 

From 
The Commissioner of Incometax, 
Delhi and Rajasthan. 

To 
The Secretary, 
Central Board of Direct Taxes, 
New Delhi. 

Sir, 
S u ~ ~ ~ c ~ . - B h u r a t  Sevak Samaj, New Delhi-Exemption uis 4(3) (i) 

of the I.T. Act, 1922/Sectwn 1 1  of the Income-tax Act, 
1W1. 

Kindly refer to Board's F. No. 20/38/62-IT(A1) dated 16th Octo- 
ber, 1963. 

A copy of the Bharat Sevak Sarnaj's letter No. CS/A/C/I.T./63 
dated 27-12-1963 received in response to this office letter enquiring 
the facts of the case is enclosed f o r  ready reference and perusal of 
the Board. It has been contended by the Samaj that: 

(i) the Construction Service is not a branch or separate entity 
by itself but is merely one of the activitie of the 
Bharat Sevak Samaj; and 

(ii) the Bharat Sevak Samaj Construction Service is held in 
trust within the meaning of section 11 (4) of the Incorne- 
tax Act, 1961. 

Both the points have been looked into and it appears that wn- 
clusion arrived at is correct, though the basis adopted for the second 
point is not logical. The case of All India Spinners' Asjociation is 
not on all fours with the present case. There is a marked difference 
on the following points: 

(i) The Central Construction Service has been sponsored by 
the Bharat Sevak Samaj the objects of which are Chari- 
table whereas the All India Spinners' Association was 
sponsored by the Indian National Congress, political 
organhation. 



(ii) Clause 3 of the Constitution of the AJl India Spinners' 
Association envisaged that the funds and assets would 
vest in the Board of Trustees who shall be the executive 
Council of the Association, and they shall hold the same 
for the purpose of the Association. But such similar 
provisions are missing in the Constitution of the Construc- 
tion Service. On the contrary, the properties vest in the 
Bharat Sevak Samaj itself by virtue of clauae 12-A of the 
Constitution. 

It is thus clear that the Construction Service has no separate en- 
tity of its own and it appears to be a business undertaking i.e. "pro- 
perty held under trust" for the purpose of section 11 (4) of the Act. 
Attention in this context is invited to the then 'Hon'ble Finance 
Minister's speech [Lok Sabha Debates Second Series, Vol. LVII-No. 
15-P. 49551 who explained the purposes of introducing the subsection 
(4) in section 11 in the shape of amendment No. 91 "to see that the 
business which is run is run solely for charitable purpose". It  means 
that running of business by a Charitable h s t  or Institution is per- 
missible within the terms of Section 11 read with section 2(15) pro- 
vided the business is solely run for charitable purposes. Since the 
present case meets the above ingredient, it thus appears that the 
Central Construction Service is held under Trust within the mean- 
ing of Section 11 (4) of the Incometax Act, 1961. 

Copies of the Constitutions and other relevant material have al- 
ready been submitted to Board under this oflice letter of even 
No. 9653 dated 11-9-63 where the other points have been dealt in 
detail. 

Yours faithfully, 

Encl. as above. 
R. N. hfuTT00, 

Commissioner of Income-tar. 



APPENDIX XLVII 
(See Para 76 of Report) 

COPY 
DIRECT TAXES 

27th August, 1964. 
NO. 20/38/62-11' ( A l ) .  

Shri K. C. Srivastava, 
Under Secretary, Central Board of Direct Taxes. 

To 
The General Manager, 
Bharat Sevak Samaj, 
12, Theatre Communication Building, 
Connaught Circus, New DeIhi-1. 

Sir, 
~ ~ ~ ~ ~ ~ ~ . - E x e r n p t i o i ~  from Income-taa: under section 4(3) (i) of the 

Income-tax Act, 1922/Section 11 of the Income-tas Act, 
1961. 

I am directed to refer to your letter dated the 18th July, 1 W ,  on 
the above-mentioned subject and to  say that you may contact the 
Commissioner of Income-tax, Delhi. 

Yours faithfully, 

Sd/- 
(K. C. Srivastava), 

Under Secretary, Central Board of 
Direct T a x a .  

Copy forwarded to the Commissioner of Income-tax, New Delhi, 
with reference to his letter F. No. JE2(3) 162-200 dated the Nil 
August, 1964. 

It appears that the 'construction service' is a property held under 
trust by the Bharat Sevak Samaj for charitable purposes. I t  has, 
therefore, been decided that the surplus arising from the construc- 
tion service of the Bharat Sevak Samaj will be exempt from tax 
under section 4(3) (i) of the Income-tax Act, 1922/under Section 11 
of the Income-Tax act, 1961, subject of course to the restrictions re- 
garding accumulation referred to In Sectlon 11 of the Income-Tax, 
1961. 

MI- 
(K. C. SRIVASTAVA) 

Under Secretarg, Central Board of 
Direct Taxes. 



APPENDIX XLVIII 

S1. Para No. Ministry/Deptt. Conclusions~Recommendations 
No. of Report concerned 

I 10 Planning Com- It is indeed surprising to the Committee 
mission. that the list of names etc. which 

'shall be filed' once in every year, has 
been filed for the first time since the 
registration of the Society and that too 
on the 19th March, 1965 after the 
Committee desired to be furished with 
such a list. The Committee feel 
unhappy that provisions of the legal 
requirements had not been complied 
with by the Bharat Sevak Samaj. 

--Do.-- The Committee were surprised to learn 
that, in spite of the specific provisions 
in rule qg(3) of the General Finan- 
cial Rules no consolidated accounts 
were asked for from the Bharat 
Swak Samaj at any time till October, 
1963. The Committee were pained 
to learn that in spite of the fact that 
audit had drawn the attention of the 
Planning Commission to this conti- 
nuing lapse more than a year ago 
(July 1963) and the Planning Cornmi- 
ssion had as a consequence agreed to 
advise the Samaj to maintain consoli- 
dated accounts, the answer given to 
the Committee in evidence was: "in 
the Planning Commission the view 
taken was that section-wise accounts 
met the needs of the rule." The 
Committee need hardly ernphasisc 
that mere section-wise accounts neither 
meets the requirement of the rules nor 
depict "the overall financial position" 
of the organisation, which is a s h e  
quo nor1 for judging :- 

(a) whether the organisation has utilised 
the grants for the purposes for 
which they were given ; 



3 13 Planning Com- 
mission - 

Information & 
Broadcasting 

Education 

4 14 Planning Commi- 
ssion. 

Finance 

(b) whether grants to cover the same 
expenses have been raised from 
any other source; and 

(c) whether the performance and the 
methods of functioning of the orga- 
nisation entitled it to such grants 
from the Government. 

In the absence of the consolidated 
accounts, it is also not possible for the 
Committee to know the ratio of. 
grants received by the B.S.S. from 
Central and State Governments and 
the collections made by them from the 
public but the sectional accounts 
for the year ended 1962-63 show that 
the receipts of the Samaj from sources 
other than Government amounted to 
less than Rs, I lakh as against Rs. 28 
lakhs provided by Government. The  
question as to how far the exercise 
of control and supervision over the 
activities of Samaj has been commen- 
surate with the large amount of funds 
placed at its disposal has been exa- 
mined in subsequent paragraphs of this 
Report dealing with expenditure from 
the grants. 

The Committee are surprised that the 
Bharat Sevak Sarnaj itself has never 
considered it necessary to prepare and 
submit a consolidated account of 
their organisation in any year from 
1952 till now. The Committee are 
also surprised that in spite of the 
clear stipulation in the GFR 149(3) 
the concerned Ministries have been 
giving grants to the B.S.S. year after 
year without realising that this es- 
sential requirement was not being 
complied with. Each Ministry has 
a Financial Adviser attached to it. 
The  Committee fail to understand 
how these Financial Advisers in all 
the concerned Ministries could have 
over all these years failed to point out 
that the conditions laid down in 
Rule 149(3) were not being fulfilled. 



The Committee regret to note that the 
Commission has adopted a complacent 
attitude in respect of the conuaven- 
tion of the provisions of Rule 1490) 

, in spite of the magnitude of the grants 
given year after year. The Com- 
mittee cannot escape the conclusion 
that the Planning Commission has 
not exercised the financial controls 
that the rules prescribe and that what- 
ever check has been exercised has 
been perfunctory and inadequate. 

The Committee, therefore, recommend 
that the Planning Commission should 
without any funher delay insist on 
the submission of consolidated and 
duly audited accounts of Bharat 
Sevak Sarnaj showing the overall 
financial position of the organisation 
for every year since it started recei- 
ving grants from the Government. 
The Committee further recom- 
mend that no further grants should 
be made till the provisions of Rule 
1&3) are fully complied with. 
However, a time-limit of six months 
may he allowed 10 B.S.S. for the 
submission of consolidated Accounts 
in respect of all the earlier years. 

5 I 5 Planning Corn- The Committee have not been able to 
mission find any provision in the Sxieties 

Registration Act 1860 under which 
Law a body registered under the Act has 

the obligation to prepare its annual 
Finance accounts. 'The Committee suggest 

that Government should examine 
whether some suitable provisions 
should be incorporated in the Act 
to make it obligatory for the societies 
registered under the Act to prepare 
and submit their consolidated and 
audited accounts to the Registrar of 
Societies. 

6 16 Planning The Committee arc surpri-wd that 
Commission. despite the facr that there is no 

independent agency to assess the 
work done by the Bhruat Sevak 



7 17 Planning 
Commission. 

8 18 Planning 
Commission. 

Community 
Development 
& Co-operation 

Social Security 

Sarnaj or to check the figures f i r-  
nished by it to the Planning 
Commission, claims have been made 
before the Committee by the Com- 
mission which do not appear to be 
sustainable. From the facts and 
figures placed before the Committee, 
the Committee feel that neither 
the claim regarding the increase in 
the membership of co-operative nor 
the claim about the contribution made 
through shrarndan activities, has been 
substantiated. They also cannot 
appreciate the position that Gov- 
ernment which gives such large grants 
to a private organisation has to rely 
entirely on the facts and figures 
furnished by the grantee organisation 
and has no independent machinery 
of its own to scrutinise claims and 
assess and evaluate performance. 

'The Commitee are surprised at the 
claim that this (unanimous election 
of the Panchayats) has been a 
notable work of the Lok Karya 
Kshetras organised by the Bhara 
Sevak Samaj. It is not clear to 
the Committee how the Planning 
Commission apprised the role of 
the Lok Karya Kshetras personnel 
who had been appointed after a train- 
ing of three months duration and 
distinguished their work from that of 
other influential bodies or individuals 
in the respective areas. 

The Committee do not feel that the 
existing machinery for the inspection 
of the Lok Karya Kshetras is ade- 
quate. The  inspection is not being 
done by independent authorities. 
Even so, the Committee find that 
adverse remarks about the working 
of L.K.K. have been made in a number 
of reports of Inspection that the 
officers of the Samaj themselves have 
submitted. As for instance in the 
tour note dated 6-6-61 about Lok 



Karya Kshetras in Jarnmu & Kash- 
mir, it has been stated "This Kshetra 
(at Marh - Jammu ) was establish- 
ed in the first phase of our Lok 
Karya activity, but not much impact 
appears to have been made dunng 
all this period." In the same report 
about Lok Karya Kshetra at Kul- 
Ram (North Kashmir) it has been 
stated "The real purpose of the Lok 
Karya fihetra is not being served 
for want of collaboration and co- 
ordination with Block Development 
Authorities". The Committee, 
however, find it  significant that the 
Seaetar?;*Construction Service,B.S.S. 
and member, Central Lok Karya 
Committee in his tour notes dated 
the 11th July, 1962 has made the 
following remarks which speak for 
themselves. 

"Gznc'rul Remarks.-- I n  Jarnrnu 
& Kashmir as in other Yradeshes, it 
was found that the main activities 
in the L.K.Ks are the running of 
Balwadis and women's centre and 
observing cultural programmes etc. 
.MI these activities are much akin 
to those which are being conducted 
in the rural projects which have been 
sponsored by the Central Social 
Welfare Board and the State Social 
Advisory Boards." 

The Committee would like the Phn- 
ning Commission and the Deptt. of 
Social Security to take note of the 
duplication of activities and take 
urgent steps to avoid it and thereby 
save avoidable expenditure. 

9 19 Planning In view of the remarks of theoflice- 
~:omrnission. bearers of the B.S.S., the Committee 

consider it hardly necessary to mPLt 
any funher cwnmcnts a b w  the 
working of the Lok Kwya Kshetras. 



10 20 Planning The  Committee learnt with surprise 
Commission that inspite of the fact that twenty- 

one Lok Karya Kshetras which proved 
to be particularly inefficient had to be 
closed down and even after the re- 
port about the 'dismal failure' of 
the Kshetras as reported by the 
Secretary, Construction Service of the 
Bharat Sevak Samaj, grants conti- 
nued to be released without any 
further safeguard. This gives the 
Committee the impression that the 
Planning Commission has not been 
keen to exercise control over the 
Bharat Sevak Samaj to ensure efl'eu- 
tive utilisation of the grants released 
by them . 

Do. 

110. 

J 3 23 Do. 

The  Committee ke l  that in view of' the 
specific language of the letter there 
was no scope for misinterpretation 
that was made in this case. 

The Committee regret to learn that 
not only was the level of education 
of the Sahayogis and Up-Sahayogis 
low, but also that their training 
was conducted by unqualified persons 
who were too old. '1-he Committee 
would like to bc furnished with a 
copy of the further report of thc P.E .0 .  
on receipt. 

G'hen a representation was made to the 
Planning Con~mission they acknow- 
ledged the difficulty and issued an 

' order on the 22nd April 1964. 'I'he 
Committee are surprised to observe 
that though this order was ostensibly 
meant to cover all the v o l u n t q  
organisations which were grantees of 
the Commission, in actuality, it 
resulted in the Bharat Sevak Samaj 
becoming the main beneficiary of 
the new order. 

I4 24 Planning If a voluntary organisation faccb great 
C~mrnission. difficulties in paying salaries and al- 

lowances of its staff for the months 
Finance of April and May, as they get their 



annual grants late, it is a dear indi- 
cation that the activities of such 
organisation are being financed mody 
by grants from the public exchequec 
and that the pan played by public 
contributions, donations etc. is 
very minor one. In this connection 
the Committee can do no better than 
to quote the following observations 
of the then Finance Minister made 
in the meeting of the National Ad- 
visory Committee#on Public Coopem- 
tion held on the 27th and 28th- 
August, 1960; 

"if voluntaq organisations were main - 
tained or run with government 
grants, they would cease to be volun- 
tray organisations. They would be- 
come official and then the very 
root of the matter would be lost. 
The organisational expenses of 
voluntary organisations should be met 
entirely by themselves. Volun- 
tary organisations which could 
not raise funds to maintain their 
office expenses could hardly be 
described as voluntary in the rcal 
sense of the term. He was not 
personally against giving government 
grants for specific schemes or 
projects, implemented by voluntary 
organisations and the staff, technical 
and others, required to work the 
scheme could be provided fram 
out of the grants. But, the a- 
penses required to run the orpa- 
nisations as such should not be 
met through government g ~ a n t s . " ~  

25 Planning 'The Committee regret that while giving 
Commission grants in the past, the Planning 

Commission has not taken into ac- 
Finance count the amount of monies collected 

by the Samaj with the result that 
certain activities of the Samaj have 
been practically financed entirtly by 
Governmat without laying down any 
specific condition to d a t e  the quan- 
tum of Government assistance to the 



extent to which the Samaj was able 
to secure funds from non-Govern- 
ment sources by its own efforts. 
The Committee view this as a lapse 
and hope that the principle under- 
lying the Finance Minister's observa- 
tion quoted above would be carefully 
followed in future. 

26 Planning The Committee were informed that 
Commission. the State Units of the Bharat Sevak 

Sarnaj are part of the Central Unit, 
and are not separately registered. 
The Committee are therefore. unable 
to appreciate the written reply fur- 
nished to them viz; 

"The Planning Commission is not 
therefore in a position to furnish any 
information in regard to the grants 
given to the Sarnaj by the various 
States. The  administrative responsi- 
bility of grnats,'loans given bv the 
State Governments rests with them. 
The activitie:, for which the State 
Units of the Bharat Sevak Samaj 
teceive grant-in-aid from the State 
Governments, they render the ac- 
counts therefor to the State G o v m -  
men1 concerned." 

Since the State Units of the 
Bharat Sevak Sarntlj are 
part of the Samai it is all the more 
necessary that Government should 
insist on the preparation and sub- 
mission of consolidated accounts, as 
required under G .F.R. I 49(3). 

2 - Do. It must be stated that the present 
system of accounts is not quite satis- 
factor! and it does not disclose any 
real contribution or donation. hlore 
than that the Committee feel that 
the Government should be in a pod- 
tion to assess in concrete terms the 
extent to which the amount sanc- 
tioned for slum clearance achieved 
the purpose in view. There should 
be a clear distinctiion betwccn the 
activities of the Samaj and those of 
local bodies and other organisations 



- --- - -  - 
which also receive assistance fiom 
Government sources for the same 
purpose. If the Government 
to the Samaj were spent o nrb y on 
salaries and establishment, the 
Ministry giving the grant and the 
Finance Ministry should sptcifically 
consider how far this would contri- 
bute towards the achievement of alum 
clearance. 

The Committee would suggest that a 
method should be devised to assess 
the contributions made by the workers 
of the Samaj and the local slum 
dwellers in kind and services in finan- 
cial terms and for this purpose some 
basis of standard norms should be 
decided upon. Thereafter a summary 
should be appended to the accounts 
so as to make the picture complete. 

The Committee are not sure that t h m  
is no duplication of efforts or of work 
in the matter of slum clearance. 
They would like this matter to be 
examined so as to eleiminate any 
duplication of work. 

28 Planning The Committee regret to note that no 
Commission. half-yearly reports about the physical 

availability of the tools and equip 
ment as prescriw by the Samaj 
were being received from the B.D.Cb. 
or Sarnaj functionaries. 

29 p w  The Committee were surprised to learn 
Cammission. that tools and equipment purdmsd 

by the Bharat Sevak Samaj from the 
Community grants releaxd by the Planning 
Development & Commission, were taken on the Stock 
Co-operatian. Register of Cennal Bharat S d  

Samaj and then they were trans- 
ferred to the Block Development 
Officers who w a r  supposed to keep 
the stores in their custody and a h  
maintain the stock ngisters. The 
Committee fed that the proper course 
would have betn for the Minisrry 
of Community Development to 
sanction the expenditure for purdme 

- -  P -- 



of the necessary tools and equipment 
in which case they would have re- 
mained with the B.D.08. as property 
of Government. 

20 30 Planning The Committee are surprised 
Commission. at this reply, ("In 1957, it appears 

that they were satisfied"). It 
really passes their comprehension 
how a written statement could be 
made that "Government of India is 
satisfied about the financial position 
of the Bharat Sevak Samaj," in an 
official communication with- 
out there being a satisfactory 
ground. The Committee cannot 
approve of practice of recording such 
certificates relating to private bodies 
in Government documents as a 
routine matter. 

21 31 Planning 
Commission. 

Community 
Development 
& Co-operation. 

Finance. 

The  Committee note with regret the 
circuitous and abnormal procedure 
followed in this case by the Planning 
Commission. They take strong 
exception to the procedure adopted 
in this case for the purchase of tools. 
They can find no justification for the 
plea of urgency adopted in this 
case to justifjr the Bharat Sevak 
Samaj purchasing tools and quip-  
mmt costing Rs. 4.38 lakhs from 
the grants released by the Planning 
Commission on the ground that 
time could be saved and tendm 
avoided if the purchase could be 
made through the B.S.S. instead 
of Ministry of Community Deve- 
lopment. 

The Committee regret to note that 
to avoid the established procedure 
and buying stores through regular 
tenders, this devious method was 
followed. Apart from the fact that 
they do not find any urgency in the 
matter, they deprccett this method 
of circumventing the healthy safe- 
guards provided for p r e v e n t ,  
wasteful expenditure. 



22 32 Information & (a] The C&nte desire that the 
Broadcasting. Ministry of Information and Brood- 

casting should also follow the sane 
course of action as has been suggested 
in para 14 of this Report in regard 
to insisting on the immediate sub- 
mission of consolidated and duly 
audited accounts of the Samaj and 
the stoppage of grants till the pro- 
visions of Rule rdg(3) of the General 
Financial Rules are fully complied 
with. 

Planning 
(:ommission. 

Tnformation & 
Broadcasting. 

Education. 

Finance. 

i i )  ' h e  Committee consider this 
to be a wrong precedent and would 
desire that no Ministry 'Deptt. of 
Government should release grants 
to private bodies without satisfying 
rhemselves about the suitability and 
capacity to undertake the task allott- 
ed to them. 'l'hs also leads the 
Committee to the conclusion that it 
would be advisable that grants to 
such bodies should be channelised 
through a single Ministry, as already 
recommended in para 69 of their 
34th Report (2nd Lok Sabha). 
The .\Linistry so nominated will of 
course, have to make arrangements 
for consultation with the other 
Ministries concerned w i t h  the 
different subjects. 

Information & ( i r r j  In view of the opinion on Plan 
Hroa Jcastinp. Publicity expressed by  the Sect-+ 

tar)., Ministry of Infonnation and 
Broadcasting, the Committee feel 
that a very thorough probe into the 
whole question of Plan Publicity 
with a view to making it more effective 
with due regard to emnomy in ex- 
penditure is called for without 
delay. 

(it*) The Sarnanta (=omminee in their 
Report (para 3.69) have stated as 
follows : 
" Among the voluntary organisations 

doing Plan Publicity work 
Bharat Sevak Sarnaj is the largest 



beneficiary receiving aid from 
the Ministry of Information 
and Broadcasting as much as 
95% of the total grants allotted 
for that purpose." 

The Committee feel that in view 
of the facts disclosed in this 
and subsequent paras relating to Jan 
Jagran Scheme, a review is necessary 
to decide upon the quantum of 
assistance to be given to B.S.S. and 
other voluntary organisations. They 
consider that encouragement should 
be given to other voluntary organisa- 
tions as well to take up programme 
of Plan Publicity and there should 
not be almost exclusive depen- 
dence on the B.S.S. 

Information & (a)  The Committee desire that the 
Broadcasting. provisions of the rules and conditions 

relating to grants-in-aid to private 
Finance. bodies should be strictly enforced 

in all cases and no relaxation 
.'ill other Mini- should be made in practices and 
stries. procedures relating to financial 

transaction unless in any case Govt. 
consider that there is special justi- 
fication for such relaxation and place 
it on record. 

Information & (v i )  The Committee were perturbed 
Broadcasting. to learn from the Secretary, hlinistq 

of Information and Broadcasting, 
who described the picture of B.S.S. 
as neither black nor white, but grey, 
that there had been defalcations 
and embezzlements also in certain 
areas. Since the Bharat Sevak Samaj 
is a private body, the Committee 
did not consider it appropriate to 
probe into these cases of defalcation 
and embezzlement in that organisa- 
tion. However, keeping in view the 
fact that this organisation is financed 
by funds from the public exchequer 
the Committee would like Govern- 
ment to examine whether it is not 
necessary that all cases of defalcation 
and embezzlement are investigated 
properly by an independent agency. 



Information Q The Committee hope that early actiom 
Broadcasting. will be taken to review if similar 

mis-classification had occured in t h e  
past. 

Infcrrnation & The Committee are greatly disappointed 
Broadcasting at this obswation of Samanta Comm- 

ittee and hope that urgent steps 
would be taken either to close down 
such centres or to improve thier 
working so as to avoid further. 
wastage of funds. 

Information & It is surprising that the duplication 
Broadcasting of work by both the Kendras - ------ was not noticed earlier before 

Planning it was pointed out by the Programme 
C ornrniss~on Evaluation Organisation in 1960, 

which shows lack of coordination 
between the Planning Ccmmission 
and the Ministry of Information* 
& Broadcasting. 

If, as stated by the Samanta Committee, 
the work had been handed over to 
Lok Karya Section of the Bharat 
Sevak Samaj in 1960, it is not clear 
why the Ministry of Information 
& Broadcasting continued to give 
grants for Jan Sahayog Kendras 
in 1961-62. (The amount of grant 
given to Bharat Sevak Samaj for 
Jan Sahayog Kendras during 1961- 
62 was Rs. 63,559). It is also not 
clear why it twk  more than a year 
to wind up the Jan Sahayog Kend- 
ras. The Commirtee suggest 
that this matter may be investigated 
further. 

Information & The Committee do not find the break- 
Broadcasting up of the sum of Rs. 3,5o,ooo which - is stated to have been worked out 

Planning by the Planning Commission on 
Commission rough and ready basis, in the 

note of the Ministry of Information 
& Broadcasting. They are, however, 
surprised to note that in the statement 
of the Planning Commission, sale 



proceeds of brochures, journals and 
bulletins have been indicated as 
'local contributions raised by the 
Bharat Sevak Samaj'. 

2 7  37 Information Br (i) The Committee feel disturbed 
.Broadcasting to learn that most of the bro- 

chures brought out by the Samaj 
with the subsidy given by the Min- 
istry of I.& B. for plan publicity 
'deal with the objectives and acti- 
vities of the Bharat Sevak Samaj' 
and were not in conformity with 
the objective viz plan publicity progr- 
amme for which the Ministry gave 
grants. In evidence the Committee 
were informed that the Sarnaj had 
given an assurance on 9th March, 
1961 t h a t  the! would see that what 
had been laid down by the Min- 
istry was followed in future. The  
Committee find from a note fur- 
nished in this connection that the 
Bharat Sevak Samaj had stated 
"we find it difficult to accept that 
the literature produced by us con- 
tains 'exclusive and all pervasive 
emphasis on publicity for the Samaj 
and its aims and programmes.' The  
other portions of that letter also 
indicate that there is no clear assur- 
ance. The  Committee also find that 
the matter was not discussed at 
the meeting held on 14th March, 
1961 according to the note furnis- 
hed by the Ministry. The Commi- 
ttee very much regret that wrong 
information was given by the I. & B. 
Secretary when he said that 
at a subsequent meeting this assur- 
ance was given. The Committee 
do not find in these circumstances 
any justification on the part of the 
Ministry in admitting an expendi- 
ture of Rs. 28,701 incurred on 14 
brochures although in their own 
opinion the material brought 
out was not in conformity with 
xhe objective for which the subsidy 
was given. 



(ii) The Secretary also admitted that they 
had not been examining the anusc- 
ript of the brochures etc. be r" ore pub- 
lication and it did not occur to them 
to ask for titles of brochures and 
scripts so as to examine them when 
it came to notice in 1961 that money 
was spent for the publicity of 
the Samaj, or even afterwards. 
Such a lapse on the part of the Mini- 
stry, the Committee find inexpli- 
cable. The Committee has been 
furnished with a note indicating 
whether the Brochures are examined 
in the Ministry and the result of 
such examination. The Co- 
mmittee are distressed to find that 
despite the 'so called' assurance 
of the Samaj, of the three brochures 
brought out by the Samaj during 
1963-64 it had to be decided not 
to admit expenditure on one "as its 
subject matter does not concern 
plan publicity-." 

The Committee find that the Samaj 
had not been able to distribute 
about 69,000 copies of the broch- 
ures etc.which had been attributed 
during evidence as indicating that 
eitber they were not efficient or 
they were not working properly. 

The Committee feel that in view 
of the continued tendency on the 
part of Bharat Sewak Samaj to pub- 
lish brochures whose "subject 
matter does not concern plan pub- 
licity" it should now be seriously 
considered as to whether it would 
be desirable to continue grants and 
subsidies to that body for plan pub- 
licity through brochures. 

2C: 33 Information & The Committee regret that the .$thistry 
Broadcosting put complete reliance on the scat* 

ment made by the B.S.S. and furni- 
shed it to Audit without uterdsing 
any check of their own. The Com- 
mittee would like the Minisuy to 



ensure that a proper mailing list and' 
Registers of sales and stock are 
regularly maintained by the B.S.S. 

The Committee also learn from a note 
furnished that the amount of 
Rs. 8973 paid in excess has been re- 
covered from the Samaj by adjust- 
ment against the instalrnent of g~ant- 
in-aid released to the Sarnaj in 
March, 1964. The Committee 
hope that circumstances under which 
this excess payment occurred would 
be avoided in future. 

39 Education The Committee desire that the Minis- 
try of Education should also 
follow the course of action as has 
been recommended for the Plan- 
ning Commission and the Ministry 
of Information and Broadcasting in 
paras 14 and 32 of this Report, in 
regard to securing compliance with 
the provisions of Rule 149(3) of 
the General Financial Rules. 

40 Education The Committee note that the recom- 
mendation of the Committee on 
Plan Projects made in 1959, that the 
scheme of Labour and Social Sezvic e 
Camps should be discontinued as it 
did not adequately serve the purpose, 
was ignored by the 'Ministry. Ins- 
tead, it appointed the Committee for 
Co-ordination and Integration of 
Schemes operating in the field of 
Physical Education, Recreation and 
Youth Welfare, in 1959, with Dr. 
Kunzru as Chairman. This Com- 
mittee submined its report in Decern- 
ber, 1963. In the meantime for a 
period of four years the Ministry 
continued to give grants for the 
Scheme. I t  is, however, significant to 
note the following evaluation of 
achievements of the Scheme of Labour 
and Social Service Camps, made by 
the Kunzru Committee: 

"In the Iabour and social -ice 
camps, ae they are organisad a t  



present, the campers are required 
to devote about 4 hours per day 
to manual labour. The main 
emphasis appears to be on hard 
work rather than on the educational 
value of these camps. It has been 
found that generally there is little 
followup of the work done and, in 
several kinds of cases, the projects 
become unserviceable soon after 
their completion. For instance, the 
approach roads constructed by the 
campers or the trees planted by them 
disappear not long after the campers 
leave the camp. This creates 
disappointment in the community 
and the material value of the work 
undertaken becomes nil. There is 
no real or meaningful coordination 
between the community and the 
-pen. On the administrative 
slde also, in the case of voluntary 
organisations, the M i n i s t r y  of 
Education had recently sent a team 
to observe the conduct of the rc 
oriented camps and the report pre  
sented by them revealed the fact 
that there was poor advance plan- 
ning, poor execution and a general 
attitude of carelessness about the 
management of these camps which 
was quite discouraging." 

The recommendations of the Kunzru 
Committee about Labour and Social 
Service Camps are, however, very 
clear. It has been recommended by 
that Committee that- 

"(i) In proper hands and under 
proper control, the camp 
movement can lead to a 
development of character 
and personality. It is, 
however, essential that the 
organisation and control 
of these camps should be 
vested in educational organi- 
sations. Outside agencies 
should be exduded from 
managing these camps. 
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42 Social Security 

(ii) Strict control should be kept 
on the financial aspect and pro- 
per accounts should be rendered 
to the Ministry of Educa- 
tion by the appointed time. 

(iii) In matters of organisation, the 
main emphasis should be pla- 
ced on the educational values 
of camping. Considering the 
age of the campers, the social 
service component of these 
camps is not of very gea t  
value. Social service is 
undoubtedly useful, but need 
not be unduly stressed in 
these camps." 

The Committee are sorry to note the 
State of affairs that the findings of 
Kunzru Committee reveal. The  
Committee are of the view that the 
above recommendations of the Kun- 
zru Committee about Labour and 
Social Service Camps should be 
implemented without further delay 
to avoid wastage of funds. 

'The Committee would like the Central 
Board of Social Welfare to look into 
this matter. (Realisation of anlcunts 
separately from students.) 

( I )  The Conunittee regret to learn that 
in some cases where defects have been 
pointed out, replies have not yet 
been furnished by the Bharat Sevak 
Samaj. In the opinion of the Com- 
mittee if no suitable replies relating 
to the irregularities mentioned by the 
Inspectors of the Central Social 
Welfare Board are received within 
a reasonable time, strict action in- 
cluding stoppage of grants should be 
considered. The Committee would 
like to be informed regarding the 
action taken against the organiser at 
the Saupal shelter (Bihar), as also 
the action taken in the case of Ambala 
night shelter where rent at the rate of 
Rs. 5,:- per month was charged from 
students. 



(ii) With regard to the night shelter 
at Cuttack the Committee learnt 
with regret that the organiser of the 
Bharat Sevak Samaj himself was. 
living in the shelter where as such 
shelters are meant for the poor and 
the needy. I t  is indeed surprising 
that the organiser neither sought 
prior permission of the Board, nor 
did he inform anyone that he was 
occupying the shelter. The  Com- 
mittee note that at the last meeting 
of the Central Social Welfare Board 
it was decided that the scheme? o 
planning of the night shelter would 
be opened to other instiwtions a h ,  
since it was found that the Bharat 
Sevak Samaj could not shoulder 
the responsibility of running t.le 
shelters. 

(iiij The Committee agree with the 
views of the Chairman, C.S.W.B. 
that the scheme of night shelters is a 
very good scheme, since it meets 
the growing need in urban areas. 
It is, therefore, all the more regrettable 
that nearly 50% of the Night Shelters 
run by the B.S.S. had to be closed 
down, due to inefficient or improper 
management. 

'The Committee desire that a review 
of the position should be made in 
the case of' night shelters which are 
still being run by the Bharat Sevak 
Samaj and the decision taken as 
to whether those shelters should con- 
tinue to be run by the Bharat Sevak 
Samaj, in view of the facts that have 
come to light. 

3 3 43 Works and ( I )  The witness (Secy., Minisu). of 
housing Works and Housing) promised to 

check up if the Bharat Sevak Samaj. 
had or had not included in either 
of the Projects an item which was. 
shown as rent for the floor area occu- 
pied by the two Institutes. He a b  
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Housing. 

promised to find out if this particular 
accommodation was occupied by any 
similar organisation earlier ; if they 
were paying rent and if the Ministry 
asked them to vacate it. The  in- 
formation is awaited. 

( i i)  The Committee consider it un- 
fortunate that Government which 
allotted accommodation at concess- 
ional rent or free of rent to B.S.S. 
were not sure whether all thesc were 
being used fully or partly for the pur- 
pose for which these were allotted. 
The Committee consider that periodi- 
cal investigation is essential in order 
to ensure that the Government ac- 
commodation allotted to private bod- 
ies is being utilised for the purpose 
for which the allotment was made. 
They hope that this will be done in 
future in respect of all accommoda- 
tion allotted to private parties. In 
vieu of the continued shortage of 
accommodation for Government pur - 
poses, the Committee are of the view 
that the practice of giving Govern- 
ment accommodation to private parties 
should be discontinued. In very 
special circumstances, where such 
accommodation is given purely as a 
temporary measure, full market rate 
should he invariably realised. The  
irregular practice of giving hidden 
subsidy to private organisations by 
giving Government accommodation 
free or at concessional rent should 
be discontinued. 

'I'he Committee consider it objectionable 
that private accommodation is re- 
quisitioned by Government and then 
allotted to a private body. The Com- 
mittee also understand that there is 
a judgement of the Supreme Court 
on a similar issue. They desire that 
speedy action should be taken to 
derequisition such buildings and the 
Committee should be informed of the 
action taken. 



Do. 

35 45 Works & I-Iousing The Committee cannot understand why 
a voluntary organisation which is 
mainly finsncxi by Governmmt 
Grants and w lich is also given rent 
free accomrr.od xion shou!d have been 
al la~2-i  to go ia a:r:lr; far t4: n i p  
mont of servicc charges. The  C7m- 
mittee fez1 thl t  n::z;inry aztioa 
was not taken at any tim: to recover 
these public dues.' 

The  Cmnmittee would like the hiinistry 
to pursue the qxestion of payrnmt 
of arrenrs in respxt  of Janpxh Rat- 
racks 'A' vigorously with the B.S.S. 
and to enlist the good oili:cs of the 
Planning Co.nmission in the mnter. 

Th: C?nnittez, hxvxtlr ,  fed  pzr- 
turb-J o v x  s J n :  dijt~:bin$ f e m r e s  
disdo;ecl in this c12, w:li:.l arc as 
follows : 

(i) According to th: Lilnistry the 
Bhwat S P V J ~  S n m ~ j ,  a m a - G ~ v e r n -  
m m t  boAv h.15 b x : ~  t r e ~ t e l  as a 
" l imj  of the Pimnin: C>nnlcsionl '  
for purpmts of G ;v-rnmmt a z o -  
mmodation by an o:fi;iai o r k r .  A9 a 
result they have b x n  sllorted 
G.wrrnrnent acso.mno.htion for re- 
siclentid purp:)scs on pylncnt  of 
rcnt (at rents l o n x  th.in mirkct rates 
in three cases) anJ o!fi:e nccomn-Js- 
tion free of rcnt. N:? s;itisfactory 
rcnsons for doing so h31.e b x n  ad- 
vanced. This cm-ession bxomzs 
unjustifiable when it  is noted that 
Government havc been and still are 
very much hard pressed for ofice 
accommodxinn for official purposes 
as u~cll as for residential accommw 
dation for their own use. T o  give 
such concessions to  a particular 
private body, appears to the Com- 

. mittee to be quite irregular. I n  their 
view if such a cc>ncession, which is 
unusunl, is to be given, it should hc 
done by giving an open grant for 
renting accommodation and on not 
this hidden msnncr. This matter - 

3. (Ail) -0. 



should, therefore, be looked into from 
this angle. 

The  Committee consider the issue of 
an official order stating that the 
Bharat Sevak Samaj should be treated 
as a "limb of the Planning Com- 
mission" as highly misleading and 
objectionable in principle. Such 
blurring of the line of dcrnarcation 
between a private voluntary organi- 
sation and a Government Deptt. 
should be scrupulously avoided. The 
Cornmirtce desire that a formal order 
cancelling this official ordcr should 
be issued without further dclrty. 

(ij) Thcre mas change in thc occu?anc)r of 
at lea\t one of the office accommo.l- 
ation for which advance pcrmia~ion of 
the Alinihtry was not taken, though 
hlinistry ryere aware of this chaps .  
The  Committrc lcarn thar the h\ini,try 
a,kcd the E.S  S. to 1,acatc the prc- 
miscs 1r.hc.n i t  came 10 thcir r?ot i~e but 
on representation thcy made, they 
wcrc allou ed to contil:ue. I t  is r o t  
clear why the terms on which the 
Occu?ancy should Continue wcrc rot 
re ron:idcrccl evcn at thar stage. This 
practice in the o;dnion of the Com- 
mittce is irrcgul: r as the accon?rod- 
ation was allotted for a particular 
purr0 e rcnt-'ree. If thcre was charge 
in occupatcy, the Atinistry shoulct 
have been apprcachcd for permission 
so that they could examine if the 
allotment was 10 be continued and if 
so on what terms and conditions. 

T h e  Committee tvould like the 
Miristry to review the v k,ole 1,osition 
about grant of this unu ual concess'on 
of alloment of Govcrcment accr-m- 
rrocktion to B.S.S., a non-Govt. 
body. 



37 47 Health ( I ]  The Committee are not convinced 
with the arguments advanced tither 
in evidence or in the notes now 
furni:hed in view of the fact that 
late as I 3th October, I 964 the Ministry 
of Health in their D.O. letter NO. 
F. I-4164-LSG-I dated the 13th 
October, 1964 to Chief Accounts 
Officer, Delhi Dmelopment Authority 
stated as under : 

"It has, however, been obscrved 
from the statement showing the 
market n tes  of sand sent with 
your letter rclfcrred to above, 
that the rates of sand actually 
did not fall in 1962 and 1963 
aftcr the allotment of land to  
the Bharat Sevak Samaj bur went 
u p  in the months of hlarch, 
April and July 1962 and August 
nnd Sovember in 1953. It does 
not, therefore, appear to bc cor- 
rect to say that  he rates of sand 
actually came down aftcr the 
allotment of land to the U h m t  
Sevak Samaj. This point mdy 
hrndiy bc ful-rher examined a d  
eluadateci." 

It is interesting to note that the SUP 
veyor of Yi'orks, C.P.W.D. h s  now 
clarified that the slatement furnished 
by him to the D.D.X. related to 
sand quarried at Okhla. The Sur- 
veyor of W'crks had no similar in- 
formation about the sand quarried 
at Beln Road. The  Committee 
do not, therefore, understand how 
in the absence of properly checked 
and verified market rates of sand, 
a claim that allotment of land to the 
Rharat S e ~ k  Samai resulted in 
the falling of price of sand could be 
made. The  Committee find it in- 
teresting that it has been observed 
by Audit frcm a recorded note of 
the discussions held in the Ministry of 
Works & Housing on 30th Octo t e t  
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1964 that the Sarnaj was forced to 
sell sand at cheaper rates and thus 
incurred losses due to competition 
from the private contractors working 
in other areas. The Committee also 
note that the land was surrendered 
by the Rharat Sevak Samaj in April, 
1964. In the view of the Committee 
in these circumstances, it cannot be 
claimed that there was fa11 in prices 
of sand and that this was due to  
low rate of licen-e fee charged from 
the Bharat Sevak Sanlaj. 

(ii) In a note furnished to the Comlnittee 
as to whether the Delhi Development 
Authority had the authority to  
give a concession in the license fee 
etc. as was done in the case of land 
nlloned to B.S.S., it has been stated 
that there is no specific provision for 
liccncing of the land. In the absence 
of any such provision in tht: Nlzul 
Agreement of 1937 in r ep rd  to the 
temporary licencing of 1a.13, the 
D.D.A. thought that  here w:is no 
restriction on its power in this bciialf 
and they leam! out thc lmd on a 
conccssional basis witi~out obtnining 
thc sanction of the <;overnnxnt of 
India. It has been as.1rnitteJ in that 
notc that this aspect of the matter 
was not examined by the D.D.A. 
while giving this land. The Com- 
mittee would like the hiinistry of 
Hcalth to  examine whether iz was 
within the cornpetencc of the Dclhi 
Development Authority to lease out 
this land on concessional rate to  
Bharat Sevak Samai. 

38 52 Works & Housing The Committee are surprised to  note 
that the Secretary of the Minist y 
of Works & Housing considers the 
concss iox  (gra1te-I t 3  13.llrat S- rak 
Sam~j) as "vcry smlll". 

39 53 Planning Corn- The detailed information regarding the 
mission number of Labour Co-op-rative So- 

cieties and their members has been 
called from the Statc units of the 



Samaj. The Committee desire that 
the information may be furnished 
at an early date. 

43 5 4  P117?lr1? Coa- (23 It  has been stated in a note that this 
mission information (about quality of work 

done by Labour Co-o?eratrves in 
1963-64) had been asked for from the 
Ministry of Community Development 
and Cooperation. T h c  Contnittee 
weald like the sunmiss~on of' this in- 
formation to be exy>edltei. 

(it] Fron  the evidmce placed before the 
Committee by the Secretary, Planning 
Commission, as al;o the evidcnce given 
by the Secretary, ,lhnistry of Works & 
Hous~ng, i t  1s c l m  that by the issue 
of the letter of the Planning Commi- 
ssion dated the 24th Augut ,  1961 
which liatcd all the unusual facilities 
to iw granted to voluntary Organisa- 
tion?, t x  l'lmning Commis4ion had 
in mind onl!. the Dharat Sevnk Samaj 
as the Yoiilntdry o r p i z ~ i o n  to be 

41 55 WOI .s & It is c l x  to the C.n~-nittee from rhe 
I i) L si.lg cvidcr~ce g:ven 2nd the facts placed 

biforc: t11t.m that the Construction 
Scrvice of the 13.S.S. has been making 
profits from thc contracts given to 
them by (iovcrnnlrnt from time to 
time. Since the m i n  pound for the 
grat ing ot' various concessions to the 
Snlnaj W& S L X C ' ~  to be the fact that it 
was a non-profit making bo.iy, it 
hould follow that these concessions 
h ~ v e  not been jusrified. 

0 s6 Do. In view of the magnitude of the task 
allotted to the Sarixij's Construction 
Scrvice and the amount of work 
already done by the S m a j  from which 
they h.we earned profits, and on which 
they have paid no rau the Committee 
find it diliicult to understand why 
the Sarnaj is yet not in a position to 
make Security Deposit or deposit 



- 
earnest money. Since the Secretary, 
Ministry of Works & Housing stated 
that the condition regarding security 
deposit was not the same for Bharat 
Sevak Samaj as for other contractors, 
the Committee would like that uniform 
practice and procedure should be 
followed in this respect. 

qj 57 Works & The Committee are unable to appreciate 
Housing. the extent and unusual type of the 

concession granted to the Bharat Sevak 
Sarnaj. (re: Earnest Money 8r Security 
Deposit) which is not available even 
to Government organisations dealing 
with construction activities, especially 
in view of the fact that Government 
do not seem to have imposed the 
financial and other discipline in the 
case of R.S.S. to which the Govern- 
ment organisations are subject. 

44 9 Works &Housing The Committee find that loans have -- been advanced to Rharat Sevak Sarnaj 
Finance. for different construction works en- 

trusted to them. The  loans have been 
granted in two instalments, half at the 
time of start of the work and the other 
half when 25% of the work is com- 
pleted. The Committee feel that this 
is an unusual facility as the same is not 
available to other contractors. They 
suggest that Government might exa- 
mine the desirability of continuing this 
unusual facility especially, in view of 
the increased ability of thc Bharat 
Sevak Snrnaj to undertake construction 
work. 

The Committee also noted that loans 
have been given to Bharat Sevak 
Sarnaj at the rates 3 112% to 3 314% 
which are below the normal rates of 
Interest. The  charging of low rate of 
interest is in itself a hidden subsidy, 
which the Committee feel should be 
discontinued. In this connection, the 
Committee would like to invite atten- 
tion to Government of India's decision 
No. 2, below Rule 156(2) of General 
Financial Rules. -- - -.-------- ".. - 



45 59 Works and Housing (9 The Committee feel that the 
practice of utilising the services of 

Home Affairs Government officers exclusively for 
the work pertaining to a private 

Finance organistion is improper. 

(ii) The Committee would like to refer 
to the decisions taken at the meeting 
of the Working Group on Construcfton 
service of Voluntary Organisatlorub 
and Labour Contract and Construe 
tion Co-openives held on the 2nd 
March, 1964 that to meet the nteds 
of technical and accounting per- 
sonnel for the construction service 
of voluntry organisations and the 
public Corporations, suitable increase 
in the cadres of the C.P.W.D. 
and other Deptts, of the Centre 
and States might be made. The 
Committee do not understand on what 
basis and under what procedure 
increase in the staff of Government 
Ilepartments can be made for meeting 
thc needs of technical personnel of a 
Voluntary organisation. This means 
in other words that Government 
should - recrvit technical officers for 
appointment in Government De- 
partments and then make them 
available to the voluntary organisa- 
tions. The  Committee are unable 
to appreciate the logic or the desira- 
bility of introducing such n procedure. 
The Committee are of the view that 
the practice of deputing Government 
Officers on loan to private bodies 
who execute works on cwntracts 
and earn profits is objectionable in 
principle, and should be discontinu- 
ed. 

.+c-, rio Works & Housing The Committee agree with the Secretary - -- of the Phn ing  Commission chat ~t 
Planning would be better if one could move 
Commission. away from the basis of negotiations 

to the open tender rates in the con- 
tracts. The Committee, therefore, 
consider it unfortunate that genuai 
instructions should have been issued 



that contracts to voltlntary organisa- 
tions should be given on negotiated' 
basis. The  Committee desire that 
these instructions should be rcscind- 
ed and the normal healthy practice 
of giving contracts after inviting 

, open tenders as 132 down by 
Government should be invariably 
followed. 

47 61 Works (3r Housing The Committee feel that the argument - that 'existence of B.S.S. and other 
Planning organisations like the PC. B. C. C., 

Commission N.P.C.C. had certainly had the tfftct 
of keepng down tender rates, 'which , 
othcrwm might have been much 
higher' is a conjectural cne and is not 
thcrcfore, accep'ablc. That this 
con,t,cturc is not neceswrily corrcct, 
is borne out by the fact that the 
Comrnlttce have comc across instancrs 
whcre contrzcts w r c  g i ~ c n  to R.S S. 
even thnug!: quotaticms f-roan other 
contractcr; were l c r .  [!11 
this conncclion p r a  69 of this report 
nlJy kc i~ Lrrcd to]. 

48' 62 Works Rr Housing Thc  Cnn:mi~r c find it difficult to acccpt 
-.----. t l i i :  meti:od of c a l c ~ l ~ ~ r i c n  viliich 
Plmning is I?yj~~he:ical. hlorco~~-:r, in the 

Commission t c ~ d i r  s\atcm ~l!erc always wil! be 
the lowcst and the next Iiighcr tcndcr. 
If thcrcfnri., this m<tl!oc (4 cdculn- 
tion is accepted, in all such cases of  
tcndcr, the Iclu.cst tcnderer will 
zlways claim the difference bctwctn 
his ratcs and thc ncxt highcr rate as 
saving to :he Exchequcr. 

It has also to be bornc in mind that the 
Pharat Scrak Snmaj enjoy facilities 

and concessions which arc not availakle 
to other contractors and contrccts 
are awarded to thcm mostly en ne- 
gotiated basis. Furtkcr, cc,ntracts 
had also been awardcd to Eharat 
Sevak Samaj even though thcy had 
quoted h i g h  rat< s inuielly whjth 
were brought down to ratcs cquar 
to  those quoted by the lowest ton- 
tractor. Thercfore, normally if the: - 
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Bharat Scvak S t r a j  js in fl-e ftld 
it wculd c'eter other ccntlactors frcm 
quoting. Therefore, to ca l~ula t t  
saving in the marrer disclosed 
neither rational nor justifiable. 

From the evidence placed M o r e  t he  
'Committee, they are unable to accept 
the claim that there has been a saving 
of about Rs. 3 crores to the Ex- 
chequer as a result of the work done 
by the B.S.S. 

The Committee suggest that the claim 
should be carefully examined and 
assessed by an independent govern- 
ment agency. 

As regards the claim that the Bharat 
Sevak Samaj had been able to bring. 
down the general level of rates, the 
Comrnittec consider it hardly neces- 
sary to make any obsen-at ions after 
the Secretat)., Planning Commission 
himself stated that 'it wc)ulJ be too 
much of a claim for the Bharat Sevak 
Samaj to sustain'. 

49 63 Works & Hous- ( 1 )  Thc Committee however feel that in the 
ing absence of' a permanent I~5our  force, - such f~ci!i:Ic.- (T nmr.r:ti:~s to 1a:wur 

Planning ncwld be oi n -;e: Y :. ;:ired Jur:tiim. 
Commission. Besides, the i ~n.::. t -,c arc not 

ccmvinccd thn: ti?, 1, !. S. were 
forcgaing t h i r  p:.c ;:s (as discussed 
in para 5 5  of r h r  report . 

(ii) The Cammittee fel that ~t is d i s -  
cult to accep: the r : .im t:at gc'j.', 
ot the earnings were par<' ta  t l x  labour 
with no intt.rl:~edi.i~ - ~ ~ ~ . , r v i s i o ?  
charges unles , the corn. 'eye ai.,-nunts 
of B.S.S. are av~ilablc 

(iii) It i ;  n<>: c'ea,. 1io;n !lip sta-.merit 
whe-Icr the scho .!s, cd'icge;. 
comrni:tees. ho clc ctc. \yere 
co ~struc-:ed entirely with ;he mo-ey 
co:~rribu'ed by the B.S.S. ?'he 
Commit tee would, therefore, like t o  
be given further details about these 
welfare institutions ~howing w h e t k r  

the entire cost was bo, ne by theB.S.S, 
whether any recurring grant has been 
given to them or whetherany 
endowment has been started in my 
particular case. - -1 -._I_ . - _ -- 



SO 64 Works & The Committee have in a subsequent 
Housing paragraph dealt with cases where 

contracts were awarded to the B.S.S. 
Planning even though the rates quoted by 
Commission them in some cases were higher 

than those quoted by other con- 
tractors. Therefore, the Committee 
feel that they would be justified in 
holding the view that because of all 
these concessions and facilities granted 
to the B.S.S., whenever that orga- 
nisation would be in the field, it 
would shut out competition which i s  
not a healthy procedure to be followed 
in the case of award of Government 
contracts. In fact, it would defeat 
the very purpose for which the B.S.S. 
was encocraged to en'er the field of 
construction, namely, to bring down 
the cost by providing competition. 

65 Work; & The Committee are surprised to find 
Housing that quite a number of defects have 

been pointed out by the omcers of 
the C.P.W.D. For instance, in the 
case of the Samadhi at Kaj Ghat, 
it has been stated "what you are 
tlling in earthen mounds is no earth 
but a type of soil which contains a 
sub tanital percentage of sand and a 
very little percentage of clay", "con- 
solidation done is not at all satis- 
factory and this can be found also 
from causal look of the area", "It 
has been noticed that filling of earth 
in mounds is going on in a haphazard 
manner without any reference to 
C.P. W.D. specifications." In the 
case of construction of workshop 
sheds for training-cum-workshop at 
Arab-ki-Sarai use of defective mortar 
was objected to and it was also pointed 
out that the progess of work was very 
slow. The Committee need hardly 
emphasize that to award contram 
on negotiated basis is itself not dcsir- 
able and if on top of that the 
quality of work done is also below 
standard, it is desirable to consider 



the whole matter afresh. T h e  Com- 
mittee feel that the wording of the 
above passage in para 7 of the letter 
referred to is imprecise and it creates 
the impression as if it was meant that 
the substandard works might be 
accepted." 

52 66 Planning Corn- (9 The  Committee feel that in construc- 
mission tion works, defective or substandard 

work should invariably be got rectified 
Works 8: Housing at the cost of the contractor and in 

addition suitable penalty imposed, 
wherever necessary. 

The Committee would in these cir- 
cumstances likc the Planning Corn- 
mission in consultation with the 
hlinistry of Works and Housing and 
others concerned to review the 
question of various facilities that are 
given to Rharat Srvak Samaj in 
order to see how many of these should 
still he continued, keeping in view 
the fact that the construction Service 
of the Bharat Sevnk Samaj has now 
the experience of more than 7 years, 
and that it has been making profit in 
this activity. The instructions 
contained in the letter of the Plan- 
ning Commission [ S o .  ig(10)/61-F'ub, 
dated 24-8-61) should be modified 
accordingly. The  Committee have 
no doubt that the various observa- 
tions and suggestion made by them 
in this Report will be borne in mind 
while making the necessary modifica- 
t ions. 

$3 67 Works & Housing (I) 'The Committee desired to know the 
following information: 

"Was any penalty imposed on the 
Bharat Sevak Samaj or 
other contractors for 
late completion of works? 
Details may be furnished." 

The  information is awaited. 
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(ii) 'The Committee do not appreciate 
this rcasoning. (for r o t  invoking the 
penalty clause) Without invoking the 
penalty clause, the Committee feel, 
it is difficult to ensure the proper 
standard of work. I t  is therefore, 
desirable that penalty clause should 
be applied for defective work in the 
case of the contracts given to the 
B.S.S. also as in the case of any other 
contractors. 

(iii) The Committee would like to 
invite attention in this connection to 
s 1i:t of n o  ks awarc'ed to  Bharat 
SrvJk Sarnaj upto AIarch 1963 which 
were inspected by the Chief 
Technical Examiner's Organisation 
whercin it has been stated that 
out of rg cases examined, in 
ro cases no dcfccrs wcre observed 
wherc,i$ in other 9 c d w  defects of 
minor and major nature were found. 
The  Committee arc, therefore, unable 
to understand how pcnaltics of Ks. roo 
and Rs.1000 could bc corsidcred 
a,'cc-uatc fnr late esccuricm or dtfcc- 
t1l.e cxccu1 ion of ccntracts rcspcct- 
ivclv. As an illu~rration of 
the late csccution of u.orl; thc Corn- 
mmce nould like to rcfcr to the 
statement of 45 works nllotted to the 
Bharat Scwk Sam,i~ bv the 
M~nlstry of R'orks and I-:ou\ing 
from which it w l l  be obscrved 
that in mobt of the cases 
i t  took the Bharat Sevak Sarnaj 2, 3 
or 4 years to complete thc wurk 
although the time allowed as per 
agreement was less than a year. T h i s  
~vould indicate that undue concession 
has been shown to the Bharat Sevak 
Samaj in these cases and special 
relaxation of the terms of the agree- 
ment have also been made in their 
case. 

68 Planning Cornmi- The  Committee would like Govern- 
ssion ment to examine the suggestion of the - Secretary, Planning Commission, 

Finance to  associate State Accountants General 

C. & A.G. 
C 



-- -- 

with the audi~ing of the Accounts 
of the State units of the B S C., in 
consultation with the Mlnistry of 
Finance and C. & A.G. and take 
suitable action. 

55 69 Works& Hou-inr: The  Cornnittee find from the stare- ----- 
Health m m t  showing 45 itcmc of work 

awarded to t h ~  Bha-at Scvak Samaj 
that only itcms 4, 25, 37, 38, 
42, 43 and 4~ were on the b x i s  
of tcnders. (The Cornmittcc were 
howse r  informcd in evidence that 
thcre wds a mistake in the szatement 
supplied 3s item 3 j  was also on the 
bmis of the tcndtr;). It alio a?p,-ars 
f rcm tnc !WE fL\lrilishd by the 
hlmistry of H d c h  showing action 
t:~ktil on the recom:nenddtion of 
the 1'A.C. that contract were 
given to the Bhziat Scvak Samaj 
even thou::h t!ii.~r n:;s were not 
l(.~vcit or t i~e i r  rdtci were higher than 
thz c s t i ~ r ~ t c i :  rztcs or ~ Y C S  quoted by 
orller contractorc. Thcrcfurr, the 
Cm~mit tce  tin'\ that it is clearly 
cstabl!shd :!ia?- 



In  view of these facts the Cmmit tce  do 
not appreciate the justification for 
awarding contracts to the Rharat Sevak 
Samaj mostly on negotiated basis, 
which is not a normal or usual prac- 
tice. Nor do these facts show that the 
Exchequer benefitted in any way by 
the award of these contracts to the 
Bharat Sevak Sarnaj. The  Committee 
are constrained to obscrve that in all 
these cascs the sanctity of the tender 
system has been violated. Even if 
an immed ia?~  advantage occurs by 
such violation, it tends to defeat the 
long term objective. 

Work.; & Housing With regard to the contract for road 56 7O -_ - 
litalth. work in the village Xdralna n-ar Delhi, 

the Committee are intrigued to find 
that the casc is not such as it has 
been made nut t o  be. It has been 
argued that thc ~ w r k  w'i~ given to the 
Bharat Sevak Sanaj not  as a f'ivour or 
conccsslon but nc i t  was thought that 
wtthout t l ~ c  colt of ltvclllng of the 
hill area this work could be got donc. 

The Committee, finj hnw:ver t h ~ t  the 
acceptance of tlrc work by rhc Hharat 
Sevak S m a j  was con;lition:11 in 
thdt they stated in their letter 
dated the 6th December, 1962 that 
they proposed to d:) thc work at 43 :d  
above the scheduled rates of the 
C.P.W.D. "prmtded d ~ c  N a r q a n a  hlll 
1s open lo r  us for quurry." The 
Bharat Sevak Samaj actually wanted 
to gam an advantage thereby as they 
would not be requlred to bring the 
stone for road building from a dis- 
tance. But when t h ~ s  hope was not 
rcalised as the stone from the hill- 
ock was found to be too soft, the 
Bharat Sevak Samaj got the contracts 
cancelled. Later on the some work 
was done by others at cheaper ratcs. 
I his concession of getting the stone 
from ra ear by hillock wns not extended 
to any other con-rnctor and inspite of 
tbese the Bharat Sevak Sarnaj auoted 



rates which were higher. The  Com- 
mittee can find no justification for this 
special treatment of B.S.S. The 
Committee would like this matter to be 
investigated and responsibility fixed. 

The Committee also find from a note 
read out by the Secretary, M.nistry of 
Works and Housing that it did not 
bear out or justify the claim or reasons 
advanced by the Secretary, of the 
Ministry in awarding this contaract 
t o  Hharat Sevak Sarnaj. 

57 71 Works & 
Housing 

Do. 

The Committee would like to know if 
the work which was considered 
necessary to be completed quickly 
has actually been completed since. 
If not, they would Lke to know the 
present position. - ..- 

The Committee had desired to be 
furnished with the following in- 
formatien in respect of para 65 of 
the Audit Report. 

( I )  Para 65 ( i )  In October, 1962 the De- 
partmcnt rcscindcd the agreements 
for the six sections. Even at this 
stage, did the Deranmcnt enquire 
into thc capacity of the Sarnaj for 
taking up the work and enforce 
pcnalts c.g., by recover?. of the extra 
cost of the portion executcd depart- 
mentally ? 

( 2 )  Para 65 (ii) Is the increase in rates 
justified in this case considering that 
the truck-load rate had been con- 
vened into rates per hundred c.f.r 
on the basis of actual observations 
of 14 truck-loads? Would it not 
be a case of under-loading of trucks 
to justify the claim for higher rates?. 

(3) It has since been ascertained that 
upward revision of rates were allowed 
in three other contracts also at Re- 
wari, Rnmpura village and Canton- 
ment. In  respect of all thtse works, 

. . 
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sales-tax was also allowed in addition 
although it was not provided at the 
time of the award of the contract. 

What was the justification for allowing 
sales tax in addition? 

(4) I t  appears from the findings of the 
Chief Technical Examiner, that in as 
many as 9 cases (out of 19 ) a large 
number of defects, in some cases 
major defects, hod been found. 

(a)  How were such works passed by 
the C.P.W.D. Engineers ? 

(b) Were the Engineers of Central or 
State P.W.D. in charge of these works 
on behalf of the Bharat Sevak Samaj 3 

The Committee regret that the in- 
formation on the above points is still 
awaited. 

In view of the facts disclosed, the Com- 
mittee cannot but come to the con- 
clusion that thc task proposed to be 
allottcd to rhe Bharat Sevak Samaj 
in the 4th F ~ v e  Year Plan in the field 
of conqtruction activities needs to be 
carefully scruriniscd and modified. 

On an examination of the various 
materials placed bcfore the Com- 
mittee relating to the exemption 
from tax granted in respect of the 
profits from contracts, executed by 
the Rharat Sevak Samaj, the Com- 
mittee cannot escape the feeling 
that the fact that the Bharat Sevak 
Samaj was engaged in a commercial 
activity on a large scale was first 
lost sight of by the Income Tax 
Department for more than seven 
years and that when rhe Planning 
Commission was obliged to approach 



the Ministry of Finance for issue of 
tax clearance certificates on the basis 
that no tax was payable by the 
Samaj or any of its agencies, the 
Ministry had displayed an undue 
anxiety to declare the Samaj as a 
charitable institution without calling 
for and looking, into the account 
books of the Samaj and even without 
examining properly and adequately 
the legal implications. of the pro- 
visions relating to the charitable 
institutions in the Income-tax Act 
1961. The reference made to the 
Ministry of Law in 1964 was more 
full of assumptions than a clear 
examination of the true facts and 
the Law Ministry guardedly gav- 
the opinion that on the facts stated 
by the Ministry of Finance, the view 
could be supported that the Bhrat 
Sevak Samaj was a charitable insti- 
tution. 

'60 75 Planning The question that ha? troubled the 
Commission Committee a good deal in the course --- of discussions was whether the Cons- 
Finance truction LService has no separate ex- 
(Reveuue) istence and is merely a convenient 

name to designate that part of the 
activity of the Bharat Sevak Samaj 
relating to construction works. 

T o  top it all the Atinistry of Finance is 
its note to the Law hlinistry have stated 
that the Construction Service is a properly 
held under trust by the Bharat Sevak 
Samaj for charitable purposes. The  
Committee are unable to find any material 
to support this assumption, nor has the 
Committee been assisted in the course 
of the evidence given by the Atinistrys' 
officials in finding out the true nature of 
this Construction Service. 

However, examining the issue from each 
of these two positions, the Committee 
are of the view that the legality of exem- 
pting the profits from construaion works 
under the Income-tax Act 1961 is open 
to doubt. If the Construction Service 
is merely a part of the activities of the -- . -. --- - ------ - - ---- -- 

I (Aii) LS-41 



Bharat Sevak Samaj pursuant to its objec- 
tives, the Samaj will not be eligible for  
the exemption provided under section 
11  of the Income-tax Act 1961 becawe 
of the altered definition of "charitatl': 
purpose" in the new Act. Under the 
new Act, it is not every object of general 
public utility which will be regarded as 
a charitable purpose but only those ob- 
jects which do not involve the carrying 
on of an activity for profit. [(see S.2(15)]. 

In the opinion given by the Counsel for 
the Bharat Sevak Sarnaj it is stated that 
this qualification in the new Act, did 
not in any way alter the meaning and 
content of the definition and merely 
expressed what was i m p  cit in the defi- 
nition under the old Act. This view 
does not appear to the Com~i~it tee to 
have been based on a correct appraisal 
of the intention of the Parliament. When 
this definition was enacted, Parliament 
did not mean to bring out what was 
implici- previously but definitely intended 
to restrict the scope of the charitable 
purpose3 only to those objects whlch did 
not involve any activity for profit. This 
is clear from the foilowing extract of the 
speech of the F~nance Mlnister while 
riloting the Income-tax Bill in the Rajya 
Sabha on 4th September, 1961 : 
"I shall now turn to another objection 

which has been raised questioning 
the necessity, in order to carry out 
Government's intention of adding 
the works 'not involving the car- 
rying on of any activity for profit' 
in clause ~ ( 1 5 ) .  The definition of 
charitable purpose in section 4(3)(1) 
of the existing Act was originally 
based on the definition given by Lord 
Alacnaghten in what is known as the 
Pemsel case. He defined 'charitable 
purpose' as relief of poverty, advance- 
ment of education, advancement no 
falling under any of the prec eing 
heads. But the Indian d e f i ~ i i o n  
was wider in that the words the 
advancement of any other object of 



general public utility' took the place 
of the words' other purposes bene- 
ficial to the community' used by 
Lord Macnaghton. The effect of 
these was that trusts which were not  
in essence charitable and would have 
been excluded from the purview of 
charitable objects in England were 
allowed to be considered as objects 
of general public utility in India. 
The  process of widening the scope 
of charitable purpose was aided by 
another doctrine evolved by t h e  
course that it is not a necessary ele- 
ment in a charitable purpose that is 
should provide something for nothing 
or lcss than its cost or for less than 
the ordinary price, that is, the chari- 
table element is not essential for a 
charitable purpose. Thus, running 
a newspaper itself was claimed to be 
a charitable object of general public 
utility even though a newspaper 
charged its readers and advertisers at 
the ordinar?; commercial rates. This  
was the law laid down in the case of 
Trustees of the 'Tribunc' referred to 
by Shri Pathak. By gradual stages, 
a trust for the maintenance of a pub- 
lic swimming pool and a Charnher o f  
Commerce deriving income from 
house property claimed as charitable 
institutions on the ground that their 
services are for the advancement of 
an object of general public utility. A 
logical extension of this would be for 
a hotel to argue that it caters to the 
general public without any distinc- 
tion of caste or creed and, therefore, 
it s~bserves an object of general public 
utility. It  is certainly not t' e inten- 
tion that the expression "advancement 
of any other object of general public 
utility should cover cases of such  
commercial activities and should lead 
to these activities themselves being 
treated as 'charitable activities'. I t  
was, therefore, necessary to state i t  
clearly in the law that any activity 
for profit shall not in itself be regarded -- - - . - ------- 



as a charitable purpose." (K. S 
Debate dated 4-9-61, Column 2925 
2926). 

He also stated :- 

"Clause 2(15) says that the trust having 
derived its income from the business 
or the investment should spend it 
onl!. on thc purposes lncntioned in 
that provision and not on furthering 
business interest. Thus if a ncws- 
paper undertaking is placed undcr a ' 

trust and the income 01' thc under- 
taking is required to he spent and is 
actually spent on, say. medical rclicf, 
its income is exempt from t ax .  How- 
ever, if after earning thc income. it 
does nothing hut dc\dop or carrics 
on its business or the income is spcnt 
on some other utilitarian purport.. it 
does not qualifi for thc cseiiiption." 
(!hi Col. 2925). 

From the foregoing it seems clear that if 
the profits or any portion of it arising 
from the construction activits arc spcnt 
on the construction activit! itself, the 
purpose ceases to be charitable. From 
the facts narrated in the preceding para- 
graphs it is clear that the construaion 
activity itself is claimed to be a charitable 
activity pursuant to the objects of the 
Samaj and therefore the money spent on 
this activity has been claimed to be money 
spent for charitable purposes. 'This claim 
does not appear to be sustained by the de- 
finition of charitable purpose as set out 
above. 

Apart from this, even as regards that portion 
of the earnings which is placed in the 
general fund for being spent on purposes 
other than the construction work, such 
amounts will qualify for exemption only 
if the income is derived from property 
held under trust or a business under- 
taking held under trust for charitable 
purposes. Whatever may be the position 
of Construction Service under the old 
Act, under the new Act a distinct classifi- 
cation is made betwecn property held 
under trust and a business undertaking 



held under trust. ' Ihe Cmtttruction Ser- 
vice may, more appropriately, be regarded 
as a business undertaking. 

Even assuming that the income derived front 
this business undertaking is under the 
legal obligation implied from the 
registration of the Bharat Sevak Sarnaj 
under the Societies Registration Act to be 
spent on charitable purposes, no exemp- 
tion can be given unless: 

(I  j there is a claim for such an exemption; 
and (ii) the Incornetax Officer deter- 
mines the income of such undertakings 
in accordance with the provisions 
of the Income-tax Act (by calling for 
accounts erc.) and where the income so 
determined is in excess of what is 
shown in the accounts, such excess shall 
be chargeable to tax. 

It is implied in these conditions that such a 
claim has to he made and such an aamina- 
tion has to be conducted every year so 
that if in any particular year either the 
income is not applied to charitable purpose 
or the i!.i-ome determined is in excess of 
income shown in account , ncc'essary 
a ~ ~ i o n  to bring such amounts to tax is 
taken. 

In this cue,  these conditions have not been 
complied with and yet the exemption 
was given not only for the year in respect 
of which the Hharat Sevak Sanlaj asked for 
the tax clearance certificates hut also in 
in respct of the earlier years as w e t  

If the Construction Service is held to be a 
separate mtity which b u e  of its re- 
parate constitution, objms and powers it 
appears to be, nut all the objects set out 
by it in clause 4 of its objmives come with- 
in the legal meaning of charitable purpose 
aide for example objms ( r l r )  and (o). 
Even if one object is non-chmtable and 
if the income of the institution or vust 
can be spent on any one of the ohjects at 
the discretion of the persons managing 
the institution or the trustees as the 



case may be, ,rthe institution ceases to 
be a charitable institution under the .law. 
In this connection the Committee would 
Like to invite attention to the following de- 
cision taken by the Planning Commission 
in its meeting held on 27th August, 1963 
about loan assistance to voluntary organisa- 
tion for the construction of commercial 
buildings : 

"The main object of the scheme was to 
assist the voluntary organisations to 
have an independent permanent re- 
curring source of income and thus 
reducing their dependence on Govern- 
ment Grants." 

Apart from this, Construction Service itself 
has not been registered under the Societies 
Registration Act and hence there is no 
legal obligation on its part to spend all 
its income on the charitable objects. 

Thirdly, the Construction Service has to 
place its funds at the disposal of the Ad- 
ministrative Committee of the Bharat Se- 
vak Samaj after allocating the money to 
its own reserves for purposes of being 
spent on the expansion of its activities. 
The Construction Service has, thus, no 
control over the funds which it hands over 
to the Administrative Committee 
and thus is not in a position to ensure 
whether the money is spent on charitable 
purposes as known to law. 

All these would disentitle the Construction 
Service to be regarded as charitable institu- 
tion. 

Although the Construction Service was star- 
ted in 1955, the Income-tax ] Department 
did not take any steps to ascertain the 
nature of the activities of the Construction 
Service for the purpose of finding out the 
assessability or otherwise of the income 
till I 962 when the Planning Commission 
and the Bharat Sevak Sarnaj were 
obliged to approach the Department for a 
tax clcarance certificate. The  actual cer- 
tificate w;t\ issued somewhere after August 

--. - -- --- . -- - - - - ----- -- 



1964. In  each of these ymrs from 1955 to- 
1964, the Income-tax Officer should have 
called for the account books of the Con- 
struction Service. The reason for the 
failure to do so is not clear to the Com- 
mittee. 

Further, the whole procedure adopted in this 
case for issue of a tax clearance certificate 
appears to the Committee to be rather 
extraordinary. Normally, when any p- 
son requi es a tax clearance certificate he 
has to approach the Income-tax Officer 
having jurisdiction over the area in which - that person resides or carries on business 
for the issue of the certificate. The 
Income-tax Officer issues such a certificate 
after verifying whether all taxes that are 
due from the tax payer have been paid or 
whether satisfactory arrangements have 
been made for the payment of such taxes. 
If the assessee is not borne on the file, the 
Income-tax Officer calls for the accounts, 
scrutinises them to find out whether 
any tax is payable on the income earned 
by the assessee. If it is found that the 
assessee has earned chargeable income, the 
assessment proceedings are immediately 
started and only on completion c\f such 
assessment proceedings or on the 
assessee furnishing adequate security for 
the payment of tax likely to arise as a 
result of i he com~letion of the assessment 
proceedings, the tax clearance certificate 
is issued. In this particular case, admit- 
tedly the Bharat S e v J  Samaj or the 
Construction Service were unable to pro- 
duce the accounts and they adopted the 
rather extraordinary procedure of writing 
to the Central Board of Revenue eek ng 
its intervention for issuing instructions 
to the Commissioner of Income-tax to 
grant the tax clemnce certificate on the 
ground that the Sarnaj would not be liable 
to pay income tax for the profits accruing 
to it from the Construction Service. 
When the Commissioner of Incometcur 
was asked by the Central Board of Re- 
venue to report on this request, the Com- 
missioner of Incometax informed the 



Board in September, 1963 that it cannot- 
be said with certainty that the Construc- 
tion work itself is held under "Truat"' 
simply because the Construction Service 
has been sponsored by the Bharat Sevak 
Samaj. However, he was directing the 
issue of the tax clearance certificate pend- 
ing final decision in the issue raised 
by him. In October, 1963, the Board 
asked the Commissioner of Income-tax 
to give a further report and his specific 
finding on the facts of the case. In 
reply to this he informed the Board 
in January, 1 4 4  that he was satisfied that 
the Bharat Sevak Samaj was a charitable 
institution. 

On the basis of this report from the Com- 
missioner and on the basis of.an incom- 
plete statement of receipts and expenses 
which did not reflect all the transactions 
of the Construction S a v i w  and which 
were unaudited, the Board came to the 
decision that the Construction Service was 
a property held under trust. The Com- 
mittee cannot but express surprise at 
the way the normal procedure had been 
deviated from in this case and a decision 
arrived at based on incomplete and in 
adequate data. 

61 76 Planning What the Committee are unable to under- 
Conlmission stand is how tax clearance certificate could 
Finance - be directed to issued in September, 
(Revenue. j 1963 when the audited accounts had not 

been submitted and when the question 
whether the Samaj was liable to tax on 
such surplus as might accrue from 
construction works had not yet been 
decided. Moreover, the Ministry of' 
Finance (Department of Revenue) in 
their note have stated that "the Income- 
tax Officer will now verify whether the 
requirements of lau in other respects 
are satisfied or not Accordingly, steps 
are already being taken to obtain the 
audited accounts of' the Samaj for as- 
certaining the application of'm income." 
The Camnirttec do not appreciate this 
departure from normal procedure, in 
issuing tax clearance certificate, even 

--- - -- -- - .-- .--- --- -- 



before satisfying whether the require- 
ments of law are satisfied or not. 

In these circumstances the Committee 
suggest that the Board should immediately 
call for the accounts and satisfy itself that 
on the facts emerging from the examination 
of such accounts, all the requirements o!' 
the law are, in fact, fully and completely 
satisfied to earn the exemption in respea 
of ever!. one of the assessment years. 
involved. 

As the Hharat Sevak Samaj has not uj fidr 
produced the accounts, the Committee 
would suggest that jxmding production 
of the accounts the tax clearance certifi- 
cates may he withdrawn. If on an 
examination of the accounts it is found 
that no tax is recoverable from the Samai, 
the tax clearance certificates may he rc- 
issued. 

62 77 Planning 'I'he C:ommittee are not convinced with the 
Commission arguments given by the Secretary, Plann- 

ing Commission that it was within rhe 
scope and functions of the Planning (:om- 
mission (a) to have set up an agency like 
the Rharat Sevak Samai, and ( b )  to have 
given grants loans other facilities to that 
body from year to year. They feel that 
work of this nature should more appro- 
priately have been entrusted to one of the 
hiinistries of the Government of India. 

63 78 Planning ( u )  'She idea about setting up the Bharat 
Commission Sevak Samaj took shape and was spon- 

sored in the Commission; it derived 
strength from the Commission at whasc 
instancv facilities. cnncxssions and financial 
assistance in the shape of grants and loans 

\ 
have been allowed to it till that body has 
developed into a huge organisation which 
is sustained mainly by the loans and grants 
given from the puhlic exchequer. 

'I'he Planning Con~n~ission. king a Govern- 
ment Organisation whose dcmunts and 
finances are subject to projrcr scrutiny, 
is subject to normal rules l i d  procedures 
and financial discipline snd is finally 

C__I__-___---..-- --- .---. .. - - 



accountable to Parliament. But the Bharat 
Sevak Samaj has not so far been subjected 
to the control required to be exercised by 
the Ministries and Departments of Go- 
vernment which give it large grants and 
loans and unusual concessions; its 
consolidated accounts which alone could 
give a complete nnd overall financial 
position are not prepared; the complete 
accounts are not brought under the audit 
scrutiny of the Comptroller and Auditor 
General of India though the transactions 
run into crores of rupees. According to 
present indications the transactions of the 
Construction Service itself may run into 
Rs. go crores by the end of the Fourth 
Plan. 

The Committee have not, inspite of their 
best efforts, been able to place the Bharat 
Sevak Samaj in any known category 
of organisations. It  is stated to be a pri- 
vate society registered under the Societies 
Registration Act, but its most important 
office-bearers have been Ministers of the 
Union Government and several of Govern- 
ment officers have been sent on deputation 
to that Organisation. I t  is not a Govern- 
ment Organisation and yet it is considered 
under Government orders as "a limb of 
the Planning Commission"; it is given 
facilities in constructional activities which 
are not available to Government Cor- 
porations like the N.B.C.C. and N.P.C.C. 
and Hindustan Housing Factory Ltd.; 
the case for exempting it from the pay- 
ment of income-tax is sponsored by the 
Government itself ; it earns profits which 
are exempt from tax and which are claimed 
to be spent for the benefit of the Cornmu- 
nity. 

While the Committee are in entire agrcc- 
ment with the philosophy and economics 
behind the scheme for voluntary co- 
operative organisations for public CQ- 
operation, they cannot vicw with equani- 
mity the dimensions to which the Bharot 
Sevak Samaj is dependent on Government 
assistance in the shape of loans and grants 

- -- 



and other facilities. In this connection 
the Committee would again invite atten- 
tion to the following decisions taken by 
the Planning Commission themselves in 
their meeting held on the 27th August, 
1963 :- 

"The main object of the scheme was to 
assist the voluntary organisations 
to haw an independent permanent 
recu:. :ng source of income and 
thus reducing their dependence 
on Government grants." 

The Committee would also like in this 
connection to quote in exrcnso from the 
obsenrations made by the Chairman at 
the meeting of the National Advisory 
Committee on Public Co-operation held 
on 27th and 28th August, 1g60 :- 

"(:hairman said that the question of 
enabling voluntaq organisations 
to have an adequate administra- 
tive structure was v e v  impor- 
tant. I t  was good that Finance 
Jfinister was also there when they 
ti ere discucsing this questinn. 
'I'hev should not approach this 
question from the point of view 
of doing something for the sake of 
voluntary agencies. Instead they 
should realise that in our country 
voluntnq activity, service and 
public panicipati~n had to be 
mobilised on a scale which was 
incomparable to what was now 
obtaining, for the overall purpose 
of implementing the programme 
of national development. The  
paramount question was how this 
could he accomplished ? If 
giving grants to voluntan. agencies 
was likcly to have a depressing 
effect, then the very object would 
he dcfcated. But, on the other 
hand, meeting a ccrtnin proportion 
of the expenditure by way of 
prnnts or some help. for a tempo- 
rary M o d ,  wns considered to be 



useful in securing the overall! 
objective, then, that could he ;, 
considered favourably. His own 
experience in trying to raise con- 
trihutions tiw the Bharat Sevak 
S m ~ a j  \vas that small contributions 
could be raised hy these wcre 
insufticient to keep pace with the 
expansion ~>t '  the actitvities and 
the growing needs to have some 
full-time u.nrkcrs. .Ilost of the 
\vluntary war-kcrs developed a 
feeling that all their time was k i n g  
utilised in raising contributions. 
'I'hc result n.as that rheir w r k  of' 
mohiliaing the people suf'ercd. 
'I'hey should. thcr-dire, approach 
this question f'roni the roint of- 
view of' ho\\. far and to what 
pcriod, sonw kind of assistance 
might he cstendcd t o  voluntary 
organisations to tide o\,w the 
initial ditticulties, without in any 
w'ay creating in them a feeling 01- 
dependence on government grants. 
Whatever might he the quantum 
of' assist;mce, i t  should be only 
for a period and the proportion 
also should not be large." 

The (hmmittce are in agreement with the. 
above i*imvs expressed b! the Chairman 
of' the National Advisory ( :on~mit tn on  
I'uhlic (to-crpcration that whatever might 
be the quantum id '  ~i\sistancc given to a 
voluntary organisation, it should be only 
for a limited period and the proportion 
also should not be large. 'I'hc ( h v n i t t c c  
are doubtiul whether these two criteria 
have hccn ~ n d c  applicable to the Bllarar 
Sevak Samaj. 'I'he histor! of' that organi- 
sation during the last 12 years would 
indicate that its dependence on govern- 
ments grants loans other facilities has been 
increasing instead of' diminishing. 'I'he 
character of' that organisation has also 
somewhat changed since it started under- 
taking construction activity with the 
object of 'making profit'. 

Several wi tnesws dep'scd before the :om- 
mittee that the Bharat Sevak Sarnaj has 
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several achievements to its credit in the 
field of enlisting public co-operation in 
various activities. The  Committee have 
no intention of under estimating these 
achievements. They have however, found 
that several claims made on behalf of the 
Bharat Sevak Samaj could not be fully 
justified bj. facts and figurcs. 

The Committee cannot overlook the annma- 
lous situation created by the continued 
assistance given tn the Bharat Sevak 
Samaj from the various government sources 
zstz. that on the one hand, it it given 
year after year ( i )  assistance from the 
public exchequer in the shape of h ~ s e  
grants loans (ii) government accommnda- 
tion. either free ot' rent or at concessional 
rent (even \\.hen there is continued shor- 
tage of accnm~no.iation for government 
requirements:; ,11!! loan of technical 
government personnel on deputation, and 
fir) sevcral other fxilities which are not 
available tc-r government corporations 
like the N.B.C.C. etc. On the other 
hand, this organisation is not under any 
financial discipline ; ' 1 )  it has not prepared 
consolidcated accounts for any year since 
its inception, with the result that a clcar 
picture of its overall financial position is 
not available; ( 1 ; )  its annual accounts are 
not subject to scrutiny by the C:. 8r.A.G.; 
(iai) its activities are not subject to over- 
all review by any government machinery; 
and ( I T )  parliamentary control over 
the huge funds placed at its disposal 
from the Consolidated Fund of 
India is fmble. in  order to resolve this 
anomalous situation and in view of t he  
task proposed to be allotted to the Cons- 
truction Senice nf the Bharat Sevak Samaj 
in Fourth Plan, the Committee are of the 
view that it is desirable to convert the 
Rharat Sevak Samai into an organistion 
set up under a separate legialtion with 
clearly defined ohiwtives with the reqired 
flexibility in its day to day working, and 
obligation to prepare consolidated annual 
accounts and their audit bv C. & A. G. 

(b)  The Committee would, howwcr, like 
that in the meanwhile, the following 
suggestions should be implemented : 



(I) In view of the large transactions 
and the amounts of Government 
fund: made available to the Bharat 
Sevak Samaj, preparation of con- 
solidated annual accounts duly 
audited by C. & A.G., giving an 
overall financial position of the 
organisation should be insisted 
upon. 

(2) Here, the committee would like to 
reiterate the following observa- 
tions made in para 5 1  of their 8th 
Report (3rd Lok Sabha) : 

"It would be advisable for the 
Government to lay down 
certain broad and healthy 
conventions and formalities 
to be observed by persons 
holding high official position 
when they are either partici- 
pants or patrons of non- 
official orpanisations which 
have any financial dealings 
with the Government." 

In this connection the Committee are of 
the view that in order to set up healthy 
conventions and traditions in administra- 
tive and financial matters, it is desirable 
to lay down that : 

(13 No Minister of the Central Govern- 
ment should be associated with a 
private organisation which enters 
into contracts with Departments 
of Central Government. 

(it] Same principle should norm ally 
apply in the case of private 
organisations receiving grants. If 
any, exceptions are to be made 
they should be made only with 
the approval of the Cabinet in 
very special cases. 

The Committee suggest that these points 
may be suitably incorporated in the Co de 
of Conduct for the Ministers. _ _ _ _  _- - _--- - - 
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(3) Now that the work relating tc* 
Bharat Sevak Samaj and other 
non-official organisations relating 
to public co-operation has increa- 
sed considerably it should be 
considered if the work should not 
be dealt with by an Executive 
Ministry of the Government 
instead of by tbe Planning 
Commission. 

(4) The Public~Accounts Committee 
had recommended in para 69 
of their 34th Report (2nd Lok 
Sabha) that an early decision 
should be taken on the question 
of channelising all the grants 
given by Government to the 
Bharat Sevak Sarnaj through a 
single Ministry. Details showing 
action taken in the matter have 
been furnished in reply t o  
questionnaire, para X .  The 
Committee, however, feel that 
in view of the facts disclosed 
and the opinion expressed by the 
Secretary, Ministry of Information 
and Broadcasting, the question 
needs to be re-examined. 

( 5 )  An annual review containing an 
independent evaluation on behalf 
of Government of the work done 
by voluntary organisations which 
receive substantial gants-in- 
aid from Government should be 
made in future and included in the 
Annual Reports of the Ministries 
presented to Parliament. 

(6) The fact that the National Advisory 
Committee did not meet after 
22nd November, I 961, would seem 
to indicate that two specific 
functions allotted to it ~ ~ r z .  

(9 to receive reports from the Cen- 
tral Board of the Bharat Sevak 
Samaj and consider such 
specific matters as may be 
referred to it for advice by the 
Central Board ; and --- - 



( i i )  to make suggations and mom- 
mendations to the Central 
Board of the Bharat Sevalr 
Sarnaj on matters of policy { 
and on programmes relating JI 
to public co-operation, were+ 
not carried out adequately. 
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